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NOTE BY THE SECRETARIAT

Under Article 102 of the Charter of the United Nations every treaty and every international agree-
ment entered into by any Member of the United Nations after the coming into force of the Charter shall,
as soon as possible, be registered with the Secretariat and published by it. Furthermore, no party to a
treaty or international agreement subject to registration which has not been registered may invoke that
treaty or agreement before any organ of the United Nations. The General Assembly, by resolution 97 (I),
established regulations to give effect to Article 102 of the Charter (see text of the regulations, vol. 859,
p. VI).

The terms "treaty" and "international agreement" have not been defined either in the Charter or in
the regulations, and the Secretariat follows the principle that it acts in accordance with the position of the
Member State submitting an instrument for registration that so far as that party is concerned the instru-
ment is a treaty or an international agreement within the meaning of Article 102. Registration of an
instrument submitted by a Member State, therefore, does not imply a judgement by the Secretariat on the
nature of the instrument, the status of a party or any similar question. It is the understanding of the
Secretariat that its action does not confer on the instrument the status of a treaty or an international
agreement if it does not already have that status and does not confer on a party a status which it would
not otherwise have.

Unless otherwise indicated, the translations of the original texts of treaties, etc., published in this
Series have been made by the Secretariat of the United Nations.

NOTE DU SECRI-TARIAT

Aux termes de l'Article 102 de la Charte des Nations Unies, tout trait6 ou accord international
conclu par un Membre des Nations Unies apr~s l'entr6e en vigueur de la Charte sera, le plus t6t possible,
enregistr6 au Secr6tariat et publi6 par lui. De plus, aucune partie A un trait6 ou accord international qui
aurait dO itre enregistr6 mais ne l'a pas 6t6 ne pourra invoquer ledit trait6 ou accord devant un organe des
Nations Unies. Par sa r6solution 97 (I), l'Assembl6e g6n6rale a adopt6 un r~glement destin6 A mettre en
application l'Article 102 de la Charte (voir texte du r~glement, vol. 859, p. IX).

Le terme <' trait6 >> et l'expression << accord international >> n'ont W d6finis ni dans la Charte ni dans
le r~glement, et le Secr6tariat a pris comme principe de s'en tenir A la position adopt6e A cet 6gard par
l'Etat Membre qui a pr6sentd l'instrument A l'enregistrement, i savoir que pour autant qu'il s'agit de cet
Etat comme partie contractante l'instrument constitue un trait6 ou un accord international au sens de
l'Article 102. I1 s'ensuit que l'enregistrement d'un instrument pr6sent par un Etat Membre n'implique,
de la part du Secr6tariat, aucun jugement sur la nature de l'instrument, le statut d'une partie ou toute
autre question similaire. Le Secr6tariat consid~re donc que les actes qu'il pourrait 8tre amen6 A accomplir
ne conf~rent pas A un instrument la qualitd de << trait6 >> ou d'<< accord international >> si cet instrument
n'a pas d6jA cette qualit6, et qu'ils ne conf~rent pas A une partie un statut que, par ailleurs, elle ne
poss~derait pas.

Sauf indication contraire, les traductions des textes originaux des trait6s, etc., publi6s dans ce Re-
cuei ont dt6 6tablies par le Seerdtariat de l'Organisation des Nations Unies.
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No. 29150

FEDERAL REPUBLIC OF GERMANY
and

BANGLADESH

Agreement concerning financial co-operation (with annex).
Signed at Dhaka on 7 December 1989

Authentic texts: German, Bangla and English.

Registered by Germany on 1 October 1992.
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[GERMAN TEXT - TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDESREPU-
BLIK DEUTSCHLAND UND DER REGIERUNG DER VOLKS-
REPUBLIK BANGLADESCH UBER FINANZIELLE ZUSAM-
MENARBEIT 1989

Die Regierung der Bundesrepublik Deutschland

und

die Regierung der Volksrepublik Bangladesch -

im Geiste der bestehenden freundschaftlichen Beziehungen
zwischen der Bundesrepublik Deutschland und der Volksrepublik
Bangladesch,

in dem Wunsch, diese freundschaftlichen Beziehungen durch
partnerschaftliche Finanzielle Zusammenarbeit zu festigen und zu
vertiefen,

in dem BewuBtsein, daB die Aufrechterhaltung dieser Beziehun-
gen die Grundlage dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in
der Volksrepublik Bangladesch beizutragen -

sind wie folgt Obereingekommen:

Artikel 1

(1) Die Regierung der Bundesrepublik Deutschland ermoglicht
es der Regierung der Volksrepublik Bangladesch oder anderen,
von beiden Regierungen ausgewAhlten Empfangern, von der
Kreditanstalt fOr Wiederaufbau, Frankfurt am Main, Finanzie-
rungsbetrAge bis zu insgesamt 90 Mio. DM (in Worten: neunzig
Millionen Deutsche Mark) zu erhalten.

(2) Weitere Mittel in der Gesamth6he von 3 257 904.64 DM (in
Worten: drei Millionen zweihundertsiebenundfunfzigtausendneun-
hundertvier 6/100 Deutsche Mark) aus frOheren Zusagen werden
bis zur Finanzierung des unter Absatz 3 Buchstabe d genannten
Vorhabens verwendet und wie folgt aufgebracht:

a) ein Finanzierungsbeitrag von bis zu 9000 DM (in Worten:
neuntausend Deutsche Mark) aus den in dem Abkommen
zwischen der Regierung der Bundesrepublik Deutschland und
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der Regierung der Volksrepublik Bangladesch Ober Finan-
zielle Zusammenarbeit vom 11. Oktober 1988 fOr das Vor-
haben ,,Lieferung von 4 Meterspur- und 5 Breitspur-Diesel-
elektrischen Lokomotiven" vorgesehenen 18,609 Mio. DM
(in Worten: achtzehn Millionen sechshundertneuntausend
Deutsche Mark);

b) ein Finanzierungsbeitrag bis zu 1,5 Mio. DM (in Worten: eine
Million fnfhunderttausend Deutsche Mark) aus den in dem
Abkommen zwischen der Regierung der Bundesrepublik
Deutschland und der Regierung der Volksrepublik Bangla-
desch Ober Finanzielle Zusammenarbeit vom 17. September
1981 vorgesehenen Betragen;

c) ein Finanzierungsbeitrag von bis zu 2 067.64 DM (in Worten:
zweitausendsiebenundsechzig '/410 Deutsche Mark) aus den
in dem Abkommen zwischen der Regierung der Bundesrepu-
blik Deutschland und der Regierung der Volksrepublik Bangla-
desch uber Finanzielle Zusammenarbeit vom 26. Januar 1973
fOr das Vorhaben ,Zellstoffabrik Sylhet" vorgesehenen
30,5 Mio. DM (in Worten: dreil3ig Millionen funfhunderttausend
Deutsche Mark);

d) em Finanzierungsbeitrag bis zu 1 104 463.22 DM (in Worten:
eine Million einhundertviertausendvierhundertdreiundsechzg
22/1 Deutsche Mark) aus den in dem Abkommen zwischen

der Regierung der Bundesrepublik Deutschland und der
Regierung der Volksrepublik Bangladesch Ober Finanzielle
Zusammenarbeit vom 18. November 1975, erganzt durch
Notenwechsel vom 14. Mai 1976 und vom 5. Mai 1978 fOr
das Vorhaben ,,Managementberatung Zellstoffabrik Sylhet"
vorgesehenen 1,6 Mio. DM (in Worten: eine Million sechs-
hunderttausend Deutsche Mark);

e) ein Finanzierungsbeitrag bis zu 482,84 DM (in Worten: vier-
hundertzweiundachtzig 8A/1,0 Deutsche Mark) aus den in dem
Abkommen zwischen der Regierung der Bundesrepublik
Deutschland und der Regierung der Volksrepublik Bangla-
desch uber Finanzielle Zusammenarbeit vom 2. November
1976 fOr das Vorhaben ,,Programmbestimmte Warenhilfe IV
(Fernmeldewesen)" vorgesehenen 5,0 Mio. DM (in Worten:
funt Millionen Deutsche Mark);

f) ein Finanzierungsbeitrag bis zu 641 890,94 DM (in Worten:
sechshunderteinundvierzigtausendachthundertneunzig 94/,oo
Deutsche Mark) aus den in dem Abkommen zwischen der
Regierung der Bundesrepublik Deutschland und der Regie-
rung der Volksrepublik Bangladesch Ober Finanzielle Zusam-
menarbeit vom 2. November 1976, erganzt durch Notenwech-
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sel vom 5. Juli 1979 und vom 9. August 1979 fur das
Vorhaben ,,Allgemeine Warenhilfe X" vorgesehenen
11.4 Mio. DM (in Worten: elf Millionen vierhunderttausend
Deutsche Mark).

(3) Die Finanzierungsbeitrage gemal3 Absatz 1 und 2 im
Gesamtbetrag von 93 257 904,64 Mio. DM (in Worten: dreiund-
neunzig Millionen zweihundertsiebenundfunfzigtausendneun-
hundertvier 6'/100 Deutsche Mark) werden wie folgt verwendet:

a) bis zu 30 Mio. DM (in Worten drei3ig Millionen Deutsche
Mark) zur Finanzierung der Devisenkosten fOr den Bezug von
Waren und Leistungen aus dem deutschen Geltungsbereich
dieses Abkommens und aus Entwicklungslindern zur
Deckung des laufenden notwendigen zivilen Bedarfs und der
im Zusammenhang mit der finanzierten Wareneinfuhr anfal-
lenden Devisen- und Inlandskosten fOr Transport, Versiche-
rung und Montage. Es mul3 sich hierbei um Lieferungen und
Leistungen gemAl der diesem Abkommen als Anlage beige-
fugten Liste handeln, fOr die Liefervertrage oder Leistungsver-
tr~ge nach dem 1. Juni 1989 abgeschlossen worden sind:

b) bis zu 11,6 Mio. DM (in Worten: elf Millionen sechshundert-
tausend Deutsche Mark) fOr das Vorhaben ,,Streckenrehabili-
tierung Tunge-Bhairab Bazar, Phase I1" wenn nach Prufung
die Fbrderungswirdigkeit festgestellt worden ist:

c) bis zu 16,8 Mio. DM (in Worten: sechzehn Millionen achthun-
derttausend Deutsche Mark) fOr das Vorhaben ,,Rehabilitie-
rung des Kraftwerks Ashuganj, Block I und I1". wenn nach
PrOfung die Fbrderungswurdigkeit festgestellt worden ist:

d) bis zu 34 857 904,64 Mio. DM (in Worten: vierunddrei3ig
Millionen achthundertsiebenundfOinfzigtausendneunhundert-
vier 6/,oo Deutsche Mark) fOr Vorhaben des Uberschwem-
mungsschutzes (flood protection), wenn nach Prufung die
Forderungswurdigkeit festgestellt worden ist.

(4) Falls die Regierung der Bundesrepublik Deutschland es der
Regierung der Volksrepublik Bangladesch zu einem spateren
Zeitpunkt ermoglicht, weitere Finanzierungsbeitrage zur Vorberei-
tung oder fur notwendige Begleitmal3nahmen zur Durchfuhrung
und Betreuung der in Absatz 3 Buchstaben b bis d bezeichneten
Vorhaben von der Kreditanstalt fOr Wiederaufbau, Frankfurt am
Main. zu erhalten, findet dieses Abkommen Anwendung.

(5) Die in Absatz 3 Buchstaben b bis d bezeichneten Vorhaben
konnen im Einvernehmen zwischen der Regierung der Bundes-
republik Deutschland und der Regierung der Volksrepublik Ban-
gladesch durch andere Vorhaben ersetzt werden.
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Artikel 2

Die Verwendung der in Artikel 1 genannten BetrAge sowie die
Bedingungen, zu denen sie zur Verfugung gestellt werden,
bestimmen die zwischen der Kreditanstalt fOr Wiederaufbau und
den Empfangern der FinanzierungsbeitrAge zu schhel3enden Ver-
trAge, die den in der Bundesrepublik Deutschland geltenden
Rechtsvorschriften unterliegen.

Artikel 3

Die Regierung der Volksrepublik Bangladesch stellt die Kredit-
anstalt fOr Wiederaufbau von s&mtlichen Steuern und sonstigen
6ffentlichen Abgaben frei, die im Zusammenhang mit AbschluB
und Durchf0hrung der in Artikel 2 erwahnten Vertrage in der
Volksrepublik Bangladesch erhoben werden.

Artikel 4

Die Regierung der Volksrepublik Bangladesch OberlA13t bei den
sich aus der GewAhrung der Finanzierungsbeitrage ergebenden
Transporten von Personen und Gutern im See-, Land- und Luft-
verkehr den Passagieren und Lieferanten die freie Wahl der
Verkehrsunternehmen, trifft keine MaBnahmen, welche die gleich-
berechtigte Beteiligung der Verkehrsunternehmen mit Sitz im
deutschen Geltungsbereich dieses Abkommens ausschheBen
oder erschweren, und erteilt gegebenenfalls die fur eine Beteili-
gung dieser Verkehrsunternehmen erforderlichen Genehmigun-
gen.

Artikel 5

Das Verfahren bei der Vergabe von Lieferungen und Leistun-
gen fOr Vorhaben, die gemafl Artikel 1 Absatz 3 Buchstaben b bis
d aus den Finanzierungsbeitragen finanziert werden, wird in den
zwischen den Empfangern der Finanzierungsbeitrage und der
Kreditanstalt fOr Wiederaufbau zu schliel3enden Finanzierungs-
vertrAgen geregelt.

Artikel 6

Die Regierung der Bundesrepublik Deutschland legt besonde-
ren Wert darauf, daB bei den sich aus der Gew~hrung der
Finanzierungsbeitr&ge ergebenden Lieferungen und Leistungen
die wirtschaftlichen Moglichkeiten des Landes Berlin bevorzugt
genutzt werden.
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Artikel 7

Dieses Abkommen gilt auch fOr das Land Berlin, sofern nicht
die Regierung der Bundesrepublik Deutschland gegen0ber
der Regierung der Volksrepublik Bangladesch innerhalb von
3 Monaten nach Inkrafttreten des Abkommens eine gegenteilige
Erklarung abgibt.

Artikel 8

Dieses Abkommen tritt am Tage seiner Unterzeichnung in Kraft.

Geschehen zu Dhaka am 7. Dezember 1989 in zwei Urschrif-
ten, jede in deutscher, bengaischer und englischer Sprache,
wobei jeder Wortlaut verbindlich ist. Bei unterschiedlicher Aus-
legung des deutschen und bengalischen Wortlauts ist der engli-
sche Wortlaut mal3gebend.

Fir die Regierung
der Bundesrepublik Deutschland:

Dr. KARL HEINZ SCHOLTYSSEK

Fur die Regierung
der Volksrepublik Bangladesch:

FAIZUR RAHMAN CHOWDHURY
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United Nations - Treaty Series * Nations Unies - Recueil des Trait~s

Anlage
zum Abkommen zwischen der Regierung der Bundesrepublik Deutschland
und der Reglerung der Volksrepubllk Bangladesch vom 7. Dezember 1989

Ober Finanzielle Zusammenarbelt

1. Die Liste der Waren und Leistungen, die gemMf Artikel 1 Absatz 3 Buchstabe a des
Regierungsabkommens vom 7. Dezember 1989 aus dem Finanzierungsbeitrag finan-
ziert werden konnen:

a) Industrielle Roh- und Hilfsstoffe sowie Halbfabrikate,
b) industrielle Ausrustungen sowie landwirtschaftliche Maschinen und Gerate,
c) Ersatz- und Zubehrteile aller Art,
d) Erzeugnisse der chemischen tndustrie, insbesondere Pflanzenschutz- und Schad-

lingsbekampfungsmittel. Arzneimittel und Farbstoffe,

e) Transportmittel,
f) sonstige gewerbliche Erzeugnisse. die fOr die Entwicklung der Volksrepublik Bangla-

desch von Bedeutung sind.
g) Beratungsleistungen. Patente und Lizenzgebuhren.

2. EinfuhrgUter, die in dieser Liste nicht enthalten sind. konnen nur finanziert werden, wenn
die vorherige Zustimmung der Regierung der Bundesrepublik Deutschland dafur vor-
liegt.

3. Die Einfuhr von Luxusgutern und Verbrauchsgutern fOr den privaten Bedarf sowie von
Gutern und Anlagen. die militarischen Zwecken dienen. ist von der Finanzierung aus
dem Finanzierungsbeitrag ausgeschlossen.
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[BANGLA TEXT - TEXTE BANGLA]
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AGREEMENT1 BETWEEN THE GOVERNMENT OF THE FED-
ERAL REPUBLIC OF GERMANY AND THE GOVERNMENT OF
THE PEOPLE'S REPUBLIC OF BANGLADESH CONCERNING
FINANCIAL CO-OPERATION IN 1989

The Government of the Federal Republic of Germany

and

the Government of the People's Republic of Bangladesh,

in the spirit of the friendly relations existing between the Federal

Republic of Germany and the People's Republic of Bangladesh,

desiring to strengthen and intensify those friendly relations

through financial co-operation in a spirit of partnership,

aware that the maintenance of those relations constitutes the basis

of this Agreement,

intending to contribute to social and economic development in the

People's Republic of Bangladesh,

have agreed as follows:

Article 1

(1) The Government of the Federal Republic of Germany shall

enable the Government of the People's Republic of

Bangladesh or other recipients to be determined jointly by

the two Governments to obtain from the Kreditanstalt f(ir

Wiederaufbau (Development . Loan Corporation), Frankfurt/

Main, financial contributions up to a total of DM 90,000,000

(ninety million Deutsche Mark).

'Came into force on 7 December 1989 by signature, in accordance with article 8.
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(2) Additional funds from previous commitments totalling

DM 3,257,904.64 (three million two hundred and fifty-seven

thousand nine hundred and four Deutsche Mark and sixty-

four Pfennig) shall be raised as follows to finance the pro-

ject referred to in paragraph 3 (d) below:

(a) From the amount of DM 18,609,000 (eighteen million six

hundred and nine thousand Deutsche Mark) pledged

pursuant to the Agreement of 11 October 1988 bet%%een

the Government of the Federal Republic of Germany

and the Go\,ernment of the People's Republic of

Bangladesh concerning Financial Co-operation for the

project "Suppl of 4 MG and 5 BG Diesel-Electric

Locomotives", a financial contribution of up to

DM 9,000 (nine thousand Deutsche Mark) shall be

taken;

(b) from the amounts envisaged in the Agreement of

17 September 1981 between the Government of the

Federal Republic of Germany and the Government of

the People's Republic of Bangladesh concerning Finan-

cial Co-operation,1 a financial contribution of up to DM

1,500,000 (one million five hundred thousand Deutsche

Mark) shall be taken;

(c) from the amount of DM 30,500,000 (thirty million five

hundred thousand Deutsche Mark) pledged pursuant to

the Agreement of 26 January 1973 between the Govern-

ment of the Federal Republic of Germany and the

Government of the People's Republic of Bangladesh

'United Nations, Treaty Series, vol. 1320, p. 329.
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concerning Financial Co-operation for the project

"Sylhet Cellulose Factory",'1 a financial contribution of

up to DM 2,067.64 (two thousand and sixty-seven

Deutsche Mark and sixty-four Pfennig) shall be taken;

(d) from the amount of DM 1,600,000 (one million six

hundred thousand Deutsche Mark) pledged pursuant to

the Agreement of 18 November 1975 (as amended by

the exchange of Notes of 14 May 1976 and 5 May 1978)

between the Government of the Federal Republic of

Germany and the Government of the People's Republic

of Bangladesh concerning Financial Co-operation for

the project "Advisory Assistance to the Management of

Sylhet Cellulose Factory",' a financial contribution of

up to DM 1,104,463.22 (one million one hundred and

four thousand four hundred and sixty-three Deutsche

Mark and twenty-two Pfennig) shall be taken;

(e) from the amount of DM 5,000,000 (five million Deutsche

Mark) pledged pursuant to the Agreement of

2 November 1976 between the Government of the Fed-

eral Republic of Germany and the Government of the

People's Republic of Bangladesh concerning Financial

Co-operation for the project "Programme-tied Commodi-

ty Aid IV (Telecommunications)", 1 a financial contribu-

tion of up to DM 482.84 (four hundred and eighty-two

Deutsche Mark and eighty-four Pfennig) shall be

taken;

I Not registered at the date of registration of the Agreement published herein.

Vol. 1691, 1-29150
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() from the amount of DM 11,400,000 (eleven million four

hundred thousand Deutsche Mark) pledged pursuant to

the Agreement of 2 November 1976 1(as amended by the

exchange of Notes of 5 July 2 and 9 August 1979) be-

tween the Government of the Federal Republic of

Germany and the Government of the People's Republic

of Bangladesh concerning Financial Co-operation for

the project "General Commodity Aid X", a financial

contribution of up to DM 641,890.94 (six hundred and

forty-one thousand eight hundred and ninety Deutsche

Mark and ninety-four Pfennig) shall be taken.

(3) The financial contributions referred to in paragraphs 1 and 2

above totalling DM 93,257,904.64 (ninety-three million two

hundred and fifty-seven thousand nine hundred and four

Deutsche Mark and sixty-four Pfennig) shall be used as

follows:

(a) up to DM 30,000,000 (thirty million Deutsche Mark)

shall be used to meet foreign exchange costs resulting

from the purchase of goods and services in the German

area of application of this Agreement and in developing

countries to cover current civilian requirements, and

to meet foreign exchange and local currency costs of

transport, insurance and assembly arising in connec-

Lion with the importation of goods financed under this

Agreement. The supplies and services must be such as

are covered by the list annexed to this Agreement and

for which supply or service contracts have been

concluded after 1 June 1989;

I United Nations, Treaty Series, vol. 1074, p. 113.

2 Ibid., vol. 1242, p. 548.
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(b) up Lo DM 11,600,000 (eleven million six hundred

thousand Deutsche Mark) shall be used for the project

"Rehabilitation of the Tungi-Bhairab Bazar Section,

Phase I1" if, after examination, the project has been

found eligible for promotion;

(c) up to DM 16,800,000 (sixteen million eight hundred
thousand Deutsche Mark) shall be used for the project

"Rehabilitation of Ashuganj Power station, Blocks I and

I1" if, after examination, the project has been found

eligible for promotion;

(d) up to DM 34,857,904.64 (thirty-four million eight

hundred and fifty-seven thousand nine hundred and
four Deutsche Mark and sixty-four Pfennig) shall be

used for "Flood Protection" projects if, after examina-

tion., the projects have been found eligible for

promotion.

(4) This Agreement shall also apply if, at a later date, the

Government of the Federal Republic of Germany enables the

Government of the People's Republic of Bangladesh to obtain
from the Kreditanstalt fLir Wiederaufbau further financial
contributions for the preparation of the projects referred to
in paragraph 3 (b) to (d) above or for attendant measures

required for their implementation and support.

(5) The projects referred to in paragraph 3 (b) to (d) above

may be replaced by other projects if the Government of the
People's Republic of Bangladesh and the Government of the

Federal Republic of Germany so agree.

Vol. 1691. 1-29150
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Article 2

The utilization of the amounts referred to in Article 1 of this
Agreement as well as the terms and conditions on which they are
made available shall be governed by the provisions of the agree-

ments to be concluded between the recipients of the financial

contributions and the Kreditanstalt fir Wiederaufbau, which agree-
ments shall be subject to the laws and regulations applicable in the

Federal Republic of Germany.

Article 3

The Government of the People's Republic of Bangladesh shall

exempt the Kreditanstalt fur Wiederaufbau from all taxes and other

public charges levied in the People's Republic of Bangladesh in

connection with the conclusion and implementation of the agree-

ments referred to in Article 2 of the present Agreement.

Article 4

The Government of the People's Republic of Bangladesh shall allow

pc.ssengers and suppliers free choice of transport enterprises for
such transportation by sea, land or air of persons and goods as

results from the granting of the financial contributions, abstain

from taking any measures that might exclude or impair the partic-
ipation on equal terms of transport enterprises having their place

of business in the German area of application of this Agreement,

and grant any necessary permits for the participation of such

enterprises.
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Article 5

The procedure to be followed in awarding contracts for supplies

and services for projects financed from the financial contributions

pursuant to Article 1 (3) (b to (d) of this Agreement shall be

determined in the financing agreements to be concluded betk\een

the recipients of the financial contributions and the Kreditanstalt

fLJr Wiederaufbau.

Article 6

With regard to supplies and services resulting from the granting of

the financial contributions, the Government of the Federal Republic

of Germany attaches particular importance to preferential use being

made of the economic potential of Land Berlin.

Article 7

This Agreement shall also apply to Land Berlin, provided that the

Government of the Federal Republic of Germany does not make a

contrary declaration to the Government of the People's Republic of

Bangladesh within three months of the date of entry into force of

this Agreement.

Article 8

This Agreement shall enter into force on the date of signature

thereof.

Vol 1691, 1-29150
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DONE at Dhaka on 07 December 1989 in duplicate in

the German, Bangla and English languages, all three texts being

authentic. In case of divergent interpretations of the German and

Bangla texts, the English text shall prevail.

For the Government
of the Federal Republic

of Germany:

[KARL HEINZ SCHOLTYSSEK]

For the Government
of the People's Republic

of Bangladesh:
[Signed - Signe 1

Signed by Faizur Rahman Chowdhury - Signd par Faizur Rahman Chowdhury.
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24 United Nations - Treaty Series * Nations Unies - Recueil des Traitks 1992

ANNEX TO THE AGREEMENT OF 7. DEC 1989 BETWkEEN THE GOVERNMENT
OF THE FEDERAL REPUBLIC OF GERMANY AND THE GOVERNMENT OF
THE PEOPLE'S REPUBLIC OF BANGLADESH CONCERNING FINANCIAL
CO-OPERATION IN 1989

1. List of goods and services eligible for financing from the

financial contribution under Article 1 (3)(a) of the Agree-

ment of 7. DEZ. 1989 :

(a) Industrial raw and auxiliary materials as well as

semi -manufactures,

(b) industrial equipment as well as agricultural machinery

and implements,

(c) spare parts and accessories of all kinds,

(d) chemical products, in particular plant protection

agents, pesticides, medicaments and dyes,

(e) means of transport,

(f) other industrial products of importance for the devel-

opment of the People's Republic of Bangladesh,

(g) advisory services, patents and licence fees.

2. Imports not included in the above list may only be financed

with the prior approval of the Government of the Fecleaj

Republic of Germany.

3. The importation of luxury and consumer goods for persu,.al

needs as well as any goods and facilities serving rnli:--v

purposes may not be financed from the tina-.:,:

contribution.
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[TRADUCTION - TRANSLATION]

ACCORD' DE COOPERATION FINANCIERE ENTRE LE GOUVER-
NEMENT DE LA R-tPUBLIQUE FtDtRALE D'ALLEMAGNE
ET LE GOUVERNEMENT DE LA R1tPUBLIQUE POPULAIRE
DU BANGLADESH POUR L'ANNtE 1989

Le Gouvernement de la R6publique fdd6rale d'Allemagne et le Gouvernement
de la R6publique populaire du Bangladesh,

S'inspirant des relations amicales qui existent entre la R6publique f6d6rale
d'Allemagne et la R6publique populaire du Bangladesh;

D6sireux de consolider et d'approfondir ces relations amicales par une coop-
ration financi~re dans un esprit d'association;

Conscients que le maintien de ces relations constitue le fondement du pr6sent
Accord;

Entendant contribuer au d6veloppement social et 6conomique de la R6publique
populaire du Bangladesh,

Sont convenus de ce qui suit:

Article premier
1) Le Gouvernement de la R6publique f6d6rale d'Allemagne accorde au Gou-

vernement de la R6publique populaire du Bangladesh la possibilit6 d'obtenir
aupris de la Kreditanstalt fur Wiederaufbau (Institut de cr~dit pour la reconstruc-
tion) de Francfort-sur-le-Main, des contributions financi~res jusqu'A concurrence
de DM 90 000 000 (quatre-vingt-dix millions de deutsche marks).

2) Des fonds suppl6mentaires, pr6lev6s sur un montant total de
DM 3 257 904,64 (trois millions deux cent cinquante sept mille neuf cent quatre
deutsche marks et soixante-quatre pfennigs) repr6sentant des engagements de
d6penses ant6rieurs seront obtenus de la mani~re suivante pour financer le projet
vis6 l'alin6a d du paragraphe 3 ci-dessous :

a) Par pr&1-vement sur le montant de DM 18 609 000 (dix-huit millions six cent
neuf mille deutsche marks), repr6sentant, conform6ment A l'Accord de coop6ration
financiire du 11 octobre 1988 conclu entre le Gouvernement de la R6publique f6d6-
rale d'Allemagne et le Gouvernement de la R6publique populaire du Bangladesh, la
contribution annonc6e au projet relatif A la fourniture de quatre locomotives A voie
6troite (1 m) et de cinq locomotives voie large diesel-6lectriques, d'une contribu-
tion financi~re jusqu' t concurrence de DM 9 000 (neuf mille deutsche marks);

b) Par pr6l vement sur les montants envisag6s dans l'Accord de coop6ration
financibre du 17 septembre 1981 conclu entre le Gouvernement de la R6publique
f6d6rale d'Allemagne et le Gouvemement de la R6publique populaire du Bangla-
desh2, d'une contribution financi~re jusqu'h concurrence de DM 1 500 000 (un mil-
lion cinq cent mille deutsche marks);

I Entr6 en vigueur le 7 d6cernbre 1989 par la signature, conform6ment A I'article 8.

2 Nations Unies, Recueides Traitds, vol. 1320, p. 329.
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c) Par pr6l vement sur le montant de DM 30 500 000 (trente millions cinq cent
mille deutsche marks), repr6sentant, conform6ment A l'Accord de coop6ration
financi~re du 26 janvier 1973 conclu entre le Gouvernement de la R~publique
f6d6rale d'Allemagne et le Gouvernement de la R6publique populaire du Bangladesh
la contribution annonc6e au projet << Sylhet Cellulose Factory >0, d'une contribution
financi~re jusqu'A concurrence de DM 2 067,64 (deux mille soixante-sept deutsche
marks et soixante-quatre pfennigs);

d) Par pr6lvement sur le montant de DM 1 600 000 (un million six cent mille
deutsche marks), repr6sentant, conform6ment A l'Accord de coop6ration financire
du 18 novembre 1975 (tel que modifi6 par l'6change de notes des 14 mai 1976 et 5 mai
1978) conclu entre le Gouvernement de la R6publique f&t6rale d'Allemagne et le
Gouvernement de la R6publique populaire du Bangladesh, la contribution annonc6e
au projet d'assistance A la direction de la Sylhet Cellulose Factory sous forme de
services consultatifs1 , d'une contribution financi~re jusqu'A concurrence de
DM 1 104 463,22 (un million cent quatre mille quatre cent soixante-trois deutsche
marks et vingt-deux pfennigs);

e) Par pr6lvement sur le montant de DM 5 000 000 (cinq millions de deutsche
marks), repr6sentant, conform6ment A l'Accord de coopdration financi~re du 2 no-
vembre 1976 conclu entre le Gouvernement de la R6publique f~d6rale d'Allemagne
et le Gouvernement de la Rdpublique populaire du Bangladesh, la contribution
annonc6e au projet < Aide en nature, i6 aux programmes-IV (T616communica-
tions) >1, d'une contribution financi~re jusqu'A concurrence de DM 482,84 (quatre
cent quatre-vingt-deux deutsche marks et quatre-vingt-quatre pfennigs);

f) Par pr61vement sur le montant de DM 11 400 000 (onze millions quatre cent
mille deutsche marks) repr6sentant, conform6ment A l'Accord d'aide financi~re du
2 novembre 19762 (tel qu'amend6 par l'dchange de notes des 5 juillet3 et 9 aofit 1979)
conclu entre le Gouvernement de la Rdpublique f&6drale d'Allemagne et le Gou-
vernement de la R6publique populaire du Bangladesh, la contribution annonc6e au
projet <« Aide en nature de caract~re gdn6ral X , d'une contribution financi~re jus-
qu'A concurrence de DM 641 890,94 (six cent quarante et un mille huit cent quatre-
vingt-dix deutsche marks et quatre-vingt-quatorze pfennigs);

3) Les contributions financires vis6es aux paragraphes 1 et 2 ci-dessus,
repr6sentant au total DM 93 257 904,64 (quatre-vingt-treize millions deux cent
cinquante-sept-mille neuf cent quatre deutsche marks et soixante-quatre pfennigs),
seront utilis6es comme suit:

a) Jusqu'A concurrence de DM 30 000 000 (trente millions de deutsche marks),
pour financer le coot en devises de l'acquisition de biens et de services dans le
domaine d'application allemand du pr6sent Accord ainsi que dans les pays en d6ve-
loppement, destinds A couvrir les besoins civils courants et le coot en devises et en
monnaie locale des op6rations de transport, d'assurance et de montage aff6rentes h
l'importation de biens financ6e conform6ment au pr6sent Accord. Ces livraisons et
services doivent correspondre A ceux qui figurent sur la liste annex6e au pr6sent
Accord, pour lesquels les contrats de livraison ou de service ont 6t6 conclus apr~s le
lerjuin 1989;

1 Non enregistrd6 la date d'enregistrement de ]'Accord publi ici.
2 Nations Unies, Recueji des Traitifs, vol. 1074, p. 113.
3 Ibid., vol. 1242, p. 552.
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b) Jusqu'A concurrence de DM 11 600 000 (onze millions six cent mille
deutsche marks), pour financer le cofit de la phase H du projet de reconstruction de
la Section du Bazar de Tungk-Bhairab, si, apris examen, ce projet est reconnu digne
d'8tre encourage;

c) Jusqu'A concurrence de DM 16 800 000 (seize millions huit cent mille
deutsche marks) pour financer le cofit des phases du projet relatif A la reconstruction
des blocs I et II de la centrale 6lectrique d'Ashugani, si, apres examen, le projet est
reconnu digne d'etre encouragd;

d) Jusqu'A concurrence de DM 34 857 904,64 (trente quatre millions huit cent
cinquante sept mille neuf cent quatre deutsche marks et soixante-quatre pfennigs)
pour financer des projets de protection contre les inondations si, apr~s examen, ces
projets sont reconnus dignes d'etre encourages;

4) Le pr6sent Accord sera 6galement applicable si, A une date ult6rieure, le
Gouvernement de la Rdpublique f6drale d'Allemagne accorde au Gouvernement
de la Rdpublique populaire du Bangladesh la possibilit6 d'obtenir aupr~s de la
Kreditanstalt fOr Wiederaufbau des contributions financikres pour l'dlaboration des
projets vis6s aux alin6as b, c et d du paragraphe 3 ci-dessus ou pour la mise au point
des mesures connexes n6cessaires A leur ex6cution et A leur appui.

5) Le Gouvernement de la R6publique f6d6rale d'Allemagne et le Gouver-
nement de la R6publique populaire du Bangladesh peuvent d6cider d'un commun
accord de remplacer les projets vis6s aux alin6as b, c et d du paragraphe 3 par
d'autres projets.

Article 2

L'utilisation des contributions financi~res vis6es A l'article premier du prdsent
Accord et les conditions auxquelles elles sont accord6es seront d6termin6es par les
contrats de financement A conclure entre les b6n6ficiaires des contributions finan-
ci~res et la Kreditanstalt fir Wiederaufbau, contrats qui sont soumis A la 16gislation
en vigueur dans la R6publique f~d6rale d'Allemagne.

Article 3
Le Gouvernement de la Rdpublique populaire du Bangladesh exon~re la Kre-

ditanstalt fur Wiederaufbau de tous imp6ts et autres redevances pergus en R6pu-
blique populaire du Bangladesh en rapport avec la conclusion et l'ex6cution des
contrats de financement vis6s A l'article 2.

Article 4

En ce qui concerne les transports maritimes et a6riens de personnes et de mar-
chandises r6sultant de l'octroi des contributions financires, le Gouvernement de la
R6publique populaire du Bangladesh laisse aux passagers et aux fournisseurs le libre
choix des entreprises de transport, s'abstient de prendre des mesures ayant pour
effet d'exclure ou d'entraver la participation, dans les memes conditions, des entre-
prises de transport ayant leur siege dans le domaine d'application allemand du pr6-
sent Accord et, le cas 6ch6ant, d6livre les autorisations requises en vue de la partici-
pation de ces entreprises.
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Article 5

La proc6dure A suivre pour la d6livrance des contrats de livraison et de services
destin6s aux projets financds au moyen des contributions financi&res conform6ment
aux alin6as b, c et d du paragraphe 3 de l'article premier sera d6termin6e dans les
contrats de financement A conclure entre les b6n6ficiaires de ces contributions et la
Kreditanstalt ftir Wiederaufbau.

Article 6

En ce qui concerne les livraisons et les services r6sultant de l'octroi des contri-
butions financi~res, le Gouvernement de la R6publique f6d6rale d'Allemagne atta-
che une importance particuli~re A ce qu'il soit fait appel en priorit6 aux ressources
6conomiques du Land Berlin.

Article 7

Le pr6sent Accord s'applique 6galement au Land Berlin, sauf notification con-
traire adress6e par le Gouvernement de la R6publique f6d6rale d'Allemagne au Gou-
vernement de la R6publique populaire du Bangladesh dans les trois mois suivant
l'entr6e en vigueur de l'Accord.

Article 8

Le pr6sent Accord entrera en vigueur , la date de sa signature.

FAIT A Dacca le 7 d6cembre 1989 en deux exemplaires originaux, chacun en
langues allemande, bengla et anglaise, les trois textes faisant 6galement foi. En cas
d'interpr6tation divergente des textes allemand et bengla, il y aura lieu de se r6f6rer
au texte anglais.

Pour le Gouvernement
de la R6publique fdd6rale d'Allemagne:

KARL HEINZ SCHOLTYSSEK

Pour le Gouvernement

de la R6publique populaire du Bangladesh:

FAIZUR RAHMAN CHOWDHURY
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ANNEXE A L'ACCORD DE COOP1tRATION FINANCItRE DU 7 DECEMBRE 1989
ENTRE LE GOUVERNEMENT DE LA R1tPUBLIQUE F1tD1tRALE D'ALLE-
MAGNE ET LE GOUVERNEMENT DE LA REtPUBLIQUE POPULAIRE DU
BANGLADESH

1. Liste des biens et services qui peuvent 8tre finances au moyen de la contribution
financi~re, confon6ment k l'alin6a a du paragraphe 3 de l'article premier de l'Accord du
7 d6cembre 1989.

a) Mati~res premieres et mati~res consommables industrielles et produits semi-finis;

b) Equipement industriel et machines et outillage agricoles;

c) Pibces de rechange et pieces d6tach6es de toute nature;

d) Produits chimiques, notamment agents phytosanitaires, pesticides, m6dicaments et
colorants;

e) Moyens de transport;

f) Autres produits industriels importants pour le ddveloppement de la R6publique popu-
laire du Bangladesh;

g) Services consultatifs, brevets et redevances d'exploitation.

2. L'importation de produits ne figurant pas sur la pr6sente liste ne peut Atre financ6e
qu'avec l'accord prdalable du Gouvernement de la Rdpublique f6d6rale d'Allemagne.

3. L'importation d'articles de luxe et de biens de consommation A usage personnel ainsi
que celle de biens et d'installations servant A des fins militaires ne peuvent 8tre financ6es sur
la contribution financi~re.
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[TRADUCTION - TRANSLATION]

LETTER AGREEMENT 1

TWEEN THE UNITED
TIONS ENVIRONMENT
GRAMME AND
KINGDOM OF SPAIN
GARDING THE THIRD
SION OF THE AD

BE-
NA-

PRO-
THE
RE-

SES-
HOC

WORKING GROUP OF LEGAL
AND TECHNICAL EXPERTS
ON BIOLOGICAL DIVERSITY,
TO BE HELD IN MADRID
FROM 24 JUNE TO 3 JULY 1991

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

1 Came into force provisionally on 27 May 1991, the
date of receipt of the acceptance from the Government of
Spain, and definitively on 14 February 1992, the date of
receipt of confirmation in writing on the part of Spain, in
accordance with the provisions of paragraphs 21 and 22.
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AGREEMENT' BETWEEN THE UNITED NATIONS AND THE GOV-
ERNMENT OF THE AZERBAIJANI REPUBLIC RELATING
TO THE ESTABLISHMENT OF A UNITED NATIONS INTERIM
OFFICE

PREAMBLE

Whereas the Government of the Azerbaijani Republic and the United Nations
have expressed their mutual interest that the United Nations establish an Interim
Office in Baku with a view to supporting and supplementing the national efforts
in solving the most important problems of economic development and promoting
social progress and a better standard of life;

Whereas the Government of the Azerbaijani Republic has agreed to ensure the
availability of the necessary facilities to enable the Interim Office to perform fully
and effectively its functions, including its scheduled programmes of work and any
related activities, and to fulfill its purposes in co-operation and harmony with the
Government and people of Azerbaijan;

Considering that the Government of the Azerbaijani Republic has agreed to
apply to the Interim Office, as an organizational unit of the United Nations, and to
its officials the relevant provisions of the Convention on the Privileges and Immuni-
ties of the United Nations; 2

Desiring to conclude an agreement with a view to regulating questions arising
from the establishment in Baku of the United Nations Interim Office;

Have, in a spirit of friendly co-operation, agreed as follows:

Article I

DEFINITIONS

For the purpose of the present Agreement, the following definitions shall apply:
(a) "Office" means the United Nations Interim Office, an organizational unit

through which the United Nations provides assistance and co-operation in pro-
grammes; it may include field sub-offices established in the country by mutual
agreement;

(b) "The Government" means the Government of the Azerbaijani Republic;
(c) "The appropriate authorities" means central, local and other competent

authorities under the law of the Azerbaijani Republic;
(d) "Convention" means the Convention on the Privileges and Immunities of

the United Nations adopted by the General Assembly of the United Nations on
13 February 1946;

(e) "Parties" means the United Nations and the Government of the Azerbaijani
Republic;

I Caie into force on 1 October 1992 by signature, in accordance with article XXI.
2 United Nations, Treaty Series, vol. 1, p. 15, and vol. 90, p. 327 (corrigendum to vol. 1, p. 18).
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(f) "Head of the Office" means the official in charge of the United Nations
Interim Office;

(g) "Officials of the Office" means the Head of the Interim Office and all mem-
bers of its staff, irrespective of nationality, employed under the Staff Rules and
Regulations of the United Nations with the exception of persons who are recruited
locally and assigned to hourly rates as provided for in General Assembly Reso-
lution 76(1) of 7 December 1946;1

(h) "Experts on mission" means individuals, other than Interim Office officials
or persons performing services on behalf of the United Nations, undertaking mis-
sions, coming within the scope of Articles VI and VII of the Convention;

(i) "Persons performing services on behalf of the United Nations" means indi-
vidual contractors, other than officials engaged by the Interim Office, to execute or
assist in the carrying out of its programmes or other related activities;

( ) "UNDP" means the United Nations Development Programme;
(k) "UNHCR" means the United Nations High Commissioner for Refugees

established pursuant to United Nations General Assembly resolution 319(IV) of
3 December 1949;2

(1) "UNICEF" means the United Nations Children's Fund established pursu-
ant to United Nations General Assembly resolution 57(1) of 11 December 1946;3

(m) "UNEP" means the United Nations Environment Programme established
pursuant to United Nations General Assembly resolution 2997 (XXVII) of 15 De-
cember 1977; 4

(n) "Office premises" means all the premises occupied by the Interim Office or
field sub-offices, including installations and facilities made available to or occupied,
maintained or used by the United Nations in the Azerbaijani Republic and notified
as such to the Government;

(o) "Organization" means the United Nations;
(p) "Country" means the Azerbaijani Republic.

Article II

PURPOSE AND SCOPE OF ACTIVITIES

The Office shall:

1. Co-operate with the Government in programmes of assistance aimed at
promoting economic development and social progress through inter alia carrying
out economic and social studies and research, technical co-operation, the training of
personnel and dissemination of information.

2. Co-ordinate the work in the country of UNDP, UNHCR, UNICEF, UNEP
and other organs of the Organization, in accordance with the relevant resolutions,
decisions, regulations, rules and policies of the United Nations.

I United Nations, Official Records of the General Assembly, First Session, Second Part (A/64/Add.1), p. 139.
2 Ibid., Fourth Session, p. 36.
3 Ibid., First Session, Second Part (A/64/Add. 1), p. 90.
4 Ibid., Twenty-seventh Session, Supplement No. 30 (A/8730), p. 43.
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3. Carry out such other activities as may be entrusted to the Office by the
Secretary-General of the United Nations.

4. If necessary, United Nations organs and programmes may enter into sup-
plemental Agreements with the Government concerning their project of assistance,
pursuant to Article 18 below.

Article III

JURIDICAL PERSONALITY AND LEGAL CAPACITY

The United Nations, acting through the Office, shall have the capacity:

(a) To contract;

(b) To acquire and dispose of movable and immovable property;

(c) To institute legal proceedings.

Article IV

APPLICATION OF THE CONVENTION

The Convention shall be applicable to the Office, its property, funds and assets,
to its officials and experts on mission in the country.

Article V

STATUS OF THE OFFICE

1. The United Nations shall establish and maintain an Office in the country
for the purpose of discharging its activities in accordance with the present Agree-
ment or any other supplemental agreements referred to in Article 18 below.

2. The United Nations, its property, funds and assets, wherever located and
by whomsoever held, shall enjoy immunity from every form of legal process except
insofar as in any particular case it has expressly waived its immunity. It is under-
stood, however, that no waiver of immunity shall extend to any measure of exe-
cution.

3. (a) The premises of the Office shall be inviolable. The property and assets
of the Office, wherever located and by whomsoever held, shall be immune from
search, requisition, confiscation, expropriation and any other form of interference,
whether by executive, administrative, judicial or legislative action;

(b) The appropriate authorities shall not enter the Office premises to perform
any official duties, except with the express consent of the head of the Office and
under conditions agreed to by him or her.

4. The appropriate authorities shall exercise due diligence to ensure the secu-
rity and protection of the Office, and to ensure that the tranquility of the Office is not
disturbed by the unauthorized entry of persons or groups of persons from outside or
by disturbances in its immediate vicinity.

5. The archives of the Office, and in general all documents belonging to it,
wherever located and by whomsoever held, shall be inviolable.
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Article VI

OFFICE FUNDS, ASSETS AND OTHER PROPERTY

1. Without being restricted by financial controls, regulations or moratoria of
any kind, the Office:

(a) May hold and use funds, gold or negotiable instruments of any kind and
maintain and operate accounts in any currency and convert any currency held by it
into any other currency;

(b) Shall be free to transfer its funds, gold or currency from one country to
another or within any country, to other organizations or agencies of the United
Nations system;

(c) Shall be accorded the most favourable, legally available rate of exchange for
its financial transactions.

2. The Office, its assets, income and other property shall:

(a) Be exempt from all direct taxes, value-added tax, fees, tolls or duties; it is
understood, however, that the Office will not claim exemption from taxes which are,
in fact, no more than charges for public utility services, rendered by the Government
or by a corporation under government regulation, at a fixed rate according to the
amount of services rendered and which can be specifically identified, described and
itemized;

(b) Be exempt from customs duties and prohibitions and restrictions on im-
ports and exports in respect of articles imported or exported by the Office for its
official use. It is understood, however, that articles imported under such exemptions
will not be sold in the country into which they were imported except under condi-
tions agreed with the Government;

(c) *Be exempt from customs duties and prohibitions and restrictions on im-
ports and exports in respect of its publications.

Article VII

OFFICIALS OF THE OFFICE

1. Officials of the Office shall:

(a) Be immune from legal process in respect of words spoken or written and all
acts performed by them in their official capacity. Such immunity shall continue to be
accorded after termination of employment with the Office;

(b) Be exempt from taxation on the salaries and emoluments paid to them by
the Office;

(c) Be immune from national service obligations.

2. In addition, internationally-recruited officials of the Office shall:

(a) Be immune, together with their spouses and relatives dependent on them,
from immigration restrictions and alien registration;

(b) Be accorded the same privileges in respect of exchange facilities as are
accorded to officials of comparable ranks forming part of diplomatic missions to the
Government;
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(c) Be given, together with their spouses and relatives dependent on them, the
same repatriation facilities in time of international crisis as diplomatic envoys;

(d) Have the right to import free of duty their furniture, personal effects and all
household appliances, at the time of first taking up their post in the host country.

3. The head of the Office and other senior officials, as may be agreed between
the United Nations and the Government, shall enjoy the same privileges and immu-
nities accorded by the Government to members of diplomatic missions of compara-
ble ranks. For this purpose, the name of the head of the Office may be incorporated
in the diplomatic list.

4. Internationally-recruited officials of the Office shall also be entitled to the
following facilities:

(a) To import free of custom and excise duties limited quantities of certain
articles intended for personal consumption in accordance with existing government
regulation;

(b) To import a motor vehicle free of customs and excise duties, including
value-added tax, in accordance with existing government regulation applicable to
members of diplomatic missions of comparable ranks.

Article VIII

EXPERTS ON MISSION

1. Experts on mission shall be granted the privileges, immunities and facilities
as specified in Article VI, Sections 22 and 23, and Article VII, Section 26, of the
Convention.

2. Experts on mission may be accorded such additional privileges, immunities
and facilities as may be agreed upon between the Parties.

Article IX

PERSONS PERFORMING SERVICES FOR THE OFFICE

1. Persons performing services for the Office shall:
(a) Be immune from legal process in respect of words spoken or written and all

acts performed by them in their official capacity. Such immunity shall continue to be
accorded after termination of employment with the Office;

(b) Be given, together with their spouses and relatives dependent on them, the
same repatriation facilities in time of international crisis as diplomatic envoys.

2. For the purpose of enabling them to discharge their functions indepen-
dently and efficiently, persons performing services for the Office may be accorded
such other privileges, immunities and facilities as specified in Articles 7 and 8 above,
as may be agreed upon between the Parties.
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Article X

LOCALLY-RECRUITED PERSONNEL ASSIGNED TO HOURLY RATES

Locally-recruited personnel shall be accorded all facilities necessary for the
independent exercise of their functions for the United Nations. The terms and con-
ditions of employment for persons recruited locally and assigned to hourly rates
shall be in accordance with the relevant United Nations resolutions, decisions, reg-
ulations and rules and policies of the competent organs of the United Nations.

Article XI

WAIVER OF PRIVILEGES AND IMMUNITIES

The privileges and immunities accorded under the present Agreement are
granted in the interests of the United Nations, and nor for the personal benefit of the
persons concerned. The Secretary-General of the United Nations has the right and
the duty to waive the immunity of any individual referred to in Articles 7, 8 and 9 in
any case where, in his opinion, such immunity impedes the course of justice and can
be waived without prejudice to the interests of the United Nations.

Article XII

ACCESS FACILITIES

1. Internationally-recruited officials of the Office, experts on mission and per-
sons performing services shall be entitled to:

(a) Prompt clearance and issuance, free of charge, of visas, licences or permits,
where required;

(b) Unimpeded access to or from the country, and within the country, to all
sites of co-operation activities, to the extent necessary for the implementation of
programmes of co-operation.

Article XIII

GOVERNMENT CONTRIBUTION

1. The Government shall provide the United Nations, as mutually agreed
upon and to the extent possible:

(a) Appropriate office premises for the Office;
(b) Costs of local telecommunications for official purposes;
(c) Costs of utilities and local services such as equipment, fixtures and mainte-

nance of office premises;
(d) Transportation for experts on mission in the discharge of their official func-

tions in the country.
2. The Government shall also assist the United Nations:
(a) In the location of suitable housing accommodation for internationally-

recruited officials, experts on mission and persons performing services for the
United Nations;
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(b) In the installation and supply of utility services, such as water, electricity,
sewerage, fire protection services and other services, for the Office premises.

Article XIV

FACILITIES IN RESPECT OF COMMUNICATIONS

1. The United Nations shall enjoy, in respect of its official communications,
treatment not less favourable than that accorded by the Government to any diplo-
matic mission in matters of establishment and operation, priorities, tariffs, charges
on mail and cablegrams and on teleprinter, facsimile, telephone and other communi-
cations, as well as rates for information to the press and radio.

2. No official correspondence or other communication of the United Nations
shall be subject to censorship. Such immunity shall extend to printed matter, photo-
graphic and electronic data communications and other forms of communications as
may be agreed upon between the Parties. The United Nations shall be entitled to use
codes and to dispatch and receive correspondence either by courier or in sealed
pouches, all of which shall be inviolable and not subject to censorship.

3. The United Nations shall have the right to operate radio and other telecom-
munication equipment on United Nations registered frequencies and those allocated
by the Government between its offices, within and outside the country, and in par-
ticular with United Nations Headquarters in New York.

Article XV

UNITED NATIONS FLAG, EMBLEM AND MARKINGS

The United Nations may display its flag, and/or emblem on its Office premises,
official vehicles and otherwise as agreed to between the Parties. Vehicles, vessels
and aircraft of the United Nations shall carry a distinctive United Nations emblem
or markings, which shall be notified to the Government.

Article XVI

NOTIFICATION

The Office shall notify the Ministry of Foreign Affairs of the Azerbaijani
Republic of the names and categories of its officials, experts on mission and per-
sons performing services and locally-recruited personnel, and of any change in their
status.

Article XVII

IDENTIFICATION

1. The Government shall, at the request of the head of the Office, issue to each
official, expert on mission, person performing services and locally-recruited person-
nel (other than those who are assigned to hourly rates) the appropriate certificates
of identity.
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2. Upon demand of an authorized official of the Government, persons re-
ferred to in paragraph 1 above shall be required to present, but not to surrender, their
certificates of identity.

3. The Office shall, upon termination of employment or reassignment of its
personnel, ensure that all certificates of identity are returned promptly to the Gov-
ernment.

Article XVIII

SUPPLEMENTAL AGREEMENTS

1. UNDP, UNICEF, UNHCR, UNEP and other United Nations organs and
programmes may conclude with the Government supplemental Agreements, which
shall constitute an integral part of this Agreement, concerning conditions under
which they shall assist the Government in carrying out their respective projects.

2. The United Nations and the Government may enter into any other supple-
mental Agreement as both Parties may deem appropriate.

Article XIX

CLAIMS AGAINST THE UNITED NATIONS

1. The United Nations co-operation in programmes under the present Agree-
ment, or any other supplemental Agreement, is provided for the benefit of the Gov-
ernment and people of the country and, therefore, the Government shall bear all the
risks of the operation under the present Agreement.

2. The Government shall, in particular, be responsible for dealing with all
claims arising from or directly attributable to the operations under the present
Agreement, or any other supplemental Agreement, that may be brought by third
parties against the United Nations, its officials, experts on mission and persons
performing services on behalf of the United Nations and shall, in respect of such
claims, indemnify and hold them harmless, except where the Government and the
United Nations agree that the particular claim or liability was caused by gross neg-
ligence or wilful misconduct.

Article XX

SETTLEMENT OF DISPUTES

Any dispute between the United Nations and the Government relating to the
interpretation and application of the present Agreement, or any other supplemental
Agreement, which is not settled by negotiation or other agreed mode of settlement
shall be submitted to arbitration at the request of either Party. Each Party shall
appoint one arbitrator, and the two arbitrators so appointed shall appoint a third,
who shall be the chairman. If within thirty (30) days of the request for arbitration
either Party has not appointed an arbitrator, or if within fifteen (15) days of the
appointment of two arbitrators the third arbitrator has not been appointed, either
Party may request the President of the International Court of Justice to appoint an
arbitrator. The procedure for the arbitration shall be fixed by the arbitrators, and the
expenses of the arbitration shall be borne by the Parties as assessed by the arbi-
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trators. The arbitral award shall contain a statement of the reasons on which it is
based and shall be accepted by the Parties as the final adjudication of the dispute.

Article XXI

ENTRY INTO FORCE

This Agreement shall enter into force upon signature by the duly authorized
representatives of the United Nations and the Government.

Article XXII

TERMINATION

The present Agreement shall cease to be in force six months after either of the
Parties gives notice in writing to the other of its decision to terminate the Agreement.
The Agreement shall, however, remain in force for such an additional period as
might be necessary for the orderly cessation of United Nations activities, and the
resolution of any dispute between the Parties.

IN WITNESS WHEREOF, the undersigned, being duly authorized plenipotentiary
of the Government and duly appointed representative of the United Nations, have
on behalf of the Parties signed the present Agreement.

DONE at New York this 1 st day of October of nineteen hunded ninety two.

For the United Nations:

[Signed - Signf]1

For the Government
of the Azerbaijani Republic:

[Signed - Signe]2

'Signed by Boutros Boutros-Ghali - Sign6 par Boutros Boutros-Ghalh.

2 Signed by Gambarov - Sign6 par Gambarov.
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[TRADUCTION - TRANSLATION]

ACCORD' ENTRE L'ORGANISATION DES NATIONS UNIES ET LE
GOUVERNEMENT DE LA RItPUBLIQUE D'AZERBAYJAN RE-
LATIF A L'INSTALLATION D'UN BUREAU INT1tRIMAIRE DE
L'ORGANISATION DES NATIONS UNIES

PREAMBULE

Attendu que le Gouvernement de la R6publique d'Azerbaijan et l'Organisation
des Nations Unies se sont mutuellement d6clard int6ress6s A ce que l'Organisation
des Nations Unies cr6e A Baku un Bureau intdrimaire dans le dessein d'aider et de
compldter les efforts d6ploy6s sur le plan national pour r6soudre les principaux
probl~mes de d6veloppement 6conomique ainsi qu'assurer le progris social et un
meilleur niveau de vie;

Attendu que le Gouvernement de la R6publique d'AzerbaIjan a accept6 de
mettre h disposition tous les moyens n6cessaires pour permettre au Bureau int6ri-
maire d'exercer pleinement et efficacement ses fonctions, y compris la r6alisation de
ses programmes de travail pr6vus et toutes les activit6s annexes, ainsi que d'at-
teindre les fins pour lesquelles il est cr66 en coopdration et en harmonie avec le
Gouvernement et le peuple de la R6publique d'AzerbaIjan;

Consid6rant que le Gouvemement de la R6publique d'Azerbai'jan a accept6
d'appliquer au Bureau int6rimaire en tant qu'organe de l'Organisation des Nations
Unies, ainsi qu'A ses fonctionnaires, les dispositions ajplicables de la Convention
relative aux privilfges et immunit6s des Nations Unies ;

D6sireux de conclure un accord en vue de r6gler les questions que pose l'instal-
lation A Baku du Bureau int6rimaire de l'Organisation des Nations Unies;

Sont convenus, dans un esprit d'amicale coop6ration, de ce qui suit:

Article I

D9FINITIONS

Aux fins du pr6sent Accord, les d6finitions ci-apr~s seront d'application:

a) Le terme << Bureau >> s'entend du Bureau int6rimaire de l'Organisation des
Nations Unies, organe par lequel l'Organisation apportera son assistance et sa
coop6ration sous la forme de programmes; le terme pourra 6galement s'appliquer
aux bureaux subsidiaires cr66s ailleurs dans le pays;

b) Le terme « Gouvernement >> s'entend du Gouvernement de la R6publique
d' Azerba'jan;

c) L'expression < autorit6s comp~tentes >> s'entend des autorit6s centrales,
locales et autres, comp6tentes conform6ment A la l6gislation de la R6publique
d'Azerba'fjan;

I Entr6 en vigueur le ler octobre 1992 par la signature, conformment A l'article XXI.

2 Nations Unies, Recueil des Traztds, vol. 1, p. 15.
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d) Le terme << Convention >> s'entend de la Convention relative aux privileges
et immunit6s des Nations Unies, adopt6e le 13 f6vrier 1946 par 'Assembl6e g6n6rale
des Nations Unies;

e) Le terme « Parties s'entend de l'Organisation des Nations Unies et du
Gouvernement de la Rfpublique d'Azerbafjan;

f) L'expression « Directeur du Bureau s'entend du fonctionnaire respon-
sable du Bureau int6rimaire de l'Organisation des Nations Unies;

g) L'expression « fonctionnaires du Bureau s'entend du Directeur du
Bureau et de tous les membres de son personnel, ind6pendamment de leur natio-
nalit6, employ6s conform6ment au R~glement et au Statut du personnel de 'Orga-
nisation des Nations Unies, A l'exception des personnes recrut6es localement et
r6mun6r6es par un salaire horaire comme pr6vu dans la r6solution 76 (1) de l'Assem-
blWe g6n6rale en date du 7 d6cembre 1946'

h) L'expression « experts en mission s'entend des personnes, autres que les
fonctionnaires du Bureau ou les personnes assurant des prestations pour le compte
de l'Organisation des Nations Unies, qui effectuent des missions et qui relvent des
articles VI et VII de la Convention;

i) L'expression « personnes assurant des prestations pour le compte de l'Or-
ganisation des Nations Unies s'entend des entrepreneurs individuels, autres que
les fonctionnaires engag6s par le Bureau, pour ex6cuter ses programmes ou d'autres
activit6s annexes ou d'y apporter leur contribution;

j) Le signe « PNUD d6signe le Programme des Nations Unies pour le d6ve-
loppement;

k) Le signe « HCR d6signe le Haut-Commissariat des Nations Unies pour les
r6fugi6s, 6tabli aux termes de la r6solution 319 (IV) du 3 d6cembre 19492 de 'Assem-
blWe g6n6rale des Nations Unies;

1) Le signe « UNICEF d6signe le Fonds des Nations Unies pour 1'enfance,
aux termes de la r6solution 57 (1) du 11 d6cembre 19463 de 'Assembl6e g6n6rale des
Nations Unies;

m) Le signe « PNUE > d6signe le Programme des Nations Unies pour 1'envi-
ronnement, aux termes de la r6solution 2997 (XXVII) du 15 d6cembre 19774 de
l'Assembl6e g6n6rale des Nations Unies;

n) L'expression « locaux du Bureau s'entend de tous les locaux occup6s par
le Bureau ou ses bureaux subsidiaires sur le terrain, y compris les installations et les
facilit6s mises A la disposition de l'Organisation des Nations Unies, ou bien occup6s,
entretenus ou utilis6s par l'Organisation dans la R6publique d'Azerba'jan et signal6s
en tant que tels au Gouvernement;

o) Le terme « Organisation d6signe l'Organisation des Nations Unies;

p) Le terme « pays s'entend de la R6publique d'Azerbaifjan.

I Nations Unies, Documents officiels de I'Assemblde gdndrale, premidre session, seconde partie (A/64/Add.1),
p. 139.

2 Ibid., quatridme session, p. 37.
3 Ibid., premidre session, seconde partie (A/64/Add. 1), p. 90.
4 Ibid., vingt-septiame session, Supplement n" 30 (A/8730), p. 47.
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Article II

BUT ET ETENDUE DES ACTIVITIS

Le Bureau:

1. Coop6rera avec le Gouvernement A l'ex6cution de programmes d'assis-
tance qui auront pour but de faciliter le d6veloppement 6conomique et le progr~s
social, notamment par le biais d'6tudes 6conomiques et sociales, de travaux de
recherche, d'une coop6ration technique, de la formation de personnels et de la dif-
fusion d'informations.

2. Coordonnera l'action dans le pays du PNUD, du HCR, de l'UNICEF, du
PNUE et d'autres organes de l'Organisation, en conformit6 aux r6solutions, d6ci-
sions, riglements, r~gles et politiques applicables de l'Organisation des Nations
Unies.

3. Exercera les autres activit6s qui pourront lui etre confi6es par le Secr6taire
g6n6ral de 'Organisation des Nations Unies.

4. En cas de besoin, les organes et programmes des Nations Unies pourront
conclure des accords suppl6mentaires avec le Gouvernement de la R6publique
d'AzerbaiJan concernant leurs projets d'assistance, conform6ment A l'article 18 ci-
apr~s.

Article III

PERSONNALITt MORALE ET CAPACITE JURIDIQUE

L'Organisation des Nations Unies, agissant par l'entremise du Bureau, aura la
capacit6 :

a) De conclure des contrats;

b) D'acqu6rir et d'alidner des biens meubles et immeubles;

c) D'ester en justice.

Article IV

APPLICATION DE LA CONVENTION

La Convention sera applicable au Bureau, b ses biens, A ses fonds et avoirs, A
ses fonctionnaires et A ses experts en mission dans le pays.

Article V

STATUT DU BUREAU

1. L'Organisation des Nations Unies implantera et entretiendra dans le pays
un Bureau int6rimaire aux fins d'exercer ses activit6s conform6ment au pr6sent
Accord ou A tout autre accord suppl6mentaire vis6 l'article 18 ci-apres.

2. L'Organisation des Nations Unies, ses biens, fonds et avoirs, oft qu'ils se
trouvent et dans la possession de qui que ce soit, b6n6ficieront de l'immunit6 contre
toute action juridique, sauf dans la mesure oft elle aura expressement renoncd A cette
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immunit6 dans un cas particulier. I1 est toutefois entendu qu'aucune renonciation A
l'immunit6 ne s'appliquera A des mesures ex6cutoires.

3. a) Les locaux du Bureau seront inviolables. Ses biens et avoirs, o i qu'ils se
trouvent et dans ]a possession de qui que ce soit, ne pourront 8tre fouill6s, r6quisi-
tionn6s, confisqu6s, expropri6s ou soumis A toute autre ingdrence des pouvoirs ex6-
cutif, administratif, judiciaire ou 1gislatif;

b) Les autorit6s comp6tentes ne p6n6treront pas dans les locaux du Bureau
pour y exercer des pouvoirs officiels, sinon avec le consentement expr~s du Direc-
teur du Bureau et dans les conditions qu'il aura accept6es.

4. Les autorit6s comp6tentes feront dflment diligence pour veiller A la s6curit6
et A la protection du Bureau et pour faire en sorte que sa tranquillit6 ne soit pas
perturb6e par l'entr6e non autorisde de personnes ou groupes de personnes venues
de 1'ext6rieur ni par des d6sordres dans son voisinage imm6diat.

5. Les archives du Bureau, et en g6n6ral tous les documents lui appartenant,
oti qu'ils se trouvent et dans la possession de qui que ce soit, seront inviolables.

Article VI

FONDS, AVOIRS ET AUTRES BIENS DU BUREAU

1. Sans que lui soient impos6es de restrictions sous la forme de contr6les
financiers, de r~glements ou de moratoires de quelque sorte que ce soit, le Bureau :

a) Pourra ddtenir et utiliser des fonds, de l'or ou des documents n6gociables de
quelque sorte que ce soit, tenir et utiliser des comptes dans n'importe quelle mon-
naie, ainsi que de convertir n'importe quelle monnaie d6tenue par lui en n'importe
quelle autre monnaie;

b) Aura toute libertd de transf6rer ses fonds, or ou numdraire d'un pays 't un
autre ou 4 l'int6rieur de n'importe quel pays A d'autres organisations ou institutions
des Nations Unies;

c) Se verra accorder le taux de change 16gal le plus favorable aux fins de ses
op6rations financiires.

2. Le Bureau, ses avoirs, revenus et autres biens:

a) Seront exon6r6s de tous imp6ts directs, taxes sur la valeur ajout6e, rede-
vances, octrois ou autres droits; il est toutefois entendu que le Bureau ne demandera
pas d'8tre exon6r6 de taxes qui ne sont en fait rien de plus que des redevances au
titre de prestations de services publics, servies par l'Etat ou par une soci6t6 r6gle-
ment6e par l'Etat A un tarif fixe, en fonction de la quantit6 de prestations servies qui
devront pouvoir etre pr6cis6ment identifi6es, d6crites et ventil6es;

b) Seront exon6r6s des droits de douane ainsi que des interdictions et restric-
tions aux importations et aux exportations au titre des articles import6s ou export6s
par le Bureau pour son usage officiel. 1 est toutefois entendu que les articles im-
port6s b6n6ficiant de ces exon6rations ne seront pas vendus dans le pays dans lequel
ils ont 6t6 import6s, sauf dans des conditions convenues avec le Gouvernement;

c) Seront exon6r6s des droits de douane et des interdictions et restrictions sur
les importations et les exportations pour ce qui concerne ses publications.
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Article VII

FONCTIONNAIRES DU BUREAU

1. Les fonctionnaires du Bureau :

a) Jouiront de I'immunitd de juridiction pour les paroles prononcdes ou 6crites
et tous les actes accomplis par eux en leur qualit6 officielle. Cette immunit6 restera
acquise apr~s la cessation de leurs fonctions aupr~s du Bureau;

b) Seront exon6r6s de l'imp6t sur les traitements et 6moluments qui leur sont
vers6s par le Bureau;

c) Jouiront de l'immunit6 en mati~re de service national.

2. En outre, les fonctionnaires recrut6s sur le plan international:

a) Jouiront de l'immunit6 en mati~re de restrictions A l'immigration et d'imma-
triculation des 6trangers, de meme que leurs 6poux, 6pouses et parents A charge;

b) Se verront accorder en mati~re de change les memes facilit6s que celles dont
b6n6ficient les fonctionnaires de rang comparable appartenant aux missions diplo-
matiques aupr~s du Gouvernement;

c) Se verront accorder, ainsi qu'A leurs 6poux, 6pouses et parents A charge les
memes facilit6s de rapatriement en temps de crise internationale que celles offertes
aux envoy6s diplomatiques;

d) Auront le droit d'importer en franchise de droits leur mobilier, leurs effets
personnels et tous leurs appareils de m6nage au moment d'occuper pour la premiere
fois leurs fonctions dans le pays h6te.

3. Le Directeur du Bureau et les autres hauts fonctionnaires dont la liste sera
arr&6e d'un commun accord entre l'Organisation des Nations Unies et le Gouverne-
ment b6n6ficieront des memes privileges et immunit6s que ceux accord6s par le
Gouvernement aux membres de rang comparable des missions diplomatiques. A cet
effet, le nom du Directeur du Bureau pourra 8tre inclus dans la liste diplomatique.

4. Les fonctionnaires du Bureau recrut6s sur le plan international devront
6galement b6n6ficier des facilit6s suivantes :

a) Importer en franchise de droits de douane et d'accise des quantit6s limit6es
de certains articles destin6s A leur consommation personnelle, conform6ment aux
r~glements en vigueur dans le pays;

b) Importer une automobile en franchise de droits de douane et d'accise, y
compris la taxe sur la valeur ajout6e, conform6ment aux r~glements existants appli-
cables aux membres de rang comparable des missions diplomatiques.

Article VIII

EXPERTS EN MISSION

1. Les experts en mission se verront accorder les privileges, immunitds et
facilit6s pr6cis6s A l'article VI, paragraphes 22 et 23, et A l'article VII, paragraphe 26,
de la Convention.

2. Les experts en mission pourront se voir accorder les privileges, immunit6s
et facilit6s suppl6mentaires dont pourront 8tre convenues les Parties.
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Article IX

PERSONNES ASSURANT DES PRESTATIONS POUR LE COMPTE DU BUREAU

1. Les personnes assurant des prestations pour le Bureau :

a) Jouiront de l'immunit6 de juridiction en ce qui concerne les paroles pro-
nonc6es ou 6crites et tous les actes accomplis par elles en leur qualit6 officielle.
Cette immunit6 leur sera conserv6e apris la fin de leur emploi par le Bureau;

b) B6n6ficieront, ainsi que leurs 6poux ou 6pouses et les parents A leur charge,
des m~mes facilit6s de rapatriement en temps de crise internationale que celles
accord6es aux envoy6s diplomatiques.

2. Aux fins de leur permettre de s'acquitter de leurs fonctions de fagon ind6-
pendante et efficace, les personnes assurant des prestations pour le compte du
Bureau pourront se voir accorder d'autres privilfges, immunit6s et facilit6s vis6s
aux articles 7 et 8 ci-dessus, dont pourront 8tre convenues les Parties.

Article X

PERSONNELS RECRUTP-S LOCALEMENT ET RtMUNgRI S A L'HEURE

Les personnels recrut6s localement se verront accorder toutes les facilit6s
n6cessaires pour l'exercice ind6pendant de leurs fonctions aupr~s de l'Organisation
des Nations Unies. Les conditions d'emploi des personnels recrut6s localement et
r6mun6r6s A l'heure seront conformes aux r6solutions, d6cisions, r~glements, r~gles
et politiques en la matiire des organes comp6tents des Nations Unies.

Article XI

LEV9E DES PRIVILtGES ET IMMUNITS

Les privileges et immunit6s accord6s en vertu du pr6sent Accord le sont dans
l'int6r& de l'Organisation des Nations Unies et non pour ravantage personnel des
personnes concern6es. Le Secr6taire g6n6ral de l'Organisation des Nations Unies a
le droit et le devoir de lever l'immunit6 de toute personne vis6e aux articles 7, 8 et 9
dans tous les cas oji, A son avis, cette immunit6 entraverait le cours de la justice et
peut &re lev6e sans porter pr6judice aux int6rts de l'Organisation.

Article XII

FACILITIES D'ACChS

1. Les fonctionnaires du Bureau, les experts en mission et les personnes assu-
rant des prestations auront droit :

a) A l'ampliation et A la dd1ivrance rapide, sans frais, des visas, autorisations
ou permis, en cas de besoin;

b) D'entrer dans le pays et d'en sortir sans entraves, ainsi que d'y s6joumer
pour acc6der A tous les lieux oii s'exercera la coop6ration, dans la mesure n6cessaire
pour la r6alisation des programmes de coop6ration.
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Article XIII

APPORTS DU GOUVERNEMENT

1. Le Gouvernement fournira A l'Organisation des Nations Unies, selon [un]
accord mutuel et dans la mesure du possible :

a) Des locaux de bureaux addquats pour le Bureau, seul ou associ6 avec des
institutions des Nations Unies;

b) La gratuit6 des envois postaux et t6l6communications officiels;

c) Le coot des services locaux tels que le mat6riel, les am6nagements et l'en-
tretien des bureaux;

d) Le transport des fonctionnaires du Bureau, des experts en mission et des
personnes assurant des prestations pour le compte de l'Organisation des Nations
Unies, dans l'exercice de leurs fonctions officielles dans le pays.

2. Le Gouvernement aidera 6galement l'Organisation des Nations Unies:

a) A trouver ou t fournir des logements approprids aux fonctionnaires recrut6s
sur le plan international, aux experts en mission et aux personnes assurant des
prestations pour le compte de l'Organisation des Nations Unies;

b) Pour l'installation et la fourniture des services publics tels que l'eau, l'61ec-
tricit6, l'dvacuation des eaux us6es, la protection contre l'incendie, etc., dans les
locaux du Bureau.

Article XIV

FACILITtS EN MATIPRE DE COMMUNICATIONS

1. L'Organisation des Nations Unies b6ndficiera, pour ses communications
officielles, d'un traitement non moins favorable que celui accord.6 par le Gouverne-
ment A n'importe quelle mission diplomatique en mati~re d'installation et d'exploi-
tation, de priorit6s, de tarifs, de frais d'exp6dition du courrier, des t616grammes et de
t6lex, de tfl6copie, de tdl6phone et d'autres communications, ainsi que des tarifs
sp6ciaux pour l'information de la presse et de la radio.

2. Aucune correspondance officielle ni autre communication de l'Organisa-
tion des Nations Unies ne fera l'objet d'une censure. Cette immunit6 s'appliquera
aux imprim6s, aux communications photographiques et 6lectroniques et A toutes les
autres formes de communication dont pourront tre convenues les Parties. L'Orga-
nisation des Nations Unies aura le droit d'utiliser des codes et d'exp6dier et recevoir
de la correspondance soit par estafette, soit en valise sous scell6s, qui seront tous
inviolables et non soumis bL la censure.

3. L'Organisation des Nations Unies aura le droit d'exploiter du matdriel
radio et d'autres mat6riels de t616communications sur les fr6quences d6clar6es de
l'Organisation des Nations Unies et sur celles attribu6es par le Gouvernement, cela
entre ses bureaux h l'intfrieur et A l'ext6rieur du pays et en particulier avec le Sifge
de l'Organisation des Nations Unies A New York.
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Article XV

PAVILLON, EMBLE-ME ET MARQUES DES NATIONS UNIES

L'Organisation des Nations Unies pourra d6ployer son pavilion et son em-
blame sur les locaux du Bureau, ses v6hicules officiels et ailleurs selon entente entre
les Parties. Les vdhicules, embarcations et a6ronefs de l'Organisation des Nations
Unies porteront un embl~me ou des marques distinctifs des Nations Unies qui
seront portds A la connaissance du Gouvemement.

Article XVI

NOTIFICATION

Le Bureau fera connaitre au Minist6re des affaires 6trang~res de la R6publique
d'Azerbaijan les noms et grades de ses fonctionnaires, experts en mission, per-
sonnes assurant des prestations et personnels recrut6s localement, ainsi que toute
modification de leur situation.

Article XVII

PAPIERS D'IDENTITt

1. Le Gouvernement, A la demande du Directeur du Bureau, dd1ivrera A
chaque fonctionnaire, expert en mission, personne assurant des prestations et per-
sonnel recrut6 localement (A l'exception de ceux rdmun6r6s A l'heure) les documents
d'identit6 appropri6s.

2. Sur la demande du fonctionnaire agr66 du Gouvernement, les personnes
vis6es au paragraphe 1 ci-dessus seront tenues de pr6senter, sans s'en d6munir, leurs
documents d'identit6.

3. Au moment de la cessation de l'emploi ou de la rdaffectation de son person-
nel, le Bureau veillera A ce que tous les documents d'identit6 soient renvoy6s dans
les meilleurs d61ais au Gouvernement.

Article XVIII

ACCORDS SUPPLJtMENTAIRES

1. Le PNUD, I'UNICEF, le HCR, le PNUE et d'autres organismes et pro-
grammes des Nations Unies pourront conclure avec le Gouvernement des accords
suppl6mentaires qui feront partie int6grante du pr6sent Accord concernant les con-
ditions dans lesquelles ils aideront le Gouvernement dans 1'ex6cution de leurs pro-
jets respectifs.

2. L'Organisation des Nations Unies et le Gouvernement pourront conclure
tous les autres accords suppl6mentaires que les deux Parties jugeront utiles.
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Article XIX

RtCLAMATIONS . L'ENCONTRE DE L'ORGANISATION DES NATIONS UNIES

1. La coop6ration entre I'Organisation des Nations Unies A la r6alisation de
programmes en vertu du pr6sent Accord ou de tout autre accord suppl6mentaire est
conque dans 'int6r~t du Gouvernement et du peuple du pays et, par cons6quent, le
Gouvernement devra supporter tous les risques aff6rents aux activit6s ex6cut6es en
vertu du pr6sent Accord.

2. Le Gouvernement devra en particulier r6pondre A toutes les r6clamations
d6coulant des activit6s exerc6es en vertu du pr6sent Accord ou d'un accord sup-
pl6mentaire, ou bien qui leur sont directement imputables, et que pourraient 6ven-
tuellement formuler des tiers contre l'Organisation des Nations Unies, ses fonc-
tionnaires, experts en mission ou personnes assurant des prestations au nom de
l'Organisation des Nations Unies, et il devra, en l'occurrence, indemniser les 16s6s
et couvrir les responsables, sauf lorsque le Gouvernement et 'Organisation des
Nations Unies seront convenus que la r6clamation ou le dommage r6sultent d'une
n6gligence grave ou d'une faute intentionnelle.

Article XX

RhGLEMENT DES DIFFIRENDS

Tout diffdrend intervenu entre 'Organisation des Nations Unies et le Gou-
vernement, concernant l'interpr6tation et l'application du pr6sent Accord ou de
tout autre accord suppl6mentaire, qui n'aura pas t6 r6gld par voie de n6gociation
ou selon une autre modalit6 de r~glement convenue, sera soumis A arbitrage 4 la
demande de l'une ou l'autre Partie. Chaque Partie d6signera un arbitre et les deux
arbitres ainsi d6sign6s en choisiront un troisi~me qui fera fonction de pr6sident. Si,
dans les trente (30) jours suivant la demande d'arbitrage l'une des Parties n'a pas
nomm6 son arbitre, ou si, dans les quinze (15) jours suivant la d6signation des deux
arbitres le troisi~me arbitre n'a pas dt6 choisi, chaque Partie pourra demander au
Pr6sident de la Cour internationale de Justice de d6signer I'arbitre manquant. La
proc6dure d'arbitrage sera arrt6e par les arbitres, et les frais d'arbitrage seront
support6s par les Parties dans les proportions fix6es par les arbitres. La sentence
arbitrale exposera les motifs sur lesquels elle repose et sera accept6e par les Parties
en tant que r~glement d6finitif du diff6rend.

Article XXI

ENTRtE EN VIGUEUR

Le pr6sent Accord entrera en vigueur au moment de sa signature par les repr6-
sentants dfiment habilit6s de l'Organisation des Nations Unies et du Gouvernement.

Article XXII

D9NONCIATION

Le pr6sent Accord cessera de prendre effet six mois apr~s que 'une des Parties
aura notifi6 par 6crit A l'autre sa dcision d'y mettre fin. L'Accord demeurera cepen-
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dant en vigueur aussi longtemps qu'il pourra 6tre n6cessaire pour mettre fin de fagon
ordonnde aux activit6s de I'Organisation des Nations Unies ou r6soudre tout dif-
f6rend en instance entre les Parties.

EN FOI DE QUOI, les soussign6s, en leur qualitd respective de pl6nipotentiaire
dfiment habilit6 du Gouvernement et de repr6sentant dfment d6signd de l'Organisa-
tion des Nations Unies, ont, au nom des Parties, sign6 le pr6sent Accord.

FAIT A New York, le Ier octobre 1992.

Pour 'Organisation des Nations Unies:

[BOUTROs BOUTROS-GHALI]

Pour le Gouvernement

de la R6publique d'Azerbafjan:

[GAMBAROV]
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AGREEMENT' BETWEEN THE GOVERNMENT OF THE REPUBLIC
OF MOLDOVA AND THE UNITED NATIONS DEVELOPMENT
PROGRAMME

Whereas the General Assembly of the United Nations has established the
United Nations Programme (hereinafter called the UNDP) to support and sup-
plement the national efforts of recipient countries at solving the most important
problems of their economic development and to promote social progress and better
standards of life; and

Whereas the Government of the Republic of Moldova wishes to request assist-
ance from the UNDP for the benefit of its people;

Now therefore the Government and the UNDP (hereinafter called the Parties)
have entered into this Agreement in a spirit of friendly co-operation.

Article I

SCOPE OF THIS AGREEMENT

1. This Agreement embodies the basic conditions under which the UNDP and
its Executive Agencies shall assist the Government in carrying out its development
projects, and under which such UNDP-assisted projects shall be executed. It shall
apply to all such UNDP assistance and to such Project Documents or other instru-
ments (hereinafter called Project Documents) as the Parties may conclude to define
the particulars of such assistance and the respective responsibilities of the Parties
and the Executing Agency hereunder in more detail in regard to such projects.

2. Assistance shall be provided by the UNDP under this Agreement only in
response to requests submitted by the Government and approved by the UNDP.
Such assistance shall be made available to the Government, or to such entity as the
Government may designate, and shall be furnished and received,-in accordance
with the relevant and applicable resolutions and decisions of the competent UNDP
organs, and subject to the availability of the necessary funds to the UNDP.

Article II

FORMS OF ASSISTANCE

1. Assistance which may be made available by the UNDP to the Government
under this Agreement may consist of:

(a) The services of advisory experts and consultants, including consultant
firms or organizations, selected by and responsible to, the UNDP or the Executing
Agency concerned;

(b) The services of operational experts selected by the Executing Agency, to
perform functions of an operational, executive or administrative character as civil
servants of the Government or as employees of such entities as the Government
may designate under Article I, paragraph 2, hereof;

I Came into force on 2 October 1992 by signature, in accordance with article XIII (1).
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(c) The services of members of the United Nations Volunteers (hereinafter
called volunteers);

(d) Equipment and supplies not readily available in Moldova (hereinafter
called the country);

(e) Seminars, training programmes, demonstration projects, expert working
groups and related activities;

(f) Scholarships and fellowships, or similar arrangements under which candi-
dates nominated by the Government and approved by the Executing Agency con-
cerned may study or receive training; and

(g) Any other form of assistance which may be agreed upon by the Govern-
ment and the UNDP.

2. Requests for assistance shall be presented by the Government to the
UNDP through the UNDP resident representative in the country (referred to in
paragraph 4(a) of this Article), and in the form and in accordance with procedures
established by the UNDP for such requests. The Government shall provide the
UNDP with all appropriate facilities and relevant information to appraise the re-
quest, including an expression of its intent with respect to the follow-up of invest-
ment-oriented projects.

3. Assistance may be provided by the UNDP to the Government either di-
rectly, with such external assistance as it may deem appropriate, or through an
Executing Agency, which shall have primary responsibility for carrying out UNDP
assistance to the project and which shall have the status of an independent con-
tractor for this purpose. Where assistance is provided by the UNDP directly to the
Government, all references in this Agreement to an Executing Agency shall be con-
strued to refer to the UNDP, unless clearly inappropriate from the context.

4. (a) The UNDP may maintain a permanent mission, headed by a resident
representative, in the country to represent the UNDP therein and be the principal
channel of communication with the Government on all Programme matters. The
resident representative shall have full responsibility and ultimate authority on behalf
of the UNDP Administrator, for the UNDP programme in all its aspects in the
country, and shall be team leader in regard to such representatives of other United
Nations organizations as may be posted in the country, taking into account their
professional competence and their relations with appropriate organs of the Govern-
ment. The resident representative shall maintain liaison on behalf of the Programme
with the appropriate organs of the Government, including the Government's co-
ordinating agency for external assistance, and shall inform the Government of the
policies, criteria and procedures of the UNDP and other relevant programmes of the
United Nations. He shall assist the Government, as may be required, in the prepara-
tion of UNDP country programme and project requests, as well as proposals for
country programme or project changes, assure proper co-ordination of all assistance
rendered by the UNDP through various Executing Agencies or its own consultants,
assist the Government, as may be required, in co-ordinating UNDP activities which
national, bilateral and multilateral programmes within the country, and carry out
such other functions as may be entrusted to him by the Administrator or by an
Executing Agency.

(b) The UNDP mission in the country shall have such other staff as the UNDP
may deem appropriate to its proper functioning. The UNDP shall notify the Govern-
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ment from time to time of the names of the members, and of the families of the
members, of the mission, and of changes in the status of such persons.

Article III

EXECUTION OF PROJECTS

1. The Government shall remain responsible for its UNDP-assisted develop-
ment projects and the realization of their objectives as described in the relevant
Project Documents, and shall carry out such parts of such projects as may be stipu-
lated in the provisions of this Agreement and such Project Documents. The UNDP
undertakes to complement and supplement the Government's participation in such
projects through assistance to the Government in pursuance of this Agreement and
the Work Plans forming part of such Project Documents, and through assistance to
the Government in fulfilling its intent with respect to investment follow-up. The
Government shall inform UNDP of the Government Co-operating Agency directly
responsible for the Government's participation in each UNDP-assisted project.
Without prejudice to the Government's overall responsibility for its projects, the
Parties may agree that an Executing Agency shall assume primary responsibility for
execution of a project in consultation and agreement with the Co-operating Agency,
and any arrangements to this effect shall be stipulated in the project Work Plan
forming part of the Project Document together with arrangements, if any, for trans-
fer of such responsibility, in the course of project execution, to the Government or
to an entity designated by the Government.

2. Compliance by the Government with any prior obligations agreed to be
necessary or appropriate for UNDP assistance to a particular project shall be a
condition of performance by the UNDP and the Executing Agency of their respon-
sibilities with respect to that project. Should provision of such assistance be com-
menced before such prior obligations have been met, it may be terminated or sus-
pended without notice and at the discretion of the UNDP.

3. Any agreement between the Government and an Executing Agency con-
cerning the execution of a UNDP-assisted project or between the Government and
an operational expert shall be subject to the provisions of this Agreement.

4. The Co-operating Agency shall as appropriate and in consultation with the
Executing Agency assign a full-time Director for each project who shall perform
such functions as are assigned to him by the Co-operating Agency. The Executing
Agency shall as appropriate and in consultation with the Government appoint a
Chief Technical Adviser or Project Co-ordinator responsible to the Executing
Agency to oversee the Executing Agency's participation in the project at the project
level. He shall supervise and co-ordinate activities of experts and other Executing
Agency personnel and be responsible for the on-the-job training of national Govern-
ment counterparts. He shall be responsible for the management and efficient utiliza-
tion of all UNDP-financed inputs, including equipment provided to the project.

5. In the performance of their duties, advisory experts, consultants and volun-
teers shall act in close consultation with the Government and with persons or bodies
designated by the Government, and shall comply with such instructions from the
Government as may be appropriate to the nature of their duties and the assistance
to be given and as may be mutually agreed upon between the UNDP and the Exe-
cuting Agency concerned and the Government. Operational experts shall be solely
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responsible to, and be under the exclusive direction of, the Government or the entity
to which they are assigned, but shall not be required to perform any functions
incompatible with their international status or with the purposes of the UNDP or of
the Executing Agency. The Government undertakes that the commencing date of
each operational expert in its service shall coincide with the effective date of his
contract with the Executing Agency concerned.

6. Recipients of fellowships shall be selected by the Executing Agency. Such
fellowships shall be administered in accordance with the fellowship policies and
practices of the Executing Agency.

7. Technical and other equipment, materials, supplies and other property
financed or provided by the UNDP shall belong to the UNDP unless and until such
time as ownership thereof is transferred, on terms and conditions mutually agreed
upon between the Government and the UNDP, to the Government or to an entity
nominated by it.

8. Patent rights, copyright rights, and other similar rights to any discoveries or
work resulting from UNDP assistance under this Agreement shall belong to the
UNDP. Unless otherwise agreed by the Parties in each case, however, the Govern-
ment shall have the right to use any such discoveries or work within the country free
of royalty or any charge of similar nature.

Article IV

INFORMATION CONCERNING PROJECTS

1. The Government shall furnish the UNDP with such relevant reports, maps,
accounts, records, statements, documents and other information as it may request
concerning any UNDP-assisted project, its execution or its continued feasibility and
soundness, or concerning the compliance by the Government with its responsibil-
ities under this Agreement or Project document.

2. The UNDP undertakes that the Government shall be kept currently
informed of the progress of its assistance activities under this Agreement. Either
party shall have the right, at any time, to observe the progress of operations on
UNDP-assisted projects.

3. The Government shall, subsequent to the completion of a UNDP-assisted
project, make available to the UNDP at its request information as to benefits derived
from and activities undertaken to further that purposes of that project, including
information necessary or appropriate to its evaluation or to evaluation of UNDP
assistance, and shall consult with and permit observation by the UNDP for this
purpose.

4. Any information or material which the Government is required to provide
to the UNDP under this Article shall be made available by the Government to an
Executing Agency at the request of the Executing Agency concerned.

5. The Parties shall consult each other regarding the publication, as appropri-
ate, of any information relating to any UNDP-assisted project or to benefits derived
therefrom. However, any information relating to any investment-oriented project
may be released by the UNDP to potential investors, unless and until the Gov-
ernment has requested the UNDP in writing to restrict the release of information
relating to such project.
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Article V

PARTICIPATION AND CONTRIBUTION OF GOVERNMENT
IN EXECUTION OF PROJECT

1. In fulfillment of the Government's responsibility to participate and co-
operate in the execution of the projects assisted by the UNDP under this Agreement,
it shall contribute the following in kind to the extent detailed in relevant Project
Documents:

(a) Local counterpart professional and other services, including national coun-
terparts to operational experts;

(b) Land, buildings, and training and other facilities available or produced
within the country; and

(c) Equipment, materials and supplies available or produced within the
country.

2. Whenever the provision of equipment forms part of UNDP assistance to
the Government, the latter shall meet charges relating to customs clearance of such
equipment, its transportation from the port of entry to the project site together with
any incidental handling or storage and related expenses, its insurance after delivery
to the project site, and its installation and maintenance.

3. The Government shall also meet the salaries of trainees and recipients of
fellowships during the period of their fellowships.

4. If so provided in the Project Document, the Government shall pay, or
arrange to have paid, to the UNDP or an Executing Agency the sums required, to the
extent specified in the Project Budget of the Project Document, for the provision of
any of the items enumerated in paragraph 1 of this Article, whereupon the Executing
Agency shall obtain the necessary items and account annually to the UNDP for any
expenditures out of payments made under this provision.

5. Moneys payable to the UNDP under the preceding paragraph shall be paid
to an account designated for this purpose by the Secretary-General of the United
Nations and shall be administered in accordance with the applicable financial reg-
ulations of the UNDP.

6. The cost of items constituting the Government's contribution to the project
and any sums payable by the Government in pursuance of this Article, as detailed in
Project Budgets, shall be considered as estimates based on the best information
available at the time of preparation of such Project Budgets. Such sums shall be
subject to adjustment whenever necessary to reflect the actual cost of any such
items purchased thereafter.

7. The Government shall as appropriate display suitable signs at each project
identifying it as one assisted by the UNDP and the Executing Agency.

Article VI

ASSESSED PROGRAMME COSTS AND OTHER ITEMS
PAYABLE IN LOCAL CURRENCY

1. In addition to the contribution referred to in Article V above, the Govern-
ment shall assist the UNDP in providing it with assistance by paying or arranging to
pay for the following local costs or facilities, in the amounts specified in the relevant
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Project Document or otherwise determined by the UNDP in pursuance of relevant
decisions of its governing bodies:

(a) The local living costs of advisory experts and consultants assigned to proj-
ects in the country;

(b) Local administrative and clerical services, including necessary local secre-
tarial help, interpreter-translators, and related assistance;

(c) Transportation of personnel within the country; and

(d) Postage and telecommunications for official purposes.

2. The Government shall also pay each operational expert directly the salary,
allowances and other related emoluments which would be payable to one of its
nationals if appointed to the post involved. It shall grant an operational expert the
same annual and sick leave as the Executing Agency concerned grants its own offi-
cials, and shall make any arrangement necessary to permit him to take home leave
to which he is entitled under the terms of his service with the Executing Agency
concerned. Should his service with the Government be terminated by it under cir-
cumstances which give rise to an obligation on the part of an Executing Agency to
pay him an indemnity under its contract with him, the Government shall contribute
to the cost thereof the amount of separation indemnity which would be payable to a
national civil servant or comparable employee of like rank whose service is termi-
nated in the same circumstances.

3. The Government undertakes to furnish in kind the following local services
and facilities:

(a) The necessary office space and other premises;

(b) Such medical facilities and services for international personnel as may be
available to national civil servants;

(c) Simple but adequately furnished accommodation to volunteers; and

(d) Assistance in finding suitable housing accommodation for international
personnel, and the provision of such housing to operational experts under the same
conditions as to national civil servants of comparable rank.

4. The Government shall also contribute towards the expenses of maintaining
the UNDP mission in the country by paying annually to the UNDP a lumpsum
mutually agreed between the Parties to cover the following expenditures:

(a) An appropriate office with equipment and supplies, adequate to serve as
local headquarters for the UNDP in the country;

(b) Appropriate local secretarial and clerical help, interpreters, translators and
related assistance;

(c) Transportation of the resident representative and his staff for official pur-
poses within the country;

(d) Postage and telecommunications for official purposes; and

(e) Subsistence for the resident representative and his staff while in official
travel status within the country.

5. The Government shall have the option of providing in kind the facilities
referred to in paragraph 4 above, with the exception of items (b) and (e).
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6. Moneys payable under the provisions of this Article, other than under para-
graph 2, shall be paid by the Government and administered by the UNDP in accord-
ance with Article 5, paragraph 5.

Article VII

RELATION TO ASSISTANCE FROM OTHER SOURCES

In the event that assistance towards the execution of a project is obtained by
either Party from other sources, the Parties shall consult each other and the Exe-
cuting Agency with a view to effective co-ordination and utilzation of assistance
received by the Government from all sources. The obligations of the Government
hereunder shall not be modified by any arrangements it may enter into with other
entities co-operating with it in the execution of project.

Article VIII

USE OF ASSISTANCE

The Government shall exert its best efforts to make the most effective use of the
assistance provided by the UNDP and shall use such assistance for the purpose for
which it is intended. Without restricting the generality of the foregoing, the Govern-
ment shall take such steps to this end as are specified in the Project Document.

Article IX

PRIVILEGES AND IMMUNITIES

1. The Government shall apply to the United Nations and its organs, including
the UNDP and U.N. subsidiary organs acting as UNDP Executing Agencies, their
property, funds and assets, and to their officials, including the resident represen-
tative and other members of the UNDP mission in the country, the Provisions of the
Convention on the Privileges and Immunities of the United Nations.'

2. The Government shall apply to each Specialized Agency acting as an Exe-
cuting Agency, its property, funds and assets, and to its officials, the provisions of
the Convention on the Privileges and Immunities of the Specialized Agencies, 2 in-
cluding any Annex to the Convention applicable to such Specialized Agency. In case
the International Atomic Energy Agency (the IAEA) acts as an Executing Agency,
the Government shall apply to its property, funds and assets, and to its officials and
experts, the Agreement on the Privileges and Immunities of the IAEA.3

3. Members of the UNDP mission in the country shall be granted such addi-
tional privileges and immunities as may be necessary for the effective exercise by
the mission of its functions.

4. (a) Except as the Parties may otherwise agree in Project Documents
relating to specific projects, the Government shall grant all persons, other than Gov-

' United Nations, Treaty Series, vol. 1, p. 15, and vol. 90, p. 327 (corrigendum to vol. 1, p. 18).
2 Ibid., vol. 33, p. 261. For final or revised texts of annexes to the Convention transmitted to the Secretary-General

subsequent to the date of its registration, see vol. 71, p. 318; vol. 79, p. 326; vol. 117, p. 386; vol. 275, p. 298; vol. 314,
p. 308; vol. 323, p. 364; vol. 327, p. 326; vol. 371, p. 266; vol. 423, p. 284; vol. 559, p. 348; vol. 645, p. 340; vol. 1057, p. 320,
and vol. 1060, p. 337.

3 Ibid., vol. 374, p. 147.
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emnment nationals employed locally, performing services on behalf of the UNDP, a
Specialized Agency or the IAEA who are not covered by paragraphs 1 and 2 above
the same privileges and immunities as officials of the United Nations, the Special-
ized Agency concemed or the IAEA under Sections 18, 19 or 18 respectively of the
Convention on the Privileges and Immunities of the United Nations or of the Spe-
cialized Agencies, or of the Agreement on the Privileges and Immunities of the
IAEA.

(b) For purposes of the instrument on privileges and immunities referred to in
the preceding parts of this Article:

(1) All papers and documents relating to a project in the possession or under the
control of the persons referred to in sub-paragraph (4) (a) above shall be
deemed to be documents belonging to the United Nations, the Specialized
Agency concerned, or the IAEA, as the case may be; and

(2) Equipment, materials and supplies brought into or purchased or leased by
those persons within the country for purposes of a project shall be deemed to
be property of the United Nations, the Specialized Agency concerned, or the
IAEA, as the case may be.

5. The expression "persons performing services" as used in Articles IX, X and
XIII of this Agreement includes operational experts, volunteers, consultants, and
juridical as well as natural persons and their employees. It includes governmental or
non-governmental organizations or firms which UNDP may retain, whether as an
Executing Agency or otherwise, to execute or to assist in the execution of UNDP
assistance to a project, and their employees. Nothing in this Agreement shall be
construed to limit the privileges, immunities or facilities conferred upon such organ-
izations or firms or their employees in any other instrument.

Article X

FACILITIES FOR EXECUTION OF UNDP ASSISTANCE

1. The Government shall take any measures which may be necessary to
exempt the UNDP, its Executing Agencies, their experts and other persons per-
forming services on their behalf from regulations or other legal provisions which
may interfere with operations under this Agreement, and shall grant them such other
facilities as may be necessary for the speedy and efficient execution of UNDP assist-
ance. It shall, in particular, grant them the following rights and facilities:

(a) Prompt clearance of experts and other persons performing services on
behalf of the UNDP or an Executing Agency;

(b) Prompt issuance without cost of necessary visas, licenses or permits;

(c) Access to the site of work and all necessary rights of way;

(d) Free movement within or to or from the country, to the extent necessary for
proper execution of UNDP assistance;

(e) The most favourable legal rate of exchange;

(f) Any permits necessary for the importation of equipment, materials and
supplies, and for their subsequent exportation;

Vol. 1691, 1-29153



United Nations - Treaty Series * Nations Unies - Recueil des Traitis

(g) Any permits necessary for importation of property belonging to and
intended for the personal use or consumption of officials of the UNDP, its Executing
Agencies, or other persons performing services on their behalf, and for the sub-
sequent exportation of such property; and

(h) Prompt release from customs of the items mentioned in sub-paragraphs (f)
and (g) above.

2. Assistance under this Agreement being provided for the benefit of the Gov-
ernment and people of Moldova, the Government shall bear all risks of operations
arising under this Agreement. It shall be responsible for dealing with claims which
may be brought by third parties against the UNDP or an Executing Agency, their
officials or other persons performing services on their behalf, and shall hold them
harmless in respect of claims or liabilities arising from operations under this Agree-
ment. The foregoing provision shall not apply where the Parties and the Executing
Agency are agreed that a claim or liability arises from the gross negligence or wilful
misconduct of the above-mentioned individuals.

Article XI

SUSPENSION OR TERMINATION OF ASSISTANCE

1. The UNDP may by written notice to the Government and to the Executing
Agency concerned suspend its assistance to any project if in the judgement of the
UNDP any circumstance arises which interferes with or threatens to interfere with
the successful completion of the project or the accomplishment of its purposes. The
UNDP may, in the same or a subsequent written notice, indicate the conditions
under which it is prepared to resume its assistance to the project. Any such sus-
pension shall continue until such time as such conditions are accepted by the Gov-
ernment and as the UNDP shall give written notice to the Government and the
Executing Agency that it is prepared to resume its assistance.

2. If any situation referred to in paragraph 1 of this Article shall continue for
a period of fourteen days after notice thereof and of suspension shall have been
given by the UNDP to the Government and the Executing Agency, then at any time
thereafter during the continuance thereof, the UNDP may by written notice to the
Government and the Executing Agency terminate its assistance to the Project.

3. The provisions of this Article shall be without prejudice to any other rights
or remedies the UNDP may have in the circumstances, whether under general prin-
ciples of law or otherwise.

Article XII

SETTLEMENT OF DISPUTES

1. Any dispute between the UNDP and the Government arising out of or
relating to this Agreement which is not settled by negotiation or other agreed mode
of settlement shall be submitted to arbitration at the request of either Party. Each
Party shall appoint one arbitrator, and the two arbitrators so appointed shall appoint
a third, who shall be the chairman. If within thirty days of the request for arbitration
either Party has not appointed an arbitrator or if within fifteen days of the appoint-
ment of two arbitrators the third arbitrator has not been appointed, either Party may
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request the President of the International Court of Justice to appoint an arbitrator.
The procedure of the arbitration shall be fixed by the arbitrators, and the expenses
of the arbitration shall be borne by the Parties as assessed by the arbitrators. The
arbitral award shall contain a statement of the reasons on which it is based and shall
be accepted by the Parties as the final adjudication of the dispute.

2. Any dispute between the Government and an operational expert arising out
of or relating to the conditions of his service with the Government may be referred
to the Executing Agency providing the operational expert by either the Government
or the operational expert involved, and the Executing Agency concerned shall use its
good offices to assist them in arriving at a settlement. If the dispute cannot be settled
in accordance with the preceding sentence or by other agreed mode of settlement,
the matter shall at the request of either Party be submitted to arbitration following
the same provisions as are laid down in paragraph 1 of this Article, except that the
arbitrator not appointed by either Party or by the arbitrators of the Parties shall be
appointed by the Secretary-General of the Permanent Court of Arbitration.

Article XIII

GENERAL PROVISIONS

1. This Agreement shall enter into force upon signature, and shall continue
in force until terminated under paragraph 3 below. Upon the entry into force of
this Agreement, it shall supersede existing Agreements concerning the provision of
assistance to the Government out of UNDP resources and concerning the UNDP
office in the country, and it shall apply to all assistance provided to the Government
and to the UNDP office established in the country under the provisions of the
Agreements now superseded.

2. This Agreement may be modified by written agrement between the Par-
ties hereto. Any relevant matter for which no provision is made in this Agreement
shall be settled by the Parties in keeping with the relevant resolutions and decisions
of the appropriate organs of the United Nations. Each Party shall give full and
sympathetic consideration to any proposal advanced by the other Party under this
paragraph.

3. This Agreement may be terminated by either Party by written notice to the
other and shall terminate sixty days after receipt of such notice.

4. The obligations assumed by the Parties underAarticles IV (concerning proj-
ect information) and VIII (concerning the use of assistance) hereof shall survive the
expiration or termination of this Agreement. The obligations assumed by the Gov-
ernment under Articles IX (concerning privileges and immunities), X (concerning
facilities for project execution) and XII (concerning settlement of disputes) hereof
shall survive the expiration or termination of this Agreement to the extent necessary
to permit orderly withdrawal of personnel, funds and property of the UNDP and of
any Executing Agency, or of any persons performing services on their behalf under
this Agreement.
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IN WITNESS WHEREOF the undersigned, duly appointed representatives of the
United Nations Development Programme and of the Government, respectively,
have on behalf of the Parties signed the present Agreement in the Russian and
English languages in two copies at New York this 2nd day of October 1992.

For the United Nations Development Programme:

[Signed]

WILLIAM H. DRAPER III
Administrator

For the Government
of the Republic of Moldova:

[Signed]

NICOLAE T~u
Minister of Foreign Affairs
of the Republic of Moldova
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[RUSSIAN TEXT - TEXTE RUSSE]

1IPHJIO)KEHHE I OCHOBHOE EqIkHOOBPA3HOE COFJAIIIEH14E
C -PAB14TEJIbCTBAMH O HOMOmImI COFMJAIIIEHHE ME)KaY
IIPABHTEJIbCTBOM PECI-IYBJIHKH MOJI1OBA H UPOFPAM-
MOR PA3BFITIH31 OPFAH1I3AI_HH 0B'bEaHHEHHbIX HAIHI

nPHHHMAH BO BHIIMAHHE, RTo rexepanbHan Acca.61ea Opramm3aumH 06bemuHeHHUx

Hauzu co34ajza nporpammy pa3BHTHR 0praHH3auxH 06aezxHeHmzx HauHm (a anbHeimem
maausaepyw0 nPOOH), AR Toro MTo6u no/aepXHBaTb H nOnOAHRTb HaumoHadbae
ycAHE, npeArrpmHxmaemue cTpaHaMH-noyvaTe mt- nOmOWH C uejlbio pemeHaN Ham6onee
cyaecTBelm npo6Aem xX 3KOHoMaqmecxoro pa3BHTHR, H qTo6bi Oxa3BaTb cOneiiCTBHe
ZI COUHaAbHOqy nporpeccy x noBbmeIMa ypoHeK 4O3HH; H

nPlHtIMAS BO BHhMAHME, 'TO inpaBHTejzbCTSO MOA0Oba XOTezo 6ba npeAcTaBHTb

3aRSKy Ha nOMOMb nPooH B noJbay caoero Hapona;

F103T0O' rrpaBnnTenbCTBO H POOH, AeiiCTByR a Ayxe ApyxeCTBeHoro
COTpyAHM~ecTBa (nmemyemme B Aa~nbHemex CTOpOHa.OX), 3amomanmI HaCToamee
CorizameHxe.

Cdepa imr4eeHst HaCTORmero CornameHmR

1. Hacrosmee CoriameHae BKwmoaeT OCHOBHie YCAOBHR, Ha KOTOpMX tIPOOH H ee

y'pexeHm-coJfHTe.m 6yAyT oKa3 biaTb IpaBHTenbCTBy nOmOmb B BNInonHeHHH ero

rpOeTOB nO pa3BHTZ0 1 Ha KOTOPbH TaKHe cy6cHpyemue IPOOH rnpoeKTW Ao.miDo

OCymeCTBJARTbCR. Ero noiozexHs pacrtpOCTpaHRWTCR Ha j06y0 TaKylo omom,
uTpenocTasmexy0 POOH, m Ha TaKHe aOKyweHTb no npoeKTam H ApyrHe xOIymeHT (a

aaAbHeIzem Ha3uBaemue AOxymeHTb no popeKTaM), XOTopue CTOpOHNI moryT
pa3pa6OTaTb B ue ax 6onee noapo6Horo onpeneneHHR ycnoaxf npeaoCTa.eHHR TaxoA
nOM0HO, H COOTaeTCTBy30MIX O063aHMOCTefi CTOpOH H ympeOeHHR-HCnOHHTeR B

OTHOmeHHM Taxxxv npoeKTOB a COOTBeTCTBaHH C HaCTORMI. CoriameHem.

2. rIPOOH rrpegocTaBzneT n0MOb no HaCTOmmemy CornameHaO TOJbKO B OTBeT Ha

3astaxy, rrpezCTaB~jeHHY0 npaBHTebCTHBO H ozo6peHHyl o lPOOH. Taxaa noMoMb
nrpe2oCTaBAneTCR TOMy rpaBHTeJbCTBy HAM TaOmy (opHH'eCKoNy AH1L, KOTopoe 3TO
npaBHTexbCTSO MOweT ma3HaMHTb, H ee npezocTaBAeHme H noJ y'eHHe ornpezenaeTCR B

COOTBeTcTHM C HaAneXamaOm H rrpIemeH~aMN, pe3oLa4RMM H nOCTaHOBjeHHszmm
KoimeTeHTIHx opraHoB 1lPOOH, H 3aBHCHT OT Ha.mmH'l y POOH HeO6xomcAx 4>OH:aOB.

CrTaKb II

OORpMN nomomw

1. fOMOb, KOTOpam MOzeT apeaoCTaBngTbCa nPOOH rIpaBHTelbCTBy B COOTBeTCTSHH
C HaCTORMH. CorAameHmem, mONeT COCTORTb H3:

a) ycinyr axcnepro-coseTHKOB H XOHCyJbTaHTOB, 8 TOM mHcxe
XOHCyJIbTaMHTOB OTzehzbHLIX 4Hpm (TAv opraHM3aumHH, KOTope Ha3Hama3oTCR rIPOOH HAM
COOTBeTCTByI0XIoa ypeeHHlem-Hc oAHHTejxem H HeCyT OTBeTCTBeHHOCTb nepen HMaR;
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b) yC, yr TexHH'qecxmx 2cnepTOD, HaDHaqaemEx ympea.aeHxem-MCnoAHHTejeH
ans BnojHemH onepaTUBxIX, ynpaajeHqecxnx aHA a m HHCTpaTHbUX )yHKUHA 8
KaqecTae rpawcaHCXax CAyryamnx IpaBHTejibCTBa anA cyvyaMa4X TaKnx IopmammecKxx
AJHU, IOTOpue FIpaBTenbCTBO MoxeT AhLLeJHTb cor.aCHO ny KTy 2 CTaTbH I
HaCToamero CorxaameHma;

C) ycjnyr ao6poBoibueB OpraHH3auHm 06menAHemHax HaumA (a azbHeimem
mwemyemGwx o6poBo~b~uam);

d) o6opyosaaHa a nocTaBoK, KoTopie TpyAHO noT0,HTb o MoiwoBe
(a na bmeAmem mmemyeman CTpaHa);

e) opraHM3aImm ceHHapoB, nporpamm nOazOTOBKK Kaapo, noKa3aTeAbxux

rrpoeXTOB, pa6ommx rpyTM 3KcrrepTOB H axajorm,4Hux meponpHRTHA;

f) rrpeocTaBiera CTxHflCH2 zL.n CTyaeHTOB a acnmpaHTOB HAH
4)HHancnpoBamHx amanozrHquz weponpHaTHA, B COOTBeTCT8HH C XOTOpbnH4 MaHznaTrU,
Ha3HaqeHmie rrpaSHTeJbCTBOM M yTaepweH~ue COOTBeTCTSY)OMM ympexeHaeH-
aCo0AHHTetem, xory-T nony'vaTb o6mee o6pa3oaHe HAH rpo4eccHoHafbHy2O norOTOKy;

g) mo6oi npyroAi 4opu nomoua, 0 XOTOpoA MOr-yT nrOBOpHTbCR
rpaaaTenzcrso M fPOOH.

2. 3aRBX Ha npeocTaBneHe nomomm aojD i mapaBJRTbCg npaSHTeAbcTBoN Ma "MR
rIPOOH qepe3 nocpeacTeo rnpeAcTaBMTe n-pe3aAeHTa IPOOH a aaHHoA crpaHe (o
KOTopOM r 0opHTCAr nyrHTe 4a HaCTORei CTaTbH), no opme H a COOTBeTCTBMM C
upoUe0poA, yCTaHOBsAeHHo 1POOH nn TaKHX 3anBoK. IlpaOMTenaCTBO npeaoCTaBflzeT
flPOOH ace Heo6xozmxoe o6cnyxaaaHae H BCIe COOTercTay]OBlYM HHpmaumuo rnR oueHKM
3aOBKH, nxioaR m3jiOweHHe ero HamepeHma B OTMOMeHa nocjieIy~mei aeRTebHOCTH

fro rpoeXTaM, npeanojarajommw ZaaAbHeZimHe KanaTaAo OOeHHm.

3. nPOOH moeT rrpez0cTaBARTb nomomb AH6o HenocpeAcTBexmo npaBTejbcTay,
MCUOnb3yX TaKylo DHemmm nomom , XOTpaR moxeT paccmaTpBaTbCS uenecoo6pa3HoA,
jna6o mepe3 nocpeCTBO yrpexAeHHR-Hcn0HHTejn, Ha XOTopoe ao3AaraeTcX OCHOBma
oTBeTCTBeHHoCTb 3a peaAj3awao nomom, npeAocTasJzemoA lPOOH Ann ocyweCTBneHHN
np0eKTa, a HOTOpONy Ann 3TOii uejm npHaaeTcR CTaTyC He3aBcHor0 no~pAAMHaa. B
Tex cjzy'anx, Koraa nomomb upezOCTaBneTCA nPOOH HenocpeJcTBeHHo IlpaaaTejnaCTBy,
.mo6an ccunxa B HaCTOmmem Cor-AameHH Ha yqpexL.4eHme-HcnoAHmTeL aolnma

T0 XOaTbCX Kast OTHOcnaacx K IIPOOH, 3a HcxmoqeHaem ciy'aea, K0rica z3

KOHTexcTa BRTeiaeT alloe.

4. a) IPooH moeT meTb a cTpaae nOCTORSHHya0 MUCCz0o, Bo3raBmemylo
npeACTaBTejzem-pe3KmeHTOH, C Tex MTo6w oHa npeZcTannga nPOOH H Bbamonanna

VHy1KLUM OCHOBHOrO xamaBJZ CBR3H C npaBMTenbCTSoH no accm Bonpocam, xacas0mmmcan
flporpamom. npeAcTaBHeJb-pe3mAeHT, SbcTynag OT £OmeHM AnmuHHcrpaTopa nPOOH,
HeceT nointy oTBeCTaeHHocTb a HanenneTcH nacxpeuaOHM2.- nOAHOMoM o MHn a
OTHomeffH Bcex acneXToB cy6caaa~pyemoA IPOOH nporpammmB a aHHoA cTpaHe a
pyKOBO,=T pa6oToA rpynma rrpe.CTaaaTeneA apyrxx opraHH3aumi CCTem OOH,
KOTOpNe HoryT HaXOflHTbCg B CTpaHe, C yeTOH HX npo4eccCoHa-qbHOA xO7eTeHuHm H
HX OTHOmeHHA c COOTBeTCTyIaMwM opraHam npaBHTejbcTBa. rlpeCTaBTeb-
pe3naeHT ronjiepzacaeT OT m4eHm nporpaamm CBn3b C COOTBeTCTByWmzDm opramamm
npaBUTenlbCTBa BWincoqan rpaBHTehbcTBeHHoe yupewleHHe no KoopaHaauMa aaemoae
nOM0mH, a MHxPOpmwpyeT ?paBHTenbCTSO no Bonpocam o6meA nonHTaXH, pMTepaeB H
rrpohelzyp IPOOH a apyrax COOTBeTCTByio0mx nporpamom Oprama3aulm 06eaaHeH*MX

Hauair. OH oKa MuaaeT colAeCTBHe rpaBiTejzbCTBy, no era npoc6e, B nOarOTOBxe
nporpaMmm nPOOH no aHHaoA cTpaae m 3aBOK no rnpoeXTaH, a TaKmce B nOarOTOme
rrpeznoxexA no nporpamme no AaaoA cTpaHe a a 4 opHyApOBKe H3meHeHHm.
rrpemnaraeM=-x K npoeXTy, o6ecnemstaeT Hanemamy1o Koopaaaaumx acex BaOB noXOmH,
rrpeAocTaBanemmx 17POOH qepe3 nocpecCTBo pa~naxmwx ympewzeHHH-mcnoIHHTeneA mUIH
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'epe3 nrocpecTBo caox co6cTremnnx xOHCyJIbTaHTOB, oxa3uBaeT coneNcTzme

nrpaSHTenbcTSy, s c.nymae rrpocb6u 0 TOM, B cornacoBaHHH aeRTe~nbMOCTH fPOOH C

npoBAoMWMX a cTpame Hafl.oHan.qb0Mfr ABYCTOpOHHH14 H mmOrOCTOpOHHV04M nporpa04amm

x BbnoHReT TaKHe apyrxe 4yHxumH. KOTOpbie MoryT 6UTb B030ioKeUm Ha Hero
A=MHHCTpaTopoN HAH ympeweHeM-HCnOOHHTeeM.

b) MmccuR lIP00H B cTpae MOKeT coepaaTb TaOH WTaT nepcoMana, KaKoA
nPOOH CMHTaeT Heo6xornoD4m EJzR anexaTHoro BnonHeHHR 104 csoeii meRTebHOCTH.

Bpemg OT apemeHm nPOOH coo6maeT npaSHTeAbCTBY HmeHa COTpynHHKOB MXCCHH H

qneHOB HX ceMeA, a Tagze yBea omJAeT ero o6 H3mHeHHRx B AODIC. OCTHOM CTaTyce

TaXKHX Jnz.

CTaTbR III

Ocv3eCTB.neHHe nPOeTOa

1. IpaBHTenbCTO oCTaeTcR OTBeTCTBeHO, 3a csoH npoexTu pa3aHTHR, fnlA

KOTOpux nPOOH n'penocTaBueT noxomb, H 3a peaim3auR Hx 3anaq, H3AoxeCH).X B

COOTBeTCTByIOMHX npoeXTIbx aoxyMeHTax, H SnonHeT TaKHe KOMnOmeHTbI lpoeKToB,

KOTopue MoryT 6UTb oco6o orooOpeHu a iOmOeHHRX HacToamero CoriamemHw H B

npOeXTHX aoKyMeHTaX. POOH O6a3yeTCR noAepmmBG1aTb H ZlOnOjnHATb ymacTHe

npaaHTe~ncTBa n OCyMeCTBAeHHH rTpoeKToB, oxa3baa paBHTefbCTBy nOMOb B

COOTseTCTBKX C rl O OZeHM4RM, HaCTomero CornameHHR H C naHamm4 pa6OTu.

COCTaBimomaI maCTb npoeKTRUX noKymeHTOB, a TaKce oxaDblaaa coaeACTBae

fpaBHTeAbCTSy S cnpmBezeHHR am a mcnoAmeHme eo HamepeHHR B OTHOmeHHH
AaAbHerUHx KamTajOBJJoceHxil B rrpoeXT. npaBHTebCTBO HH4)opmxpyeT nPOOH o
COTpyXHHammeM y'peneMx flpaBHTejzbCTBa, Ha xOTOpoe Bo31taraeTCH npaMaB

OTseTCTBe-H OCTb 3a yaCTHe paBHTelbcTBa B KaMAoM cy6cHzwpyeMom nPOOH

npoeXTe. He 3aTparHuam c4epy o6meA OTBeTCTBeHHOCTH IlpaBHTe~nacTBa 3a ero
rrpoeXTU, CTOpOMU MoryT AOrOBOPHTbCR 0 TOM, MTO6u BO3nOXGITb Ha TO HAH HHoe

yqpexeHHe-cn0HHTeAR 0CHOBHy O OTBeTCTBeHHOCTb 3a BbinOAHeMHe TOrO HAH HHOrO

rrpoeKTa B KOHCYAbTaLUH H B Cor0zacHH c CoTpyHHaIKHJ4 ympew-aeHHem; mo6aR TaxaR
mepa nomma 6UT oco6o oronopeHa B npoeXTe nnaHa pa6oTU, COCTaenRiomero MaCTb
upOeKTRbX mOxymeHTOB, aMeCTe C CorAameHHnMX, eCAH TaxOBMe 6 wiR 3axjm0qem, o

repenaqe raKoA OTBeTCTBeHHOCTH a xone oCymeCTBeHHR npoeTOB fpaBHTebCTBy HAH

topmHzHecxomy JILu, HaDHameHHoMy rrpaBHTebCTaOM.

2. Co6mnoneHe rIpaBHTenbcTBoM .6oro pxHHaTOrO Ha ce6Sa pamee o6a3aTenacTa,

KOTopoe OHO CO'1o Heo6xOaNmD4: Hnx uenecoo6pa3m zI DsA onym'eHHB nOMO fl nPOOH Ha
KaxoA-TO onpeneneH0I npoeXT, aaBneTCa rrpejzBapHTexbtuw4 yC oaHeH Oab OHeHHR
IIPOOH ympeeHxeM-HCnoAHHTenem ax o6R3aHoCTers a OTMOmeHHmH Aaxoro ripoeXTa.
Ecux rOMOb Hana-la npemOCTaBAETbCR nO Toro, xax 6uu, BinOjlHeHu 3TH
npeBapHTenblHe o6f3aTenbcTBa, nOMO~b MOxleT 6xTb rlpexpameHa HANH TpHOCTaHOBAeHa
no yCMOTpeHmw nPOH Ge3 yeenom.neHHu.

3. aoroBopeHHOCTb no m06oxy Borrpocy, xoTopan MoxceT 6UTb OCTmrHyTa me*zW
fpaBHTejbCTBON H ynpezeHxem-HCnouxMxTeuem OTHOCHTenbHO BfnoJHeHHS KaKOro-nH6O

cy6cazHpyemoro nPOOH npoeKTa, mUTH AorOBOpeHHOCTb mezKy npaBHTeCbCTBOM H
TexHHmeCx1m 3KcepTOM peryuzpyeTcR rono*eHHRm3x HacTonmero CornameHHe.

4. CoTpyMI'aomee y'IpeaeHHe HazLnexamxm o~pa~oM H B XOHCYJbTaUHH C
y-pexcfeHHem-HCUJOLHHTenem HaJHamaeT MTaTmOrO aHpeKTOpa Dan pyXoBOnCTBa xawmo4
rpoeKTOM, KOTOpUA BinOHueT o63aHoCTK, BO3AoXeHmue Ha Hero COTPYaHHaI0W10

ympewzfeHmem. YmpexmeHxe-HCnOnHHTeAb, a HanuexcamNx CirymaRx B KOHCyAbTaHH C

npaBHTeubCTBOM, Ha3HaqaeT ruaBHoro TexHHqecxCro COBeTHHca Him xoopaHHaTOpa

npoexTa, KOTOphIN HeceT OTBeTCTBeHHOCTb nepen yvpeweHHeM-HcnojxHHTenem 3a o6MHA
Hazz30p 3a ymacTHeM ympeZeHH-HCrIOAHHTenA B OCymeCTBsemaH npoeXTa Ha ypOBme

lpoeKTa. Oh PYKOBOnRT H 0oopzLHHpyeT AeRTeJbHOCTb 3xcnepTOB H Apyroro
nepcoHa-na ynpewxeHHR-HCnOAHHTeAB H HeceT OTBeTCTBeHHOCTb 3a nonrOTOBxy 6e3
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OTpbIBa OT npoH3BOaCTBa HaUHoHaJIbHOro napainenbHoro nepCOHana npaBHTenbcTBa.

OH HeceT oTBeTCTaeHHoCTb 3a ynpamteHHe H $4eXTHBHoe HCnojnb3OBaHHe Bcex
HIaHcHpyemux POOH BjioeHHH, Bxjwiaa npeaocTaoenmeoe Afnl npoeKTa o6opyuOdHHe.

5. fpH BlLOJHeHHU cBOHx o6a3aHHOCTeii 2xcnepTb-COBeTHHXH, XOHCyAbTaHT H

no6p0BoaobLz aeACTByIOT B TeCHOA KOHCynbTaLUIH C npaBHTeZbCTBOH H C AHL8]-m HJAH

oprama0Io Ha3HaqeHHW4 llpaBHTe~bCTaOM, H CO6J10maJOT Taxxe HHCTpYXWUH

npaBHTenbcTBa, KoTopue nBAMIOTCR uenecoo6pa3Hum c ymeTOM xapaXrepa xx

o6eRaHHOCTeA H xapaKTepa TpezoCTaBhRemoA nOmOmH H o KOTOpb9X HOryT AoroBOPHTbCR

mewKoy co6oi rPOOH, COOTBeTCTBymee ympewzleHHe-HCnOnHHTelb H npaBHTeAbCTBO.
TexHHqecxHe 3xcrrepTU OTBeTCTBeHH3 TOfbXO repen npaBHTeJzbCTBOM mAH iOpHaveCKH4

AHUON, K KOTOPOXY OHH rrpHxOHaHAmpoBabih, H HaXOZRTCR B HC3UZ2OqHTeJIbHOH BemeHHH

npaBMTenzcTBa SU!H raxoro iopxaHqecxoro mzua, HO OHH He o6a3aHl BTnTOJHRTb

KaKme-Jum6o 4yKHKUHH, HecoBmecTMge c xx mewirywapomuca4 CTaTyCOH XnH C 3a~aqaaia

IPOOH xH ympew.AeHHR-HCroHHTeAE. lpaBHTejibCTBO o6R3yeTCR o6ecnemrnaTb, MT06u

AaTa nOCTynizeKHR Kawzoro TexHHwecxoro 3xcnepTa Ha ero curlm6y coanazaana c

zeACTBHTejzbHoA aaTOH KOHTpaKTa, 3axi0qeHHorO HM C COOTBeTCTByEM0U ympec~eHHem-

HCUOAHHTezem.

6. KaHzziHaTU linR CTHneHUHA 9h16vpalOTCR ympeaeHmHeM-HCnOHHTeneH. CTHmeHzHH

rpe.oCTaBRIOTCR B COOTBeTCTBHH C nOAHMTHKOH H npaTHKOA, XOTOpU4 aaHHoe

ympexwzeHHe-HcnOHHTenb cJeIiyeT B eonpoce CTHmeHzHAH.

7. TexH~Xecxoe nHM HHoe o6opyaoaMHe, maTepHaJibi. rrpeEmeTbi CHaB6eHmH H apyroe

mx.ymecTOO, muamcHpyemue Him rrpezocTaBezReme nPOOH. rrpalZu elaKaT fPOOH, eci

TOJnbKO, H AO Tex nOp noxa, npasa c06CTseHnOCTH Ha HXi He 6sum nepenabI
npaBHTejnbcrBy lnH Ha3HameHHOmy w04 Bp{mH4ecxoMy AHjis, B rropRAe H Ha yCAOBHRX,

0 XOTOpWX aoroBopmJImCb mewzW co6oi fpaSHTeacTBO H UPOOH.

8. rlaTeHTHue rrpaBa, aBTopcKHe npaaa H ino6xe aHanorHuOe rrpaBa Ha JDo6oe

OTKpUTHe mHJ pa6oTy, mBAROwmec pe3yzbTaTON rOMOMH, npeMOcTaBRemofi POOH 0

HaCTOmmemy CorizameHHo° rrpuHaleXCaT IIPOOH. OlHaKO. eCJIH TOJlbKO B KawoM

OTaezbHOM cJiyuae CTOpOHN He flOrOBOpMa;HCb o6 HHOH° apaBHTeAbCTBO inmeeT upaBo

nO~b3oaaTbCg mo6bcm oTKpbITHem HLOm HTOramo! pa6oT a npenejiax cTpanm 6e3
OTvmHcneHHA 3a ripaso nojzb3OsaHHR mac0 HH aHaixor MHOH mnaTu.

CTaTbR IV

{HHopHaugR. xacajowaRcR nDoeHTOB

1. paBHTenbCTBO rrpe~oCTaBneT IIPOOH TaxHe COOTBeTCTByxoUHe aoxna=, KapT,

6yxranTepcKxe BeaOmOCTH, 3arIHcH, 3aEBuemHm. aoxymeHTbl H apyrylo mH1opmaumO.

KOTOPYI00Ha moeT 3anpOCHTb OTHOCHTenbHO cy6cHzxpyemoro nPOOH npoexTa B xone

ero OcymeCTBzeHHR Ha rrpe=4eT aJzbHeHmHX nepciieKTmB ero pa38BHTHm H ero

peHTa6ejibHoCTH HAH OTHOCHTebHO co6joeHHC npaBHTenbCTBOM o6R3aHHOCTeH,

BUTexajomnix AleR Hero H3 HaCTORero CoriiameHHR H H3 npoeXTHX zOtyHeHTOB.

2. IIPOOH o6x3yeTcR nepxara rpaBHTejzbCTBO B xypce ee aefTejbHOCTH no oxa~ampo

nomomR, OcyzeCTBAxemoH B COOTBeTCTBHH C HaCTORMHM CornamemHeH. Tlo6aa CTopoHa

8 Coriamemun m4eeT rrpaBo B j.o6oe BpeHR Ha6JmUaaTb 3a XOAoH onepaLuHA no

ocymecTBaiem cy6cxnzpyewx rIPOOH rrpoeKToe.

3. rocne 3aBepmeHmR cy6cHaSmpyemoro nPOOH npoeXTa OpaBHTeAbCTBO npenocTaELAseT

nPooH, no ee rrpocb6e, nu44opMatu0 o nojzb3e, KOTOpyio npHHOCHT aeRTejzbHOCTb,

ocymeCTBAnxemaR nRajnbaexmero pa3BHTHR nOlymeHHLx pe3ynbTaTOB H AOCTHIeHHR

nociiez ynomx ueeii ilaMoro ripoeXTa, Exinomao HH4Iopmaumo, Heo6xoimxylo nnH

uejlecoo6pa3Hyo Ann ero oueHKH Him Aie oUeHxH noOMl rP00H, H moHCynbTHpyeTCU

AnR 3TOA uenm c lPOOH H pa3pemaeT eA Ha6jnonaTb 3a YTOHBMYTOA .leRTelbHOCTbO.
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4. o6as H r4 opmauna x.nl maTepHa,.m, KoTopue npaBureJlaCBo T oZOMao
Tipe aOCTaBsjRTb nPOOH corzacHo HacTonmei CTaTbe, npezoCTaBjOTCR npaBaTenbCTBOM
B pacnopmzemie yvpexaeHHR-HCTOJHHTenR no "pocb6e COOTBeTCTByO0mero ympew.4eHHR-
HCOJIHHTem.

5. CTOpOHW B CoriaceHHH KOHCYAbTHpy0TCR apyr C zipyroM OTHOCHTebHO
rry6AHKoBaHHR, B HaAnexamwx cnymax, .m6oA HHbopmauHH, xacammeice
cy6cnAmpyemoro UPOOH ripoeKTa H.12 nojiymaemoA OT Hero rTob3u. OHaxo .m6am
mHmpopmauHm, Kacauomascm wo6oro rpnoeKTa, npezxnonaraiomero zajIbHeAHme BJxOeHHR,
mozeT 6UTT rZpeaoCTaBneHa nPOOH B pacnopuzeHme nOTeHHa~jbpmX BKlaaqHMOB TObO
B TOM cjzymae, ecH npaBHTenbCTBO He o6paTHALOCb H fPOOH C nHCbmeHHOA npoCb6oI
orpaHHqHTb rrpezocTaBneHme HH4IopxauHx OTHOCHTeJIbHO Taxo-o rrpoeKTa, H aO Toro
mOmeHTa, noxa OHO He o

6
paTHaocb x Memy C TaKOA rpocb6oA.

CrabRa V

YmaCTHe H B3HOC nDaBHTenbCTBa B OCVyeCTBneHme apoeKTa

1. BO HCnoJYHeHHe CBOeA 063aHHOCTu npmHHmITb yqaCTHe H CoTpynHHuaTb B
ocymeCTBJeHHH rpoeXTOB, cy6cnHpyemoux nPOOH no HaCToemey CornamemHo,

npaBHTeJ1bCTBO o6ecneMHBaeT HsmenepemHcjteHHoe 8 KamecTBe cBoero B3mOCa HaTypOA,
o6zem H xapaKTep KoToporo aeTanbHO onpezeiemi B COOTBeTCTBSyOMHX npoeXTHb[X

moxymeHTaX:

a) yC iryH meCTHrX napa nenAmx cneuHaJIHCTOB H npyroro nepcoHana,
BHJoOvaR napa neJiIx TeXHHmecxHx 3xcnepTOB;

b) 3eMejnbaue y'aCTKH, 3AaMHa, ye6Hyio 6a3y ZAnr nOflrOTOBxH xampoB H
npomHe XO)MnOHeHTU HH(ppacTpyXTypi, ameOHecR HajiHuo HuH npoH3nozIV.4.e B cTpaHe;

c) o6opyoBaHhe, maTepHaim H npezLmeTW cHa6meHHl. mmejomHecg HaJ.HUo HAH
npoH3aoImOje B Crpame.

2. Bo acex Cxy"aRX, Kora npeaocTaBzeHHe o6opyuoaaHHR COCTaBinaeT qaCTb

nOmOmm POOH ripaBHTezbCTBy, ripaBHTeCbCTBo 6epeT Ha ce6e pacxozw no ynnaTe
nOm.MHUE. B3HmaeMoH rrpH BBO3e TaKOrO o6opyoBaHHR, H pacxom no nepeBo3e ero

H3 nopTa x meCTy oCymeCTBAeHmm npoeXTa, a Taxwe moj6e cnymaHmHe pacxonz no
nepeBo3xe H xpameHwO H cmemmue pacxoam, pacxo- no CTpaxoBaHOm nocne aOCTaBxm
ero B HeCTO HaxoxzeHmR npoeKTa, yCTaHonxe H coztepmaHWo.

3. lpaBSTejbCTBo 6epeT Ha ce6R TaKwe BinfaTy noco6KH CTawMepam H CTHneHnHaTaM

B TeqCHHe cpoKa np00JXo1HTeCjbmOCTH CTHneHuHH.

4. ECrim 3TO rpezYCMOTpeHO B rpOeKTHOA AoymeHTaUHH, npaBl4TeJbCTBO ynluaVHBaeT
IPOOH HuH ympeaeHWno-HCnoAXHHTeuvo HnH HIM o6pa3om o6ecnemHBaer, 4TO6b m4 6wN H
yrlaqeMU Tpe6yeme cyomm a pa3mepe, yK3aHHOM a npoeKTe 61omieTa rrpoeXTHOA
noxymeHTaUMH, 3a rrpeoCTaBseHHe ino6oro H3 npe~meToB, nepemHcJieHmix B nyHKre 1
maCTOame! CTaTbH, IXOCe 'ero ynpeleHme-HCnOuHHTeAb o6ecnegHBaeT iepemucHCeHHoe
B 3TOM nyHXTe H aaeT ezeroAuA OTmeT nPOOH o Bcez cpeacTBaX, H3paCXo1ZoBaHHNtX

3a C'eT npeZVCMOTpe ibL B HaCTORmem nyHKTe nuaTewe.

5. Zlelibir, noanexamme y1rraTe nPOOH cornacHo npegjznymemy nTyHKTy, BHOCRTCR Ha
C'eT, Ha3HaCeHxfi a.1R 3T0X ue"- reHepanbHn4 cexpeTapeM OpraHH3auHH

06aeHHeHmwx Hauzi, H yripaBj1eHHe mm OCy)eCTBizeTCR B COOTBeTCTBHH C
AeHCTBy0MME EO cHHaHCOBbM TrpaBnHamm nPOOH.

6. CTORO0CTb npe~meTOB, COCTaBRnmHX B3HOC npaBHTebCTBa Ha npoeKT, H no6hie

cyom, nouznewame yriuare naTBeHTeAbCTBOX B COOTaeTCTBHH C HaCTORHeH CTaTbeH,
noipo6HO yxa3aHHue B npOeXTx 6,ozDKeTax, paCcmaTpHBa)OTCR xax pacmeT,
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OCHOBaHEime Ha HoBe~meA HHcOpmauIm, zm ioeBmeAcR a HoHeHT nozrOToSxH ITpOeKTHUX
6zoKeTOB. TaxHe cy o.u noArIexaT KoppeKTHposKe Bo acex cny'anx, xorna
Heo6xoluDo noKa3aTb aXTHmecxyio CTOHMOCTb mo6oro rpo6peTeHHoro 8 faAabHeimem

rrpeAmeTa.

7. IpaBHTeibCTBO o6ecnemHBaeT, 'To6 a meCTe pacnoioxeHHu mo6oro rrpoexTa
6rLuu ycTaHoone~um COOTseTCTBym0e o603HaveHHR 0 TOM, MTO aaHHWA npoecT

OcymeCTBAeTcH Ha cpeacTaa nPOOH H ympewceHHR-HCnOhHHTeAR.

CTaTbR VI

aOlCMHTaHmre vacxoma no nporpamome H lovrHe cTaTbH

pacxona. nonewamme onnaTe B HeCTHOA BaMOTe

1. B f oAHeHHe X B3HOCy, yxa3aHHOHy B cTarbe V Baame, npaaHTeAbcTao
OKa3biBaeT COizeACTBHe nPooH, npHnMoag Ha ce6n HJIH H2lDw o6pa3oH o6ecneMHaan
oTJaTy yxa3aiux Hxwe meCTIH pacxonoB inH cjrywc6 a cymax, Ha3MaqeHHNx B
COOTeTcTBy omeH opeHTHOH aOKyHeHTaumm HAm HTh. o6pa3oM onpeneneHHUx lIP00H
corAacHo COOTseTCTBy0HMo4 nOCTaHOaneHHRH ee pyxBonaoxmx opraHoB:

a) mecTIue pacxoJg Ha TrpomBaHHe 3KcnepTOB-COBeTHHKOB H KoHCyAbTaHTOB,
nrpmxomanztwpoBaHmtx x npoexTaM a CTpame;

b) yCJzyrH meCTHOrO aIOGIHHCTpaTHBMoro H xOMTOpCxoro rrepcoHajna, BKJ 0oaa
yCJzyIH meCTHOrO ceKpeTapcxoro repcoHana, yCTHWhX H THcaeHbix nepseBozimOa H
aHa.norHqHoe cozeACTBme;

C) nepeBo3xa nepcoHana a npeaejiax cTpaHu; H

d) OMTOabhe OTnpaajeHHR H 3eKTpOCBR3b =.R O4pHuHa.nbmx ueAeH.

2. npaBHTenbCTSO BbirTa'HBaeT TaKce nIOYT exHH'IeCKOHy 3XCnepTy
HenocpeACTBeHHo oxxa, Haa6aBHH H apyrHe noao6Hue BO3Harpaw.AeHHR. OTOpue OHO
BunaqHBao 6u caoeHy rpawLaHHHy, ecH 6biOH 6uA Ha3HameH Ha mOJDKHOCTb Taxoro
TexHH'eCKoro 3xcepTa. OHo npeoCTaBnReT TexHHmecxoHy 3xcnepTy TaKoA me
rozzoBoA OTnyCx H OTrryC no 6oire3Hmr, xaKOA COOTaeTCTByIomee y'pen cfHHe-
HCnOAHMMTeb ?TpeAoCTaBzaeT CnOO4 COTpyAHHaM, H IpHHxmaeT Heo6XOaIOZue mepu K

TONY, VTO6h rrpelzocTaBHTb SHy OTrZyCx A n Oe3AKH Ha pO1HY, Ha xOTOpbrH OH umeeT
rrpaBo corzacHo yCOBHRM cBoeA cjnyz6h a COOTBeTCTByiomem ympeXAeHHH-HcnOJIHrene.
EcAm xe rrpaBHTebCTBO rrpexpanaeT Cnyw6y TeXHH'ecKoro 3xcnepTa npH

o6CTORTenbcTBaX, o6R3zBaoaux ympezAeHHe-HcTToJ.HHTenb yTiaTHTb emy KoHTeHcauHso
no yCJIOBHRM 3aKo'emKoro c MaU xOHTpaXTa, npaBHTeCbCTBO npHHHmaeT yuacTe B
xomnemcauH. irpHRITaomeHca npH rpexpameHm cj nui6, KOTopam HopMaJnbHO
yTrLamuBaeTcx rpaz alcxum4 cirya 4m AamoA CTpaHm HH COTPYnHHKY 3xBHBaJeHTHorO
paHra, crym6a KOTOpoo rrpexpamaeTCH TPH TaKHX we 06CTORTeAbCTBax.

3. npaBHTe naCTBO o6A3bzaaeTcX o6ecneMHBaTb HaTypOH cJleAyiomHe MeCTbie cjyi6u H

ffoMemeHIR:

a) Heo6xomao e xaHuejzpcxHe H ApyrHe noHememHR;

b) Taioe meAHWLZHCHoe H 6ozbHH'Hoe o6cnywa aaHHe Ann mewItyHapozHoro
nepcoHaAa, xaxoe rpe~ocTaBazeTCR HaIHOHaJbHW4M rpa I~aHCKHzi CjzyXaM H;

c) rnpocTue, HO yzo6He nOMemeHHU AAnR o6poBoJnbien; H
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d) comefiCTBHe a noHcxax COOTseTCTByomero Xdaoubf zna HewyHapozLHoro
nepcola.na H rrpeaocTanjeHme KBapTHp A.ng TexHHieci:Hx 3KcnepTo Ha Tex xe
yCizoaHRx, Ha KOTOPbX OHm npe oCTaojiRJoTCR HaUOHaJIbHA[M rpa),HCID4 cnJ'za=HMm

3KaHaa.neHTHoro paHra.

4. flpaBHTejxbCTBO rrpmHso4aeT TaK.ee ymacTHe a pacxonax no coAepxaHMO B cTpaE
mmccmH nPOOH, ynnamusan exeroAo nPOOH pa3oByuo cy'MMy, Ha3HaueHHyo no
AOrOBopeHHOCTH mew.,W CTOpOHaim AnR onnaTU cne~rmomx CTaTeA pacxoaa:

a) COOTseTCTBylmxe KOHTopcxme noHemeHa, o6ecnemeHmae meo6xozzmmb m
o6opyzioBaHem H npem4eTa.om cHa6xeHHR x yao6Hue a xaqecTBe mecTHoA WTa6-
xsapTHpa B CTpaHe;

b) Co0TeeTCTByIomHA meCTHia cexpeTapcxniK K KOHTOpCHHH nepcoHaii, yCTTHu
nHcbmeHeHe nepeaoa Hx H amanormHaR nomomb;

C) o6ecnegeHHe TpaHCnopTa =a npencTaSHTenR-pe3HneHTa H e-o nepcoHa&ia
AE o4muiLanbmax KoHaHAmpoaox 1ayTpH CTpaHu;

d) nOMTOBe oTnpaBaleHmR H 3eAKTPOCBR3b ALR o4)aHumabHX ueneA: m

e) CyTOq'ue npeZcTaBHTeAR-pe3HeHTa u ero nepcoHxna ma apemm
npoOJZ*CHTenbHOCTH o4 uanzbHwx xoaHaHpoBo BHyTpH cTpaHU.

5. rlpaaHTenrCTBO mleeT TrpaBo s6opa npelzocTaBaRTb yKa3aHmoe B farHXTe 4 Bewa
HaTypOA, 3a mcxroweHmem 0nrYHxTOB b m e.

6. )leHbrm, noJnexamme yniiare cornacao nooxeHHRM HaCTonmei CTaTbH, 3a
HCxKmomeHHa nyHKTa 2, ynaaHBaUOTCm fpaBHTebCTBO H nOCTyrlajoT a oeaeHHe nPOOH
B COOTBeTCTBHH C TyaiKTom 5 CTaTbH V.

CTaTbr VII

COR3b C noMowbaI. noCTvnjuoaeA 143 gvrHx HCTOqHKOB

B Tex c arymaax, Korma nOMWb Ha BunozHeHme npoeKTa upeoCTaBjjeTCS OaH0A
H3 CTOPOH 13 apyrHX HCToqHHHOB, CTOpOHbm KOHCYAbTHpYIOTCR mey co6oA m c
opraHOM-CnoJZHHTeneH C uenbo 34 xeKTHBHOH KoopAHHaumm H HCnOJb3OBaaa noamom,
noiynaemoA nrpaBHTebCTSOM H3 acex HCTOqMHOB. 06R3aTenbCTBa anx
npaBHTe.nbcTBa, BITexajomme M3 HaCToemeA CTaTbH, He nOJfLe)aT n3HeHeHMO HHxaiKM
CorameHKRmH, S KOropae oHo moxeT aCTynXTb c Apyrmmm iopamAqecmJm uaIzaiG,
COTpyAHMqa'OM4M C HI4 a abhnonam He npoeKTa.

CTaTbR VIII

HCrrOb3OBaHme nomo0m

fpaBaTeibcTBo nrpHJaraeT acaqecaHe yCmnHa X TOy, WTO6u o6ecneqHTb
HaH6ojee 34xexTHBoe acnob3oaaxHe npenoCTasnnemoH 1P00H nomoma, H MCnOb3yeT
TaKpo nomomb Azm ueneA, AR KOTOPUX oHa npeama3HaeHa. He orpaHHmHBa cqepy
npmimeHeHaa n3jiowxemmx iwe nonoxeHHH, npaBHTenbCTBO npMHmaeT xaR 3TOi uejn
Hepu, KOHKpeTHO rrpeayCmoTpeHHue B npoeaTHOM aoKymeHTe.

CTaTbR IX

floaaanerHH m MiocKH-eTbf

1. fpaBHTejbCTro npeHRaeT B OTHOmeHm OpraHH3aUaH 06-eAmmeHHux Hazudi H ee
opramoa, Bj'Jovan I3POOH H BcnomoraTenbHue oprami, BaecTyna.mmme 8 KamecTBe
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ympewneHx-HcnoHXHTejzeA, - B TOM MTO xacaeTcR Hx mwymecTaa, oHxoB n anyapos
a Taxwe 8 OTHomexHm HX COTpYMHHXOB, BHJnoqaR npeAcTaBHTeAR-pe3HaeHTa H apyrx
'uzeHO NRCCS1sH rPOOH B CTpaHe, - IOAOeH n KoHBeHuHH OpraHH3aLumH 06-enxueHHx
Hauxii o rrpHuzterHax H WBO4yHHTeTax.

2. flpaBHTejzbCTBO npmeHaeT B oTHoeHHH xazoro cneUHanIH3poBaHHoro
ympe xKeHHR, axCTynazomero B xamecTBe ympew~eHHR-HCnOAHHTejR, - B TOM MTO
Kacaerca ero o/1yeCTBa, 4oHOB u anyapos. - a TaKwe B OTHomeMHH era
CoTpyZHHKOB nOAOweHHx KOHBeHxHH 0 opxUHBx.erHxx H H),*yHHTeTax cneuHan2H3HpoBaHMwX

ympew.nexmx, Bximomaa npzanoxeHme K KoHaeHuHH, npmexuemoii x nammomy
cneuma zDHposaHHOMy ympexneHm0. B Tex cirywanx, xorna MeWz~rHapoaHoe areHTCTBO
no aTOMH Oi 3HepHH (MAIAT3) UCTynaeT B KaqecTBe yvpe~x.eHHR-HcnoonHHTeiR,

paBHTeJZbCTBO rrp7meHaeT B OTHOmeHHH e-o mmymecTBa, 4)OHnOB H axyapos, a Taxle B
OTHOmweHHm ero COTpyZHXOB H 3IcnepTOB nonoeHH9 CornameHma a npHBHAeraHx u

M-yHHTeTax MArAT3.

3. 4.eHam mmccHx nPOOH B crpaHe rrpeoCTaJIJOTCR TaKme AonOnHHTeAbuhe

npHBner1iHH H MMHTeT, KOTopue MOryT 6UTb meo6xaoom zLnu 3l"eXTHBHoro
BbnoJHeHHR m.,ccHeA ee )yHKuHH.

4. a) EcAm CTOpOHN He aoroBopZJnHCb o6 HHOm B npoeXTHUX aoKymeHTax,
OTHOCRMHXCR x KoHxpeTma- npoeKTaH, rrpaBMTe~nbCTBO npetOCTaBsReT Bcem .mua-m, -
3a HCKjOO'eHHem Ha6pajHioro Ha mecTe nepcoHaina H3 muHcna rpaznam npaBHTeJbCTBa,
Haxommerocu Ha cjny*6e rPooH, xaKo-jZH60 cneuHa.nH3HposaHmoro ympexeHR HAm
MArAT3, Ha XOTOphbX me pacUpoCTpaHRWTCu noioxeeHmR nyHKTOB 1 X 2 Bme, - Te Ne
npnsvJernH H M2-D"yUHTeTbI, KOTOpbO-[H nOJb3Y10TCS COTpYaHHKH OpraH3auuH
06 ezxHeMrunx Haumf COOTBeTCTByzomero cneuHaAiH3HpoBaHmOro ynpexueHHR m MArAT3
CornacHo pa3zenam 18 x 19 KomeesmH o npHBHerHxx zO4 Y HTeTaX OpraHH3auHx
06beiwHeHHwx HauxHA HAu pamnejy 18 aHla.OrHqHO KOHBeHUmH cnelmaIH3HpoBaHux
yqpexwneHxA, VLnH B COOTBeTCTBHH C Cornameffnem o npHBztnerHA x H -Ol HHTeTaX

mArAT3.

b) D2na uexei pHxemeHHR nOjzOemHH rrpalBbix 4oxyHeHTOB, KacaomxHxcx
rpxBxiermA H RO/mmHTeTOB, HOTOpwe yrokmHajOTCR a rrpeameCTB3om0X pa3oejnax

HaCTOmeA CTaTbH:

1) Bce OTHOCmHmecR x KaKoxy-J2H60 upoeXTy noxymeHTU, Haxon RmHecR B
pacnopRXeHHH HJTH B BezeHHH AHIZ, YTnOMRHYTbX B nyHKTe 4a Bume,
paCCHaTpHBaI0TCR Kax nOxymeHTU, npHHaxnelamme OpraHH3auH

06,bezHHeHaix HauHA, COOTBeTCTBy0mexy cneumHajIH3HpoBaHHOMy

ympewzeHmo Hnm MArAT3, B 3aBHCHa4OCTH OT O6CTORTenbCTB; H

2) 06OpynOBaHe, maTepHa~mg x npemeTbf cHa6*eHmg, BBe3eHme,

3aKyrLneH~uTe mnx apeHaoBamue 3THMH AHuaMH B rrpejenax CTpam An
ueiieA npoeKTa, paccmaTpHBaaUTCR Kam DmymeCTBO OpraxH3aumH
06aeHeHHxx HauHA, COOTBeTCTByBmero cneIHauIH3HpoBamHOro

yqpeeHHR H-!m MArAT3, B 3aBHcsmoCTH OT O6CTORTezbCTB.

5. Bbipaxene "',uma, BbnmoAnHmMe cnye6Hue o6a3amsocTu", Hcrrona3yexoe a
CTaTbRX IX, X H XIII HacToxmero CorinamemHx, pacrrpoCTpamneTCA Ha TexHumecKuX
3scnepToB, nO6poBonaueB, XOHCyJbTaHTOB, a Taxwe Ha jopxamqeCKHX K cpx3HecKHx
Hmu H x ciymcamHx. Oxo oXBaTusaeT npaBHTenbCTBeH-Ie H HerrpaBHTebCTBeme

opraHH3auH: Him ppmu, KOTopue xoYT 6xTb 3axOHTpaKToaAH nPOOH B xamecTBe
ynpexc.eHHR-HcnoAHHTeAR j A B KaKOm-J1H60 HHOm KamecTBe D.nR BbmnofHeHMR HAH A R
coneHCTBHN BarnoAHern0o cy6cHmpyemoro IPOOH !poeXTa x Rx COTPyOHHxOB. HHqTO B
HaCTORame CornameHHH He AO~MKO TOAKOBaTLC9 KaK orpaHmaBawee TrpHBHAerH,
HMMyHHTeTB H AbrOTB, n-penoCTaBs7iexue TaKHM opraHH3auHH AM 4IumHpaM H F-x
COTpYnHHHaM Ha OCHOBe apyrHx rrpaBoBnbx Ao0yHeHTOB.
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CraTbg

ilbroTU, npenAocTa muee nna Hcnojb3ojaxa nOmom IIPOOH

1. fpaBaTenbcTSO npMfMpM aeT ace mepm, XOTOpe MOryT 6UTb Heo6xozxmoz anR
H3'RTHR rIPOoH, ero opramoB-HcnoJnHMTeneH, 3KcnepTOD H npyrHx HU, Haxozamxcu

Ha Hx c.ry'6e, H3 c4pepu npsmeHeHMR nOCTaHOAeHHA H apyrxx npaaosux nono~e .
XOTOpae MOryT 6tgTb HecoaMeCTo.,D c ux o6R3aHHOCTXMHm Bno nHgembD.M no
HacToamey CornameH0, m rapaMTHpyeT 3M TaxHe apyrne AbraT, X0Topbze MoryT
6bTb Heo6xozzwm =a.R 6taCToro m 34oeKTKBaoro HCOOAb3O3aHaI nOMOWH tPOOH. B

qaCTHOCTH, 0H0 rapaHTHpyeT mm cneyomme npasa nbr0TU:

a) 6zcTpyo npoaepxy Haae*HocTH 3xcnepToa H apyroro nepcoHana,
Haxozaimerocg Ha cnyw6e nPOOH nu~m Kaoro-nH6o ympe*.aeMMa-HcnoHHTejnR;

b) 6bicTpyIO Bgay 6ecnnaTHo Meo6xoAm4ux am3, AueH3Hf n pa3pem ;

C) aOCTYOI K MeCTy pa6r H sace Heo6xooAm-e nbrOTU;

d) cao6oaHoe nepeasmweHMe BMYTPM cTpaHm, aBe3A H3 cTpam a B-be3f 8
cTpaHy, Koraa 3TO Heo6xomo4o AlaR Haanewamero HCnO 30BaHM9 noMomm nPOOH;

e) HaM6onee 6AaronpHMTn?0i 3aKXoHIA saMOrTHW Kypc;

f) jmo6e pa3pememm, neo6xonmOue anx Bao3a o6opygoamn, maTepmanoA H

npeameTOa cHa6mKeHHR H n n Hx nocnenyomero BUSo3a;

g) .mo6ue pa3pemeHma, meo6xom2-we zLna Ba3a mmmecTaa, npsxaanezamero
COTpyaHHKam nPOOH, ero ympe ,eH~sM-cnonHMTeARM mJIH apyrmm AmLiam, HaxoaRmca
Ha MX cnyw6e, H npeaHa3mamawmerocs lIAn Sx AMUHOro naOJb3OaHR HAYA noTpe6AeHMR

H ang nocnei(i0omero abao3a Taxor0 HmymeCTBa; H

h) 6NcTpyo aBuay C ramoamn npeameToB, ynOMRHyT bX a noanrHKTax f H

aame.

2. nOCKOnbKy a COOTseTCTBHH C HaCTORMHM CornameHmem nooMob npeaocTaanReTCR
zinf nozb3N npaBMTenbCT~a m Hapoaa MoaOu, npaBHTelbCTBO npMHHMaeT Ha ce69 ace
pmCKH, cBR3aHHe c onepauiRmuk , SbTeKawO004 H3 HaCTOmmero CornameHms. OHO

6epeT Ha ce6m OTBeTCTaeHMOCTb 3a pacCMHopeHue Tpe6oaaHHA, KOTopble MOryT 6UTb
rrpemRbszeMH TperbM3-M CTapOHa. K rIPOOH RAM K ympe'eHMo-HcnOHHTejao, ax

COTPYAHMKaM H zxpyrmM: IHXIaM, HaxoxmxHMCR Ha HX c~nymc6e, H OCBo6o0,claeT HX OT

HnoAmeuHR rpe6oBaMHN mJH mHx o6X3aTenbCT, B03HKaw0mxx x3 onepaumri no

HacTommeMy CornameHIo. H3noxemme abme noAoeHMM He npm~eHRIOTcn B Tex

ciny'anx, Kori-a CTOPoo a yqpexmeHMe-HcnO.HHTejzb AoroBopnHcb 0 TOM, MTO

Tpe6osauHe mi4 o6z3aTejbcrao BOHMKnO no ZpH 1MHe rpy6ofi Me6pewuoCTH HAX

HamepenHoro npOTHBOrrpaH0rO faeACTSUR yn0MRHyTmX aume nAu.

CTaTbK XI

nPHOCTaHoeKa mM noeKoameMe e OMOm

1. nPOOH moxeT nyrTem nHcbMCMoro yeoMAeHM npaaHTenacTa H COOTseTCTBy]Omero

yqpe)eHR-Cna0HHTeAR npeKpaTMTb cBOI TOMOw, npeaCTaBzzemyio IIAx jo6oo

npoeKTa, ecHn, no memmio nPOOH, BO3MHKAM O6CTORTenbcTBa, npenOTCTayiome HM

morymme npenNTCTBOBaTb.yCnemHoMy 3aBepMeHmo npoeXTa H AOCTmCxeHmO ero uetx.

POOH oMeT B TOM mce HAH a nocnenyiomeM nMcLMeHMOM yaenoMeHHM yxa3aTb ycnoama.
Ha KoTopux oHa r0TOBa B3a6HOBHTb npeaOCTaaAeHme nOMO M Ha npoeXT. l0o60e
Taxoe rpexpameHme npozoamiaeTcR 40 Tex nap, naoa yxa3aHue el ycAoBM He 6yrZT

npHHRTH rrpaaBMTebCTaO, H O Tex nap, noxa nPOOH nHcbMeMmHbm o6pa3oM He

Vol. 1691. 1-29153



74 United Nations - Treaty Series * Nations Unies - Recueil des Trait6s 1992

yaeoM.HT npaBUTenacCTo w y.vpew.AeHae-CInojIHHTeR 0 TOM, qTO ona roToBa
Bo3o6HOBHTb CHOW nOMOMb.

2.* Ecrm jmno6oro pona CHTyaLtHa, na KOTOpyO 2ejaeTcS CCbLnxa B T'HKTe 1
HaCToMaei CTaTba, rrponoJwaeTcn B TeqeHme 14 .AHeA nocne yBeoK.UeHHa o Heii H
nocize yaeo.lAeHHR ITpaBTejzbcTea o UpHOCTaHOBKe nomomm rIPOOH x ympew.eamem-

HcnoJAHHTezeH, Torzia a m6oe apems nocje 3Toro B TeveHxe npOAOJDnTejlbHOCTH
CHTyauai 17POOH HoeT nHcbmHemxbD yaemox.nee.em, HarrpaBzeHD4 TrpaBHTezbcTBy H

y'4pewnem=~-HCrroAIHHTeno, rpexpaTHa rpezoCTasjieaae IOMH Ha ?TpoeXT.

3. lonoxeHe HaCTORmeA cTaTbH me 3aTparHaaeT Haaxe apyrxe npaaa H.nA

cpenciaa B3hcxaHHR, xaxxmH l7P00H HomeT pacnoiiarab npm naHHux

o6crORTemcnTBaX - no oftenp"3Hamna npaaoBwI Hopamx H Ha mo6o upyrom

ocHoBaHHH.

CTaTbR XII

Pa3pememe cnopoB

1. .Is6oi chop memzzy IPOOH a npaBHTejzbCTDOM, B03HHKMHA a pesyjeraTe uAK no

npmHaHe HacToemero CorizameHMA, KoTOpuA He moxeT 6UTT pa3pemem ryTem

neperoBOpOB aLn ApyrmO CorzacoBaHmHD4 meToa]H pa3peweHHR cnopoB, nepenaeTcR
Ha ap6HTpamuoe pa36HpaTejzbCTBO no npocb6e mo6o H3 CTOpOH. Kaw ag CTopoHa

Ha3HaqaeT oamoro ap6HTpa H Ha3HameHwbe CT0pOHammo ap6HTp Ha3mamaOT TpeTbe-o

ap6HTpa. KOTOpbI npeAcenaTejibcTayeT a xone pa36HpaTeibcraa. EcAB a Bpenenax
Tp~auaTH ae ii ocne Trpocb6a o6 ap6HTpazaom pa36HpaTenbcTse .o6a za3 Cropoa He

Ha3Haq J~a ap6HTpa aiin eciu a npeaejiax nSTHAaTH aa es nocne Ha3HaqeHXS nyX
ap6HTpoB TpeTuA ap6HTp He 6a., Ha3maqeH, zo6aa CTOpOxa momeT nTpoCHTb

npeacenaTejn Me*,*-apoAxoro Cyaa Ha3HaaHTa ap6XTpa. Ap6HTpazmau npoue.ypa
ycraHaJuaaeTCR ap6HTpat., a pacxoz

-
w no ap6Hrpazy, pa3mep KOTOPbfX onpezeiiRIOT

ap6HTpa, HecyT CTopomua a cnope. Ap6HTpa)KGoe pemeuaae Aomumo conepwaTb
m3.nomeHHe npHMNA, XOTOpwI oo o6ocHosano, a Aoinwo 6UTa rpHHRT0 CTopoHam B

xa'eCTBe OKOHqaTeJbHOrO pemeHHR cnopa.

2. Aw6ofi crop Memzy rpaBTejibCTBOM H TeXHHqecxo4 2xCnepTOMH Bo3Huxaj0mM nO

rrpa 'aHe win B pe3yiTaTe yCAOBai ero ci ym6bi y zTpaBHTeAbcTBa, MOxeT 6Tb
nepeaa yvpemeHoo-HCnoJZHUTejo, rrpenocTaBHameMy nauxoro TexmqecKorO 3KcnepTa,
Jrm6o 0paBHTeCT1OM, n 6o cammw 3aKHTepecoeaHHa4 TeXHaqecKsc4 3xcirepToM, S
COOTBeTCTByDomee yvpeiKneHz4e-HCnOIHTezb BInOJ!HeT vsyxxuAXo ao6pux ycnyr B
pa3pemema cnopa. EcJm me cnop He moweT 6UTb pa3pemeH a COOTBeTCTBH" C

a3jzome0xoii sme nTpouenypoA xnn j mum npyrxx cornaconaHHaxm meToom

yperymposaHma, TO Tro rrpocb6e io6oi H3 CTopoN aorrpoc nepenaeTCR Ha ap6HTpa=emoe
pa36 paTexbCTSO corizacHo Tex me nonomeeHanm, XoTopae H3o~me B ly7HKTe 1
HacToRmei CTaTbH, C TeM JAWb mcxjmqeHmem, MTO ap6mTp, He Ha3HaqeHi .m6oi H3

CTOpOH HJim ap6HTpam, Ha3HaqeHHbu4u CTOpoHaxa, Ha3HaqaeTcR reHepanbHuHK
ceKpeTapem IIOCTORUHo0O ap6HTpaxnooro cyna.

CTaTbR XIII

06mme nogoxceHxg

1. HacToamee coriname~me [BCTyrraeT a ciry nocne nonmcaHma H] OCTaeTCR B cAje Ao
npexpamemuR coraCHO rTYHKTy 3 He. C BCTyrLAe- eM B Culry maCTOmmero CornameaHH
OTmeHROTCR . esicTaoaaBme paHee cornamexma, xacamomeca npenocTaLzeHHR rOHOn
apaBHTejbcTBy 3a cqeT pecypcoa rIPOOH a mTa6-KaapTHpU nPOOH a cTpaae, m ero
nOzOweHux pacnrpoCTpaHR)OTCR Ha ace Bu= nomom, npenocTaBJIemoH npaBmTeacTBy H

nocTy-nammei B MTa6-KaapTupy IPOOH, co3nayo B CTpamHe Ha ocHoBe oTeHexux

smate corn ameHiur.
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2. B macTommee Coriamerme mOryT 6NTb BHeceH H3meHeHHR ryrTem nHCbHeHHO
ioroBopemmIoCTN, AOCTHrHyTox mexy CTOpOHamm 8 HaCTORmOM CornameHum. Bce

OTHOCRMHeCX X AeJzy BOnlpOCW, He oxsaqeHue HaCTORmH4 CoriameHHem, pewaJOTC9

CTOPOHamu B COOTBeTCTBNH C noAozeHHuMM COOTBeTCTByIOWNHX pe3omozuHm H

nTOCTaHOBzeHHIi Ha nlexamax opramioB OOH. Kazi~aw CTOpoHa aomoIa Bcemepmo H

6narorpnHRTHO YHTBaTb .w6oe rrpen-oxeHme, akAUBHraeHoe apyroi CTOpOHOfi cozracHo
HacTommexy nyHXTy.

3. HacToamee CornameHme moxeT 6eTb rrpepameHo .m6oi H3 CTOpOH nTyTeM
?TcbmeHmoro ynenomzeHMM apyrofi CTopoTH, H AeHCTame ero npexpamaeTcR mepe3

60 nneii nocize noJymeHMN Taxoro yaezzoHizeHma.

4. 06n3arejzcbsa, TrrHpEH Ha ce6x CTOpOH&aM cornaCHO CTaTbRM IV

(Hopawa.u, Kacajomanca npoecTOB) H VIII (HcnoAb3oBaHme hoMowm) HaCTommero
CornameHam, nPOfOJmK&aOT OCTaBaTbCX s cHAe nocize npexpameHlin aeACTBHR HacToRmero

Corizamem. 06u3aTelbcTBa, rrpHgR Te Ha ce6si rTpaBHTebCTBOH cornacHo CTaTbRm
IX (npmannerum H MNMYHTeTu), X (.n rOTb, Heo6xozzsu-we anR BbiTOJHeHHR upoeTa) H
XII (pa3pemeHHe cnopoB) HacToanero CorjamemHm, OCTa1OTCR B cmAe rocae HCTeqeHHR
Hi Trpexpamemsm AeHCTBHR HacToamero CorAameH11, 8 TOA Mepe, B KaxoA 3TO
Heofxom nmo an1x rznamomepmoro or3sna nepcOHara H H3hRTHR (OHSB H M4YWeCTaa,
ZTpHHai;nexamero rPOOH, =n6omy y-4pewaeHm0-HCnOOHHTejno mnH AHuam, COCTOlDeID4 y
RHX Ha cnyw6e B CHJny HaCTOnmero CoriameHHO.

B YZOCTOBEPEHHE MEro *uKerro nHcaBmmecR. a oum1n m o6pa3om Ha3HaueHbte
rrpecTaUHTem Ilporpaomm pa3BHTHR OpraHH3aUHH 06benmeHm~xx HauzH H
rrpaaHTencCTBa, uomcaiuz OT KmeH C OOTseTCTByI0oHX CTOPOH HacTommee CornameHMe,
cosepmemmoe Ha alriJmcxom H pyccoxM m3uxax B aayX 3x3ewxLnapax

3a rIporpaMMy pa3BHTMA 3a rlpaHTemibCTBO
OpraHH3auHH O61eRHHeHHblx HautHi: Pecny6iHKH MosuAoBa:

[Signed - Signel [Signed - Signj]

YHJvIbM X. APEnEP - III HHK JlAR IbIY
AJaM4HHCTpaTop MHHHCTp HHOCTpaHHbiX uei

Pecny6mKH Mo.rloABa
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[TRADUCTION - TRANSLATION]

ACCORD' ENTRE LE GOUVERNEMENT DE LA RI PUBLIQUE DE
MOLDOVA ET LE PROGRAMME DES NATIONS UNIES POUR
LE DItVELOPPEMENT

Consid6rant que l'Assembl6e g6n6rale des Nations Unies a cr66 le Programme
des Nations Unies pour le d6veloppement (ci-apr~s d6nomm6 le <« PNUD >>) afin
d'appuyer et de compl6ter l'effort accompli par les pays en d6veloppement sur le
plan national pour r6soudre les probl~mes les plus importants de leur d6veloppe-
ment 6conomique, de favoriser le progris social et d'instaurer de meilleures condi-
tions de vie; et

Consid6rant que le Gouvemement de la R6publique de Moldova souhaite obte-
nir l'assistance du PNUD dans l'int6r~t du peuple moldave;

Le Gouvemement et le Programme des Nations Unies pour le d6veloppement
(ci-aprs d6nomm6s les << Parties ), ont conclu le pr6sent Accord dans un esprit
d'amicale coop6ration.

Article premier

CHAMP D'APPLICATION DE L'ACCORD

1. Le pr6sent Accord 6nonce les conditions de base auxquelles le PNUD et
ses agents d'ex6cution aideront le Gouvemement A mener A bien ses projets de
d6veloppement, et auxquelles lesdits projets b6n6ficiant de 'assistance du PNUD
seront ex6cut6s. L'Accord vise l'ensemble de l'assistance que le PNUD fournit A ce
titre ainsi que les descriptifs de projets et autres instruments (ci-apr~s d6nommds
<< descriptifs de projets >) que les Parties pourront mettre au point d'un commun
accord pour d6finir plus pr6cis6ment les modalit6s de cette assistance et les respon-
sabilit6s incombant respectivement aux Parties et A l'agent d'ex6cution au regard
desdits projets dans le cadre du pr6sent Accord.

2. Le PNUD fournira une assistance au titre du pr6sent Accord exclusivement
sur la base de demandes pr6sent6es par le Gouvernement et approuvees par le
PNUD. Cette assistance sera mise A la disposition du Gouvernement ou de tout
organisme 6ventuellement d6sign6 par lui; elle sera r6gie, tant pour ce qui est de sa
fourniture que de son utilisation, par les r6solutions et d6cisions pertinentes des
organes comp6tents du PNUD, et elle s'entend sous reserve que ce demier dispose
des fonds n6cessaires.

Article II

FORMES DE L'ASSISTANCE

1. L'assistance 6ventuellement apport6e au Gouvemement par le PNUD en
vertu du pr6sent Accord pourra notamment prendre les formes suivantes:

I Entrd en vigueur le 2 octobre 1992 par la signature, conformAment au paragraphe I de I'article XIII.
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a) Services d'experts-conseils et de consultants - firmes et organismes de
consultants compris - d6sign6s par le PNUD ou par l'agent d'ex6cution et res-
ponsables devant eux;

b) Services d'experts hors-si~ge choisis par l'agent d'ex6cution pour exercer
des fonctions d'ex6cution, de direction ou d'administration en tant que fonction-
naires du Gouvemement ou employ6s des organismes 6ventuellement d6sign6s par
celui-ci conform6ment au paragraphe 2 de I'article premier;

c) Services de Volontaires des Nations Unies (ci-apr~s d6nomm6s les << volon-
taires );

d) Mat6riel et fournitures difficiles A se procurer en Moldova (ci-apris
ddnomm6 le << pays >>);

e) S6minaires, programmes de formation, projets de d6monstration, groupes de
travail d'experts et activit6s connexes;

f) Bourses d'6tudes et de perfectionnement, ou arrangements similaires, per-
mettant A des candidats d6sign6s par le Gouvernement et agr66s par l'agent d'exdcu-
tion d'6tudier ou de recevoir une formation professionnelle; et

g) Toute autre forme d'assistance dont le Gouvemement et le PNUD pourront
6tre convenus.

2. Le Gouvernement pr6sentera ses demandes d'assistance au PNUD par
l'interm6diaire du repr6sentant r6sident du PNUD dans le pays (voir alin6a a du
paragraphe 4 ci-apr~s) dans la forme et suivant les proc6dures d6finies par le PNUD.
II fournira au PNUD toutes les facilit6s et toutes les informations voulues pour
l'dvaluation des demandes, en lui indiquant notamment ses intentions quant au suivi
des projets d'investissement.

3. Le PNUD pourra fournir son assistance au Gouvernement soit directement
avec les concours ext6rieurs qu'il jugera appropri6s, soit par l'interm6diaire d'un
agent d'ex6cution qui sera principalement responsable de la mise en ceuvre de l'as-
sistance du PNUD pour le projet et aura, A cette fin, statut d'entrepreneur ind6pen-
dant. Lorsque le PNUD fournira directement une assistance au Gouvernement,
l'expression << agent d'ex6cution > , telle qu'elle est utilis6e dans le pr6sent Accord,
s'entendra du PNUD, 4 moins que le contexte ne s'y oppose manifestement.

4. a) Le PNUD pourra avoir dans le pays une mission permanente, dirig6e
par un repr6sentant r6sident, pour le repr6senter sur place et assurer A titre princi-
pal la communication avec le Gouvernement pour toutes les questions relatives au
Programme. Le repr6sentant r6sident sera responsable au nom de l'Administrateur
du PNUD, pleinement et en dernier ressort, de tous les aspects du programme du
PNUD dans le pays et remplira les fonctions de chef de file A l'6gard des repr6sen-
tants des autres organismes des Nations Unies 6ventuellement en place dans le pays,
compte tenu des qualifications professionnelles de ces derniers et de leurs relations
avec les organes gouvemementaux int6ress6s. Le repr6sentant r6sident assurera au
nom du Programme la liaison avec les organes gouvernementaux int6ress6s y com-
pris l'organisme gouvernemental charg6 de coordonner l'assistance ext6rieure, et il
informera le Gouvernement des principes, crit~res et proc6dures du PNUD et des
autres programmes pertinents des Nations Unies. I1 aidera le Gouvernement, le cas
6ch6ant, A 6tablir les demandes de programmes et de projets A r~aliser dans le pays
ainsi que les propositions de modification desdits programmes ou projets; il assurera
comme il convient la coordination de l'ensemble de l'assistance que le PNUD
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fournira par l'interm6diaire de diverses agents d'ex6cution ou de ses propres con-
sultants; il aidera le Gouvernement, le cas 6ch6ant, A coordonner les activit6s du
PNUD avec les programmes nationaux, bilat6raux et multilat6raux r6alis6s dans le
pays et il remplira toutes les autres fonctions que l'Administrateur ou un agent
d'ex6cution pourront lui confier;

b) La mission du PNUD dans le pays sera dot6e du personnel additionnel
que le PNUD jugera utile pour en assurer le bon fonctionnement. Le PNUD fera
connaitre au Gouvernement, en temps opportun, les noms des membres du person-
nel de la mission et des membres de leur famille, ainsi que toute modification de leur
situation.

Article III

ExICUTION DES PROJETS

1. Le Gouvernement demeurera responsable de ses projets de d6veloppement
qui b~n~ficient de 1'assistance du PNUD et de la r6alisation de leurs objectifs, tels
qu'ils seront d6crits dans les descriptifs de projets, et il ex&cutera les parties de ces
projets 6ventuellement sp&cifi6es dans le prdsent Accord ou dans lesdits descriptifs.
Le PNUD s'engage A compldter et A prolonger la participation du Gouvernement A
ces projets en lui fournissant l'assistance prdvue dans le pr6sent Accord et dans les
plans de travail inclus dans les descriptifs de projets et en I'aidant A r6aliser ses
intentions en mati~re de suivi des investissements. Le Gouvernement communi-
quera au PNUD le nom de l'organisme coop6rateur officiel directement charg6 de
la participation gouvernementale A chaque projet bdn~ficiant de l'assistance du
PNUD. Nonobstant la responsabilit6 g6n6rale qui incombe au Gouvernement en ce
qui concerne ses projets, les Parties pourront convenir qu'un agent d'exdcution aura
la responsabilit6 au premier chef de l'ex6cution d'un projet en concertation et en
accord avec l'organisme coop6rateur; tous les arrangements 6ventuels pour la d616-
gation de cette responsabilit6, en cours d'ex6cution du projet, au Gouvernement ou

un organisme d6sign6 par lui.

2. Le PNUD et l'agent d'ex6cution ne seront tenus de s'acquitter de leurs
responsabilit6s au regard d'un projet que si le Gouvernement a lui-meme satisfait A
toutes ses obligations pr6alables dont l'accomplissement aura t6 jug6 d'un commun
accord n6cessaire ou utile pour que le PNUD aide A la r6alisation de ce projet. Si le
PNUD a commenc6 A apporter son assistance avant que le Gouvernement n'ait
satisfait auxdites obligations pr6alables, il pourra A sa discr6tion, y mettre fin ou la
suspendre sans pr6avis.

3. Tout accord conclu entre le Gouvernement et agent d'ex6cution au sujet de
l'ex6cution d'un projet b6n6ficiant de l'assistance du PNUD ou conclu entre le
Gouvernement et un expert hors-siige sera subordonn6 aux dispositions du pr6sent
Accord.

4. L'organisme coop6rateur affectera A chaque projet, selon qu'il conviendra
et en concertation avec l'agent d'ex6cution, un directeur A plein temps qui s'acquit-
tera des tiches que lui confiera l'organisme coop6rateur. L'agent d'ex6cution d6si-
gnera, selon qu'il conviendra et en concertation avec le Gouvernement, un conseiller
technique principal ou un coordonnateur de projet qui supervisera sur place la par-
ticipation de cet agent audit projet et sera responsable devant lui. Ce conseiller ou
coordonnateur supervisera et coordonnera les activit6s des experts et des autres
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membres du personnel de l'agent d'ex6cution et il sera responsable de la formation
en cours d'emploi du personnel national de contrepartie. 1 sera responsable de la
gestion et de l'utilisation efficace de tous les apports financds par le PNUD, y com-
pris le matdriel fourni aux fins du projet.

5. Dans l'exercice de leurs fonctions, les experts-conseils, les consultants et
les volontaires agiront en concertation 6troite avec le Gouvernement et avec les
personnes ou organismes d6sign6s par celui-ci, et ils se conformeront aux directives
du Gouvernement qui pourront 8tre applicables eu 6gard A la nature de leurs fonc-
tions et de l'assistance A fournir et dont le PNUD, l'agent d'ex6cution et le Gou-
vernement pourront 8tre convenus d'un commun accord. Les experts hors-siege
seront uniquement responsables devant le Gouvernement ou l'organisme auquel
ils seront affect6s et ils en relveront exclusivement, mais ils ne seront pas tenus
d'exercer des fonctions incompatibles avec leur statut international ou avec les buts
du PNUD ou de l'agent d'ex6cution. Le Gouvernement s'engage A faire cofncider la
date d'entr6e en fonctions de chaque expert hors-si~ge avec la date d'entr6e en
vigueur de son contrat avec l'agent d'ex~cution concernS.

6. Les boursiers seront choisis par l'agent d'ex6cution. Les bourses seront
administr6es conform6ment aux principes et pratiques de cet agent en la mati~re.

7. Le PNUD restera propri6taire du mat6riel technique ou autre ainsi que des
mat6riaux, fournitures et autres biens financ6s ou fournis par lui, sauf s'il les c~de
au Gouvernement ou A un organisme d6sign6 par lui et quand il le fera, aux clauses
et conditions fix6es d'un commun accord par le Gouvernement et le PNUD.

8. Le PNUD restera propri~taire des brevets, droits d'auteur et autres droits
de m~me nature affrrents aux d6couvertes ou travaux rAsultant de l'assistance
fournie par lui au titre du pr6sent Accord. Toutefois, et sous r6serve d'un accord
d'effet contraire intervenu entre les Parties dans chaque cas particulier, le Gou-
vernement aura le droit d'utiliser ces ddcouvertes ou ces travaux dans le pays sans
avoir h acquitter de redevance ni d'autres droits similaires.

Article IV

INFORMATIONS SUR LES PROJETS

1. Le Gouvernement fournira au PNUD tous les rapports, cartes, comptes,
livres, 6tats, documents et autres renseignements pertinents que celui-ci pourra lui
demander concernant les projets b~n6ficiant de l'assistance du PNUD, leur ex6cu-
tion, la mesure dans laquelle ils demeurent r6alisables et judicieux, ou encore le
respect par le Gouvernement des obligations qui lui incombent au titre du pr6sent
Accord ou des descriptifs des projets.

2. Le PNUD s'engage ii tenir le Gouvernement au courant de ses activit6s
d'assistance au titre du pr6sent Accord. Chacune des Parties aura le droit, A tout
moment, de s'informer de visu de l'6tat d'avancement des op6rations men6es au titre
des projets b6n6ficiant de l'assistance du PNUD.

3. Apr~s l'ach~vement d'un projet b6n6ficiant de l'assistance du PNUD, le
Gouvernement renseignera celui-ci, A sa demande, sur les avantages tir6s du projet
et les activit6s menses pour atteindre les objectifs dudit projet, en donnant notam-
ment les renseignements n~cessaires ou utiles pour l'6valuation du projet ou de
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l'assistance du PNUD; A cette fin, le Gouvernement consultera le PNUD et l'auto-
risera A s'informer de visu de la situation.

4. Toute information et tout document que le Gouvernement est tenu de
fournir au PNUD en vertu du prdsent article sera 6galement communiqu6 par lui A
toute agent d'ex6cution concern6 sur la demande de ce dernier.

5. Les Parties se consulteront sur l'opportunit6 de publier des renseignements
relatifs aux projets b6n6ficiant de l'assistance du PNUD ou aux avantages retir6s de
ces projets. Toutefois, s'il s'agit de projets d'investissement, le PNUD pourra com-
muniquer les renseignements y relatifs A des investisseurs 6ventuels, A moins que le
Gouvernement ne lui demande, par 6crit, de limiter la publication de renseignements
sur le projet et quand il le fera.

Article V

PARTICIPATION ET CONTRIBUTION DU GOUVERNEMENT
,k L'EXICUTION DES PROJETS

1. Pour s'acquitter de son obligation de participer et de coop6rer en vertu du
pr6sent Accord A l'ex6cution des projets b6n6ficiant de l'assistance du PNUD, le
Gouvernement fournira les contributions en nature suivantes dans la mesure ou
elles seront pr6vues dans les descriptifs de projets :

a) Services de professionnels locaux et autres personnels de contrepartie,
notamment d'homologues nationaux des experts hors-siige;

b) Terrains, bitiments, moyens de formation et autres existant ou produits
dans le pays;

c) Mat6riel, matdriaux et fournitures existant ou produits dans le pays.
2. Chaque fois que ]'assistance du PNUD comprendra la fourniture de mat6-

riel au Gouvernement, ce dernier prendra A sa charge les frais de d6douanement de
ce mat6riel, les frais de son transport du point d'entr6e dans le pays au lieu d'ex6cu-
tion du projet, les frais accessoires de manutention ou d'entreposage, etc., ainsi que
les frais d'assurance du mat6riel apr~s sa livraison sur le lieu d'ex6cution du projet
et les frais de son installation et de son entretien.

3. Le Gouvernement prendra 6galement A sa charge la r6mun6ration des sta-
giaires et celle des boursiers pendant la dur6e de leur bourse.

4. Le Gouvernement versera ou fera verser au PNUD ou a l'agent d'ex6cu-
tion, pour autant que le descriptif du projet le pr6voie et dans la mesure sp6cifi6e
dans le budget du projet y annex6, les montants correspondant aux postes 6num&6s
au paragraphe 1 ci-dessus; l'agent d'ex6cution se procurera alors les biens ou ser-
vices ncessaires et rendra compte annuellement au PNUD des pr6lvements pour
frais effectu6s sur les montants vers6s en application de la pr6sente disposition.

5. Les montants A verser au PNUD en vertu du paragraphe pr6c6dent seront
d6pos6s sur un compte d6sign6 A cet effet par le Secrdtaire gdn6ral de l'Organisation
des Nations Unies et g6r6 conform6ment aux rigles de gestion financire du PNUD
en la mati~re.

6. Le coit des postes constitutifs de la contribution du Gouvernement au
projet et les montants A verser par le Gouvernement en application du pr6sent article
et sp6cifi6s dans les budgets des projets seront considdr6s comme des estimations
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fond6es sur les meilleures informations connues au moment de l'6tablissement des
budgets des projets. Les montants en question seront ajust6s aussi souvent que
n6cessaire pour les faire correspondre au cofit effectif des biens ou services achet6s
ensuite.

7. Le Gouvernement proc6dera sur le site de chaque projet A la signalisation
appropri6e pour marquer qu'il s'agit d'un projet b6n6ficiant de l'assistance du
PNUD et de l'agent d'ex6cution.

Article VI

CONTRIBUTION STATUTAIRE AU BUDGET DES PROGRAMMES

ET AUTRES FRAIS A ACQUITTER EN MONNAIE LOCALE

1. Outre la contribution vis6e A l'article V ci-dessus, le Gouvernement aidera
le PNUD A lui prter assistance en acquittant ou faisant acquitter les d6penses
locales sur les postes ci-apris, A concurrence des montants sp6cifi6s dans les des-
criptifs de projets correspondants ou fix6s par ailleurs par le PNUD conform6ment
aux d6cisions de ses organes de direction:

a) Frais locaux de subsistance des experts-conseils et des consultants affect6s
A des projets dans les pays;

b) Services du personnel local d'administration et de secr6tariat, y compris
notamment les secr6taires et commis, interpr~tes-traducteurs et personnels annex6s
n6cessaires;

c) Transport du personnel dans le pays;

d) Services postaux et de t6l6communications A usage officiel.

2. Le Gouvernement versera directement aussi A chaque expert hors-si~ge la
r6mun6ration, les indemnit6s et autres dmoluments que percevrait l'un de ses ressor-
tissants affect6 au m~me poste. I1 lui accordera les congds annuels et cong6s de
maladie que l'agent d'ex6cution accorde A ses propres fonctionnaires et fera en sorte
qu'il puisse prendre cong6 dans les foyers stipul6 dans le contrat conclu avec l'agent
d'ex6cution. Si le Gouvernement prend l'initiative de mettre fin A l'engagement de
l'expert dans des circonstances telles que, vu le contrat pass6 par lui avec l'expert,
1'agent d'ex6cution soit tenu de lui verser une indemnit6, le Gouvernement prendra
A sa charge la partie de cette indemnit6 correspondant A celle qu'il devrait verser
lun de ses fonctionnaires ou employ6s de meme rang pour un licenciement d6cid6
dans les m~mes circonstances.

3. Le Gouvernement s'engage A fournir en nature les facilit6s et prestations
locales suivantes :

a) Bureaux et autres locaux n6cessaires;

b) Facilit6s et prestations m6dicales assur6es pour le personnel international et
identiques A celles dont disposent les fonctionnaires nationaux;

c) Logements simples mais addquatement meubl6s pour les volontaires; et

d) Assistance pour la recherche de logements convenables destin6s au person-
nel international et logement des experts hors-siage dans les conditions faites aux
fonctionnaires nationaux de rang comparable.
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4. Le Gouvernement contribuera 6galement aux frais du maintien de la mis-
sion du PNUD dans le pays en versant tous les ans au PNUD un montant forfaitaire
A fixer d'un commun accord par les Parties au titre des postes ci-apr~s :

a) Bureau addquat, y compris le matdriel et les fournitures, pour abriter le siege
local du PNUD dans le pays;

b) Personnel local ad6quat de secr6tariat et de bureau, interprtes, traducteurs,
etc.;

c) Transport en d6placement officiel du repr6sentant r6sident et de ses collabo-
rateurs dans le pays;

d) Services postaux et de t616communications usage officiel; et

e) Frais de subsistance du reprdsentant r6sident et de ses collaborateurs en
d6placement officiel dans le pays.

5. Le Gouvernement aura la facult6 de fournir en nature s'il le souhaite les
prestations visdes au paragraphe 4 ci-dessus, A l'exception de celles vis6es aux ali-
n6as b et e.

6. Les montants A verser en vertu des dispositions du pr6sent article, A
l'exception de ceux vis~s au paragraphe 2, le seront par le Gouvernement et seront
g6r6s par le PNUD conform6ment au paragraphe 5 de l'article V.

Article VII

RELATION ENTRE L'ASSISTANCE DU PNUD ET L'ASSISTANCE
D'AUTRES SOURCES

Si l'une d'elles obtient, en vue de l'ex cution d'un projet, une assistance d'au-
tres sources, les Parties se concerteront et consulteront l'agent d'ex6cution afin
d'assurer la coordination et la bonne utilisation de tous les concours regus par le
Gouvernement. Les arrangements 6ventuellement conclus par le Gouvernement
avec d'autres organismes qui lui prteraient leur concours pour l'ex6cution d'un
projet n'influeront en rien sur les obligations qui lui incombent en vertu du pr6sent
Accord.

Article VIII

UTILISATION DE L'ASSISTANCE

Le Gouvernement ne m6nagera aucun effort pour tirer le meilleur parti possible
de l'assistance du PNUD, qu'il devra utiliser aux fins pr6vues. Sans prejudice de
cette prescription de port6e g6n6rale le Gouvemement prendra les dispositions h cet
effet indiqu6es dans chaque descriptif de projet.

Article IX

PRIVILEGES ET IMMUNITtS

1. Le Gouvernement appliquera A l'Organisation des Nations Unies et A ses
organes, y compris le PNUD et les organes subsidiaires de I'ONU qui feront office
d'agents d'ex6cution, ainsi qu'A leurs biens, fonds et avoirs et A leurs fonction-
naires - repr6sentant r6sident et autres membres de la mission du PNUD dans le
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pays notamment - les dispositions de la Convention sur les privileges et immunit6s
des Nations Unies i .

2. Le Gouvernement appliquera A chaque institution sp6cialisde faisant office
d'agent d'ex6cution, ainsi qu'A ses biens, fonds et avoirs et A ses fonctionnaires, les
dispositions de la Convention sur les privileges et immunit6s des institutions sp6cia-
lis6es2, y compris celles de ses annexes qui sont applicables A l'institution consi-
d6r6e. Si l'Agence intemationale de l'6nergie atomique (AIEA) fait office d'agent
d'ex6cution, le Gouvernement appliquera A ses fonds, biens et avoirs, ainsi qu'A ses
fonctionnaires et experts, les dispositions de l'Accord relatif aux privileges et immu-
nit6s de I'AIEA3.

3. Les membres de la mission du PNUD dans le pays se verront accorder tous
les autres privileges et immunit6s 6ventuellement n6cessaires pour permettre A la
mission de s'acquitter effectivement de ses fonctions.

4. a) Sauf d6cision contraire des Parties, consign6e dans un descriptif de pro-
jet, le Gouvernement accordera A toutes les personnes - hormis ses ressortissants
employ6s localement - qui assurent des prestations pour le compte du PNUD,
d'une institution sp6cialis6e ou de I'AIEA et auxquelles ne s'appliquent pas les
paragraphes 1 et 2 ci-dessus les privileges et immunit6s conf6r6s aux fonctionnaires
de l'Organisation des Nations Unies, de l'institution sp6cialis6 ou de I'AIEA, en
vertu, respectivement, de l'article 18 de la Convention sur les privileges et immunit6s
des Nations Unies, de l'article 19 de la Convention sur les privileges et immunit6s
des institutions sp6cialis6es ou de l'article 18 de l'Accord relatif aux privileges et
immunit6s de I'AIEA;

b) Aux fins de l'application des textes relatifs aux privileges et immunit6s cit6s
ci-dessus dans le pr6sent article:

1) Toutes les pieces et tous les documents relatifs A un projet et qui seront en
possession ou sous le contr6le de personnes vis6es A l'alin6a 4 a ci-dessus seront
consid6r6s comme propri6t6 de l'Organisation des Nations Unies ou, selon le
cas, de l'institution spdcialis6e consid6r6e ou de I'AIEA; et

2) Les mat6riels, mat6riaux et fournitures import6s achet6s ou lou6s dans le pays
par ces personnes aux fins d'un projet seront consid6r6s comme propri6t6 de
l'Organisation des Nations Unies ou, selon le cas, de l'institution sp6cialis6e
consid6r6e ou de I'ALEA.

5. L'expression << personnes qui assurent des prestations >, au sens des arti-
cles IX, X et XIII du pr6sent Accord, s'entend notamment des experts hors-si~ge,
des volontaires, des consultants et des personnes morales ou physiques ainsi que
de leurs employ6s. Elle s'entend aussi des organisations ou entreprises publiques
ou non gouvemementales auxquelles le PNUD fera 6ventuellement appel en tant
qu'agents d'ex6cution ou Aun autre titre aux fins d'assurer l'assistance du PNUD b
un projet ou d'y contribuer, ainsi que leurs employ6s. Aucune disposition du pr6sent
Accord ne sera interpr6t6e comme limitant les privileges, immunit6s ou facilit6s

INations Unies, Recueji des Traitds, vol. 1, p. 15.
2 Ibid., vol. 33, p. 26 1. Pour les textes finals ou rdvisds des annexes communiqudes au Secrbtaire g6ndral post6rieure-

ment S la date d'enregistrement de la Convention, voir vol. 71, p. 319; vol. 79, p. 326; vol. 117, p. 386; vol. 275, p. 299;
vol. 314, p. 309; vol. 323, p. 365; vol. 327, p. 327; vol. 371, p. 267; vol. 423, p. 285; vol. 559, p. 349; vol. 645, p. 341;
vol. 1057, p. 322, et vol. 1060, p. 

3 3 7
.

3 Ibid., vol. 374, p. 147.
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accord6s en vertu d'un autre instrument auxdites organisations ou entreprises ou A
leurs employ6s.

Article X

FACILITtS ACCORD9ES AUX FINS DE L'ASSISTANCE DU PNUD

1. Le Gouvernement prendra toutes les mesures qui seraient n6cessaires pour
exempter le PNUD, les agents d'ex6cution, leurs experts et les autres personnes qui
assurent des prestations pour leur compte de l'application de r~glements ou d'autres
dispositions d'ordre juridique qui risqueraient de mettre obstacle A des activitds au
titre du pr6sent Accord, et il leur accordera toutes les autres facilit6s voulues pour
donner rapidement et efficacement effet A l'assistance du PNUD. I leur accordera
notamment les droits et facilit6s ci-apr~s :

a) Admission dans les meilleurs d6lais des experts et autres personnes assurant
des prestations pour le compte du PNUD ou d'un agent d'ex6cution;

b) D61ivrance rapide et gratuite des visas, permis et autorisations nfcessaires;

c) Accbs aux lieux de travail et tous droits de passage n6cessaires;

d) Libert6 de mouvement pour l'entr6e dans le pays, la sortie du pays et les
d6placements A l'int6rieur du pays, dans la mesure ndcessaire pour donner comme
il convient effet A l'assistance du PNUD;

e) B6n6fice du taux de change 16gal le plus favorable;

f) Toutes les autorisations n6cessaires pour l'importation et la r6exportation
des mat6riels, mat6riaux et fournitures;

g) Toutes les autorisations n6cessaires pour l'importation et la r6exportation
des biens des fonctionnaires du PNUD, de ses agents d'ex6cution et des autres
personnes assurant des prestations pour leur compte, qui sont destin6s A la consom-
mation ou A l'usage personnel des int6ress6s; enfin

h) D6douanement dans les meilleurs d6lais des biens, etc. vis6s aux alin6as f
et g ci-dessus.

2. Comme l'assistance fournie en vertu du pr6sent Accord est conque dans
l'int6ret du Gouvernement et du peuple de Bulgarie, le Gouvernement supportera
tous les risques aff6rents aux op6rations men6es en vertu du pr6sent Accord. I1
r6pondra aux r6clamations dventuellement formul6es par des tiers contre le PNUD,
un agent d'ex6cution, des membres de leur personnel ou d'autres personnes qui
assurent des prestations pour leur compte, et il mettra les int6ress6s A couvert des
r6clamations ou actions en responsabilit6 r6sultant d'op6rations men6es en vertu du
pr6sent Accord. Les dispositions qui pr6c~dent ne s'appliqueront pas si les Parties
et l'agent d'ex6cution reconnaissent que la responsabilit6 ou la r6clamation r6sulte
d'une n6gligence grave ou d'une faute intentionnelle des personnes concern6es.

Article XI

SUSPENSION OU SUPPRESSION DE L'ASSISTANCE

1. Par notification 6crite adress6e au Gouvernement et A l'agent d'ex6cution,
le PNUD pourra suspendre son assistance A un projet s'il vient A se produire une
situation qu'il juge mettre obstacle ou menacer de mettre obstacle A l'ex6cution du
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projet ou la r6alisation de ses fins. II pourra, par la m~me notification ou par noti-
fication 6crite ultdrieure, spdcifier les conditions dans lesquelles il serait dispos6
A reprendre son assistance. Celle-ci restera suspendue tant que ces conditions n'au-
ront pas 6t6 accept6es par le Gouvernement et que le PNUD n'aura pas notifi6 par
6crit A celui-ci et A I'agent d'ex6cution qu'il est dispos6 A la reprendre.

2. Si une situation vis6e au paragraphe 1 ci-dessus persiste durant quatorze
jours apr~s la notification signifi6e par le PNUD au Gouvernement et h r'agent
d'ex6cution de cette situation et de la suspension de son assistance, le PNUD aura,
A tout moment et tant que la situation persistera, la facult6 de mettre fin A son
assistance au projet par notification 6crite signifi6e au Gouvernement et A l'agent
d'ex6cution.

3. Les dispositions du pr6sent article s'entendent sans pr6judice des autres
droits ou recours dont le PNUD pourra se pr6valoir en l'occurrence, que ce soit en
vertu des principes g6n6raux du droit ou autrement.

Article XII

REGLEMENT DES DIFF9RENDS

1. Tout diff6rend entre le PNUD et le Gouvernement qui r6sulterait du pr6sent
Accord ou s'y rapporterait et qui n'aurait pas 6t6 r6gl6 par voie de n6gociations ou
selon un autre mode convenu de r~glement sera, A la demande de l'une ou l'autre
Partie, soumis A arbitrage. Chaque Partie d6signera un arbitre et les deux arbitres
ainsi d6sign6s en d6signeront un troisi~me qui pr6sidera le tribunal d'arbitrage. Si,
dans les trente jours qui suivront la demande d'arbitrage, 'une ou 'autre Partie ne
d6signe pas son arbitre ou si, dans les quinze jours qui suivront la d6signation des
deux arbitres, le troisi~me arbitre n'a pas td d6sign6, 1'une ou l'autre Partie pourra
demander au Pr6sident de la Cour internationale de Justice de proc6der A la ddsigna-
tion voulue. La proc6dure d'arbitrage sera arr&6e par les arbitres et les frais de
l'arbitrage seront mis A la charge des Parties dans la proportion fix6e par eux. La
sentence arbitrale comportera un expos6 de ses motifs et sera accept6e par les Par-
ties comme r~glement d6finitif du diff6rend.

2. Tout diff6rend entre le Gouvernement et un expert hors-si~ge qui r6sulterait
des conditions d'emploi de 1'expert par le Gouvernement ou s'y rapporterait pourra
8tre soumis soit par le Gouvernement, soit par 'expert, A l'agent d'ex6cution qui
aura pr&t6 les services de 'expert et l'agent d'ex6cution usera de ses bons offices
pour aider A un r~glement. Si le diff6rend ne peut 8tre r6gl6 dans ces conditions, ou
selon un autre mode convenu de r~glement, le cas sera sounis 4 arbitrage sur la
demande de l'une ou l'autre Partie dans les conditions 6nonc6es au paragraphe 1 du
pr6sent article, si ce n'est que l'arbitre qui n'aura pas 6t6 d6sign6 par l'une des
Parties ou par les arbitres des Parties le sera par le Secr6taire g6n6ral de la Cour
permanente d'arbitrage.

Article XIII

DISPOSITIONS GtNgRALES

1. Le pr6sent Accord entrera en vigueur des sa signature et le demeurera tant
qu'il n'aura pas 6t6 d6nonc6 conform6ment au paragraphe 3 ci-apr~s. Lors de son
entr6e en vigueur, il remplacera les accords existants concernant l'assistance fournie
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au Gouvernement A l'aide des ressources du PNUD et le bureau du PNUD dans le
pays, et il s'appliquera A toute assistance fournie au Gouvernement et au bureau de
PNUD dans le pays en vertu des accords ainsi remplacds.

2. Le pr6sent Accord pourra &re modifi6 par accord dcrit entre les Parties.
Les questions en la mati~re qu'il ne traite pas express6ment seront r6gl6es par
les Parties conform6ment aux r6solutions et d6cisions des organes comp6tents des
Nations Unies. Chacune des Parties examinera attentivement et favorablement les
propositions formul6es par l'autre en application du pr6sent paragraphe.

3. Le pr6sent Accord pourra etre d6nonc6 par chaque Partie moyennant noti-
fication adress6e l l'autre par 6crit et il cessera de prendre effet soixantejours apr~s
la r6ception de la notification.

4. Les obligations contract6es par les Parties en vertu des articles IV (« Infor-
mations sur les projets ) et VIII (« Utilisation de l'assistance ) survivront A l'expi-
ration ou A la d6nonciation du pr6sent Accord. Les obligations incombant au Gou-
vernement en vertu des articles IX (« Privileges et immunitds ), X (« facilitds
accord6es aux fins de l'assistance du PNUD ) et XII (« R~glement des diff6-
rends >) survivront A l'expiration ou A la d6nonciation de l'Accord dans la mesure
n6cessaire pour permettre le retrait ordonn6 du personnel, des fonds et des biens du
PNUD, de tout agent d'ex6cution et de toute personne assurant des prestations pour
leur compte en vertu du pr6sent Accord.

EN FOI DE QUOI les soussign6s, repr6sentants dfiment d6sign6s par le Pro-
gramme des Nations Unies pour le d6veloppement d'une part et du Gouvernement
d'autre part, ont, au nom des Parties, sign6 le pr6sent Accord en deux exemplaires
originaux en langues anglaise et russe A New York, le 2 octobre 1992.

Pour le Programme des Nations Unies
pour le d6veloppement:

L' Administrateur,

[Signel
WILLIAM H. DRAPER III

Pour le Gouvernement
de la Rdpublique de Moldova:

Le Ministre des Affaires dtrangires
de la R6publique de Moldova,

[Signe
NICOLAE T, u
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AGREEMENT' BETWEEN THE UNITED NATIONS AND THE GOV-
ERNMENT OF THE REPUBLIC OF KAZAKHSTAN RELATING
TO THE ESTABLISHMENT OF A UNITED NATIONS INTERIM
OFFICE IN KAZAKHSTAN

PREAMBLE

Whereas the Government of the Republic of Kazakhstan and the United
Nations have expressed their mutual interest that the United Nations establish an
Interim Office in Alma Ata with a view to supporting and supplementing the national
efforts in solving the most important problems of economic development and pro-
moting social progress and a better standard of life;

Whereas the Government of the Republic of Kazakhstan has agreed to ensure
the availability of the necessary facilities to enable the Interim Office to perform
fully and effectively its functions, including its scheduled programmes of work and
any related activities, and to fulfill its purposes in co-operation and harmony with
the Government and people of Kazakhstan;

Considering that the Government of the Republic of Kazakhstan has agreed to
apply to the Interim Office, as an organizational unit of the United Nations, and to
its officials the relevant provisions of the Convention on the Privileges and Immuni-
ties of the United Nations; 2

Desiring to conclude an agreement with a view to regulating questions arising
from the establishment in Alma Ata of the United Nations Interim Office;

Have, in a spirit of friendly co-operation, agreed as follows:

Article I

DEFINITIONS

For the purpose of the present Agreement, the following definitions shall apply:
(a) "Office" means the United Nations Interim Office, an organizational unit

through which the United Nations provides assistance and co-operation in pro-
grammes; it may include field sub-offices established in the country by mutual
agreement;

(b) "The Government" means the Government of the Republic of Kazakhstan;
(c) "The appropriate authorities" means central, local and other competent

authorities under the law of the Republic of Kazakhstan;
(d) "Convention" means the Convention on the Privileges and Immunities of

the United Nations adopted by the General Assembly of the United Nations on
13 February 1946;

(e) "Parties" means the United Nations and the Government of the Republic of
Kazakhstan;

I Came into force on 5 October 1992 by signature, in accordance with article XXI.
2 United Nations, vol. 1, p. 15, and vol. 90, p. 327 (corrigendum to vol. 1, p. 18).
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(f) "Head of the Office" means the official in charge of the United Nations
Interim Office;

(g) "Officials of the Office" means the Head of the Interim Office and all mem-
bers of its staff, irrespective of nationality, employed under the Staff Rules and
Regulations of the United Nations with the exception of persons who are recruited
locally and assigned to hourly rates as provided for in General Assembly reso-
lution 76 (1) of 7 December 1946;l

(h) "Experts on mission" means individuals, other than Interim Office officials
or persons performing services on behalf of the United Nations, undertaking mis-
sions, coming within the scope of Articles VI and VII of the Convention;

(i) "Persons performing services on behalf of the United Nations" means indi-
vidual contractors, other than officials engaged by the Interim Office, to execute or
assist in the carrying out of its programmes or other related activities;

(j) "UNDP" means the United Nations Development Programme;

(k) "UNHCR" means the United Nations High Commissioner for Refugees
established pursuant to United Nations General Assembly resolution 319 (IV) of
3 December 1949;2

(1) "UNICEF" means the United Nations Children's Fund established pur-
suant to United Nations General Assembly resolution 57 (1) of 11 December 1946; 3

(m) "UNEP" means the United Nations Environment Programme established
pursuant to United Nations General Assembly resolution 2997 (XXVII) of 15 De-
cember 1977; 4

(n) "Office premises",means all the premises occupied by the Interim Office or
field sub-offices, including installations and facilities made available to or occupied,
maintained or used by the United Nations in the Republic of Kazakhstan and noti-
fied as such to the Government;

(o) "Organization" means the United Nations;

(p) "Country" means the Republic of Kazakhstan.

Article II

PURPOSE AND SCOPE OF ACTIVITIES

The Office shall:

1. Co-operate with the Government in programmes of assistance aimed at
promoting economic development and social progress through inter alia carrying
out economic and social studies and research, technical co-operation, the training of
personnel and dissemination of information.

2. Co-ordinate the work in the country of UNDP, UNHCR, UNICEF, UNEP
and other organs of the Organization, in accordance with the relevant resolutions,
decisions, regulations, rules and policies of the United Nations.

I United Nations, Official Records of the General Assembly, First Session, Second Part (A/64/Add.1), p. 139.
2 Ibid., Fourth Session, p. 36.
3 Ibid., First Session, Second Part (A/64/Add.l), p. 90.
4 Ibid., Twenty-seventh Session, Supplement No. 30 (A/8730), p. 43.
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3. Carry out such other activities as may be entrusted to the Office by the
Secretary-General of the United Nations.

4. If necessary, United Nations organs and programmes may enter into sup-
plemental Agreements with the Government concerning their projects of assistance,
pursuant to Article 18 below.

Article III

JURIDICAL PERSONALITY AND LEGAL CAPACITY

The United Nations, acting through the Office, shall have the capacity:

(a) To contract;

(b) To acquire and dispose of movable and immovable property;

(c) To institute legal proceedings.

Article IV

APPLICATION OF THE CONVENTION

The Convention shall be applicable to the Office, its property, funds and assets,
to its officials and experts on mission in the country.

Article V

STATUS OF THE OFFICE

1. The United Nations shall establish and maintain an Office in the country
for the purpose of discharging its activities in accordance with the present Agree-
ment or any other supplemental agreements referred to in Article 18 below.

2. The United Nations, its property, funds and assets, wherever located and
by whomsoever held, shall enjoy immunity from every form of legal process except
insofar as in any particular case it has expressly waived its immunity. It is under-
stood, however, that no waiver of immunity shall extend to any measure of exe-
cution.

3. (a) The premises of the Office shall be inviolable. The property and assets
of the Office, wherever located and by whomsoever held, shall be immune from
search, requisition, confiscation, expropriation and any other form of interference,
whether by executive, administrative, judicial or legislative action;

(b) The appropriate authorities shall not enter the Office premises to perform
any official duties, except with the express consent of the head of the Office and
under conditions agreed to by him or her.

4. The appropriate authorities shall exercise due diligence to ensure the secu-
rity and protection of the Office, and to ensure that the tranquility of the Office is not
disturbed by the unauthorized entry of persons or groups of persons from outside or
by disturbances in its immediate vicinity.

5. The archives of the Office, and in general all documents belonging to it,
wherever located and by whomsoever held, shall be inviolable.
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Article VI

OFFICE FUNDS, ASSETS AND OTHER PROPERTY

1. Without being restricted by financial controls, regulations or moratoria of
any kind, the Office:

(a) May hold and use funds, gold or negotiable instruments of any kind and
maintain and operate accounts in any currency and convert any currency held by it
into any other currency;

(b) Shall be free to transfer its funds, gold or currency from one country to
another or within any country, to other organizations or agcncies of the United
Nations system;

(c) Shall be accorded the most favourable, legally available rate of exchange for
its financial transactions.

2. The Office, its assets, income and other property shall:

(a) Be exempt from all direct taxes, value-added tax, fees, tolls or duties; it is
understood, however, that the Office will not claim exemption from taxes which are,
in fact, no more than charges for public utility services, rendered by the Government
or by a corporation under government regulation, at a fixed rate according to the
amount of services rendered and which can be specifically identified, described and
itemized;

(b) Be exempt from customs duties and prohibitions and restrictions on im-
ports and exports in respect of articles imported or exported by the Office for its
official use. It is understood, however, that articles imported under such exemptions
will not be sold in the country into which they were imported except under condi-
tions agreed with the Government;

(c) Be exempt from customs duties and prohibitions and restrictions on im-
ports and exports in respect of its publications.

Article VII

OFFICIALS OF THE OFFICE

1. Officials of the Office shall:

(a) Be immune from legal process in respect of words spoken or written and all
acts performed by them in their official capacity. Such immunity shall continue to be
accorded after termination of employment with the Office;

(b) Be exempt from taxation on the salaries and emoluments paid to them by
the Office;

(c) Be immune from national service obligations.

2. In addition, internationally-recruited officials of the Office shall:

(a) Be immune, together with their spouses and relatives dependent on them,
from immigration restrictions and alien registration;

(b) Be accorded the same privileges in respect of exchange facilities as are
accorded to officials of comparable ranks forming part of diplomatic missions to the
Government;
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(c) Be given, together with their spouses and relatives dependent on them, the
same repatriation facilities in time of international crisis as diplomatic envoys;

(d) Have the right to import free of duty their furniture, personal effects and all
household appliances, at the time of first taking up their post in the host country.

3. The head of the Office and other senior officials, as may be agreed between
the United Nations and the Government, shall enjoy the same privileges and immu-
nities accorded by the Government to members of diplomatic missions of com-
parable ranks. For this purpose, the name of the head of the Office may be incor-
porated in the diplomatic list.

4. Internationally-recruited officials of the Office shall also be entitled to the
following facilities:

(a) To import free of custom and excise duties limited quantities of certain
articles intended for personal consumption in accordance with existing government
regulation;

(b) To import a motor vehicle free of customs and excise duties, including
value-added tax, in accordance with existing government regulation applicable to
members of diplomatic missions of comparable ranks.

Article VIII

EXPERTS ON MISSION

1. Experts on mission shall be granted the privileges, immunities and facilities
as specified in Article VI, Sections 22 and 23, and Article VII, Section 26, of the
Convention.

2. Experts on mission may be accorded such additional privileges, immunities
and facilities as may be agreed upon between the Parties.

Article IX

PERSONS PERFORMING SERVICES FOR THE OFFICE

1. Persons performing services for the Office shall:

(a) Be immune from legal process in respect of words spoken or written and all
acts performed by them in their official capacity. Such immunity shall continue to be
accorded after termination of employment with the Office;

(b) Be given, together with their spouses and relatives dependent on them, the
same repatriation facilities in time of international crisis as diplomatic envoys.

2. For the purpose of enabling them to discharge their functions indepen-
dently and efficiently, persons performing services for the Office may be accorded
such other privileges, immunities and facilities as specified in Articles 7 and 8 above,
as may be agreed upon between the Parties.
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Article X

LOCALLY-RECRUITED PERSONNEL ASSIGNED TO HOURLY RATES

Locally-recruited personnel shall be accorded all facilities necessary for the
independent exercise of their functions for the United Nations. The terms and con-
ditions of employment for persons recruited locally and assigned to hourly rates
shall be in accordance with the relevant United Nations resolutions, decisions, reg-
ulations and rules and policies of the competent organs of the United Nations.

Article XI

WAIVER OF PRIVILEGES AND IMMUNITIES

The privileges and immunities accorded under the present Agreement are
granted in the interests of the United Nations, and not for the personal benefit of the
persons concerned. The Secretary-General of the United Nations has the right and
the duty to waive the immunity of any individual referred to in Articles 7, 8 and 9 in
any case where, in his opinion, such immunity impedes the course of justice and can
be waived without prejudice to the interests of the United Nations.

Article XII

ACCESS FACILITIES

1. Internationally-recruited officials of the Office, experts on mission and per-
sons performing services shall be entitled to:

(a) Prompt clearance and issuance, free of charge, of visas, licences or permits,
where required;

(b) Unimpeded access to or from the country, and within the country, to all
sites of co-operation activities, to the extent necessary for the implementation of
programmes of co-operation.

Article XIII

GOVERNMENT CONTRIBUTION

1. The Government shall provide the United Nations, as mutually agreed
upon and to the extent possible:

(a) Appropriate office premises for the Office;

(b) Costs of local telecommunications for official purposes;

(c) Costs of utilities and local services such as equipment, fixtures and mainte-
nance of office premises;

(d) Transportation for experts on mission in the discharge of their official func-
tions in the country.

2. The Government shall also assist the United Nations:

(a) In the location of suitable housing accommodation for internationally-
recruited Officials, experts on mission and persons performing services for the
United Nations;
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(b) In the installation and supply of utility services, such as water, electricity,
sewerage, fine protection services and other services, for the Office premises.

Article XIV

FACILITIES IN RESPECT OF COMMUNICATIONS

1. The United Nations shall enjoy, in respect of its official communications,
treatment not less favourable than that accorded by the Government to any diplo-
matic mission in matters of establishment and operation, priorities, tariffs, charges
on mail and cablegrams and on teleprinter, facsimile, telephone and other communi-
cations, as well as rates for information to the press and radio.

2. No official correspondence or other communication of the United Nations
shall be subject to censorship. Such immunity shall extend to printed matter, photo-
graphic and electronic data communications and other forms of communications as
may be agreed upon between the Parties. The United Nations shall be entitled to use
codes and to dispatch and receive correspondence either by courier or in sealed
pouches, all of which shall be inviolable and not subject to censorship.

3. The United Nations shall have the right to operate radio and other telecom-
munication equipment on United Nations registered frequencies and those allocated
by the Government between its offices, within and outside the country, and in par-
ticular with United Nations Headquarters in New York.

Article XV

UNITED NATIONS FLAG, EMBLEM AND MARKINGS

The United Nations may display its flag, and/or emblem on its Office premises,
official vehicles and otherwise as agreed to between the Parties. Vehicles, vessels
and aircraft of the United Nations shall carry a distinctive United Nations emblem
or markings, which shall be notified to the Government.

Article XVI

NOTIFICATION

The Office shall notify the Ministry of Foreign Affairs of the Republic of
Kazakhstan of the names and categories of its officials, experts on mission and
persons performing services and locally-recruited personnel, and of any change in
their status.

Article XVII

IDENTIFICATION

1. The Government shall, at the request of the head of the Office, issue to each
official, experts on mission, person performing services and locally-recruited per-
sonnel (other than those who are assigned to hourly rates) the appropriate certifi-
cates of identity.
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2. Upon demand of an authorized official of the Government, persons re-
ferred to in paragraph 1 above, shall be required to present, but not to surrender,
their certificates of identity.

3. The Office shall, upon termination of employment or reassignment of its
personnel, ensure that all certificates of identity are returned promptly to the Gov-
ernment.

Article XVIII

SUPPLEMENTAL AGREEMENTS

1. UNDP, UNICEF, UNHCR, UNEP and other United Nations organs and
programmes may conclude with the Government supplemental Agreements, which
shall constitute an integral part of this Agreement, concerning conditions under
which they shall assist the Government in carrying out their respective projects.

2. The United Nations and the Government may enter into any other supple-
mental Agreement as both Parties may deem appropriate.

Article XIX

CLAIMS AGAINST THE UNITED NATIONS

1. The United Nations co-operation in programmes under the present Agree-
ment, or any other supplemental Agreement, is provided for the benefit of the Gov-
ernment and people of the country and, therefore, the Government shall bear all the
risks of the operations under the present Agreement.

2. The Government shall, in particular, be responsible for dealing with all
claims arising from or directly attributable to the operations under the present
Agreement, or any other supplemental Agreement, that may be brought by third
parties against the United Nations, its officials, experts on mission and persons
performing services on behalf of the United Nations and shall, in respect of such
claims, indemnify and hold them harmless, except where the Government and the
United Nations agree that the particular claim or liability was caused by gross neg-
ligence or wilful misconduct.

Article XX

SETTLEMENT OF DISPUTES

Any dispute between the United Nations and the Government relating to the
interpretation and application of the present Agreement, or any other supplemental
Agreement, which is not settled by negotiation or other agreed mode of settlement
shall be submitted to arbitration at the request of either Party. Each Party shall
appoint one arbitrator, and the two arbitrators so appointed shall appoint a third,
who shall be the chairman. If within thirty (30) days of the request for arbitration
either Party has not appointed an arbitrator, or if within fifteen (15) days of the
appointment of two arbitrators the third arbitrator has not been appointed, either
Party may request the President of the International Court of Justice to appoint an
arbitrator. The procedure for the arbitration shall be fixed by the arbitrators, and the
expenses of the arbitration shall be borne by the Parties as assessed by the arbi-
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trators. The arbitral award shall contain a statement of the reasons on which it is
based and shall be accepted by the Parties as the final adjudication of the dispute.

Article XXI

ENTRY INTO FORCE

This Agreement shall enter into force upon signature by the duly authorized
representatives of the United Nations and the Government.

Article XXII

TERMINATION

The present Agreement shall cease to be in force six months after either of the
Parties gives notice in writing to the other of its decision to terminate the Agreement.
The Agreement, shall, however, remain in force for such an additional period as
might be necessary for the orderly cessation of United Nations activities, and the
resolution of any dispute between the Parties.

IN WITNESS WHEREOF, the undersigned, being duly authorized plenipotentiary
of the Government and duly appointed representative of the United Nations, have
on behalf of the Parties signed the present Agreement, in the English and Kazakh
(unofficial translation) languages. For purposes of interpretation and in case of con-
flict, the English text shall prevail.

DONE at New York this 5th day of October of nineteen hundred ninety two.

For the United Nations:

[Signed - Signel I

For the Government
of Kazakhstan:

[Signed - Signe]2

I Signed by Boutros Boutros-Ghali - Signd par Boutros Boutros-Ghali.
2 Signed by N. Nazarbayez - Sign6 par N. Nazarbayez.
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[TRADUCTION - TRANSLATION]

ACCORD' ENTRE L'ORGANISATION DES NATIONS UNIES ET LE
GOUVERNEMENT DE LA R1tPUBLIQUE DU KAZAKHSTAN
RELATIF A L'INSTALLATION D'UN BUREAU INTtRIMAIRE
DE L'ORGANISATION DES NATIONS UNIES AU KAZAKHSTAN

PREAMBULE

Attendu que le Gouvernement de la Rdpublique du Kazakhstan et l'Organi-
sation des Nations Unies se sont mutuellement d&clar6 int6ressds A ce que l'Orga-
nisation des Nations Unies cr6e A Alma Ata un Bureau int6rimaire dans le dessein
d'aider et de compl6ter les efforts d6ployds sur le plan national pour r6soudre les
principaux probl~mes de d6veloppement 6conomique ainsi qu'assurer le progr~s
social et un meilleur niveau de vie;

Attendu que le Gouvernement de la Rdpublique du Kazakhstan a accept6 de
mettre A disposition tous les moyens n6cessaires pour permettre au Bureau int6ri-
maire d'exercer pleinement et efficacement ses fonctions, y compris la r6alisation de
ses programmes de travail pr6vus et toutes les activit6s annexes, ainsi que d'at-
teindre les fins pour lesquelles il est cr66 en coopdration et-en harmonie avec le
Gouvernement et le peuple de la R6publique du Kazakhstan;

Consid6rant que le Gouvernement de la R6publique du Kazakhstan a accept6
d'appliquer au Bureau int6rimaire en tant qu'organe de l'Organisation des Nations
Unies, ainsi qu'h ses fonctionnaires, les dispositions applicables de la Convention
relative aux privileges et immunitds des Nations Unies ;

D6sireux de conclure un accord en vue de r6gler les questions que pose l'instal-
lation A Alma Ata du Bureau int6rimaire de l'Organisation des Nations Unies;

Sont convenus, dans un esprit d'amicale coop6ration, de ce qui suit:

Article I

DFINITIONS

Aux fins du pr6sent Accord, les d6finitions ci-apr~s seront d'application:

a) Le terme << Bureau >> s'entend du Bureau int6rimaire de l'Organisation des
Nations Unies, organe par lequel l'Organisation apportera son assistance et sa
coop6ration sous la forme de programmes; le terme pourra 6galement s'appliquer
aux bureaux subsidiaires cr66s ailleurs dans le pays;

b) Le terme << Gouvernement > s'entend du Gouvemement de la R6publique
du Kazakhstan;

c) L'expression << autorit6s comp6tentes > s'entend des autorit6s centrales,
locales et autres, comp6tentes conform6ment A la 16gislation de la R6publique du
Kazakhstan;

Entrd en vigueur le 5 octobre 1992 par la signature, conform~ment rarticle XXI.

2 Nations Unies, Recueil des Trarts, vol. 1, p. 15.
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d) Le terme << Convention >> s'entend de la Convention relative aux privileges
et immunit6s des Nations Unies, adopt6e le 13 f6vrier 1946 par l'Assembl6e g6n6rale
des Nations Unies;

e) Le terme <« Parties > s'entend de l'Organisation des Nations Unies et du
Gouvernement de la R6publique du Kazakhstan;

f) L'expression « Directeur du Bureau s'entend du fonctionnaire respon-
sable du Bureau int6rimaire de l'Organisation des Nations Unies;

g) L'expression < fonctionnaires du Bureau > s'entend du Directeur du
Bureau et de tous les membres de son personnel, ind6pendamment de leur natio-
nalitd, employ6s conform6ment au Rglement et au Statut du personnel de l'Orga-
nisation des Nations Unies, A l'exception des personnes recrut6es localement et
r6mun6r6es par un salaire horaire comme pr6vu dans la r6solution 76 (1) de l'Assem-
biWe g6n6rale en date du 7 d6cembre 1946

h) L'expression « experts en mission > s'entend des personnes, autres que les
fonctionnaires du Bureau ou les personnes assurant des prestations pour le compte
de l'Organisation des Nations Unies, qui effectuent des missions et qui relvent des
articles VI et VII de la Convention;

i) L'expression « personnes assurant des prestations pour le compte de l'Or-
ganisation des Nations Unies >> s'entend des entrepreneurs individuels, autres que
les fonctionnaires engag6s par le Bureau, pour ex6cuter ses programmes ou d'autres
activit6s annexes ou d'y apporter leur contribution;

j) Le signe <« PNUD d6signe le Programme des Nations Unies pour le d6ve-
loppement;

k) Le signe < HCR > d6signe le Haut-Commissariat des Nations Unies pour les
r6fugi6s, 6tabli aux termes de la rdsolution 319 (IV) du 3 d6cembre 19492 de l'Assem-
bl6e g6n6rale des Nations Unies;

1) Le signe < UNICEF d6signe le Fonds des Nations Unies pour l'enfance,
aux termes de la r6solution 57 (1) du 11 d6cembre 19463 de l'Assembl6e g6n6rale des
Nations Unies;

m) Le signe << PNUE > d6signe le Programme des Nations Unies pour 1'envi-
ronnement, aux termes de la r6solution 2997 (XXVII) du 15 d6cembre 19774 de
l'Assembl6e g6n6rale des Nations Unies;

n) L'expression «< locaux du Bureau > s'entend de tous les locaux occup6s
par le Bureau ou ses bureaux subsidiaires sur le terrain, y compris les installations
et les facilit6s mises A la disposition de l'Organisation des Nations Unies, ou bien
occup6s, entretenus ou utilis6s par l'Organisation dans la R6publique du Kazakhs-
tan et signal6s en tant que tels au Gouvernement;

o) Le terme < Organisation > d6signe l'Organisation des Nations Unies;

p) Le terme « pays >> s'entend de la R6publique du Kazakhstan.

I Nations Unies, Documents officiels de lAssemblde gdnirale, premidre session, seconde parrie (A/64/Add.1),
p. 139.

2 Ibid., quatriame session, p. 37.
3 Ibid., premidre session, seconde partie (A/64/Add. 1), p. 90.
4 Ibid., vingt-septilme session, Suppldment no 30 (A/8730), p. 47.
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Article H

BUT ET tTENDUE DES ACTIVITIS

Le Bureau:

1. Coopdrera avec le Gouvernement A 'ex6cution de programmes d'assis-
tance qui auront pour but de faciliter le d6veloppement 6conomique et le progris
social, notamment par le biais d'6tudes dconomiques et sociales, de travaux de re-
cherche, d'une coop6ration technique, de la formation de personnels et de la diffu-
sion d'informations.

2. Coordonnera l'action dans le pays du PNUD, du HCR, de l'UNICEF, du
PNUE et d'autres organes de rOrganisation, en conformit6 des r6solutions, ddci-
sions, r~glements, r~gles et politiques applicables de l'Organisation des Nations
Unies.

3. Exercera les autres activit6s qui pourront lui 8tre confi6es par le Secrdtaire
g6n6ral de rOrganisation des Nations Unies.

4. En cas de besoin, les organes et programmes des Nations Unies pourront
conclure des accords suppl6mentaires avec le Gouvernement de la R6publique
du Kazakhstan concernant leurs projets d'assistance, conform6ment l'article 18
ci-apr~s.

Article III

PERSONNALITt MORALE ET CAPACITI JURIDIQUE

L'Organisation des Nations Unies, agissant par l'entremise du Bureau, aura la
capacit6 :

a) De conclure des contrats;

b) D'acqu6rir et d'ali6ner des biens meubles et immeubles;

c) D'ester en justice.

Article IV

APPLICATION DE LA CONVENTION

La Convention sera applicable au Bureau, b ses biens, A ses fonds et avoirs, b
ses fonctionnaires et A ses experts en mission dans le pays.

Article V

STATUT DU BUREAU

1. L'Organisation des Nations Unies implantera et entretiendra dans le pays
un Bureau int6rimaire aux fins d'exercer ses activit6s conform6ment au pr6sent
Accord ou tout autre accord suppl6mentaire visd A l'article 18 ci-apres.

2. L'Organisation des Nations Unies, ses biens, fonds et avoirs, ofi qu'ils se
trouvent et dans la possession de qui que ce soit, b6ndficieront de l'immunit6 contre
toute action juridique, sauf dans la mesure oi elle aura express6ment renonc6 A cette
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immunit6 dans un cas particulier. II est toutefois entendu qu'aucune renonciation A
l'immunit6 ne s'appliquera A des mesures ex6cutoires.

3. a) Les locaux du Bureau seront inviolables. Ses biens et avoirs, oa qu'ils se
trouvent et dans la possession de qui que ce soit, ne pourront &re fouill6s, r~quisi-
tionnds, confisquds, expropri~s ou soumis A toute autre ing6rence des pouvoirs exd-
cutif, administratif, judiciaire ou 1gislatif;

b) Les autorit6s comp6tentes ne p6n6treront pas dans les locaux du Bureau
pour y exercer des pouvoirs officiels, sinon avec le consentement expr s du Direc-
teur du Bureau et dans les conditions qu'il aura accept6es.

4. Les autorit6s comp6tentes feront dfiment diligence pour veiller A la sdcurit6
et A la protection du Bureau et pour faire en sorte que sa tranquillit6 ne soit pas
perturb6e par l'entr6e non autoris6e de personnes ou groupes de personnes venues
de l'ext6rieur ni par des d6sordres dans son voisinage imm6diat.

5. Les archives du Bureau, et en g6n6ral tous les documents lui appartenant,
o i qu'ils se trouvent et dans la possession de qui que ce soit, seront inviolables.

Article VI

FONDS, AVOIRS ET AUTRES BIENS DU BUREAU

1. Sans que lui soient impos6es de restrictions sous la forme de contr6les
financiers, de r~glements ou de moratoires de quelque sorte que ce soit, le Bureau :

a) Pourra ddtenir et utiliser des fonds, de l'or ou des documents n6gociables de
quelque sorte que ce soit, tenir et utiliser des comptes dans n'importe quelle mon-
naie, ainsi que de convertir n'importe quelle monnaie d6tenue par lui en n'importe
quelle autre monnaie;

b) Aura toute libert6 de transf6rer ses fonds, or ou num6raire d'un pays A un
autre ou A l'int6rieur de n'importe quel pays A d'autres organisations ou institutions
des Nations Unies;

c) Se verra accorder le taux de change 16gal le plus favorable aux fins de ses
op6rations financi~res.

2. Le Bureau, ses avoirs, revenus et autres biens:

a) Seront exondr6s de tous imp6ts directs, taxes sur la valeur ajout6e, rede-
vances, octrois ou autres droits; il est toutefois entendu que le Bureau ne demandera
pas d'etre exon6r6 de taxes qui ne sont en fait rien de plus que des redevances au
titre de prestations de services publics, servies par l'Etat ou par une soci6t6 r6gle-
mentde par l'Etat A un tarif fixe, en fonction de la quantit6 de prestations servies qui
devront pouvoir atre pr6cis~ment identifi6es, d6crites et ventil6es;

b) Seront exon6r6s des droits de douane ainsi que des interdictions et restric-
tions aux importations et aux exportations au titre des articles import6s ou export6s
par le Bureau pour son usage officiel. 1 est toutefois entendu que les articles im-
port6s b6nfficiant de ces exon6rations ne seront pas vendus dans le pays dans lequel
ils ont 6t6 import6s, sauf dans des conditions convenues avec le Gouvemement;

c) Seront exon6r6s des droits de douane et des interdictions et restrictions sur
les importations et les exportations pour ce qui concerne ses publications.
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Article VII

FONCTIONNAIRES Du BUREAU

1. Les fonctionnaires du Bureau :

a) Jouiront de l'immunitd de juridiction pour les paroles prononcdes ou 6crites
et tous les actes accomplis par eux en leur qualit6 officielle. Cette immunit6 restera
acquise apr~s la cessation de leurs fonctions aupr~s du Bureau;

b) Seront exon6r6s de l'imp6t sur les traitements et 6moluments qui leur sont
vers6s par le Bureau;

c) Jouiront de l'immunit6 en mati~re de service national.

2. En outre, les fonctionnaires recrut6s sur le plan international:

a) Jouiront de l'immunit6 en mati~re de restrictions h l'immigration et d'imma-
triculation des 6trangers, de meme que leurs 6poux, 6pouses et parents A charge;

b) Se verront accorder en matiire de change les memes facilit6s que celles dont
b6n6ficient les fonctionnaires de rang comparable appartenant aux missions diplo-
matiques aupris du Gouvernement;

c) Se verront accorder, ainsi qu'A leurs 6poux, 6pouses et parents A charge les
m~mes facilitds de rapatriement en temps de crise internationale que celles offertes
aux envoygs diplomatiques;

d) Auront le droit d'importer en franchise de droits leur mobilier, leurs effets
personnels et tous leurs appareils de manage au moment d'occuper pour la premiere
fois leurs fonctions dans le pays h6te.

3. Le Directeur du Bureau et les autres hauts fonctionnaires dont la liste sera
arrite d'un commun accord entre I'Organisation des Nations Unies et le Gouverne-
ment b6ngficieront des memes privileges et immunit6s que ceux accordds par le
Gouvernement aux membres de rang comparable des missions diplomatiques. A cet
effet, le nom du Directeur du Bureau pourra 6tre inclus dans la liste diplomatique.

4. Les fonctionnaires du Bureau recrut6s sur le plan international de-vront
6galement b6n6ficier des facilit6s suivantes :

a) Importer en franchise de droits de douane et d'accise des quantitds limitdes
de certains articles destinds A leur consommation personnelle, conformdment aux
r~glements en vigueur dans le pays;

b) Importer une automobile en franchise de droits de douane et d'accise, y
compris la taxe sur la valeur ajout6e, conform6ment aux r~glements existants appli-
cables aux membres de rang comparable des missions diplomatiques.

Article VIII

EXPERTS EN MISSION

1. Les experts en mission se verront accorder les privileges, immunitds et
facilit6s prgcis6s A l'article VI, paragraphes 22 et 23, et Ai l'article VII, paragraphe 26,
de la Convention.

2. Les experts en mission pourront se voir accorder les privileges, immunit6s
et facilit6s supplmentaires dont pourront 8tre convenues les Parties.

Vol 1691, 1-29154



102 United Nations - Treaty Series * Nations Unies - Recueil des Traitks 1992

Article IX

PERSONNES ASSURANT DES PRESTATIONS POUR LE COMPTE DU BUREAU

1. Les personnes assurant des prestations pour le Bureau :

a) Jouiront de l'immunit6 de juridiction en ce qui concerne les paroles pro-
nonc6es ou 6crites et tous les actes accomplis par elles en leur qualit6 officielle.
Cette immunit6 leur sera conservfe apr~s la fin de leur emploi par le Bureau;

b) B6n6ficieront, ainsi que leurs 6poux ou 6pouses et les parents A leur charge,
des m~mes facilit6s de rapatriement en temps de crise internationale que celles
accord6es aux envoy6s diplomatiques.

2. Aux fins de leur permettre de s'acquitter de leurs fonctions de fagon ind6-
pendante et efficace, les personnes assurant des prestations pour le compte du Bu-
reau pourront se voir accorder d'autres privileges, immunit6s et facilit6s vis6s aux
articles 7 et 8 ci-dessus, dont pourront Ptre convenues les Parties.

Article X

PERSONNELS RECRUTtS LOCALEMENT ET RtMUNtRt S , L'HEURE

Les personnels recrut6s localement se verront accorder toutes les facilit6s
n6cessaires pour l'exercice ind6pendant de leurs fonctions aupr~s de l'Organisation
des Nations Unies. Les conditions d'emploi des personnels recrut6s localement et
r6mun6r6s A l'heure seront conformes aux r6solutions, d6cisions, r~glements, r~gles
et politiques en la mati~re des organes comp6tents des Nations Unies.

Article XI

LEVITE DES PRIVILEGES ET IMMUNITtS

Les privileges et immunit6s accord6s en vertu du pr6sent Accord le sont dans
l'int6ret de l'Organisation des Nations Unies et non pour l'avantage personnel des
personnes concem6es. Le Secr6taire g6n6ral de l'Organisation des Nations Unies a
le droit et le devoir de lever l'immunit6 de toute personne vis6e aux articles 7, 8 et 9
dans tous les cas oij, A son avis, cette immunit6 entraverait le cours de la justice et
peut 8tre lev6e sans porter pr6judice aux int6r&s de l'Organisation.

Article XII

FACILITIS D'ACCtS

1. Les fonctionnaires du Bureau, les experts en mission et les personnes
assurant des prestations auront droit :

a) A l'ampliation et A la d6livrance rapide, sans frais, des visas, autorisations
ou permis, en cas de besoin;

b) D'entrer dans le pays et d'en sortir sans entraves, ainsi que d'y s6journer
pour acc6der A tous les lieux ois s'exercera la coop6ration, dans la mesure n6cessaire
pour la r6alisation des programmes de coop6ration.
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Article XIII

APPORTS DU GOUVERNEMENT

1. Le Gouvernement fournira A l'Organisation des Nations Unies, selon
accord mutuel et dans la mesure du possible:

a) Des locaux de bureaux ad~quats pour le Bureau, seul ou associd avec des
institutions des Nations Unies;

b) La gratuitd des envois postaux et t6lMcommunications officiels;
c) Le coot des services locaux tels que le mat&riel, les am6nagements et l'en-

tretien des bureaux;
d) Le transport des fonctionnaires du Bureau, des experts en mission et des

personnes assurant des prestations pour le compte de l'Organisation des Nations
Unies, dans l'exercice de leurs fonctions officielles dans le pays.

2. Le Gouvernement aidera Agalement l'Organisation des Nations Unies:

a) A trouver ou h fournir des logements appropri6s aux fonctionnaires recrut6s
sur le plan international, aux experts en mission et aux personnes assurant des
prestations pour le compte de l'Organisation des Nations Unies;

b) Pour l'installation et la fourniture des services publics tels que l'eau, l'61ec-
tricit6, l'6vacuation des eaux usdes, la protection contre l'incendie, etc. dans les
locaux du Bureau.

Article XIV

FACILIT9S EN MATIERE DE COMMUNICATIONS

1. L'Organisation des Nations Unies b6n6ficiera, pour ses communications
officielles, d'un traitement non moins favorable que celui accord6 par le Gouverne-
ment A n'importe quelle mission diplomatique en matiire d'installation et d'exploi-
tation, de priorit6s, de tarifs, de frais d'expddition du courrier, des t6ldgrammes et de
tdlex, de t6lcopie, de tdldphone et d'autres communications, ainsi que des tarifs
sp6ciaux pour l'information de la presse et de la radio.

2. Aucune correspondance officielle ni autre communication de l'Organisa-
tion des Nations Unies ne fera l'objet d'une censure. Cette immunit6 s'appliquera
aux imprim6s, aux communications photographiques et 6lectroniques et A toutes les
autres formes de communication dont pourront 6tre convenues les Parties. L'Orga-
nisation des Nations Unies aura le droit d'utiliser des codes et d'exp6dier et recevoir
de la correspondance soit par estafette, soit en valise sous scell6s, qui seront tous
inviolables et non soumis A la censure.

3. L'Organisation des Nations Unies aura le droit d'exploiter du mat6riel
radio et d'autres mat6riels de t616communications sur les fr6quences d6clar6es de
l'Organisation des Nations Unies et sur celles attribu6es par le Gouvernement, cela
entre ses bureaux t l'int6rieur et A l'ext6rieur du pays et en particulier avec le Siige
de l'Organisation des Nations Unies A New York.
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Article XV

PAVILLON, EMBLEME ET MARQUES DES NATIONS UNIES

L'Organisation des Nations Unies pourra d6ployer son pavilion et son
emblime sur les locaux du Bureau, ses v6hicules officiels et ailleurs selon entente
entre les Parties. Les v6hicules, embarcations et a6ronefs de l'Organisation des
Nations Unies porteront un emblme ou des marques distinctifs des Nations Unies
qui seront port6s A la connaissance du Gouvernement.

Article XVI

NOTIFICATION

Le Bureau fera connaltre au Minist~re des affaires 6trang~res de la R6publique
du Kazakhstan les noms et grades de ses fonctionnaires, experts en mission, person-
nes assurant des prestations et personnels recrut6s localement, ainsi que toute modi-
fication de leur situation.

Article XVII

PAPIERS D'IDENTITI

1. Le Gouvernement, A la demande du Directeur du Bureau, d6livrera A
chaque fonctionnaire, expert en mission, personne assurant des prestations et per-
sonnel recrut6 localement (A l'exception de ceux r6mun6r6s A l'heure) les documents
d'identit6 approprids.

2. Sur la demande du fonctionnaire agr6 du Gouvernement, les personnes
vis~es au paragraphe 1 ci-dessus seront tenues de pr6senter, sans s'en d6munir, leurs
documents d'identit6.

3. Au moment de la cessation de l'emploi ou de la r6affectation de son person-
nel, le Bureau veillera A ce que tous les documents d'identit6 soient renvoy6s dans
les meilleurs d61ais au Gouvernement.

Article XVIII

ACCORDS SUPPLI MENTAIRES

1. Le PNUD, l'UNICEF, le HCR, le PNUE et d'autres organismes et pro-
grammes des Nations Unies pourront conclure avec le Gouvemement des accords
suppl6mentaires qui feront partie int6grante du pr6sent Accord concernant les con-
ditions dans lesquelles ils aideront le Gouvernement dans l'ex6cution de leurs pro-
jets respectifs.

2. L'Organisation des Nations Unies et le Gouvernement pourront conclure
tous les autres accords supp1mentaires que les deux Parties jugeront utiles.
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Article XIX

RI9CLAMATIONS ,k L'ENCONTRE DE L'ORGANISATION DES NATIONS UNIES

1. La coop6ration entre 'Organisation des Nations Unies A la r6alisation de
programmes en vertu du pr6sent Accord ou de tout autre accord suppl6mentaire est
conque dans I'int6r& du Gouvernement et du peuple du pays et, par cons6quent, le
Gouvernement devra supporter tous les risques aff6rents aux activit6s ex6cut6es en
vertu du pr6sent Accord.

2. Le Gouvernement devra en particulier r6pondre A toutes les rclamations
d6coulant des activitds exerc6es en vertu du pr6sent Accord ou d'un accord sup-
pl6mentaire, ou bien qui leur sont directement imputables, et que pourraient 6ven-
tuellement formuler des tiers contre r'Organisation des Nations Unies, ses fonc-
tionnaires, experts en mission ou personnes assurant des prestations au nom de
'Organisation des Nations Unies, et il devra, en l'occurrence, indemniser les 16s6s

et couvrir les responsables, sauf lorsque le Gouvernement et l'Organisation des
Nations Unies seront convenus que la r6clamation ou le dommage r6sultent d'une
n6gligence grave ou d'une faute intentionnelle.

Article XX

REGLEMENT DES DIFFtRENDS

Tout diff6rend intervenu entre l'Organisation des Nations Unies et le Gou-
vernement, concernant l'interpr6tation et l'application du pr6sent Accord ou de
tout autre accord suppl6mentaire, qui n'aura pas 6 r6g1d par voie de n6gociation
ou selon une autre modalit6 de r~glement convenue, sera soumis A arbitrage A la
demande de l'une ou I'autre Partie. Chaque Partie d6signera un arbitre et les deux
arbitres ainsi d6signs en choisiront un troisiRme qui fera fonction de pr6sident. Si,
dans les trente (30) jours suivant la demande d'arbitrage l'une des Parties n'a pas
nomm6 son arbitre, ou si, dans les quinze (15) jours suivant la d6signation des deux
arbitres le troisi~me arbitre n'a pas 6t6 choisi, chaque Partie pourra demander au
Pr6sident de la Cour internationale de Justice de d6signer l'arbitre manquant. La
proc6dure d'arbitrage sera arrt6e par les arbitres, et les frais d'arbitrage seront
support6s par les Parties dans les proportions fix6es par les arbitres. La sentence
arbitrale exposera les motifs sur lesquels elle repose et sera accept6e par les Parties
en tant que r~glement d6finitif du diff6rend.

Article XXI

ENTRIE EN VIGUEUR

Le pr6sent Accord entrera en vigueur au moment de sa signature par les repr6-
sentants dOment habilit6s de l'Organisation des Nations Unies et du Gouvernement.

Article XXII

DtNONCIATION

Le pr6sent Accord cessera de prendre effet six mois apr~s que l'une des Parties
aura notifi6 par 6crit A 'autre sa d6cision d'y mettre fin. L'Accord demeurera cepen-
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dant en vigueur aussi longtemps qu'il pourra &re n6cessaire pour mettre fin de fagon
ordonn6e aux activitds de l'Organisation des Nations Unies ou r6soudre tout dif-
f6rend en instance entre les Parties.

EN FOI DE QUOI, les soussign6s, en leur qualit6 respective de pl6nipotentiaire
dflment habilit6 du Gouvemement et de repr6sentant dOment d6sign6 de l'Organisa-
tion des Nations Unies, ont, au nom des Parties, sign6 le pr6sent Accord en langues
anglaise et kazakhe (traduction non officielle). En cas de diff6rend, le texte anglais
pr6vaudra.

FAIT A New York, le 5 octobre mil neuf cent quatre-vingt-douze.

Pour l'Organisation des Nations Unies: Pour le Gouvemement
de la Rdpublique du Kazakhstan:

[BOUTROs BOUTROS-GHALI] [N. NAZARBAYEZ]
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AGREEMENT1 BETWEEN THE GOVERNMENT OF THE RUSSIAN
FEDERATION AND THE UNITED NATIONS HIGH COMMIS-
SIONER FOR REFUGEES

Whereas the Office of the United Nations High Commissioner for Refugees
was established by the United Nations General Assembly resolution 319 (IV) of
3 December 1949,2

Whereas the Statute of the Office of the United Nations High Commissioner for
Refugees, adopted by the United Nations General Assembly in its resolution 428 (V)
of 14 December 1950,3 provides, inter alia, that the High Commissioner, acting
under the authority of the General Assembly, shall assume the function of providing
international protection, under the auspices of the United Nations, to refugees who
fall within the scope of the Statute and of seeking permanent solutions for the prob-
lem of refugees by assisting governments and, subject to the approval of the govern-
ments concerned, private organizations to facilitate the voluntary repatriation of
such refugees, or their assimilation within new national communities,

Whereas the Office of the United Nations High Commissioner for Refugees, a
subsidiary organ established by the General Assembly pursuant to Article 22 of the
Charter of the United Nations, is an integral part of the United Nations whose
status, privileges and immunities are governed by the Convention on the Privileges
and Immunities of the United Nations, adopted by the General Assembly on 13 Feb-
ruary 1946,4

Whereas the Government of the Russian Federation and the Office of the
United Nations High Commissioner for Refugees wish to establish the terms and
conditions under which the Office, within its mandate, shall be represented in the
country,

Now therefore, the Government of the Russian Federation and the Office of the
United Nations High Commissioner for Refugees, in a spirit of friendly co-oper-
ation, have entered into this Agreement and agreed as follows:

Article I

DEFINITIONS

For the purpose of this Agreement the following definitions shall apply:
(a) "UNHCR" means the Office of the United Nations High Commissioner for

Refugees,
(b) "High Commissioner" means the United Nations High Commissioner for

Refugees or the officials to whom the High Commissioner has delegated authority to
act on her behalf,

(c) "Government" means the Government of the Russian Federation,

I Care into force on 6 October 1992 by signature, in accordance with Article XVII (1).
2 United Nations, Official Records of the General Assembly, Fourth Session, p. 36.
3 Ibid., Fifth Session, Supplement No. 20 (A/1775), p. 46.
' United Nations, Treaty Series, vol. 1, p. 15, and vol. 90, p. 327 (corrigendum to vol. 1, p. 18).
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(d) "Host Country" or "Country" means the Russian Federation,
(e) "Parties" means the Government and UNHCR,
(f) "Convention" means the Convention on the Privileges and Immunities of

the United Nations adopted by the General Assembly of the United Nations on
13 February 1946,

(g) "UNHCR Representative" means the UNHCR official in charge of the
UNHCR office in the country,

(h) "UNHCR officials" means all members of the staff of UNHCR employed
under the Staff Regulations and Rules of the United Nations, with the exception of
persons who are recruited locally,

(i) "Experts on mission" means individuals, other than UNHCR officials or
persons performing services on behalf of UNHCR, undertaking missions for
UNHCR,

(i) "Persons performing services on behalf of UNHCR" means natural and
juridical persons and their employees, other than nationals of the host country,
retained by UNHCR to execute or assist in the carrying out of its programmes,

(k) "UNHCR personnel" means UNHCR officials, experts on mission and per-
sons performing services on behalf of UNHCR.

Article II

PURPOSE OF THIS AGREEMENT

This Agreement embodies the basic conditions under which UNHCR shall,
within its mandate, co-operate with the Government, open office in the country,
and carry out its international protection and humanitarian assistance functions in
favour of refugees and other persons of its concern in the host country.

Article III

CO-OPERATION BETWEEN THE GOVERNMENT AND UNHCR

1. Co-operation between the Government and UNHCR in the field of interna-
tional protection of and humanitarian assistance to refugees and other persons of
concern to UNHCR shall be carried out on the basis of the Statute of UNHCR, of
other relevant decisions and resolutions relating to UNHCR adopted by United
Nations organs and of article 35 of the Convention relating to the Status of Refugees
of 19511 and article 2 of the Protocol relating to the Status of Refugees of 1967.2

2. The UNHCR office shall maintain consultations and co-operation with the
Government with respect to the preparation and review of projects for refugees.

3. For any UNHCR-funded projects to be implemented by the Government,
the terms and conditions including the commitment of the Government and the High
Commissioner with respect to the furnishing of funds, supplies, equipment and serv-
ices or other assistance for refugees shall be set forth in project agreements to be
signed by the Government and UNHCR.

I United Nations, Treaty Series, vol. 189, p. 137.
2 Ibid., vol. 606, p. 2 67 .
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4. The Government shall at all times grant UNHCR personnel unimpeded
access to refugees and other persons of concern to UNHCR and to the sites of
UNHCR projects in order to monitor all phases of their implementation.

Article IV

UNHCR OFFICE

1. The Government welcomes that UNHCR establish and maintain an office
in the country for providing international protection and humanitarian assistance to
refugees and other persons of concern to UNHCR.

2. UNHCR may designate, with the consent of the Government, the UNHCR
office in the country to serve as a Regional/Area office and the Government shall be
notified in writing of the number and level of the officials assigned to it.

3. The UNHCR office will exercise functions as assigned by the High Com-
missioner, in relation to her mandate for refugees and other persons of her concern,
including the establishment and maintenance of relations between UNHCR and
other governmental or non-governmental organizations functioning in the country.

Article V

UNHCR PERSONNEL

1. UNHCR may assign to the office in the country such officials or other
personnel as UNHCR deems necessary for carrying out its international protection
and humanitarian assistance functions.

2. The Government shall be informed of the category of the officials and other
personnel to be assigned to the UNHCR office in the country.

3. UNHCR may designate officials to visit the country for purposes of con-
sulting and co-operating with the corresponding officials of the Government or other
parties involved in refugee work in connection with: (a) the review, preparation,
monitoring and evaluation of international protection and humanitarian assistance
programmes; (b) the shipment, receipt, distribution or use of the supplies, equip-
ment, and other materials, furnished by UNHCR; (c) seeking permanent solutions
for the problem of refugees; and (d) any other matters relating to the application of
this Agreement.

Article VI

FACILITIES FOR IMPLEMENTATION OF UNHCR HUMANITARIAN PROGRAMMES

1. The Government, in agreement with UNHCR, shall take any measure
which may be necessary to exempt UNHCR officials, experts on mission and per-
sons performing services on behalf of UNHCR from regulations or other legal pro-
visions which may interfere with operations and projects carried out under this
Agreement, and shall grant them such other facilities as may be necessary for the
speedy and efficient execution of UNHCR humanitarian programmes and tasks
under the mandate of UNHCR for refugees in the country. Such measures shall
include the authorization to operate, free of license fees, UNHCR radio and other
telecommunications equipment; the granting of air traffic rights and the exemption
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from aircraft landing fees and royalties for emergency relief cargo flights, transpor-
tation of refugees and/or UNHCR personnel.

2. The Government, in agreement with UNHCR, shall assist the UNHCR
Officials in finding appropriate office premises, and shall put them at the disposal of
UNHCR free of charge, or at a nominal rent.

3. The Government, in agreement with UNHCR, shall make arrangements
and provide funds up to a mutually agreed amount, to cover the cost of local services
and facilities for the UNHCR office, such as establishment, equipment, maintenance
and rent, if any, of the office.

4. The Government shall ensure that the UNHCR office is at all times sup-
plied with the necessary public services, and that such public services are supplied
on equitable terms.

5. The Government shall take the necessary measures, when required, to
ensure the security and protection of the premises of the UNHCR office and its
personnel.

6. The Government shall facilitate the location of suitable housing accommo-
dation for UNHCR personnel recruited internationally.

Article VII

PRIVILEGES AND IMMUNITIES

1. The Government shall apply to UNHCR, its property, funds and assets, and
to its officials and experts on mission the relevant provisions of the Convention on
the Privileges and Immunities of the United Nations. The Government also agrees
to grant to UNHCR and its personnel such additional privileges and immunities
as may be necessary for the effective exercise of the international protection and
humanitarian assistance functions of UNHCR.

2. Without prejudice to paragraph 1 of this article, the Government shall in
particular extend to UNHCR the privileges, immunities, rights and facilities pro-
vided in articles VIII to XV of this Agreement.

Article VIII

UNHCR OFFICE, PROPERTY, FUNDS AND ASSETS

1. UNHCR, its property, funds, and assets, wherever located and by whomso-
ever held, shall enjoy immunity from every form of legal process, except insofar as
in any particular case it has expressly waived its immunity; it being understood that
this waiver shall not extend to any measure of execution;

2. The premises of UNHCR office shall be inviolable. The property, funds and
assets of UNHCR, wherever situated and by whomsoever held, shall be immune
from search, requisition, confiscation, expropriation and any other form of inter-
ference, whether by executive, administrative, judicial or legislative action;

3. The archives of UNHCR, and in general all documents belonging to or held
by it, shall be inviolable wherever located;

Vol. 1691, 1-29155



112 United Nations - Treaty Series * Nations Unies - Recueil des Trait6s 1992

4. The funds, assets, income and other property of UNHCR shall be exempt
from:

(a) Any form of direct taxation, provided that UNHCR will not claim exemp-
tion from charges for public utility services;

(b) Customs duties and prohibitions and restrictions on articles imported or
exported by UNHCR for its official use, provided that articles imported under such
exemption will not be sold in the country except under conditions agreed upon with
the Government.

(c) Customs duties and prohibitions and restrictions in respect of the import
and export of its publications.

5. Any materials imported or exported by UNHCR, by national or interna-
tional bodies duly accredited by UNHCR to act on its behalf in connection with
humanitarian assistance for refugees, shall be exempt from all customs duties and
prohibitions and restrictions.

6. UNHCR shall not be subject to any financial controls, regulations or mora-
toria and may freely:

(a) Acquire from authorized commercial agencies, hold and use negotiable cur-
rencies, maintain foreign-currency accounts, and acquire through authorized insti-
tutions, hold and use funds, securities and gold,

(b) Bring funds, securities, foreign currencies and gold into the host country
from any other country, use them within the host country or transfer them to other
countries,

7. UNHCR shall enjoy the most favourable legal rate of exchange.

Article IX

COMMUNICATION FACILITIES

1. UNHCR shall enjoy, in respect of its official communications, treatment
not less favourable than that accorded by the Government to any other Government
including its diplomatic missions or to other intergovernmental, international organ-
izations in matter of priorities, tariffs and charges on mail, cablegrams, telephotos,
telephone, telegraph, telex and other communications, as well as rates for informa-
tion to the press and radio.

2. The Government shall secure the inviolability of the official communica-
tions and correspondence of UNHCR and shall not apply any censorship to its
communications and correspondence. Such inviolability, without limitation by rea-
son of this enumeration, shall extend to publications, photographs, slides, films and
sound recordings.

3. UNHCR shall have the right to use codes and to despatch and receive
correspondence and other materials by courier or in sealed bags which shall have the
same privileges and immunities as diplomatic couriers and bags.

4. UNHCR shall have the right to operate radio and other telecommunica-
tions equipment, on UN registered frequencies, and those allocated by the Govern-
ment, between its offices, within and outside the country, and in particular with
UNHCR Headquarters in Geneva.
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Article X

UNHCR OFFICIALS

1. The UNHCR Representative, Deputy Representative and other officials, as
may be agreed between UNHCR and the Government, shall enjoy, while in the
country, in respect of themselves, their spouses and dependent relatives the priv-
ileges and immunities, exemptions and facilities normally accorded to diplomatic
envoys. For this purpose the Ministry of Foreign Affairs shall include their names in
the Diplomatic List.

2. UNHCR officials, while in the country, shall enjoy the following facilities,
privileges and immunities:

(a) Immunity from legal process in respect of words spoken or written and all
acts performed by them in their official capacity;

(b) Immunity from inspection and seizure of their official baggage;

(c) Immunity from any military service obligations or any other obligatory
service;

(d) Exemption, with respect to themselves, their spouses, their relatives depen-
dent on them and other members of their households from immigration restriction
and alien registration;

(e) Exemption from taxation in respect of the salaries and all other remunera-
tion paid to them by UNHCR;

(f) Exemption from any form of taxation on income derived by them from
sources outside the country;

(g) Prompt clearance and issuance, without cost, of visas, licenses or permits,
if required and free movement within, to or from the country to the extent necessary
for the carrying out of UNHCR international protection and humanitarian assist-
ance programmes.

(h) Freedom to hold or maintain within the country, foreign exchange, foreign
currency accounts and movable property and the right upon termination of employ-
ment with UNHCR to take out of the host country their funds for the lawful posses-
sion of which they can show good cause;

i) The same protection and repatriation facilities with respect to themselves,
their spouses and relatives dependent on them and other members of their house-
holds as are accorded in time of international crisis to diplomatic envoys;

(j) The right to import for personal use, free of duty and other levies, prohibi-
tions and restrictions on imports:

(i) Their furniture and personal effects in one or more separate shipments, and
thereafter to import necessary additions to the same, including motor vehicles,
according to the regulations applicable in the country to diplomatic repre-
sentatives accredited in the country and/or resident members of international
organizations;

(ii) Reasonable quantities of certain articles for personal use or consumption and
not for gift or sale.
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3. UNHCR officials who are nationals of or permanent residents in the host
country shall enjoy only those privileges and immunities provided for in the Con-
vention.

Article XI

LOCALLY RECRUITED PERSONNEL

1. Persons recruited locally and assigned to hourly rates to perform services
for UNHCR shall enjoy immunity from legal process in respect of words spoken or
written and any act performed by them in their official capacity.

2. The terms and conditions of employment for locally recruited personnel
shall be in accordance with the relevant United Nations resolutions, Regulations and
Rules.

Article XII

EXPERTS ON MISSION

1. Experts performing mission for UNHCR shall be accorded such facilities,
privileges and immunities as are necessary for the independent exercise of their
functions. In particular they shall be accorded:

(a) Immunity from personal arrest or detention;

(b) Immunity from legal process of every kind in respect of words spoken or
written and acts done by them in the course of the performance of their mission.
This immunity shall continue to be accorded notwithstanding that they are no longer
employed on missions for UNHCR;

(c) Inviolability for all papers and documents;

(d) For the purpose of their official communications, the right to use codes and
to receive papers or correspondence by courier or in sealed bags;

(e) The same facilities in respect of currency or exchange restrictions as are
accorded to representatives of foreign governments on temporary official missions;

(f) The same immunities and facilities including immunity from inspection and
seizure in respect of their personal baggage as are accorded to diplomatic envoys.

Article XIII

PERSONS PERFORMING SERVICES ON BEHALF OF UNHCR

1. Except as the Parties may otherwise agree, the Government shall grant to
all persons performing services on behalf of UNHCR, other than nationals of the
host country employed locally, the privileges and immunities specified in article V,
section 18, of the Convention. In addition, they shall be granted:

(a) Prompt clearance and issuance, without cost, of visas, licences or permits
necessary for the effective exercise of their functions;

(b) Free movement within, to or from the country, to the extent necessary for
the implementation of the UNHCR humanitarian programmes.
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Article XIV

NOTIFICATION

1. UNHCR shall notify the Government of the names of UNHCR officials,
experts on mission and other persons performing services on behalf of UNHCR,
and of changes in the status of such individuals.

2. UNHCR officials, experts on mission and other persons performing serv-
ices on behalf of UNHCR shall be provided with a special identity card certifying
their status under this Agreement.

Article XV

WAIVER OF IMMUNITY

Privileges and immunities are granted to UNHCR personnel in the interests of
the United Nations and UNHCR and not for the personal benefit of the individuals
concerned. The Secretary-General of the United Nations may waive the immunity
of any of UNHCR personnel in any case where, in his opinion, the immunity would
impede the course of justice and it can be waived without prejudice to the interests
of the United Nations and UNHCR.

Article XVI

SETTLEMENT OF DISPUTES

Any dispute between the Government and UNHCR arising out of or relating to
this Agreement shall be settled amicably by negotiation or other agreed mode of
settlement, failing which such dispute shall be submitted to arbitration at the request
of either Party. Each Party shall appoint one arbitrator, and the two arbitrators so
appointed shall appoint a third, who shall be the chairman. If within thirty days of
the request for arbitration either Party has not appointed an arbitrator or if within
fifteen days of the appointment of two arbitrators the third arbitrator has not been
appointed, either Party may request the President of the International Court of
Justice to appoint an arbitrator. All decisions of the arbitrators shall require a vote
of two of them. The procedure of the arbitration shall be fixed by the arbitrators, and
the expenses of the arbitration shall be borne by the Parties as assessed by the
arbitrators. The arbitral award shall contain a statement of the reasons on which it
is based and shall be accepted by the Parties as the final adjudication of the dispute.

Article XVII

GENERAL PROVISIONS

1. This Agreement shall enter into force on the date of its signature by both
Parties and shall continue in force until terminated under paragraph 5 of this article.

2. This Agreement shall be interpreted in light of its primary purpose, which
is to enable UNHCR to carry out its international mandate for refugees fully and
efficiently and to attain its humanitarian objectives in the country.
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3. Any relevant matter for which no provision is made in this Agreement shall
be settled by the Parties in keeping with the relevant resolutions and decisions of the
appropriate organs of the United Nations. Each Party shall give full and sympathetic
consideration to any proposal advanced by the other Party under this paragraph.

4. Consultations with a view to amending this Agreement may be held at the
request of either Party. Amendments shall be made by joint written agreement.

5. Either Party may terminate this Agreement by notifying the other Party.
This Agreement shall cease to apply six months after the date of such notification,
except as regards the normal cessation of the activities of UNHCR in the country
and the disposal of its property in the country.

IN WITNESS WHEREOF the undersigned, being duly appointed representatives of
the Government of the Russian Federation and the Office of the United Nations
High Commissioner for Refugees, respectively, have on behalf of the Parties signed
this Agreement, in the English and Russian languages. For purposes of interpreta-
tion and in case of conflict, the English text shall prevail.

DONE at Geneva this Tuesday 6 October 1992.

For the Government
of the Russian Federation:

[Signed]
VIACHESLAV I. BAKHMIN

Head
Directorate of International Humanitarian and Cultural Co-operation

For the Office of the United Nations
High Commissioner for Refugees:

[Signed]

SADAKO OGATA
High Commissioner for Refugees
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[RUSSIAN TEXT - TEXTE RUSSE]

COEJIAIHEHHE ME)KqY nPABHTEJIbCTBOM POCCHIFICKOI
DEAEPAI.14IH m YnPABIEHI4EM BEPXOBHOFO KOMI4C-

CAPA OOH 17o ,aEJ1AM BE)KEHIEB

YqIITb1BAH, 'TO pe3ojuouiieA 319 (TV) PeHepaJlbHOA AccaMoilell

Op-aHi3all;i 06beAlBHeHHblX Hailtif OT 3 jeKa0pi 1949 roita 0hilO0

yqpeKjielo YilpaBJleHlle BepxoBHoro KOMBOcCapa Opr8HH-38atlll I

001eJU lHehilX HaiJiifi no geJmim OemeilleB,

YqlITbBA1, tITO 6 Y'r:ijte YWnpaBhleml1, RepxBiglurO K0oMAIICP8

Opr aHli' IbIllli 0O1ieju1ieHHhix llauHAi no jtejiJM 0e 'eHlieB,

yrBe pL ei elO. rellep Jlbltofi AccamOJieefi OpraHiI3hililli O01,eJiHielllhlx

Haitif e e Oe3OJIIOIIIIH 428 (V) OT 14 JleKaOpI 1950 'o~ba

pI)ej1y(M;WTpiB8e'TC9 , B Lalc'rHocTIi , TO B(epXoBIIhlW1 K01.I C(ap I

Jtekieil'ByH rioij pyKOBO CTBOM PeilepaJilhOft Acc: l(.ilOlell , iipiliiO Ma'eT

16 CeOH OO1f3aHHOCTH no ipenocraiiBJlelio MeT)JlK apoiloI1 -3alliTl,

IlOA i.:riijjo(iR OI)IIHlt 31-11lltH ('00be~l, tllelHhlX ttblillflt Tet, oex~ttlII M,

K oT hi II 0 J1181 BIOT II ( A., l te r B It e .VCT811 , It 110 131iCK 1115l

OKoHIq TejIhilloro pa3pelei-ie i npoO.iAeMhl 6eellUe fnyserM OKii lattit

(ojleI'C'rB Is fPBHTeJIbCTBfM M , C CorJIaCtI (:ooT3TCTBY WIllX

II1) bu B 11 T e Jl ) Wc'r bA , 14a 'r H hiM 0 ip lT.IH1,3 I 11 H 1. Jt l 3l OtiJerqelllt 5l

hRop0BOJllbHO pe0i [IBTP1ia111111 T8aKiiX Oew.eHlueB 11111 J i x 8CClfMIIiiIUliliI B

HOBblX CTp8Hax,

YqHTbIBAR, 11TO YnpaBJneHHe BepXOBHOrO KoMccapa

Opra-H3aULHH O010eDHeHHblX HauuA no XtenaM OeweHueB -

BcnomaraTebHbHi opraH, yqpeitfleHHlft reHepaJbHo Accam03eeAi B

COOTBeTCTBHi CO CT8TbeA 22 YCTaBa OprHh81.I3aUHH O01beAHHeHHIX
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Ha Iiih , HBJISieTCR COCTaBHOIA 4aCTblO OpraHH3aUH4 O0belIIIHeHHbx

KOHBeHuHeA 0 rlpHBHJlerHRIX H HMMYHHTeTaX Ol0enHHeHHiX HauHA,

npHHHTOA reHepaJbHoA AccaM6AeeA 13 ieepas 1946 roala.

YqMTbIBAA, qTO YnpaBleHHe BepXOBHoro KoMlccapa

OpraHH3auHH O0beA1HeHHIX HauIx no 1enam Oe)IeHueB H

flpaBHTeAbCTBO POCCHACKO1 tefepauHH xeialOT onpe~eJliHTb

YCJIOBHR, Ha KOTOPbUX YnpaBJeHHe, B paMKBX ero MaHIaT8 , dynieT

rlpeAJCTaBJeHO B CTpBHe,

YnpaBneHe BepXOBHoro KOMOCCapa OpraHH3auHH

06be1HHeHHwix HauH no neima OelteHueB Ii rpaBIITenb'CTBO

POCCHACKOA 0efepaLtHH B Ayxe FO3HTHBHOrO COTpy ,HH4eCTBa

3aKJ104l~HH HaCToIuiee CoraweHile.

CTATbA 1

Onpe.e eHHH

JIJJfl LeJleA HBCTOnwerO CorlJaweHIlRI HCFIOJIb3ylOTCi cieymOllue

onpejieeilti:

a) "YBKB" 03HaqaeT YrnpaBejeHHe BepXOBHOrO KOWIiccapa

OpraHH3aUHH O0d1eAIHHeHHix Hauiti no AenaM OeweHueB;

0) "BepxoBaiii KOMHccap" 03HaqaeT BepXOBHoro Kohmccapa

OpraHlI3aULIHI O01ea1I HeHHhlX HauHR no Aeam OeeHueB IIJIH

OJI)(HOCTHIhIX a Jt LI KOTOpbiM BepXOBHwI KOMHCCap nepexian

flOA1HOMO4HR OT ero HMeHH;

B) "IpaBHTeJIbCTBO" 03Ha'4aeT r1paBHTeJibCTBO POCCHACKOA

Oe~epauHH ;

r ) "cTpaHa npeOblBaHHhI" HAJH "CTpaHa" 03HaxiaeT POCCHACKYIO

0enepauHIo ;
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A) "CTOPOHb" o3HaqaeT YBKB H npaBHTeJibCTBO;

e) "KOHBeHUHI" 03HaqaeT KOHBeHIIHIO 0 npHBHaerHx H

HMMyHHTeTax O0beAHHeHHUX HaUH, npHHATYIO reHepanbHofA

AccaM0neeA OpraHH3aUHH OdbeAHHeHHWX HaUHAi 13 ieBp8AR 1946

%) "npeAcTaBHTeh YBKB" 03HaqaeT Bcex COTPYAHHKOB YBKB,

HaHTbIX cornaCHo nOnOzeHHRM H npaaHnaM o nepcoHae

OpraHH3aUHH OOienHHeHHux HauHh, 3a HCKIo'eHHeM nHu, KOTOpme

npHHHMalOTCH Ha CAy)Ky Ha mecTe;

H) "3KCnepTbl B KOMaHJIHPOBKaX" 03HatiaeT A HU (Kpoue

ROAWIIOCTHbX AwlIl YBKB Mi AIM, oKa3bSIBalOWMx ycAyrM OT HMeHH

YBKB), KOTOptIe HBXORHTCH B KOMaHAHPOBKBX no Aeaam YBKB;

K) "'HLa , OK83blBalumlHe ycjyrm OT HMeHH YBKB", 03H8qaeT

iDH3HqeCKHX H iopuJIH~qCKHX AHLI H HX COTPYAHHKOB (Kpome rpaxEaaH

CTPaHhl npeOIdB8HHH ), KOTOpwe HaHHMalOTCH YBKB uA

ocyLeCTBJeHHfl HH OKB3BHHH coeACTBHFI B BbinOAHeHHH ero

nporpaMM;

A ) "COTPYRHHKH YBKB" O3Ha4aeT ROJ17AHOCTHIX nliLl YBKB,

3KCnepTOB B KOMaHAHPOBKaX H JIHU, OKa3blB8101IHX ycJ1rH OT

HMeHH YBKB.

CTATbR 11

Uelb HaCTOIDero CoraameHHR

HaCTOnwee CornameHHe coAep]tHT OCHOBHbie yCnOBHR, Fla

KOTOPbIX YBKB, B paMKaX cBOerO MaHfaTa, COTpyIHHqaeT C

npaBHTeJbCTBOM, OTKpbiBaeT pe)IcTaBHTeJbCTBO B CTpaHe H

ocymeCTBAReT CBOH MYHKuHH no npeAOCTaBAeHHi1 MeZAYHapOAHOR
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3aWHTbI H FyMaHHTapHOR nOMOwH Oe) eHUaM H apyrHM 1HUaM,

nOIjaAaI W8HM nOA ero KOMfeTeHUHID, B CTPaHe npe5blBaHHRf.

CTATbfl M

COTPYAHHqeCTBO mexAy npaBHTebCTBOM H YBKB

1. CoTpyRHHqeCTBO MesAy npaBHTeJbCTBOM H YBKB B Od38CTH

npefoCT8B1eHHf MeI(yHaPOAHOA 38WHTb H ryMaHHTaPHOA rOMOW11

Oe)HeHUaM H pyruim nHuaM, nofnaliaowHM noil KOMneTeHUHmi YBKB,

ocyuieCTB1SeTCfl Ha OCHOBe YCTaBa YBKB, apyrHx COOTBeTCTBYIOUIIiX

peweHH1 11 pe30AIOlUHA no YBKB, npHHSTUX opraHamH OpraHH38UHH

O0enl|HeHHwx Haui , CTaTbH 35 KOHBeHUH1H 0 CTaTyce Oe~eHueB

1951 rona HI CTaTbH 2 HpoTOKoa, KacaiuoerocH CTaTyCa

OexeHlUeB, 1967 rosa.

2. flpeRCTaBHTe~bCTBO YBKB KOHCYAIbTHpyeTCH It

COTPy IIiHqaeT C flpaBHTeJbCTBOM fpH fOlROTOBKe Ii OnyOjiHKOBaHHH

npOeKTOB B HHTepecax Oe)eHueB.

3. RAM ind hlX IDHtiaHCHpyeMt1x YBKB npoeKTOB, KOTOpHe

oCyweCTBARIOTCR npaBHTebCTBOM, yCJ1OBHf , BK A1IWaJ5

O6R3aTeAbCTBa flpaBHTe bCTBS H BepXOBHorO KOMHCCapa B

OTHOIIielitHu npeAOCTaBieHlI cpeACTB, MaTepHaAbHO-TeXHHqeCKHX

pecypCOB H yCJlyr HAH ApyroA noMOwH Oe)IeHuaM, onpeAeA.19RTCi B

coriaweHHRX no npoeKTMa, KOTOpbe nOInHCblBalOTCR

FlpaBHTelbCTBOM H YBKB.

4. IpaBHTeJbCTBo npeAoCTaBAReT OecnpenHTCTBeHHbIA AOCTyn

COTPYAHHKaM YBKB K OeweHuaM H ApyHM AHuaM, nonnaammHM noa

KOMneTeHUHK YBKB, a TaK)e B MeCTa, re ocyweCTBARITCR
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npOeKTbI YBK6, C ueJbIo KOHTPOAR 38 BCeMH 3TSaMH Hx

peaAH3aUHH.

CTATbfl IV

npeACTaBHTenbCTBO YBKB

1. npaBHTeabCTBO O oOp~eT Co3AaHHe M DYHKUHOHHPOBaHHe

npeAcTaBHTelbcTBa YBKFJ B CTpaHe JAnl npeoCTaBaeHHH

Me)ixyHapoHo0 3aUtlTb1 H ryMaHHTApHO0 n0OouH CeteHuam H ApyrHM

iHUaM, nona aouhim noA KOMneTeHUMIO YBKB.

2. YBKB mo)IeT, c cornacHu I1paBHTenbCTBa, nOPYqiTb

flpeACTaBHTeJbCTBy YBK5 B CTpaHe BbinoJmHeHe 1DyHKU1i

perHOHaJbHoro (30HaflbHoro) fpeACTaBHTeAbCTBa. npaBHTeAbCTBO

yBeoMmfleTCH B nHCbMeHHOA (DopMe 0 KOnHqeCTBe H 00 YPOBHe

Ha3Ha4eHHAX B Hero JOA1HOCTHbIX AHU.

3. flpefCTaBITebCTBO YBKB ocyweCTBAHeT OyffHKUHH,

onpeAeleHHwe BepxOBHtzM KOMHCCapoM, B COOTCTBeTCTBHH C ero

MaHA8TOM B 0THOWeHHH OexeHueB H ApyrHX JHtU, folnaaioluHx nOD

ero KOMneTeHUHIO, BKAO1048 YCTaHOBneHHe H noSDepKaHIIe

OTHOIueHHA YBKB c npPBHTeJbCTBeHHbIMH HAiH HenpaBHTebCTBeHHb1MH

opraHH3aUHRIMH, (DYHKUHOHIPYIDWHMH B CTpaHe.

CTATbfl V

COTpyHHKK YBKB

1. YBKB MO)1eT Ha3HaqaTb B flpeACTaBHTebCTBO B CTpaHe

TaKHX AOA)HOCTHb[X AHU HAH ApyFHX COTPyAHHKOB, KOTOPhIX YBKB

C4HTaeT HeOOXOAHMbIMH DAft BbinOAHeHHH CBOHX (DYHKuHA no

npeoCTaBeHHio MeyHapOAHOA 3aWHTbI H rYM8HRTapHOA nOMO~llt.

Vol. 1691, 1-29155



122 United Nations - Treaty Series * Nations Unies - Recueil des Trait6s 1992

2. flpaBtTebCTBO yBeiOMAReTCH 0 KaTelOpHH ROJ)HOCTHbIX

J1HU H Apyriix COTPYAHHKOB, KOTOpbie Ha3Haqa[OTCR B

npe)lCTaBHTeJbCTBO YBKB B CTpaHe.

3. YBKB MoieT HanpaBRTb A0JIHOCTHb1X AHU C BH3HTaMH B

CTpaHy xIi uee KOHCYJbTauHH H COTPYJHHqeCTBB C

COOTBeTCTByIOWHMH OlDHUHaBbHbIMH AHuaMH flpaBHTebCTBa Hnm

fpyrHX CTOPOH , 3aHIfMaI0WHXCfl npoOdeMoA Oe)eHueB , B CBH3H C

a) H3yqeHmeM, OfloOTOBKOCI, KOHTpOjiem ii OUeHKOA nporpaMu

B OonaCTH MeMIIYHaPOHOR 3aIHTbl H ryMaHIITapHOA nOMOLUH ;

0) nOCT8BKOA, noiyqeHHeM, pacnpetejleHlleM IIH

HCnOJb3OBHtHfem cpeJCTB, MaTepH8abHO-TeXHllqecKItx peCypcOB H

yciyr, npeOCTaBeHHbIX YBKB;

B ) H3MCKaHmeM nyTef OKOHqaTeJlbHoro pa3peweHiiM nlpoOJembi

OeEeHileB ;

r ) J11oOblMH jpyrumi BOnpocBMs , OTHOCH|WIMIICH K

ocyweCTBeHmI HaCToRiIlerO CoraweHII .

CTATbR VI

RbrOTM B OTHOmeHHH OcymeCTBaeIHHH
ryuMa8HHTpilX nporpamM YBKB

i. fpauHTeJlbCTBo no coriiacoBaH11 C YBKB fpiHHHMaeT Bce

Mepw, KOTOpbie MOryT ObITb HeoOxOAHMJ M a A .9 TOfO, 14TOOhi Ha

AOA)KHOCTH X LAX Hu YBKB, 3KCnepTOB B KOMaHAHPOBKBX no AeaM

YBKB H JIHU, OKa3WBa IOI HX yCnyUH OT HMeHH YBKB, He

pacnpocTpaHHAHCb HOPMbI HAH ApyrHe IOPHAHqecKHe fOIOieHHSI,

KOTOpbIe MOryT npenHTCTBOBaTb onepauHflM H npoeKTaM,

ocyueCTBnfleMbiM no HaCTofRIeMy COrPaweHHIO, H npefJOCTBBAReT HM
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TaK)e ApyrHe JlbrOTbI, KOTOpbe MoryT ObiTb HeoOxojlHMI A R

ciopekwero H 3DDeKTHBHOro BbinOJIHeHHR rYM8HHT8pHbiX nporpaMM

YBKB Aim Oe)KeHueB B CTp8He. TaKHe Mepi BKjTIIoq8IT pa3peweHHe

Ha 3KCfJyaTBU4HIO, C OCBooAeHHeM OT tlaTb 3a ROJb3OBaHHe,

paRHoodopyoBaHHR H Apyroro oopyAoBaHHR CBH3H YBKB,

npejjoCTaBneHHe npaB B o0aaCTH B03AyUHoro COoomeHHH II

OCBoo)0i0eHHe OT COOpOB, B31IMaeMIX 3a nocaAKy C8MOAeTOB, H

nOUJHH npH BO3AywHiX nepeBo3KaX rPY30B B nopljlKe OKa38HIH5

qpe3BblqaAHOR nOMOWH , Tp8HCIIOPTIPOBKe 5eyeHueB ii (HH)

COTPYDHIIKOB YBKB.

2. flpaBlITenbCTBO no coriiacoBaHiiO C YBKf; npeAocTaBanieT

Hajniewawmie (jiyxKeOHbie nomueHu B pacnopsiemie YBKB OecnjnaTHo

HJIH 3a HOMIIHaJI bHyO apeHHyiO naTy, eciII T8KOBEIR OyfeT

YCTaHOBJeHa.

3. fpaBliTenbCTBO no Cora8COBaHHIO C YBKS npHHHMaeT mepb

i npeAoCTaBjiseT cpeQCTBa B npelejnax B3aHMHO coracOBaHHoro

o0bema c uLenhiO nOKPbITHR PaCXOlOB Ha onjiaTy MeCTHbIX YCJIy" II

o0beKTOB AnH fIpeCTaBHTenbCTB8 YBKB, BKJ1ia1R 38TpaTbl Ha ero

Co3AaHiie, OopyJoBaHte, oOcjy)i3OBaHeIe II apeHRHyIO fiTY, ec

TaKOBa$1 OyJeT yCTaHOBJIeHa.

4. fpaBHTeabCTBO odecneqHBaeT npeAocTaBaeHHe

fpeACTaBlTebCTBy YBKB HeOoxoRHMbix KOMMYHabHb[X ycayr H8

cnpaBeAnHBwX YCAOBH5IX.

5. fpaBHTebCTBo npHHHMaeT HeoOxoAHmbie mepbi AJI-R

o~ecneqeHHR Oe3onaCHOCTH H 3aLUHTbI noMemeHHA

fIpeACTaBlITebCTBa YBKB H ero COTpyLHHKOB.
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6. npBHTebCTBO cnocoOCTByeT npeUoCT8BjieHHIO HaJle)Kawmlx

)IHIAtHWHbIX YCAOBH R COTpyAHHKaM YBKB, HaOpaHHb[M Ha

me AyHapOAHOA OCHOBe.

CTATbH V11

nplBHJerHH H HMMYHHTeTbd

1. IpaBHTeJbCTBO npHmeHmeT K YBKB, ero HmyteCTBy,

cpeACTBaM H aKTHBaM, a TaKwe ero AOAIXHOCTHbIM HLuaM It

3KcnepTBM B KOMaHRHPOBKaX COOTBeTCTByioHwe nooHeIR

KOHBeHUHH a npliBH~jierHX H HMIAMYHITeTaX O0eAliHeHHbIx HauiA.

flpaBHTenbCTBO cOriaCHo npeJoCTaBATb YBKB H ero COTPYAHHKBM

TaKHe fOflOAHIITeJbHbIe npimBuierHH It IIMMyHHTeTU, KOTOpbie moryT

ObITb HeoOxolmbI I ihl 9(HD(eKTIIBHOrO BblnOJ1HeHHfi (DyHKUIIHf YBKB B

OoJaCTH Me)KAYHaPORHOA 38UIHTb1 K rYM3HHTapHOA fOMO.il.

2. Be3 ywepda jifi rOnOweHHA nyHKT8 1 HaCTOweh CTThSH

npaBHTenbCTBO , B qaCTHOCTII, npeROCT8BJHeT YBKB npillii.neril ,

HMMYHHTeTbI, npaBa Ii JlbrOTW, npeXycMOTpeHHble B CTaTbIX VI-XV

HaCTORwerO CorFaweHHH.

CTATbf VII

riouemeHH.l, Huy1eCTBO, 4)OHAM H 8KTHBU YBKB

I. YBKB, ero HMyueCTBO, (OHAbI H aKTHBbI, rAe Obi H B 4bem

ObI pacnopsumeHHH OHH HM HaXOAHAHCb, nOJb3yIOTCR HMMYHHTeTOM OT

iiia lOpMbi cyAeOHoro BMe wTebCTBa, KpOMe c~yqaeB, Kor~a

YBKB fpRMO OTKa3bIBaeTCR OT cBoero HMMYHHTeTa.

npeAnoAaraeTc.9, qTO TaKOH OTK13 He paCnPOCTpaH~eTCH Ha KaKhe

O6b TO H4 0bk0a Mepbl HCnO0jHeHHi cyAeOHbX peweHHt.
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2. floMeweHHf] YBKB HenpHKOCHOBeHHbI. IiMyueCTBO, (DOH1Ibi H

BKTHBbl YBKS, rAe Oi H B 4beg Oi pacnopsuxeHmit ow HH

HaXOAHAHCb, He noaxie)I{8T OOhlCKy, peBH3Hi, KOH HCKuHH|i,

3KcnPOnPHaUHH H a ioOo Apyroi 0opMe BMewaTenbCTBa nyTeM

liCfOAHHTeJbHb]X, aAMHHHCTpaTHBHbIX, cyAeOHwX HuH

38KOHOaTebHblX JAfCTBHA.

3. ApXHBb H ROKyMeHTbI, npHHaAjea me YBKB H A

HBXOj1lflHecfl B ero pacnopfleHHIi, HenpHKOCHOBeHHbI.

4. (DOHAbl, aKTHBI, nOCTyflj1eHHR ii ipyroe iIMyweCTBO YBKB

OCBOOo)laIOTCq:

a ) OT jiioOoA (DopM b npimoro HaOOrooOoleHH.I npl TOM

yCJIOBHli, qTO YBKB He OyaeT TpeOOB8Tb ocBOOOwaeHH OT onJiaTbi

KOMMyH8AbHOrO OOCAY]1HBaHHIf ;

0 ) OT T8MO)IeHHbiX nOWHH, HMnOPTHWX H 3KCnOPTHhIX

3anpeweHifi H oIpaHH4eHHA npH BBO3e H BNBO3e YBKB npeaMeTOB

cayweOHoro fOJb3OBaHHR fPH TOM yCAOBHH, 4TO npeAMeTbl,

BBO3HMbie Ha YCROBHRX TaKOrO OCBOOOKAeHHI, OyAyT npODaBTbCH

B CTPaHe, B KOTOPYIO OHII BBe3eHbI He HHaqe KaK Ha YCJIOBHflX,

COrjiBCOBaHHhlX C ripaBHTeJbCTBOM;

B ) OT TaMOM)eHHhIX COOPOB , HMnOPTHtIX H 3KCnOPTHbIX

3anpeueHmiH H orpaIIHqeHHA npn BBO3e H BbiBO3e COOCTBeHHbIX

H3RaHHA.

5. Rio0Obe MaTepHanbi, BBO3HMbie HAH BbIBO3HMie YBKB,

HaLIHOHaJbHbIMH HAH Me)EAYHaPOAHbIMII opraHaMH, AOJinHbiM OOpa3OM

ynOAHOMOqeHHbIMH YBKB AeACTBOBaTb OT ero HMeHH fpH OKB3aHHH

FyMaHHT8PHOA nOMOuMH 6ei(eHuaM, OCBOOOlfaIOTCfl OT TaMOieHHwX

I1OWJIHH, HMrIOPTHbIX H 3KCnOPTHb1X 3anpe~ueHHR H orpaHHqeHHA1.
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6. Ha YBKB He paCnpOCTpaHIOTCH KaKHe-IHO 0mepbj

(DHHaHCoBorO KOHTPOJIR, npaBHjia it orpaHHqeHHR, H OHO MOyeT

CBOOOJ1HO :

a) npHoOpeTaTb y YrlOJIHOMOqeHHbX KomMepqecKHx

yqpeIljeHHRt, BJlaJeTb If nOJlb3OBaTbCH KOHBePTHpyeMok B8JIIOTOfI,

HMeTb cteTa B HHOCTpaHHOA BaSIoTe, nptfo6peTaTb qepe3

yfIOJlHOMOqeHHhle yqpexcfeHHl , BJiafleTb it fOJIb3OBaTbCH (DOH1I8MH ,

UeHHUlIII t5yMaraMH H 30JIOTOM ;

6) BBO3HTb B CTpaHy npebiBalHH H3 .1IoOoRi lpy'olft CTpaiil

cpeAJCTB8, IieHHhle OyMarH , HHOCTpaHYO B8AIOTY H 30JIOTO ,

nOllb3OBaThCH IIMII B CTPaHe npehBaHHH Hill! m lepeBOJlTb HX B

npyrtie CTpaHIA.

7. YBKF; flO1b3yeTCH iai~onee OJnaronpilITHihM OtlDlIHaJlhHblM

oOMelHHi M KYPCOM BaJIOT.

CTATbR IX

CpeJICTBa CBfl3H

1. AR CBOHX O(1DHnuHJtbabX cpeJlCTB CBtI3H YBKB noiib3yeTcHi

pe)IIMoM lie meHee OnaronpH.lTHbIM, 4eM pe)tHM, npeAoCTaBAnemhli1

FIpaBiTe.nl,('TBOM A 1O0OMy pyroMy npaBHTejibCTBY, BKJAE4a m ero

laHn]o MaTHtqecKite npeACTaBHTeJlbCTBa, HA14 JpyrHM

Me)KnpaBHTeJnbCTBeHHblM, Me)HfyHapOJlHbM opraHH3UH1M B OTHOweHHH

npHOPHTeTOB , TapH(DOB H CTaBOK Ha rlOqTOBbie OTnpaBJleHHH,

TeAerpaMmbi, DOTOTe~nerpaMMbw, TeJ~e(DOHHYIO H Tenerp81DHYIO CBRl3b,

TeneKCUl H ApyrHe CpeACTBa CBR3H , a TaKze B OTHOweHHH

TaPH(DOB, YCTaHOBJneHHbIX AAR npeccui H paltHo.
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2. fpaBHTeJlbCTBO ooecne4HBaeT HeInpmKOCHOBeHHOCTb

oDHuH8JbHOA CBR3H H KoppecnOHJeHUHH YBKB H He noABepraeT

KaKOA OW TO HH ObIAO ueH3ype ero cOoweHHH H KoppecnOHIleHUHD.

TaKaR HenpHKOCHOBeHHOCTb paCnpOcTpaHeTCR Ha H3aHHH,

IIOTOrpaomIH, CJ1aR1m, lMHbMbl H 3ByKO3anHCH, npHqeM AaHHWH

nepeqeHb He RBaReTCH HcqepnbiBaiOwHM.

3. YBKB HmeeT fpaBO nOJb3OB8TbCfl wH0poM H noJ1y4aTb H

OTnP8BBRTb KoppecnoHaeHUHIa H apyrHe MaTepHa~Jbl nocpejlCTBOM

KypbepoB HAH Ba1H3, Ha KOTOphe pacnpOCTP8HiOTC1 TaKHe we

np"BHuerHit H HMMYHHTeTbI, qTO H Ha l1OJ1OMaTiiteCKHX KYpbepoii H

Ba.JI113W .

4. YBKB HMeeT npaBO 3KCnyaTHpOB8Tb paAHo H apyroe

TeueKOMMyHHK81tHOHHoe oOopyOBaHme Ha 3aperlHCTpHpOBaIIHhlX

qaCTOT8X OpraHH3aUHH 0%eAHHeHHX HautiR, a TaK.e H8

qaCTOTax , OTBe~eHHblX npaaHTenbCTBOM npH CHOWeHHFIX CO CBOHM

[peAcTaBHTebCTBOM B CTpaHe.

CTATbR X

JIXOHOCTH~be aHta YBKS

i. npeOCTaBHTeJb, ero 3aMeCTHTenH H ApyrHe RORIHOCTHbie

JiHUa YBKB, nepeqeHb KOTOPbIX coraacOBbIlBaeTCH YBKS H

fpaBHTebCTBOM, BO BpeMR HaxozAeHHR B CTpaHe nO1b3ylOTCH B

OTHOweHHH ce R, CBOHX eyapyrOB H HaXOflHWHXCH Ha HX HE1HBeHHH

aHlu npHBHerHnMH H HMMyHHTeTaMH, H31RTHRMH H AbrOTaMH,

KOTOpbe OOb1HO npeROCTaBARIOTCH MeiE.IyHaPOAHbIM tp8BOM

AHnAOMaTHqeCKHM npeAcTaBHTeIRM. C STOR ueabio MHHHCTePCTBO
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I HOCTp8HHhWX aeJ] PoccHcKoA 'teiepaulHii BKJ1IOmaeT ItX HMe-la B

jiHfnOM8TI'qecKH JiLLiCl .

2. )IOJI)XHOCTHbie JHII,8 YBKB flO Jb3ylOTC R cile.y IoLuIIMH

JlbrOTaMH , npHBnJeFHRMH H HMMyHITeT8MIi:

a ) cyAeOHO-npueccya bHblA LIHMhYHIITeTOM B OTHOIIIeHH

CKa3aHHOrO HIH HalHCaHHOrO tiMH K Bcex aeICTBtIfi , COBepweHHbIX

LIMH B Ka8ieCTBe ROJI)KHOCTHhIX JL1111 ;

0 ) IMMYHHTeTOM OT O('MOTpa H apecra nIx cuJlyweoiioro

OaraKa;

B ) ocBooo)leHhieM OT BOUIICKOIR CJIy I(Ohl II Ah1001AX Rpyruix

cJly)KeOihlx nOBHHHOCTeA ;

r' ) OCBoOo)mE1emlieM tiX caUMIX , lIx cynpyroB , HbXOaxISIUIIXCH tia

lIX H Ki)1it Be H 1LI Ji 1I1I OT Ol'paHIqeHnIiA no iH 1HI'paIIIIH It OT

peruci'pauiiH B K8aeCTBe HIOCTPaHIeB;

,Q ) OCBOO()lcleHHe OT Iioroo0(JloxeHmIt B OTHOmI~Iul l OKJIaIioB

it BCeX Rpyrx BHIIOB BO3HarpaweHH.l, BbilJIatIIBaMhiX thIM YBKR ;

e ) OCBoOOOKjeHHeM OT oOJio}KeHtII JLmOOhIMLI HaJlO-at.m aOXOIIOB ,

nojlyqael~Ix I1M1H 13 ,CTOHItilKOB 3a npejeiiamni JtaiHOA C'TpaHhlb;

W. ) n P BO Ha ipe3aMe~oJpTeJlbHe oeopIAJlel-ie iI OecfnJ8THOe

Ilojlyti etle HIm , J]|lel 31th HIi pa3peuieli-II , ecJIH 3TO HeOdxoJlHMo ,

H CBOOOIIHOe rlepelBH)eHlie B npeieiax CTp8Hb npedwBaHHfi, Blbe3A

B CTPaHY HJIH BhLe3A H13 Hee B TeX cJlyqaqx, KOraa 3TO TpedyeTCoi

lJR BflOJIHemI.S nporpaMM Me)fAYHapOJHOA 3aWHTbI I ryMaHHTBPHOR

nOHOmH YBKB ;

3 ) CBOOOAOA BJIaaeHHH H ll HcnOJIb3OB8HH9I B npegenax

CTp8Hl npe(bIBaHHHI HHOCTp8HHOA BaMJIIOTbl, C4eTOB B HHOCTPaHHOA

BaJIOTe H A1BH1(IIMOAI COt5CTBeHHOCTH H npaBOM nolcae npeKpameHHR
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TpyAOBblX OTHOweHHIA c YBKB BBUBO3HTb 113 CTPBHU npe blBaHHM CBOM

cpeAlCTBa, 38KOHHOCTb BJ1B11eHHR KOTOPbIMH OHM MOryT ROKa3aTb;

H ) TeMH wte JlbrOTaMtH no 38WHTe H pellaTpH8UMH B OTHOJeHHH

KX CaMlX , HX CynpyrOB H JIHU, HBXOSIIIiXC H8 HX HM2(JIBeHHII,

KOTOpbie npeJocTaBARIoTC BO BpeMR MeAyHapOAHbIX KPH3HCOB

HnnomaTHqeCKHM npejlCTaBHTenlM;

K ) lp8BOM BBO3HTb QlJlR JIHqHOFO rlOJlb3OBaHttfl CBOOOlHO OT

nOfwlJmHH 11 RpyrHX 3anpewemifi H orpamit4eiifi:

MeOeb 1 JH lHhe BewII OHOI HllJl HecKoJIbKHMih OTeJIbHblMH

rlapT5hIMII H BnOCJIeaICTBIII HeoOxoHMhIe rlpejlmeTbl B J1oloJAHeHe1i K

HIM, BKJIIOql51 aBTOTp8HcnopTHbie cpeJLCTBa , B COOTBeTCTBlit C

lp8BIlJlal-.IH , KOTOpmle nflMelIHIOTCl B R8H14o4 cTpaHe K

aKKpegIITOBBa llll. I H Jfll unnoma TIiecKuM npeACT8BTeJlRM iiJ1H

c ( -r p y I i u1K j . Me RJlY Ha p O R HblX opratle3ai 1, fl B A B 011111 MO H

pe3ilA(!HTal.l ;

p83ymtine KOjIIIqeCTBO lpejiMeTOB JIH4HOrO flOJIb3OBaHhIfl 1111t

noTpeoJleHIlI , He no~uiew8aix flapeHHllO HJIH npo~iawe.

3. )IOJII(HOCTHhie jmua YBKB, RBjIUIneci rpa)KI1aHaMH CTPaHbl

rlpeOhiBaHlifi nif nOCTORHHO npOWH~lBamme B HeA , lOJlb3yiOTCI 1i1I41b

TeMH flpHBlIIe rMimH ii IIMMYH1TeTaMH , KOTOpbie lpe~jyCMOTpeHbl B

KOHBeHUmi.

CTATbR XI

COTPYIHHKH, npiHuMaeMbie H8 CAYx6y Ha MecTe

1. 3Hua, npHHMaeMbwe Ha CAyIOy Ha MeCTe H OKa3blBaOllHe

yCJyrm YBKB 3a BO3HarpaEfleHHe, lOJib3ylOTCfl cyAeOHo-

npoueecCyaJbHbM HMMYHHTeTOM B OTHOtueHHH CKa3aHHOFO Hill'!
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HatrtCaHHoFo HmH H Bcex AeACTBHA, CoBeptueHHbIX IHMH B KaqeCTBe

JIOJ] HOCTHb]X rlHU .

2. YCJOBHR Ha1Ma JIHII, flpHH1MaeMbIX Ha CJIy)IOy Ha MeCTe,

OTBeqaIOT COOTBeTCTByIIUHM pe3oJAlOUHRM, nOJlOxKeHHRIM H rlp8BH1A8M

OpraHH3auHIi O0IbeIHHeHHbIx HauHA.

CTATbl xl

9KcnepTM B KOmaHJHpOBKaX

UKcnep'raM, HaXOJn.9HMCH B KOMaHAHPOBKaX no Reilam YBKS,

rlpe1oCTaBJIRIOTCH JbrOThl, rlpHBHJerHH It HMMYHHTeTI, KOTOpbie

HeoOxolHMb! 11115 He38BHCHMOrO BbilOJHeHH.1 HMH CBOHX (byHKuHIA. B

qaCTHOCTH, HM npeoCT8BJIIOTCl :

a ) IHMMyHHTeT OT apeCTa HJ1H 3aJ]epwaHH i

0) HMUYHHTeT OT JUlOOrO cyAeOHoro rpeeCJ1egoBaHHR B

OTHOweHHII CKa3aHHOrO HJIH HaflHCaHHOrO IIMH 11J11i 11e1CTBHI,

COBepweHHhiX HMH flPH HCIIOJIHeHHlI CJly)Ie6HbX OOH3aHHOCTeA .

B ) npaBO Ha HenpHKOCHOBeHHOCTb npHHBAJne1(awulx HM

11OKyMeHTOB;

r ) npaBo rlOJlb3OB8ThCI wmI]poM ii fOJIY48Tb MaTepHillhl HAH

KoppoenollmeHllllo !oepeAc'TBOm KYPhepOB HH BsjrH3 1 A 1

O(llHUH JIbBHhIX CHOIIIHIA ;

R ) Te )He JlbrOTbI B OTHOweHHH BEJITHbUX OrpaHHieHHfH HJIH

orpaHHqeHHI1 no ocMeHy, KaKHe npe1OCT8BJRIOTCRl npeI1CTaBHTeARM

HHOCTpaHHbX roCyAapCTB, HaXO1RHWHXCR BO BpeMeHHbIX cnyweOHbiX

KomaH1HpOBKaX;
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e ) Te F~e HMIAMyHHTeTb H JAbrOTbl, BKJIIo
t
lR HMMYHHTeT OT

AOCMOTpa H KOH(DHCKaUHH, B OTHOweHeH Hx JHqHOrO Oarawas , KaKHe

npeIOCTaBJIRIOTCI AHnJIOM8TH4eCKHM npellCTaBHTeJlIM.

CTATbR XM

JHla, OKa3IBsIMuHe ycjiyrH OT HmeHH YBKB

3a HCKJiOqeHHeM CJlyqaeB, B OTHOIeHiMl KOTOPbIX CTOpoHaMH

MoweT OhlTb ROCTHFHyT8 11tfli fOrOBOpeHHOCTb, flp8BHlTeJlbCTBO

nperoCT8aBnHeT BceM JHtLaM, OKa3blBaJiowHM yCJlyrnl OT HMeHH YBKB,

Kpome HaHHThlX Ha MeCTe rpBpIE18H n PH H M Ole A CTp8Hbl,

npnBHerHH H HIMMyHHTeTbI, ynOMHHyTbie B pa3Aee 18 CTaTb! V

KoHBettIHH . KpoMe TOrO, MM rlperiOCTaBJHeTCJ npaBO Ha :

a ) He3aMeAlJIHTeJlbHoe o(DopMlaeHne I OecrlmaTHoe [1OJjYqieHiue

BH3 , .mIleH3HII HIIH pa3peweHHil, HeOoxolhMblx AJlI 3iD(DeKTHBHOrO

ocyweCTBJleHHi HX IYHKUHA;

0 ) CBOOOflHOe rlepejfBlileHHe no CTpaHe, Bbe3 B Flee ijnu

Bbie3A M43 Hee B npeaenax ocyiueCTBJuFieMtwx FyM8HHTPHbiX flpOfpaMM

YBKB.

CTATbfl XIV

YBeJIOMJIeHHe

1. YBKB coodulaeT flpaBHTeAbcTBy 08MmHJHH 1OJ12HOCTHbX AHU

YBK5, BKcnePTOB B KOMaHAHPOBKBX no AeJIAM YBKB H ApyrHx JAU,

OK83[BaIOMHX ycayrH OT HMeHH YBKB, H 00 H3meHeHHH CTaTYC8

TaKHX AHU.

2. JOJIIHOCTHbIM JHmuaM YBKB, 3KcnepTaM B KOMaHflHpOBKax no

Ae~iam YBKB H ApyrHM JHtuaM, OKa3BIBaIOUHM yciyrm OT HMOHH YBKB,
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BbiJaaeTC¢ cneQHaJbHoe yROCTOsepeHe AHqHOCTH, B KOTOpOM

yKa3b1BaeTCJ9 Iix CTaTyc no HaCTOaweMy Cornamemixo.

CTATbJI XV

OTKa3 OT HMMYHHTeTa

npHBltlierHIi Ii HMMYHHTeTbi npeuoCTaBi)OTCR COTpyAHsiKam

YBKB B HHTepecax OpraHH3auliH O61eAHHeHHbX Hauifl i YBKB, a He

J1 Jl 1 lix .f IqHOA BblrO~bl. PeHepaAbHbI ceKpeTapb OpraHI3aul.i

C00ieAmieHhIX HauHA MO)eT OTKa3aTbCH OT HMMYHHTeTa AlOOOrO

COTPYflHlKa YBKB B Tex caytlaax, KorAa, no ero MHeHHlO,

HMMYHHTeT npenfTCTByeT OTpBJXeHHO nPaBOCYAHR H OT Hero

14MOWHO OTKa3aTbCfl Oe3 ymepoa )IJ1.9 IIHTepecOB OpraHIl3aIHH

oi egIiHeHmHx HaiuiA i YBKB.

CTATbR XVI

Pa3pemeHHe cnopoB

0iooo cnop me)Kiy YBKB H npaBHTeJlbCTBOM, BblTeKaIOli1 R3

HaCToalllero Cor1aweHHS IjiH CBfl3aHHf C HIM, p83peuiaeTcR nYTeM

neperofsopon unH Apyrofi coriiacOBaHHOk npoueaypw pa3peieHHla.

Ecnim chop He pa3peeH TaKHM nyTeM, TO OH, nO npOcbOe Aio0oR

H3 CTOpOH, nepeAaeTcH HS paccMoTpeHe TpeTeACKoro cyia.

Kax(aa CTOpOHa Ha3HaqaeT OAHOrO TpeTeACKOrO Cybi, H ABoe

Ha3HaqEHHIX TaKHM 0Opa30M TpeTeACKHX cyjjeA Ha3HaqaIOT

TpeTbero, KOTOPbII CTaHOBHTC5 npenceAaTeneM. Ecam B TeqeHHe

30 AHeft noce RaTw npeAcTaBaeHHl npOCb6b 0 TpeTeACKOM

pa3OHpaTelbCTBe KaKa.-iH6O H3 CTOpOH He Ha3HaqHA8

TpeTe5cKoro CylibiO HAH eCAH B TeqeHHe 15 AHeA nocne AaTbJ
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Ha3Ha%4eHHi fBYX TpeTeACKHX cygeA He ObI HB3HBqeH TpeTHA

TpeTeiCKHA CyjlbR, JlI0afl H3 CTOPOH MOweT npOCHTb

npeaceaTenrl Me)uyHapOAHoro cy~a H83HaqHTb TpeTeACKoro

Cy~bO. Ji0ahie pelUeHHH TpeTeACKKX cyjeA nPHHHMaIOTCH rooCaMH

JIBYX 1H3 HHX. fpoueypa TpeTeicKoro pa3OHpaTelbcTBa

YCT8HaBJHBaeTCR TpeTeACKHMH CyfbRMH, a CTopoHb HecyT Bce

pacxoi, CBfl3aHHbie C TpeTeACKHM pa30HpaTebCTBOM, corAacHo

oueHKe TpeTeA1CKHX cyeAi. B pewemit TpeTeAlCKoro cyna

H3iaralOTCR npH4HHbl, KOTOpbie nemaT B ero OCHOBe, H CT0POHbl

npHHHM8IOT ero B KBqeCTBe OKOH4aTelbHoro peweHHH no AaHHOMY

cn opy.

CTATbR Xvn

06mHe nOOmeHHH

1. HaCToliwee CoraweHHe BCTynaeT B CHAY B AeHh ero

roIallicaliiifl OOeiMit CTOPOHaMit iH e CTByeT RO Tex fop, noia

ero ReACOTBue He npeKpawaeTcH B COOTBeTCTBHH C nYHKTOM 5

AaHHOA CTaTbl.

2. HacToRluee CorjaueHHe HCTOJIKOBbIBaeTCR C y4ieTom ero

OCHOBHOA tiemii, KOTOpaR COCTOHT B TOM, qTOOMb nO3BOAIHTb YBKS B

nOf[HOM oOieme H 39DeRKT11BHO BbiIOAHHTb CBOA MeXtyHapOAHbIR

MaH~aT B OTHOweHHIH oeleHueB H AOCTHVHyTb CBOHX ryMaHHTSPHMX

ueneh B jiaHHO0 CTpaHe.

3. 1O6A BOnPOC, KOTOPbIA He npe~jyCMOTpeH B HaCTORweM

CoraaweHHH, pewaeTC9 CTopoHaMH coriacHo OTHOCHWHMCi K

AaHHOMy Bonpocy pe30OUHRM H peweHHHM COOTBeTCTByIOWHX

opraHOB OpraHH3auHH O00eAiiHeHHUX HauHA. Ka)flafl CTOpOHa B
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[1(I iOo4 I)ep II 0 Jl H1 O:..Jm ij Ti, Ah 110 8 pCJCC 1,Tp It BaOT .1 K)O t)

tipe, tanw.e ite , BblbIBIIHyToe ApyiloA CTOpOHO10 B COOTBeTCTBIi C

HaCTOHitM flyHKTOM.

4. KoHcyhIbTauHIH c ueaJbio BHeCeHH1 nonpaBoK B HaCToHmee

(Cor-Jala.lleuaP MlOyT ONTh I'pOBc*Aem no rlpocboe flpaBaiTeJlhCTSa iimii

YRKR . no1a11) ll K II sKi BII (- $TC *1 RYTeM flp IIH-ITHtII COBMBCTHO rO

IiIicjIIIIllorO c:orJlaweHIluI .

,5, Hoc r:Omilllee Car iaUlemta ie yT 1)a tIa e i ('itJIy 'pe 3 Ille C Th

mecRIIeB nocile TOr'O, xaK O()lla 113 ItoroeapmlBamOuluxcs1 CTop)lla

rit : h MeIi o yBeomt.II IIeT ,rr 'F "I0 (o' OIIY BOem Ie1 tH i it

npeKpaTHTh JIICTISII*e IaTC-TonIlterO CornametHit.

B YIOT(')BrPEFH IEF) iltweioJinlhlCiiBtiieC1 JtOJilliu m oOpivi3OM

Htd3hId 'hllhl( '. II )OeJ(:'i'iB I r'il I CI0T11TCTBeHIIO YaIpau in !iti

Be.Z\ (IIlII(,I'o 1. (I,.tlt((apa opr[aliti'-Aaitt )OO1,leti1eua1X Ilatilft n1o fIielILm

01;' I'll e It r1aIt ii " hr t JIsC TB a Pot: uI Ic K 0 D 0enepai1llt i OT It Me:H It

C ru ttl)i utcllatn l(it IUT OH IlIet CoriuaIatmie H ilr antfl(cK o1t II

1), (.'( 'ult ,I shxl1,s . Rj )l It.Jl(!fl TroJIKOBiUII|l$ It B CJIy4 e KOJ 111131111

ilpemliM, im( risibuie iipaho IImeeT TeKCI" tia atiriiAc . mO 3hie

Iow111ois 'IstcAa

3a HpaBHTeIbCTBO 3a YipawieHHe BepXOBHoro KOMHccapa
PoccHicaoA 4eaepaum: OpraHH3amm 061emmeluux HauXHA

no .enaM 6ewemue:
[Signed - Signe']I  [Signed - Signe]2

'Signed by Viacheslav I. Bakhmin - Signd par Vyatcheslav 1. Bakhmin.

2 Signed by Sadako Ogata - Signd par Sadako Ogata.
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[TRADUCTION - TRANSLATION]

ACCORD' ENTRE LE GOUVERNEMENT DE LA F1dD1tRATION DE
RUSSIE ET LE HAUT COMMISSARIAT DES NATIONS UNIES
POUR LES RtFUGIItS

Consid6rant que l'Office du Haut Commissaire des Nations Unies pour les
r6fugi6s a dt6 cr66 par ]a r6solution 319 (IV) de 1'Assemble g6n~rale des Nations
Unies du 3 d6cembre 19492,

Consid~rant que le statut de l'Office du Haut Commissionnaire des Nations
Unies pour les r6fugi6s, adopt6 par l'Assemblde g6n6rale des Nations Unies dans sa
r6solution 428 (V) du 14 d6cembre 19503, stipule, entre autres dispositions, que le
Haut Commissaire, agissant sous l'autorit6 de l'Assembl6e g6n6rale, assume sous
les auspices de l'Organisation des Nations Unies, les fonctions de protection inter-
nationale des r6fugi6s qui rel~vent de son statut, et de recherche des solutions per-
manentes au probl~me des r6fugi6s, en aidant les gouvernements et, sous r6serve de
l'approbation des gouvernements int6ress6s, les organisations privies, A faciliter le
rapatriement librement consenti de ces r6fugi6s ou leur assimilation dans de nou-
velles communaut6s nationales,

Consid~rant que l'Office du Haut Commissaire des Nations Unies pour les
r6fugi6s, organe subsidiaire cr66 par l'Assembl6e gdndrale conform6ment A l'Arti-
cle 22 de la Charte des Nations Unies, fait partie int6grante des Nations Unies dont
le statut, les privileges et les immunit6s sont r6gis par la Convention sur les privileges
et immunitds des Nations Unies, adopt6e par l'Assembl6e g6n6rale le 13 f6vrier
19464,

Consid6rant que l'Office du Haut Commissaire des Nations Unies pour les
r6fugids et le Gouvernement de la F6d6ration de Russie souhaitent ddfinir, dans le
cadre du mandat du Haut Commissaire, les modalit6s de sa repr6sentation dans le
pays,

Par les pr6sentes, l'Office du Haut Commissaire des Nations Unies pour les
r6fugi6s et le Gouvernement de la F6d6ration de Russie ont, dans un esprit de coop6-
ration amicale, conclu l'Accord ci-apr~s.

Article premier

DFINITIONS

Les d6finitions ci-aprZs s'appliquent A toutes les dispositions du pr6sent
Accord:

a) Le sigle << HCR >> d6signe l'Office du Haut Commissaire des Nations Unies
pour les r6fugi6s;

I EntrA en vigueur le 6 octobre 1992, par la signature, conformbment au paragraphe I de I'article XVII.
2 Nations Unies, Documents officiels de lAssemblde gdngrale, quatriame session, p. 37.
3 Ibid., cinquiame session, Suppldment n

° 
20 (A/1775), p. 51.

I Nations Unies, Recuei des Traitds, vol. 1, p. 15.
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b) L'expression <<Haut Commissaire > d6signe le Haut Commissaire des
Nations Unies pour les r6fugi6s ou les Hauts fonctionnaires auxquels le Haut Com-
missaire a d6l6gu6 pouvoir d'agir en son nom;

c) Le terme « Gouvernement d6signe le Gouvernement de la Fdration de
Russie;

d) L'expression < pays h6te > ou le terme « pays d6signent la F6d6ration de
Russie;

e) Le terme « Parties d6signe le HCR et le Gouvemement;

f) Le terme « Convention d6signe la Convention sur les privileges et immu-
nitds des Nations Unies approuv6e par l'Assemblde g6n6rale des Nations Unies, le
13 f6vrier 1946;

g) L'expression « d616gu6 du HCR > d6signe le fonctionnaire du HCR respon-
sable du bureau du HCR dans le pays;

h) L'expression < fonctionnaires du HCR > d6signe tous le membres du per-
sonnel du HCR employ6s conform6ment au Statut et au R~glement du personnel de
I'Organisation des Nations Unies, A l'exception des personnes qui sont recrut6es sur
place;

i) L'expression << experts en mission d6signe les personnes, autres que les
fonctionnaires du HCR ou que les personnes s'acquittant de fonctions pour le
compte du HCR, qui entreprennent des missions pour le HCR;

j) L'expression <« personnes s'acquittant de fonctions pour le compte du
HCR > d6signe les personnes physiques et morales et leurs employ6s, autres que les
nationaux du pays h6te, dont le HCR s'est assur6 les services pour ex6cuter ses
programmes ou aider A leur ex6cution;

k) L'expression « personnel du HCR d6signe les fonctionnaires du HCR, les
experts en mission et les personnes s'acquittant de fonctions pour le compte du
HCR.

Article II

OBJET DE L'AcCORD

Le pr6sent Accord 6nonce les stipulations sur la base desquelles le HCR
coop~re avec le Gouvernement, dans les limites de son mandat, ouvre un bureau
dans le pays et s'acquitte de ses tAches de protection internationale et d'assistance
humanitaire en faveur des r6fugi6s et autres personnes relevant de sa comp6tence
dans le pays h~te.

Article III

COOPtRATION ENTRE LE GOUVERNEMENT ET LE HCR

1. La cooperation entre le Gouvernement et le HCR dans le domaine de la
protection intemationale et de l'assistance humanitaire aux r6fugi6s et autres per-
sonnes relevant de la comp6tence du HCR a pour base le statut du HCR, les autres
d6cisions et r6solutions pertinentes concernant le HCR, adopt6es par les organes
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des Nations Unies, l'article 35 de la Convention de 1951 relative au statut des rdfu-
gi6s' et I'article 2 du Protocole de 1967 relatif au statut des rdfugi6s2 .

2. Le bureau du HCR procide A des consultations avec le Gouvernement et
coop~re avec ce dernier lors de l'6laboration et de l'examen des projets intdressant
des r6fugigs.

3. Les conditions et modalit6s de tout projet financ6 par le HCR et mis en
ceuvre par le Gouvernement, y compris les obligations auxquelles sont tenus le Gou-
vernement et le Haut Commissaire en ce qui concerne l'apport de fonds, de fourni-
tures, de mat6riel et de services ou de toute autre forme d'assistance destin6e aux
r6fugi6s, sont 6nonc6es dans des accords de projet qui doivent 8tre signds par le
Gouvernement et le HCR.

4. Le Gouvernement accorde A tout moment au personnel du HCR libre accis
aux r6fugids et autres personnes relevant de la comp&ence du HCR, ainsi qu'aux
sites de mises en oeuvre des projets du HCR afin qu'il puisse en suivre toutes les
phases d'ex6cution.

Article IV

BUREAUX DU HCR

1. Le Gouvernement accueille favorablement l'ouverture et la gestion par le
HCR d'un bureau dans le pays pour assurer une protection internationale et une
assistance humanitaire aux r6fugids et autres personnes relevant de la coopdration
du HCR.

2. Le HCR peut decider, avec l'accord du Gouvernement, que le bureau du
HCR dans le pays aura qualit6 de bureau r6gional ou de bureau de zone et commu-
niquera par dcrit au Gouvernement le nombre et le grade des fonctionnaires qui y
seront affectds.

3. Le bureau du HCR s'acquitte des fonctions qui lui sont assign6es par le
Haut Commissaire, dans le cadre de son mandat en faveur des rdfugids et autres
personnes relevant de sa comp6tence, 6tablissant et entretenant notamment des
relations entre le HCR et d'autres organisations gouvernementales ou non gouver-
nementales qui opirent dans le pays.

Article V

PERSONNEL DU HCR

1. Le HCR peut affecter au bureau ouvert dans le pays les fonctionnaires ou
autres personnes dont il juge les activit6s n6cessaires A l'accomplissement de ses
taqches de protection internationale et d'assistance humanitaire.

2. Le Gouvernement sera inform6 de la cat6gorie des fonctionnaires et des
autres personnes affect.es dans le bureau du HCR dans le pays.

3. Le HCR peut charger des fonctionnaires de se rendre dans le pays aux fins
de consultation et coop6ration avec leurs homologues aupr~s du Gouvernement, ou
avec les autres parties concem6es par les activit6s en faveur des r6fugids, sur les

I Nations Unies, Recueji des Traits, vol. 189, p. 137.

2 Ibid., vol. 606, p. 267.
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question suivantes : a) examen, 61aboration, contr6le et 6valuation des programmes
de protection internationale et d'assistance humanitaire; b) exp6dition, r6ception,
distribution ou utilisation des secours, du mat6riel et des autres articles fournis par
le HCR; c) recherche de solutions durables au probl~me des r6fugi6s; et d) toute
autre question portant sur l'application du prdsent Accord.

Article VI

MESURES VISANT , FACILITER LA MISE EN (EUVRE
DES PROGRAMMES HUMANITAIRES DU HCR

1. Le Gouvernement prend, en accord avec le HCR, toute mesure qui pourrait
8tre n6cessaire pour que les fonctionnaires du HCR, les experts en mission et les
personnes s'acquittant de fonctions pour le compte du HCR ne soient pas visdes par
les r~glements ou autres dispositions 16gales de nature A faire obstacle aux opera-
tions men6es et aux projets ex6cut6s dans le cadre du pr6sent Accord et pour qu'ils
b6n6ficient de toute autre facilit6 propre b assurer une mise en oeuvre rapide et
efficace des programmes humanitaires du HCR en faveur des r6fugi6s dans le pays.
Ces mesures englobent l'autorisation d'utiliser gratuitement le mat6riel radio et
autre mat6riel de t6l6communications du HCR; l'octroi d'autorisations de vol et
1'exemption des taxes d'atterrissage et des redevances li6es au transport a6rien du
fret destin6 aux secours d'urgence et au transport des r6fugi6s et/ou du personnel du
HCR.

2. Le Gouvernement, en accord avec le HCR, aide les fonctionnaires de ce
dernier A trouver des locaux A usage de bureau appropri6s qu'il mettra A la disposi-
tion du HCR gratuitement ou A un prix de location symbolique.

3. Le gouvernement, en accord avec le HCR, prend les dispositions ndces-
saires et fournit, A concurrence d'un montant mutuellement convenu, les fonds
requis pour financer le cofit des services et am6nagements locaux destin6s au bureau
du HCR : installation, 6quipement, entretien et, le cas 6ch6ant, location du bureau,
par exemple.

4. Le Gouvernement veille A ce que le bureau du HCR b6n6ficie, en tout
temps, des services publics n6cessaires et A ce que ces services soient fournis A des
conditions 6quitables.

5. Le Gouvernement prend, le cas 6ch6ant, les mesures requises pour assurer
la s6curit6 et la protection des locaux du HCR et du personnel qui y travaille.

6. Le Gouvernement aide A trouver des logements appropri6s pour le person-
nel du HCR recrut6 sur le plan international.

Article VII

PRIVILEGES ET IMMUNITIS

1. Le Gouvernement applique au HCR, h ses biens, fonds et avoirs, et A ses
fonctionnaires et experts en mission, les dispositions pertinentes de la Convention
sur les privileges et immunit6s des Nations Unies. Le Gouvernement accepte aussi
d'accorder au HCR et A son personnel les privileges et immunit6s suppl6mentaires
6ventuellement n6cessaires au bon exercice des fonctions de protection internatio-
nale et d'assistance humanitaire du HCR.
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2. Sans prejudice du paragraphe 1 du present article, le Gouvernement 6tend
notamment au HCR les privileges, immunitds, droits et facilitds 6nonc6s aux arti-
cles VIII A XV du present article.

Article VIII

LE HCR, SES BIENS, FONDS ET AVOIRS

1. Le HCR, ses biens, fonds et avoirs, ob qu'ils se trouvent et quel qu'en soit
le dAtenteur, jouissent de l'immunit6 de juridiction, sauf dans la mesure obi le HCR
y a expressdment renoncd dans un cas particulier; il est entendu que la renonciation
ne peut s'dtendre des mesures d'exdcution.

2. Les locaux du HCR sont inviolables. Les biens, fonds et avoirs du HCR,
ob qu'ils se trouvent et quel que soit leur ddtenteur, sont exempts de perquisition,
rdquisition, confiscation, expropriation ou de toute autre forme de contrainte exdcu-
tive, administrative, judiciaire ou 16gislative.

3. Les archives du HCR et, d'une manire gdn6rale, tous les documents lui
appartenant ou d6tenus par lui, sont inviolables ob qu'ils se trouvent.

4. Les fonds, avoirs, revenus et autres biens du HCR sont:

a) Exon6r6s de tout imp6t direct, 6tant entendu que le HCR ne demandera pas
l'exondration des charges qui ressortissent A la r~mundration de services d'utilit6
publique;

b) Exon6r6s de tous droits de douane, prohibitions et restrictions d'importa-
tion ou d'exportation A l'6gard d'objets import~s ou exportds par le HCR pour son
usage officiel, 6tant entendu que les objets ainsi import6s en franchise ne seront pas
vendus dans le pays, A moins que ce ne soit A des conditions agr66es par le Gou-
vernement;

c) Exon6rds de tous droits de douane, prohibitions et restrictions d'importa-
tion et d'exportation A l'6gard de ses publications.

5. Tout matdriel import6 ou export6 par le HCR, par des organismes natio-
naux ou internationaux diment accrdditds par le HCR pour agir en son nom dans le
cadre de l'assistance humanitaire aux rdfugids, est exondr6 de tous droits de douane,
prohibitions et restrictions A l'importation ou A l'exportation.

6. Le HCR n'est astreint A aucun contr6le, r6glementation ou moratoire finan-
ciers et peut librement :

a) Acqudrir aupr~s d'entit6s commerciales autorisdes, ddtenir et utiliser des
monnaies n6gociables; avoir des comptes en devises et acqudrir par l'intermddiaire
d'dtablissements agrdds, ddtenir et utiliser des fonds, des valeurs et de 'or;

b) Faire entrer dans le pays des fonds, des valeurs, des devises et de l'or en
provenance de tout autre pays, les utiliser dans les limites du territoire du pays h6te
ou les transf6rer dans d'autres pays.

7. Le HCR bdn6ficie du taux de change 16gal le plus favorable.
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Article IX

FACILITIS DE COMMUNICATION

1. Le HCR b6n6ficie, pour ses communications officielles, d'un traitement au
moins aussi favorable que le traitement accord6 par le Gouvernement A tout autre
gouvernement, y compris ses missions diplomatiques ou A d'autres organisations
intergouvernementales et internationales, en ce qui concerne les priorit6s, tarifs et
taxes sur le courrier, les ciblogrammes, t616photos, communications t6l6phoniques,
t616grammes, t6lex et autres communications, ainsi que sur les tarifs de presse pour
les informations A la presse et la radio.

2. Le Gouvernement garantit l'inviolabilit6 des communications et de la cor-
respondance officielles du HCR qui ne pourront 6tre censur6es. Cette inviolabilitd,
A laquelle la pr6sente 6num6ration ne donne pas un caract~re limitatif, s'6tend aux
publications, photographies, diapositives, films et enregistrements sonores.

3. Le HCR a le droit d'utiliser des codes et d'exp6dier et de recevoir sa corres-
pondance et d'autres documents par des courriers ou dans des valises scell6es qui
jouiront des m~mes privileges et immunit6s que les courriers et les valises diploma-
tiques.

4. Le HCR a le droit d'utiliser du mat6riel radio et d'autre matdriel de t616-
communications, sur les fr6quences enregistr6es de I'ONU, et sur celles allou6es par
le Gouvernement, d'un bureau du HCR A l'autre, A l'int6rieur et hors du pays, et en
particulier avec le si~ge du HCR A Gen~ve.

Article X

FONCTIONNAIRES DU HCR

1. Le d16gu6, le d616gu6 adjoint et les autres fonctionnaires du HCR, jouis-
sent, pendant leur s6jour dans le pays, selon qu'il en a 6t6 convenu entre le HCR et
le Gouvernement, pour eux-m~mes, leurs conjoints et tout membre de leur famille
vivant A leur charge, des privileges et immunit6s, exon6rations et facilit6s dontjouis-
sent habituellement les agents diplomatiques. A cette fin, le Ministre des affaires
6trangires portera leurs noms sur la liste diplomatique.

2. Pendant leur sdjour dans le pays, les fonctionnaires du HCR jouissent des
facilit6s, privileges et immunit6s suivants :

a) Immunit6 de juridiction pour les actes accomplis par eux en leur qualit6
officielle (y compris leurs paroles et leurs 6crits);

b) Immunit6 d'inspection et de saisie de leurs bagages officiels;

c) Exemption de toute obligation relative au service militaire ou A tout autre
service obligatoire;

d) Exemption pour eux-m~mes, leurs conjoints, les membres de leur famille
vivant A leur charge et les autres personnes vivant dans leur m6nage des dispositions
limitant l'immigration et des formalit6s d'enregistrement des 6trangers;

e) Exon6ration de tout imp6t sur les traitements et tous autres 6moluments
vers6s par le HCR;
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f) Exon6ration de tout imp6t sur les revenus tir6s de sources ext6rieures au
pays;

g) Facilit6s en vue de l'examen des demandes et de la d61ivrance rapides, A titre
gracieux, des visas, autorisations et permis 6ventuellement n6cessaires;

h) Autorisation de ddtenir et de conserver sur le territoire de la Pologne, des
monnaies 6trang~res, des comptes en devise et des biens meubles et droit a la cessa-
tion de service au HCR, d'exporter du pays h6te les fonds dont ils peuvent justifier
la possession licite;

i) Mme protection et mimes facilit6s de rapatriement pour eux-memes, leurs
conjoints, les membres de leurs familles vivant a leur charge et les autres membres
de leur m6nage que celles accord6es aux agents diplomatiques en p6riode de crise
internationale;

j) Droit d'importer, pour leur usage personnel, en franchise de droits de
douanes et autres taxes et en 6tant exon6r6s des prohibitions et restrictions d'impor-
tation :

i) Leurs meubles et effets personnels en une ou plusieurs exp&litions distinctes,
puis de quoi les compl6ter, le cas 6ch6ant, y compris des v6hicules h moteur,
conform6ment A la r6glementation nationale applicable aux repr6sentants diplo-
matiques accr6dit6s dans le pays, et/ou aux membres r6sidents d'organisations
internationales.

ii) Des quantit6s raisonnables de certains articles r6serv6s A leur usage ou A leur
consommation personnels et en aucun cas destin6s A etre offerts comme pr6sents
ou revendus.

3. Les fonctionnaires du HCR qui sont des ressortissants du pays h6te ou y
6tablissent leur r6sidence permanente, jouissent seulement des privileges et immu-
nit6s pr6vus dans la Convention.

Article XI

PERSONNEL RECRUTE LOCALEMENT

1. Les personnes recrut6es localement et r6mun6r6es A l'heure pour des
taches au b6n6fice du HCR jouissent de l'inmiunit6 de juridiction pour les actes
accomplis par elles en leur qualit6 officielle (y compris leurs paroles et 6crits).

2. Les conditions d'emploi du personnel recrut6 localement sont r6gies par les
r6solutions pertinentes et par le Statut et le Raglement du personnel de l'Organisa-
tion des Nations Unies.

Article XII

EXPERTS EN MISSION

1. Les experts, lorsqu'ils accomplissent des missions pour le HCR, jouissent
des facilit6s, des privileges et des immunit6s n6cessaires pour exercer leurs fonc-
tions en toute ind6pendance. Ils jouissent en particulier des privileges et immunit6s
suivants :

a) Inmmunit6 d'arrestation personnelle ou de d6tention;
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b) Immunit6 de juridiction quelle qu'elle soit pour les actes accomplis par eux
au cours de leurs missions, y compris paroles et 6crits. Cette immunit6 continuera A
leur tre accord6e mime apr~s qu'ils aient cess6 d'8tre en mission pour le compte du
HCR;

c) Inviolabilit6 de tous papiers et documents;

d) Droit de faire usage de codes et de recevoir des documents et de la corres-
pondance par courrier ou valises scell6es, pour leurs communications officielles;

e) Les m~mes facilit6s en ce qui concerne les r6glementations mon6taires et de
change que celles qui sont accord6es aux repr6sentants des gouvernements 6tran-
gers en mission officielle temporaire;

f) Les m~mes immunit6s et facilit6s en ce qui concerne l'inspection et la saisie
de leurs bagages personnels que celles qui sont accord6es aux agents diplomatiques.

Article XIII

PERSONNES S'ACQUITTANT DE FONCTIONS POUR LE COMPTE DU HCR

1. Sauf si les Parties en d6cident autrement, le Gouvernement accorde A toutes
les personnes qui s'acquittent de fonctions pour le compte du HCR, autres que les
ressortissants du pays h6te recrut6s sur place, les privileges et immunit6s sp6cifi6s
au paragraphe 18 de l'article V de la Convention. Ces personnes jouissent en outre :

a) De facilit6s en vue de l'examen des demandes et de la d6livrance rapides, A
titre gracieux, des visas, autorisations ou permis n6cessaires au bon exercice de
leurs fonctions;

b) De la libert6 de d6placement A l'int6rieur comme A l'ext6rieur du pays, en
sortir et y entrer, dans la mesure n6cessaire la mise en oeuvre des programmes
humanitaires du HCR.

Article XIV

NOTIFICATION

1. Le HCR notifie au Gouvernement les noms des fonctionnaires du HCR, des
experts en mission et des autres personnes s'acquittant de fonctions pour le compte
du HCR ainsi que les changements survenant dans leur statut.

2. Les fonctionnaires du HCR, les experts en mission et les autres personnes
s'acquittant de fonctions pour le compte du HCR reroivent une carte d'identit6
sp6ciale attestant le statut qui est le leur en vertu du pr6sent Accord.

Article XV

LEVITE DE L'IMMUNITIe

Les privileges et immunit6s sont accord6s au personnel du HCR dans l'int6rt
de l'Organisation des Nations Unies et du HCR, et non A l'avantage personnel des
personnes concern6es. Le Secr6tariat g6n6ral de l'Organisation des Nations Unies
peut lever l'immunit6 accord6e A tout fonctionnaire du HCR, dans tous les cas oi', A
son avis, cette immunit6 empecherait que justice soit faite et oa elle peut etre lev6e
sans porter pr6judice aux int6rts de l'Organisation des Nations Unies et du HCR.
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Article XVI

REGLEMENT DES DIFF9RENDS

Tout diff6rend entre le HCR et le Gouvemement, auquel donnerait lieu le pr6-
sent Accord ou qui y aurait trait et qui ne pourrait 8tre r6gl6 A l'amiable par voie de
n6gociations ou par un autre mode convenu de r~glement, sera soumis A l'arbitrage
A la demande de l'une ou l'autre Partie. Chacune des Parties d6signera un arbitre et
les deux arbitres ainsi dAsign6s en nommeront un troisi me qui pr6sidera. Si, dans
les 15 jours suivant la demande d'arbitrage, l'une des Parties n'a pas d6sign6 d'ar-
bitre ou si, dans les 15 jours qui suivront la nomination de deux arbitres, le troisi~me
n'a pas W d6sign6, l'une ou l'autre Partie pourra demander au Pr6sident de la Cour
internationale de Justice de d6signer un arbitre. Toutes les decisions des arbitres
devront recueillir les voix de deux d'entre eux. La proc6dure d'arbitrage sera arrt6e
par les arbitres et les frais de l'arbitrage seront A la charge des Parties, A raison de la
proportion fix6e par les arbitres. La sentence arbitrale sera motiv6e et sera accept6e
par les Parties comme r~glement d6finitif du diff6rend.

Article XVII

DISPOSITIONS Gf-N9RALES

1. Le pr6sent Accord entrera en vigueur ds sa signature par les deux Parties
et demeurera en vigueur tant qu'il n'aura pas W d6nonc6 conform6ment au para-
graphe 5 du prdsent article.

2. Le pr6sent Accord sera interpr6t6 eu 6gard A son objet principal qui est de
permettre au HCR de s'acquitter pleinement et efficacement de son mandat interna-
tional A 1'6gard des r6fugi6s et de poursuivre ses objectifs humanitaires dans le pays.

3. Les questions non expressdment prdvues dans le pr6sent Accord seront
r6gldes par les Parties conform6ment aux r6solutions et d6cisions pertinentes des
organes comp6tents de l'Organisation des Nations Unies. Chacune des Parties exa-
minera avec soin et bienveillance toute proposition dans ce sens pr6sent6e par
l'autre Partie en application du pr6sent paragraphe.

4. Des consultations visant A modifier le prdsent Accord pourront se tenir A la
demande du Gouvernement ou du HCR. Les modifications se feront par accord
6crit.

5. L'une ou l'autre Partie peut d6noncer le pr6sent Accord par notification A
l'autre Partie. Le pr6sent Accord cessera d'etre en vigueur dans les six mois qui
suivront ladite notification, sauf en ce qui concerne la cessation normale des acti-
vitds du HCR dans le pays et la liquidation de ses biens dans le pays.
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EN FOI DE QUOI les soussign6s, A ce dfiment autoris6s respectivement par le
Gouvemement de la Fdration de Russie et le Haut Commissariat des Nations
Unies pour les r6fugi6s, ont sign6 au nom des Parties le pr6sent Accord en langues
anglaise et russe. En cas d'interpr6tation divergente, il y aura lieu de se r6f6rer au
texte anglais.

FAIT A Gen~ve le 6 octobre 1992.

Pour le Gouvernement
de la Fi6dration de Russi.e:

Chef du Directoire
de la Coop6ration humanitaire

et culturelle intemationale,

[Signe]
VYATCHESLAV I. BAKHMIN

Pour le Haut Commissariat des Nations Unies
pour les r6fugi6s :

Haut Commissaire
pour les r6fugi6s,

[Signe]

SADAKO OGATA
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AGREEMENT' BETWEEN THE UNITED NATIONS AND THE GOV-
ERNMENT OF UKRAINE RELATING TO THE ESTABLISH-
MENT OF A UNITED NATIONS INTERIM OFFICE

PREAMBLE

Whereas the Government of Ukraine and the United Nations have expressed
their mutual interest that the United Nations establish an Interim Office in Kiev with
a view to supporting and supplementing the national efforts in solving the most
important problems of economic development and promoting social progress and a
better standard of life;

Whereas the Government of Ukraine has agreed to ensure the availability of the
necessary facilities to enable the Interim Office to perform fully and effectively its
functions, including its scheduled programmes of work and any related activities,
and to fulfill its purposes in co-operation and harmony with the Government and
people of Ukraine;

Considering that the Government of Ukraine has agreed to apply to the Interim
Office, as an organizational unit of the United Nations, and to its officials the rel-
evant provisions of the Convention on the Privileges and Immunities of the United
Nations; 2

Desiring to conclude an agreement with a view to regulating questions arising
from the establishment in Kiev of the United Nations Interim Office;

Have, in a spirit of friendly co-operation, agreed as follows:

Article I

DEFINITIONS

For the purpose of the present Agreement, the following definitions shall apply:
(a) "Office" means the United Nations Interim Office, an organizational unit

through which the United Nations provides assistance and co-operation in pro-
grammes; it may include field sub-offices established in the country by mutual
agreement;

(b) 'qhe Government" means the Government of Ukraine;
(c) "The appropriate authorities" means central, local and other competent

authorities under the law of Ukraine;
(d) "Convention" means the Convention on the Privileges and Immunities of

the United Nations adopted by the General Assembly of the United Nations on
13 February 1946;

(e) "Parties" means the United Nations and the Government of Ukraine;
(f) "Head of the Office" means the official in charge of the United Nations

Interim Office;

I Came into force on 6 October 1992 by signature, in accordance with article XXI.
2 United Nations, Treaty Series, vol. 1, p. 15, and vol. 90, p. 327 (corrigendum to vol. 1, p. 18).
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(g) "Officials of the Office" means the Head of the Interim Office and all mem-
bers of its staff, irrespective of nationality, employed under the Staff Rules and
Regulations of the United Nations with the exception of persons who are recruited
locally and assigned to hourly rates as provided for in General Assembly resolu-
tion 76 (1) of 7 December 1946;'

(h) "Experts on mission" means individuals, other than Interim Office officials
or persons performing services on behalf of the United Nations, undertaking mis-
sions, coming within the scope of Articles VI and VII of the Convention;

(i) "Persons performing services on behalf of the United Nations" means indi-
vidual contractors, other than officials engaged by the Interim Office, to execute or
assist in the carrying out of its programmes or other related activities;

(j) "UNDP" means the United Nations Development Programme;

(k) "UNHCR" means the United Nations High Commissioner for Refugees
established pursuant to United Nations General Assembly resolution 319 (IV) of
3 December 1949;2

(1) "UNICEF" means the United Nations Children's Fund established pursu-
ant to United Nations General Assembly resolution 57 (1) of 11 December 1946;3

(m) "UNEP" means the United Nations Environment Programme established
pursuant to United Nations General Assembly resolution 2997 (XXVII) of 15 De-
cember 1977; 4

(n) "Office premises" means all the premises occupied by the Interim Office or
field sub-offices, including installations and facilities made available to or occupied,
maintained or used by the United Nations in Ukraine and notified as such to the
Government;

(o) "Organization" means the United Nations;

(p) "Country" means Ukraine.

Article II

PURPOSE AND SCOPE OF ACTIVITIES

The Office shall:

1. Co-operate with the Government in programmes of assistance aimed at
promoting economic development and social progress through inter alia carrying
out economic and social studies and research, technical co-operation, the training of
personnel and dissemination of information.

2. Co-ordinate the work in the country of UNDP, UNHCR, UNICEF, UNEP
and other organs of the Organization, in accordance with the relevant resolutions,
decisions, regulations, rules and policies of the United Nations.

3. Carry out such other activities as may be entrusted to the Office by the
Secretary-General of the United Nations.

I United Nations, Official Records of the General Assembly, First Session, Second Part (A/64/Add.1), p. 139.
2 Ibid., Fourth Session, p. 36.
3 Ibid., First Session, Second Part (A/64/Add. 1), p. 90.
4 

Ibid., Twenty-seventh Session, Supplement No. 30 (A/8730), p. 43.

Vol. 1691, 1-29156



148 United Nations - Treaty Series * Nations Unies - Recueil des Traitks 1992

4. If necessary, United Nations organs and programmes may enter into sup-
plemental Agreements with the Government concerning their projects of assistance,
pursuant to Article 18 below.

Article III

JURIDICAL PERSONALITY AND LEGAL CAPACITY

The United Nations, acting through the Office, shall have the capacity:
(a) To contract;
(b) To acquire and dispose of movable and immovable property;
(c) To institute legal proceedings.

Article IV

APPLICATION OF THE CONVENTION

The Convention shall be applicable to the Office, its property, funds and assets,
to its officials and experts on mission in the country.

Article V

STATUS OF THE OFFICE

1. The United Nations shall establish and maintain an Office in the country
for the purpose of discharging its activities in accordance with the present Agree-
ment or any other supplemental agreements referred to in Article 18 below.

2. The United Nations, its property, funds and assets, wherever located and
by whomsoever held, shall enjoy immunity from every form of legal process except
insofar in any particular case it has expressly waived its immunity. It is understood,
however, that no waiver of immunity shall extend to any measure of execution.

3. (a) The premises of the Office shall be inviolable. The property and assets
of the Office, wherever located and by whomsoever held, shall be immune from
search, requisition, confiscation, expropriation and any other form of interference,
whether by executive, administrative, judicial or legislative action;

(b) The appropriate authorities shall not enter the Office premises to perform
any official duties, except with the express consent of the head of the Office and
under conditions agreed to by him or her.

4. The appropriate authorities shall exercise due diligence to ensure the secu-
rity and protection of the Office, and to ensure that the tranquility of the Office is not
disturbed by the unauthorized entry of persons or groups of persons from outside or
by disturbances in its immediate vicinity.

5. The archives of the Office, and in general all documents belonging to it,
wherever located and by whomsoever held, shall be inviolable.
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Article VI

OFFICE FUNDS, ASSETS AND OTHER PROPERTY

1. Without being restricted by financial controls, regulations or moratoria of
any kind, the office:

(a) May hold and use funds, gold or negotiable instruments of any kind and
maintain and operate accounts in any currency and convert any currency held by it
into any other currency;

(b) Shall be free to transfer its funds, gold or currency from one country to
another or within any country, to other organizations or agencies of the United
Nations system;

(c) Shall be accorded the most favourable, legally available rate of exchange for
its financial transactions.

2. The Office, its assets, income and other property shall:
(a) Be exempt from all direct taxes, value-added tax, fees, tolls or duties; it is

understood, however, that the Office will not claim exemption from taxes which are,
in fact, no more than charges for public utility services, rendered by the Government
or by a corporation under government regulation, at a fixed rate according to the
amount of services rendered and which can be specifically identified, described and
itemized;

(b) Be exempt from customs duties and prohibitions and restrictions on
imports and exports in respect of articles imported or exported by the Office for its
official use. It is understood, however, that articles imported under such exemptions
will not be sold in the country into which they were imported except under condi-
tions agreed with the Government;

(c) Be exempt from customs duties and prohibitions and restrictions on
imports and exports in respect of its publications.

Article VII

OFFICIALS OF THE OFFICE

1. Officials of the Office shall:

(a) Be immune from legal process in respect of words spoken or written and all
acts performed by them in their official capacity. Such immunity shall continue to be
accorded after termination of employment with the Office;

(b) Be exempt from taxation on the salaries and emoluments paid to them by
the Office;

(c) Be immune from national service obligations.

2. In addition, internationally-recruited officials of the Office shall:

(a) Be immune, together with their spouses and relatives dependent on them,
from immigration restrictions and alien registration;

(b) Be accorded the same privileges in respect of exchange facilities as are
accorded to officials of comparable ranks forming part of diplomatic missions to the
Government;
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(c) Be given, together with their spouses and relatives dependent on them, the
same repatriation facilities in time of international crisis as diplomatic envoys;

(d) Have the right to import free of duty their furniture, personal effects and all
household appliances, at the time of first taking up their post in the host country.

3. The head of the Office and other senior officials, as may be agreed between
the United Nations and the Government, shall enjoy the same privileges and immu-
nities accorded by the Government to members of diplomatic missions of com-
parable ranks. For this purpose, the name of the head of the Office may be incor-
porated in the diplomatic list.

4. Internationally-recruited officials of the Office shall also be entitled to the
following facilities:

(a) To import free of custom and excise duties limited quantities of certain
articles intended for personal consumption in accordance with existing government
regulation;

(b) To import a motor vehicle free of customs and excise duties, including
value-added tax, in accordance with existing government regulation applicable to
members of diplomatic missions of comparable ranks.

Article VIII

EXPERTS ON MISSION

1. Experts on mission shall be granted the privileges, immunities and facilities
as specified in Article VI, Sections 22 and 23, and Article VII, Section 26, of the
Convention.

2. Experts on mission may be accorded such additional privileges, immunities
and facilities as may be agreed upon between the Parties.

Article IX

PERSONS PERFORMING SERVICES FOR THE OFFICE

1. Persons performing services for the Office shall:
(a) Be immune from legal process in respect of words spoken or written and all

acts performed by them in their official capacity. Such immunity shall continue to be
accorded after termination of employment with the Office;

(b) Be given, together with their spouses and relatives dependent on them, the
same repatriation facilities in time of international crisis as diplomatic envoys.

2. For the purpose of enabling them to discharge their functions indepen-
dently and efficiently, persons performing services for the Office may be accorded
such other privileges, immunities and facilities as specified in Articles 7 and 8 above,
as may be agreed upon between the Parties.

Article X

LOCALLY-RECRUITED PERSONNEL ASSIGNED TO HOURLY RATES

Locally-recruited personnel shall be accorded all facilities necessary for the
independent exercise of their functions for the United Nations. The terms and con-
ditions of employment for persons recruited locally and assigned to hourly rates
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shall be in accordance with the relevant United Nations resolutions, decisions, reg-

ulations and rules and policies of the competent organs of the United Nations.

Article XI

WAIVER OF PRIVILEGES AND IMMUNITIES

The privileges and immunities accorded under the present Agreement are
granted in the interests of the United Nations, and not for the personal benefit of the
persons concerned. The Secretary-General of the United Nations has the right and
the duty to waive the immunity of any individual referred to in Articles 7, 8 and 9 in
any case where, in his opinion, such immunity impedes the course of justice and can
be waived without prejudice to the interests of the United Nations.

Article XII

ACCESS FACILITIES

1. Internationally-recruited officials of the Office, experts on mission and per-
sons performing services shall be entitled to:

(a) Prompt clearance and issuance, free of charge, of visas, licences or permits,
where required;

(b) Unimpeded access to or from the country, and within the country, to all
sites of co-operation activities, to the extent necessary for the implementation of
programmes of co-operation.

Article XIII

GOVERNMENT CONTRIBUTION

The Government shall provide the United Nations, as mutually agreed upon
and to the extent possible:

(a) Appropriate office premises for the Office;

(b) Costs of local telecommunications for official purposes;
(c) Costs of utilities and local services such as equipment, fixtures and mainte-

nance of office premises;

(d) Transportation for experts on mission in the discharge of their official func-
tions in the country.

2. The Government shall also assist the United Nations:

(a) In the location of suitable housing accommodation for internationally-
recruited Officials, experts on mission and persons performing services for the
United Nations;

(b) In the installation and supply of utility services, such as water, electricity,
sewerage, fire protection services and other services, for the Office premises.
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Article XIV

FACILITIES IN RESPECT OF COMMUNICATIONS

1. The United Nations shall enjoy, in respect of its official communications,
treatment not less favourable than that accorded by the Government to any diplo-
matic mission in matters of establishment and operation, priorities, tariffs, charges
on mail and cablegrams and on teleprinter, facsimile, telephone and other communi-
cations, as well as rates for information to the press and radio.

2. No official correspondence or other communication of the United Nations
shall be subject to censorship. Such immunity shall extend to printed matter, photo-
graphic and electronic data communications and other forms of communications as
may be agreed upon between the Parties. The United Nations shall be entitled to use
codes and to dispatch and receive correspondence either by courier or in sealed
pouches, all of which shall be inviolable and not subject to censorship.

3. The United Nations shall have the right to operate radio and other telecom-
munication equipment on United Nations registered frequencies and those allocated
by the Government between its offices, within and outside the country, and in par-
ticular with United Nations Headquarters in New York.

Article XV

UNITED NATIONS FLAG, EMBLEM AND MARKINGS

The Unite(' Nations may display its flag, and/or emblem on its Office premises,
official vehicles and otherwise as agreed to between the Parties. Vehicles, vessels
and aircraft of the United Nations shall carry a distinctive United Nations emblem
or markings, which shall be notified to the Government.

Article XVI

NOTIFICATION

The Office shall notify the Ministry of Foreign Affairs of Ukraine of the names
and categories of its officials, experts on mission and persons performing services
and locally-recruited personnel, and of any change in their status.

Article XVII

IDENTIFICATION

1. The Government shall, at the request of the head of the Office, issue to each
official, experts on mission, person performing services and locally-recruited per-
sonnel (other than those who are assigned to hourly rates) the appropriate certifi-
cates of identity.

2. Upon demand of an authorized official of the Government, persons re-
ferred to in paragraph 1 above, shall be required to present, but not to surrender,
their certificates of identity.
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3. The Office shall, upon termination of employment or reassignment of its
personnel, ensure that all certificates of identity are returned promptly to the Gov-
ernment.

Article XVIII

SUPPLEMENTAL AGREEMENTS

1. UNDP, UNICEF, UNHCR, UNEP and other United Nations organs and
programmes may conclude with the Government supplemental Agreements, which
shall constitute an integral part of this Agreement, concerning conditions under
which they shall assist the Government in carrying out their respective projects.

2. The United Nations and the Government may enter into any other supple-
mental Agreement as both Parties may deem appropriate.

Article XIX

CLAIMS AGAINST THE UNITED NATIONS

1. The United Nations co-operation in programmes under the present Agree-
ment, or any other supplemental Agreement, is provided for the benefit of the Gov-
ernment and people of the country and, therefore, the Government shall bear all the
risks of the operations under the present Agreement.

2. The Government shall, in particular, be responsible for dealing with all
claims arising from or directly attributable to the operations under the present
Agreement, or any other supplemental Agreement, that may be brought by third
parties against the United Nations, its officials, experts on mission and persons
performing services on behalf of the United Nations and shall, in respect of such
claims, indemnify and hold them harmless, except where the Government and the
United Nations agree that the particular claim or liability was caused by gross neg-
ligence or wilful misconduct.

Article XX

SETTLEMENT OF DISPUTES

Any dispute between the United Nations and the Government relating to the
interpretation and application of the present Agreement, or any other supplemental
Agreement, which is not settled by negotiation or other agreed mode of settlement
shall be submitted to arbitration at the request of either Party. Each Party shall
appoint one arbitrator, and the two arbitrators so appointed shall appoint a third,
who shall be the chairman. If within thirty (30) days of the request for arbitration
either Party has not appointed an arbitrator, or if within fifteen (15) days of the
appointment of two arbitrators the third arbitrator has not been appointed, either
Party may request the President of the International Court of Justice to appoint an
arbitrator. The procedure for the arbitration shall be fixed by the arbitrators, and the
expenses of the arbitration shall be borne by the Parties as assessed by the arbi-
trators. The arbitral award shall contain a statement of the reasons on which it is
based and shall be accepted by the Parties as the final adjudication of the dispute.
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Article XXI

ENTRY INTO FORCE

This Agreement shall enter into force upon signature by the duly authorized
representatives of the United Nations and the Government.

Article XXII

TERMINATION

The present Agreement shall cease to be in force six months after either of the
Parties gives notice in writing to the other of its decision to terminate the Agreement.
The Agreement shall, however, remain in force for such an additional period as
might be necessary for the orderly cessation of United Nations activities, and the
resolution of any dispute between the Parties.

IN WITNESS WHEREOF, the undersigned, being duly authorized plenipotentiary
of the Government and duly appointed representative of the United Nations, have
on behalf of the Parties signed the present Agreement.

DONE at New York, this 6th day of October of nineteen hundred ninety two.

For the United Nations:

[Signed - Signe']

For the Government of Ukraine:

[Signed - Signe]2

' Signed by Boutros Boutros-Ghali - Sign6 par Boutros Boutros-Ghali.
2 Signed by A. Zlenko - Sign6 par A. Zlenko.
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[TRADUCTION - TRANSLATION]

ACCORD' ENTRE L'ORGANISATION DES NATIONS UNIES ET LE
GOUVERNEMENT D'UKRAINE RELATIF A L'INSTALLATION
D'UN BUREAU INT1tRIMAIRE DE L'ORGANISATION DES
NATIONS UNIES

PRtAMBULE

Attendu que le Gouvernement d'Ukraine et l'Organisation des Nations Unies
se sont mutuellement d6clar6 int6ress6s A ce que l'Organisation des Nations Unies
cr6e A Kiev un Bureau int6rimaire dans le dessein d'aider et de compl6ter les efforts
d6ploy6s sur le plan national pour r6soudre les principaux probl~mes de d6veloppe-
ment 6conomique ainsi qu'assurer le progrZs social et un meilleur niveau de vie;

Attendu que le Gouvernement d'Ukraine a accept6 de mettre A disposition
tous les moyens n6cessaires pour permettre au Bureau int6rimaire d'exercer pleine-
ment et efficacement ses fonctions, y compris la r6alisation de ses programmes de
travail pr6vus et toutes les activit6s annexes, ainsi que d'atteindre les fins pour
lesquelles il est cr66 en coop6ration et en harmonie avec le Gouvernement et le
peuple d'Ukraine;

Consid6rant que le Gouvernement d'Ukraine a accept6 d'appliquer au Bureau
int6rimaire en tant qu'organe de l'Organisation des Nations Unies, ainsi qu'b ses
fonctionnaires, les dispositions applicables de la Convention relative aux privileges
et immunit6s des Nations Unies2;

D6sireux de conclure un accord en vue de r6gler les questions que pose l'instal-
lation A Kiev du Bureau int6rimaire de l'Organisation des Nations Unies;

Sont convenus, dans un esprit d'amicale coop6ration, de ce qui suit:

Article I

D9FINITIONS

Aux fins du pr6sent Accord, les d6finitions ci-apr~s seront d'application:

a) Le terme « Bureau s'entend du Bureau int6rimaire de l'Organisation des
Nations Unies, organe par lequel l'Organisation apportera son assistance et sa
cooperation sous la forme de programmes; le terme pourra 6galement s'appliquer
aux bureaux subsidiaires cr66s ailleurs dans le pays;

b) Le terme < Gouvernement s'entend du Gouvernement d'Ukraine;

c) L'expression « autorit6s comp6tentes s'entend des autorit6s centrales,
locales et autres, comp6tentes conform6ment A la 16gislation d'Ukraine;

I Entr6 en vigueur le 6 octobre 1992 par la signature, conforrnment l'article XXI.
2 Nations Unies, Recueides Trawts, vol. 1, p. 15.
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d) Le terme « Convention s'entend de la Convention relative aux privileges
et immunitds des Nations Unies, adoptde le 13 fdvrier 1946 par l'Assemblde gdndrale
des Nations Unies;

e) Le terme « Parties > s'entend de l'Organisation des Nations Unies et du
Gouvernement d'Ukraine;

f) L'expression « Directeur du Bureau s'entend du fonctionnaire responsa-
ble du Bureau intdrimaire de l'Organisation des Nations Unies;

g) L'expression «fonctionnaires du Bureau > s'entend du Directeur du
Bureau et de tous les membres de son personnel, inddpendamment de leur natio-
nalit6, employds conformdment au R~glement et au Statut du personnel de l'Orga-
nisation des Nations Unies, A 1'exception des personnes recrutdes localement et
rdmundres par un salaire horaire comme prrvu dans la rdsolution 76 (1) de l'Assem-
biWe g6ndrale en date du 7 ddcembre 1946';

h) L'expression « experts en mission s'entend des personnes, autres que les
fonctionnaires du Bureau ou les personnes assurant des prestations pour le compte
de l'Organisation des Nations Unies, qui effectuent des missions et qui rel~vent des
articles VI et VII de la Convention;

i) L'expression « personnes assurant des prestations pour le compte de l'Or-
ganisation des Nations Unies >> s'entend des entrepreneurs individuels, autres que
les fonctionnaires engagds par le Bureau, pour exdcuter ses programmes ou d'autres
activitds annexes ou d'y apporter leur contribution;

j) Le signe « PNUD ddsigne le Programme des Nations Unies pour le ddve-
loppement;

k) Le signe « HCR > ddsigne le Haut-Commissariat des Nations Unies pour les
rdfugids, 6tabli aux termes de la rdsolution 319 (IV) du 3 ddcembre 19492 de l'Assem-
biWe gdndrale des Nations Unies;

1) Le signe « UNICEF > ddsigne le Fonds des Nations Unies pour l'enfance,
aux termes de la rdsolution 57 (1) du 11 ddcembre 19463 de l'Assemblde gdndrale des
Nations Unies;

m) Le signe « PNUE ddsigne le Programme des Nations Unies pour 1'envi-
ronnement, aux termes de la rdsolution 2997 (XXVII) du 15 d6cembre 19774 de
I'Assembl6e gdndrale des Nations Unies;

n) L'expression « locaux du Bureau > s'entend de tous les locaux occupds par
le Bureau ou ses bureaux subsidiaires sur le terrain, y compris les installations et les
facilitds mises A la disposition de l'Organisation des Nations Unies, ou bien occupds,
entretenus ou utilisds par l'Organisation en Ukraine et signalds en tant que tels au
Gouvernement;

o) Le terme « Organisation ddsigne l'Organisation des Nations Unies;

p) Le terme « pays s'entend de l'Ukraine.

I Nations Unies, Documents officiels de l'Assemble ginirale, premiere session, seconde pattie (A/64/Add. 1),
p. 139.

2 Ibid., quarribme session, p. 37.
3 Ibid., premibre session, seconde partie (A/64/Add. 1), p. 90.4

Ibid, vingt-septiame session, Suppldment no 30 (A/8730), p. 47.

Vol. 1691, 1-29156



1992 United Nations - Treaty Series - Nations Unies - Recueil des Traitis 157

Article H

BUT ET tTENDUE DES ACTIVITES

Le Bureau :

1. Coop6rera avec le Gouvernement A 1'ex6cution de programmes d'assis-
tance qui auront pour but de faciliter le d~veloppement 6conomique et le progr~s
social, notamment par le biais d'6tudes 6conomiques et sociales, de travaux de re-
cherche, d'une coop6ration technique, de la formation de personnels et de la diffu-
sion d'informations.

2. Coordonnera l'action dans le pays du PNUD, du HCR, de I'UNICEF, du
PNUE et d'autres organes de l'Organisation, en conformit6 des r6solutions, d6ci-
sions, riglements, r~gles et politiques applicables de l'Organisation des Nations
Unies.

3. Exercera les autres activitds qui pourront lui 8tre confi6es par le Secrdtaire
g6n6ral de l'Organisation des Nations Unies.

4. En cas de besoin, les organes et programmes des Nations Unies pourront
conclure des accords suppl6mentaires avec le Gouvernement d'Ukraine concernant
leurs projets d'assistance, conform6ment A 1'article 18 ci-apr~s.

Article III

PERSONNALITt MORALE ET CAPACITt JURIDIQUE

L'Organisation des Nations Unies, agissant par 'entremise du Bureau, aura la
capacit6 :

a) De conclure des contrats;
b) D'acqu6rir et d'ali6ner des biens meubles et immeubles;

c) D'ester en justice.

Article IV

APPLICATION DE LA CONVENTION

La Convention sera applicable au Bureau, A ses biens, A ses fonds et avoirs, A
ses fonctionnaires et A ses experts en mission dans le pays.

Article V

STATUT DU BUREAU

1. L'Organisation des Nations Unies implantera et entretiendra dans le pays
un Bureau int6rimaire aux fins d'exercer ses activit6s conform6ment au prdsent
Accord ou A tout autre accord suppl6mentaire vis6 h l'article 18 ci-apres.

2. L'Organisation des Nations Unies, ses biens, fonds et avoirs, oti qu'ils se
trouvent et dans la possession de qui que ce soit, b6n6ficieront de l'immunit6 contre
toute action juridique, sauf dans la mesure ob elle aura expressement renonc6 A cette
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immunit6 dans un cas particulier. I1 est toutefois entendu qu'aucune renonciation A
l'immunit6 ne s'appliquera A des mesures ex6cutoires.

3. a) Les locaux du Bureau seront inviolables. Ses biens et avoirs, o0i qu'ils se
trouvent et dans ]a possession de qui que ce soit, ne pourront 6tre fouill6s, rdquisi-
tionnds, confisqu6s, expropri6s ou soumis A toute autre ing6rence des pouvoirs ex6-
cutif, administratif, judiciaire ou l6gislatif;

b) Les autorit6s comp6tentes ne p6n6treront pas dans les locaux du Bureau
pour y exercer des pouvoirs officiels, sinon avec le consentement expres du Direc-
teur du Bureau et dans les conditions qu'il aura accept6es.

4. Les autorit6s comp6tentes feront dfiment diligence pour veiller A la s6curit6
et A la protection du Bureau et pour faire en sorte que sa tranquillit6 ne soit pas
perturb6e par l'entr6e non autoris6e de personnes ou groupes de personnes venues
de l'ext6rieur ni par des d6sordres dans son voisinage imm6diat.

5. Les archives du Bureau, et en gdn6ral tous les documents lui appartenant,
ott qu'ils se trouvent et dans la possession de qui que ce soit, seront inviolables.

Article VI

FONDS, AVOIRS ET AUTRES BIENS DU BUREAU

1. Sans que lui soient impos6es de restrictions sous la forme de contr6les
financiers, de r~glements ou de moratoires de quelque sorte que ce soit, le Bureau :

a) Pourra d6tenir et utiliser des fonds, de l'or ou des documents n6gociables de
quelque sorte que ce soit, tenir et utiliser des comptes dans n'importe quelle mon-
naie, ainsi que de convertir n'importe quelle monnaie d6tenue par lui en n'importe
quelle autre monnaie;

b) Aura toute libert6 de transf6rer ses fonds, or ou num6raire d'un pays A un
autre ou A l'int6rieur de n'importe quel pays A d'autres organisations ou institutions
des Nations Unies;

c) Se verra accorder le taux de change 16gal le plus favorable aux fins de ses
op6rations financiRres.

2. Le Bureau, ses avoirs, revenus et autres biens:

a) Seront exon6r6s de tous imp6ts directs, taxes sur la valeur ajout6e, rede-
vances, octrois ou autres droits; il est toutefois entendu que le Bureau ne demandera
pas d'8tre exon6r6 de taxes qui ne sont en fait rien de plus que des redevances au
titre de prestations de services publics, servies par l'Etat ou par une socidt6 r6gle-
ment6e par l'Etat A un tarif fixe, en fonction de la quantit6 de prestations servies qui
devront pouvoir 8tre pr6cis6ment identifi6es, d6crites et ventil6es;

b) Seront exon6rds des droits de douane ainsi que des interdictions et restric-
tions aux importations et aux exportations au titre des articles import6s ou export6s
par le Bureau pour son usage officiel. II est toutefois entendu que les articles im-
port6s b6n6ficiant de ces exon6rations ne seront pas vendus dans le pays dans lequel
ils ont 6t6 import6s, sauf dans des conditions convenues avec le Gouvernement;

c) Seront exon6r6s des droits de douane et des interdictions et restrictions sur
les importations et les exportations pour ce qui concerne ses publications.
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Article VII

FONCTIONNAIRES DU BUREAU

1. Les fonctionnaires du Bureau :

a) Jouiront de l'immunit6 de juridiction pour les paroles prononc6es ou dcrites
et tous les actes accomplis par eux en leur qualit6 officielle. Cette immunit6 restera
acquise apr~s la cessation de leurs fonctions aupris du Bureau;

b) Seront exon6r6s de l'imp6t sur les traitements et 6moluments qui leur sont
vers6s par le Bureau;

c) Jouiront de l'immunit6 en mati~re de service national.

2. En outre, les fonctionnaires recrut6s sur le plan international:

a) Jouiront de l'immunit6 en mati~re de restrictions A l'immigration et d'imma-
triculation des 6trangers, de m~me que leurs 6poux, 6pouses et parents A charge;

b) Se verront accorder en mati~re de change les m~mes facilit6s que celles dont
b6n6ficient les fonctionnaires de rang comparable appartenant aux missions diplo-
matiques aupr~s du Gouvernement;

c) Se verront accorder, ainsi qu'A leurs 6poux, 6pouses et parents A charge les
m~mes facilit6s de rapatriement en temps de crise internationale que celles offertes
aux envoy6s diplomatiques;

d) Auront le droit d'importer en franchise de droits leur mobilier, leurs effets
personnels et tous leurs appareils de m6nage au moment d'occuper pour la premiere
fois leurs fonctions dans le pays h6te.

3. Le Directeur du Bureau et les autres hauts fonctionnaires dont la liste sera
arrt6e d'un commun accord entre l'Organisation des Nations Unies et le Gouverne-
ment b6n6ficieront des m~mes privileges et immunit6s que ceux accord6s par le
Gouvernement aux membres de rang comparable des missions diplomatiques. A cet
effet, le nom du Directeur du Bureau pourra 8tre inclus dans la liste diplomatique.

4. Les fonctionnaires du Bureau recrut6s sur le plan international devront
6galement b6n6ficier des facilit6s suivantes :

a) Importer en franchise de droits de douane et d'accise des quantit6s limit6es
de certains articles destin6s A leur consommation personnelle, conform6ment aux
riglements en vigueur dans le pays;

b) Importer une automobile en franchise de droits de douane et d'accise, y
compris la taxe sur la valeur ajout6e, conform6ment aux r~glements existants appli-
cables aux membres de rang comparable des missions diplomatiques.

Article VIII

EXPERTS EN MISSION

1. Les experts en mission se verront accorder les privileges, immunit6s et
facilit6s pr6cis6s A l'article VI, paragraphes 22 et 23, et A l'article VII, paragraphe 26,
de la Convention.

2. Les experts en mission pourront se voir accorder les privileges, immunit6s
et facilit6s suppl6mentaires dont pourront 6tre convenues les Parties.
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Article IX

PERSONNES ASSURANT DES PRESTATIONS POUR LE COMPTE DU BUREAU

1. Les personnes assurant des prestations pour le Bureau :

a) Jouiront de l'immunit6 de juridiction en ce qui conceme les paroles pro-
nonc6es ou 6crites et tous les actes accomplis par elles en leur qualit6 officielle.
Cette immunit6 leur sera conserv6e apris la fin de leur emploi par le Bureau;

b) B6n6ficieront, ainsi que leurs 6poux ou 6pouses et les parents A leur charge,
des memes facilit6s de rapatriement en temps de crise internationale que celles
accord6es aux envoy6s diplomatiques.

2. Aux fins de leur permettre de s'acquitter de leurs fonctions de fagon ind6-
pendante et efficace, les personnes assurant des prestations pour le compte du
Bureau pourront se voir accorder d'autres privileges, immunit6s et facilit6s vis6s
aux articles 7 et 8 ci-dessus, dont pourront &re convenues les Parties.

Article X

PERSONNELS RECRUTtS LOCALEMENT ET P"MUN9RKS X, L'HEURE

Les personnels recrut6s localement se verront accorder toutes les facilit6s
n6cessaires pour 1'exercice ind6pendant de leurs fonctions aupr~s de l'Organisation
des Nations Unies. Les conditions d'emploi des personnels recrut6s localement et
r6mun6r6s A l'heure seront conformes aux r6solutions, d6cisions, r~glements, rZgles
et politiques en la matire des organes compdtents des Nations Unies.

Article XI

LEV9E DES PRIVILEGES ET IMMUNITIS

Les privileges et immunit6s accordds en vertu du pr6sent Accord le sont dans
l'intrt de l'Organisation des Nations Unies et non pour l'avantage personnel des
personnes concem6es. Le Secr6taire g6n6ral de l'Organisation des Nations Unies a
le droit et le devoir de lever l'immunit6 de toute personne vis6e aux articles 7, 8 et 9
dans tous les cas ofi, A son avis, cette immunit6 entraverait le cours de la justice et
peut 6tre lev6e sans porter pr6judice aux int6rets de l'Organisation.

Article XII

FACILITIS D'ACCES

1. Les fonctionnaires du Bureau, les experts en mission et les personnes assu-
rant des prestations auront droit :

a) A l'ampliation et A la d6livrance rapide, sans frais, des visas, autorisations
ou permis, en cas de besoin;

b) D'entrer dans le pays et d'en sortir sans entraves, ainsi que d'y s6joumer
pour acc6der A tous les lieux oti s'exercera la coop6ration, dans la mesure n6cessaire
pour la r6alisation des programmes de coop6ration.
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Article XIII

APPORTS DU GOUVERNEMENT

1. Le Gouvernement fournira A l'Organisation des Nations Unies, selon
accord mutuel et dans la mesure du possible:

a) Des locaux de bureaux ad6quats pour le Bureau, seul ou associd avec des
institutions des Nations Unies;

b) La gratuit6 des envois postaux et t616communications officiels;
c) Le coit des services locaux tels que le mat6riel, les am6nagements et l'en-

tretien des bureaux;

d) Le transport des fonctionnaires du Bureau, des experts en mission et des
personnes assurant des prestations pour le compte de l'Organisation des Nations
Unies, dans l'exercice de leurs fonctions officielles dans le pays.

2. Le Gouvernement aidera 6galement l'Organisation des Nations Unies:

a) A trouver ou A fournir des logements approprids aux fonctionnaires recrut6s
sur le plan international, aux experts en mission et aux personnes assurant des
prestations pour le compte de l'Organisation des Nations Unies;

b) Pour l'installation et la fourniture des services publics tels que l'eau, l'61ec-
tricit6, l'6vacuation des eaux us6es, la protection contre l'incendie, etc. dans les
locaux du Bureau.

Article XIV

FACILITIS EN MATItRE DE COMMUNICATIONS

1. L'Organisation des Nations Unies b6nficiera, pour ses communications
officielles, d'un traitement non moins favorable que celui accord6 par le Gouverne-
ment h n'importe quelle mission diplomatique en mati~re d'installation et d'exploi-
tation, de priorit6s, de tarifs, de frais d'exp6dition du courrier, des t6ldgrammes et de
t6lex, de t6l6copie, de t6ldphone et d'autres communications, ainsi que des tarifs
sp6ciaux pour l'information de la presse et de la radio.

2. Aucune correspondance officielle ni autre communication de l'Organisa-
tion des Nations Unies ne fera l'objet d'une censure. Cette immunit6 s'appliquera
aux imprim6s, aux communications photographiques et 6lectroniques et A toutes les
autres formes de communication dont pourront 8tre convenues les Parties. L'Orga-
nisation des Nations Unies aura le droit d'utiliser des codes et d'exp6dier et recevoir
de la correspondance soit par estafette, soit en valise sous scell6s, qui seront tous
inviolables et non soumis A la censure.

3. L'Organisation des Nations Unies aura le droit d'exploiter du mat6riel
radio et d'autres mat6riels de t6lcommunications sur les fr~quences d6clardes de
l'Organisation des Nations Unies et sur celles attribu6es par le Gouvernement, cela
entre ses bureaux A l'int6rieur et A l'ext6rieur du pays et en particulier avec le Si~ge
de l'Organisation des Nations Unies A New York.
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Article XV

PAVILLON, EMBLtME ET MARQUES DES NATIONS UNIES

L'Organisation des Nations Unies pourra d6ployer son pavilion et son em-
blame sur les locaux du Bureau, ses vdhicules officiels et ailleurs selon entente entre
les Parties. Les v6hicules, embarcations et a6ronefs de l'Organisation des Nations
Unies porteront un embl~me ou des marques distinctifs des Nations Unies qui
seront port6s A la connaissance du Gouvernement.

Article XVI

NOTIFICATION

Le Bureau fera connaitre au Minist~re des affaires dtrang6res d'Ukraine les
noms et grades de ses fonctionnaires, experts en mission, personnes assurant des
prestations et personnels recrut6s localement, ainsi que toute modification de leur
situation.

Article XVII

PAPIERS D'IDENTITI

1. Le Gouvernement, A la demande du Directeur du Bureau, ddlivrera A
chaque fonctionnaire, expert en mission, personne assurant des prestations et per-
sonnel recrut6 localement (A 1'exception de ceux r6mun6r6s A 'heure) les documents
d'identit6 appropri6s.

2. Sur la demande du fonctionnaire agr66 du Gouvernement, les personnes
vis6es au paragraphe 1 ci-dessus seront tenues de pr6senter, sans s'en ddmunir, leurs
documents d'identit6.

3. Au moment de la cessation de 1'emploi ou de la r6affectation de son person-
nel, le Bureau veillera A ce que tous les documents d'identit6 soient renvoyds dans
les meilleurs d6lais au Gouvernement.

Article XVIII

ACCORDS SUPPLI MENTAIRES

1. Le PNUD, l'UNICEF, le HCR, le PNUE et d'autres organismes et pro-
grammes des Nations Unies pourront conclure avec le Gouvernement des accords
suppldmentaires qui feront partie int6grante du pr6sent Accord concernant les con-
ditions dans lesquelles ils aideront le Gouvernement dans l'exdcution de leurs pro-
jets respectifs.

2. L'Organisation des Nations Unies et le Gouvernement pourront conclure
tous les autres accords suppl6mentaires que les deux Parties jugeront utiles.
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Article XIX

RCLAMATIONS A L'ENCONTRE DE L'ORGANISATION DES NATIONS UNIES

1. La coopdration entre 1'Organisation des Nations Unies A la rdalisation de
programmes en vertu du pr6sent Accord ou de tout autre accord suppl6mentaire est
conque dans 1int6rt du Gouvernement et du peuple du pays et, par consdquent, le
Gouvernement devra supporter tous les risques affdrents aux activit6s ex6cut6es en
vertu du pr6sent Accord.

2. Le Gouvernement devra en particulier r6pondre A toutes les r6clamations
d6coulant des activit6s exerc6es en vertu du pr6sent Accord ou d'un accord sup-
pl6mentaire, ou bien qui leur sont directement imputables, et que pourraient 6ven-
tuellement formuler des tiers contre l'Organisation des Nations Unies, ses fonc-
tionnaires, experts en mission ou personnes assurant des prestations au nom de
l'Organisation des Nations Unies, et il devra, en l'occurrence, indemniser les 16s6s
et couvrir les responsables, sauf lorsque le Gouvernement et l'Organisation des
Nations Unies seront convenus que la r6clamation ou le dommage r6sultent d'une
n6gligence grave ou d'une faute intentionnelle.

Article XX

REGLEMENT DES DIFFIRENDS

Tout diff6rend intervenu entre l'Organisation des Nations Unies et le Gou-
vernement, concernant l'interprdtation et l'application du pr6sent Accord ou de
tout autre accord suppl6mentaire, qui n'aura pas W r6gl6 par voie de n6gociation
ou selon une autre modalit6 de r~glement convenue, sera soumis A arbitrage A la
demande de l'une ou l'autre Partie. Chaque Partie d6signera un arbitre et les deux
arbitres ainsi d6sign6s en choisiront un troisibme qui fera fonction de pr6sident. Si,
dans les trente (30) jours suivant la demande d'arbitrage l'une des Parties n'a pas
nomm6 son arbitre, ou si, dans les quinze (15) jours suivant la d6signation des deux
arbitres le troisi~me arbitre n'a pas 6t6 choisi, chaque Partie pourra demander au
Pr6sident de la Cour internationale de Justice de d6signer l'arbitre manquant. La
proc6dure d'arbitrage sera arr&t6e par les arbitres, et les frais d'arbitrage seront
support6s par les Parties dans les proportions fix6es par les arbitres. La sentence
arbitrale exposera les motifs sur lesquels elle repose et sera accept6e par les Parties
en tant que r~glement d6finitif du diff6rend.

Article XXI

ENTRtE EN VIGUEUR

Le pr6sent Accord entrera en vigueur au moment de sa signature par les repr6-
sentants dfiment habilit6s de l'Organisation des Nations Unies et du Gouvernement.

Article XXII

D&NONCIATION

Le pr6sent Accord cessera de prendre effet six mois apres que l'une des Parties
aura notifi6 par 6crit 1'autre sa d6cision d'y mettre fin. L'Accord demeurera cepen-
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dant en vigueur aussi longtemps qu'il pourra 6tre n6cessaire pour mettre fin de fagon
ordonn6e aux activit6s de l'Organisation des Nations Unies ou r6soudre tout dif-
f6rend en instance entre les Parties.

EN FOI DE QUOI, les soussign6s, en leur qualitd respective de pl6nipotentiaire
dfiment habilit6 du Gouvernement et de repr6sentant dfiment d6sign6 de l'Organisa-
tion des Nations Unies, ont, au nom des Parties, sign6 le pr6sent Accord.

FAIT A New York le 6 octobre mil neuf cent quatre-vingt-douze.

Pour l'Organisation des Nations Unies:

[BOUTROS BOUTROS-GHALI]

Pour le Gouvernement d'Ukraine:

[A. ZLENKO]
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No. 29157

UNITED NATIONS
and

SPAIN

Agreement concerning the meeting of experts of the Eco-
nomic Commission for Europe on the problems of habi-
tat in Southern Europe, to be held in Seville, at the
invitation of the Government, from 21 to 23 October
1992 (with annex). Signed at Geneva on 16 October 1992

Authentic texts: French and Spanish.

Registered ex officio on 19 October 1992.

ORGANISATION DES NATIONS UNIES
et

ESPAGNE

Accord relatif i la r6union d'experts des problemes de l'habi-
tat en Europe meridionale, de la Commission econo-
mique pour l'Europe, qui doit se tenir, sur l'invitation du
Gouvernement, 'a Seville, du 21 au 23 octobre 1992 (avec
annexe). Signe i Geneve le 16 octobre 1992

Textes authentiques : franfais et espagnol.

Enregistrd d'office le 19 octobre 1992.
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[TRANSLATION - TRADUCTION]

AGREEMENT' BETWEEN THE
GOVERNMENT OF THE
KINGDOM OF SPAIN AND
THE UNITED NATIONS CON-
CERNING THE MEETING OF
EXPERTS OF THE ECONOMIC
COMMISSION FOR EUROPE
ON THE PROBLEMS OF HABI-
TAT IN SOUTHERN EUROPE,
TO BE HELD IN SEVILLE, AT
THE INVITATION OF THE
GOVERNMENT, FROM 21 TO
23 OCTOBER 1992

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

I Came into force provisionally on 19 October 1992, in

accordance with paragraph 8.
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ACCORD' ENTRE LE GOU-
VERNEMENT DU ROYAUME
DE L'ESPAGNE ET L'ORGA-
NISATION DES NATIONS
UNIES RELATIF A LA REU-
NION D'EXPERTS DES PRO-
BLkMES DE L'HABITAT EN
EUROPE MERIDIONALE, DE
LA COMMISSION tCONO-
MIQUE POUR L'EUROPE, QUI
DOIT SE TENIR, SUR L'IN-
VITATION DU GOUVERNE-
MENT, A StVILLE, DU 21 AU
23 OCTOBRE 1992

Publication effectude conformdment
au paragraphe 2 de l'article 12 du regle-
ment de I'Assemblde gdndrale destind
ez mettre en application l'Article 102
de la Charte des Nations Unies tel
qu'amendd en dernier lieu par la rdso-
lution 33/141 A de l'Assemblde gdnd-
rale en date du 19 ddcembre 1978.

I Entrd en vigueur 6 titre provisoire le 19 octobre 1992,
conformdment au paragraphe 8.



No. 29158

UNITED NATIONS
INDUSTRIAL DEVELOPMENT ORGANIZATION

and
YUGOSLAVIA

Agreement regarding the arrangements for the United
Nations Industrial Development Organization's third
consultation on the agricultural machinery industry.
Signed at Vienna on 12 September 1986

Authentic text: English.

Registered by the United Nations Industrial Development Organization on
20 October 1992.

ORGANISATION DES NATIONS UNIES
POUR LE DEVELOPPEMENT INDUSTRIEL

et
YOUGOSLAVIE

Accord concernant les dispositions ' prendre pour la
troisieme consultation de l'Organisation des Nations
Unies pour le developpement industriel sur l'industrie
des machines agricoles. Signe ' Vienne le 12 septembre
1986

Texte authentique : anglais.

Enregistri par l'Organisation des Nations Unies pour le diveloppement
industriel le 20 octobre 1992.
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[TRADUCTION - TRANSLATION]

AGREEMENT1 BETWEEN THE
UNITED NATIONS INDUS-
TRIAL DEVELOPMENT
ORGANIZATION AND THE
FEDERAL EXECUTIVE
COUNCIL OF THE SOCIALIST
REPUBLIC OF YUGOSLAVIA
REGARDING THE ARRANGE-
MENTS FOR THE UNITED NA-
TIONS INDUSTRIAL DEVEL-
OPMENT ORGANIZATION'S
THIRD CONSULTATION ON
THE AGRICULTURAL MA-
CHINERY INDUSTRY

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

1 Came into force on 12 September 1986 by signature,

in accordance with article XIII (2).
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ACCORD' ENTRE L'ORGANISA-
TION DES NATIONS UNIES
POUR LE DtVELOPPEMENT
INDUSTRIEL ET LE CON-
SEIL EXItCUTIF FEDERAL
DE LA REPUBLIQUE SO-
CIALISTE DE YOUGOSLAVIE
CONCERNANT LES DISPOSI-
TIONS A PRENDRE POUR LA
TROISIEME CONSULTATION
DE L'ORGANISATION DES
NATIONS UNIES POUR LE
DEVELOPPEMENT INDUS-
TRIEL SUR L'INDUSTRIE
DES MACHINES AGRICOLES

Publication effectuee conformement
au paragraphe 2 de l'article 12 du r~gle-
ment de l'Assemblie gtndrale desting
a mettre en application l'Article 102
de la Charte des Nations Unies tel
qu'amendi en demier lieu par la reso-
lution 33/141 A de l'Assemblge gene-
rale en date du 19 decembre 1978.

I Entr6 en vigueur le 12 septembre 1986 par la signature,
conform6ment au paragraphe 2 de larticle XIII.



No. 29159

UNITED NATIONS
INDUSTRIAL DEVELOPMENT ORGANIZATION

and
POLAND

Agreement regarding the arrangements for the United
Nations Industrial Development Organization's first
consultation on the fisheries industry. Signed at Vienna
on 21 May 1987

Authentic text: English.

Registered by the United Nations Industrial Development Organization on
20 October 1992.

ORGANISATION DES NATIONS UNIES
POUR LE DEVELOPPEMENT INDUSTRIEL

et
POLOGNE

Accord concernant les dispositions :h prendre pour la pre-
miere consultation de l'Organisation des Nations Unies
pour le developpement industriel sur l'industrie de la
peche. Signe i Vienne le 21 mai 1987

Texte authentique: anglais.

Enregistre par l'Organisation des Nations Unies pour le diveloppement
industriel le 20 octobre 1992.
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AGREEMENT' BETWEEN THE
UNITED NATIONS INDUS-
TRIAL DEVELOPMENT
ORGANIZATION AND THE
GOVERNMENT OF THE POL-
ISH PEOPLE'S REPUBLIC RE-
GARDING THE ARRANGE-
MENTS FOR THE UNITED
NATIONS INDUSTRIAL DE-
VELOPMENT ORGANIZA-
TION'S FIRST CONSULTA-
TION ON THE FISHERIES
INDUSTRY

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

I Came into force on 21 May 1987 by signature, in ac-

cordance with article XIII (2).
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[TRADUCTION - TRANSLATION]

ACCORD' ENTRE L'ORGANISA-
TION DES NATIONS UNIES
POUR LE D1tVELOPPEMENT
INDUSTRIEL ET LE GOU-
VERNEMENT DE LA R.EPU-
BLIQUE POPULAIRE DE
POLOGNE CONCERNANT
LES DISPOSITIONS A PREN-
DRE POUR LA PREMIERE
CONSULTATION DE L'OR-
GANISATION DES NATIONS
UNIES POUR LE DtVELOP-
PEMENT INDUSTRIEL SUR
L'INDUSTRIE DE LA PtCHE

Publication effectue conformement
au paragraphe 2 de l'article 12 du r~gle-
ment de l'Assemble gnrale desting
e mettre en application l'Article 102
de la Charte des Nations Unies tel
qu'amendi en demier lieu par la rso-
lution 33/141 A de l'Assemblge g~nj-
rale en date du 19 d~cembre 1978.

I Entr6 en vigueur le 21 mai 1987 par la signature, con-
formiment au paragraphe 2 de I'article XIII.



No. 29160

UNITED NATIONS
INDUSTRIAL DEVELOPMENT ORGANIZATION

and

FRANCE

Agreement regarding the arrangements for the second con-
sultation on the training of industrial manpower, Paris,
France, 14-18 September 1987 (with annex and exchange
of letters). Signed at Vienna on 22 July 1987

Authentic text: French.

Registered by the United Nations Industrial Development Organization on
20 October 1992.

ORGANISATION DES NATIONS UNIES
POUR LE DEVELOPPEMENT INDUSTRIEL

et
FRANCE

Accord concernant les dispositions i prendre pour la
deuxieme consultation sur la formation de la main-
d'oeuvre industrielle, Paris (France), 14-18 septembre
1987 (avec annexe et echange de lettres). Signe 'a Vienne
le 22 juillet 1987

Texte authentique : frangais.

Enregistrg par l'Organisation des Nations Unies pour le diveloppement
industriel le 20 octobre 1992.
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[TRANSLATION - TRADUCTION]

AGREEMENT1 BETWEEN THE
UNITED NATIONS INDUS-
TRIAL DEVELOPMENT
ORGANIZATION AND THE
GOVERNMENT OF THE
FRENCH REPUBLIC RE-
GARDING THE ARRANGE-
MENTS FOR THE SECOND
CONSULTATION ON THE
TRAINING OF INDUSTRIAL
MANPOWER, PARIS, FRANCE,
14-18 SEPTEMBER 1987

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

1 Came into force on 22 July 1987 by signature, in ac-

cordance with article XII (2).
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ACCORD' ENTRE L'ORGANISA-
TION DES NATIONS UNIES
POUR LE DtVELOPPEMENT
INDUSTRIEL ET LE GOUVER-
NEMENT DE LA RtPUBLIQUE
FRANqAISE CONCERNANT
LES DISPOSITIONS A PREN-
DRE POUR LA DEUXItME
CONSULTATION SUR LA
FORMATION DE LA MAIN-
D'(EUVRE INDUSTRIELLE,
PARIS (FRANCE), 14-18 SEP-
TEMBRE 1987

Publication effectuie conformiment
au paragraphe 2 de l'article 12 du rgle-
ment de l'Assemblie gnirale destind
c mettre en application l'Article 102
de la Charte des Nations Unies tel
qu'amendg en dernier lieu par la reso-
lution 33/141 A de I'Assemblie gen6-
rale en date du 19 ddcembre 1978.

I Entrd en vigneur le 22 juillet 1987 par la signature,
conform~ment au paragraphe 2 de I'article XII.



No. 29161

UNITED NATIONS
INDUSTRIAL DEVELOPMENT ORGANIZATION

and
THAILAND

Agreement regarding the arrangements for the second reg-
ular session of the General Conference of UNIDO.
Signed at Vienna on 30 September 1987

Authentic text: English.

Registered by the United Nations Industrial Development Organization on
20 October 1992.

ORGANISATION DES NATIONS UNIES
POUR LE DEVELOPPEMENT INDUSTRIEL

et
THAILANDE

Accord relatif aux dispositions A prendre pour la deuxieme
session r~guliere de la Conference gknerale de I'ONUDI.
Sign6 A Vienne le 30 septembre 1987

Texte authentique: anglais.

Enregistrg par l'Organisation des Nations Unies pour le developpement
industriel le 20 octobre 1992.

Vol 1691, 1-29161
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[TRADUCTION - TRANSLATION]

AGREEMENT' BETWEEN THE
UNITED NATIONS INDUS-
TRIAL DEVELOPMENT
ORGANIZATION AND THE
GOVERNMENT OF THAI-
LAND REGARDING THE
ARRANGEMENTS FOR THE
SECOND REGULAR SESSION
OF THE GENERAL CONFER-
ENCE OF UNIDO

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

I Came into force on 30 September 1987 by signature,

in accordance with article XIII (2).

Vol. 1691, 1-29161

ACCORD' ENTRE L'ORGANISA-
TION DES NATIONS UNIES
POUR LE DEVELOPPEMENT
INDUSTRIEL ET LE GOU-
VERNEMENT DE LA THAI-
LANDE RELATIF AUX DIS-
POSITIONS A PRENDRE
POUR LA DEUXEME SES-
SION Rt GULILRE DE LA
CONFERENCE G1tNERALE
DE L'ONUDI

Publication effectuge conformment
au paragraphe 2 de l'article 12 du r~gle-
ment de l'Assemblge gindrale destini
6 mettre en application l'Article 102
de la Charte des Nations Unies tel
qu'amendi en dernier lieu par la riso-
lution 33/141 A de l'Assemblie gen6-
rale en date du 19 dicembre 1978.

I Entr6 en vigueur le 30 septembre 1987 par la signature,
conform~ment au paragraphe 2 de l'article XIII.



No. 29162

UNITED NATIONS
INDUSTRIAL DEVELOPMENT ORGANIZATION

and
SPAIN

Exchange of notes constituting an agreement regarding the
arrangements for the United Nations Industrial Devel-
opment Organization's third consultation on the phar-
maceutical industry (with annexes). Vienna, 30 July,
28 September and 14 October 1987

Authentic texts: Spanish and English.

Registered by the United Nations Industrial Development Organization on
20 October 1992.

ORGANISATION DES NATIONS UNIES
POUR LE DEVELOPPEMENT INDUSTRIEL

et
ESPAGNE

Echange de notes constituant un accord concernant les dis-
positions i prendre pour la troisieme consultation de
l'Organisation des Nations Unies pour le developpe-
ment industriel sur l'industrie pharmaceutique (avec
annexes). Vienne, 30 juillet, 28 septembre et 14 octobre
1987

Textes authentiques : espagnol et anglais.

Enregistri par l'Organisation des Nations Unies pour le diveloppement
industriel le 20 octobre 1992.

Vol. 1691. 1-29162
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EXCHANGE OF NOTES CON-
STITUTING AN AGREEMENT 1

BETWEEN THE UNITED NA-
TIONS INDUSTRIAL DEVEL-
OPMENT ORGANIZATION
AND THE GOVERNMENT OF
SPAIN REGARDING THE AR-
RANGEMENTS FOR THE
UNITED NATIONS INDUS-
TRIAL DEVELOPMENT OR-
GANIZATION'S THIRD CON-
SULTATION ON THE
PHARMACEUTICAL INDUS-
TRY

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

[TRADUCTION - TRANSLATION]

tCHANGE DE NOTES CONSTI-
TUANT UN ACCORD' ENTRE
L'ORGANISATION DES NA-
TIONS UNIES POUR LE
DtVELOPPEMENT INDUS-
TRIEL ET LE GOUVER-
NEMENT DE L'ESPAGNE
CONCERNANT LES DISPO-
SITIONS A PRENDRE POUR
LA TROISIEME CONSULTA-
TION DE L'ORGANISATION
DES NATIONS UNIES POUR
LE DEVELOPPEMENT IN-
DUSTRIEL SUR L'INDUS-
TRIE PHARMACEUTIQUE

Publication effectuie conformment
au paragraphe 2 de l'article 12 du regle-
ment de l'Assemblie ggnjrale desting
a mettre en application l'Article 102
de la Charte des Nations Unies tel
qu'amendi en dernier lieu par la rjso-
lution 33/141 A de l'Assemblie gtn6-
rale en date du 19 d6cembre 1978.

Came into force on 14 October 1987 by the exchange I Entrd en vigueur le 14 octobre 1987 par l'6change

of the said notes. desdites notes.

Vol. 1691. 1-29162



No. 29163

UNITED NATIONS
INDUSTRIAL DEVELOPMENT ORGANIZATION

and
HUNGARY

Agreement regarding the arrangements for the United
Nations Industrial Development Organization's first
consultation on the non-ferrous metals industries (with
annex). Signed at Vienna on 21 October 1987

Authentic text: English.

Registered by the United Nations Industrial Development Organization on
20 October 1992.

ORGANISATION DES NATIONS UNIES
POUR LE DEVELOPPEMENT INDUSTRIEL

et
HONGRIE

Accord concernant les dispositions it prendre pour la pre-
miere consultation de l'Organisation des Nations Unies
pour le developpement industriel sur les industries des
m'taux non ferreux (avec annexe). Signe A Vienne le
21 octobre 1987

Texte authentique: anglais.

Enregistr, par l'Organisation des Nations Unies pour le diveloppement
industriel le 20 octobre 1992.

Vol. 1691, 1-29163
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[TRADUCTION - TRANSLATION]

AGREEMENT1 BETWEEN THE
UNITED NATIONS INDUS-
TRIAL DEVELOPMENT
ORGANIZATION AND THE
GOVERNMENT OF THE HUN-
GARIAN PEOPLE'S REPUB-
LIC REGARDING THE AR-
RANGEMENTS FOR THE
UNITED NATIONS INDUS-
TRIAL DEVELOPMENT
ORGANIZATION'S FIRST
CONSULTATION ON THE
NON-FERROUS METALS IN-
DUSTRIES

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

' Came into force on 21 October 1987 by signature, in

accordance with article XIII (2).

Vol. 1691, 1-29163

ACCORD' ENTRE L'ORGANISA-
TION DES NATIONS UNIES
POUR LE DEVELOPPEMENT
INDUSTRIEL ET LE GOU-
VERNEMENT DE LA RIPU-
BLIQUE POPULAIRE DE
HONGRIE CONCERNANT
LES DISPOSITIONS A PREN-
DRE POUR LA PREMItRE
CONSULTATION DE L'OR-
GANISATION DES NATIONS
UNIES POUR LE DtVELOP-
PEMENT INDUSTRIEL SUR
LES INDUSTRIES DES Mt-
TAUX NON FERREUX

Publication effectuge conformiment
au paragraphe 2 de l'article 12 du rgle-
ment de l'Assemblie ginirale destinj
a mettre en application l'Article 102
de la Charte des Nations Unies tel
qu'amendg en dernier lieu par la rso-
lution 33/141 A de l'Assemblee gn6-
rale en date du 19 dicembre 1978.

I Entrd en vigueur le 21 octobre 1987 par la signature,
conformdment au paragraphe 2 de l'article XIII.



No. 29164

UNITED NATIONS
INDUSTRIAL DEVELOPMENT ORGANIZATION

and
CUBA

Agreement regarding the arrangements for the United
Nations Industrial Development Organization's first
interregional consultation on the food-processing indus-
try, with emphasis on sugar-cane processing. Signed at
Vienna on 20 September 1988

Authentic text: English.

Registered by the United Nations Industrial Development Organization on
20 October 1992.

ORGANISATION DES NATIONS UNIES
POUR LE DIEVELOPPEMENT INDUSTRIEL

et
CUBA

Accord concernant les dispositions i prendre pour la pre-
miere consultation interregionale de l'Organisation des
Nations Unies pour le developpement industriel sur Pin-
dustrie du traitement des aliments, particulikrement
celui de la canne i sucre. Signe 'a Vienne le 20 septembre
1988

Texte authentique: anglais.

Enregistri par l'Organisation des Nations Unies pour le developpement
industriel le 20 octobre 1992.

Vol. 1691, 1-29164
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[TRADUCTION - TRANSLATION]

AGREEMENT' BETWEEN THE
UNITED NATIONS INDUS-
TRIAL DEVELOPMENT
ORGANIZATION AND THE
GOVERNMENT OF CUBA RE-
GARDING THE ARRANGE-
MENTS FOR THE UNITED
NATIONS INDUSTRIAL DE-
VELOPMENT ORGANIZA-
TION'S FIRST INTERRE-
GIONAL CONSULTATION ON
THE FOOD-PROCESSING IN-
DUSTRY, WITH EMPHASIS ON
SUGAR-CANE PROCESSING

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

1 Came into force on 20 September 1988 by signature,

in accordance with article XIII (2).

Vol. 1691. 1-29164

ACCORD' ENTRE L'ORGANISA-
TION DES NATIONS UNIES
POUR LE DEVELOPPEMENT
INDUSTRIEL ET LE GOU-
VERNEMENT DE CUBA CON-
CERNANT LES DISPOSI-
TIONS A PRENDRE POUR LA
PREMIRE CONSULTATION
INTERR] GIONALE DE L'OR-
GANISATION DES NATIONS
UNIES POUR LE DEVELOP-
PEMENT INDUSTRIEL SUR
L'INDUSTRIE DU TRAITE-
MENT DES ALIMENTS, PAR-
TICULIREMENT CELUI DE
LA CANNE A SUCRE

Publication effectuge conformiment
au paragraphe 2 de l'article 12 du regle-
ment de I'Assemblie gdnerale desting
t mettre en application l'Article 102
de la Charte des Nations Unies tel
qu'amendo en dernier lieu par la riso-
lution 33/141 A de l'Assemblie ging-
rale en date du 19 dicembre 1978.

I Entrd en vigueur le 20 septembre 1988 par la signature,
conformdment au paragraphe 2 de l'article XIII.



No. 29165

UNITED NATIONS
INDUSTRIAL DEVELOPMENT ORGANIZATION

and
COTE D'IVOIRE

Agreement regarding the arrangements for the United
Nations Industrial Development Organization's consul-
tation on phosphate fertilizer and pesticide industries.
Signed at Vienna on 7 December 1988

Authentic text: French.

Registered by the United Nations Industrial Development Organization on
20 October 1992.

ORGANISATION DES NATIONS UNIES
POUR LE DEVELOPPEMENT INDUSTRIEL

et
COTE D'IVOIRE

Accord concernant les dispositions ' prendre pour la consul-
tation de l'Organisation des Nations Unies pour le dove-
loppement industriel sur les industries des engrais phos-
phates et des pesticides. Signe ' Vienne le 7 decembre
1988

Texte authentique : franzais.

Enregistrg par l'Organisation des Nations Unies pour le diveloppement
industriel le 20 octobre 1992.

Vol 1691, 1-29165
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[TRADUCTION - TRANSLATION]

AGREEMENT1 BETWEEN THE
UNITED NATIONS INDUS-
TRIAL DEVELOPMENT
ORGANIZATION AND THE
GOVERNMENT OF COTE
D'IVOIRE REGARDING THE
ARRANGEMENTS FOR THE
UNITED NATIONS INDUS-
TRIAL DEVELOPMENT OR-
GANIZATION'S CONSUL-
TATION ON PHOSPHATE
FERTILIZER AND PESTICIDE
INDUSTRIES

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

1 Came into force on 7 December 1988 by signature, in
accordance with article XII (2).

Vol. 1691, 1-29165

ACCORD' ENTRE L'ORGANISA-
TION DES NATIONS UNIES
POUR LE DtVELOPPEMENT
INDUSTRIEL ET LE GOU-
VERNEMENT DE LA COTE
D'IVOIRE CONCERNANT LES
DISPOSITIONS A PRENDRE
POUR LA CONSULTATION DE
L'ORGANISATION DES NA-
TIONS UNIES POUR LE
DtVELOPPEMENT INDUS-
TRIEL SUR LES INDUSTRIES
DES ENGRAIS PHOSPHATES
ET DES PESTICIDES

Publication effectuge conform4ment
au paragraphe 2 de I'article 12 du rkgle-
ment de l'Assembl6e gdndrale destin,6
t mettre en application l'Article 102
de la Charte des Nations Unies tel
qu'amendg en dernier lieu par la rdso-
lution 33/141 A de I'Assemblge gdn9-
rale en date du 19 ddcembre 1978.

1 Entrd en vigueur le 7 d cembre 1988 par la signature,
conformdment au paragraphe 2 de l'article XII.



No. 29166

UNITED NATIONS
INDUSTRIAL DEVELOPMENT ORGANIZATION

and
UNION OF SOVIET SOCIALIST REPUBLICS

Agreement regarding the arrangements for the United
Nations Industrial Development Organization's consul-
tation on the food-processing industry, with emphasis on
fruit and vegetable processing, to be held in the Georgian
Soviet Socialist Republic. Signed at Vienna on 16 May
1989

Authentic text: English.

Registered by the United Nations Industrial Development Organization on
20 October 1992.

ORGANISATION DES NATIONS UNIES
POUR LE DEVELOPPEMENT INDUSTRIEL

et
UNION DES REPUBLIQUES

SOCIALISTES SOVIETIQUES
Accord concernant les dispositions 'a prendre pour la consul-

tation de l'Organisation des Nations Unies pour le dove-
loppement industriel sur l'industrie de traitement des
aliments, particulierement celui des fruits et des legu-
mes, devant avoir lieu en Republique socialiste sovietique
de Georgie. Signe i Vienne le 16 mai 1989

Texte authentique : anglais.

EnregistrJ par l'Organisation des Nations Unies pour le diveloppement
industriel le 20 octobre 1992.

Vol. 1691, 1-29166
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AGREEMENT' BETWEEN THE
UNITED NATIONS INDUS-
TRIAL DEVELOPMENT OR-
GANIZATION AND THE GOV-
ERNMENT OF THE UNION OF
SOVIET SOCIALIST REPUB-
LICS REGARDING THE AR-
RANGEMENTS FOR THE
UNITED NATIONS INDUS-
TRIAL DEVELOPMENT
ORGANIZATION'S CONSUL-
TATION ON THE FOOD-PRO-
CESSING INDUSTRY, WITH
EMPHASIS ON FRUIT AND
VEGETABLE PROCESSING,
TO BE HELD IN THE GEOR-
GIAN SOVIET SOCIALIST RE-
PUBLIC

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

[TRADUCTION - TRANSLATION]

ACCORD I ENTRE L'ORGANISA-
TION DES NATIONS UNIES
POUR LE DtVELOPPEMENT
INDUSTRIEL ET LE GOU-
VERNEMENT DE L'UNION
DES REPUBLIQUES SOCIA-
LISTES SOVIETIQUES CON-
CERNANT LES DISPOSI-
TIONS A PRENDRE POUR LA
CONSULTATION DE L'OR-
GANISATION DES NATIONS
UNIES POUR LE D1tVELOP-
PEMENT INDUSTRIEL SUR
L'INDUSTRIE DE TRAITE-
MENT DES ALIMENTS, PAR-
TICULIEREMENT CELUI DES
FRUITS ET DES LEGUMES,
DEVANT AVOIR LIEU EN RE-
PUBLIQUE SOCIALISTE SO-
VIETIQUE DE G1tORGIE

Publication effectue conformement
au paragraphe 2 de l'article 12 du r~gle-
ment de l'Assemblee generale desting
6 mettre en application l'Article 102
de la Charte des Nations Unies tel
qu'amende en dernier lieu par la rso-
lution 33/141 A de l'Assemblge gen9-
rale en date du 19 decembre 1978.

I Came into force on 16 May 1989 by signature, in I Entr6 en vigueur le 16 mai 1989 par la signature, con-

accordance with article XIII (2). form6ment au paragraphe 2 de I'article XIII.

Vol. 1691, 1-29166

1992



No. 29167

UNITED NATIONS
INDUSTRIAL DEVELOPMENT ORGANIZATION

and
MALTA

Agreement regarding the arrangements for the United
Nations Industrial Development Organization's first
consultation on the electronics industry. Signed at
Geneva on 11 September 1989 and at Vienna on 25 Sep-
tember 1989

Authentic text: English.

Registered by the United Nations Industrial Development Organization on
20 October 1992.

ORGANISATION DES NATIONS UNIES
POUR LE DEVELOPPEMENT INDUSTRIEL

et
MALTE

Accord concernant les dispositions a prendre pour la pre-
miere consultation de l'Organisation des Nations Unies
pour le d6veloppement industriel sur l'industrie de
l'electronique. Sign6 i Gen~ve le 11 septembre 1989 et A
Vienne le 25 septembre 1989

Texte authentique : anglais.

EnregistrJ par l'Organisation des Nations Unies pour le dveloppement
industriel le 20 octobre 1992.

Vol. 1691, 1-29167
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[TRADUCTION - TRANSLATION]

AGREEMENT' BETWEEN THE
UNITED NATIONS INDUS-
TRIAL DEVELOPMENT
ORGANIZATION AND THE
GOVERNMENT OF MALTA
REGARDING THE ARRANGE-
MENTS FOR THE UNITED NA-
TIONS INDUSTRIAL DEVEL-
OPMENT ORGANIZATION'S
FIRST CONSULTATION ON
THE ELECTRONICS IN-
DUSTRY

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

I Came into force on 25 September 1989 by signature,

in accordance with article XIII (2).

Vol. 1691, 1-29167

ACCORD' ENTRE L'ORGANISA-
TION DES NATIONS UNIES
POUR LE DEVELOPPEMENT
INDUSTRIEL ET LE GOU-
VERNEMENT DE MALTE
CONCERNANT LES DISPOSI-
TIONS A PRENDRE POUR LA
PREMIERE CONSULTATION
DE L'ORGANISATION DES
NATIONS UNIES POUR LE
DEVELOPPEMENT INDUS-
TRIEL SUR L'INDUSTRIE DE
L'ELECTRONIQUE

Publication effectuie conform9ment
au paragraphe 2 de l'article 12 du rdgle-
ment de l'Assemblie ggnjrale destinj
4t mettre en application l'Article 102
de la Charte des Nations Unies tel
qu'amends en dernier lieu par la r6so-
lution 33/141 A de l'Assemblge g~n6-
rale en date du 19 dicembre 1978.

I Entr6 en vigueur le 25 septembre 1989 par la signature,
conforinment au paragraphe 2 de I'article XIII.



No. 29168

UNITED NATIONS
INDUSTRIAL DEVELOPMENT ORGANIZATION

and
ITALY

Agreement regarding the arrangements for the United
Nations Industrial Development Organization's first
consultation on small and medium-scale enterprises
including cooperatives. Signed at Vienna on 10 October
1989

Authentic text: English.

Registered by the United Nations Industrial Development Organization on
20 October 1992.

ORGANISATION DES NATIONS UNIES
POUR LE DEVELOPPEMENT INDUSTRIEL

et
ITALIE

Accord concernant les dispositions ' prendre pour la pre-
miere consultation de l'Organisation des Nations Unies
pour le developpement industriel sur les petites et
moyennes entreprises, y compris les coopkratives. Signk
a Vienne le 10 octobre 1989

Texte authentique : anglais.

Enregistr, par l'Organisation des Nations Unies pour le dveloppement
industriel le 20 octobre 1992.

Vol. 1691, 1-29168
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AGREEMENT' BETWEEN THE
UNITED NATIONS INDUS-
TRIAL DEVELOPMENT
ORGANIZATION AND THE
GOVERNMENT OF ITALY RE-
GARDING THE ARRANGE-
MENTS FOR THE UNITED
NATIONS INDUSTRIAL DE-
VELOPMENT ORGANIZA-
TION'S FIRST CONSULTA-
TION ON SMALL AND
MEDIUM-SCALE ENTER-
PRISES INCLUDING CO-
OPERATIVES

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

[TRADUCTION - TRANSLATION]

ACCORD' ENTRE L'ORGANISA-
TION DES NATIONS UNIES
POUR LE DEVELOPPEMENT
INDUSTRIEL ET LE GOU-
VERNEMENT DE L'ITALIE
CONCERNANT LES DISPOSI-
TIONS A PRENDRE POUR LA
PREMIERE CONSULTATION
DE L'ORGANISATION DES
NATIONS UNIES POUR LE
DEVELOPPEMENT INDUS-
TRIEL SUR LES PETITES ET
MOYENNES ENTREPRISES,
Y COMPRIS LES COOPtRA-
TIVES

Publication effectuge conformment
au paragraphe 2 de l'article 12 du r~gle-
ment de I'Assembl6e gengrale destine
6 mettre en application l'Article 102
de la Charte des Nations Unies tel
qu'amend,6 en demier lieu par la r9so-
lution 33/141 A de l'Assemblge g~ng-
rale en date du 19 dicembre 1978.

I Came into force on 10 October 1989 by signature, in I Entr6 en vigueur le 10 octobre 1989 par la signature,
accordance with article VIII (2). conformment au paragraphe 2 de 1'article VIII.

Vol. 1691, 1-29168



No. 29169

UNITED NATIONS
INDUSTRIAL DEVELOPMENT ORGANIZATION

and

DENMARK

Agreement regarding the arrangements for the United
Nations Industrial Development Organization Interna-
tional Conference on Ecologically Sustainable Industrial
Development. Signed at Vienna on 18 and 26 July 1991

Authentic text: English.

Registered by the United Nations Industrial Development Organization on
20 October 1992.

ORGANISATION DES NATIONS UNIES
POUR LE DEVELOPPEMENT INDUSTRIEL

et
DANEMARK

Accord concernant les dispositions 'a prendre pour la Con-
frence internationale de l'Organisation des Nations
Unies pour le developpement industriel sur le developpe-
ment industriel ecologiquement durable. Signe i Vienne
les 18 et 26 juillet 1991

Texte authentique: anglais.

Enregistrj par l'Organisation des Nations Unies pour le d,6veloppement
industriel le 20 octobre 1992.

Vol. 1691, 1-29169
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AGREEMENT' BETWEEN THE
UNITED NATIONS INDUS-
TRIAL DEVELOPMENT
ORGANIZATION AND THE
GOVERNMENT OF DEN-
MARK REGARDING THE AR-
RANGEMENTS FOR THE
UNIDO INTERNATIONAL
CONFERENCE ON ECOLOG-
ICALLY SUSTAINABLE IN-
DUSTRIAL DEVELOPMENT

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

1 Came into force on 26 July 1991 by signature, in

accordance with article XIII (2).

Vol. 1691, 1-29169

[TRADUCTION - TRANSLATION]

ACCORD1 ENTRE L'ORGANISA-
TION DES NATIONS UNIES
POUR LE DEVELOPPEMENT
INDUSTRIEL ET LE GOU-
VERNEMENT DU DANE-
MARK CONCERNANT LES
DISPOSITIONS A PRENDRE
POUR LA CONFE RENCE
INTERNATIONALE DE
L'ONUDI SUR LE DEVELOP-
PEMENT INDUSTRIfEL ECO-
LOGIQUEMENT DURABLE

Publication effectue conformdment
au paragraphe 2 de l'article 12 du rgle-
ment de l'Assemblie gdndrale destin.
a mettre en application l'Article 102
de la Charte des Nations Unies tel
qu'amends en dernier lieu par la rso-
lution 33/141 A de l'Assemblde gne-
rale en date du 19 dicembre 1978.

1 Entrd en vigueur le 26 juillet 1991 par la signature,
conformi6ment au paragraphe 2 de larticle XIII.



No. 29170

UNITED NATIONS
INDUSTRIAL DEVELOPMENT ORGANIZATION

and
CZECHOSLOVAKIA

Agreement regarding the arrangements for the United
Nations Industrial Development Organization's fourth
consultation on the capital goods industry, with empha-
sis on machine tools. Signed at Vienna on 10 September
1991

Authentic text: English.

Registered by the United Nations Industrial Development Organization on
20 October 1992.

ORGANISATION DES NATIONS UNIES
POUR LE DEVELOPPEMENT INDUSTRIEL

et
TCHECOSLOVAQUIE

Accord concernant les dispositions ii prendre pour la
quatrieme consultation de l'Organisation des Nations
Unies pour le developpement industriel sur l'industrie
des biens d'equipements, particulierement les machines-
outils. Signe 'a Vienne le 10 septembre 1991

Texte authentique: anglais.

Enregistri par l'Organisation des Nations Unies pour le diveloppement
industriel le 20 octobre 1992.

Vol. 1691, 1-29170
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[TRADUCTION - TRANSLATION]

AGREEMENT' BETWEEN THE
UNITED NATIONS INDUS-
TRIAL DEVELOPMENT
ORGANIZATION AND THE
GOVERNMENT OF THE
CZECH AND SLOVAK FED-
ERAL REPUBLIC REGARDING
THE ARRANGEMENTS FOR
THE UNITED NATIONS IN-
DUSTRIAL DEVELOPMENT
ORGANIZATION'S FOURTH
CONSULTATION ON THE
CAPITAL GOODS INDUSTRY,
WITH EMPHASIS ON MA-
CHINE TOOLS

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

I Came into force on 10 September 1991 by signature,

in accordance with article XIV (2).

Vol. 1691, 1-29170

ACCORD' ENTRE L'ORGANISA-
TION DES NATIONS UNIES
POUR LE DEVELOPPEMENT
INDUSTRIEL ET LE GOUVER-
NEMENT DE LA RtIPUBLI-
QUE FItDIRALE TCHkQUE
ET SLOVAQUE CONCERNANT
LES DISPOSITIONS A PREN-
DRE POUR LA QUATRIEME
CONSULTATION DE L'OR-
GANISATION DES NATIONS
UNIES POUR LE DItVELOP-
PEMENT INDUSTRIEL SUR
L'INDUSTRIE DES BIENS
D'EQUIPEMENTS, PARTICU-
LIEREMENT LES MACHINES-
OUTILS

Publication effectuge conformment
au paragraphe 2 de l'article 12 du r~gle-
ment de l'Assemblge gingrale desting
a mettre en application l'Article 102
de la Charte des Nations Unies tel
qu'amendi en dernier lieu par la r.so-
lution 33/141 A de l'Assemblie ging-
rale en date du 19 dicembre 1978.

1 Entre en vigueur le 10 septembre 1991 par la signature,
conform6ment au paragraphe 2 de larticle XIV.
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Nations Industrial Development Organization's second
consultation on the building materials industry. Signed
at Vienna on 31 October 1991

Authentic text: English.

Registered by the United Nations Industrial Development Organization on
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ORGANISATION DES NATIONS UNIES
POUR LE DEVELOPPEMENT INDUSTRIEL

et

GRECE

Accord concernant les dispositions 'i prendre pour la
deuxikme consultation de l'Organisation des Nations
Unies pour le developpement industriel sur r'industrie
des matkriaux de construction. Signe il Vienne le 31 octo-
bre 1991

Texte authentique: anglais.

EnregistrJ par l'Organisation des Nations Unies pour le dveloppement
industriel le 20 octobre 1992.
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[TRADUCTION - TRANSLATION]

AGREEMENT1 BETWEEN THE
UNITED NATIONS INDUS-
TRIAL DEVELOPMENT
ORGANIZATION AND THE
GOVERNMENT OF GREECE
REGARDING THE ARRANGE-
MENTS FOR THE UNITED NA-
TIONS INDUSTRIAL DEVEL-
OPMENT ORGANIZATION'S
SECOND CONSULTATION ON
THE BUILDING MATERIALS
INDUSTRY

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

ACCORD1 ENTRE L'ORGANISA-
TION DES NATIONS UNIES
POUR LE DtVELOPPEMENT
INDUSTRIEL ET LE GOU-
VERNEMENT DE LA GRECE
CONCERNANT LES DISPOSI-
TIONS A PRENDRE POUR LA
DEUXIEME CONSULTATION
DE L'ORGANISATION DES
NATIONS UNIES POUR LE
DtVELOPPEMENT INDUS-
TRIEL SUR L'INDUSTRIE
DES MATERIAUX DE CONS-
TRUCTION

Publication effectuge conformiment
au paragraphe 2 de l'article 12 du rdgle-
ment de l'Assemble gen~rale desting
a mettre en application l'Article 102
de la Charte des Nations Unies tel
qu'amendi en dernier lieu par la rjso-
lution 33/141 A de l'Assemble ggni-
rale en date du 19 dicembre 1978.

I Came into force on 31 October 1991 by signature, in I Entrd en vigueur le 31 octobre 1991 par la signature,

accordance with article XIII (2). conformdment au paragraphe 2 de l'article XIII.
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FINLAND
and

BARBADOS

Convention for the avoidance of double taxation with respect
to taxes on income. Signed at London on 15 June 1989

Authentic texts: Finnish and English.

Registered by Finland on 20 October 1992.

FINLANDE
et

BARBADE

Convention tendant ' kviter la double imposition sur le
revenu. Signee i Londres le 15 juin 1989

Textes authentiques : finnois et anglais.

Enregistrde par la Finlande le 20 octobre 1992.
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[FINNISH TEXT - TEXTE FINNOIS]

SOPIMUS SUOMEN JA BARBADOSIN VALILLA TULOVEROJA
KOSKEVAN KAKSINKERTAISEN VEROTUKSEN VALTTA-
MISEKSI

Suomen hallitus ja Barbadosin hallitus.

haluten tehdi sopimuksen tuloveroja koske-
van kaksinkertaisen verotuksen v~ittimiseksi,

ovat sopineet seuraavasta:

I artikia

Henkilt, joihin sopimusia sovelletaan

Titi sopimusta sovelletaan henkil6ihin. jot-
ka asuvat sopimusvalhiossa tai molemmissa
sopimusvaltioissa.

2 anikla

Sopimuksen piiriin kuuluvat verot

I. Tilli hetkelli suoritettavat verot. joihin
titi sopimusta sovelletaan. ovat:

a) Suomessa:
I) valtion tulovero.
2) kunnallisvero:
3) kirkollisvero: ja
4) lihdcvero;
(jiliempini "Suomen vero"):
b) Barbadosissa:
I) tulovero (siihen luettuna vakuutusmaksu.

tuloista suoritettava vero):
2) yhti6vero (siihen luettuna sivuliikkeen tu-

losta suoritettava vero): ja
3) 61jyn tahieenottamistoiminnasta suontet-

tava vero:
(jiljempini "'Barbadosin vero").
2. Sopimusla sovelletaan my6s kaikkiin sa-

manlaisim tai pfiasallisesti samanluonteisiin
veroihin. joita on sopimuksen allekirjoittamisen
jilkeen suoritettava tW5 hetkelli suoritettavien
verojen ohella tai asemesta. Sopimusvaltioiden
toimivaltaisten viranomaisten on jImoitettava
toisilleen veroIainsiidint66nsS tehdyisti mer-
kittivisti muutoksista.

3 artikla

Yleiser mddritelmdt

I. Jollci asiayhteydesti muuta johdu. on titl
sopimusta sovelleitaessa seuraavilla sanonnoil-
la ji ljempani mainittu merkitys:

a) -Suomi" tarkoittaa Suomen tasavaltaa ja.
maantieteelisessi merkityksessi kiytettyni.
Suomen tasavallan aluetta ja Suomen tasaval-
Ian aluevesiin rajoittuvia alucita, joilla Suomi
lainsiSdintrnsi mukaan ja kansainvilisen oi-
keuden mukaisesti saa kiyttii oikeuksiaan
merenpohjan ja sen sisustan seki niiden yli-
puolella olevien vesien luonnonvarojen tutkimi-
seen ja hyviksikiytt66n;

b) "Barbados" tarkoittaa Barbadosin saarta
ja sen aluevesil. niihin luettuina niiden alue-
vesien ulkopuolella olcvat alueet. jotka kan-
sainvilisen oikeuden ja Barbadosin lainsiidin-
n6n mukaan ovat sellaisia alueita, joilla Bar-
bados saa kiyuii oikeuksiaan merenpohjaan
ja sen sisustaan seki niiden luonnonvaroihin,

c) 'henki16- kisittii luonnollisen henkil6n.
yhti6n ja muun yhteenliittym-in

d) "yhd6" tarkoittaa oikeushenkil6i tai
muuta. jota verotuksessa kasitellain oikeushen-
kil6ni;

e) "'sopimusvaltiossa oleva yritys* ja "toises-
sa sopimusvaltiossa oleva yritys" tarkoittavat
yritysti. jota sopimusvaltiossa asuva hcnkil6
harjoittaa. ja vastaavasti yritysti. jota toisessa
sopimusvaltiossa asuva henkil6 harjoittaa;

0 "kansaIainen" tarkoittaa luonnollista hen-
kil6i. jolla on sopimusvaltion kansalaisuus.
seki oikeushenkii6i. yhtymii ja muuta yhteen-
Iiittymii. jotka on muodostettu sopimusval-
tiossa voimassa olevan lains idinnfn mukaan;

g) "'kansainvilinen liikenne'" tarkoittaa kul-
jetusta faivalla tat ilma-aluksella. pattsi milloin
kuljetus tapahtuu ainoastaan sopimusvaltiossa
olevien paikkojen vililti:

h) "toimivalhainen viranomainen" tarkoit-
taa:

I) Suomessa valtiovarainministeri6ti tai sen
valtuuttamaa edustajaa;

2) Barbadosissa valtioarainministcri. tai
hinen valtuuttamaansa edustajaa.

2. Kun sopimusvaltio soseltaa sopimusta.
katsotaan jokaisella sanonnalla. jota ci ole
sopimuksessa miiritelty ja jonka osalta asiayh-
teydcsti ci muuta johdu. olevan se merkitys.
joka silli on timin valtion sopimuksessa tar-
koitettuihin veroihin sovellettavan lains-idin-
n6n mukaan.
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4 artikla

Kotipaikka

I. Titi sopimusta sovellcttaessa sanonnalla
"sopimusvalhiossa asuva henkil6" tarkoitetaan
hcnkil6i. joka timin valhion lainsiidinn6n
mukaan on sielli verovelvollinen kotipaikan.
asumisen. liikkeen johtopaikan tai muun sellai-
sen seikan nojalla. Sanonta ci kuitenkaan
kisiti henkil6. joka on tissi valhiossa vero-
velvollinen vain tissi valtiossa olevista lihteis-
tA saadun tulon perusteclia.

2. Milloin luonnollinen hcnkil6 I kappaleen
miiriysten mukaan asuu molcmmissa sopi-
musvaltioissa. milritetiin hinen kotipaikkan-
sa seuraavasti:

a) hinen katsotaan asuvan siini valtiossa.
jossa hinen kiytettiviniin on vakinainen
asunto; jos hinen klytettiviniin on vakinai.
nen asunto molemmissa valtioissa. katsotaan
hinen asuvan siini valtiossa. johon hinen
henkil~kohtaiset ja taloudelliset suhteensa ovat
kiinteimmit (elinetujen keskus);

b) jos ei voida ratkaista. kummassa valtiossa
hinen elinetujcnsa keskus on. tai jos hinen
kytettiviniin ci ole vakinaista asuntoa kum-
massakaan valtiossa. katsotaan hinen asuvan
siini vahtiossa. jossa hin oleskelee pysyvisti;

c) jos hin oleskelee pysyvisti molemmissa
valtioissa tai ei oleskele pysyvisti kummassa-
kaan niisti. katsotaan hinen asuvan siini
valtiossa. jonka kansalainen hin on;

d) jos hin on molempien vahioiden kansa-
lainen tai ci o1€ kummankaan valtion kansalai-
nen. on sopimusvaltioiden toimivaltaisten vi-
ranomaisten ratkaistava asia keskiniisin sopi-
muksin.

3. Milloin muu kuin luonnollinen hcnkil6 I
kappaleen miiriysten mukaan asuu molem-
missa sopimusvaltioissa. on sopimusvaltioiden
toimivaltaisten viranomaisten ratkaistava asia
keskin.isin sopimuksin.

5 artikla
Veronhuojennuksen rajoillaminen

Milloin tulon tat myyntivoiton verotusta
tmin sopimuksen miiriyksen mukaan on
huojcnneltu Suomessa. ja luonnollinen henkil6
Barbadosin voimassa olevan lainsiidinn6n
mukaan on velvollinen suorittamaan vcroa
timin tulon tai myyntivoiton perusteelia vain
siiti m~iristi. joka on siirretty Barbadosiin tai
vastaanotettu sielle eiki tiydesti miiristi.
sovelletaan Suomessa sopimuksen mukaan
my6nnettvil huojennusta vain niin suureen
tulon tai myyntivoiton osaan. joka on siirretty
Barbadosiin tai vastaanotettu sielli.

6 artikla
Kiimed oimipaikka

I. Titi sopimusta sovellettaessa sanonnalla
"kiintei toiipaikka" tarkoihetaan kiinteii Iii-
kepaikkaa, josta yrityksen toimintaa kokonaan
tai osaksi harjoitetaan.

2. Sanonta "kiintei toimipaikka" kisittUi
erityisesti:

a) yrityksen johtopaikan
b) sivuliikkcem
c) toimiston;
d) tchtaan;
e) ty6pajan;
0 myymilin tai muun myyntipaikan;
g) kaivoksen, 61jy- tai kaasulihtecn. Iouhok-

sen tai muun paikan. josta luonnonvaroja
otetaan; ja

h) huomattavan kaluston tai laitteiston piti-
misen yli kuudcn kuukaudcn ajan.

3. Paikka. jossa harjoitetaan rakennus-, ko-
koonpano- tai asennustoimintaa tahi siihen
liittyvii valvontatoimintaa. muodostaa kiin-
teen toimipaikan vain. jos toiminta kest.i yli
kuuden kuukauden ajan.

4. Timin artiklan edelli olevien mfiriystcn
estimit i sanonnan "'kiintei toimipaikka" ci
katsota kisittivin:

a) jirjcstelyji. jotka on tarkoitettu ainoas-
taan yritykselle kuuluvien tavaroiden varastoi-
mista, niytteilli pitimisti tai luovuttamista
varten;

b) yritykselle kuuluvan tavaravaraston piti-
misti ainoastaan varastoimista. nSytteflli piti-
misti tai luovuttamista varten;

) yritykselle kuuluvan tavaravaraston piti-
misti ainoastaan toisen yrityksen toimesta ta-
pahiu-aa muokkaamista tat jalostamista var-
ten;

d) kuntein liikepatkan pitimisti ainoastaan
tavaroiden ostamiseksi tai tiectojen kerimiseksi
yricykselle;

e) kiintein liikepaikan pitimisti ainoastaan
muun luontecltaan valmistelevan tai avustavan
toiminnan harjoittamiseksi yritykselle;

() kiintein liikepaikan pitimist! ainoastaan
a)----e) kohdassa mainittujen toimintojen yhdis-
timiseksi. edellyttien, etti koko se kiinteisti
liikcpaikasta haroitettava toiminta. joka perus-
tuu tihin yhdistimiseen. on luontceltaan val-
mistclevaa tai avustavaa.
5. Jos hcnkil6. olematta itseniinen edustaja,

johon 6 kappaletta sovelletaan. toimii yntyksen
puolesta seki hincill on sopimusvaltiossa val-
tuus tehdi sopimuksia yrityksen nimissi ja hin
valtuuttaan sielli tavanomaiscsti kiytt5i, kat-
sotaan tilli yritykselli I ja 2 kappalcen mui-
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riysten esimitti olevan kiintei toimipaikka
t-ssi valtiossa jokaisen toiminnan osalta. jota
timi henkil6 harjoittaa yrityksen lukuun. Tit
ci kuitcnkaan noudateta, jos timin henkil6n
toiminna rajohttuu sellaiscen. joka mainitaan 4
kappaleessa ja joka. jos siti harjoitettaisiin
kiintcisti likepaikasta. ci tekisi titi kiinteii
liikepaikkaa kiinteiksi toimipaikaksi mainitun
kappalcen miirysten mukaan.

6. Yritykselli ci katsota olevan kiintell
toimipaikkaa sopimusvaltiossa pelkistiin sen
vuoksi. ceti se harjoittaa liiketoimintaa siini
valhiossa vilittijin, komissionlirin tai muun
itseniisen edustajan vilitykselli. edellyttien.
etti timi henkil6 toimii siinn6nmukaisen
liiketoimintansa rajoissa. Milloin tillainen
edustaja harjoittaa toimintaansa kokonaan tai
melkein kokonaan yrityksen puolesta. ci hint!
kuitenkaan pideti tissi kappaleessa tarkoitet-
tuna itseniiseni edustajana. vaan sellaisessa
tapauksessa sovelletaan 4 kappalcen miiriyk-
sia.

7. S seikka. etti sopimusvaltiossa asuvalla
yhti611i on m iiriimisvalta yhtiassi - tai siini
on m ir imisvaha yhti6lli - joka asuu toi-
sessa sopimusvalhiossa taikka joka tissi toises-
sa valtiossa harjoittaa hiiketoimintaa .oko kiin-
teisti toimipaikasta tai muulla tavoin). ci
itscstzin tee kumpaakaan yhti6ti toisen kiin-
teiksi toimipaikaksi.

7 artikla
Kiinted-sid omaisuudesta $aatu tulo

I. Tulosta. jonka sopimusvaltiossa asuva
henkil6 saa toisessa sopimusvaltiossa olevasta
kiinteist! omaisuudesta (siihen luetuna maa-
taloudesta tai metsitaloudesta saatu tulo). voi.
daan verottaa tissi toisessa valtiossa.

2. a) Sanonnalla "kiintei omaisuus" on, jol-
Ici b) ja c) kohdan mliriyksisti muuta johdu.
sen sopimusvaltion lainsiidinn6n mukainen
merkitys, jossa omaisuus on.

b) Sanonta "kiintei omaisuus" kisittii kui-
tenkin aina kiintein omaisuuden tarpeiston.
maataloudessa ja metsitaloudessa kiytetyn eli-
vyn ja elottoman irtaimiston. oikeudet. joihin
sovelletaan yksityisoikeuden kiintei omaisuut-
ta koskevia mi.riyksii. kiintein omaisuuden
kiytt6oikcuden seki oikeudet miirikliin
muuttuviin tai kiinteisiin korvauksiin, jotka
saadaan kivenniisesiintymien, lihteiden ja mui-
den luonnonvarojen hyviksikiyt6sti tai oikeu-
desta niiden hyviksikiytt66n.

c) Laivoja ja ilma-aluksia ci pidet! kiinteini
omaisuutcna.

3. Timin ariklan I kappalcen milriyksil
soveUetaan tuJoon. joka saadaan kiintein

omaisuuden vilitt6misti kiyt6sti. sen vuok.
ralle antamisesta tai muusta kiyt6sti.

4. Jos osakkeiden tai muiden yhti6osuuksien
omistus oikeuttaa osakkeiden tai yhti6osuuk-
sien omistajan hallitsemaan yhti61]e kuuluvaa
kiinteii omaisuutta. voidaan tulosta, joka saa-
daan tillaisen hallintaoikeuden vilitt6misti
kiytsti. sen vuokralle antamisesta tai muusta
kiyt6sti, verottaa sini sopimusvaltiossa, jossa
kiintei omaisuus on.

5. Timin aniklan I ja 3 kappaleen miiriyk-
sii sovelletaan my6s yrityksen omistamasta
kiinteisti omaisuudesta saatuun tuloon ja itse-
niisessi ammatinharjoittamisessa kiytetysti
kiinteisti omaisuudcsta saatuun tuloon.

8 artikla

Liiketulo

I. Tulosta. jonka sopimusvaltiossa oleva
yritys saa. veroletaan vain siini valtiossa. jollei
yritys harjoita liiketoimintaa toisessa sopimus-
valtiossa sielli olevasta kiinteisti toimipaikas-
ta. Jos yritys liarjoittaa liiketoimintaa edelli
sanotuin tavoin, voidaan toisessa valtiossa ve-
roltaa )rit)ksen saamasta tulosta. mutta vain
niin suuresta tulon osasta. joka on lucttava
kiinteiin toimipaikkaan kuuluaksi.

2. Jos sopimusvaltiossa ol¢ca yritys, jolla on
toisessa sopimusvahziossa kiintei toimipaikka.
tissi toisessa valtiossa harjoittaa muulla tavoin
kuin kiintelsti toimipaikasta liiketoimintaa,
joka on samaa tai samanluonteista kuin kiin-
teisti toimipaikasta harjoitettu liiketoiminta.
voidaan I kappaleen miiriysten estimitti
toiminnasta saatu tulo lukea kiintcin toimi-
paikkaan kuuluvaksi, jollei yritys osoita, etti
titi toimintaa ci perustellusta syysti olisi voitu
harjoittaa kiinteisti toimipaikasta.

3. Jos sopimusvaltiossa oleva yrizys harjoit-
taa Iiiketoimintaa toisessa sopimusvalziossa
sielli olevasta kiinteisti toimipaikasta. luctaan.
jollci 4 kappalen miiriyksisti muuta johdu.
kummassakin sopimusvaltiossa kiinteiin toi-
mipaikkaan kuuluvaksi se tulo. jonka toimipai-
kan olisi voitu olettaa tuottavan, jos se olisi
ollut erillinen yritys. joka harjoittaa samaa tai
samanluonteista toimintaa samojen tai saman-
luonteisten edellytysten vallitessa ja itseniisesti
piittii liiketoimista sen yrizykscn kanssa, jon-
ka kiintei toimipaikka se on.

4. Kiintein toimipaikan tuloa mi irttiessi
on vihennyksksi hyviksyttivi kiintelsti toi-
mipaikasta johtuneet menot, niihin luettuina
yrityksen johtamisesta ja yleisesti hallinnosta
johtuncet menot. riippumata siiti, ovatko ne
syntyneet siini valtiossa. jossa kiintei toimi-
paikka on. vai muualla.
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5. Tuloa ci lucta kiini in toimipaikkaan
kuuluvaksi pelkistiin sen perusteella, etti
kiintei toimipaikka ostaa tavaroita yrityksen
lukuun.

6. Jos veroviranomaisen kiytettivissi olevat
tiedot ovat riittimitt6mit kiintei5n toimipaik.
kaan kuuluvaksi luettavan tulon miirmisek-
si, timi viranomainen vo miriti tulon va-
paan harkinnan perusteella tai arvioimalla.
edellyttien, etti harkintaa harjoitetaan tai ar-
vio tehdiin timin artiklan periaatteiden mu-
kaisesti.

7. Milloin liiketuloon sisilhyy tulolajeja. joita
kisitell5in erikseen timn sopimuksen muissa
artikloissa. Limin artiklan mdirykset civit
vaikuta sanottujen artiklojen miiryksiin.

9 artukla
AMerenkulku ja ilmakuijetus

I. Tulosta. jonka sopimusvaltiossa oleva
yritys saa laivan tai ilma-alukscn klytuimisest
kansainviliseen Iliikenteeseen. verotetaan vain
tiss! valtiossa.

2. Tulosta. jonka sopimusvalhiossa oleva
yritys saa kansainviliseen Iliikentee'seen klytet-
tyjcn konttien (niihin luettuina perivaunut.
proomut ja vastaavanlainen konttien kuljetuk-
seen tarvittava kalusto) kiyt6sti. huollosta tai
vuokralle antamisesta, verotetaan vain tissA
valtiossa.

3. Timin artikian I kappaleen miiriyksii
sovelletaan my6s tuloon. joka saadaan osallis-
tumisesta pooliin. yhteiseen liikctoimintaan tai
kansainviliscen kuljetusjirjest66n.

10 artikla

Etuyhieydesi keskendin olevat yrityksel

I. Milloin
a) sopimusvaltiossa oleva yritys vilitt6misti

tai vilillisesti osallistuu toisessa sopimusvaltios-
sa olcvan yrityksen johtoon tai valvontaan tahi
omistaa osan sen piiomasta. taikka

b) samat henkil6t vilitt6m~sti tai vilillisesti
osallistuvat seki sopimusvalhiossa olevan yni-
tyksen etti toisessa sopimusvahiossa olevan
yrityksen johtoon Lai valvontaan tahi omistavat
osan niiden plomasta.,

noudatetaan seuraavaa.
Jos jommassakummassa tapauksessa yritys-

ten vililli kaupallisissa tai rahoitussuhteissa
sovitaan ehdoista tai miiritiin ehtoja. jotka
poikkeavat siiti. mist! riippumattomicn yritys-
ten vililli olisi sovittu. voidaan kaikki tulo.
joka ilman niiti ehtoja olisi kertynyt toiselle
niisti yrityksisti. mutta ni den ehtojen vuoksi
ci ole kertynyt yrityksdlle. lukea timin yrityk.
sen tuloon ja verottaa siiti timin mukaisesti.

2. Milloin tulo.josta sopimusvalhiossa olevaa
yritysti on verotettu tissi valtiossa, lucaan
my~s toisessa sopimusvaltiossa olevan yrityk-
sen tuloon ja siiti verotetaan timin mukaisesti
tiss.1 toisessa valtiossa. ja siren mukaan luettua
tuloa timi toinen valtio viitti tuloksi. joka
olisi kertynyt tissi toisessa vahfiossa olevalle
yritykselle. jos yritysten vililli sovitut ehdot
olisivat olleet sellaisia. joista riippumattomien
)ritysten vililli olisi sovittu. ensiksi mainitun
vation on asianmukaissti oikaistava tsti
tulosta siini valtiossa mairityn veron miiri.
jos timi ensiksi mainittu valtio picii oikaisua
oikeutettuna. Tillaista oikaisua ceht-essi on
oteltava huomioon cimin sopimuksen muut
miirykset. ja sopimus'altioiden toimivatais.
ten viranomaisten on tarittaessa neuvoteltava
keskenjin.

I I artikla

Osinko

I. Osingosta. jonka sopimusvalfiossa asuva
yhti6 maksaa toisessa sopimusvaltiossa asuval-
be henkil6l1e. voidaan verottaa tissi toisessa
valtiossa.

2. Osingosta voidaan kuitenkin verottaa
my6s siini sopimusvahtiossa. jossa osingon
maksava yhti8 asuu. timin valhion ainsiidin-
n6n mukaan, mutta. jos saajaba on oikeus
osinkoon. vero ei saa olla suurcmpi kuin:

a) 5 proscnttia osingon kokonaismiiristi.
jos se. jolla on oikeus osinkoon. on yhti6
(lukuun ottamatta yhtymii). joka vilitt6misti
hallitsee vhintiin 10 prosenttia osingon mak-
savan yhti6n iinimiirst-i:

b) 15 prosenttia osingon kokonaismiristi
muissa tapauksissa.

Timi kappale ci vaikuta yhti6n verottami-
seen siiti voitosta. josta osinko maksetaan.

3. Timin artiklan 2 kappaleen mir iysten
estimitti osinko. jonka Barbadosissa asuva
yhti6 maksaa Suomen Teollisen Kchitysyhteis-
ty6n Rahasto Osakeyhti6l1e (Finnfund), vapau-
tetaan Barbadosin verosta.

4. Sanonnalla 'osinko' tarkoitetaan tissi
artiklassa tuloa. joka on saatu osakkeista tai
muista voitto-osuuteen oikeutuavista oikeuksis-
ta. jotka eivit ole saamisia. samoin kuin muista
yhti6osuuksista saatua tuloa, iota sen valhion
lainsiiidinn6n mukaan. jossa voiton jakava
yhti6 asuu. kohdellaan ,erouksellisesti samalba
tavoin kuin osakkcista saalua tuloa.

S. Timin artiklan I ja 2 kappaleen miir.yk-
sii ci sovelleta. jos sopimusvaitiossa asuva
henkil6, jolla on oikeus osinkoon. harjoittaa
toisessa sopimusvaltiossa. jossa osingon mak-
sava yhti6 asuu. Iiikctoimintaa siebbi olevasta
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kiintesti toimipaikasta tai harjoittaa tissi
toisessa valtiossa itseniist5 ammattitoimintaa
sielli olevasta kiinteisti paikasta. ja osingon
maksamisen perusteena oleva osuus tosiasialli-
sesti Iiittyy tihin kiintc~in toimipaikkaan tai
kiinteain paikkaan. Tissi tapaukscss-a sovelle-
taan 8 artiklan tat 16 artiklan mi.riyksti.

6. Jos sopimusvaltiossa asuva yhti6 saa tuloa
toisesta sopimusvaltiosta. ci tim toinen valtio
saa verottaa yhti.n maksamasta osingosta.
paitsi mikili osinko maksetaan issi toisessa
valtiossa asuvalle henkil6lle tai mikili osingon
maksamisen pcrusteena oleva osuus tosiasialli-
sSti liittyy tissi toisessa valtiossa olevaan

kiinteiin toimipaikkaan tai kiintcin paik-
kaan. ciki my6sklin verottaa yhti6n jakamat-
tomasta voitosta, vaikka maksettu osinko tai
jakamaton voitto kokonaan tai osaksi koostuisi
tissi toisessa valtiossa kertynesti tulosta.

7. Jos sopimusvaltiossa asuva yhti6 saa tuloa
toisessa sopimusvaltiossa olevasta kiinteisti
toimipaikasta harjoittamastaan toiminnasta.
voidaan. sopimuksen muiden miiriysten esti-
mitti. tulosta, jonka kiintic toimipaikka on
siirtinyt tai jonka sen katsotaan siirtineen
yhti6n piikonttorille tai muulle konttorille.
verottaa toisen sopimusvaltion lainsiidinn6n
mukaan. mutta vero ei saa olla suurempi kuin
5 prosenttia siiti tulosta. joka on siirretty tai
joka katsotaan siirretyksi.

12 anikla

Korko

I. Korosta. joka kertyy sopimusvaltiosta ja
maksetaan toisessa sopimusvaltiossa asuvalle
henkil6le. voidaan verottaa tissi toisessa val-
tiossa.

2. Korosta voidaan kuitenkin verottaa my6s
siini sopimusvaltiossa. josta se kertyy, timin
valtion lainsiidinn6n mukaan. mutta jos saa-
jalla on oikeus korkoon. vero ei saa olla
suurempi kuin 5 prosenttia koron kokonais.
mairasti.

3. Timin artiklan 2 kappaleen miriysten
estimitti korko. joka kertyy sopimusvaltiosta
ja joka maksctaan toisen sopimusvaltion halli-
tukselle. vapautetaan ensiksi mainitussa val-
tiossa verosta.

4. Timin artiklan 3 kappaletta sovellettaessa
sanonnalla "hallitus' tarkoitetaan:

a) Suomen osalta.
I) Suomen hallitusta.
2) Suomen Pankkia (Suomen keskuspankki):
3) Teollisen Kehitysyhteisty6n Rahasto Osa-

keyhti6ti (Finnfund);
4) Suomen Vientiluotto Osakeyhti6ti; ja
5) muuta samankaltaista laitosta. josta sopi-

musvaltioiden hallitukset saattavat sopia;

b) Barbadosin osalta.
I) Barbadosin hallitusta.
2) the Central Bank of Barbados -nimisti

pankkia (Barbadosin keskuspankki);
3) the Barbados Development Bank -nimisti

pankkia; ja
4) muuta samankaltaista laitosta. josta sopi-

musvaltioiden hallitukset saattavat sopia.
5. Sanonnalla "korko tarkoitetaan tissi

artiklassa tuloa, joka saadaan kaikenlaatuisista
saamisista riippumatta siti, onko ne turvattu
kiinteist6kiinnitykselli vai ei, ja Iiittyyk6 niihin
oikeus osuuteen velallisen voitosta vai ci. Sa.
nonnalla tarkoitetaan erityisesti tuloa. joka
saadaan valtion antamista arvopapereista. ja
tuloa, joka saadaan obligaatioista tai debentuu-
reista, siihen luettuina tillaisiin arvopapereihin.
obligaatioihin tai debentuurcihin Iiittyvit agio-
m~irit ja voitot. Maksun viivistymisen joh-
dosta suoritettavia sakkomaksuja ci titi artik.
laa sovellettaessa pideti korkona.

6. Timin artiklan I ja 2 kappaleen miiriyk-
sii ci sovelleta, jos sopimusvaltiossa asuva
henkil6. jolla on oikeus korkoon. harjoittaa
toisessa sopimusvaltiossa. josta korko kertyy.
liiketoimintaa sielli olevasta kiinteisti toimi-
paikasta tai harjoittaa tissi toisessa valtiossa
itsenjisti ammattitoimintaa sielli olevasta kiin-
teisti paikasta. ja koron maksamisen perustee-
na oleva saaminen tosiasiallissti Iiittyy:

a) tihin kiintefin toimipaikkaan tai kiin-
tein paikkaan. tai

b) sopimuksn 8 artiklan 2 kappaleessa tar-
koitettuun liiketoimintaan.

NMissi tapauksissa sovelletaan 8 artiklan tai
16 artiklan miiryksii.

7. Koron katsotaan kertyvin sopimusvaltios-
ta. kun sen maksaa timi valtio itse, sen
paikallisviranomainen tai tissi valtiossa asuva
henkil6. Jos kuitenkin koron maksajalla niip-
pumatta siit, asuuko hin sopimusvaltiossa vai
ci. on sopimusvaltiossa kiintei toimipaikka tai
kiatci paikka. josta koron pcrusteena oleva
velka on aiheutunut. ja korko rasittaa titi
kiinteii toimipaikkaa tai kiinteii paikkaa.
katsotaan koron kertyAn siiti valtiosta. jossa
kiintei toimipaikka tai kiintci paikka on.

S. Jos koron miri maksajan ja henkil6n.
jolla on oikeus korkoon, tai heidin molempien
ja muun henkil6n vilisen erityisen suhteen
vuoksi ylittii koron maksamisen perusteena
olevaan saamiseen nihden mirin, josta mak-
saja ja henkil6, jolla on oikeus korkoon.
olisivat sopinect, jollei tillaista suhdectta olisi.
sovelletaan timin artiklan miiriyksii vain
viimeksi mainittuun miirain. Tiss5 tapaukses-
sa verotetaan timin miirin ylittivisti mak-
sun osasta kummankin sopimusvaltion lainsi -
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dinn6n mukaan, ottaen huomioon timin so-
pimukscn muut miiriykset.

13 artikla
Rojahi

1. Rojaltista, joka kertyy sopimusvaltiosta ja
maksctaan toisessa sopimusvaltiossa asuvalle
henkil611=, voidaan verotlaa tissi toisessa vai.
tiossa.

2. Rojaltista voidaan kuitenkin verotma
my6s siin! sopimusvaltiossa. josta se kertyy.
tmin valtion lainsSidinn6n mukaan. mutta
jos saajalla on oikeus rojaltiin. vero ci saa olla
suurcmpi kuin 5 prosenttia rojaltin kokonais-
miristi.

3. Sanonnalla "'rojalti" tarkoitetaan tissi
artiklassa kaikkia suorituksia, jotka saadaan
korvauksena kirjallisen. taiteellisen tai tieteelli-
sen teoksen, siihen luettuina elokuvaflimi seki
televisio- tai radiolihetyksessi kiytettivi filmi
tai nauha, tekijinoikeuden seki patentin. tava-
ramerkin, mallin tai muotin. piirustuksen. sa-
laisen kaavan tai valmistusmenetelmin kiytti-
mises i tai kiytt6oikeudesta tahi kokemuspe-
r~isesti teollis-. kaupalhs- tai ticeellisluontei-
sesta tiedosta.

4. Timin artiklan I ja 2 kappaleen mi-riys-
ten estimitti kirdallisen. taiteellisen tai tieteel-
lisen teoksen kiyttimis si tai kiytt6oikeudes-
ta saatu tekijinoikeusrojalti (siihen luettuna
rojalti. joka saadaan korvauksena elokuvafil-
mist5 seki telcvisio- tai radiolShetyksess5 kiy-
tett5visti filmisti tai nauhasta). joka kertyy
sopimus.altiosta ja maksetaan toisessa sopi-
mus~altiossa asu%alle henk1l611.e vapautetaan
verosta ensiksi mainitussa valtiossa.

S. T-min artiklan I. 2 ja 4 kappaleen
miiriyksii ci sovelleta. jos sopimusvaltiossa
asuva hcnkil6. jolla on oikeus rojaltiin. harjoit-
taa toisessa sopimusvaltiossa. josta rojalti ker-
tyy, liiketoimintaa siclli olevasta kiinteist!
toimipaikasta tai harjoittaa tissi toisessa val-
tiossa itsenlisti ammattitoimintaa sielli olevas-
ta kiinteisti paikasta. ja rojaltin maksamisen
pcrusteena oleva oikeus tai omaisuus tosiasial-
lisesti liittyy-

a) tihin kiinte-in toimipaikkaan tai kiin-
teiin paikkaan. tai

b) sopimuksen 8 artiklan 2 kappalcessa tar-
koitettuun liiketoimintaan.

Niss! tapauksissa sovelletaan 8 artiklan tai
16 artiklan miiriyksii.

6. Rojaltin katsotaan kertyvin sopimusval-
tiosta. kun sen maksaa timi valtio itse. sen
paikallisviranomainen tai tissi valtiossa asuva
henkil6. Jos kuitenkin rojaltin maksajalla riip-
pumatta siiti. asuuko hin sopimusvaltiossa vai
e, on sopimusvaltiossa kiintce toimipaikka tai

kiintei paikka. jonka yhtcydessi rojaltin mak.
samisen perusteena oleva velvoite on syntynyt,
ja rojalti rasittaa ti i kiinteii toimipaikkaa tai
kiinteii paikkaa. katsotaan rojaltin kcrtyvin
siiti valtiosta, jossa kiintei toimipaikka tai
kiintei paikka on.

7. Jos rojaltin miiri maksajan ja henkil6n.
jolla on oikeus rojaltiin. tai heidin molempien
ja muun henkil6n vilisen erityisen suhtcen
vuoksi ylitti rojaltin maksamisen perusteena
olevaan kiytt66n. oikeutecn tai tiectoon nihdcn
mair'n. josta maksaja ja henkil6. jolla on
oikeus rojaltiin. olisivat sopineet. jollei tillaista
suhdetta olisi. sovelletaan timin artiklan mii-
riyksii vain viimeksi mainittuun miiriin.
Tissi tapauksessa verotetaan timin miirin
ylittivisti maksun osasta kummankin sopi-
musvaltion lainsiidinndn mukaan. ottaen
huomioon timin sopimuksen muut miiriyk-
set.

14 artikla

Yrit)sjohtomaksu

I. Yritysjohtomaksusta. jonka sopimusval-
tiossa asuva henkilf suoritzaa toisessa sopimus-
valtiossa olevalle yrityksellc. voidaan verottaa
tissi toisssa valtiossa.

2. Yritysjohtomaksusta voidaan kuitenkin
verottaa my6s siini sopimus%,altiossa. jossa
yritysjohtomaksun suorittava henkil6 asuu. ti-
min valtion lainsiidinn6n mukaan. mutta
vero ci saa olla suurempi kuin 5 prosenttia
maksun kokonaismiiristi.

3. Sanonnalla "yritysjohtomaksu" tarkoite-
taan tiss! artiklassa kaikkia suorituksia, jotka
maksetaan yritykseile teollisesta tai kaupallises-
ta neuvonnasta tahi yritysjohdollisesta tai tek-
nisesti palvelusta taikka muusta samanluontei-
sesta palvelusta tai jirjestelysti. Sanonta ci
kuitenkaan kisiti suoritusta, joka maksetaan
16 artiklassa mainitusta itseniisesti ammatin-
harjoittamisesta.

4. Timin artiklan I ja 2 kappaleen miiriyk-
sii ci sovelleta. jos sopimusvaltiossa oleva
yritys, jolle yritysjohtomaksu suoritetaan, har-
joittaa toisessa sopimusvaltiossa, josta yritys-
johtomaksu suoritetaan, liiketoimintaa sielli
olevasta kiinteisti toimipaikasta, ja yritysjoh-
tomaksun suorittamisen perusteena oleva pal-
velu tosiasiallisesti Uittyy:

a) tihbin kiinten toimipaikkaan, tai
b) sopimuksen 8 artiklan 2 kappalcessa tar-

koitettuun liiketoimintaan.
Niissi tapauksissa sovelletaan 8 artiklan

milriyksii.
5. Jos yritysjohtomaksun miiri maksajan ja

saajan tai heidin molempien ja muun henkil6n
vilisen erityisen suhteen vuoksi ylittii maksun
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suorittamisen perusteena olevaan palveluun
nihden m:rin. josta maksaja ja saaja olisivat
sopineet. jollei tillaista suhdetta olisi. sovelle.
taan timin artiklan miiriyksii vain viimeksi
mainittuun miiriin. Tissi tapauksessa vero-
tetaan tumin milrin ylittivisti maksun osas-
ta kummankin sopimusvaltion lainsildinn6n
mukaan. ottaen huomioon timin sopimuksn
muut miriyksct.

15 artikla

M.1-nrivoilto

i. Voitosta. jonka sopimusvaltiossa asuva
henkll6 saa 7 artiklan 2 kappaleessa tarkoite.
tun ja toiscssa sopimusvaltiossa olevan kiintein
omaisuuden luovutuksesta. voidaan verottaa
tissi toisessa valtiossa.

2 Voitosta. jonka sopimus.altiossa asu'a
henk06 saa 7 artiklan 4 kappalkessa tarkoite.
tun osakkeen tai muun yhhi6osuuden luovutuk-
sesza. ,oidaan verottaa sini sopimus'altiossa.
joisa )h6i611e kuuluva kiintei omaisuus on.

3. Voitosta. joka saadaan sopimusvaltiossa
oe,,an yrityksen toisessa sopimusvaltiossa ole.
van kiintein toimipaikan Iiikeomatsuutecn
kuuluvan irtaimen omaisuuden tai sopimusval-
tiossa asuvan henkil6n toisessa sopimusvaltios-
sa itseniisti ammatinharjoittamista varten kiy-
tettivini olevaan kiinteiEn paikkaan kuuluvan
irtaimen omaisuuden luovutuksesta, voidaan
verottaa tissi toisessa valtiossa. Sama koskee
voittoa. joka saadaan tillaisen kiintein toimi-
paikan Iuovutuksesta (erilliseni tai koko yri-
tksen mukana) tai kiinc-in paikan luovutuk-
ses ta.

4. Voitosta. jonka sopimusvalhiossa asuva
hcnkil6 saa kansainviliseen Hiikenteeseen kiy-
tetyn laivan, ilma-aluksen tai kontin (siihcn
luettuina perivaunut, proomut ja vastaavanlai-
nen konitien kuljectuksten tarvictava kalusto)
taikka tillaisen laivan tai ilma-aluksen kytti-
miscen hittyvin irtaimen omaisuuden luovu-
tuksesta, verotetaan vain tissi valtiossa.

5. Voitosta. joka saadaan muun kuin timin
artiklan edelli olevissa kappaleissa tarkoitetun
omaisuuden luovutuksesta. verotetaan vain sii-
ni sopimusvaltiossa, jossa luo%,uttaja asuu.

16 artikla
Itsendinen amnlatin karjoinaminen

I. Tulosta, jonka sopimusvaltiossa asuva
luonnollinen henkil6 saa vapaan ammatin tai
muun .itsenisen toiminnan harjoittamisesta.
veroletaan vain tissi valhiossa, jollei hinell,
ole toiscssa sopimusvaltiossa kitntei paikkaa.
joka on vakinaisesti hinen kiytett'ivinEin toi-
minnan harjoittamista varten tai jollei hin

oleskele tissi toisessa valhiossa yhdessi jaksos-
sa. tai useassa jaksossa yhteensi. yli 90 pii',i
kahdentoista kuukauden aikana. Jos hinelli on
tiflamen kiintei paikka. tai jos hin oleskelee
tissi toisessa ,,altiossa edelli mainittuna yhte.
ni tai uscampana jaksona. voidaan tulosta
verottaa tissi toiscssa valtiossa. mutta vain
niin suuresta tulon osasta. joka on luettava
kiinte.in paikkaan kuuluaksi tai joka kertyy
hinen tissi toisessa valhiossa edelli mainittuna
yhteni tai useampana jaksona harjoittamas.
taan toiminnasta.

2. Sanonta "'vapaa ammatti" kisittii erityi.
sesti itseniisen tiecteelliscn. kirjallisen ja taitel-
lisen toiminnan. kasvatus- ja opetustoiminnan
seki sen itscniisen toiminnan. jota iEkiri.
asianajaja. insin66ri, arkkitchti. hammasliikiri
ja tilintarkastaja harjoittavat.

17 artikla

YIkityinen palvelus

I. Jolla 18. 20. 21 ja 22 artiklan miiriyk-
sisti muuta johdu. verotetaan palkasta ja
muusta sellaisesta hyvityksesti. jonka sopimus-
valtiossa asuva hcnkil6 saa epiitsenlisesti
ty6sti. vain tissi valtiossa. jollei ty6ti tehdi
toisessa sopimusvaltiossa. Jos ty6 tehdiin tissi
toisessa valtiossa, voidaan ty6sti saadusta hy-
vityksestA verottaa siellI.

2. Timin artiklan I kappaleen miiriysten
estimitti verotetaan hyvityksesti. jonka sopi-
musvaltiossa asuva hcnkil6 saa toisessa sopi-
musvaltiossa tekemistin epitseniisesti ty6s-
ti, vain ensiksi mainitussa valtiossa, jos:

a) saaja oleskelec toisessa valtiossa yhdessi
jaksossa, tai useassa jaksossa yhtecnsi, enin-
tc~n 183 piva kahdentoista kuukauden aika-
na.ja

b) hyvityksen mnaksaa ty6nantaja tai se mak-
setaan ty6nantajan puolesta. joka ci asu toises-
sa valtiossa. seki

c) hyvitykselli ci rasiteta kiinteii toimipaik-
kaa tai kiintei paikkaa. joka ty6nantajalla on
toisessa valtiossa.

3. EdetlI tissi artiklassa olevien miirilysten
estimitti voidaan hyvitykscsti. joka saadaan
sopimusvaltiossa asuvan henkil6n kansainvili-
seen liikenteeseen kiyttimissi laivassa tai il-
ma-alukscssa tehdysti epiitseniisesti ty6sti.
verottaa tiss valtiossa.

18 artikla
Johtajanpalkkio ja )'linpiim n )'rit *qjohtoon kuu-

lu'an toimihenkiljn saama h)'vii)'s

I. Johtajanpalkkiosta ja muusta sellaisesta
suoritukscsta. jonka sopimusvaltiossa asuva
henkil6 saa toiscssa sopimusvaltiossa asuvan
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yhti6n johtokunnan tai muun sellaisen toimi-
elimen jiseeni. voidaan ,,erottaa tiss. toisessa
VIltiossa.

2. Palkasta ja muusta sellaisesta hyvityksesti.
jonka sopimusvahtiossa asuva henkil6 saa tot-
sessa sopimusvaltiossa asuvan yhti6n ylimpiin
johtoon kuuluvana toimihenkil6ni. voidaan
verottaa tissi toisessa valtiossa.

19 artikla

Taiteilijat ja urheihjat

I. Timin sopimuksen 16 ja 17 artiklan
mi i-ysten estimitti voidaan tulosta. jonka
sopimusvaltiossa asuva henkil6 saa taiteilijana.
kuten teatteri- tai clokuvaniyttelijini. radio-
tai televisiotaiteilijana tahi muusikkona. taikka
urheilijana. toisessa sopimusvaltiossa harjoitta-
mastaan henkil6kohtaisesta toiminnasta. verot-
taa tissi toisessa valtiossa.

2. Milloin tulo. joka saadaan taiteilijan tai
urheilijan tissi ominaisuudessaan harjoitta-
masta henkil6kohtaisesta toiminnasta. ei rule
taiteilijalle tai urheilijalle itselleen. vaan toiselle
henkil611e. voidaan tisti tulosta, 8, 16 ja 17
artiklan miirysten estimitti. verottaa siini
sopimusvaltiossa. jossa taiteilija tai urheilija
harjoittaa toimintaansa.

3. Timin artiklan I ja 2 kappaleen miiriys-
ten estimitti tulo. joka saadaan I kappaleessa
tarkoitetusta toiminnasta. vapautetaan verosta
siini sopimusvatiossa, jossa toimintaa hajoi-
tetaan. jos:

a) taiteilijan tai urheilijan oleskelu tissi val-
tiossa huomattavalta osalta rahoitetaan toisen
sopimusvaltion. sen julkisyhteis6n tai paikallis-
viranomaisen julkisilla varoilla;

b) tulon saaja on voittoa tavoittelematon
jirjest6. jonka tulosta osaakaan ei jacta jirjes-
t6n omistajalle. jisenelle tai osuuden omistajal-
Ie tai osakaan ci muulla tavalla ule tillaisen
henkil6n henkil6kohtaiseksi hy6dyksi; tai

c) taiteilijan tai urheilijan tulo on saatu b)
kohdassa mainitulle jirjest611e tehdysti ty6sti.

20 artikla

Eldke

Jollci 21 artiklan 2 kappaleen miiryksista
muuta johdu. voidaan elikkeesti. (siihen buet-
tuina sosaahtur,aa koskevan lainsSiidinn6n
mukaiset suoritukset). joka kertyy sopimusval-
tiossa oleoasia Iihteesti. verottaa tss! valtios-
sa.

21 artikla

Julkinen pal'elus

I. a) Hyvityksesti (cbiketti Iukuun ottamat-
ta). jonka sopimusvaltio. sen julkisyhteis6 tai

paikallisviranomainen maksaa luonnolliselle
henkil611e ty6sti. joka tehdiin tmin valtion.
sen julkisyhteis5n tai paikallisviranomaisen pal-
veluksessa, verotetaan vain tissi valtiossa.

b) TIlaisesta hyvityksesti verotetaan kui-
tenkin vain siin! sopimusvaltiossa. jossa timi
henkil6 asuu, jos ty6 tehdiin tissi valtiossa ja

I) henkil6 on timin valtion kansalainen. tai
2) hinest! ci tullut tissi valtiossa asuvaa

ainoastaan timin ty6n tekemiseksi.
2. EISkkecsti. jonka sopimusvaltio. sen jul-

kisyhteis6 tai paikallisviranomainen maksaa.
tai joka maksctaan niiden perustamista rahas-
toista. luonnollisclle henkil61Ie ty6sti. joka on
tehty timin valtion. sen julkisyhteis~n tai
paikallisviranomaisen palveluksessa. verotetaan
vain tissi valtiossa.

3. Timin sopimukscn 17. 18 ja 20 artiklan
miiriyksii sovelletaan hyvitykseen ja elikkec-
seen, jotka maksetaan sopimusvaltion. sen jul-
kisyhteis6n tai paikallisviranomaisen harjoitta-
man liiketoiminnan yhteydessi tehdysti ty6sti.

22 artikla

Opiskelija:

I. Raham.iristi. jotka opiskelija tai liikea-
Ian. teollisuuden. maatalouden tai metsitalou-
den harjoittelija. joka asuu tai vilitt6misti
ennen olcskeluaan sopimusvaltiossa asui toises-
sa sopimusvaltiossa ja joka oleskelec ensiksi
mainitussa valtiossa yksinomaan kokopiivii-
sen perus- tai jatko-opintotasoisen koulutuk-
sensa tai hardoittelunsa vuoksi, saa elatustaan.
koulutustaan tai harjoitteluaan varten, ei tissi
valtiossa veroteta. edellyttien. etti nimi raha-
miirit kertyvit timlin valtion ulkopuolella
olevista lihteisti.

2. Sopimusvaltiossa olevan yliopiston tai
muun ylemmin oppilaitoksen opiskelijaa tai
liikealan. teollisuuden, maatalouden tai metsi-
talouden harjoittelijaa. joka asuu tai vilitt6-
misti ennen oleskeluaan toisessa sopimusval-
tiossa asui ensiksi mainitussa valtiossa ja joka
yhtijaksoisesti oleskelee ,oisessa sopimusval-
tiossa enint-jn 183 piivii. ci veroteta tiss
toisessa valtiossa hyvityksesti. joka saadaan
t.ssi toisessa valtiossa tchdysti ty6sti. milloin
ty6 liittyy hinen opintoihinsa tai harjoitteluun-
sa ja hyvitys koostuu hinen clatustaan varten
vlIttimitt6mist! ansioista.

3. Jos 2 kappalecssa tarkoitettu hyvitys
ylitti opiskelijan tai harjoittelijan clatusta
vanen vilttlmitt6min ansion milrin. verote-
taan timin miirin ylittivisti hyvityksen osas-
ta kummankin sopimusvaltion lainsilidinn6n
mukaan. ottaen huomioon timin sopimuksen
muut milriykset.
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23 anikla
Rannikon ulkopuolella harjoitettova toirninta

I. Timin ariklan miiriyksii sovelletaan
timin sopimuksen muiden miiriysten esti-
mitti.

2. Sopimusvaltiossa asuvalla henkil6l1i. joka
toisessa sopimusvaltiossa hadjoittaa rannikon
ulkopuoila harjoitettavaa toimintaa, joka liit-
tyy tissi toisessa valtiossa olevan merenpohjan
ja sen sisustan seki niiden luonnonvarojen
tutkimukseen tai hyviksikiytt66n, katsotaan.
jollei 3 ja 4 kappaleesta muuta johdu, timin
toiminnan osalta harjoittavan liiketoimintaa
tissi toisessa valtiossa sielli olevasta kiinteisti
toimipaikasta tai kiinteisti paikasta.

3. Timin artiklan 2 kappaleen miiriyksii ci
sovelleta. jos toiminta kestii ajanjakson. joka
on enint-in 30 piivil kahdentoista kuukauden
aikana. Titi kappaletta sovellettaessa katso-
taan kuitenkin:

a) toisen yrityksen kanssa etuyhteydessi ole-
van yrityksen harjoittama toiminta sen yrityk.
sen harjoittamaksi, jonka kanssa se on etuyh.
teydessi. jos toiminta on olennaisesti saman.
kalhaista kuin viimeksi mainitun yrityksen har-
joittama toiminta,

b) kahden yrityksen olevan etuyhteydessi
keskenEin, jos yritys vilitt6misti tai vilillisesti
osallistuu toisen yrityksen valvontaan tahi jos
molemmat oval vilitt6misti tai vilillisesti kol-
mannen henkih4n tai kolmansien henkil6iden
valvomia.

4. Tulosta. jonka sopimusvaltiossa oleva
yritys saa tarvikkeiden tai henkil6iden kuljet-
tamisesta sellaiselle alueelle tai sellaisten aluci.
den vilillI. jossa sopimusaltiossa harjoitetta-
%aan merenpohjan ja sen sisustan seki nuden
luonnonvarojen tutkimukseen tat hyviksikiyt.
tCn liottyvii toimintaa hagottetaan. taht tii-
laiseen toimintaan Iiittyvisti hmnaajien tat mui-
den apualusten kiyt6sti. verotetaan vain siini
sopimusvaltiossa, jossa yrityksen tosiasiallinen
johto on.

5. a) Jollci b)-kohdan milriyksisti muuta
johdu. voidaan paikasta ja muusta samankal-
taiscsta hyvityksesti, jonka sopimusvaliossa
asuva henkil6 saa ty6sti, joka Iiittyy toisessa
sopimusvaluossa olevan merenpohjan ja sen
sisustan seki niiden luonnonvarojen tutkimuk-
seen tai hyviksikiytt66n, siini laajuudessa
kuin ty6 tehdiin Lissi toisessa valtiossa ran-
nikon ulkopuolella. verottaa siini toisessa val-
tiossa. edellyttien. etti tillainen ty6 kestil
yhtcnsi yli 30 pdivil kahdentoisLa kuukauden
aikana:

b) Palkasta ja muusta samankaltaisesta hy-
vityksesti. jonka sopimusvaltiossa asuva hen-

kiI6 saa ty6sti. joka tehdiin laivassa tai
ilma-aluksessa, jolla harjoitetaan tarvikkeiden
tai henkil6iden kuljettamista sellaiselle alueelle
tai sellaisten aluciden vililli. jossa sopimusval-
tiossa harjoitettavaan merenpohjan ja sen si-
sustan seki niiden luonnonvarojen tutkimuk-
seen tai hyviksikiytt66n hiittyvii toimintaa
ha'joitetaan, tahi ty6sti. joka tehdiin hinaa-
jassa cai muussa apualuksessa, jonka klytu6
Iiittyy tihin toimintaan. verotetaan vain siinil
sopimusvaltiossa. jossa yrityksen tosiasiallinen
johto on.

6. Voitosta, jonka sopimusvaltiossa asuva
henkil6 saa

a) tutkimus- tai hyviksikiytt6oikeuden luo-
vutuksesta: tai

b) sellaisen sopimusvaltiossa sijaitsevan
omaisuuden luovutuksesta, joka kiytet~in ts-
sa toisessa vahiossa olevan merenpohjan ja sen
sisustan seki sen luonnonvarojen tutkimiseen
ja hyv-ksikiytt66n; tahi

c) sellaisten osakkeiden luovutuksesta. joi-
den arvo kokonaan tai piosin. vilitt6misti tai
vilillisesti, perustuu tillaiscen oikeuteen tai
omaisuuteen joko erilliin tai yhdessi,

voidaan verottaa tissi toisessa valtiossa.
TissA kappaleessa "tutkimus- tai hyviksi-

kiytt6oikeus'" tarkoittaa oikeutta sopimusval-
tiossa olevan merenpohjan ja sen sisustan seki
niiden luonnonvarojen tutkimukssta tai hy-
viksikiyt6sti tuotettaviin varoihin, mukaan
lukien oikeudet tai osuudet tillasimn varoihin
tat tillaisista varoista.

24 artikla
Muu fu/o

I. Tulosta. jonka sopimusvalhiossa asuva
henkil6 saa ja jota ei kisitelli timin sopimuk-
sen cdelli olevissa artikloissa, verotetaan vain
tissi valtiossa riippumatta siiti. misti tulo
kertyy. Tulosta. jonka sopimusvaltiossa asuva
henkil6 saa ja joka kernyy toisesta sopimusval.
tiosta. voidaan kuitenkin verottaa my6s tissi
toisessa valtiossa.

2. Timin artiklan I kappaleen mtiiryksil ei
sovelleta tuloon. Iukuun ottamatta 7 artiklan 2
kappaleessa tarkoitettua kiinteisti omaisuu-
desta saatua tuloa. jos sopimusvaltiossa asuva
tulon saaja harjoittaa toisessa sopimusvaltiossa
liiketoimintaa siebll olevasta kiinte.sti toimi-
paikasta tai harjoittaa tissi toisessa vatiossa
itseniistA ammattitoimintaa sielli obevasta kiin-
teasti paikasta, ja tulon maksamisen perustee.
na oleva oikeus tai omaisuus tosiasiallisesti
Iiittyy tihin kiintein toimipaikkaan tai kin-
teSin paikkaan. TissA tapauksessa sovelletaan
8 aniklan tai 16 artiklan miiriyksii.
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25 arikla
Kakuinkertaisen verotuksen poistaninen

I. Suomessa kaksinkertainen verotus poiste-
taan seuraavasti:

a) Milloin Suomessa asuvalla henkil6lli on
tuloa. josta timin sopimuksen miiriysten
mukaan voidaan verottaa Barbadosissa. Suo-
men on. jollci b) kohdan miiriyksisti muuta
johdu. vihennettivi timin henkil6n tulosta
suoritettavasta verosta Barbadosissa tulosta
maksetua veroa vastaava m5ira.

Vihennyksn miiri ei kuitenkaan saa olla
suurempi kuin se ennen vihennyksen tekemisti
lasketun tulosta suoriLettavan veron osa. joka
jakautuu sille tulolle. josta voidaan ,erottaa
Ba rbadosissa.

b) Osinko. jonka Barbadosissa asuva yhti6
maksaa Suomessa asuvalle yhti6lle. vapaute-
taan Suomen verosta. jos saaja vilitt6mistl
hallitsee vihintiiin 10 prosenttia osingon mak-
savan yhti6n jinimiiirsti.

c) Timin sopimuksen muiden miirystcen
estimitti voidaan Barbadosissa asuvaa luon-
nollista henkiloi. jonka my6s katsotaan Suo-
men verolains55d-nn6n mukaan 2 artiklassa
tarkoitettujn ,erojen osalta asuvan Suomessa.
.erottaa Suomessa. Suomen on kuitenkin a)
kohdan miiriysten mukaan vihennettiva
Suomen verosta se Barbadosin vero, joka on
maksecttu tulosta. Timin kohdan miiriyksii
sovelletaan vain Suomen kansalaiseen.

d) Jos Suomessa asuvan henkil6n tulo on
sopimuksen miiriysten mukaan vapautettu
verosta Suomessa. Suomi voi kuitenkin miiri-
tessiin timlin henkil6n muusta tulosta suori-
tettavan veron miiri.i ottaa lukuun sen tulon.
joka on vapautettu verosta.

e) Jos kuitenkin Suomessa asuva yhti6 saa
korkoa. rojaltia tai yritysjohtomaksua. josta
12. 13 tai 14 artiklan mukaan voidaan verottaa
Barbadosissa. Suomen on vihennettivi koros-
ta. rojaltista tai yritysjohtomaksusta suortetta-
vasta verosta miiri. joka vastaa 10 prosenttia
koron, rojaltin tai yritysjohtomaksun miir isti.

f) Timin kappaleen a) kohtaa sovellettaessa
sanonta "'Barbadosissa tulosta maksettu vero"
kisittiS mirin. joka Suomessa asuvan henki-
16n olisi ollut maksettava Barbadosin verona
asianomaiselta vuodelta tulosta. joka luetaan
kuuluvaksi Barbadosissa hajoitettuun liiketoi-
mintaan. jollci verosta olisi my6nnetty vapau-
tusta tai veroa alennettu silti vuodelta tai sen
osalta Hotel Aids Act -nimisen lain (Cap. 72)ja
Fiscal Incentives Act -nimisen lain (Cap. 71A)
tai muun lainsiidinn6n mukaan. joka my8-
hemmin saatetaan saattaa voimaan ja jossa
my6nnetxin sellainen vapautus tai alennus.
jonka piliasiallisesti samankaltaisesta luontees-

ta sopimusvaltioiden toimivaltaiset viranomai-
set ovat yhti milti. jos siti ei ole muutettu sen
jilkeen tai siti on muutettu vain vihiisess!
miirin ilman etti sen yleiseen luonteeseen on
vaikutettu.

g) Timin kappaleen f) kohdan miiriyksii
soelletaan kymmenelti ensimmiiselti sopi-
muksen soveltamisvuodclta. mutta sopimusval-
tioiden toimivaltaiset viranomaiset voivat neu-
votella keskeniin piittzikseen, onko titi
ajanjaksoa pidenneuiivi.

2. Barbadosissa kaksinkertainen verotus
poistetaan seuraavasti:

a) Joliet Barbadosin lans-did.inn6sti. joka
koskec muualla kuin Barbadosissa maksetta-
van veron vihentimistii Barbadosin -erosta.
muuta johdu (sikili kuin tamS lainsi dint6
ei vaikuta tissi esitettyyn yleascen peraattee-
seen):

I) vihennetiin Suomen vero. joka Suomen
lainsiidinn6n mukaan ja timin sopimuksen
mukaisesti on suoritettava joko vilitt6misti tai
vihennykseni Suomessa olevasta lihteesti saa-
dusta tulosta (lukuun ottamatta osingon osalta
veroa voitosta. josta osinko maksetaan), siiti
Barbadosin verosta. joka lasketaan saman tu-
Ion perusteella kuin minki perusteella Suomen
vero lasketaan;

2) sellaisen osingon osalta. jonka Suomessa
asuva yhti6 maksaa Barbadosissa asuvalle yh-
ti61le. joka vilitt6misti hallitsce vihint1in 10
prosenttia osingon maksavan yhti6n iiinimii-
risti. on vihennysti my6nnettessi otettava
huomioon (a) I) kohdan mukaan vihennetti-
vin Suomen veron lisiksi) se Suomen vero.
joka osingon maksavan yhti6n on suoritettava
siti voitosta. josta osinko maksetaan.

b) Vihennyksen miiri ei kuitenkaan saa
olla suurempi kuin se ennen vihennyksen
tekemisti lasketun veron osa. joka jakautuu
sille tulolle. josta voidaan verottaa Suomes-
sa.

26 artikla

Syrjihtdkielto

I. Sopimusvaltion kansalainen ei toisessa
sopimusvaltiossa saa joutua sellaisen verotuk-
sen tai siihen liittyvin velvoituksen kohteeksi.
joka on muunlainen tai raskaampi kuin verotus
tai siihen Iiittyvi velvoitus. jonka kohteeksi
timn toisen valtion kansalainen samoissa olo-
suhteissa joutuu tai saattaa joutua.

2. Verotus. joka kohdistuu sopimusaltiossa
olevan yritykscn toisessa sopimusvaltiossa ole-
vaan kiinteidn toimipaikkaan. ei tissi loisessa
valtiossa saa olla epiedullisempi kuin verotus.
joka kohdistuu tissi toisessa valtiossa olevaan
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samanlaista toimintaa harjoittavaan yritykseen.
Timin miiryksen ei katsota velvoittavan
sopimusvaltiota my6ntimiin toisessa sopimus-
valtiossa asuvalle henkil6l1e sellaista henkil6-
kohtaista vihennysti verotuksessa. vapautusta
verosta tai alennusta veroon siviilisiidyn taik-
ka pcrheen huolto cl.ollisuuden johdosta. joka
m)6nnetdin omassa .altiossa asu'alle henki-
1ile.

3. Muussa kuin sellaisessa tapauksessa. jossa
10 artiklan I kappaleen. 12 artiklan 8 kappa-
leen. 13 artiklan 7 kappaleen tat 14 artiklan 5
kappaleen miirlyksii sovelletaan. ovat korko.
rojalti. yritysjohtomaksu ja muu maksu. jotka
sopimusvaltiossa oleva yritys suorittaa toisessa
sopimusvaltiossa asuvalle henkil6l1e. vihennys-
kelpoisia timin yritykscn verotettavaa tuloa
miirittlessi samoin ehdoin kuin maksu ensik-
si mainitussa valtiossa asuvalle henkil6l1e.

4. Timin artiklan 2 kappaleen miiriysten ei
katsota estivin Barbadosia soveltamasta sivu-
liikkeen tulosta suoritettavaa veroaan eiki ul-
komaisten vakuutuksenantajien ja ulkomaisten
vakuutusyhti6iden vakuutusmaksutuloista suo-
ritettavaa veroaan Income Tax Act -nimisessi
laissa olevien verokantojen mukaan.

5. Sopimusvaltiossa oleva yritys, jonka pii-
oman toiscssa sopimusvaltiossa asuva henkil6
tai sielli asuvat henkil6t vilitt6misti tai vilil-
lisesti joko kokonaan tai osaksi omistavat tai
josta he tilli tavoin mairiivit. ei ¢nsiksi
mainitussa valtiossa saa joutua scllaisen vero-
tuksen tai siihen liittyvin velvoituksen kohteek-
si, joka on muunlainen tai raskaampi kuin
verotus tai siihen liittyvi velvoitus, jonka koh-
reeksi ensiksi mainitussa valtiossa oleva muu
samanluonteinen yritys joutuu tai saattaa jou-
tua.

6. Tissi artiklassa sanonnalla "verotus*"
tarkoitetaan veroja. joihin titi sopimusta so-
velletaan.

27 artikla
Etuuksien rojoitukset

I. Sopimusvaltiossa asuva henkil6. joka saa
tuloa toisesta sopimusvahiosta. ei tissi toisessa
valtiossa ole oikeutettu niihin etuuksiin. jotka
mainitaan artikloissa 7-25. jos 50 prosenttia
tai vihemmin henkil6n hallintaan oikeuttavas-
ta omistuksesta (tai milloin on kysymys yhti6s-
t. 50 prosentia tai vihemmin vhti6n kunkin
osakeluokan osakkeiden lukumiiristi) on. vi-
litt6misti tai vilillisesti. yhden tai uscamman
sopimusvaltiossa asuvan luonnollisen henkil6n
muodostaman yhdistelmin omistama.

2. Timin artiklan 1 kappaleen mirlyksii ei
so% elleta. jos sopimusvaltiosta saatu tulo kertyy
kaupan tat palvelutoiminnan harjoitiamisesta

International Business Companies (Exemption
from Taxes) Act -nimisen lain (Cap. 77) nojalla
tai muusta totminnasta kuin pankkitoiminnan
harjoittamisesta Offshore Banking Act -nimi-
sen lain (Cap. 325) nojalla tahi muun sellaisen
m.iriyksen nojalla. joka tim-n sopimuksen
allekirjoittamisen jilkeen saatetaan saattaa voi-
maan ja jonka piiasiallisesti samankaltaisesta
luonteesta sopimusvaltioiden toimivaltaisct vi-
ranomaiset ovat yhti mielti. Henkil6. joka
harjoittaa pankkitoimintaa Offshore Banking
Act -nimisen lain (Cap. 325) nojalla tai vakuu-
tustoimintaa Exempt Insurance Act .nimisen
lain (Cap. 308A) nojalla tahi sijoitusyhti6toi-
mintaa International Business Companies
(Exemption from Taxes) Act -nimisen lain
(Cap. 77) nojalla. taikka muun sellaisen mi,-
riyksen nojalla. joka sopimuksen allekirjoitta-
misen jilkeen saatetaan saattaa voimaan ja
jonka pigasiallisesti samankaltaisesta luontees-
ta sopimusvaltioiden toimivaltaiset viranomai-
set ovat yhti mielti. ci ole oikeutettu niihin
etuuksiin. jotka mainitaan 7-25 aniklassa.

3. Timin artiklan I kappaleen miiriyksii ei
so'elleta. jos tulon saava henkil6 on sopimus-
valtiossa asuva yhti6. jonka piosakeluokan
osakkeilla kiydiin huomattavaa ja sinn6lis-
t- kauppaa tunnustetussa arvopaperip6rssissi.

4. Jos sopimusvahtio aikoo eviti toisessa
sopimusvalhiossa asuvalta henkib6lti etuuksia
cih~in artiklaan vedoten. on sopimusvaltioiden
toimivaltaisten viranomaisten neuvoteltava
asiasta kcskenjin.

28 artikla

Keskindinen sopimusmenettely

I. Jos henkil6 katsoo. etti sopimusvaltion tai
molempien sopimusvaltioiden toimenpitect
ovat johtaneet tai johtavat hinen osaltaan
,eroukscen. joka on timin sopimukscn mui-
r5isten vastainen. hin voi saattaa asiansa sen
sopimusaltion toimivaltaisen viranomaisen
k.isiteltiksi. jossa hin asuu tai. jos kysymyk-
sessi on 26 artiklan I kappaleen soveltaminen.
jonka kansalainen hin on. ilman etti timi
vaikuttaa hinen oikeuteensa kiyttii niiden
valtioiden sisiisessi oikeusjirjestyksessi olevia
oikeussuojakeinoja. Asia on saatettava kisitel-
ti viksi kolmen vuoden kuluessa siiti kun
henkil6 sai tiedon toimenpiteesti. joka on
aiheuttanut sopimuksen miiriysten vastaisen
verotuksen.

2. Jos totmivaltainen viranomainen havaitsee
huomautuksen perustelluksi. mutta ei itse voi
saada aikaan tyydyttivii ratkaisua. viranomai-
sen on pyrittSi toisen sopimusvaltion totmi-
valtaisen viranomaisen kanssa keskiniisin so-
pimuksin ratkaisemaan asia siini tarkoitukses-
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sa. ctti viltetiin verotus, joka on sopimuksen
vastainen. Siini tapauksessa. etti toimivaltaiset
viranomaiset piiscvit sopimukscen. sopimus-
valtiot miiriivit veroa ja palauttavat siti tai
my6ntivit veronhyvitysti tehdyn sopimukscn
mukaisesti. Sopimus pannaan tiytint66n sopi-
musvaltioidcn sisSisessi lainsiidinn6ssd ole-
vien aikarajojen estimitti.

3. Sopimusvaltioiden toimivahaisten viran-
omaisten on pyrittivi keskiniisin sopimuksin
ratkaisemaan sopimuksen tulkinnassa tai sovel-
tamisessa syntyvit vaikeudet tai epitietoisuutta
aiheuttavat kysymyksct. Sopimusvaltioiden toi-
mivaltaiset viranomaiset voivat erityisesti so.
pia:

a) sopimusvahiossa olevan yrityksen tulon.
-ihennyksen, hyvityksen tai alentamisen luke-
misesta sen toisessa sopimusvaltiossa olevaan
kiinteiin toimipaikkaan kuuluvaksi:

b) tulon. vihennyksen. hyvityksen tai huo-
jennuksen jakamisesta henkil6iden kesken;

c) tietyn tulon luonnehdinnasta.
d) tulon I5hdetti koskevien siint6jen sovel-

tamisesta tiettyyn tuloon.
e) sanonnan yhteiscsti merkityksesti:
f) sopimuksessa miiritellyn rahamirin ko-

rottamisesta talouden tai rahan armon kehitysti
vastaavasti:

g) sellaisten sisiisen lainsii d inn6n mi riys-
ten sovehamisesta sopimuksen tarkoituksen
mukaisella tavalla. jotka koskevat maksamat-
tomille mSinfle ja takaisinmakstuille mi ille
suoritettavia korkoja seki nkosoikeuteen kuu-
lumattomia seuraamuksia ja sakkoja.

Ne voivat my6s neuvotella keskenjin kak-
sinkertaisen %erotuksen poistamiseksi sellaisissa
tapauksissa. joita sopimus ci kisiti.

4. Sopimusalhioiden toimi.altaiset viran-
omaiset voi'at olla vilitt6mSss. yhteydessS
keskenfin sopimukseen piiscmiseksi niisQ ta-
pauksissa. joika mainiaan edeIl olevissa kap-
paleissa.

29 artukla
Tietojen watapnmen

I. Sopimusvaltioiden toimi altaisten viran-
omaisten on vaihdettaa keskeniin sellaisia
tiectoja. jotka oval i,-httimitt6mii tmin sopi-
muksen tai sopimusvalhioiden sopimuksen pii-
riin kuuluvia veroja koskevan sislisen lainsii-
dinn6n miiriysten soveltamiseksi. mikili ti-
min lainsidinn6n perusteella tapahtuva vero-
tus ci ole sopimuksen vastainen. Sopimusval-
tion vastaanottamia tietoja on kisiteltivi sa-
laisina samalla tavalla kuin timin valtion
sisiisen lainsiidinn6n perusteella saatuja tie-
toja ja niitS saadaan ilmaista vain henkil6ille
tai viranomaisille (ninhin luettuina tuomioistui-

met ja hallintolimet). jotka miiriivit. kanta-
vat tai perivit sopimuksen piiriin kuuluvia
veroja tai k3sittcleit niiti veroja koskevia
syyleiti tai valituksia. Niiden henkil6iden tai
viranomaisten on kiytettivi lietoja vain tallai-
siin tarkoituksiin. Ne saavat ilmaista tietoja
julkisessa oikeudenkiynnissi tai tuomioistui-
men ratkaisuissa. Toimivaltaiset viranomaiset
voivat neuvottelemalla keskeniin kehittii niiti
asioita koskevia sopivia ehtoja ja menettelyta-
poja. joiden osalta tictoja vaihdetaan. niihin
luettuina tarvittaessa veronkiertoa koskevien
tietojen vaihtaminen.

2. Timin artiklan I kappaleen m-iriysten ei
katsota velvoittavan sopimus'altiota:

a) ryhtymiln hallintotoimiin. jotka poikkea-
vat timin sopimusvaltion tai toisen sopimus-
valtion lainsidinnisti ja hallintokiyt-nn6sti

b) antamaan tietoja. joita timin sopimus-
valtion tai toisen sopimusvaltion lainsiidin-
n6n mukaan tai siinn6nmukaisen hallintome-
nettelyn puitteissa ei voida hankkia.

c) antamaan tietoja. jotka paljastaisi:at hi-
kesalaisuuden taikka [eollisen. kaupallisen ja
ammatillisen salaisuuden tai elinkeinotoimin-
nassa kA% tetyn menettel)ta,an. tatkka tietoja.
joiden ilmaiseminen olisi ,astoin yleis i jirjes-
tystS (ordre public).

30 artikla

Diplonaottiset edustajat ja konsulivirkapniehet

Timi sopimus ei ,aikuta niihin verotuksel.
lisiin crioikeuksiin. jotka kansainvilisen oikeu-
den yleisten s.5nt6jen tai eritisten sopimusten
m5i,1rsirten mukaan mryonneti~in diplomaatti-
sille edustajille tai konsulivirkamiehille.

31 artikla

Voifnaantulo

I. Sopimusvaltioiden hallitukset ilmoittavat
toisilleen tiyttincensi valtiosiinn6ssiin ri-
min sopimuksen voimaantulolle asetetut edel-
lytykset.

2. Sopimus tulee voimaan kolmantenakyrn-
menenteni piivini siiti piivisti. jona my-
hempi I kappalcessa tarkoitetuista ilmoituksis-
ta on tehty. ja sen miirlyksii sovelletaan:

a) Suomessa:
I) Ihteelli piditettivien verojen osalta. tu-

loon. joka saadaan siti vuotta. jona sopimus
tulee voimaan. I5hinni seuraavan kalenterivuo-
den tammikuun ensimmdiseni piiv5ni tai sen
jilkeen.

2) muiden tulosta suoritettavien verojen
osalta. veroihin. jotka miiritiin sit! vuotta.
jona sopimus tulec voimaan. lihinni seuraavan
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kalenterivuoden tammikuun ensimmiiseni pii-
vini tai sen jilkeen alkavilta verovuosilta;

b) Barbadosissa:
I) lAhecili piditettivien verojen osalta.

miiriin. jotka maksetaan tai siirretiin henki-
1611i. joka ci asu Barbadosissa. siti vuotta. jona
sopimus tulec voimaan. lihinni seuraavan ka.
lentenvuoden tammikuun ensimm~iseni piivi.
ni tai sen jilkeen;

2) muiden tulosta suoritettavien verojen
osalta. tuloon. joka saadaan siti vuotta. jona
sopimus tulee voimaan, lihinni seuraavan ka-
lenteri,.uoden tammikuun ensimmiiseni piivi-
ni tai sen jilkeen.

32 artikla
Pdi itu minen

Timi sopimus on voimassa. kunnes jompi.
kumpi sopimusvaltio sen irtisanoo. Kumpikin
sopimus'altio .oi .iiden vuoden kuluttua siiti
paisti. jona sopimus tulee voimaan. irtlsanoa
sopimuksen diplomaattista tiet ickemilli irti-
sanomisilmoituksen viihintiin kuusi kuukautta
ennen kunkin kalentenvuoden pi-itt)misti.
Tissi tapauksessa sopimuksen so-,eltamincn
lakkaa:

a) Suomessa:
1) lIWheelli piditettivien verojen osalta. tu-

loon. joka saadaan siti ,uotta. jona irtisano-

misilmoitus tehdi5n. 1ihinn. seuraaan kalen-
teri,.uoden tammikuun ensimmliseni piivinii
tai sen jilkeen;

2) muiden tulosta suoritettavien verojen
osalta. veroihin. jotka miiritiin siti vuotta.
jona irtisanomisilmoitus tehdiin. lihinni seu-
raavan kalenterivuoden tammikuun ensimmli-
seni piivini tai sen jilkeen alkavilta verovuo-
silta;

b) Barbadosissa:
I) Iihteelli piditettivien verojen osalta.

mikiin. jotka maksetaan tai siirretin henki-
1611e. joka ci asu Barbadosissa. irtisanomisil-
moitusta lihinn- seuraavana tammikuun en-
simmiiseni piivini tai sen jilkeen.

2) muiden tulosta suoritettavien verojen
osalta. tuloon. joka saadaan sopimuksen irti-
sanomista lihinni seuraavana tammikuun en-
simmiiseni plivini tai sen jilkeen.

Timin vakuudeksi ovat allekirjoittaneet,
asianmukaisesti siihen valtuutettuina. allekir-
joittanect timin sopimuksen.

Tehty Lontoossa 15 plivini kesikuuta 1989
kahtena suomen- ja englanninkieliseni kappa-
leena molempien tekstien ollessa yhti todistus-
voimaiset.

Suomen hallituksen
puolesta:

ILKKA PASTINEN

Babadosin hallituksen
puolesta:

WINSTON COX
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CONVENTION' BETWEEN FINLAND AND BARBADOS FOR THE
AVOIDANCE OF DOUBLE TAXATION WITH RESPECT TO
TAXES ON INCOME

The Government of Finland and the Government of Barbados, desiring to con-
clude a Convention for the avoidance of double taxation with respect to taxes on
income, have agreed as follows:

Article 1. PERSONAL SCOPE

This Convention shall apply to persons who are residents of one or both of the
Contracting States.

Article 2. TAXES COVERED

1. The existing taxes to which this Convention shall apply are:
(a) In Finland:

(i) The state income tax;
(ii) The communal tax;

(iii) The church tax; and
(iv) The tax withheld at source from non-residents' income
(hereinafter referred to as "Finnish tax");

b) In Barbados:
(i) The income tax (including premium income tax);
(ii) The corporation tax (including tax on branch profits); and

(iii) The petroleum winning operations tax
(hereinafter referred to as "Barbados tax").

2. The Convention shall apply also to any identical or substantially similar
taxes which are imposed after the date of signature of the Convention in addition to,
or in place of, the existing taxes. The competent authorities of the Contracting States
shall notify each other of any significant changes which have been made in their
respective taxation laws.

Article 3. GENERAL DEFINITIONS

1. For the purposes of this Convention, unless the context otherwise requires:
a) The term "Finland" means the Republic of Finland and, when used in a

geographical sense, means the territory of the Republic of Finland, and any area
adjacent to the territorial waters of the Republic of Finland within which, under the
laws of Finland and in accordance with international law, the rights of Finland with

I Came into force on 20 August 1992, i.e., 30 days after the date of the last of the notifications (of 21 July 1992) by
which the Contracting Parties had informed each other of the completion of the constitutional requirements, in
accordance with article 31 (2).
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respect to the exploration and exploitation of the natural resources of the sea bed
and its sub-soil and of the superjacent waters may be exercised;

b) The term "Barbados" means the island of Barbados and the territorial
waters thereof, including any area outside such territorial waters which in accord-
ance with international law and the laws of Barbados is an area within which the
rights of Barbados with respect to the sea bed and sub-soil and their natural re-
sources may be exercised;

c) The term "person" includes an individual, a company and any other body
of persons;

d) The term "company" means any body corporate or any entity which is
treated as a body corporate for tax purposes;

e) The terms "enterprise of a Contracting State" and "enterprise of the other
Contracting State" mean respectively an enterprise carried on by a resident of a
Contracting State and an enterprise carried on by a resident of the other Contracting
State;

f) The term "national" means any individual possessing the nationality of a
Contracting State, and any legal person, partnership and association deriving its
status as such from the laws in force in a Contracting State;

g) The term "international traffic" means any transport by a ship or aircraft,
except when such transport is solely between places within a Contracting State;

h) The term "competent authority" means:
(i) In Finland, the Ministry of Finance or its authorized representative;

(ii) In Barbados, the Minister of Finance or his authorised representative.
2. As regards the application of the Convention by a Contracting State any

term not defined therein shall, unless the context otherwise requires, have the
meaning which it has under the law of that State concerning the taxes to which the
Convention applies.

Article 4. RESIDENCE

1. For the purposes of this Convention, the term "resident of a Contracting
State" means any person who, under the laws of that State, is liable to tax therein by
reason of his domicile, residence, place of management or any other criterion of a
similar nature. However, the term does not include any person who is liable to tax in
that State in respect only of income from sources in that State.

2. Where by reason of the provisions of paragraph 1 an individual is a resident
of both Contracting States, then his status shall be determined as follows:

a) He shall be deemed to be a resident of the State in which he has a permanent
home available to him; if he has a permanent home available to him in both States,
he shall be deemed to be a resident of the State with which his personal and eco-
nomic relations are closer (centre of vital interests);

b) If the State in which he has his centre of vital interests cannot be determined,
or if he has not a permanent home available to him in either State, he shall be deemed
to be a resident of the State in which he has an habitual abode;
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. c) If he has an habitual abode in both States or in neither of them, he shall be
deemed to be a resident of the State of which he is a national;

d) If he is a national of both States or of neither of them, the competent author-
ities of the Contracting States shall settle the question by mutual agreement.

3. Where by reason of the provisions of paragraph 1 a person other than an
individual is a resident of both Contracting States, the competent authorities of the
Contracting States shall settle the question by mutual agreement.

Article 5. LIMITATION OF RELIEF

Where under any provision of this Convention income or capital gains are re-
lieved from Finnish tax and, under the law in force in Barbados, an individual in
respect of the said income or capital gains is liable to tax by reference to the amount
thereof which is remitted to or received in Barbados and not by reference to the full
amount thereof, then the relief to be allowed under the Convention in Finland shall
apply only to so much of the income or capital gains as are remitted to or received
in Barbados.

Article 6. PERMANENT ESTABLISHMENT

1. For the purposes of this Convention, the term "permanent establishment"
means a fixed place of business through which the business of an enterprise is
wholly or partly carried on.

2. The term "permanent establishment" includes especially:

a) A place of management;

b) A branch;

c) An office;

d) A factory;

e) A workshop;

f) A store or other sales outlet;

g) A mine, an oil or gas well, a quarry or any other place of extraction of natural
resources; and

h) The maintenance of substantial equipment or machinery for a period of
more than six months.

3. A building site, or construction, assembly or installation project or supervi-
sory activities in connection therewith constitute a permanent establishment only if
such site, project or activities last more than six months.

4. Notwithstanding the preceding provisions of this Article, the term "perma-
nent establishment" shall be deemed not to include:

a) The use of facilities solely for the purpose of storage, display or delivery of
goods or merchandise belonging to the enterprise;

b) The maintenance of a stock of goods or merchandise belonging to the enter-
prise solely for the purpose of storage, display or delivery;
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c) The maintenance of a stock of goods or merchandise belonging to the enter-
prise solely for the purpose of processing by another enterprise;

d) The maintenance of a fixed place of business solely for the purpose of pur-
chasing goods or merchandise or of collecting information, for the enterprise;

e) The maintenance of a fixed place of business solely for the purpose of
carrying on, for the enterprise, any other activity of a preparatory or auxiliary char-
acter;

f) The maintenance of a fixed place of business solely for any combination
of activities mentioned in sub-paragraphs a) to e), provided that the overall activity
of the fixed place of business resulting from this combination is of a preparatory or
auxiliary character.

5. Notwithstanding the provisions of paragraphs 1 and 2, where a person
- other than an agent of an independent status to whom paragraph 6 applies - is
acting on behalf of an enterprise and has, and habitually exercises, in a Contracting
State an authority to conclude contracts in the name of the enterprise, that enter-
prise shall be deemed to have a permanent establishment in that State in respect of
any activities which that person undertakes for the enterprise, unless the activities
of such person are limited to those mentioned in paragraph 4 which, if exercised
through a fixed place of business, would not make this fixed place of business a
permanent establishment under the provisions of that paragraph.

6. An enterprise shall not be deemed to have a permanent establishment in a
Contracting State merely because it carries on business in that State through a
broker, general commission agent or any other agent of an independent status, pro-
vided that such persons are acting in the ordinary course of their business. However,
when the activities of such an agent are devoted wholly or almost wholly on behalf
of that enterprise, he will not be considered an agent of an independent status within
the meaning of this paragraph but in such cases the provisions of paragraph 4 shall
apply.

7. The fact that a company which is a resident of a Contracting State controls
or is controlled by a company which is a resident of the other Contracting State, or
which carries on business in that other State (whether through a permanent estab-
lishment or otherwise), shall not of itself constitute either company a permanent
establishment of the other.

Article 7. INCOME FROM IMMOVABLE PROPERTY

1. Income derived by a resident of a Contracting State from immovable prop-
erty (including income from agriculture or forestry) situated in the other Contracting
State may be taxed in that other State.

2. a) The term "immovable property" shall, subject to the provisions of sub-
paragraphs b) and c), have the meaning which it has under the law of the Contracting
State in which the property in question is situated.

b) The term "immovable property" shall in any case include property acces-
sory to immovable property, livestock and equipment used in agriculture and for-
estry, rights to which the provisions of general law respecting landed property apply,
usufruct of immovable property and rights to variable or fixed payments as consid-
eration for the working of, or the right to work, mineral deposits, sources and other
natural resources.
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c) Ships and aircraft shall not be regarded as immovable property.
3. The provisions of paragraph 1 shall apply to income derived from the direct

use, letting, or use in any other form of immovable property.

4. Where the ownership of shares or other corporate rights in a company
entitles the owner of such shares or corporate rights to the enjoyment of immovable
property held by the company, the income from the direct use, letting, or use in any
other form of such right to enjoyment may be taxed in the Contracting State in which
the immovable property is situated.

5. The provisions of paragraphs 1 and 3 shall also apply to the income from
immovable property of an enterprise and to income from immovable property used
for the performance of independent personal services.

Article 8. BUSINESS PROFITS

1. The profits of an enterprise of a Contracting State shall be taxable only in
that State unless the enterprise carries on business in the other Contracting State
through a permanent establishment situated therein. If the enterprise carries on
business as aforesaid, the profits of the enterprise may be taxed in the other State
but only so much of them as is attributable to that permanent establishment.

2. Notwithstanding the provisions of paragraph 1, where an enterprise of a
Contracting State which has a permanent establishment in the other Contracting
State carries on business activities in that other State otherwise than through the
permanent establishment, of the same or similar kind as the business activities
carried on by the permanent establishment, then the profits of such activities may
be attributable to the permanent establishment unless the enterprise shows that
such activities could not have been reasonably undertaken by the permanent estab-
lishment.

3. Subject to the provisions of paragraph 4, where an enterprise of a Con-
tracting State carries on business in the other Contracting State through a permanent
establishment situated therein, there shall in each Contracting State be attributed to
that permanent establishment the profits which it might be expected to make if it
were a distinct and separate enterprise engaged in the same or similar activities
under the same or similar conditions and dealing wholly independently with the
enterprise of which it is a permanent establishment.

4. In determining the profits of a permanent establishment, there shall be
allowed as deductions expenses which are incurred for the purposes of the per-
manent establishment, including executive and general administrative expenses so
incurred, whether in the State in which the permanent establishment is situated or
elsewhere.

5. No profits shall be attributed to a permanent establishment by reason of the
mere purchase by that permanent establishment of goods or merchandise for the
enterprise.

6. If the information available to the tax authority concerned is inadequate to
determine the profits to be attributed to the permanent establishment, such profits
may be determined by the exercise of discretion or the making of an estimate by that
authority, provided that such discretion shall be exercised or such estimate shall be
made in accordance with the principles stated in this Article.
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7. Where profits include items of income which are dealt with separately in
other Articles of this Convention, then, the provisions of those Articles shall not be
affected by the provisions of this Article.

Article 9. SHIPPING AND AIR TRANSPORT

1. Profits of an enterprise of a Contracting State from the operation of ships
or aircraft in international traffic shall be taxable only in that State.

2. Profits of an enterprise of a Contracting State from the use, maintenance, or
rental of containers (including trailers, barges, and related equipment for the trans-
port of containers) used in international traffic shall be taxable only in that State.

3. The provisions of paragraph 1 shall also apply to profits from the participa-
tion in a pool, a joint business or an international operating agency.

Article 10. ASSOCIATED ENTERPRISES

1. Where

a) An enterprise of a Contracting State participates directly or indirectly in the
management, control or capital of an enterprise of the other Contracting State, or

b) The same persons participate directly or indirectly in the management, con-
trol or capital of an enterprise of a Contracting State and an enterprise of the other
Contracting State, and in either case conditions are made or imposed between the
two enterprises in their commercial or financial relations which differ from those
which would be made between independent enterprises, then any profits which
would, but for those conditions, have accrued to one of the enterprises, but, by
reason of those conditions, have not so accrued, may be included in the profits of
that enterprise and taxed accordingly.

2. Where a Contracting State includes in the profits of an enterprise of that
State - and taxes accordingly - profits on which an enterprise of the other Con-
tracting State has been charged to tax in that other State and the profits so included
are by the first-mentioned State claimed to be profits which would have accrued to
the enterprise of the first-mentioned State if the conditions made between the two
enterprises had been those which would have been made between independent
enterprises, then that other State shall make an appropriate adjustment to the
amount of tax charged therein on those profits, where that other State considers
the adjustment justified. In determining such adjustment, due regard shall be had to
the other provisions of this Convention and the competent authorities of the Con-
tracting States shall if necessary consult each other.

Article 11. DIVIDENDS

1. Dividends paid by a company which is a resident of a Contracting State to
a resident of the other Contracting State may be taxed in that other State.

2. However, such dividends may also be taxed in the Contracting State of
which the company paying the dividends is a resident and according to the laws of
that State, but if the recipient is the beneficial owner of the dividends the tax so
charged shall not exceed:
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a) 5 per cent of the gross amount of the dividends if the beneficial owner is a
company (other than a partnership) which holds directly at least 10 per cent of the
voting power of the company paying the dividends;

b) 15 per cent of the gross amount of the dividends in all other cases.

This paragraph shall not affect the taxation of the company in respect of the
profits out of which the dividends are paid.

3. Notwithstanding the provisions of paragraph 2, dividends paid by a com-
pany which is a resident of Barbados to the Finnish Fund for Industrial Develop-
ment Co-operation Ltd (Finnfund) shall be exempt from Barbados tax.

4. The term "dividends" as used in this Article means income from shares, or
other rights, not being debt-claims, participating in profits, as well as income from
other corporate rights which is subjected to the same taxation treatment as income
from shares by the laws of the State of which the company making the distribution
is a resident.

5. The provisions of paragraphs 1 and 2 shall not apply if the beneficial owner
of the dividends, being a resident of a Contracting State, carries on business in the
other Contracting State of which the company paying the dividends is a resident,
through a permanent establishment situated therein, or performs in that other State
independent personal services from a fixed base situated therein, and the holding in
respect of which the dividends are paid is effectively connected with such per-
manent establishment or fixed base. In such case the provisions of Article 8 or
Article 16, as the case may be, shall apply.

6. Where a company which is a resident of a Contracting State derives profits
or income from the other Contracting State, that other State may not impose any tax
on the dividends paid by the company, except insofar as such dividends are paid to
a resident of that other State or insofar as the holding in respect of which the divi-
dends are paid is effectively connected with a permanent establishment or a fixed
base situated in that other State, nor subject the company's undistributed profits to
a tax on undistributed profits, even if the dividends paid or the undistributed profits
consist wholly or partly of profits or income arising in such other State.

7. Where a company which is a resident of a Contracting State derives profits
or income from activities carried on by that company through a permanent estab-
lishment situated in the other Contracting State, then any profits or income remitted
or deemed to have been remitted by the permanent establishment to the head office
of the company or any other of its offices may, notwithstanding any other provisions
of the Convention, be taxed in accordance with the law of the other Contracting
State, but the tax so charged shall not exceed 5 per cent of the profits or income
remitted or deemed to have been remitted.

Article 12. INTEREST

1. Interest arising in a Contracting State and paid to a resident of the other
Contracting State may be taxed in that other State.

2. However, such interest may also be taxed in the Contracting State in which
it arises and according to the laws of that State, but if the recipient is the beneficial
owner of the interest the tax so charged shall not exceed 5 per cent of the gross
amount of the interest.
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3. Notwithstanding the provisions of paragraph 2, interest arising in a Con-
tracting State and paid to the Government of the other Contracting State shall be
exempt from tax in the first-mentioned State.

4. For the purposes of paragraph 3, the term "Government" means:

a) In the case of Finland,

(i) The Government of Finland;

(ii) The "Suomen Pankki" (the Central Bank of Finland);

(iii) The Finnish Fund for Industrial Development Co-operation Ltd (Finnfund);

(iv) The Finnish Export Credit Ltd; and

(v) Any other like institution, as may be agreed upon from time to time between the
Governments of the Contracting States;

b) In the case of Barbados,

(i) The Government of Barbados;

(ii) The Central Bank of Barbados;

(iii) The Barbados Development Bank; and
(iv) Any other like institution, as may be agreed upon from time to time between the

Governments of the Contracting States.

5. The term "interest" as used in this Article means income from debt-claims
of every kind, whether or not secured by mortgage and whether or not carrying a
right to participate in the debtor's profits, and in particular, income from government
securities and income from bonds or debentures, including premiums and prizes
attaching to such securities, bonds or debentures. Penalty charges for late payment
shall not be regarded as interest for the purpose of this Article.

6. The provisions of paragraphs 1 and 2 shall not apply if the beneficial owner
of the interest, being a resident of a Contracting State, carries on business in the
other Contracting State in which the interest arises, through a permanent estab-
lishment situated therein, or performs in that other State independent personal serv-
ices from a fixed base situated therein, and the debt-claim in respect of which the
interest is paid is effectively connected with:

a) Such permanent establishment or fixed base, or

b) Business activities referred to in paragraph 2 of Article 8.

In such cases the provisions of Article 8 or Article 16, as the case may be, shall
apply.

7. Interest shall be deemed to arise in a Contracting State when the payer is
that State itself, a local authority or a resident of the State. Where, however, the
person paying the interest, whether he is a resident of a Contracting State or not, has
in a Contracting State a permanent establishment or a fixed base in connection with
which the indebtedness on which the interest is paid was incurred, and such interest
is borne by such permanent establishment or fixed base, then such interest shall be
deemed to arise in the State in which the permanent establishment or fixed base is
situated.

8. Where, by reason of a special relationship between the payer and the bene-
ficial owner or between both of them and some other person, the amount of the
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interest, having regard to the debt-claim for which it is paid, exceeds the amount
which would have been agreed upon by the payer and the beneficial owner in the
absence of such relationship, the provisions of this Article shall apply only to the
last-mentioned amount. In such case, the excess part of the payments shall remain
taxable according to the laws of each Contracting State, due regard being had to the
other provisions of this Convention.

Article 13. ROYALTIES

1. Royalties arising in a Contracting State and paid to a resident of the other
Contracting State may be taxed in that other State.

2. However, such royalties may also be taxed in the Contracting State in
which they arise and according to the laws of that State, but if the recipient is the
beneficial owner of the royalties, the tax so charged shall not exceed 5 per cent of the
gross amount of the royalties.

3. The term "royalties" as used in this Article means payments of any kind
received as a consideration for the use of, or the right to use, any copyright of
literary, artistic or scientific work including cinematograph films, and films or tapes
for radio or television broadcasting, any patent, trade mark, design or model, plan,
secret formula or process, or for information concerning industrial, commercial or
scientific experience.

4. Notwithstanding the provisions of paragraphs 1 and 2, copyright royalties
in respect of the use of, or the right to use, any literary, artistic or scientific work
(including royalties in respect of cinematograph films and films or tapes for radio or
television broadcasting) arising in a Contracting State and paid to a resident of the
other Contracting State shall be exempt from tax in the first-mentioned State.

5. The provisions of paragraphs 1, 2 and 4 shall not apply if the beneficial
owner of the royalties, being a resident of a Contracting State, carries on business in
the other Contracting State in which the royalties arise, through a permanent estab-
lishment situated therein, or performs in that other State independent personal serv-
ices from a fixed base situated therein, and the right or property in respect of which
the royalties are paid is effectively connected with:

a) Such permanent establishment or fixed base, or

b) Business activities referred to in paragraph 2 of Article 8.

In such cases the provisions of Article 8 or Article 16, as the case may be, shall
apply.

6. Royalties shall be deemed to arise in a Contracting State when the payer is
that State itself, a local authority or a resident of that State. Where, however, the
person paying the royalties, whether he is a resident of a Contracting State or not,
has in a Contracting State a permanent establishment or a fixed base in connection
with which the liability to pay the royalties was incurred, and such royalties are
borne by such permanent establishment or fixed base, then such royalties shall be
deemed to arise in the State in which the permanent establishment or fixed base is
situated.

7. Where, by reason of a special relationship between the payer and the bene-
ficial owner or between both of them and some other person, the amount of the
royalties, having regard to the use, right or information for which they are paid,
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exceeds the amount which would have been agreed upon by the payer and the
beneficial owner in the absence of such relationship, the provisions of this Article
shall apply only to the last-mentioned amount. In such case, the excess part of the
payments shall remain taxable according to the laws of each Contracting State, due
regard being had to the other provisions of this Convention.

Article 14. MANAGEMENT CHARGES

1. Management charges paid by a resident of a Contracting State to an enter-
prise of the other Contracting State may be taxed in that other State.

2. However, such management charges may also be taxed in the Contracting
State of which the person paying the management charges is a resident and
according to the laws of that State, but the tax so charged shall not exceed 5 per cent
of the gross amount of the charges.

3. The term "management charges" as used in this Article means payments
of any kind to an enterprise for, or in respect of, the provision of industrial or com-
mercial advice, or management or technical services, or similar services or facilities,
but it does not include payments for independent personal services mentioned in
Article 16.

4. The provisions of paragraphs 1 and 2 shall not apply if the enterprise to
which the management charges are paid, being an enterprise of a Contracting State,
carries on business in the other Contracting State from which the management
charges are paid, through a permanent establishment situated therein and the serv-
ices for which the management charges are paid are effectively connected with:

a) Such permanent establishment, or

b) Business activities referred to in paragraph 2 of Article 8.
In such cases the provisions of Article 8 shall apply.
5. Where, by reason of a special relationship between the payer and the recip-

ient or between both of them and some other person, the amount of the manage-
ment charges, having regard to the services for which they are paid, exceeds the
amount which would have been agreed upon by the payer and the recipient in
the absence of such relationship, the provisions of this Article shall apply only to the
last-mentioned amount. In such case, the excess part of the payments shall remain
taxable according to the laws of each Contracting State, due regard being had to the
other provisions of this Convention.

Article 15. CAPITAL GAINS

1. Gains derived by a resident of a Contracting State from the alienation of
immovable property referred to in paragraph 2 of Article 7 and situated in the other
Contracting State may be taxed in that other State.

2. Gains derived by a resident of a Contracting State from the alienation of
shares or other corporate rights referred to in paragraph 4 of Article 7 may be taxed
in the Contracting State in which the immovable property held by the company is
situated.

3. Gains from the alienation of movable property forming part of the business
property of a permanent establishment which an enterprise of a Contracting State
has in the other Contracting State or of movable property pertaining to a fixed base
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available to a resident of a Contracting State in the other Contracting State for the
purpose of performing independent personal services, including such gains from the
alienation of such a permanent establishment (alone or with the whole enterprise) or
of such fixed base, may be taxed in that other State.

4. Gains derived by a resident of a Contracting State from the alienation of
ships, aircraft or containers (including trailers, barges and related equipment for the
transport of containers) operated in international traffic or movable property per-
taining to the operation of such ships or aircraft, shall be taxable only in that State.

5. Gains from the alienation of any property other than that referred to in the
preceding paragraphs of this Article, shall be taxable only in the Contracting State
of which the alienator is a resident.

Article 16. INDEPENDENT PERSONAL SERVICES

1. Income derived by an individual who is a resident of a Contracting State in
respect of professional services or other activities of an independent character shall
be taxable only in that State unless he has a fixed base regularly available to him in
the other Contracting State for the purpose of performing his activities or he is
present in that other State for a period or periods exceeding in the aggregate 90 days
in any twelve-month period. If he has such a fixed base or remains in that other State
for the aforesaid period or periods, the income may be taxed in the other State but
only so much of it as is attributable to that fixed base or is derived from his activities
performed in that other State during the aforesaid period or periods.

2. The term "professional services" includes especially independent scientific,
literary, artistic, educational or teaching activities as well as the independent activ-
ities of physicians, lawyers, engineers, architects, dentists and accountants.

Article 17. DEPENDENT PERSONAL SERVICES

1. Subject to the provisions of Articles 18, 20, 21 and 22, salaries, wages and
other similar remuneration derived by a resident of a Contracting State in respect of
an employment shall be taxable only in that State unless the employment is exer-
cised in the other Contracting State. If the employment is so exercised, such remu-
neration as is derived therefrom may be taxed in that other State.

2. Notwithstanding the provisions of paragraph 1, remuneration derived by a
resident of a Contracting State in respect of an employment exercised in the other
Contracting State shall be taxable only in the first-mentioned State if:

a) The recipient is present in the other State for a period or periods not
exceeding in the aggregate 183 days within any twelve-month period, and

b) The remuneration is paid by, or on behalf of, an employer who is not a
resident of the other State, and

c) The remuneration is not borne by a permanent establishment or a fixed base
which the employer has in the other State.

3. Notwithstanding the preceding provisions of this Article, remuneration de-
rived in respect of an employment exercised aboard a ship or aircraft operated in
international traffic by a resident of a Contracting State, may be taxed in that State.
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Article 18. DIRECTORS' FEES AND REMUNERATION
OF TOP-LEVEL MANAGERIAL OFFICIALS

Directors' fees and other similar payments derived by a resident of a Con-
tracting State in his capacity as a member of the board of directors or any other
similar organ of a company which is a resident of the other Contracting State may
be taxed in that other State.

2. Salaries, wages and other similar remuneration derived by a resident of a
Contracting State in his capacity as an official in a top-level managerial position of a
company which is a resident of the other Contracting State may be taxed in that
other State.

Article 19. ARTISTES AND SPORTSMEN

1. Notwithstanding the provisions of Articles 16 and 17, income derived by a
resident of a Contracting State as an entertainer, such as a theatre, motion picture,
radio or television artiste, or a musician, or as a sportsman, from his personal activ-
ities as such exercised in the other Contracting State, may be taxed in that other
State.

2. Where income in respect of personal activities exercised by an entertainer
or a sportsman in his capacity as such accrues not to the entertainer or sportsman
himself but to another person, that income may, notwithstanding the provisions of
Articles 8, 16 and 17, be taxed in the Contracting State in which the activities of the
entertainer or sportsman are exercised.

3. Notwithstanding the provisions of paragraphs 1 and 2, income derived in
respect of activities referred to in paragraph 1 shall be exempt from tax in the Con-
tracting State in which the activities are exercised, if

a) The visit of the entertainer or sportsman to that State is substantially sup-
ported by public funds of the other Contracting State or a statutory body or local
authority thereof;

b) The income is derived by a non-profit organisation, no part of the income of
which was payable to, or was otherwise available for, the personal benefit of any
proprietor, member or shareholder thereof; or

c) The income of the entertainer or sportsman is derived in respect of services
provided to an organisation referred to in sub-paragraph b).

Article 20. PENSIONS

Subject to the provisions of paragraph 2 of Article 21, pensions, including pay-
ments made under the social security legislation, derived from sources within a
Contracting State may be taxed in that State.

Article 21. GOVERNMENT SERVICE

1. a) Remuneration, other than a pension, paid by a Contracting State or a
statutory body or a local authority thereof to an individual in respect of services
rendered to that State or body or authority shall be taxable only in that State.
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b) However, such remuneration shall be taxable only in the Contracting State
of which the individual is a resident if the services are rendered in that State and the
individual:

(i) Is a national of that State; or

(ii) Did not become a resident of that State solely for the purpose of rendering the
services.

2. Any pension paid by, or out of funds created by, a Contracting State or a
statutory body or a local authority thereof to an individual in respect of services
rendered to that State or body or authority shall be taxable only in that State.

3. The provisions of Articles 17, 18 and 20 shall apply to remuneration and
pensions in respect of services rendered in connection with a business carried on by
a Contracting State or a statutory body or a local authority thereof.

Article 22. STUDENTS

1. Payments which a student or business, technical, agricultural or forestry
apprentice who is or was immediately before visiting a Contracting State a resident
of the other Contracting State and who is present in the first-mentioned State solely
for the purpose of his full time education or training, whether at undergraduate
or postgraduate level, receives for the purpose of his maintenance, education or
training shall not be taxed in that State, provided that such payments arise from
sources outside that State.

2. A student at a university or other institution for higher education in a Con-
tracting State, or a business, technical, agricultural or forestry apprentice who is or
was immediately before visiting the other Contracting State a resident of the first-
mentioned State and who is present in the other Contracting State for a continuous
period not exceeding 183 days, shall not be taxed in that other State in respect of
remuneration for services rendered in that State, provided that the services are in
connection with his studies or training and the remuneration constitutes earnings
necessary for his maintenance.

3. Where the remuneration referred to in paragraph 2 is in excess of the
amount which constitutes earnings necessary for the maintenance of the student or
apprentice, the excess part of the remuneration shall remain taxable according to the
laws of each Contracting State, due regard being had to the other provisions of this
Convention.

Article 23. OFFSHORE ACTIVITIES

1. The provisions of this Article shall apply notwithstanding any other provi-
sion of this Convention.

2. A person who is a resident of a Contracting State and carries on activities
offshore in the other Contracting State in connection with the exploration or exploi-
tation of the sea bed and sub-soil and their natural resources situated in that other
State shall, subject to paragraphs 3 and 4, be deemed in relation to those activities to
be carrying on business in that other State through a permanent establishment or
fixed base situated therein.
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3. The provisions of paragraph 2 shall not apply where the activities are car-
ried on for a period not exceeding 30 days in the aggregate in any twelve-month
period. However, for the purposes of this paragraph:

a) Activities carried on by an enterprise associated with another enterprise
shall be regarded as carried on by the enterprise with which it is associated if
the activities in question are substantially the same as those carried on by the last-
mentioned enterprise;

b) Two enterprises shall be deemed to be associated if one is controlled directly
or indirectly by the other, or both are controlled directly or indirectly by a third
person or persons.

4. Profits derived by an enterprise of a Contracting State from the transporta-
tion of supplies or personnel to a location, or between locations, where activities in
connection with the exploration or exploitation of the sea bed and sub-soil and their
natural resources are being carried on in a Contracting State, or from the operation
of tugboats and other vessels auxiliary to such activities, shall be taxable only in the
Contracting State in which the place of effective management of the enterprise is
situated.

5. a) Subject to sub-paragraph b) salaries, wages and similar remuneration
derived by a resident of a Contracting State in respect of an employment connected
with the exploration or exploitation of the sea bed and sub-soil and their natural
resources situated in the other Contracting State may, to the extent that the duties
are performed offshore in that other State, be taxed in that other State provided that
the employment offshore is carried on for a period exceeding 30 days in the aggre-
gate in any twelve-month period.

b) Salaries, wages and similar remuneration derived by a resident of a Con-
tracting State in respect of an employment exercised aboard a ship or aircraft
engaged in the transportation of supplies or personnel to a location, or between
locations, where activities connected with the exploration or exploitation of the sea
bed and sub-soil and their natural resources are being carried on in a Contracting
State, or in respect of an employment exercised aboard tugboats or other vessels
operated auxiliary to such activities, shall be taxable only in the Contracting State in
which the place of effective management of the enterprise is situated.

6. Gains derived by a resident of a Contracting State from the alienation of:

a) Exploration or exploitation rights; or

b) Property situated in the other Contracting State and used in connection with
the exploration or exploitation of the sea bed and sub-soil and their natural re-
sources situated in that other State; or

c) Shares deriving their value or the greater part of their value directly or indi-
rectly from such rights or such property or from such rights and such property taken
together;

may be taxed in that other State.

In this paragraph "exploration or exploitation rights" mean rights to assets to be
produced by the exploration of exploitation of the sea bed and sub-soil and their
natural resources in the other Contracting State, including rights to interests in or to
the benefit of such assets.
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Article 24. OTHER INCOME

1. Items of income of a resident of a Contracting State, wherever arising, not
dealt with in the foregoing Articles of this Convention shall be taxable only in that
State. However, any items of income of a resident of a Contracting State arising in
the other Contracting State may also be taxed in that other State.

2. The provisions of paragraph 1 shall not apply to income, other than income
from immovable property as defined in paragraph 2 of Article 7, if the recipient of
such income, being a resident of a Contracting State, carries on business in the other
Contracting State through a permanent establishment situated therein, or performs
in that other State independent personal services from a fixed base situated therein,
and the right or property in respect of which the income is paid is effectively con-
nected with such permanent establishment or fixed base. In such case the provisions
of Article 8 or Article 16, as the case may be, shall apply.

Article 25. ELIMINATION OF DOUBLE TAXATION

1. In Finland, double taxation shall be eliminated as follows:

a) Where a resident of Finland derives income which, in accordance with the
provisions of this Convention, may be taxed in Barbados, Finland shall, subject to
the provisions of sub-paragraph b), allow as a deduction from the tax on income of
that person, an amount equal to the tax on income paid in Barbados.

Such deduction shall not, however, exceed the part of the tax on income, as
computed before the deduction is given, which is attributable to the income which
may be taxed in Barbados.

b) Dividends paid by a company which is a resident of Barbados to a company
which is a resident of Finland and controls directly at least 10 per cent of the voting
power of the company paying the dividends shall be exempt from Finnish tax.

c) Notwithstanding any other provision of this Convention, an individual who
is a resident of Barbados and under Finnish taxation law with respect to the Finnish
taxes referred to in Article 2 also is regarded as a resident of Finland may be taxed
in Finland. However, Finland shall allow any Barbados tax paid on the income as a
deduction from Finnish tax in accordance with the provisions of sub-paragraph a).
The provisions of this sub-paragraph shall apply only to nationals of Finland.

d) Where in accordance with any provision of the Convention income derived
by a resident of Finland is exempt from tax in Finland, Finland may nevertheless, in
calculating the amount of tax on the remaining income of such resident, take into
account the exempted income.

e) Where, however, a company which is a resident of Finland derives interest,
royalties or management charges which in accordance with Articles 12, 13 or 14 may
be taxed in Barbados, Finland shall allow as a deduction from the tax on the interest,
royalties or management charges an amount equal to 10 per cent of the gross amount
of such interest, royalties or management charges.

f) For the purposes of sub-paragraph a) the term "tax on income paid in Bar-
bados shall include any amount which would have been payable as Barbados tax for
any year by a resident of Finland on profits attributable to a business carried on in
Barbados, but for an exemption from, or a reduction of, tax granted for that year or
any part thereof under the Hotel Aids Act, Cap. 72 and the Fiscal Incentives Act,
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Cap. 71A or any other legislation which may subsequently be enacted, granting an
exemption or reduction which is agreed by the competent authorities of the Con-
tracting States to be of a substantially similar character, if it has not been modified
thereafter or has been modified only in minor respects so as not to affect its general
character.

g) The provisions of sub-paragraph f) shall apply for the first ten years for
which the Convention is effective, but the competent authorities of the Contracting
States may consult each other to determine whether this period shall be extended.

2. In Barbados double taxation shall be eliminated as follows:

a) Subject to the provisions of the laws of Barbados regarding the allowance as
a credit against Barbados tax of tax payable in a territory outside Barbados (which
shall not affect the general principle hereof):

(i) Finnish tax payable under the laws of Finland and in accordance with the Con-
vention, whether directly or by deduction, on profits or income from sources
within Finland (excluding, in the case of a dividend, tax payable in respect of the
profits out of which the dividend is paid) shall be allowed as a credit against any
Barbados tax computed by reference to the same profits or income by reference
to which the Finnish tax is computed.

(ii) In the case of a dividend paid by a company which is a resident of Finland to a
company which is a resident of Barbados and which controls directly or indi-
rectly at least 10 per cent of the voting power in the company paying the divi-
dend, the credit shall take into account (in addition to any Finnish tax creditable
under sub-paragraph a), (i)) the Finnish tax payable by the company paying the
dividend in respect of the profits out of which such dividend is paid.

b) The credit, however, shall in no case, exceed that part of the tax as computed
before the credit is given, which is appropriate to the income which may be taxed in
Finland.

Article 26. NON-DISCRIMINATION

1. Nationals of a Contracting State shall not be subjected in the other Con-
tracting State to any taxation or any requirement connected therewith, which is
other or more burdensome than the taxation and connected requirements to which
nationals of that other State in the same circumstances are or may be subjected.

2. The taxation on a permanent establishment which an enterprise of a Con-
tracting State has in the other Contracting State shall not be less favourably levied
in that other State than the taxation levied on enterprises of that other State carrying
on the same activities. This provision shall not be construed as obliging a Con-
tracting State to grant to residents of the other Contracting State any personal allow-
ances, reliefs and reductions for taxation purposes on account of civil status or
family responsibilities which it grants to its own residents.

3. Except where the provisions of paragraph 1 of Article 10, paragraph 8 of
Article 12, paragraph 7 of Article 13, or paragraph 5 of Article 14, apply, interest,
royalties, management charges and other disbursements paid by an enterprise of a
Contracting State to a resident of the other Contracting State shall, for the purpose
of determining the taxable profits of such enterprise, be deductible under the same
conditions as if they had been paid to a resident of the first-mentioned State.
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4. The provisions of paragraph 2 shall not be construed so as to prevent Bar-
bados from applying its tax on branch profits, and its tax on the premium income of
non-resident insurers or foreign insurance companies at the rates specified under the
Income Tax Act.

5. Enterprises of a Contracting State, the capital of which is wholly or partly
owned or controlled, directly or indirectly, by one or more residents of the other
Contracting State, shall not be subjected in the first-mentioned State to any taxation
or any requirement connected therewith which is other or more burdensome than
the taxation and connected requirements to which other similar enterprises of the
first-mentioned State are or may be subjected.

6. In this Article, the term "taxation" means taxes to which this Convention
applies.

Article 27. LIMITATION OF BENEFITS

1. A resident of a Contracting State deriving income or profits from the other
Contracting State shall not be entitled in that other State to the benefits of Articles 7
to 25 if 50 per cent or less of the beneficial interest in such person (or in the case of
a company, 50 per cent or less of the number of shares of each class of the company's
shares) is owned, directly or indirectly, by any combination of one or more individ-
ual residents of a Contracting State.

2. The provisions of paragraph 1 shall not apply if the income or profits de-
rived in a Contracting State is derived from trading or service activities under the
International Business Companies (Exemption from Taxes) Act, Cap. 77 or non-
banking activities under the Offshore Banking Act, Cap. 325, or any other provision
which may be enacted after the date of signature of this Convention and which the
competent authorities of the Contracting States agree to be of a substantially similar
character. A person engaged in the business of banking under the Offshore Banking
Act, Cap. 325 or insurance under the Exempt Insurance Act, Cap. 308A or carrying
on the business of an investment company under the International Business Com-
panies (Exemption from Taxes) Act, Cap. 77, or any other provision which may be
enacted after the date of signature of the Convention and which the competent
authorities of the Contracting States agree to be of a substantially similar character,
shall be excluded from the benefits of Articles 7 to 25.

3. The provisions of paragraph 1 shall not apply if the person deriving the
income is a company which is a resident of a Contracting State in whose princi-
pal class of shares there is a substantial and regular trading on a recognised stock
exchange.

4. If a Contracting State proposes to deny benefits to a resident of the other
Contracting State by reason of this Article, the competent authorities of the Con-
tracting States shall consult each other.

Article 28. MUTUAL AGREEMENT PROCEDURE

1. Where a person considers that the actions of one or both of the Contracting
States result or will result for him in taxation not in accordance with the provisions
of this Convention, he may, irrespective of the remedies provided by the domestic
law of those States, present his case to the competent authority of the Contracting
State of which he is a resident or, if his case comes under paragraph 1 of Article 26,
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to that of the Contracting State of which he is a national. The case must be presented
within three years from the first notification of the action resulting in taxation not in
accordance with the provisions of the Convention.

2. The competent authority shall endeavour, if the objection appears to it to be
justified and if it is not itself able to arrive at a satisfactory solution, to resolve the
case by mutual agreement with the competent authority of the other Contracting
State, with a view to the avoidance of taxation which is not in accordance with the
Convention. In the event the competent authorities reach an agreement, taxes shall
be imposed, and refund or credit of taxes shall be allowed by the Contracting States
in accordance with such agreement. It shall be implemented notwithstanding any
time limits in the domestic law of the Contracting States.

3. The competent authorities of the Contracting States shall endeavour to
resolve by mutual agreement any difficulties or doubts arising as to the interpreta-
tion or application of the Convention. In particular, the competent authorities of the
Contracting States may agree:

a) To the same attribution of income, deductions, credits, or allowances of an
enterprise of a Contracting State to its permanent establishment situated in the other
Contracting State;

b) To the same allocation of income, deductions, 'credits, or allowances be-
tween persons;

c) To the same characterisation of particular items of income;
d) To the same application of source rules with respect to particular items of

income;

e) To a common meaning of a term;
f) To increases in any specific amounts referred to in the Convention to reflect

economic or monetary developments; and
g) To the application of the provisions of domestic law regarding interest on

deficiencies and refunds and non-criminal penalties and fines, in a manner consis-
tent with the purposes of the Convention.

They may also consult together for the elimination of double taxation in cases
not provided for in the Convention.

4. The competent authorities of the Contracting States may communicate
with each other directly for the purpose of reaching an agreement in the sense of the
preceding paragraphs.

Article 29. EXCHANGE OF INFORMATION

1. The competent authorities of the Contracting States shall exchange such
information as is necessary for carrying out the provisions of this Convention or of
the domestic laws of the Contracting States concerning taxes covered by the Con-
vention insofar as the taxation thereunder is not contrary to the Convention. Any
information received by a Contracting State shall be treated as secret in the same
manner as information obtained under the domestic laws of that State and shall be
disclosed only to persons or authorities (including courts and administrative bodies)
involved in the assessment or collection of, the enforcement or prosecution in re-
spect of, or the determination of appeals in relation to, the taxes covered by the
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Convention. Such persons or authorities shall use the information only for such
purposes. They may disclose the information in public court proceedings or in judi-
cial decisions. The competent authorities may, through consultation, develop appro-
priate conditions, methods and techniques concerning the matters in respect of
which such exchanges of information shall be made, including where appropriate,
exchanges of information regarding tax avoidance.

2. In no case shall the provisions of paragraph 1 be construed so as to impose
on a Contracting State the obligation:

a) To carry out administrative measures at variance with the laws and admin-
istrative practice of that or of the other Contracting State;

b) To supply information which is not obtainable under the laws or in the
normal course of the administration of that or of the other Contracting State;

c) To supply information which would disclose any trade, business, industrial,
commercial or professional secret or trade process, or information, the disclosure of
which would be contrary to public policy (ordre public).

Article 30. DIPLOMATIC AGENTS AND CONSULAR OFFICERS

Nothing in this Convention shall affect the fiscal privileges of diplomatic agents
or consular officers under the general rules of international law or under the provi-
sions of special agreements.

Article 31. ENTRY INTO FORCE

1. The Governments of the Contracting States shall notify each other that the
constitutional requirements for the entry into force of this Convention have been
complied with.

2. The Convention shall enter into force thirty days after the date of the later
of the notifications referred to in paragraph 1 and its provisions shall have effect:

a) In Finland:

(i) In respect of taxes withheld at source, on income derived on or after the first day
of January in the calendar year next following the year in which the Convention
enters into force;

(ii) In respect of other taxes on income, for taxes chargeable for any tax year be-
ginning on or after the first day of January in the calendar year next following
the year in which the Convention enters into force;

b) In Barbados:

(i) In respect of taxes withheld at source on amounts paid or remitted to non-
residents on or after the first day of January in the calendar year next following
that in which the Convention enters into force;

(ii) In respect of other taxes on income derived on or after the first day of January
in the calendar year next following that in which the Convention enters into
force.
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Article 32. TERMINATION

This Convention shall remain in force until terminated by a Contracting State.
Either Contracting State may terminate the Convention, through diplomatic chan-
nels, by giving notice of termination at least six months before the end of any calen-
dar year following after the period of five years from the date on which the Conven-
tion enters into force. In such event, the Convention shall cease to have effect:

a) In Finland:

(i) In respect of taxes withheld at source, on income derived on or after the first day
of January in the calendar year next following the year in which the notice is
given;

(ii) In respect of other taxes on income, for taxes chargeable for any tax year be-
ginning on or after the first of January in the calendar year next following the
year in which the notice is given;

b) In Barbados:
(i) In respect of taxes withheld at source, on amounts paid or remitted to non-

residents on or after the first day of January next following the notice of termi-
nation;

(ii) In respect of other taxes on income derived on or after the first day of January
next following the notice of termination.

IN WITNESS WHEREOF the undersigned, duly authorized thereto, have signed
this Convention.

DONE in duplicate at London this 15 day of June 1989, in the Finnish, French
and English languages, both texts being equally authentic.

For the Government
of Finland:

ILKKA PASTINEN

For the Government
of Barbados:

WINSTON COX
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[TRANSLATION - TRADUCTION]

CONVENTION' ENTRE LA FINLANDE ET LA BARBADE TEN-
DANT A EVITER LA DOUBLE IMPOSITION SUR LE REVENU

Le Gouvernement de la Finlande et le Gouvernement de la Barbade,

D6sireux de conclure une convention tendant A 6viter la double imposition sur
le revenu,

Sont convenus de ce qui suit:

Article premier. PERSONNES VISP-ES

La pr6sente Convention s'appliquera aux r6sidents de F'un des Etats contrac-
tants ou des deux.

Article 2. IMP6TS VISES

1. Les imp6ts existants qui font l'objet de la pr6sente Convention sont:

a) En Finlande:

i) L'imp6t d'Etat sur le revenu;

ii) L'imp6t communal;

iii) L'imp6t ecclfsiastique;
iv) L'imp6t retenu A la source sur le revenu des non-r6sidents;

(ci-apr~s d6nomm6s << l'imp6t finlandais >);
b) Ala Barbade :

i) L'imp6t sur le revenu (y compris l'imp6t suppl6mentaire sur le revenu);

ii) L'imp6t sur les soci~tds (y compris l'imp6t sur les b6n6fices des succursales);
et

iii) L'imp6t sur le produit de l'exploitation p6troli~re (petroleum winning oper-
ations tax)

(ci-apr~s d6nomm6s < l'imp6t de la Barbade ).

2. La Convention s'appliquera 6galement A tous imp6ts identiques ou sensi-
blement semblables, institu6s apris la date de signature de la Convention, qui vien-
draient s'ajouter ou se substituer aux imp6ts existants. Les autorit6s comp6tentes
des Etats contractants se communiqueront toutes modifications notables apport6es
A leurs l6gislations fiscales respectives.

I Entr6e en vigueur le 20 ao0t 1992, soit 30 jours apr~s la date de la derni~re des notifications (du 21 juillet 1992) par
lesquelles les Parties contractantes s'6taient informes de l'accomplissement des formalit~s constitutionnelles requises,
conformdment au paragraphe 2 de I article 31.

Vol 1691, 1-29172



230 United Nations - Treaty Series - Nations Unies - Recueil des Traitks 1992

Article 3. D9FINITIONS GgNgRALES

1. Aux fins de ]a pr6sente Convention, A moins que le contexte n'appelle une
interpr6tation diff6rente :

a) Le terme « Finlande s'entend de la R6publique de Finlande et, au sens
g6ographique, du territoire de la R6publique de Finlande et de toute zone adjacente
aux eaux territoriales de la R6publique de Finlande ofi, en vertu de la 16gislation
finlandaise et conform6ment au droit international, la Finlande peut exercer ses
droits d'exploration et d'exploitation des ressources naturelles de la mer, du fond de
la mer et de son sous-sol;

b) Le terme « Barbade s'entend de l'lle de la Barbade et de ses eaux territo-
riales, y compris toute zone situ6e en dehors desdites eaux territoriales oti, confor-
m6ment au droit international et A la 16gislation de la Barbade, la Barbade peut
exercer ses droits sur le fond de la mer et son sous-sol, ainsi que sur les ressources
naturelles qui s'y trouvent;

c) Le terme « personnes > s'entend des personnes physiques, soci6t6s et tous
autres groupements de personnes;

d) Le terme « soci6t6 > s'entend de toute personne morale et de toute entit6
consid6r6e comme une personne morale aux fins d'imposition;

e) Les expressions « entreprise d'un Etat contractant et « entreprise de
l'autre Etat contractant > s'entendent respectivement d'une entreprise exploit6e par
un r6sident d'un Etat contractant et d'une entreprise exploit6e par un r6sident de
l'autre Etat contractant;

f) Le terme « ressortissant s'entend de toutes les personnes physiques pos-
s6dant la nationalit6 d'un Etat contractant et de toutes les personnes morales, soci&
t6s de personnes et associations dont le statut d6coule de la 16gislation en vigueur
dans un Etat contractant;

g) L'expression « trafic international s'entend de tout transport par navire
ou a6ronef, sauf lorsque ce transport n'est effectu6 qu'entre des points situ6s dans
un m~me Etat contractant;

h) L'expression < autorit6 comp6tente > s'entend:

i) En Finlande, du Ministire des finances ou de son repr6sentant habilit6;

ii) A la Barbade, du Minist~re des finances ou de son repr6sentant habilit6.
2. Aux fins de l'application de la Convention par un Etat contractant, les

termes ou expressions qui n'y sont pas d6finis auront, A moins que le contexte
n'appelle une interpr6tation diff6rente, le sens que leur attribue le droit de cet Etat
concernant les imp6ts auxquels s'applique la Convention.

Article 4. RgSIDENCE

1. Aux fins de la pr6sente Convention, l'expression < r6sident d'un Etat con-
tractant s'entend de toute personne qui, en vertu de la l6gislation de cet Etat, y est
imposable A l'imp6t en raison de son domicile, de sa r6sidence, du lieu de son siege
ou de tout autre crit~re similaire. Cette expression ne s'applique cependant pas aux
personnes qui ne sont imposables dans cet Etat qu'au titre des revenus provenant de
sources qui y sont situ6es.
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2. Lorsque, en vertu des dispositions du paragraphe 1, une personne physique
est r6sidente des deux Etats contractants, sa situation sera r6glde de la maniire
suivante :

a) Elle sera consid6rde comme r6sidente de l'Etat o0i elle dispose d'un foyer
d'habitation permanent; si elle dispose d'un foyer d'habitation permanent dans les
deux Etats, elle sera consid6r6e comme r6sidente de l'Etat avec lequel ses liens
personnels et 6conomiques sont le plus 6troits (centre des int6r&s vitaux);

b) Si l'Etat oil elle a son centre d'int6r~ts vitaux ne peut 8tre ddtermin6, ou si
elle ne dispose d'un foyer d'habitation permanent dans aucun des deux Etats, elle
sera considdr6e comme r6sidente de l'Etat ofi elle s6journe de facon habituelle;

c) Si elle s6journe de faqon habituelle dans les deux Etats, ou si elle ne s6journe
de facon habituelle dans aucun d'eux, elle sera consid6r6e comme r6sidente de l'Etat
dont elle poss~de la nationalit6;

d) Si elle poss~de la nationalit6 des deux Etats ou si elle ne poss~de la natio-
nalit6 d'aucun d'eux, les autorit6s comp6tentes des Etats contractants trancheront
la question d'un commun accord.

3. Lorsqu'en vertu des dispositions du paragraphe 1, une personne autre
qu'une personne physique est r6sidente des deux Etats contractants, les autorit6s
comp6tentes des Etats contractants trancheront la question d'un commun accord.

Article 5. LIMITATION DE L'EXONtRATION

Lorsqu'en vertu des dispositions de la pr6sente Convention des revenus ou
plus-values font l'objet d'une exon6ration de l'imp6t finlandais et, si en vertu de la
16gislation de la Barbade, une personne y est imposable au titre desdits revenus ou
plus-values sur leur montant acquis ou transf6r6 A la Barbade et non sur leur totalit6,
l'exon6ration A accorder en Finlande en vertu de la pr6sente Convention ne s'ap-
pliquera qu'au montant ainsi acquis ou transf6r6 A la Barbade.

Article 6. ETABLISSEMENT STABLE

1. Aux fins de la pr6sente Convention, l'expression 6tablissement stable )>
s'entend d'un lieu fixe d'affaires par l'interm6diaire duquel une entreprise exerce
tout ou partie de son activit6.

2. L'expression « 6tablissement stable>> s'entend notamment:

a) D'un siege de direction;

b) D'une succursale;

c) D'un bureau;

d) D'une usine;

e) D'un atelier;

f) D'un magasin ou d'autres points de vente;

g) D'une mine, d'un puits de p6trole ou de gaz, d'une carri~re et de tout autre
lieu d'extraction de ressources naturelles; et

h) De l'implantation substantielle de machines ou de mat6riel pendant plus de
six mois.
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3. Les chantiers de BTP, de montage ou d'installation de materiel et les acti-
vit~s de surveillance qui s'y exercent ne constituent des 6tablissements stables que
s'ils durent plus de six mois.

4. Nonobstant les dispositions ci-dessus du pr6sent article, ne sont pas
rdputds constituer des << 6tablissements stables >> :

a) L'usage d'installations aux seules fins de stockage, d'exposition ou de
livraison de marchandises appartenant A l'entreprise;

b) Le stockage de marchandises appartenant A l'entreprise aux seules fins
d'entreposage, d'exposition ou de livraison;

c) Le stockage de marchandises appartenant A l'entreprise aux seules fins de
transformation par une autre entreprise;

d) Les lieux fixes d'affaires utilis6s aux seules fins d'acheter des marchandises
pour l'entreprise ou de r~unir pour elle des informations;

e) Les lieux fixes d'affaires utilis~s aux seules fins d'exercer, pour l'entreprise,
tout autre activit6 de caract~re prdparatoire ou auxiliaire;

f) Les lieux fixes d'affaires utilis6s aux seules fins de l'exercice cumul6 d'ac-
tivit6s vis6es sous a A e, A condition que leur somme conserve un caract~re prdpara-
toire ou auxiliaire.

5. Nonobstant les dispositions des paragraphes 1 et 2, lorsqu'une personne
- autre qu'un agent inddpendant auquel s'applique le paragraphe 6 - agit pour le
compte d'une entreprise et dispose dans un Etat contractant du pouvoir, qu'elle y
exerce habituellement, de conclure des contrats au nom de l'entreprise, cette entre-
prise sera r6put6e avoir un 6tablissement stable dans cet Etat pour toutes les acti-
vit6s que ladite personne exerce pour elle, A moins que ces activit6s ne restent
limit6es A celles visdes au paragraphe 4 et qui, exerc~es dans un lieu fixe d'affaires,
n'en feraient pas en vertu dudit paragraphe un 6tablissement stable.

6. Une entreprise ne sera pas r~put~e avoir un 6tablissement stable dans un
Etat contractant du seul fait qu'elle y exerce son activit6 par l'entremise d'un cour-
tier, d'un agent g6n6ral A la commission ou de tout autre intermddiaire ind6pendant,
si ces personnes agissent dans le cadre ordinaire de leur activit6. Si les activit6s
de cet interm~diaire sont exercdes exclusivement ou quasi-exclusivement pour le
compte de cette entreprise, il ne sera pas consid6rd comme un agent ind~pendant au
sens du pr6sent paragraphe, mais les dispositions du paragraphe 4 seront alors d'ap-
plication.

7. Le fait qu'une socidt6 r~sidente d'un Etat contractant contr6le ou est con-
tr616e par une soci~t6 r6sidente de l'autre Etat contractant ou qui y exerce une
activit6 (par l'interm6diaire ou non d'un 6tablissement stable) ne suffit pas, en lui-
m~me, A faire de l'une de ces socidt~s un 6tablissement stable de l'autre.

Article 7. REVENUS IMMOBILIERS

1. Les revenus qu'un resident d'un Etat contractant tire de biens immobiliers
(y compris les revenus des exploitations agricoles ou foresti~res) sis dans l'autre
Etat contractant peuvent 8tre impos6s dans cet autre Etat.
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2. a) L'expression « biens immobiliers a, sous r6serve des dispositions des
alindas b et c, le sens que lui attribue le droit de l'Etat contractant ofa ces biens sont
situds.

b) L'expression « biens immobiliers comprend en tout cas les accessoires, le
cheptel et le matdriel des exploitations agricoles et foresti~res, les droits auxquels
s'appliquent les dispositions du droit priv6 concernant la propri6t6 foncixre, l'usu-
fruit des biens immobiliers et les droits A des paiements variables ou fixes pour
I'exploitation ou la concession de l'exploitation de gisements min6raux, de sources
ou d'autres ressources naturelles.

c) Les navires et a6ronefs ne sont pas consid6rds comme des biens immo-
biliers.

3. Les dispositions du paragraphe 1 s'appliquent aux revenus de l'exploitation
directe, la location et l'exploitation sous toute autre forme de biens immobiliers.

4. Quand la propri6td d'actions ou d'autres parts sociales d'une soci6t6 con-
fre ii leur titulaire un droit de jouissance sur des biens immobiliers appartenant Ax la
soci6t6, les revenus tir6s de l'exploitation directe, la location ou toute autre forme
d'exploitation de ce droit de jouissance peuvent 6tre impos6s dans l'Etat contrac-
tant oti les biens immobiliers sont situ6s.

5. Les dispositions des paragraphes 1 et 3 s'appliqueront dgalement aux reve-
nus tir6s des biens immobiliers d'une entreprise ainsi qu'aux revenus des biens
immobiliers servant Ax l'exercice d'une profession ind6pendante.

Article 8. BN9FICES DES ENTREPRISES

1. Les bdn6fices d'une entreprise d'un Etat contractant ne seront imposables
que dans cet Etat, A moins que l'entreprise n'exerce une activit6 dans l'autre Etat
contractant par l'interm6diaire d'un 6tablissement stable qui y soit situd. Si tel est le
cas, les b6n6fices de l'entreprise pourront 8tre impos6s dans l'autre Etat, mais uni-
quement dans la mesure oti ils seront imputables audit 6tablissement stable.

2. Nonobstant les dispositions du paragraphe 1, si une entreprise de l'un des
Etats contractants qui a un 6tablissement stable dans l'autre Etat contractant y
exerce autrement que par l'entremise de cet 6tablissement une activit6 ou des acti-
vit6s identiques ou analogues A celles de 1'6tablissement stable, les b6n6fices tir6s de
ces autres activit6s seront imputables A l'6tablissemerit stable, A moins que l'entre-
prise ne prouve qu'elles ne pouvaient tre raisonnablement le fait de cet 6tablis-
sement.

3. Sous r6serve des dispositions du paragraphe 4, si une entreprise d'un Etat
contractant exerce une activit6 dans l'autre Etat contractant par l'interm6diaire
d'un 6tablissement stable qui y est situ6, il sera imput6 A cet 6tablissement stable,
dans chaque Etat contractant, les b6n6fices qu'il aurait pu normalement r6aliser s'il
avait 6t6 une entreprise distincte exergant des activit6s identiques ou similaires dans
des conditions identiques ou similaires et traitant en toute ind6pendance avec l'en-
treprise dont il est un 6tablissement stable.

4. Pour d6terminer les bdn6fices d'un dtablissement stable, seront admises en
d6duction les d6penses effectu6es aux fins poursuivies par cet 6tablissement stable,
y compris les d6penses de direction et les frais g6n6raux d'administration, soit dans
l'Etat oil est situ6 cet 6tablissement stable, soit ailleurs.
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5. Aucun bdnfice ne sera imput6 A un 6tablissement stable du fait qu'il aura
simplement achet6 des biens ou des marchandises pour l'entreprise.

6. Si les informations dont dispose l'administration fiscale concerne ne per-
mettent pas de ddterminer quels sont les bdntfices A imputer A l'6tablissement sta-
ble, ces bdntfices pourront 6tre dtermin6s A la discrdtion de cette administration ou
sur la base d'une estimation effectude par elle dans le respect des principes 6nonc6s
dans le present article.

7. Lorsque les bdnfices comprendront des 61ments de revenu qui font s~pa-
rtment l'objet d'autres articles de la prtsente Convention, les dispositions desdits
articles ne seront pas modifites par celles du present article.

Article 9. TRANSPORTS MARITIMES ET AgRIENS

1. Les bdndfices tirds de l'exploitation d'atronefs ou de navires en trafic inter-
national par une entreprise d'un Etat contractant ne seront imposables que dans cet
Etat.

2. Les bdn~fices tirds par une entreprise d'un Etat contractant de l'exploita-
tion, l'entretien ou la location de conteneurs (y compris les remorques, barges et
materiels apparent~s servant au transport de conteneurs) utilisds en trafic interna-
tional ne seront imposables que dans cet Etat.

3. Les dispositions du paragraphe 1 s'appliqueront aussi aux bdntfices tires
de la participation A un pool, une exploitation en commun ou un organisme interna-
tional d'exploitation.

Article 10. ENTREPRISES ASSOCI9ES

1. Si

a) Une entreprise d'un Etat contractant participe directement ou indirecte-
ment A la direction, au contr6le ou au capital d'une entreprise de l'autre Etat con-
tractant, ou si

b) Les m~mes personnes participent directement ou indirectement . la direc-
tion, au contr6le ou au capital d'une entreprise d'un Etat contractant et d'une entre-
prise de l'autre Etat contractant, et si, dans l'un et l'autre cas, les deux entreprises
sont, dans leurs relations commerciales ou financi~res, lides par des conditions con-
venues ou imposdes qui different de celles qui seraient convenues entre des entre-
prises indtpendantes, les b6ndfices qui, sans ces conditions, auraient 6t6 r6alis~s par
l'une des entreprises, mais n'ont pu l'8tre A cause de ces conditions, pourront etre
inclus dans les bdndfices de cette entreprise et imposts en consequence.

2. Si un Etat contractant inclut dans les bdndfices d'une de ses entreprises
- et impose en consdquence - des bdn6fices sur lesquels une entreprise de l'autre
Etat contractant a td imposde dans cet autre Etat, et si les bdnfices ainsi inclus
sont des btntfices qui auraient 6t rtalisds par l'entreprise du premier Etat si les
conditions convenues entre les deux entreprises avaient 6t6 celles qui auraient 6t6
convenues entre des entreprises indtpendantes, l'autre Etat proc&tera A un ajuste-
ment appropri6 du montant de l'imp6t dont il aura frapp6 ces btnfices, s'il estime
cet ajustement justifi6. Pour ddterminer cet ajustement, il sera tenu dOment compte
des autres dispositions de la pr6sente Convention et, le cas 6chdant, les autoritts
compttentes des Etats contractants se consulteront.
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Article 11. DIVIDENDES

1. Les dividendes pay6s par une soci6t6 qui est rdsidente d'un Etat contrac-
tant A un resident de l'autre Etat contractant pourront 8tre impos6es dans cet autre
Etat.

2. Toutefois, ces dividendes pourront aussi 8tre impos6s dans l'Etat contrac-
tant dont la socidt6 distributrice des dividendes est rdsidente et selon la lgislation
de cet Etat mais, si le destinataire est le b6n6ficiaire effectif du dividende, l'imp6t
ainsi 6tabli ne pourra excdder:

a) 5 p. 100 du montant brut des dividendes si le b6n~ficiaire effectif est une
socid6t (autre qu'une soci6t6 de personnes) qui d6tient directement au moins
10 p. 100 des voix de la socid6t distributrice;

b) 15 p. 100 du montant brut des dividendes dans tous les autres cas.

Le present paragraphe n'affecte pas ]'imposition de la socid6t au titre des b6n&
fices qui auront servi au paiement des dividendes.

3. Nonobstant les dispositions du paragraphe 2, les dividendes pay6s par une
socid6t rdsidente de la Barbade au Fonds finlandais pour la coopdration en vue du
d6veloppement industriel Ltd (FINNFUND) seront exon6r~s d'imp6t A la Barbade.

4. Le terme dividendes employ6 dans le prdsent article s'entend des reve-
nus tir6s d'actions ou d'autres parts b6n6ficiaires, A l'exception des cr6ances, ainsi
que des revenus d'autres parts sociales soumis au m~me r6gime fiscal que les reve-
nus d'actions par la 16gislation de l'Etat dont la soci6t6 distributrice est r6sidente.

5. Les dispositions des paragraphes 1 et 2 ne s'appliqueront pas lorsque
le b6n6ficiaire effectif des dividendes, r6sident d'un Etat contractant, exerce dans
l'autre Etat contractant dont la soci6t6 distributrice est r6sidente, soit une activit6
industrielle ou commerciale par l'interm6diaire d'un 6tablissement stable qui y est
situ6, soit une profession ind6pendante au moyen d'une base fixe qui y est situ6e
et que la participation g6n6ratrice des dividendes s'y rattache effectivement. Dans
ces cas, les dispositions de l'article 8 ou de l'article 16, suivant le cas, seront appli-
cables.

6. Lorsqu'une soci6t6 r6sidente d'un Etat contractant tirera des b6n6fices ou
des revenus de l'autre Etat contractant, cet autre Etat ne pourra imposer les divi-
dendes pay6s par la soci6t6, sauf si ces dividendes sont pay6s A un r6sident de cet
autre Etat, ou si la participation g6n6ratrice des dividendes se rattache effectivement
A un 6tablissement stable ou A une base fixe 6tablis dans cet autre Etat, ni imposer
les b6n6fices non distribu6s de la socit6, m~me si les dividendes pay6s ou les b6n6-
fices non distribu6s sont en tout ou partie des b6n6fices ou des revenus provenant de
cet autre Etat.

7. Lorsqu'une soci6t6 r6sidente d'un Etat contractant tire des b6n6fices ou
des revenus d'activit6s men6es par elle par l'intermdiaire d'un 6tablissement stable
situ6 dans l'autre Etat contractant, les b6n6fices ou revenus remis ou r6putAs remis
par l'6tablissement stable au siege de la soci6t6 ou A l'un quelconque de ses autres
bureaux seront, nonobstant toutes autres dispositions de la Convention, impos6s
conform6ment A la 16gislation de l'autre Etat contractant, mais l'imp6t ainsi 6tabli ne
pourra excder 5 p. 100 des b6n6fices ou revenus remis ou r6put6s remis.

Vol. 1691, 1-29172

1992



United Nations - Treaty Series * Nations Unies - Recueil des Traitks

Article 12. INTKRPTS

1. Les int6r~ts provenant d'un Etat contractant et pay6s A un r6sident de
1'autre Etat contractant peuvent 6tre imposds dans cet autre Etat.

2. Toutefois, ces int6rts peuvent l'8tre dans l'Etat contractant d'oa ils provi-
ennent et selon la 16gislation de cet Etat ; mais si la personne qui perroit les int6r~ts
en est le b6n6ficiaire effectif, l'imp6t ainsi 6tabli ne pourra exc~der 5 p. 100 du mon-
tant brut des int6r~ts.

3. Nonobstant les dispositions du paragraphe 2, les int6rits provenant d'un
Etat contractant et pay6s au Gouvernement de l'autre Etat contractant seront exo-
n6r6s d'imp6t dans le premier Etat.

4. Aux fins du paragraphe 3, le terme « Gouvernement s'entend:

a) Dans le cas de la Finlande :

i) Du Gouvernement de la Finlande;

ii) De la « Suomen Pankki (la Banque centrale de Finlande);

iii) Du Fonds finlandais pour la coop6ration en vue du d6veloppement industriel
Ltd (FINNFUND);

iv) De la Finnish Export Credit Corporation Ltd; et

De toutes les autres institutions analogues dont pourront 6ventuellement Ptre
convenus les Gouvernements des Etats contractants;

b) Dans le cas de la Barbade :

i) Du Gouvernement de la Barbade;

ii) De la Banque centrale de la Barbade;

iii) De la Banque de d6veloppement de la Barbade; et

iv) De toutes les autres institutions analogues dont pourront 6ventuellement 8tre
convenus les Gouvernements des Etats contractants.

5. Le terme < int6rts , au sens du pr6sent article, s'entend des revenus des
crdances de toute nature, assorties ou non de garanties hypothdcaires ou d'une
clause de participation aux b6n6fices du d6biteur, et notamment des revenus des
titres publics et obligations d'emprunt, y compris les primes et lots attach6s A ces
titres, obligations ou dettes. Les p6nalisations pour paiement tardif ne seront pas
considr6s comme des int6rPts aux fins du pr6sent article.

6. Les dispositions des paragraphes 1 et 2 ne s'appliqueront pas lorsque le
b6n6ficiaire effectif des int6rets, r6sident d'un Etat contractant, exerce dans l'autre
Etat contractant d'oti proviennent les int6rts, soit une activit6 commerciale ou
industrielle par l'intern6diaire d'un 6tablissement stable qui y est situ6, soit une
profession ind6pendante A partir d'une base fixe qui y est situ6e, et que la cr6ance
g6n6ratrice des int6rits se rattache effectivement :

a) A cet dtablissement stable ou A cette base fixe; ou

b) A des activit6s commerciales vis6es au paragraphe 2 de l'article 8.

En pareil cas, les dispositions de l'article 8 ou de l'article 16, selon le cas, seront
applicables.
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7. Les int6r ts seront r6put6s provenir d'un Etat contractant lorsque le d6bi-
teur sera cet Etat lui-meme, une de ses collectivit6s locales ou un de ses r6sidents.
Si, toutefois, le d6biteur des intdrts, r6sident ou non d'un Etat contractant, a, dans
un Etat contractant, un 6tablissement stable ou une base fixe au titre de qui la dette
donnant lieu au paiement des int6rets a t6 contract6e et qui en supporte la charge,
ces int6r~ts seront r6put6s provenir de l'Etat oti est situ6 l'6tablissement stable ou la
base fixe.

8. Lorsqu'en raison de relations sp6ciales existant entre le d6biteur et le bn6-
ficiaire effectif ou entre eux et de tierces personnes, le montant des int6rts, compte
tenu de la cr6ance au titre de laquelle ils sont pay6s, exc~de celui dont seraient
convenus le d6biteur et le b6n6ficiaire effectif en 'absence de pareilles relations, les
dispositions du pr6sent article ne s'appliqueront qu'A ce dernier montant. Dans ce
cas, la partie exc&lentaire des paiements restera imposable conform6ment A la 16gis-
lation de chacun des Etats contractants, compte dflment tenu des autres dispositions
de la pr6sente Convention.

Article 13. ROYALTIES

1. Les royalties provenant d'un Etat contractant et pay6es A un r6sident de
l'autre Etat contractant pourront 8tre impos6es dans cet autre Etat.

2. Toutefois, elles pourront aussi l'etre dans l'Etat contractant d'oi elles
proviennent et conform6ment A la 16gislation de cet Etat, mais si la personne qui
les pergoit en est le b6n6ficiaire effectif, l'imp6t ainsi 6tabli ne devra pas exc6der
5 p. 100 de leur montant brut.

3. Le terme « royalties employ6 dans le pr6sent article s'entend des r6mu-
n6rations de toute nature pay6es pour l'usage ou la concession d'un droit d'auteur
sur une euvre litt6raire, artistique ou scientifique, y compris les films cin6matogra-
phiques, les films ou bandes utilis6es pour des 6missions radiophoniques ou t616-
vis6es, d'un brevet, d'une marque de fabrique ou de commerce, d'un dessin, d'un
mod~le, d'un plan, d'une formule ou d'un proc6d6 secrets, ou pour des informations
concernant un 6quipement industriel, commercial ou scientifique.

4. Nonobstant les dispositions des paragraphes 1 et 2, les royalties concernant
l'usage ou la concession d'un droit d'auteur sur une ceuvre litt6raire, artistique ou
scientifique (y compris les films cin6matographiques ou bandes utilis6es pour des
6missions radiophoniques ou t6l6vis6es) provenant d'un Etat contractant et pay6es
A un r6sident de l'autre Etat contractant seront exon6r6es d'imp6t dans le premier
Etat.

5. Les dispositions des paragraphes 1, 2 et 4 ne s'appliqueront pas si le b6n6fi-
ciaire effectif des royalties, r6sident d'un Etat contractant, exerce dans l'autre Etat
contractant d'ofi elles proviennent, soit une activit6 industrielle ou commerciale par
l'interm6diaire d'un 6tablissement permanent qui y est situ6, soit une profession
ind6pendante A partir d'une base fixe qui y est situ6e, et si le droit ou le bien g6n6-
rateur des royalties se rattache effectivement:

a) A cet 6tablissement permanent ou cette base fixe, ou

b) A des activit6s industrielles ou commerciales vis6es au paragraphe 2 de
l'article 8.

En pareil cas, les dispositions de l'article 8 ou de l'article 16, selon le cas, seront
applicables.
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6. Les royalties seront r6putdes provenir d'un Etat contractant lorsque le
d6biteur est cet Etat lui-m~me, une de ses collectivit6s locales ou un de ses rdsidents.
Si, toutefois, le d6biteur des royalties, r6sident ou non d'un Etat contractant, a, dans
un Etat contractant un dtablissement stable ou une base fixe au titre de qui l'engage-
ment donnant lieu aux royalties a 6t6 contract6 et qui en supporte la charge, celles-ci
seront consid6r6es comme provenant de l'Etat contractant ohi est situ6 I'dtablisse-
ment stable ou la base fixe.

7. Lorsqu'en raison de relations sp6ciales existant entre le d6biteur et le b6n6-
ficiaire effectif ou entre eux et de tierces personnes, le montant des royalties, compte
tenu de l'utilisation, du droit ou de l'information pour lesquels elles sont pay6es,
excde celui dont seraient convenus le d6biteur et le b6n6ficiaire en l'absence de
pareilles relations, les dispositions du pr6sent article ne s'appliqueront qu'A ce der-
nier montant. Dans ce cas, la partie excdentaire des paiements restera imposable
selon la l6gislation de chaque Etat contractant compte dfiment tenu des autres dis-
positions de la pr6sente Convention.

Article 14. FRAIS DE GESTION

1. Les frais de gestion pay6s par un r6sident d'un Etat contractant A une
entreprise d'un autre Etat contractant pourront 8tre impos6s dans cet autre Etat.

2. Toutefois, ces frais de gestion pourront l'6tre aussi dans l'Etat contrac-
tant dont la personne qui les paye est r6sidente, et conform6ment A la 16gislation
de cet Etat, mais l'imp6t ainsi 6tabli ne devra pas exc6der 5 p. 100 de leur montant
brut.

3. L'expression << frais de gestion >> employ6e dans le pr6sent article s'entend
des paiements de toute nature effectu6s A une entreprise au titre de, ou concemant,
la prestation de conseils industriels ou commerciaux, de services techniques ou de
gestion, ou de services ou prestations similaires, A l'exception de la r6mun6ration
des prestations A titre de professionnel ind6pendant vis6es A l'article 16.

4. Les dispositions des paragraphes 1 et 2 ne s'appliqueront pas lorsque l'en-
treprise A qui les frais de gestion sont pay6s est une entreprise d'un Etat contractant
qui exerce dans l'autre Etat contractant d'oii proviennent les frais de gestion une
activit6 par l'interm6diaire d'un dtablissement stable qui y est situ6, et que les ser-
vices g6ndrateurs de ces frais de gestion se rattachent effectivement:

a) A cet 6tablissement stable, ou

b) A des activit6s commerciales visdes au paragraphe 2 de l'article 8.

En pareil cas, les dispositions de l'article 8 seront applicables.

6. Lorsqu'en raison des relations sp6ciales existant entre le d6biteur et le
b6n6ficiaire ou entre eux et des tierces personnes, le montant des frais de gestion,
compte tenu des prestations pour lesquelles ils sont pay6s, exc~de celui dont
seraient convenus le d6biteur et le b6n6ficiaire en l'absence de pareilles relations, les
dispositions du pr6sent article ne s'appliqueront qu'A ce dernier montant. Dans ce
cas, la partie exc6dentaire des paiements restera imposable selon la l6gislation de
chaque Etat contractant compte dfiment tenu des autres dispositions de la pr6sente
Convention.
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Article 15. PLUS-VALUES

1. Les plus-values qu'un r6sident d'un Etat contractant tirera de l'ali6nation
de biens immobiliers vis6s au paragraphe 2 de l'article 7 et sis dans l'autre Etat
contractant pourront 8tre imposdes dans cet autre Etat.

2. Les plus-values tir6es par un rdsident d'un Etat contractant de l'ali6nation
d'actions ou d'autres parts sociales vis6es au paragraphe 4 de l'article 7 pourront
8tre imposdes dans l'Etat contractant oia est sis le bien immobilier appartenant A la
soci6t6.

3. Les plus-values provenant de l'ali6nation de biens mobiliers faisant partie
de l'actif 6conomique d'un 6tablissement stable qu'une entreprise d'un Etat con-
tractant a dans l'autre Etat contractant, ou de biens mobiliers appartenant A une
base fixe dont un r6sident d'un Etat contractant dispose dans l'autre Etat contrac-
tant pour l'exercice d'une profession ind6pendante, y compris de celles provenant
de l'ali6nation de l'6tablissement stable (seul ou avec l'ensemble de l'entreprise) ou
de la base fixe, pourront etre impos6es dans cet autre Etat.

4. Les plus-values tir6es par un resident d'un Etat contractant de l'ali6nation
de navires, a6ronefs ou conteneurs (y compris les remorques, barges et mat6riels
apparent6s pour le transport de conteneurs) utilisds pour le transport international
ou de biens mobiliers affect6s A l'exploitation de ces navires ou a6ronefs ne seront
imposables que dans cet Etat.

5. Les plus-values provenant de l'ali6nation de tous les biens autres que ceux
qui sont vis6s aux paragraphes pr6c6dents du pr6sent article ne seront imposables
que dans l'Etat contractant dont le c6dant est r6sident.

Article 16. PROFESSIONS INDtPENDANTES

1. Les revenus qu'un r6sident d'un Etat contractant tire d'une profession
lib6rale ou d'autres activit6s ind6pendantes ne sont imposables que dans cet Etat,
sauf si l'int6ress6 dispose de facon habituelle, dans l'autre Etat contractant, d'une
base fixe pour l'exercice de ses activit6s ou y s6journe en une ou plusieurs fois plus
de 90 jours sur une p6riode de douze mois. Dans ce dernier cas, le revenu pourra atre
impos6 dans cet autre Etat mais pour autant seulement qu'il sera imputable A ladite
base fixe ou proviendra des activit6s y exerc6es pendant la ou les p6riodes de s6jour.

2. L'expression < profession lib6rale)> s'entend notamment des activit6s
ind6pendantes d'ordre scientifique, litt6raire, artistique, &tucatif ou p&iagogique,
ainsi que les activit6s ind6pendantes des m6decins, avocats, ing6nieurs, architectes,
dentistes et comptables.

Article 17. PROFESSIONS SALARI9ES

1. Sous r6serve des dispositions des articles 18, 20, 21 et 22, les salaires, traite-
ments et autres r6mun6rations similaires qu'un r6sident d'un Etat contractant reqoit
au titre d'un emploi salari6 ne seront imposables que dans cet Etat, sauf si l'emploi
est exerc6 dans l'autre Etat contractant. Dans ce cas, les r6mun6rations reques A ce
titre pourront 8tre impos6es dans cet autre Etat.

2. Nonobstant les dispositions du paragraphe 1, la r6mundration qu'un rdsi-
dent d'un Etat contractant regoit au titre d'un emploi salari6 exerc6 dans l'autre Etat
contractant ne seront imposables que dans le premier Etat si :
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a) Le b6n6ficiaire s6joume dans l'autre Etat en une ou plusieurs fois moins de
183 jours au total au cours d'une p6riode de douze mois;

b) La r6mun6ration est pay6e par un employeur ou pour le compte d'un em-
ployeur qui n'est pas un rdsident de l'autre Etat contractant; enfin

c) La charge de la rAmun6ration n'est pas support6e par un 6tablissement sta-
ble ou une base fixe que l'employeur a dans l'autre Etat.

3. Nonobstant les dispositions qui pr&ident du pr6sent article, les r6mun6ra-
tions recues au titre d'un emploi salari6 exerc6 A bord d'un navire ou d'un a6ronef
exploit6 en trafic international par un r6sident d'un Etat contractant pourront etre
impos6es dans cet Etat.

Article 18. TANTIEMES ET RIMUNgRATION DU PERSONNEL
DE DIRECTION DE HAUT NIVEAU

1. Les tanti~mes et autres r6tributions similaires qu'un r6sident d'un Etat
contractant reqoit en sa qualit6 de membre du conseil d'administration ou autre
organe similaire d'une soci6t6 qui est r6sidente de l'autre Etat contractant peuvent
8tre impos6s dans cet autre Etat.

2. Les traitements, salaires et autres r6mun6rations similaires qu'un r6sident
d'un Etat contractant re;oit en sa qualit6 de directeur de haut niveau dans une
soci6t6 rdsidente de l'autre Etat contractant pourront 8tre impos6es dans cet autre
Etat.

Article 19. ARTISTES DU SPECTACLE ET SPORTIFS

1. Nonobstant les dispositions des articles 16 et 17, les revenus qu'un r6sident
d'un Etat contractant tire de ses activit6s exerc6es A titre personnel dans l'autre Etat
contractant en tant qu'artiste du spectacle - artiste de th6,tre, de cin6ma, de la
radio, de la t616vision ou qu'un musicien - ou en tant que sportif peuvent 8tre
impos6s dans cet autre Etat.

2. Lorsque les revenus d'activitds qu'un artiste du spectacle ou un sportif
exerce A titre personnel en cette qualit6 ne reviennent pas l'artiste ou au sportif
lui-m~me, mais A une autre personne, ces revenus sont imposables, nonobstant les
dispositions des articles 8, 16 et 17, dans 'Etat contractant oi l'artiste ou le sportif
exerce ces activit6s.

3. Nonobstant les dispositions des paragraphes 1 et 2, les revenus d'activit6s
vis6es au paragraphe 1 seront exon6r6s d'imp6t dans l'Etat contractant oti les acti-
vit6s sont exerc6es :

a) Si la visite de l'artiste ou du sportif dans cet Etat est largement subvention-
n6e par des fonds publics de l'autre Etat contractant, de l'une de ses subdivisions
politiques ou l'une de ses collectivit6s locales;

b) Si le revenu est perqu par une organisation sans but lucratif, et aucune frac-
tion de ce revenu n'est vers6e ou affect6e d'autre mani~re au b6n6fice personnel
d'un propri6taire, membre ou actionnaire de cette organisation;

c) Ou si le revenu de l'artiste ou du sportif est perqu au titre de prestations
fournies , une organisation vis6e A l'alin6a b.
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Article 20. PENSIONS

1. Sous r6serve des dispositions du paragraphe 2 de l'article 21, les pensions,
y compris les paiements au titre de la ldgislation relative A la sdcuritd sociale, pro-
venant de sources situ6es dans un Etat contractant peuvent &re impos6es dans cet
Etat.

Article 21. FONCTION PUBLIQUE

1. a) Les r6mun6rations, autres que les pensions, pay6es par un Etat contrac-
tant, l'une de ses subdivisions politiques ou l'une de ses collectivitds locales A une
personne physique, au titre de services rendus 4 cet Etat, subdivision ou collectivit6
ne seront imposables que dans cet Etat.

b) Toutefois, ces r6mun6rations ne seront imposables que dans l'Etat contrac-
tant dont l'intdressd est resident si les services rendus dans cet Etat et si l'intdressd:
i) Est rdsident de cet Etat; ou

ii) N'est pas devenu r6sident de cet Etat A seule fin de rendre les services.

2. Les pensions pay6es par un Etat contractant, l'une de ses subdivisions
politiques ou l'une de ses collectivitds, soit directement soit par pr61vement sur des
fonds qu'ils ont constituds, A une personne physique au titre de services rendus A cet
Etat, A cette subdivision ou A cette collectivitd ne seront imposables que dans cet
Etat.

3. Les dispositions des articles 17, 18 et 20 s'appliqueront aux r6munrations
et pensions au titre de services rendus dans le cadre d'une activitd industrielle ou
commerciale exerc6e par un Etat contractant, l'une de ses subdivisions politiques ou
l'une de ses collectivit6s.

Article 22. ETUDIANTS

1. Les sommes qu'un 6tudiant, un stagiaire ou un apprenti technicien, agricole
ou forestier qui est, ou qui 6tait imm&iiatement avant de se rendre dans un Etat
contractant, un rdsident de l'autre Etat contractant et qui s6journe dans le premier
Etat A seule fin d'y poursuivre ses 6tudes ou sa formation A temps plein, que ce soit
au niveau de la licence ou du troisikme cycle universitaire, reroit pour couvrir ses
frais d'entretien, d'dtudes ou de formation ne seront pas impos6es dans cet Etat, A
condition qu'elles proviennent de sources extdrieures.

2. Les 6tudiants d'une universit6 ou d'autres dtablissements d'enseignement
supdrieur d'un Etat contractant ainsi que les stagiaires ou apprentis techniciens,
agricoles ou forestiers, qui sont, ou qui dtaient imm6diatement avant de se rendre
dans l'autre Etat contractant, r6sidents du premier Etat et qui s6journent dans
l'autre Etat contractant pour une p6riode continue n'excddant pas 183 jours ne
seront pas imposts dans cet autre Etat au titre des r6mun6rations qu'ils recevront
en contrepartie de prestations de services fournies dans cet Etat, A condition
qu'elles le soient dans le cadre de leurs dtudes ou de leur formation et que les
r6mundrations constituent un revenu n6cessaire pour couvrir leurs frais d'entretien.

3. Si la r6mundration visde au paragraphe 2 ddpasse le montant qui consti-
tuerait un revenu n6cessaire A l'entretien de l'dtudiant, du stagiaire ou de l'apprenti,
le surplus sera imposable conformdment a la ldgislation de chaque Etat contractant,
compte dflment tenu des autres dispositions de la pr6sente Convention.
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Article 23. ACTIVITIS EN MER

1. Les dispositions du present article s'appliqueront nonobstant toutes autres
dispositions de la prrsente Convention.

2. Les rdsidents de l'un des Etats contractants qui exercent dans l'autre Etat
contractant des activitrs en mer ayant trait A l'exploration ou A l'exploitation des
fonds marins, de leur sous-sol ou de leurs ressources naturelles situ6s dans cet autre
Etat, seront rdputrs A cet 6gard, sous reserve des paragraphes 3 et 4, exercer ces
activitds par l'intermdiaire d'un 6tablissement stable ou d'une base fixe qui y est
situde.

3. Les dispositions du paragraphe 2 ne s'appliqueront pas si les activitds sont
exercees durant 30 jours au total au cours de toute pdriode de 12 mois. Aux fins du
pr6sent paragraphe, cependant :

a) Les activit~s exercdes par une entreprise associde A une autre entreprise
seront considdrdes comme exercdes par cette autre entreprise si elles sont sensible-
ment les m~mes que celles de cette demi~re;

b) Deux entreprises seront r~putdes comme assocides si l'une est contrrlde
directement ou indirectement par l'autre, ou si elles sont toutes les deux contr6l~es
par une ou des tierces personnes.

4. Les bdndfices qu'une entreprise d'un Etat contractant tirera du transport
de fournitures ou de personnel vers un lieu ou entre plusieurs lieux, d'un Etat con-
tractant ofi sont exerces des activit~s lies A l'exploration ou A l'exploitation
des fonds marins, de leur sous-sol ou de leurs ressources naturelles, ou encore de
l'exploitation de remorqueurs ou autres vaisseaux en liaison avec de telles activit6s,
ne seront imposables que dans l'Etat oti se trouve la direction effective de l'entre-
prise.

5. a) Sous rdserve des dispositions de 1'alin~a b, les salaires ou rdmundrations
similaires qu'un rdsident d'un Etat contractant percevra au titre d'un emploi i
l'exploration ou A l'exploitation des fonds marins, de leur sous-sol ou de leurs res-
sources naturelles siturs dans l'autre Etat contractant, pourront, dans la mesure oii
cet emploi est exerc6 en mer dans cet autre Etat contractant, 6tre imposds dans ce
dernier A condition que l'emploi en mer dure plus de 30 jours au total dans toute
pdriode de douze mois.

b) Les salaires ou r6mundrations similaires qu'un resident d'un Etat contrac-
tant percevra au titre d'un emploi exerc6 b bord d'un navire ou d'un adronef assu-
rant le transport de fournitures ou de personnel vers un lieu, ou entre plusieurs lieux,
d'un Etat contractant ob sont exercdes des activitds lies A l'exploration ou A
l'exploitation des fonds marins, de leur sous-sol ou de leurs ressources naturelles,
ou d'un emploi exerc6 A bord de remorqueurs ou autres vaisseaux en liaison avec de
telles activitds, ne seront imposables que dans l'Etat contractant oti se trouve la
direction effective de l'entreprise.

6. Les gains qu'un rdsident d'un Etat contractant tirera de la cession:

a) De droits de prospection ou d'exploitation; ou

b) De biens sis dans l'autre Etat contractant et utilis6s pour 1'exploration ou
1'exploitation des fonds marins, de leur sous-sol ou de leurs ressources naturelles
situ6s dans cet autre Etat; ou
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c) De parts sociales dont la valeur ou la plus grande partie de la valeur tient
directement ou indirectement A ces droits, t ces biens ou aux deux ensemble;

pourront &re impos6es dans cet autre Etat.

Dans le prdsent paragraphe, 1'expression «< droits de prospection ou d'exploi-
tation s'entend des droits sur des biens susceptibles d'atre produits du fait de
l'exploration ou de 1'exploitation des fonds marins, de leur sous-sol ou de leurs
ressources naturelles dans l'autre Etat contractant, y compris des droits A des parti-
cipations A ces biens ou A des b6n6fices en provenant.

Article 24. AUTRES REVENUS

1. Les 616ments du revenu d'un r6sident d'un Etat contractant, quelle qu'en
soit la provenance, qui ne font pas l'objet des articles pr6&lents de la pr6sente
Convention, ne seront imposables que dans cet Etat. Toutefois, les 616ments du
revenu d'un r6sident d'un Etat contractant en provenance de l'autre Etat contrac-
tant pourront 6galement etre impos6s dans cet autre Etat.

2. Les dispositions du paragraphe 1 ne s'appliqueront pas aux revenus autres
que ceux provenant de biens immobiliers, tels qu'ils sont d6finis au paragraphe 2 de
l'article 7, si leur b6n6ficiaire, r6sident d'un Etat contractant, exerce dans l'autre
Etat contractant, soit une activit6 industrielle ou commerciale par l'interm6diaire
d'un 6tablissement stable qui y est situ6, soit une profession ind6pendante A partir
d'une base fixe qui y est situ6e, et si le droit ou le bien g6n6rateur des revenus s'y
rattache effectivement. Dans ce cas, les dispositions de l'article 8 ou 16, suivant le
cas, seront applicables.

Article 25. ELIMINATION DE LA DOUBLE IMPOSITION

1. En Finlande, la double imposition sera 61imin6e comme suit:

a) Si un r6sident de la Finlande pergoit des revenus qui, en vertu des disposi-
tions de la pr6sente Convention, peuvent 8tre impos6s A la Barbade, la Finlande,
sous r6serve des dispositions de l'alinda b, admettra en d6duction de l'imp6t sur le
revenu de l'int6ress6 un montant 6gal A l'imp6t sur le revenu acquitt6 A la Barbade.

Le montant ainsi d6duit ne pourra toutefois excder la fraction de l'imp6t sur
le revenu, calcul6 avant d6duction, imputable au revenu qui peut 6tre impos6 A la
Barbade.

b) Les dividendes vers6s par une socidt6 r6sidente de la Barbade L une soci6t6
rdsidente de la Finlande qui contr6le directement au moins 10 p. 100 des voix de la
soci6t6 distributrice des dividendes seront exon6r6s de l'imp6t finlandais.

c) Nonobstant toute autre disposition de la pr6sente Convention, une personne
physique r6sidente de la Barbade qui, aux termes de la 16gislation fiscale finlandaise
vis6e A 'article 2, est 6galement r6put6e Atre r6sidente de la Finlande pourra kre
assujettie A l'imp6t en Finlande. Cependant, la Finlande admettra en d6duction de
l'imp6t finlandais, conform6ment aux dispositions de l'alin6a a, tout imp6t acquitt6
sur le revenu t la Barbade. Les dispositions du pr6sent alin6a ne s'appliqueront
qu'aux ressortissants finlandais.

d) Lorsqu'en vertu d'une disposition quelconque de la pr6sente Convention,
les revenus d'un r6sident de la Finlande y seront exon6r6s d'imp6t, la Finlande
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pourra n6anmoins, pour calculer le montant de l'imp6t sur le reliquat des revenus de
ce r6sident, faire entrer en ligne de compte les revenus exempt6s.

e) Si, toutefois, une soci6t6 r6sidente de la Finlande perroit des int6r&s, royal-
ties ou frais de gestion qui, aux termes des articles 12, 13 ou 14 peuvent &re imposds
A la Barbade, la Finlande admettra en d6duction de l'imp6t sur ces int6r~ts, rede-
vances ou frais de gestion un montant 6gal A 10 p. 100 de leur montant brut.

f) Aux fins de l'alin6a a, l'expression « imp6t sur le revenu acquitt6 A la Bar-
bade comprendra toute somme qui aurait td A acquitter au cours d'une ann6e
quelconque au titre de l'imp6t de la Barbade par un r6sident de la Finlande, sur ses
b6n6fices imputables a une activit6 exerc6e A la Barbade, n'6tait une exon6ration ou
une r6duction d'imp6t accord6e, pour ladite ann6e, ou pour une fraction de ladite
ann6e en vertu de la loi relative 4 l'assistance A l'industrie h6teli~re, Cap. 72, de la loi
relative aux incitations fiscales, Cap. 7 1A, ou de toute autre 16gislation qui pourrait
ult6rieurement accorder une exon6ration ou une r6duction A laquelle les autorit6s
comp6tentes des Etats contractants seront convenues de reconnaitre un caract~re
sensiblement similaire, si cette 16gislation n'a pas 6t6 modifi6e ult6rieurement ou s'il
n'y a 6t6 apport6 que des modifications mineures qui n'en alt~rent pas le caract~re
gdn6ral.

g) Les dispositions de l'alin6af seront applicables durant les dix premieres
ann6es suivant la mise en vigueur de la Convention, mais les autoritds compdtentes
des Etats contractants pourront se consulter en vue de prolonger ce d6lai.

2. A la Barbade, la double imposition sera 61imin6e comme suit:

a) Sous r6serve des dispositions de la l6gislation de la Barbade touchant l'im-
putation en crddit, sur l'imp6t de la Barbade de l'imp6t A acquitter dans un territoire
autre que la Barbade (sans porter atteinte au principe g6n6ral 6nonc6 dans la pr6-
sente Convention) :

i) L'imp6t finlandais qui, conform6ment A la 16gislation de la Finlande et aux dis-
positions de la pr6sente Convention, est A acquitter, directement ou par voie de
retenue A la source, sur les b6n6fices ou revenus provenant de sources situ6es en
Finlande (A l'exception, pour les dividendes, de l'imp6t A acquitter sur les b6n-
fices g6n6rateurs des dividendes) sera admis en d6duction de tout imp6t de la
Barbade calculd sur la base des b6n6fices ou revenus constituant 'assiette d'im-
p6t finlandais.

ii) Si une soci6t6 r6sidente de la Finlande verse des dividendes A une socit6 r6si-
dente de la Barbade qui contr6le, directement ou indirectement, 10 p. 100 au
moins des voix de la premiere soci6t6, il sera, aux fins de la d6duction, tenu
compte (en sus de tout imp6t finlandais d6ductible en application de l'alin6a a, i)
de l'imp6t finlandais A acquitter par la premire soci6t6 sur les b6n6fices gdnd-
rateurs des dividendes.

b) Toutefois, le montant ainsi d&Juit ne pourra en aucun cas exceder la frac-
tion, calcul6e avant d6duction, de l'imp6t imputable aux revenus qui peuvent 8tre
impos6s en Finlande.

Article 26. NON-DISCRIMINATION

1. Les ressortissants d'un Etat contractant ne seront assujettis, dans l'autre
Etat contractant, A aucune imposition ni obligation y relative qui diff~re ou soit plus
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lourde que celles auxquelles sont ou peuvent atre assujettis, dans les m~mes condi-

tions, les ressortissants de cet autre Etat.

2. L'imposition d'un 6tablissement stable qu'une entreprise d'un Etat con-
tractant a dans l'autre Etat ne sera pas 6tablie dans cet Etat d'une manikre moins
favorable que celle des entreprises de cet autre Etat exergant les m~mes activit6s. La
pr6sente disposition ne pourra 8tre interpr6t6e comme obligeant un Etat contractant
A accorder aux r6sidents de l'autre Etat contractant les d6ductions, abattements et
r6ductions d'imp6t accord6s A ses propres r6sidents A titre personnel en fonction de
leur situation ou de leurs charges de famille.

3. A moins que les dispositions du paragraphe 1 de l'article 10, du para-
graphe 8 de l'article 12, du paragraphe 7 de l'article 13 ou du paragraphe 5 de l'arti-
cle 14 ne soient applicables, les int6rts, royalties, frais de gestion et autres charges
pay6s par une entreprise d'un Etat contractant A un r6sident de l'autre Etat contrac-
tant seront d6ductibles, aux fins de la ddtermination des b6n6fices imposables de
cette entreprise, dans les memes conditions que s'ils avaient td pay6s b un rdsident
du premier Etat.

4. Les dispositions du paragraphe 2 ne pourront etre interpr6t6es comme
emp&hant la Barbade d'appliquer son imp6t sur les b6n6fices des succursales et son
imp6t sur le revenu des primes d'un assureur non-r6sident ou de compagnies d'as-
surances 6trangres aux taux prescrits par sa loi relative A l'imp6t sur les revenus.

5. Les entreprises d'un Etat contractant, dont le capital est, en totalit6 ou en
partie, directement ou indirectement d6tenu ou contr6ld par un ou plusieurs r6si-
dents de l'autre Etat contractant, ne seront assujetties dans le premier Etat A aucune
imposition ni obligation y relative diff6rente ou plus lourde que celles auxquelles
sont ou peuvent 8tre assujetties d'autres entreprises similaires du premier Etat.

6. Dans le pr6sent article, le terme « imposition >> s'entend des imp6ts
auxquels s'applique la pr6sente Convention.

Article 27. LIMITATION DES AVANTAGES

1. Les r6sidents de l'un des Etats contractants qui tirent des revenus ou des
b6n6fices de l'autre Etat contractant ne pourront b6n6ficier dans ce dernier des
avantages des articles 7 A 25 que si plus de 50 p. 100 de leurs participations (ou, dans
le cas des soci6t6s, plus de 50 p. 100 des titres de chaque cat6gorie de la soci6t6) sont
d6tenus, directement ou indirectement, par un r6sident ou un groupe de r6sidents
d'un Etat contractant.

2. Les dispositions du paragraphe 1 ne s'appliqueront pas si les revenus ou
profits provenant d'un Etat contractant sont imputables A des activit6s commer-
ciales ou des services vis6s par la Loi sur les soci6t6s interationales (exon6ration
d'imp6ts), Cap. 77, A des activit6s non bancaires vis6es par la loi sur les activit6s
bancaires li6es aux activit6s en mer, Cap. 325, ou A toute autre disposition qui pour-
rait &re adopt6e apris la date de la signature de la pr6sente Convention et A laquelle
les autorit6s comp6tentes des Etats contractants seraient convenues de reconnaitre
un caract~re sensiblement similaire. Aucune personne exergant des activit6s ban-
caires qui rel~vent de la Loi sur les activit6s bancaires extraterritoriales, Cap. 325,
des activit6s d'assurance qui rel~vent de la Loi relative aux assurances exon6r6es,
Cap. 308A, des activit6s A titre de soci6t6 de placement relevant de la Loi sur les
soci6t6s internationales, Cap. 77, ou de toute autre disposition qui pourrait etre
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adopt6e apr~s la date de la signature de la pr6sente Convention et A laquelle les auto-
rit6s comp6tentes des Etats contractants seraient convenues de reconnaltre un car-
act~re sensiblement similaire, ne pourra b6n6ficier des avantages des articles 7 A 25.

3. Les dispositions du paragraphe 1 ne s'appliqueront pas si la personne qui
pergoit les revenus est une soci6t6, r6sidente d'un Etat contractant, dont la princi-
pale cat6gorie de titres fait r6gulirement l'objet d'un volume substantiel de transac-
tions sur une bourse officielle des valeurs.

4. Les autorit6s comp6tentes des Etats contractants se concerteront si l'un de
ces Etats se propose de refuser tels ou tels avantages A un r6sident de l'un d'eux
motif pris des dispositions du pr6sent article.

Article 28. PROCtDURE AMIABLE

1. Si une personne estime que les mesures prises par l'un des Etats contrac-
tants ou les deux entranent ou vont entrainer pour elle une imposition non con-
forme aux dispositions de la pr~sente Contention, elle pourra ind6pendamment des
recours pr~vus par le droit interne de ces Etats, soumettre son cas A l'autorit6 com-
p6tente de l'Etat contractant dont elle r~sidente ou, si son cas relive du paragraphe 1
de l'article 26, A celle de l'Etat contractant dont elle posswde la nationalit6. Le cas
doit 8tre soumis dans un d6lai de trois ans A partir de la premiere notification des
mesures qui entraineraient une imposition non conforme aux dispositions de la Con-
vention.

2. L'autorit6 comp6tente s'efforcera, si la rclamation lui paraft fond~e et
si elle n'est pas elle-m~me en mesure d'y apporter une solution satisfaisante, de
r6soudre le cas par voie d'accord amiable avec l'autorit6 comp6tente de l'autre Etat
contractant, en vue d'6viter une imposition non conforme A la pr6sente Convention.
Si les autorit6s comp6tentes parviennent A un accord, les imp6ts seront 6tablis et des
remboursements ou cr6dits d'imp6t accord6s par les Etats contractants confor-
m6ment A cet accord. Celui-ci sera appliqu6 quels que soient les d6lais pr~vus par le
droit interne des Etats contractants.

3. Les autorit~s comp6tentes des Etats contractants s'efforceront de r6soudre
ou de dissiper, A l'amiable, les difficult~s ou les doutes auxquels pourront donner
lieu l'interpr6tation ou l'application de la Convention. Elles pourront en particulier
convenir :

a) De la m~me formule d'attribution des revenus, deductions, cr6dits ou abat-
tements int6ressant une entreprise d'un Etat contractant A son 6tablissement stable
situ6 dans l'autre Etat contractant;

b) De la m~me repartition des revenus, deductions, cr&Iits ou abattements
entre personnes;

c) De la m~me d6finition de certains 616ments du revenu;

d) De la meme application des rigles d'origine concernant certains 616ments du
revenu;

e) De la signification commune de tels ou tels termes ou expressions;

f) De l'augmentation de certains montants mentionn6s dans la Convention afin
de tenir compte des 6volutions conomiques et mon6taires; et
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g) De l'application des dispositions du droit interne concernant les int6r&s sur
les arri6r6s, les remboursements ainsi que les sanctions et amendes administratives
dans le respect des fins de la pr6sente Convention.

Elles pourront 6galement se concerter en vue d'61iminer la double imposition
dans des cas qui ne sont pas pr6vus par la pr6sente Convention.

4. Les autorit6s comp6tentes des Etats contractants pourront communiquer
directement entre elles en vue de parvenir A un accord amiable au sens des para-
graphes pr6c6dents.

Article 29. ECHANGE DE RENSEIGNEMENTS

1. Les autorit6s comp6tentes des Etats contractants 6changeront les rensei-
gnements n6cessaires aux fins de l'application des dispositions de la prdsente Con-
vention ou de celles du droit interne de ces Etats qui ont trait aux imp6ts vis6s par
la Convention, dans la mesure oii l'imposition que pr6voit ce droit ne contrevient
pas A cette Convention. Les renseignements requs par un Etat contractant seront
tenus secrets de la meme mani~re que ceux obtenus en application de la 16gislation
interne de cet Etat et ne seront communiqu6s qu'aux personnes ou autorit6s (y
compris les tribunaux et organes administratifs) qui participent A l'dtablissement ou
au recouvrement des imp6ts vis6s par la Convention ou aux proc6dures d'ex6cution,
poursuites et d6cisions sur recours les concernant. Lesdites personnes ou autorit6s
n'utiliseront ces renseignements qu'A ces seules fins. Elles pourront en faire 6tat
dans le cadre d'audiences publiques de tribunaux ou dans des d6cisions judiciaires.
Les autorit6s comp6tentes pourront se concerter en vue de convenir des conditions,
m6thodes et modalit6s A appliquer concernant les domaines sur lesquels porteront
ces 6changes de renseignements, y compris, le cas 6ch6ant, l'6change de renseigne-
ments concernant l'6vasion fiscale.

2. Les dispositions du paragraphe 1 ne pourront en aucun cas 6tre interpr6t6es
comme imposant A un Etat contractant l'obligation :

a) De mettre en euvre des mesures administratives d6rogeant A sa l6gislation
ou A sa pratique administrative, ou A celles de l'autre Etat contractant;

b) De fournir des renseignements auxquels sa 16gislation ou sa pratique admi-
nistrative normale, ou celles de l'autre Etat contractant, ne permettent pas d'avoir
acc~s;

c) De fournir des renseignements qui r6v6leraient un secret commercial, indus-
triel, professionnel ou un procd6 commercial, ou des renseignements dont la com-
munication serait contraire A l'ordre public.

Article 30. AGENTS DIPLOMATIQUES ET FONCTIONNAIRES CONSULAIRES

Les dispositions de la prdsente Convention ne porteront pas atteinte aux pri-
vileges fiscaux dont b6n6ficient les agents diplomatiques ou les fonctionnaires con-
sulaires en vertu des r~gles g6n6rales du droit international ou de dispositions d'ac-
cords particuliers.
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Article 31. ENTR]2E EN VIGUEUR

1. Les Gouvemements des Etats contractants se notifieront 'un A l'autre l'ac-
complissement des formalit6s constitutionnelles requises pour l'entr6e en vigueur
de la pr6sente Convention.

2. La pr6sente Convention entrera en vigueur trente jours apr~s la date de
la derni~re des notifications vis6es au paragraphe 1, et ses dispositions prendront
effet :

a) En Finlande:

i) En ce qui conceme les imp6ts retenus A la source, pour les revenus pergus A
t-- compter du 1er janvier de la premiere ann6e civile suivant celle de l'entr6e en

vigueur de la Convention;
ii) En ce qui concerne les autres imp6ts sur le revenu, pour les imp6ts exigibles au

titre de toute ann6e d'imposition commengant le lerjanvier de la premiere ann6e
civile suivant celle de l'entr6e en vigueur de la Convention, ou aprZs cette date.

b) A la Barbade :

i) En ce qui concerne les imp6ts retenus A la source, pour les montants pay6s ou
remis A des non-r6sidents A compter du i

er janvier de la premiere ann6e civile
suivant celle de l'entr6e en vigueur de la Convention;

ii) En ce qui concerne les autres imp6ts, pour les revenus pergus A compter du
ler janvier de la preniere ann6e civile suivant celle de 1'entr6e en vigueur de la
Convention.

Article 32. DtNONCIATION

La pr6sente Convention restera en vigueurjusqu'A sa d6nonciation par 'un des
Etats contractants. Chaque Etat contractant pourra la d6noncer, par la voie diplo-
matique moyennant un pr6avis de six mois au moins avant la fin de toute ann6e civile
au terme d'un d6lai de cinq ans A compter de son entr6e en vigueur. En pareil cas, la
Convention cessera de produire ses effets:

a) En Finlande :

i) En ce qui concerne les imp6ts retenus A la source, pour les revenus perqus A
compter du 1er janvier de la premiere ann6e civile suivant celle du pr6avis de
d6nonciation;

ii) En ce qui concerne les autres imp6ts sur le revenu, pour les imp6ts exigibles au
titre de toute ann6e d'imposition commenqant le lerjanvier de la premiere ann6e
civile suivant celle du pr6avis de d6nonciation ou apr~s cette date;

b) A la Barbade :

i) En ce qui concerne les imp6ts retenus A la source, pour les montants pay6s ou
remis h des non-r6sidents A compter du ier janvier suivant la date du pr6avis de
d6nonciation;

ii) En ce qui concerne les autres imp6ts, pour les revenus pergus A compter du
I I janvier suivant la date du pr6avis de la d6nonciation.
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EN FOI DE QUoI, les soussign6s, i ce dflment habilit6s, ont sign6 la pr6sente
Convention.

FAIT A Londres, ce 15 juin 1989, en double exemplaire en langues finnoise et
anglaise, les deux textes faisant 6galement foi.

Pour le Gouvernement
de la Finlande :

ILKKA PASTINEN

Pour le Gouvernement
de la Barbade :
WINSTON COX
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[FINNISH TEXT - TEXTE FINNOIS]

SUOMEN TASAVALLAN JA VENAJAN FEDERAATION VALINEN
SOPIMUS SUHTEIDEN PERUSTEISTA

Suomen tasavalta ja Vengjin federaatio.
joita jaljempin! kutsutaan soptmuspuoliksi.

korostaen Euroopassa tapahtuneiden s,.v al-
listen historiallisten muutosten merkitysti.

tarkoituksenaan kehitti ja lujittaa h,,.ii
naapuruussuhteita ja kaikinpuolista yhteist% 6ts
maittensa ja kansojensa vaihll1.

vahistaen osallistuvansa demokraauisen.
rauhanomaisen ja yhtendisen Euroopan raken-
tamiseen Euroopan turvallisuus- ja yhteist)d-
konferenssin Helsingin pSdit6sasiakirjan. Parii-
sin peruskirjan ja muiden ETYKin asiakirjojen
mukaisesti.

ilmaisten halunsa ty6skennelli kahden kes-
ken ja yhdessi muiden maiden kanssa arktiscn
alueen. Pohjois-Euroopan ja ligmeren ptirin
hyvinvoinnin kehiitimiscksi.

korostaen kansojensa histonallisia vhteksii
ja jatku.aa lar%,eila asoimeen kanssakadmi-
seen.

vahvistaen noudattavansa tinkimti6masti
oikeusaltion periadtteita. ihmisoikeuksia ja
perusapauksia sek5 kansallisien 6.ihemmist&-
jen oikeuksia ja edist.d.cnsi ihmisten %Ilisii
) htc,,ksi5.

antien erityist5 merkityst5 demokratian ja
taloudellisen vapauden kehittdmiselle.

tuntien vastuunsa einymp:inistnsi sflytt5i-
misesta ja maailmanlaajuisesta. alueeihsest ja
toistensa ymp.iiist61ura Ihsuudesta.

tlmaisten p rkim.ksensa .jhuistaj knsain-
vhsta rauhaa ja tur'alisuutta seL5 tOteuttia
oikeudcnmukatsuuden. inhimillisten perusaro-
jen ja kestxv'n kehitiksen permaatteita Yhdis-
t) neiden Kansakuntien peruskirjan mukai.-esti.

o'at sopineet seuraaJasta:

I artikla
Sopimuspuolten suhteet perustuat YK.n pe-

rusklrjan ja ETYKin pi~tosasiakirjan mukai-
sesti kansain~i..ihen oikeuden pen iateisim ku-

ten t5isiallaiseen tasa-arvoisuufteen. piditty-
miseen ',oimakeinoilia uhkaamisesta tai nuden
kayt6st5. rajojen Ioukkaamattomuuteen. alueel-
liseen koskemattomuuteen. riitojen rauhan-
omaiseen ratkaisemiseen. sis.islin asloihin
puuttumattomuuteen. ihmisoikeuksien ja pe-
rusvapauksien kunnioitiamiseen seki kansojen
oikcuksien samanarvoisuuteen ja itsenm rii-
misoikeuteen. Sopimuspuolet tzyttivt vilpitt8-
misti kansain%.1isen oikeuden vehoitteet ja
edistvit hyvin naapuruuden hengessa keski-
niist- yhteist)5kumppanuuttaan seki yhteis-
ty6t'in kaikkien maiden kinssa

2 artikla
Sopimuspuolet kiyit s0inn6llisestl vuoro-

puhelua korkeimman valiojohdon tasolla ja
muulla hallitustasolla maittensa kehityksesti
seki keskin-isistS ja kansain'ilisisti kysym)k-
sisti.

Ne edistl'it kanssaki.mist"i en aloilla kan-
sanedustuslaitosten kesken seki keskushillin-
non. alueellisten ja paikallisten %iranomaisten
kesken.

Ne neuohtele.at kahdenilisi, sihieitian
koskeista kvs)msksisti rakenwaiassa heniessi
ja molempien eluja kunnioittaen

3 artikla
Sopimuspuolet siloutuvat s5ilyttm:in Nhtei-

sen rajansa hy%5n naapuruuden ja yhleisty6n
rajana ETYKin p55t6sasiakirjan mukaisesti
sen Ioukkaamatiomuutta ja toistensa alueellista
koskemattomuutta kunnioittaen

4 artikla
Sopimuspuolet pidtty,5t % oimakeinoilla uh-

kaamisesta tai niiden k.yt6st'i toisen osapuolen
alucellista koskemattomuutta lai politista
riippumatomuutta 'astaan ja sel,.itia t keski-
ndisec riitansa rauhanomaisin kernoin YK:n
peruskirjan ja ETYKin p:iit6sasiakirjan sek.
muiden ETYK-asiakirjojen mukaisestl.

Sopimuspuolet ei,5t kii)t ei, itki salli aluet-
taan ki)tetiviin aseelliseen hyokkaykseen tois-
ta sopimuspuolia ,astaan.
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Sini tapauksessa. etti Suomi tai Venija
joutuu aseellisen hy6kkiyksen kohteeksi. toi-
nen sopimuspuoli m)6tiiaikuttaa nstiriidan
sel.ittmiseen YK n peruskirjan ja ETYKin
asiakirjojen periaatteiden ja m5iri)sten mukai-
scsti ja pidgttyy sotilaallisen a.un antamisesta
hyokkiji lle.

5 artikla
Sopimuspuolet ty6skentclevit piittat jissti

YK:n ja ETYKin toimintak)vyn vah istamx.
seksi kansainvilisen rauhan ja turvallisuuden
yllipi imisessi. Ne tukevat kansainSilisii pon.
nistceluja. jotka tiht ivt asidenriisuntaan.
aseistuksen valvontaan sek5 luotiamuksen ja
turallisuuden lis-amiseen sotilaallhsella alalla.

Tilanteissa. joissa kansain',linen rauha ja
tur'allhsuus tai crttisesti jommankumman so-
pimuspuolen tursalhsuus o'at %aarantuneet.
Suomi ja Venija o.at tarvittaessa yhteydess-
kesken.5n YK:n ja ETYKin tarjoamien keino-
jen k-t). miseksn ristiriidan seItt.Tmiseen

6 artikla
Sopimuspuolet kiinnittivit erityistS huomio-

ta yhteistybn kehnttdmiscen Suomen ja swihen
rajoittuvien 1ihialueaden Murmanskin. Karja-
Ian ja Piectarin %'5il.

7 artikla
Sopimuspuolect kehitt~v~t keskinfisti talou-

dellista ja tieteells-teknisti yhtisty6i in mark-
kinatalouden ja keskiniasen h%6d)n peridattel-
den pohjalha.

8 artakla
Sopimuspuolet kehlit5il p55txi%\iisesti .h-

teist,6 4tin ympirist6nsuojelussa. 5mparrst6on-
eelmien razkaisemi!,essa ja luonnon~urojen jir-
kap r'isess5 ksttamisess.i kest5,in kehit'ksen
perlajteen mukalsesli.

9 artikl
Sopimuspuolet cdistjt 'tuoro aikutusta

kultuurin ja tieteen aloaila kanojensa keski-

naa en kanssakisnsen rikkaiden perinteden
sek'i )hteisten eurooppal-aisten ja 'leisinhimil-
listen arvojen pohjalta

Sopimuspuolet kannustaat htc.ksi5 ja
kanssakji}mist5 kansalaistensa kesken \htenii-
sen Euroopan hengess5. Tiss5 )htc)dess5 er-
trnen huomio kiinniteliSin nuorison )htck-
sien kehicctimiseen ja laajentamiseen.

N" Iu,,'%at edCII.t ksrW %ksiloden. tjito-,ten ja
jarjettjcn suorren %hte>kien l.ata*cniunia¢ellc
nmni.,r'oawuuden ja a',oinmuudcn po)hjalt

10 artikla
Sopimuspuolet tuk'.at suomalaisten ja suo-

mensukuisten kansojen ja kansalhsuuksen
omaperaisy)den siilyttimisti Venijalli ja vas-
taa',asti Venijalta pcriisin ole'ien omaperai-
sy.tti Suomessa. Ne suojelevat toistensa kieli.
kulttuuria ja historian muistomerkkeji.

I I artikla
Sopimuspuolet teke ,St tarpeellisia sopirnuk-

sia edist55kscen t.min. sopimuksen ta'ojtt-i-
den toteuttamista.

12 artikla
Tdm sopimus on rataioitava ja se tulee

-oimaan rattfioimskirjojen vaihtamispiivini.

Sopimus on voimassa k)mmenen 'vuotta.
minki jilkeen sen voimassaolo jatkuu viisivuo-
tiskausittain. ellei jompikumpi sopimuspuolista
irtisano sit- toiselle sopimuspuolile kirjallisesti
tehtiv!illi ilmoituksella vihintin .uotta ennen
soimassaolokauden piitt)imisti.

Tehty Helsingissa 20 pmavnii tammikuuta
1992 kahtena suomen- ja .enijinkihscn5i kap-
paleena molempien tekstien ollcssa .ht5 todis-
(us'. omaiset

Suomen tasavallan
puolesta:

ESKO AHO

Venajan federaation

puolesta:

GENNADI BURBULIS
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[RUSSIAN TEXT - TEXTE RUSSE]

,OFOBOP ME)KAY OMHHI5IHCKORl PEcrIYBJWKOVfl H POC-
CHlCKO1I (EAEPAIgHEfl] Ob OCHOBAX OTHOIIIEH14fI

4DllH.2acKax Pecny6nHKa H.PoccHfcmaa bc-
nepatJHx, oa.nce HMCHyCMbIe CTOpOHaMm,

noamepKHaa 3Ha4eHHe HMCWHX MCCTO 8
Eapone riy6oKHx HCTOp CCKHX nepeeii,

npecne3yx ue.nm pa3aHTHR H yKpenncemH
.ao6pocoCeaCKHX OTHOWCHHA H BCeCTOpOHmero
CoTpyHH4eCTaa Mcwfay o6cHMH CTpaHaMH H
HapoaMaH,

noATBepaan caoe y4acTHe 8 crpoHTeC-r6aC
2CMOKpaTH(eCKoA, MHpHOA H enfHHOA Eaponu
B COOTBCTCTBHH C Xe.lbCHHKCxHM 3aamo4HTnb-
HuM aKTOM CoBeWaHHa no 6e3onacHocrH H
COTpy.2HH4eCTBy e Eapone, nlapHWCKoA Xap-
THCA H a2pyrHMH .aOKyMCHTaMH CSCE.

Bipaxa CBOC *e.laHHC COTpyIZHH'aTh Ha
nayCTOpOHHCA OCHoae H BMec'Te c apyrHMH
CTpaHa.MH B ueinax flOBbIWCHHx 6JlarococToaHa
perHoHa ApKTHKH, CCBCpHoA Eaponw m paHoHa
Sa.nTHllCKoro Mopx.

non'4epKHBag HCTOpH4cCKHC CBR3H MeKly
CBOHMH Hapo.aMH H nOCTOaHHyHo noTpc6HOCTh
K OTKPbITOMy o6WUeHrO,

no2TsepIca CBOHo PCWHMOCT6 HCygOCHH-
TC.'6HO co6.'nonaTb npHHUHnbl npasoaoro ro-
cyXapcTBa, npaaa 4C.IOBeKa H OCHOBHUC cao-
6ob, a Taxe npaaa HauHOHaJ&bHbX MeHb-
UJHHCTB H cnoco6CTBOBaTb KOHTaKTaM Mencny
1126 l M H,

npHaaeaa oco6oe 3mH eaHe pa3BHTHM .2CMO-
KpaTHH H 3KOHOMH4eCKoA CBo6obl,

CO3HaBaa CSOo OTBeTCTBCHHOCTb 3a coxpa-
HCHHC *H3HCHHOA cpeubl H 3a r'Of6,'bHyK0,
pCrHOHalbHyWO H B3aH.IHyIO 3KoIorH4CCKyIO
6C3onacHOcTb,

BbIpaaR caoe CTpeM.ICHHe yxpen.15Tb MVIC-
zyHapO2HbIA MHp H 6eIonaCHoCT6. a TaKCe
Co:.eACTaoaaTb OCYWCCTB.ICHo I nPHHUlHnOs
cnpaBewHBOCTH, OCHOBH61X o6LUeCC.OBeecKHX
UeHHOCTeA H yCTOA4Haoro pa3BHTHR B COOT-
BCTCTaHH C YCTaBom OpraHH3aUHH O661eHHCH-
HbIX HaUHH,

23OaOBOpH.IHCh 0 HHCMeC.,3y)OLuJeM:

CTaT I
OTHOWCHHS MeC*.3y CTOpOHaMH 6y.3yT S

COOTBeTCTBHH C YCTaBOM OO- H 3aK.I74HTe.,b-
HbIM aKTOM CSCE CTpOHTbCR Ha TaKHX npHH-
uHnax m¢*eeyHapoaHoro npasa, xaK cysepcHHoe
paBeHCTBO, HenpHMeHCHHe CH.b HYIH yrpo3w
CH.IOA, HCpyWHIMOCTb rpaHHU, TCppHTOpHaJnb-
Han LICIOCTHOCTb, MHpHOC yperyjlHpoBaHHC

cnopoB, HeaMcwaTJnbCTBO 80 BHyTPCHHHC neiia.
yBa)KeHHe npaa 4e.ioBeta H OCOBHbIX cao6o,
a TaK3ICe paBHOnpaeHC H npa o Haponoa
pacnopaacaTbca caoeA Cy.2b6oA. CTopoHw 6yAyT
no6pocoBecTHO BbinOnlHaTb CBOH o6S3aTCbCTBa
no Me*KlayHapO3HOMy npaay H CO2CACTBoBaTb a
flyxe ao6pococeaCTBa B3aHMHOMy napTHepcTay
H COTpyJfHHeCTay Co BCCMH CTpaHaMH.

CTaTb 2

CTOpOHbI 6y.2yT flpoBO.HTb Ha peryngpHor

OCHOBC aHajior Ha YPOaHC BbicwUero ro-
Cyn3apCTBCHHOrO pyKOBOnCTaa, a Taxce Ha HHOM
nI)aBHTC1bCTBCHHOM YPOBHC 0 pa3BHTHH CBOHX
CTpaH, a TagK4c no aByCTOpOHHHM H MC*-
Jnyxapo3HbIM BonpocaM.

OHH 6yayT Co23eacTBoBaTh KOHTaKTaM a
pa3.HHbX O6.naCTRX ae$TeJnbHOCTH MCeeIy
napaMeHTaMH. a Taxe MeeKAy UCHTpaJ;hHbWMH,

erloxa:[1bHbIMH H MeCTHbIMH opraHaMH aaCTH
H ynpaBleHHS.

OHH 6yAyr npoBO3HT] KOHCyJbTaUHH no
sonpocaM CBOHX BYaCTOPOHHHX OTHOWeHHA a
KOHCTpyKTHBHOM nyxc npH yaaenHHH HHTCPeCOB
Apyr apyra.

CTaTu 3
CTOpOHb o6R3yHoTCI coxpaHITb rpaHHUy

MCe*fy HHMH Kax rpaHHUy ao6pococcacTaa H
COTpy2,HHMeCTBa a COOTBCTCTBHH c 3aIoqlH)H-
TCJn6HbiM aKTOM CECE. yaxaa cc mepyui-
MOCTb H TeppHTOpHalbHyW ueJOCTHOCTb apyr
Apyra.

CTaTn 4

CTOpOHbI 6y3yT Bo3,3epBxaaTbCa OT yrpo3bi
CH.OA HflH npHMCHCHHSI CH.bIl npOTHB TCppH-
TOpHaLbHOl ue.'IOCTHOCTH IKAH nO.IHTH4eCKOA
He3aBHCHMOCTH aipyrofi CTOpOHb H 6y.yT
pa3pewaTb cnop , Me*ay HHMH MHPHblMH
CpC3CTBaaMH B COOTBCTCTBHH C YCTafoM OOH
H 3axmo4HTe.IbHblM aKTOM CSCE, a TaKKe
napyFHMH ;3OKyMCHTaMH CSCE.

CTOpOHb He 6yayT HCnO.'lb3OBaTb HInH
pa3pCWaTb HcnOnb3OBaTb CBOIO TCppHTOpHNO

A.a BOOPY)IKCHHOR arpCCCHH npOTHB ApyroAl
CTOPOHbL.

B cnyaae, eCCH (VHHrIIIH2I H..H POCCH CTaHeT
o6UCKTOM aoopyeHHoA arpeccxm. apyrax
CTopoHa 6yaCT cnoco6cTaoaaTb yperyu1poaa-
HH)O KOH$1HaKTa B COOTaCTCTSHH C npHHumnaMm
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H nOIO eHHxMH YcTasa OOH H MOKYMCHTOB

CECE H BO3.lCp)KHBaTbC OT oxa3amm BOCHHOR

nomoLuH arpeccopy.

CTaT69 5

CTOpOHbi 6yAyT pCWHTC.bHO CO3efCTBOBaTb
nOBMb WCHH10 344CITHBHOCTH OOH H CECE m

¢.qc coxpaHCHHX MCeCZyHapO2Horo MHpa H
6€3onacHOCTH. OHH 6y3.yT nozcp)IHaaTb Me*-
ayHapO.2HbIC yC .IHR, HanpaB.lCHMb Ha pa3opy-
NKCHHC, KOHTpOJlb Ha. BoopyCCHHRMH. a TaKxKe
K'KpcnfeHHC AOBCepR H 6e3onaCHOCTH B BOCHHOA

o6naCTH.
IIpH BO3HHKHOBCHHH CHTyaUHmA, KOTOPblC

yrpowawTo MeCK.yHapO2HOMy MHPY H 6e30-
nacHOCTH, H6o, a oco6CHHOCTH, 6e3onacHOCTH
OnHOA H3 CTOpOH, (HHlRHAHA H POCCHS, B
c.Iy4ae Hco6xolHMOCTH. acTynaT 8 KOHTaJT.0apyr

C Apyrom c UcJnbiO HCnOny3oBaHHx npCAyCMOT-
pCHHbIX OOH H CECE MvTOOB arlm yperynit-
pOBaHHR KOHc.rIHKTa.

CTaTb 6
CTOpOHbi 6yayT Y.e.nIXTI- oco6oc BHHMaHHe

pa3BHTHO CoTpy..2HH4eCrBa MCu.y 0DHHIH.aHme
H npH.eraouLHMH K HC MypMaHCKHM, Kapenb-
CKHM H CaHXT-rIlTep6yprKHM pCrHOHaMH.

CTaTbjt 7
CTOpOHbt 6y,3yT pa3BHBSaTb B3aHMHOC 3KOHO-

MHNCCKOC H Hay4HO-TCXHH4CCKOC COTpynHH-
4CCTBO Ha OCHOBc npHHUHOB pb1H04HOA 3KO-

HOMHXH H B3aHMHOA swroaa.

CTaTb 8
CTOpOHw 6yAyT aKTHBHO COTpyHH4aTb B

monpocax oxpaHbI OKpy-4alo,,efi cpeawu, B pewe.
HHH 3KO.lorH4CCKHX npo6.cM H B paUHOH3,b1HOM
Hcno.,b3OBaHHH npHpO3XmbiX pcCypCOB B COOT-
BCTCTBHH C npHHUHnOM YCTOA4HBOrO pa3BHTHX.

CTaTbR 9
CTopoibi 6yayT coa eScaoBaT6 BaHMH,-M

o6.MCHaM B o6.,aczax KyY.bTypbi H HayKH Ha

OCHOBc 6oraTblX TpaHUH o6weHHs McKfly
CBOHMH Hapo.iaH, a TaK)Ke C,3HHbX eapO-
neccKxx H o6fuwCe.oa04ec CHx UCHHOCTCA.

CTOpOHbi 6y;yT nOOLU.pXTb KOHTaKrTb H
o6UCHHC Mc*nay CBOHMH rpa;aamH a jAyxe
ea.HHOA Eaponbi. B )TOA CB93H oco60C BHHMaHHC
6yAeT yae.XTbCX pa3BHTHO H pacWHpCHHWO
MO.Oln KHb1X KOHTaKTOB.

OHH 6y.3)T COI.aSarb .C.10HA X.I pacWHpe-

HHa npnb4X CB13iCA WsAy .I1W3bMH, y'4pCW.C-

wbii4Mm w opraHHalmimH Ha OCHos n.nopa-
.1M3%'a H OTXPbITOCTH.

CTITb, 10
CTOpOHbJ 6yayr noiepwHxam coxpaHeHHe

caMo6bITHOCTH (PHHHOI H pO.2CTBCHHbX 4 HHHaM

Hapo.2oa i HauHoHLabHOCTCA I POCCHN H,

COOTBCTCTBCHHO, - 961XOIUCa H3 POCCHH S OHH-
AXKR HH. OmH 6yayT oxpaHxb $3,KH. KyJabTypy
H naMXTHHKH HCTOPHH apyr Apyra.

CTaThI I I
CTOpOHWi 6yAyT 3a.110'4aTb HXcoxo.mmbe

ioroSopw H corna,wcHH .xs COnCACTBHX OCy-
LUCCTBJIeHHO uc.icA Hacroiucro Iorosopa.

CTaTb, 12
HaCTOsWHA f.orosop no.1,Le;dCHT paTH HKa-

UHH H CTcynaeT a cI.ly s acmib o6%4eHa paTH-
*HKaUHOHHhJMH rpaMoTaMm.

JoroBop 6yAeT AcACTaosa B TC4CHHC aCCXTH
neT, nocns 4cro cro a3CCTBxc 6yAeT npoA-
nCB2TlbCX Ha Ka*4chbe nocnfflyoutHe nlTh6 MT,
CIH HH 0.4Ha H3 CTOpOx He ACHOHCHPYeT ero,

yle.3OMHB o6 )TOM a nHCMCHHOM 314JC apyryio
CTOpOHy. He MCHCC %CM 3& OHm ron no MCTe-
ICHHS COOTSCTcTryWowucro cpora ero CACCT$HX.

CospucWo s r. XC.lbCHHKH 20 RHBaP 1992
rona 5 iyx WIC-An.IMpaX, WasuuM Ha 4HHCKOM
4 pycCXOM MIKax, npw4eM o6a TeKCTa HMeIOT
o0lnHaKO9ybO cM.ly.

3a c-HHJXI tCKyIO Pecny6jmKy:

3cKo Axo

3a PoccHncKy1o tbefepaumo:

FEHHAHI1l BYPEYHI
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[TRANSLATION - TRADUCTION]

TREATY' BETWEEN THE REPUBLIC OF FINLAND AND THE RUS-
SIAN FEDERATION ON THE BASIS FOR RELATIONS

The Republic of Finland and the Russian Federation, hereinafter referred to as
the Parties,

Stressing the significance of the profound historical changes that have taken
place in Europe,

Pursuing the goals of the development and strengthening of neighbourly rela-
tions and all-round cooperation between both countries and peoples,

Affirming their participation in the construction of a democratic, peaceful and
united Europe in accordance with the Helsinki Final Act of the Conference on
Security and Cooperation in Europe (CSCE),2 the Paris Charter 3 and other CSCE
instruments,

Expressing their desire to cooperate on a bilateral basis and together with other
countries with a view to enhancing the well-being of the Arctic region, Northern
Europe and the Baltic Sea area,

Stressing the historical links between their peoples and the constant need for
open association,

Affirming their determination to observe rigorously the principles of the State
based on law, human rights and fundamental freedoms, as well as the rights of
national minorities, and to promote contacts between individuals,

Attaching particular importance to the development of democracy and eco-
nomic freedom,

Recognizing their responsibility for the preservation of the environment and for
global, regional and reciprocal environmental security,

Expressing their aspiration to strengthen international peace and security, as
well as to further the implementation of the principles of justice, basic universal
human values and sustainable development in accordance with the Charter of the
United Nations,

Have agreed as follows:

Article 1

Relations between the Parties shall, in accordance with the Charter of the
United Nations and the Final Act of CSCE, be based on such principles of interna-
tional law as sovereign equality, abstention from the threat or use of force, the
inviolability of borders, territorial integrity, the peaceful settlement of disputes, non-
interference in internal affairs, respect for human rights and fundamental freedoms,

I Came into force on 11 July 1992 by the exchange of the instruments of ratification, which took place at Helsinki,
in accordance with article 12.

2 International Legal Materials, vol. XIV (American Society of International Law 1975), p. 1292.
3 International Legal Materials, vol. XXX, No. 1 (Amencan Society of International Law 1991), p. 190; and United

Nations, Official Records of the General Assembly, Forty-fifth session, document A/45/859, p. 3.
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as well as equal rights and the right of peoples to self-determination. The Parties
shall conscientiously fulfil their obligations under international law and, in a spirit of
neighbourliness, work for mutual partnership and cooperation with all countries.

Article 2
The Parties shall on a regular basis engage in dialogue at the highest level of

State leadership, as well as at other government levels, on the development of their
countries, as well as on bilateral and international issues.

They shall promote contacts in various areas of activity between their parlia-
ments, as well as between the central, regional and local government bodies and
authorities.

They shall conduct consultations on questions of their bilateral relations in a
constructive spirit while respecting each other's interests.

Article 3
The Parties undertake to maintain the border between them as a border of

good-neighbourliness and cooperation in accordance with the Final Act of CSCE,
respecting its inviolability and each other's territorial integrity.

Article 4

The Parties shall refrain from the threat or use of force against the territorial
integrity or political independence of the other Party and shall resolve disputes
between themselves by peaceful means in accordance with the Charter of the
United Nations and the Final Act of CSCE, as well as other CSCE instruments.

The Parties shall not use or allow the use of their territory for armed aggression
against the other Party.

In the event that Finland or Russia is the victim of armed aggression, the other
Party shall seek to bring about a settlement of the conflict in accordance with the
principles and provisions of the Charter of the United Nations and CSCE instru-
ments, and shall refrain from giving military assistance to the aggressor.

Article 5
The Parties shall work decisively to enhance the effectiveness of the United

Nations and CSCE in the preservation of international peace and security. They
shall support international efforts aimed at disarmament, weapons control and the
strengthening of confidence and security in the military field.

Should a situation arise which threatens international peace and security, or, in
particular, the security of one of the Parties, Finland and Russia shall, where neces-
sary, enter into contact with each other with a view to using the methods stipulated
by the United Nations and CSCE for the settlement of the conflict.

Article 6

The Parties shall devote particular attention to the development of cooperation
between Finland and the adjacent regions of Murmansk, Carelia and St. Petersberg.

Article 7
The Parties shall develop mutual economic and scientific and technical cooper-

ation on the basis of the principles of the market economy and mutual advantage.
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Article 8

The Parties shall cooperate actively in questions of the preservation of the
environment, the solution of ecological problems and the rational use of natural
resources in accordance with the principle of sustainable development.

Article 9

The Parties shall promote reciprocal exchanges in the fields of culture and
science on the basis of the rich traditions of relations between their peoples, as well
as of common European and universal human values.

The Parties shall encourage contacts and association between their citizens
in the spirit of a unified Europe. In this connection, particular attention shall be
devoted to the development and broadening of contacts between youth.

They shall create conditions for the broadening of direct contacts between indi-
viduals, institutions and organizations on the basis of pluralism and openness.

Article 10

The Parties shall support the preservation of the original character of the Finns
and related peoples and nationalities in Russia and, similarly, of Russian emigrants
in Finland. They shall maintain each other's languages, culture and historical
monuments.

Article 11

The Parties shall conclude such agreements and treaties as are necessary to
promote the realization of the goals of this Treaty.

Article 12

This Treaty shall be ratified and shall come into force on the day of exchange of
the instruments of ratification.

The Treaty shall remain in force for a period of 10 years, after which it will be
extended for subsequent periods of five years, unless it is denounced by either Party,
who shall so notify the other Party in writing no less than one year before the expiry
of the corresponding period of validity.

DONE at Helsinki on 20 January 1992 in duplicate in the Finnish and Russian
languages, both texts being equally authentic.

For the Republic of Finland:

ESKo AHO

For the Russian Federation:

GENNADI BUR1ULIS

Vol. 1691, 1-29173



1992 United Nations - Treaty Series * Nations Unies - Recueil des Traitks 259

[TRADUCTION - TRANSLATION]

TRAITI ' ENTRE LA RIPUBLIQUE DE FINLANDE ET LA FEDE-
RATION DE RUSSIE RELATIF A L'ETABLISSEMENT DE RE-
LATIONS

La R6publique de Finlande et la F6ddration de Russie, ci-apr~s d6nomm6es
<< les Parties contractantes >>,

Soulignant l'importance des profonds changements historiques qui ont eu lieu
en Europe,

Ayant en vue les objectifs du d6veloppement et du renforcement des relations
de bon voisinage et de coopdration dans tous les domaines entre les deux pays et les
deux peuples,

Confirmant leur participation A l'&lification d'une Europe d6mocratique, paci-
fique et unie conform6ment l'Acte final d'Helsinki de la Conf6rence sur la s6curit6
et la coop6ration en Europe2, A la Charte de Paris 3 et aux autres documents de la
CSCE,

Exprimant leur d6sir de coop6rer sur une base bilat6rale et avec d'autres pays
en vue du rel~vement de ]a prosp6rit6 dans la r6gion de l'Arctique et du nord de
l'Europe et dans la zone de la mer Baltique,

Soulignant les liens historiques entre leurs peuples et la n6cessit6 constante de
relations dans un esprit d'ouverture,

Confirmant leur r6solution d'observer strictement les principes de l'6tat de
droit, des droits de l'homme et des libert6s fondamentales, ainsi que les droits des
minorit6s nationales et de favoriser les contacts entre les personnes,

Accordant une importance particulibre au d6veloppement de la d6mocratie et
de la libert6 6conomique,

Conscientes de leur responsabilit6 en matire de pr6servation du milieu de vie
et de s6curit6 6cologique mutuelle A l'6chelle mondiale et rdgionale,

Exprimant leur vif d6sir de renforcer la paix et la s6curit6 internationales, ainsi
que de contribuer A la mise en oeuvre des principes d'6qut, des valeurs humaines
fondamentales et du d6veloppement constant conform6ment A la Charte de l'Orga-
nisation des Nations Unies,

Sont convenues de ce qui suit:

Article premier

Les relations entre les Parties contractantes seront 6difi6es, conform6ment A la
Charte de 'Organisation des Nations Unies et A l'Acte final de la CSCE, sur des

I Entrd en vigueur le II juillet 1992 par l'6change des instruments de ratification, qui a eu lieu b Helsinki,
conform6ment A 'article 12.

2 Documents d'actualitd internationale, n0s 34-35-36 (26 ao~t-2 et 9 septembre 1975) p. 642 (La Documentation
franDcuments d'actualhd internationale, n

0 
1 (lerjanvier 1991), p. 2 (La Documentation frangaise); et Nations Unies,

Documents officiels de I'Assemble gdnerale, quarante-cinquime session, document A/45/859, p. 3.
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principes du droit international tels que l'6galit6 dans la souverainet6, le non-recours
A la force ou A la menace de ]a force, l'inviolabilit6 des fronti~res, l'int~grit6 territo-
riale, le r~glement pacifique des diffrends, la non-ing~rence dans les affaires int6-
rieures, le respect des droits de l'homme et des libert~s fondamentales, ainsi que
l'6galit6 des droits et le droit des peuples A disposer d'eux-m~mes. Les Parties con-
tractantes rempliront de bonne foi leurs obligations au titre du droit international et
contribueront dans un esprit de bon voisinage au partenariat et A la cooperation
mutuels avec tous les pays.

Article 2
Les Parties contractantes poursuivront sur une base r~guli~re le dialogue au

niveau de la direction supdrieure de l'Etat et 6galement i un autre niveau gouverne-
mental concernant le d6veloppement de leurs pays ainsi que les questions d'int6rat
bilateral et international.

Elles pr~teront leur concours aux contacts dans les divers domaines d'activit6
entre les parlements, ainsi qu'entre les organes centraux, r~gionaux et locaux du
pouvoir et de l'administration.

Elles proc~deront A des consultations sur les questions concernant leurs rela-
tions bilat6rales, dans un esprit constructif et dans le respect des int6rets de l'une et
de l'autre Partie.

Article 3
Les Parties contractantes s'engagent A maintenir la fronti~re entre elles en tant

que frontikre de bon voisinage et de coopdration conform6ment A l'Acte final de la
CSCE, dans le respect de son caract~re inalt6rable et de l'int6grit6 territoriale de
l'une et de l'autre Partie.

Article 4

Les Parties contractantes s'abstiendront de recourir A la menace de la force ou
du recours A la force contre l'int~grit6 territoriale ou l'ind~pendance politique de
l'autre Partie et r~gleront les diff6rends entre eux par des moyens pacifiques confor-
m6ment A la Charte de l'Organisation des Nations Unies et A l'Acte final de la CSCE,
ainsi qu'aux autres documents de la CSCE.

Les Parties contractantes n'utiliseront pas ou ne permettront pas l'utilisation
de leur territoire pour une agression arm~e contre l'autre Partie.

Dans le cas o i la Finlande ou la Russie serait l'objet d'une agression arm6e,
l'autre Partie apportera son concours au r~glement du conflit conform~ment aux
principes et aux dispositions de la Charte de l'Organisation des Nations Unies et des
documents de la CSCE et s'abstiendra d'apporter une aide militaire A l'agresseur.

Article 5
Les Parties contractantes contribueront 6galement au rel~vement de l'efficacit6

de l'Organisation des Nations Unies et de la CSCE dans l'ceuvre du maintien de la
paix et de la s6curit6 internationales. Elles apporteront leur appui aux efforts inter-
nationaux en faveur du d6sarmement et du contr6le des armements, ainsi que du
renforcement de la confiance et de la s6curit6 dans le domaine militaire.

Dans le cas oii se produiraient des situations menaqant la paix et la s6curit6
internationales, ou notamment la sfcurit6 de l'une des Parties, la Finlande et la
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Russie entreront en contact l'une avec l'autre, en cas de n6cessit6, en vue de recourir
aux m6thodes pr6vues par l'Organisation des Nations Unies et la CSCE pour le
r~glement du conflit.

Article 6

Les Parties contractantes accorderont une attention particuli~re au d6veloppe-
ment de la coop6ration entre la Finlande et les r6gions contiguds de Mourmansk, de
la Car6lie et de Saint-Petersbourg.

Article 7

Les Parties contractantes d6velopperont la coop6ration mutuelle sur le plan
6conomique et sur le plan scientifique et technique, sur la base des principes de
l'6conomie de march6 et de l'avantage mutuel.

Article 8

Les Parties contractantes coopdreront activement en ce qui concerne les ques-
tions de protection du milieu, de solution des probl~mes 6cologiques et d'utilisation
rationnelle des ressources naturelles conform6ment au principe du d6veloppement
constant.

Article 9

Les Parties contractantes pr~teront leur concours aux 6changes mutuels dans
les domaines de la culture et de la science sur la base des riches traditions de rela-
tions entre leurs peuples, ainsi que des valeurs uniques europ6ennes et humaines.
Les Parties contractantes encourageront les contacts et les relations entre leurs
citoyens dans l'esprit de l'Europe unie. A cet 6gard, une grande attention sera accor-
d6e au d6veloppement et A l'extension des contacts entre les jeunes.

Elles cr6eront des conditions favorables A l'extension des liens directs entre les
personnes, les institutions et les organisations sur la base du pluralisme et de l'ou-
verture.

Article 10

Les Parties contractantes apporteront leur appui au maintien de l'existence
originale des Finnois et des peuples et nationalit6s apparent6s aux Finnois en Russie
et, dans une mesure correspondante, A ceux qui ont 6migr6 de Russie en Finlande.
Elles prot6geront les langues, la culture et les monuments historiques de l'une et de
l'autre Partie.

Article 11

Les Parties contractantes concluront les accords et ententes n6cessaires pour
la mise en ceuvre des objectifs du pr6sent Trait.

Article 12

Le pr6sent Trait6 sera soumis h ratification et entrera en vigueur le jour de
l'6change des instruments de ratification.

Le prdsent Trait6 sera en vigueur pendant une p6riode de dix ans, A l'issue de
laquelle sa validit6 sera prolong6e pour chaque p6riode cons6cutive de cinq ans, si
l'une des Parties contractantes ne le ddnonce pas, en notifiant ce fait par 6crit A
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I'autre Partie, au moins un an avant ]'expiration de la p~riode correspondante de sa
validit6.

FAIT A Helsinki, le 20 janvier 1992, en deux exemplaires, en langues finnoise et
russe, les deux textes faisant 6galement foi.

Pour la R6publique de Finlande:

ESKO AHO

Pour la F6d6ration de Russie:

GENNADI BURBULIS
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[FINNISH TEXT - TEXTE FINNOIS]

SUOMEN TASAVALLAN HALLITUKSEN JA VENAJAN FEDERAA-
TION HALLITUKSEN VALINEN SOPIMUS KAUPASTA JA
TALOUDELLISESTA YHTEISTYOSTA

Suomen tasavallan hailitus ja Venijin fede-
raation hallitus. joita j5ljempind kutsutaan
sopimuspuoliksi

p)rkien edistAm5in ja 1aajentamaan keski-
n.iisi5 kaupallis-taloudellisia suhteitaan tasave-
roisuuden ja molemminpuoliscn edun pohjaha

ollen vakuuttuneita siii. entt markkinatalo-
us .ah,istaa kansantalouden tehokkuutta. pa-
rantaa kiinteiin yhteisty6n mahdollisuuksia ja
edistAi maailmanlaajuisen kauppajdrjestelmin
avoimuutta

ottaren huomioon Suomen .¢,oitteet tulleja
ja kauppaa koske-,an ylkrssopimuksen (GATT)
sopimuspuolena ja todeten Venljan 'ederaaton
p. rkamyksen noudattaa kanssin%5lisen kaupan
.,leisesci kivt6ssi olesia mdir5, ksi~i ja sddnt6-
j5i. mukaan lukien GATTin m.i5r5.ksct ja
sainnot

piten lihl~kohtanaan Suomen ja Ven~j:n
federaition tiecteellisen. teknisen. tceolhsen ja
tuotannollisen yhteistoiminnin tarjoamia mah-
dollisuuksta keskinaiisen taloudelli~en %uoro'.ai-
kutuksen monipuolistamiseksi

ovat sopineet scuraavasta:

I artikla
T~m~n sopimuksen tavoiuceena on edist5i5I

Suomen ja Venijin federaition vdIisen kaupan
ja muun taloudellisn yhteistn kehitt)rmsti
jatkuvuuden ja molemminpuolisen edun poh-
jalia.

2 artikla
Tavaroiden ja p.aIlujen %ienti sek5 tuonti

Suomen ja Venaijin rederaation ,0lilh5 toteuiuu
juridisten ja tyysislen henkil6iden vihsin sopi-
muksin kummankin maan ',omassa ole%,an
lainsdidiinn6n mukaisesti.

3 artikla
Soptmuspuolet mybntnat totsilleen suosi-

tuimmuuskohtelun kaikilla aloilla. jotka koske-
%,at

- tuonnissa ja viennissi kannettavia tulleja
ja maksuja mukaanluecttuna niiden kantomene-
telmt.

- tulliselvitysti., kauttakulkua. varastontia
ja uudelleenlastausta.

- tuontitavaroista villlisesti tai vglittmas-
ti kannettavia veroja tai niitS %,aikutukseltaan
vastaavia maksuja.

- maksumenetelmi5 ja maksujen siirtoa.

- maarillisi5 tuonti- ja ,ientirajottuksia.

- cavaroiden myynni. ostoa. kuijetusta. ja-
kelua ja kiytt6i kotimaan markkinoilla koske-
via lakeja. asetuksia tai m. ri.ksii.

Tihin sopimukscen liittyy sopimuspuolten
v-linen tulleja koskeva kirjeen',aihto.

Edelli mainittu suosituimmuus en koske niiti
etuja. joita sopimuspuolet myontivt tai cute-
vat my6ntimiin

- maille. joiden kanssa jompikumpi sopi-
muspuoli osallistuu jo perustettuhin tai tule-
vaisuudessa mahdollisesti perustettaviin talous-
alucisiin. tultiliittoihin tai vapaakauppa-aluei-
siin.

- kehitysmaille kansainv:aiisten sopimusten

perusteella.

- naapurimaille rajakaupan edistdmiseksi.

4 artikla
Tavaroiden ja palelujen toimituksista syn-

ty ,-t maksut suoritetain vapaasti vajhdettjvas-
sa valuutoissa.

Ta'aranvaihdon lisdmiscksi ja tavara. ati-
kotman laajentamiseksi juridiset ja fyysiset hen-
ki161 %oivat tehdS kaupalbsia sopimuksia m,6s
vastakauppojen puitteissa ml. kompensaatio-
hankkeet Suomen ja Ven~j.n 'ederzaion voi-
massa olevan lains,5d.inn6n mukaisesti.

5 artikla
Sopimuspuolten '.wranomaiset my6nt.'iat

kunkan moan lainsidinntin puirreissa .iip..
mtt.i ta'aroiden ja pl '.elujcn ,,ennin ja tuon.
nin edllyttimc lu'at.
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6 artikla
I. Sopimuspuolet pyrkivlt keskin~isessi kau-

passaan viltim1iin himi6tilanteita. Jos kuiten-
kin sopimuspuolten vilisessi kaupassa syntyy
2 kappaleessa mainihtuja h.iri6it . sopimus-
puolet ryhtyvgt neuvottelemaan taman sopi-
muksen 9 artiklassa mainitun komission puit-
teissa viimeistdin 30 piivin kuluttua sitti. kun
jompikumpi sopimuspuoh on esittinyt asiaa
koskevan py~nn6n. Niissi neuotteluissa pyri-
t55n 16ytmaan y.htess"sti h.,,\ks)ulvvS ratkai-

su h5iri66n. Kumpikin sopimuspuoh takaa sen.
ezt.i lukuunottamatta timin artiklan 4 kappa-
leessa mSinteltyji poikkeusluontoisia olosuh-
teita. ne eivit tule ryhtym5in mihinkiin toi-
menpiteisin ennenkuin tillatnen neuvottelu pi-
deti n.

2. Tmin artklan I kappaleen miri)ksii
sovelletaan. jos keskini5isssi kaupassa jotain
tavaraa tuodaan jommankumman sopimuspuo-
len alucelie nin paljon hsaantyneessS mifrin
tai sellaisissa olosuhteissa. etti aiheutuu tai
uhkaa aiheutua vahinkoa vastaa~icn tai vllit-
t~misti kilpade ,en tavaroiden kotimaisille
tuottajille. T~ss5 tapauksessa sc sopimuspuoli.
joka on pyytinyt ncu~otteluja. toimnttaa toisel-
le sopimuspuolelle kaiken sen tsedon. joka
tarvitaan syntyneen tdanteen tarkkaan sehl.c-i-
miscen.

3. Mtkili sopimuspuolet euit vimeistijn
kolmen kuukauden kuluessa neu%otnelujen al-
kamisesta ole p55sseet yksimelhs. ,teen toimus-
ta. joilla voitaisim '..]tSi ks.seunen Wlanne.
neu,.ottelua p). t.ineelli sopimuspuolella on oi-
keus rujoittaa asianomasten ta~aroiden tuontia
siini m5rin jp sellaisen ajanjakson ajan. joka
tarvitaan ,ahneon est.miseks td! poistamisek-
si.

4. Poikkeusluontoisissa olosuhteussa. jolloin
vii.ytys totmenptesiun r~ht.misessi .oi athe-
utaa vaikeasti poistettamtssa olevaa %,ahunkoa.
voi asianomamen sopimuspuolt r%ht,,a v.liui-
kaisim suojatoimiin. Kuitenkm tlassa tapauk-
sessa sopimuspuohten tulee ,uihtt6mstu aloittaa
neuotielut tilanteen ratkaisemiseksi

5. Timin artiklan mukaisten toimenpeiciden
',ahnnassa sopimuspuolet antavat etusijan scl-
laisdle toimenpiteille. jotka vihiten haittaavat
tcin sopimuksen toimintaa.

7 artikla
Sopimuksen toteuttamisessa sopimuspuolect

noudattavat tulleja ja kauppaa koskevan yleis-
sopimukscn (GATT) penaattceita.

8 artikla
Sopimuspuolet edistivit kaikin kdyterivis-

s55n olein tavoin kauppaa ja muuta taloudel-
lista yhteisty6tcin seki sen monipuolisuutta
pitkiaikaiselta ja molemminpuolisen edun poh-
jalta ml. rajakauppa. pitk5aikaiset hankeluon-
toiset toimituksect seki pienten ja keskisuurten
yritysten osallistuminen kauppaan.

Niden tavoitteiden saavuttamiseksi ne:

- julkistavat s inn6nmukaisesti kaikki la-
kinsa ja muut sSid6ksensi. jotka Itttyvit
taloudelliseen toimintaan ml. kauppa. inves-
toinnit. verotus. pankki-ja vakuutustominta ja
muut finanssipalvelut seki kuljectukset ja ty6-
voima.

- edistivit taloudellisen informaation vath-
toa.

- edistivit aluectason suoraa kaupallista ja
taloudellista yhteisty6ti mm. metsiteollisuu-
den. vuoriteollisuuden. kemianteollisuuden. ku-
miteollisuuden. ympinst6nsuojelun. energia-
tuotannon. maatalouden ja elintarvuketuotan.
non seki muffla molempia osapuolia kiinnos-
tavilla teollisuuden ja tuotannon aloilia Alue-
tason yhteistvost voidaan tehd5 erhllisti sopt-
muksia tai p-y't.kirjoja.

- laativat rajakauppaan litty',st, kys)-
m ksist. tit- sopimusta tidenutivifi sopimuk-
sia tat p6ytnkirjoja.

- my6tivaikuttavat tuotannollista yhteus-
tytS koskevien pitkiaikaisten puitesopmusten
toteuttamniseen.

- suojaavat m,%eltoinnit ja luo',at nulle
suotulsat olosuhteet s~rjmittom,)den ja ,%as-
ta'.uoroisuuden pohjalha ml tuottojen ja ines-
tointp aioman kotiutus.

- tur'aa'at teollhs- ja immateraahoikeuk-
sien suojan.

- ilmoittavat viihtt6misti toisileen kaikista
muutoksista lains5i5dinn6ssiin. jotka voivat
vaikuttaa timin sopimuksen so'etamiseen.

9 artikla
Timin sopimuksen toteuttamisen seuraamis-

ta varten perustetaan hallitusten ,ilinen suo-
malais-venli.men taloudellinen yhteist6ko-
missio.

Komissio vo esitt5i suosituksia tcmin sopi-
muksen soveltamiseksi ja tavoitteiden saavut-
tamiseksi.
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Komission tehtivini on:
- edist i kaupan ja muun taloudellisen

yhtetsty6n kehittymisti.
- tehdi suosituksia kaupan esteiden poisca-

miseksi.
- kisitellii timin sopimuksen soelhumi-

seen ja toimeenpanoon liitt),'ii mjhdollisia
ongelmia.

Komission )hteiskokoukset pidetJ.'n ,uorot-
rain Suomessa ja Ven.jilliI.

Timin lisiksi jirjcstet in puheenjohtaja- tai
varapuheenjohtajatasolla ylimn5riisia kokouk-
sia viipymitt jommankummin sopimuspuolen
esitetty5 asiaa koskevin pyynn6n.

10 artikla
Sopimuspuolet %oijt liatta t.imn sopimuk-

sen tarkoitusperien edistmiseksi t.dent~liii
sopimuksia ja po,,tdkirjoja tai >hieist.%6ohjel-
mia

I I artikla
Tdm5 sopimus koraa Suomen tasuaallan ja

Venij'in federaation %iilisess5 kaupassa ja ta-
loudellisessa yhteist)6ssi seuraa,.ien suomalais-
neuvostoliicolaisien sopimusten maiir5Nkset.
jotka koskevat samoja tai ,.astaajia k~sym~k-
sia:

- 1.12.1947 tehty kauppasopimus
- 24.11 1960 tullik.symyksisti cehty sopi-

mus

- 10.2.1967 tehty sopimus Ps.,in suoma-
lais-neuvostoliittolaisen hallitusten vilisen ta-
loudellisen yhteisty6komission muodostamises-
ta

- 26.10.1989 tehty tavaranvaihtoa ja mak.
suja vv. 1991-95 koskeva sopimus

sek! niiden sopimusten hiitteet. p~ytikijat
ja sopimuksiin mydhemmin tehdyt muutokset.

12 artikla
Timi sopimus tulce voimaan 30 piivin

kuluttua sen jilkeen. kun sopimuspuolet ovat
ilmoittaneet toisilleen. ect sopimuksen voi-
maantulolle tarpeelliset oikeudelliset edellytyk-
set on tiytcetty.

13 artikla
TimS sopimus on voimassa toistaiseksi kun-

nes jompikumpi sopimuspuoli irlisanoo sen
kirjallisesti. Sopimus lakkaa olemasta voimassa
kuuden kuukauden kuluttua kirjallisen ilmoi.
tukscn saamiscsta.

Tchty HelsingissS 20 piivini tammikuuta
1992 kahtena alkuperiiseni suomen- ja veni.
j-nkicliscni kappaleena molempien tekstien ol-
lessa yhti todistusvoimaiset.

Suomen tasavallan hallituksen puolesta:
KAUKO JUHANTALO

Vendjdn federaation hallituksen puolesta:

P. O. AVEN
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EXCHANGE OF NOTES - tCHANGE DE NOTES

Helsinki. 20.1.1992

Herra Ministeri.

Liitten 5n, piivini Suomen tasa.allan
halituksen ja Venijin federaation hallituksen
vililli aliekirjoitettuun sopimukseen kaupasta
ja taloudellisesta yhteisty6sti sekS viitaten ti-
min sopimuksen 3 artiklaan. ,ahvistan neuvot-
teluissa sovitun seuraavasta:

Kumpikin sopimuspuoli pidittyy autonomi-
sella pohjalla toistaiseksi ocuamasta k5vtt66n
keskiniises.i kaupassaan uusia tuontituileja tai
vaikutukselaan niit! vastaavia veroja ja mak-
suja.

Mikili jompikumpi sopimuspuoli p"iittii
ottaa ki>tto6n edellisess kappaleessi tarkoi-
tcttuja tulleja. ,eroja tai maksuja. 1aimi sopi-
muspuoli ilmoittaa p5c6kscst5n toiselle sopi-
muspuolelle .5hint'i55n kolme kuukjuita ennen
p5it-lksen voimiantuloa.

Mikili jompikumpi sopimuspuoli chdoua
konsultjatioita edelli mainitun pfit6lsen ,ai-
kutuksista. on nim, konsulhaatiot aloitcejta
.iipvm 11ti.

Tiimin kirjeenaihdon m.iiriyksi5 ci so'el-
leca harmonoidun ta arankujus- ja koodaus-
j~rjestelmin tullinimikkcist6n r~hmiin 1-24
kuulu~iin tuotteisim.

Sopimuspuolect laati.at ja h),5ksyvl mah-
dollisimman pikaisesti. kuitenkin 'iimeist."f3n

kolmen kuukauden kuluessa sopimuksen ulle-
kirjoutamisesta alkuper.s:ijnn6t. joita soeIlle-
taan tdimjin kirjcenajhdon puitteiisa.

Vdstaanottakaa. Herra Manisteri. korkeim-
man kunnioiukseni .,akuutus

Kauko Juhlwalo

Kauppa- ja teollisuusministeri

Hinen Ylhiis,tcensi

Herra P.O. Aven

Venijin tederaation ulkoisten taloussuhteiden
komitean puheenjohtaja

Moskova
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Suomen tasavallan ja
Venajan tederaation valisess.A

kaupassa sovellettavat
valiaikaiset

ALKUPERASA ANNOT

Suomen tasavallan hallhtuksen ja Vendjin
federaation halltuksen %5isen kauppaa ja ta-
loudellista yhteisty6t koskc'an sopimuksen
allekirjoituksen yhzedessa 20.1.1992 suoritetun
Suomen ja Venijin rederaation .iisen kirjeen-
%aihdon maigrysten mukaisesit on so~iutu scu-
raavasta:

I artikla
Edelli mainitun kirjeenvaihdon m55raksi5i

so-,ellettaessa katsotaan'

I. Suomen aliuper~tuoterksi.
a) niiden alkup'r'as.int6jen 2 artiklan tar-

koitiamassa mieless'a kokonajn Suomessa tuo-
tetut tuotteet:

b) tuotteet, jotka on tuozetru Suomessa ja
joiden valmistukseen on kJvtett. muiti kuin a)
kohdassa mainhttui tuoIteitd. edcll.trien. etta
sanottuja tuotteita on rittji sid midrin val-
mistettu tai k'isitety n5iden alkupersj'ui*nt6jen
3 artiklan tarkoircimall; ta alla Tami ehto ei
kuikenkaan koske tuouceita. jotka o,.at n.iden
alkuperSs'ant6jen tarkoinamassa mieless' Ve-
najn alkup r.tuotteita

2. Ven~jin alkuper~ituotteiksi:
a) ndiden alkupcr:s.ian.tjen 2 artiklan tar-

koitiamassa mielessd kokonaan VenajallI tuo-
teltu tuotleet:
b) tuotect. jotka on tuoteutu VenaljaIlI ja

joiden ,almistukseen on k.itett\ muita kuin a)
kohdassa mainituja tuottelta. edell.iuaen. etti
sanottuja tuoltelta on rtt 5issj mirin %al-
mistettu tai k:sitlchy njiden alkuper'lsdntojen
3 artiklan tarkoittamalla taalla. Tmd ehto ci
kuttenkian koske tuotteita. jotka ovat ndiden
alkuper ~sdint 6 jen tarkotitamassa mieless5
Suomen alkuperituottc ta.

3. I ja 2 kohdan m.idrayksii sovellettaessa
rinnastetaan Venaijin alkuperituocteisiin Ilse-
niisten valtioiden .hteis66n kuuluvien valtiot-
den alkuperiituotteet.

2 artikla
Scuraavia tuotteita pdet.in niiden alkupe-

r.sSnt6jen I artiklan I a) ja 2 a) kohdan
tarkoittamassa mieless5 joko Suomessa tai Ve-
n5j1lli kokonaan tuotettuina:

a) niiden maaprdsti tai merenpohjasta saa-
dut kivenniiistuotteet.

b) sielli korjatut kasvituotteet;

c) sicili synt)neet ja kasvatetut eldvit eli-
met:

d) sielli kasvatetuista elivist el:imistS saa-
dut tuotteet:

e) sieliji metsastamalli tai kalastamalla saa-
dut tuotteet:

f) niiden alusten meresti pyydystimit meri-
kalastus- ja muut tuotteet:

8) niiden tehdasaluksilla yksinomaan 1) koh-
dassa mainituista tuotteista valmistetut tuot-
reet:

h) sielli kerityt ainoastaan raaka-aineiksi
soveluvat kiytetyt tavarat:

i) sielli suoritetuista valmistustoiminnoista
syntyneet jitteet.

j) sielli vksinomaan a)-i) kohdassa maini-
tuista tuotteista -,almistetut tavarat.

3 arnkla
I. Soellettaessa n5iden alkuperasaant6jen I

artiklaa ei-alkupcr~aineksia katsotaan valmis-
terun ai k.sitelln rittfvsti. kun valmis tuote
tariffoidaan eri nimikkeeseen kuin kaikki sen
valmistuksessa k3ytetyr ei-alkuperiainekset. ot-
taen kuitenkin huomioon tim.n artiklan 2 ja 4
kohdan m.3r5%ksect.

2. 11 liitteen luetelon I ja 2 sarakkeessa
mainitun tuordeen tulee tmin arhiklan I koh-
dan s/ilinn6n isemesta t.itiaa sile malnitun
luettelon 3 sarakkeessa ma.wrat .t chdot."

3 Suomi ja Venajin federa.uno opi.at I ja 2
kohdan isil6st i ja so eltamisesta m 6hem-
min. sitten kun Venajlin rcderaato on ottanut
ki%.,66n harmonoituun jirjesielmiin perustu-
,,an tullitariffin.

4. Sovellettaessa I artiklan I b) ja 2 b)
kohtaa katsotaan seuraaat almisus- ja kisit-
telytavat kaikissa tapauksissa rwtimditt6miksi
tekemdin tavaroista alkuperituotteita riippu-
matta sit .onko nimike muuttunut ,ai e,.

a) kisrtelyt. joiden tarkomiuksena on taata
taaroiden kunnon s~ilhminen kuljetuksen ja
varastoinnin aikana (tuuletus. ripustaminen.
kuivaaminen. jA~hd.,tiiminen. suola'etcen. rik-

" N'lm'3 chdot odll ija'a .e %.a,.mtsiuk ..-n kl 'iett,-
jen ci-ilkuper'itnc .ten ir".o e, .'.hl wltli,. pro ¢e tlt+
m5 r'ii ,.lmon tuotlcn hinn-ti t id mJilnIl:uJ
ainek$ds on jlm .l¢,lu lit k.iitli, 11 hl,wt'n luettelon
m55rsicn mukj 'shi
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kihapokkeeseen tai muuhun liuokscen upotta-
minen. turmeltuneiden osten poistaminen ja
niiden kaltaiset toimenpitect).

b) pelkka plynpoisto. seulominen. lajittelu.
laatuluokittelu. )hteenso it.'minen (my6s ta-
varoiden j'irjestminen sarjoikst). pesemnen.
maalaaminen. paloittelu:'

c) i) uudelleenpakkaammnen ja kollien jaka-
minen ja yhdistiminen.

ii) pelkki pullotus. pussitus. koteloihin tat
rasioihin pakkaaminen. kartongile. laudoille
jnc. kinnitt'iminen ja kaikki muut Nksnkertai-
set pakkaustoimenpiteet.

d) merkkien. nimlappujen ja muiden niiden
kaltaisten tunnusmerkkien ktinnmtt."inen tuot-
tcisiin tai niiden pakkauk mn.

e) erilaistenkin luottetden pelkki sekoittami-
nen. mik'ili )ksi tat useammat seoksen aineosts-
la el'at .astaa niissii ulkuperiisjijnn6ss' m.a-
ritt j. ehtoja. jolta nile %oitaisiin pit.d Suo-
men tat Venijin alkuperituottena.

' taaroiden osien pelkki .hdist.iminen ko-
konaiseksi taaraksi.

g) kahden tat useanmn edelli a)--f)
kohdassa manitun toimenpt'een suorittaminen.

h) elainten teurastus

4 artikla
I. Edlli mainltun kirjeenvaihdon mi'iri)s-

ten mukalslen etuuksien saamiseksi Suomen tat
Venjn alkuperituotteden kuljetuksen tulee
tapahtua:

a) kulkematta mlnk55n muun maan alucen
kautta: tai

b) yhden tal uscamman maan alueen kautta.
tarittaessa uudelleenlastaten tat viliaikaisesti
varastoiden niissi maissa. mik5li kauttakulje-
tus on ollut tarpeen maantieteellisin perustein
tai kuljectustavan asettamien vaatimusten vuok-
st ja mik5t tavarat ovat p)syneet tulhvalvon-
nassa ja ne civit le tulleet myyntiin civitki
kulutukseen naissa maissa ja niille ci ole sielli
suoritettu muita toamenpileita kuin purkaus ja
j.lleenlastaus tat niiden kunnon silytt.miseksl
tarvtttavat toimenpitcet.

2. Tuojamaan tullivranomaiset voivat. mil-
loin on painavia sylti epitlyksiin. vaatia scu-
raavta lis.selvilt)ksi todetaksen. ett ylli mai-
nttut ehdot on tytetty:

a) joko yksi ainoa vaejimaassa laadittu kul-
jctusasiakirja. jonka turvin tavaroiden kuljetus
kauttakulkumaan kautta on tapahtunut;

b) kauttakulkumaan tulliviranomaisten anta-
ma todistus. jossa on tarkka kuvaus tavaroista.
tavaroiden purkamisen ja jilleenlastauksen p'-
%iirnm.5 tiedot kytetyn aluksen tai muun
kulkuneuvon yksil~imiseksi seki todistus olo-
suhcesta. joissa tavarat ovat olleet kauttakul-
kumaassa:

c) tai. edelli mainittujen puuttuessa. mitS
lahansa vastaavaa todisleaineastoa.

5 artikla
I. Niiden alkupcrisint6jen I artiklan mu-

kaiset alkuperituotlel saavat Suomeen tai
Venij'lle tuotaessa edell5 mainitun kirjeenvaih-
don mii:r~yslen mukaiset etuudet. kun niist
esiteta.fn .:Cjan antama alkuperfilmoitus.

2. Vieji vo antaa alkuperiilmoituksen teke-
m'll5 tavaraa koskevaan kauppalaskuun nfii-
den alkuperishint6jen III litteen mallin mu-
kaisen ttmoituksen.

Kauppala,kun ohella alkuperilmoltus .o-
daan antaa m,6s lI het,.%Almotuksella tat kat-
killa muilla kaupalhsl'la a,aakrjoilla. joissa
k~s,.mksessZi ole'.aen ia.aroiden ku',aus on
nitt,%ain yksit)iskohtainen niden yksil6imisek-
St.

3. Alkupcrilmoitus laaditaan yhdelli vieji-
maan kielisti (suomen. ruotsin tai venijin) tai
englannin kielelli.

Kun alkuperfilmoitus laaditaan kisin. se on
kirjoitetava musteella ja tekstaten. Alkuperiil-
moitus vahv-istetaan leimalla ja henkil6kohtai-
sella allekirjoituksella.

Viej.in on silytettii'. kopio mainitusta il-
moituksesta ,..hintan kaksi ,uolta.

4. Alkuperailmoitus ,,oidaan poikkeukselli-
sesti antaa m)6s sen lari.oittamien ta'aroiden
'.iennin jilkeen

Jos alkuperfilmoitus esitetcin tulli--iran-
omaisille ta,.aroiden tuonnin jalkeen. noudate-
taan tuojavalhion lainsaid.nn6n mukaista me-
nettelya.

5. Viej5i on ',elvollhnen antamaan asianomais-
ten viranomaisten py)nnSi mitki h)vins5
lisitodisteet. jotka voidaan katsoa vilttinatt6-
miksi vientita,,aran alkuperiaseman oikeelli-
suuden armistamiseksi. sek5 sallimaan asian-
omaisten viranomaisten tssa tarkoituksessa
tekemit tarkastukst.

Viejdn on sailytettviva edelli mantut todis-
tusasiakirjat ',ihlnt.in kaksl vuotta.

6 artkla
I. Taataksen n'iden alkuperis5iint6jen oi-

kean sovelhamiscn Suomi ja Ven.ijin federaatio
avustavat toisiaan tullihallintojensa vlihtksella
aikuperfiilmoitusten aitouden ja oikeellisuuden
tarkistamisessa.

2. Alkupcr:ilmoitusten jilkitarkastus suon-
leLain pistokokein tat ana kun tuoja'.alion
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tulikirainomai.illa on jiheitu cpatIl, asiJkirjain
aItouIJ wJi ksr. mkse.s oleoitn tau.:roiden
tosiasiallisestu jikupcrsi' innettujen tictojen

3. Timin artiklan 2 kohdan m35rlyksia
sovcllettaes'a tuojpaltion tulliwarinomaiset pa-
lauttavat ,.iejaljtion tulliwnanomaisille ilku-

per:iilmoituksen tai sen kopion ja cswtr 5t
mahdolhisct sisilt6J tai muotoa koskc.at s~vt
tIidutclun tekemiseen.

.4. Jilkitarkasiuksen tulokset on ilmoitettava
tuja.ahcton tulli .irnomaisille nim pian kuin
mahdollista. Niiden perusteella tule voida
pjttiS. koskeatko palautetut asiakirjat maas-
ta tosiasiallisesti ietyji tavarota ja votdaanko
n~ihin tavaroihin tosiasiallisesti so.eltaa edelli
mainltun kirjccnvaihdon mukaista kohtelua.

7 artikla
Suomi ja Venjin federaatio soveltavat kan-

sallisessa Iains.i5dann~ss5 edellytecttyj5 rangais-
tusseuraamuksia niihin viejiin. jotka alkuper.ii-
moiltusta laatiessaar sisdIlyttivit siihen v5, rni

tcloja edelli mainilun kirjeen-,aihdon mukai-
sen kohtelun saamiseksi.

8 artikla
Niiden alkuperisintjen liitteet ovat niiden

erottamaton osa.

9 artikla
Suomen tasavallan hallituksen ja Venjin

tederaation hallituksen vilisen 20.1.1992 alle-
kirjoitetun kauppaa ja taloudellista yhteisty6ti
koskevan sopimuksen 9 artiklan mukainen
hallitusten vlinen suomalais-,enildinen yhteis-
tv6komissio voi p55titc muutoksista n~iihin
s.int6ihin.

10 artikla
Osapuolet tarkastelevat aIkupris55nt6jen

so,.¢tamista vuosittain tai tarpeen mukaan 9
artiklan mukaisessa yhieist,,komissiossa alku-
pris int6jen mukauttamiseksi Suomen ja Ve-
nij]n rederaation vilisisti kaupallisista suhteis-
ta johtuiin tarpeisiin.
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! LIITE

Selventivat huomautukset

(Teksti soitaan myohemmin)

1 LIITE

Luettelo valmistuksesta tai kisittelyst, joka
on suoritettava ei-alkuperaainekselle, jotta

valmis tuote saa alkuperaaseman.

(Teksti soqitian my6hemmin)

11 LIITE

ViejIn antaman
alkuperailmoituksen malli

Allekirjoittanut ilmoata. etiii tiiss5 asiukir-
jassa marnitut (avarat o~at Suomen ja Venijfn
rederaation v.lisen 20.1.1992 allekirjoitetun
kirjeenvuihdon mukaisten %ihiikaisten alku-
periisi.nt6jen mukamsia Suomcn Venij~in alku-
peralUOleema.

(Pulkki J.1 pj1%j~s)

(\'iej.in dlickirjoitus
ja lelma)
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[RuSSIAN TEXT - TEXTE RUSSE]

COFJIAIUEHHE ME)KAY HPABHTEJIbCTBOM I4HI5IHALCKOIl
PECIYBSIHKII H HPABIHTEJIbCTBOM POCCIHICKOII
(IEAEPAIHH 0 TOPFOBJIE H 3KOHOMIIECKOM COT-
PYqHIqECTBE

IlpaBHTebCTBO DHH1SIHCKOA Pecny6nH H
lpaBHTel.bCTBO PoccHcxOA (DeaepatH, S
.a.bHeluweM HMeHyeMbic "florosapmaalowHecs

CTOPOHbl1,
CTPCMRCb Co0CCTSOBaTb pa3BHTHI0 B3aHM-

HbIX Top rOBO-3KOHOMH4CCKHX CB93CA H pacuWH-

PRTb HX Ha OCHOBe paBHonpaBH H B3aHMHOA
Bbironbi,

6y,yMH y6e*aCHHbIMH, '4TO pbIHO'IHax 'KOHO-
MHKa yipcnngeT 34 t"rTHaHOCTb HapOAHoro xo-

3RACTBa, ynymwaer YCJ10BHA Tecoro COTpyA-
HH4eCTBa H cnoco6CTByeT OTKpbTOCTH CHC'rCMu

MHpOBOA ToproanH,

y4HTblBajt o6W3aTenbCTaa (DHHnlRHAJ4H iax

naoroapmsaioLuec c'ropoHbl reHepanibHoro
cor.laueHHx no rapH aM H roprosne /rA'r/
H KOHCTaTHpYX HaMepeHHx POCCHACKOR OeCc-
paUHH c.icloBaTb o6tuenpm3HaHHbwM HOpMaM H
npaBlaM Me)CJyHapOAHOA Topronm, Bio4oa
HOpMbI H npasmia rATT,

HCXOU H3 BO3MO KHOCTCA HayMHoro, TCXHH-
qecxoro, npOMbJIU~CHHOrO H npoH3BOflCTCH-
Horo noTeHlUHa~na (HI'IR14HH H POCCHACxOR

(D:eicpaULIH AX OCyLUeCTSICHHR COTpyflHH-
4CCTBa C UC.'bIO AHBCpCHPHKauiHH 3KOHOMH4eC-

KorO s3aHMoneAcrBHI,
cor.iacH.nHcb o HH)ceCle.lyioucM:

CTaTb I
UIe.-b o HaCTOswero CornaweHHs iB.RCTCR

CO.aCfICTBHC ToproBJ1e H HHbIM BHa1aM )KOHOMH-
mecxoro COTpy,3H1feCTBa Me*4ay (DHHRH.1HCf H
PoccHAcCoA OeepauHmc Ha B3aHMOabroRHoA
H aoirocpomHog OCHOBe.

CTatbm 2
3KcnopT H HMnOPT TosapoB H ycliyr Meway

IHHRHRKaHeA 14 PoccHigcxog OcaepauHeA 6yzer
ocyWeCTB,,aTbcx nyTeM 3axlioqeHHR WopH1nH-
4eCKHMH H 4H3H4CCKH.MH lHUaMH KOHTPaKTOB
B COOTBCTCTBHH C 3aKOHo.aTe.IbCTBOM, CeHCTBy-

IOWIHM B KaxKaoi H3 CTpaH.

Crars 3
IorosapHBaowHecz CrOpOHbi npeZOCTaB-

,1R).OT apyr .3pyry PCsH4M HaH6o.lwero 6,a-
ronp14HTCTOBaH145 BO Bcex o6laCTX B TOM,

qTO KacaeTC:

- TaMoKeHHbix nOU.IHH H c6opos, npHMeHae-
M61X 5 OTHOWCHHH HMnopTa H 3xcnopTa.

BK2IWo4ax MCTO2bi DHMaHHA TaKHX nOUL'IHH
H c6opoa;

- rlO1IO KeHHA, KacalomHxcx TaMoweHHOR

OIHCTKH, TpaH3HTa, CLapHOSaHHI R nepe-
rpy3xm;

- HajioroB H lpyrHx BHyTPCHHKX c6opoB rno6o-
ro poaa, B3HMaeMX npAMo HJH KOCBCHHO C
HMnopTHpyeMWX ToapoS;

- MCTOflOB wuIaTeeCa H nepesoaa TaKHX n.iaTe-

- KOJIHCCTBCHHbIX orpaHHMeHHA OTHOCHTeJnbHO

O61,eMos HMnopTa H 3Kcnopra;

- npaBHl, KacaiouiHxCx npol.a)cH, 3aKynXH,
TpaHcnOpTHpOBxH. pacnpeJiCnCHH5l H Hcnojb-
3OBaHHSl TosapoB Ha BHyTpeHHeM pHeKC.

Hacrosmee CornaWeHHe BKnl04'aeT s Ce6A o6-
MeHHO nHCbMO XoroBapHaou.LHxcS CTOpOH,
KacatoIweCs TaMOKCHHbix noUL1HH.

OnHaKO, BLuweH3.01CHHMrI P)CHM HaH6OILb-
wero 6JnaronpXTCTBOsaHHX He KacaeTCX Tex
npCHMyLUeCT, NOTOpUe ,orosapHBaiomHeca
CTopoHhw np:nocTaBs.,Ior HJnH 6yyr npe-
AocTaBJITb:
- CTpaHaM, SMCCTC C KOTOphLMH on1Ha m3 Jioro-

sapHsaotwxcI CTopoH npHHHMacT y4acTHe

3 Y OC CYLUCCTBYMoWHX HJH 9 903MOXCHO
co~Naae.mbx B 6yAYWeM 'KOHOMHCCKHX 30-
Hax, TaMO)ceHHbuX comax 1H 3oHax cso6o-
HOl ToproBJ1H,

- pa3BHBaiouiHMCv cTpaHam Ha OCHOBe Mexc-
UayHapOnfHMX cori1aWeHHA.

- COCCelHHM CTpaHam s ue.ix pa3BHTHR npHrpa-
HHMHO Topro.

CTaTx 4
fn]aTeH 3a nOCTaBIH TOBapoB H npenoCTaa-

,ncHHc ycnyr 6y.2yT fpOH3BOnlHTbCR S Cso6o Ho
KOHBCpTHpycMOA Ba.'1OTe.

C UCJIbIo yBe.IH4HHJ Toaapoo6opoTa H
pacwHpcHHX ero HOMemiKmaTypbI I0oHH4CCKHC
H 4 1}31IeCKHC rzHua MoryT OCyWuCCTSIRTBI B3aH-

MoCBR3aHHbEe ToprOBWe onepaUHH, BK.1o4ag
cAejixH Ha KOMnCHCaUHOHHOA OCHOBe, B pamiax

e~crsytoLucro a 0bHH.'IsHHH H PoccHm~cxo
(ce~aepaUH 3axoHoiaTe.bcTBa.

CTaTb 5

KoMnereHTHbIe opramw JloroBapHBaaowHxcs

CTopoH 6yayT He3a.1e "IHTeIbHo npe.ao-
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CTaB;1RTb, a pa.iKax I3CCTyIOwuero a Ka zo0
M3 CTpaH iaKOHOlaTC.'IbCTBa, HCO 

6
XOAHiMwe

Pa3pCIUCHHX .19 )KCOpTa H HMnOpTa TOsapoB
H ycnyr.

CTaTbh 6
I. AoroBapHsaomuHec CTOpOHw 6ynyr c-rpc-

MHTbCX H36CraTb KOHIHKTHJX CHTyauHA so
n3aH4IHOA TOproBa1C. Ec.H, TCM He MeHce, B
Toproajie MC3* .LoroBapmBaiLOHMHMc CTopO-
HaMH BOI3HHKHyT npo6nCMb., ynOMRHyrTbi B
nyHKTe 2 HacTositluA c-raTbH, OH npHcTynaFoT
K KOHCy~fbTaUHRM He no4lcee, 4CM 4CPC3 30 nIHeA
noceic ncpca4H O'nHOA H3 HNX COOTBCTCTByHO-
uweA npocb6bj B paMKax KOMHCCHH, ynOMRHyToA
8 CTaTbC 9 HacToSILuero CornaweHH. 3TH XOH-
Cy.,bTauHH 6 y.3yT HauCereHbI Ha flOmCK B3aH-
MonpHCeneMoro PCWCHHX BO3HHxKwX npo6-
nem. Kaxziaai Qoroapm4aiowascx CTopoHa
o6ccnC4HT, 'TO, 3a HCL.1O'4CHHCM KpMTH'4CCKHX
CHTyaUHA. onpCeJ.CHHbx 9 nyHKTC 4 NacToRLuweA
CTaTbH, CIO He 6ynyT np fJnpHHHMaTICI HmxaxKe
4CACTBH9 AO Toro, iax COCTO¢TCX TaKHe OH-
cyJIbTaUHH.

2. 1O10CeHH nyHKra I HacTosaweA claTbH
6yay-r npHMeHnTbca, eC.CH 30 B3aHMHOA Top-
roJIie Kax0o.-nH6o Tosap HMnOpTHPyCTCA Ha
TeppHTopHIO OaHO H3 ,DoroaapHBaJULLHXCA
CTOpOH B TaK1x B03pOCWHX KOJIHNeCTBaX J144
Ha TaKHX yC.qOBHAX, KOTOPUC HaHOCST K1IH yrpo-
wa)oT HaHCCTH ywep6 OTC'CCTCHHWM npoH3so-
4HTC4 M no.lo6HbIX NAM HCnoCpeACrSeHHo
XOHKPpHpyIOuHX Tosapos. B 3TOM cny'ae ,ioro-
aapHaaiotuaacx CTOpOHa, o6pawa owuca c
npoc-6oA o nposecHeHm1 KoHCy4 bTaUHN, 6yAeT
npe..OCTaBJlAT nipyrog AorosapHBaowe/ca
CTOpOHe BCIC HR4 opMauwo, Heo6xof.HMyioI WA
nolpo6Horo H3y4CHH 8OHHKWCA CHTyauHH.

3. ECJIH C Hamaila KOHCyJ1bTaUMA, HO me nOfl-
Nee, CM mlepe3 3 McCua, JforoBapHBaoulHeca
CTOpOHbI He rlnp41yT K corjlacHio OTHOCHTCJnbHO
,1CCTBH, n03BO.IRH)LUHX H36c eaTb T31CO CH-
TyaUHH. AorosapHaaloLuascs CTOpoHa. o6pa-
THBWaRSC C npocb6oA o npoBC CHHH KOHCy4Ib-
Ta.uHr, 6yieT HMCTb npaBo orpaHH4HTb HMfnOpT
COOTBeTCTBYIOLUHX TOBaPO 0S TON CTCneHH H Ha
TaKOA nepHo: BpeMHH. KOTOp61C Heo6xORHMbI

AIS lpClOTBPaLLCHH$ MIH 14HKBHnaUH ywep6a.
4. B KpHTH4CCKHX CbTyaumgRX, Kor xa 3anxcp,-

Ka B npHHATHH Mep Mo)KeT HaHeC TpyA-
HOyCTpaHHMWA yl. ep6. AoroaapHsaLouaxcs
CTOpoma MOWCT Bp.MC4HHO npcfnnpHNRTb
3aLWHTHbiC nCACTBHS. OnHaKo, 8 TaxoM cny4ae,
,loroeapHaaouweca CTOpOH61 .30.'I*HbA HC3a-
IC.L-IHTCIbHO npHCTynHTL X COOTBeTCTBy)OLIIHM

KOHCy.IbTaU, SM ='IR pa3pCWCeHHX C.10*KH1BWCACI
CHTyaUHH.

5. flpH 16ope MCp B COOTBCTCTBHH CmaCT0-
LUCA CTaTbCA gorosapHsa)owuHCCR CTOpOHw
6ynyr OTnasaTi npHOpHTCT TCM H3 HHX,

KoTop0lC oKa3bIBalOT HaHMCHbwUCC HeraTHBHOC
941MRHHC Ha fAOCTH)4(eHHe Ue,1eC HaCTOSLuero
Cor.nauJeHHA.

CTaTba 7
B OCyLUCCTB4CHHH aCTORuero Corna,,,CHHA

,A.oroBapHsa)oLuHc¢n CTOpOHb 6y4IyT co6.rwO-
aTbl npHHuHnbi reHCpalbHoro cor.aUeCHHA no

TapH(laM H ToproBIC i A1T/.

CTaTb 8
orosapHnaaIoLUHCe CTOpOH b 6ynyT

BCCMCPHO Co0 eCCTBOsaTb Ha AonJrocpo4HoR N
B3aHMOBbarOCHOf OCHOBe ToproaJie H HHbM
BIt-naM 3KOHOMH4CCxoro COTpyAHH4CCTa m HX
AHSCpcH(4KauHH, BKn1Io,4&x npHrpaHH4Hy)O
ToproSJlIo, AoJlroCpO'H4be nOCTaUSH npOerT-
Noro xapasTepa, a Taxi€C yiacTH¢ ManlbIX N
Cpc41HHX npnJlpIrTm S Toproone. C uCnbIO
A1OCTH*IeCHHA 3Toro OHM:
- peryjiSpHo ny6JlHxyWo 3aKH H pyrHe HOP-

MaTHBHblc aKThi, CBI53aNble C 3CKOHOMHMCCKOR
e1CTCJ1bHOCTr1o, S TOM '4HCJe no Bonpocam

TOproanm, NH4BeCTHULf, Ha.oroo6noxeHHN,
6aHKoacKoA H cTpaxOSOA aCATCnbHOCTH N
npoHX $HHaHCOBWLX ycinyr, TpaHcnopTa N
yCIOBHR Tpyla;

- COaCeCTBy)OT o6Meiy KO1HOMHecxoA HH4op-
MauHeA;

- CO.3;CCTByIOT pa38HTHiO npRMoro Toproforo
H 3KOHOMHIecKoro COTpyaHHeCcTBa Ha ypOeHC
OTflC.'bHbzX perHOHOn. 5 TOM qHC. B O.'aCTH
AecHoro XO3XACTsa, rOpHo1o6blBa)OLLiCA
npOMbU.41eHHOCTN, X14MH4CCKOA H pC3HHO-
TCXHH4CCKOA npOMWWACHHOCTH. 3KOIOrHH M
oxpaibi oppyAra1oWCA cpcZib, np0H3BonCTsa
3HCprt1H, cejlbcKoro XO3SHCTBa H flpOH3-
BOaCTBa npo0YKTo0 nHTaHHX, a TaK,Kce a ;ipy-
r1x o6,iacTax, npexc-rasAXoWHx B3awMHbIgi
HHTCPCC.

COTpyJIHHICCTBO Ha yposHc perHoHos
No0KeT OCyUICCTB.4STbCS Ha OCHOse OTaCb-
HbiX cornauJCHHA H npOTOKO,10;

- 3ax.1oaHoT no eonpocaM npHrpaHHHOAl
TOproanK noroaopw m npoTOKO.IbI, nononHa-
IOUIUHC HaCTORLUeC CoraWUeHe;

- COeCACTByROT peaClH3aUHH 1io4rocpO4H1bX
paio4bix cornaWeHHA no npoi3SOnCTBeH-
HO KOOnCpauHn;

- O¢C5'leCTB.1RIT 3auiHTy HHBeCTHUHA H co3-'alOT
S.-I1 HHX 6n aronpHRTHbA K.1HMaT Ha OCHOBC

pitpHUHnfOD HC41HCKpII.HHaUHH H B3aHMHOCTH,
B 4aCTHOCTM, B TOM. 'TO KacaeTCR nepesona
npH6biaCl H penaTpmauHH HHBCCTHpoBaHHorO
KanHTaJna;

- o6cecnCe4HBaXoT Hco6xonHIMyFO 3auHTy H ocy-
uWCCTB.ICHHe npaa Ha npOMMIUUCH1yIO. KOM-
MCpCCKyIO 14 HHTeLlCeTyaJlbHylo co6CTSeH-
HOCTb;
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- HC3aMeXIHTC,bHO Coo6Wa)or pyr apyry o6
H3MCHCHHAX a CBOCM 3aKOHOaaTCJbCTBe,

KOTOP61C MOrYT nOBJ1HATh Ha BblnOJlHCHHe
HacTouwero Cor.maWCHHX.

CTarbl 9
KOHTpO.'Ib 3a XOnOM BhrnOjlHeHHX HacTosEUcro

Cor.lawcHHx 6y.2CT OCyWUCCTBaJnTbCx cneuHaJnb-
HO co3.aaa¢.eog jwn 3THX UeC Mc npaBH-
TCflbCTBCHHOA I)HHRHUKO-OCCHACKOA KOMHC-
cHcH no 3KOHOMH'4CCKOMy COTpy.AHH'4eCTay.

KoMHCCHX MOWCCT npCflCTaBITb pCKOMeHKa-
UHH no flpHMCHCHHO HacTosucro CornaWeCHH
H ZIA ,OCTH)IKCHHS ero ueiiA.

3a.aaMH KOMHCCHH NBaIXIOTCn:
- CO.CeCTBHe pa3BHTHIO TOprOBH H HHJX

BHflOB KoHOMHqccKoro COTpYIHH4ecra;
- Bbjpa6oTia pCKOMeXaUHR C Uenb$O ycTpaHe-

HHR n1pcnrgTCTBHA B ToprosJie;
- pacCMOTPCHHC BOlpOCOa pCa.IH3aUHH HaCTOS-

wero CornaWCxHs H 8O3MOXCHbZX pa3Horna-

3acCeaHHs KOmHCCHm npoBOfaTCi noo4c-
PC.HO B IZHHAIHZHH H POccHAcKoR Oeaepau.HH.
lno npCXO)CHHIO OZHOA H3 floroBapHgaao-
WLHXCS CTOpOH 6yiAyT npoBomHTbCa ionon-
HHTC.'bHbIC BCTpC4H B BO3MO*HO KOpOTKHC
CPOKH conpc-icciaTc.eAC KOMHCCHH Hill HX
3aMCCTHTC.lCA.

CTaTs 10
B Pa3SHTHH HaCToSwucro Cor.naweHHg Xloro-

eapiia'owecR CTOpOHw moryT 3aK.,Io'aT
COr.,aWeHHR H flpOTOKOlbZ H pa3pa6aTblBaTb
nporpaliM.bi CoTpy HH4eCTBa.

CTaThl II
B ToprOBO-KOHOMH4CCKHX OTHOWCHHRX MC4K-

,ay ( 1H.HICKOr PCcny6HKOA H POCCHACKOA

(DelpauHefil nOOWCH1I HaCTOauwero Corxta-
UJCHHR 3aMCHRIOT riO.'OwcHHS C.1eayIoUOHX 4HH-
flHH2CKO-COBeTCKHX corlaWeHH, perylHpyo-
LUllS TC )KC CaMblC H.H aHaLorH'4HblC Bonpocbl:

Toproooro aoroeopa or I .eea6ps 1947 roza.
CorziaWeCHin no TaMOweHHbJM Bonpocam OT
24 HOR6px 1960 rosa,
CornaWCHMa o6 o6paosaHHa rloc-roRHHO A
Me)KnpaBHTeIlbCT BeHHOA 4 H H~lHICKO-CO-
BCTCKOA KOMHCCHH no 3KOHOMHMICCKOMy
COTpyOHH'ccTry OT 10 4eapan 1967 rona,
CornaweHnIa 0 Tonapoo6opoTe H nnare)Kax
Ha 1991-1995 ronwa Or 26 OKTR6px 1989 rona
H

OTHOCRWIHXCA X 3TH4 corJlaWeHHAM AOFyMCH-
TOB.

CTaTb 12
Hacroawee CornaweHe BCTynaCT 9 CHxy

'iepc3 30 AHeR noc n Toro, ar , ,orOBapHnaIO-
Lw4ecn CTOpOHbl yse BoMsTa pyr npyra o abnon-

HeHHH IOpMHA eCKNx npoUCeUp, Ho6XolNM6X
AJ1R OCT)IIJCHHA ero a cx.y.

CTaTs 13
Hac-rosLuce CornaWeCHae 6yaT ocTaTcs a

Cewe AO TeX nop, nora onma K3 Roroaapusao-
UIHXCX CTOpON He flCHOHCNpYCT ero, yBCAOMHS
o6 3TOM 8 nHCbMCHHOA 4OpMC Apyryvo Aoro-
SapHxaboutbocx CTopoHy a LCCTh MecUse.

CoBepWeHo 5 Xe.rmcrnx 20 QHnapm 1992 rona
a QByx nOJTHHHIX 3K CMnJlpaX, zaxLIA Ha
(HcKOM H pyccKOM numax, npH'eM o6a Tecra
HMCIOT O HHaosyio cKy.

lo yriOJIHOMOqHio HlpaBHTeJMCTBa
cDHHJ]S1H1jcKOH Pecny6mKH:

KAYKO IOXAHTAJIO

1Io yroJiorOMOmio 1IpaBHTe.rnCTBa

PocCfiicKoii 4Iexepairvm:

I. 0. ABEH
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EXCHANGE OF NOTES - tCHANGE DE NOTES

XelbCHxHu, 20 esapi 1992 rona

rocnOaHH MHHHCTp.

B cas3H a no.nHcaHmem cero 4Hcoia Cor-
.1aLWCHH MVIC)3y IlpaBHTC.IbCTBOM PoccHcACoA

(D.2cpauHH H f'paaHTe.bCTBOM 0HHA.SIRCKOA
Pecny6,HKHn 0 TOpro'e H 3KOHOMH4eCKOM
COTpyHH4CCTBC H ccbulaAcb Ha CTaTbiO 3 ynomm-
HyTOrO CornIaWeHHi, no3T8epCw ao oCTHrHy-

TYO Ha neperOBopax aorOBOpeHHOCTb 0 HH-
mCecienywouieM:

KaxcraX H3 aorosapHsaoLUHxca CTopoH
BO3,aCp)HTBC2 BPCMCHHO Ha aBTOHOMHOR OCHO-
Be OT npHMCHCHHXI HOBblX BBO3HUX nOULINH nH
COOTBCTCTByIOLUHX no CBOCMY nlCACTBIO HaJno-
roB H c6opos so B3aHMHOR ToproBhe.

B TOM cny'ac. ec.iH oama H3 aloronapHaa-

IOWHXCi CTopoH npHMeT pCWCHHc nPHMCHATb
nOW.iHHbl, na.iorH H C6Opbi

, ynOMRnyrTwe 8

npefabi~ytueM a63aue. 3T 3orosapmBaowuaacx

CTOpOHa yBe;OMHT 0 CBOCM PCWCHHH He
nO3,.Hee TpCX MecAll ,O BCTyrI'CHH ero B c'ny
apyryo IorosapiBaLuyIoCR CTOpOHy.

EC.I o,3Ha w3 ,oroBapHiaotutmXc CTOpOH
npexnlocHT npoBeeCHHC KOHCySnbTaUHH o noc-
Jne-ICTBHRX BO321eACTBHR TaKoro peWeHHa. TO
TaKHe KOHCy.IbTaUHH COCTORTCR He3aMeXIH-
TC;IbHO. I

flO.IO)eHHa HacTosLuiero nHCbMa He npH-
MCHRIOTCA K TaMOCHHbi-M rpynnam 1-24 rap-
MOHH3HpOBaHHOA CHCTeMbI onHcaHHm Hi xO.aHpo-
BaHHA TOBapos.

.aopOBapH aOuecs CTOpOHW B KpaTmart-
LtHA CpOK, HO He no3,aHee, 4eM epe3 TpH MeCSua
nocic noanHCaHHR yxa3aHHoro CornaLueHHa,

palpa6ora#oT H cor.,acy)oT lpaamna npOHCXO)K-
2CHHs Toeapol. Koropbe 6yayT npHMeHATbCX 8

uC.ix ynoMUayToro CoraweHHa.

flpHIHre. rocno.3xH MIIHHCTp, MOH 3asepe-

HHR B CaMOM BbICOKOM K BaM yBaXeHHH.

17. AeeN

flpeaccAaTenb KOMHTCTa
5HCWHCKOHOMH49CKHX CBle3C

Pocc~cKol oi Oc2CpauH

Ero pe BOCXOnHTe.-lbCTBy

r-. K. IOinmi.o.

MHHHCTPY TOproBH H npOMhlEIUflCHHOCTH
OHmsHacxoil Pecny6nHXH

XCJIbCHHKH
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BpeMextIHbe npaBBH

flPOHCXOWKAEHHK

B ToproB.le mewiay PoccHxlcKot 0eaepauHegl
H (DHH.'IRHHACKOA Pecny6,sHxog

8 COOTBCTCTBHH C nOJnOiCeHHaMH nHceM.
KOTOpbIMH PoccHAceaM H 

0
HHJI RUCKaj CTO-

pom.i o6MeHSXnHcb 20 HBaps 1992 rona npH
nolnHCaHHH CornaucHHn Mexecy JlpaBHTeCJlbCr-
BoM PoccHccol 'VaeepaUHH H npaaHTeJlCT-
BOM 0DHH.1RH1CKOR Pecny6HicH 0 ToproBJ1e H
3KOHOMH4eCKOM COTpyZHHMeCTBe, IOCTHrHyTa
.ioroBopeHHOCTh 0 HH0 e JceyIOeM:

CTaTbS I
B ueMINX npHMCHCHHx nono*eHHA ynoMXHy-

TbJX o6MeHHbjx nHceM, CJc.1yIOLUat npon yKUHx
6yIeT paccMaTpHaaTheX KaX:

I. (0bmcKoro npOHCXOXC.eHHs:
a) npoayKUHA, flOJ1HOCTbw0 npOHIBeeHHaX B

(
4

HHal HIHH, KaK 3TO onpe.ie.aeHo B c-ramle 2
HaCTORLUHx flpaBH1.

b) npo.IYKUHM. npOH3Be.3CHHaR B OHHIRH3HH,
np npOH3BOnCTBC IOTOpOR HcnoJb3OBHCb
HHbC H3 JCHR KpOMC yxa3amHblx 5 flygirTe a),
npH YC.IOBHH, 4TO .2aHHaas npoyxuHx noa-
sepr~lacb AOCTaTO4HOA o6pa6oTXCe HJ nepepa-
6OTKC, xaK 3TO npe.3yCMOTpeHO 5 CTaTbe 3
HaCTORLJIHX fpaBH.I. 3TO yCJ1OBHC. OHaKO, He
6y7e npHMCHBTbCX K npo yKUHH pOCCHACKOrO
lpOHCXO4(1eHHA B noapa3ymesae.loM HaCTOR-

LUIIMH r'paBH.qaMm CMbiC.nc.
2. PoccH~cxoro npOHCXO-eCHHA:
a) npo3yKuHR, non1HOCTbWo npOH3BC:IHHaR B

PocciH. Kax )TO OnpC2C.ICHO B CTaTbe 2 HaCTOA-
tUHX "IpaH.

b) npo.yKun, npOH3BC CHHag B POCCHH, npH
npOH3BO.2CTBC KOTOpOR HcnO.'h3OBaL1HCb HHbWe
HW3,e.IHR KpOMC yKa3aHHbWX B nyHKTc a). npH
yC:IOBHH. 4TO aHHaR npo.iyKUHR nozeepracb

.aOCTaTO4HOA o6pa6oTKe H.iH nepepa6oTe, KaK
TO npe.iyCMOTpeHO 0 CTaTbc 3 HaCToIL1IIX

nlpaaH.1. 3TO yC.iOBHe, OnHaKO. He 6y3eT npH-
MCHRTbCX K nponyxlUHH HHcKoro npocxoe3ce-
HHR B nonpa3yMeBae,,loM a.aHHblMH 'lpaBH.1'4H
CM61c.le.

3. [IpH DpHMCHCHHH nO.10ceHHil nyHKTOB I
H 2 K npoIyKUHH pOCCHACKoro npOHCXOKacHHE

npHpaBHHBaeTca npOAyxUHA npOHCXO4UCHHE
Tex rocyaapCTB, KOTOpble BXOaAT 8 CoApy-
UWCCTBO He3aBHCHMbX rocyaapCT.

CTaThN 2
C.ienytowa.x npO. ICUHm 6y2eT C4HTaTbCS

nO.HOCTbIO npOH3BCACHHOA HuH B 0HWI2HnHH
HIH B POCCHH, eaK :)TO ysa3amo B nyHKrax I
a) H 2 a) CTaT6H I HaCTORLUHX rpaBHl:

a) MHHepa.bHbe npoayxwT, ao66lTbe HI
Heap H.1H MOpCKoro QHa 3THX CTpaH,

b) pacteJwbHbe npouy-rh, co6paHHbIe B
3THX cTpaHa.,

C) )(HBbJC XCHBOTHIC, pOAHBWHCCA H Bblpa-
LUCHHbIC B 3THX CTpaHax,

d) npolyrrbi, nOfly4CeHH6C OT *HBWX uKHBOT-
HLIX, BJpaUCHHbX I 3THX cTpaHax,

e) npoAyrrw, noJ.y'eCHHWC 3 pC3yfl.taTC
OXOTLI HnH pw6onoBCTS a nIPOBOflHMlX B ITHX
cTpaHaX,

0 npoxayrw Mopcxoro pw6ononcBa H
APyrHc npojyrru, Ao6brr,-e ix cyuaMm,

g) npoflyrrh, H3roToJCHHlC Ha 6opry Hx
IunaBy4xX pb6o3aBoQoS, HCXJUO'IHTenhHO H3
npo yrTos, yKa3aHHIX I flyHKTIC f),

h) co6paHxwe B ITHX cTpaHax Hcnon63OBaH-
Hue npoxyKTU, nproaHblC TOAILKO ,nn
BOCCTaHOBICHHS CbpIP,

i) OTXOflh, tIOny1CHHbC B npouecce npo-
H3BOnCTBa B 3THX cTpaHax,

j) TOBapbi, npo3BeacHHbcB I8 3THX erpaHax
HCIlO')4HTejIbHO H3 npOVKTOB. yKa3aHH6ix a
nyHKTax OT a) no i).

CTaT h 3

1. B ucRx npHMCHHHA CTaTbH I HacTolLUHx
rlpaaHJI C4HTaCTcX, ITO Maepma.n 6c3 CTaTyca
npOHCxou*neHHx nozaepriHch jiocTaTOlHOA
o6pa6oTXe H.lH nepepa6oTe, CCJ1H nOJIy4CHHEJA

flpOAyKT KJlaCCM4IHtLHpyCTCX B HHOI no3HlHH
Ta~omeHHorO TapH(pa, HC)KeCnH MaTCpHmanj 6C3
CTaTyca RpOHCXOACueHH. Hcnonlb3OBaHHbIe AZ.IA
cro H3rOTOBJleHHR C y4CTOM nOlO)KeHH nyHKTOB
2 H 4 HaCTOXLUeAi CTaTbH.

2. ToBapLi. ynoMRHYTUC B KOIOHIaX I H 2
flepcx4HA I'pHio KeHH 2, BMeCTO nO.1O*CHHA

nyHKTa I HacToRweIC cTaTbH. anwHbl Co-
OTBCTCTBOBaTb TpcOOBaHHRM, H3.'l0*eHHbM B
KO.lOHKe 3 yIca3aHHoro nepe4HR. I)

3. 0 conepwaxim H npH. HcHHH nyHKTOB l

H 2 POCCHACKaR H (bHHIXHCKaB CTOpOH61
noronopITCa no3ZlHee Toraa, xoraa PoccHficxaq
De€aepaUM3s Ha4HeT InpHMCH.Tb TaMOWeHHbi]

TapH , OCHOBblBaou.HACXc Ha rapMOHH3HpoBaH-
HOA CHCTCMC.

4. npH npHMeeHHH nyHKTOB I b) H 2) b)
CTaTbH I cne.ytoluxe oiepauHH o6pa6OTKH H
nepepa6oTXH C'HTalOTCA BO acex cnly'aAx

1) L maxwe yc.'oaHIox npenouraT, %TO CTOHMOC MaTepHx-
.0os 6c3 CT3T) C pO XO.cX&. HC npC.&*utaCT lonpee.uCcx-
mmA; npouemT OT ueHh rOTO&oA npOzy.umwH. wi.1x ro yno-
.MHVThJC MHaiepUa- O6pHOTaH ICim ncpcpa6oTaHhd
cor.iacxo nO.iOxem m flpe'i fpt.io/ehl..a 2
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HCaOCTaTO4HbIMH xli npHo6peTCHHR Tosapa.MH
CTaTyca npoHCXO*.'CeHHa, HC3aBHCHMO OT Toro,
H3MCHHnaCb H.H HCT nO3HUHR TaMOwKeHHoro
TapH4)a:

a) onepauni no o6ecne4CHHta CoxpaHHOCTH

TOBapo8 B XOpoUJC COCTORHHH BO BpCMR
TpaHcnOpTHpOBKH H xpaHeHHR (BeHTH;IHpO-
BaHHC, B3BcwHBaHHC, npocywKa, oxia 4(eHHe,
noMeWCHHC B COJICHOA pacTeop, paCTBop
nByOKHCH cepbl, H apyrHe BOAHbie pacTaOpbl,
yflaW1CHHc noBpCeZCKeHHbIX 4aCTCfl H :xpyrHe
nonao6HbIe onepauHH).

b) npOCTbC onepaUHH, TaKHe KaK: nbuneyna-
jleHHe, npoceHaHHe, COpTHpOaKa, KxnaccH4)H-
KauHR no Ka4eCTBy,,no36opKa (BKslowaA COCTaB-
JrcHHe Ha6opoB H32e.IHA), npoMbIBKa, noKpacKa,
pe3Ka,

c) i) nepeynaKosxa, pa36HBKa H KOMnncKTO-
BaHHc rpy30BblX MCCT, ii) pO3nHa, pactacoeKa,
ynaKOSKa B MCLUKH, BILIHKH HnH xopo6KH,
( HKCHpOBaHHe Ha KapTOHC nH AOCKC H T.a., H
ace uipyrHe npOCTbIC ynaKoBo4HbC onepauHH,

d) npHxpen.CHHc 6HpoK, THKeTOK H apyrHx
nono6HbIX OT.IH4HTe.'bH6IX 3HaKOB Ha nponyx-
UHIo H.H te ynaKoBKy,

e) npOCTOC CMeLuHBaHHe npo-nyXTOB, OaHOrO
HoH pa3Horo BH-a, B c.i')me, eCJIH XOTb O2HH
H3 KoMnoHeHTOB cMecH He OTBe4aeT YCJ1OBHRM,
H3.10KeHHbIM B HaCTOLHX rlpaaHnax. nO3BO.iT-
OwwIiM eMy C4I)TaTbCI .'H6O (4HHCKOrO, .1u6o

pocc~IcAKoro npomcxow-.eHHR,
f) npocTan c6opKa neTa.,cA B KoMn'e)KTHOe

H3IeFlHC.
g) KOM6HHaUHn .3B>X H.AH 6o'ce onepau. ,

yKa3aHHbiX B nyHKTaX OT a) nO f.
h) 3a6og W1aBOTHbIX.

CTaTbjR 4
i. ,ais no.y'4cHHi npCuMyWeCTa, npCAYCMOT-

PCHHb1X ynOMRHYTbMM O6MCHHbiMH nHCbMaMH,
TpaHcnOPTHpooKa rosapos pOCCHICxorO HJIH
(PHHCKOrO npOHCXOWL2HHI AOJWHa OCyLLICCTB-
JIXTbCf"

a) HMIH 6c3 TpaH3HTa 'epC'j TeppKTOpHKo fpy-
rHx cTpaH,

b) HAM '4epC3 TCppHTopHo oAHOR Hn M
HecKO'IbxHX cTpaH, np Heo6XOIHMOCTH C ncpe-
rpy-KoA KnH BPCMCHHbJM xpaHCHHCM 9 3THX
cTpaHax, npH yCJlOBH, 'To TpaH3MT o6ycjnoBeH
reorpaHI'CCKHMH npHM4HaMH M1H TpaHcnOpT-
HbIMH Tpc6OBaHHAMH H 'TO TOsapbi o"Tasa!HCb
non TaMOCHHMbIM KOHTpO1CM H He noCTynann
B ToproB.'ioB H M nOTpc6.IeHHC B 3TMX c'rpaHax,
N 'TO C HHMH He npoH3B oHnHc HHKaeHe
onepauHH, xpome KaK paarpy3xa H nepCrpyKa

JIUH onepauHH, Heo6xoaHMbic Ann noA epCaaHB
HX B XOpOWCM COCTORHHH.

2. B CJy'aC BO3HHKHOBCHKZ o60CHoeaHHbix
COMHCHHA, TaMOAeHHwA opraH cTpaHW HMnOp-
Tepa MO*CT noTpc6oBaTu npCCTasJlCHHe CJI;W-
iOUJtHX QononHHTeJlbHbX AOKyMeHTOB AilS

IOHCTaTHpOBaMH bnOJleHCHI BbJWeyKa3aH-
XMX ycJlOB fl:

a) HnN eAHHxA conpOBOATCJbIbMfl JIoKy-
MCT, O4)opMCHHa B crpae 3%cnopTepa. Ma
OCHOBaHHH KOToporo ocyueccTBJneTc TpaHC-
DOpTHPOBKa TosapoS 4PC3 CTpa.y TpaH3xTa.

b) HJIH CepTH)MraT., nlpeocTaaJleHHblR TamO-
(CHHbJM opraHoM CTPaHbI Tpa.3WTa, 5 KOTOpOM

yxa3aHbI 'CTOC OnHCaHHC ToBapoS, AaTa pa3-
rpy3KH H neperpy3KH Toaapos, AaHHb1C An
KACHTM)HKaUmm cyn.a HnM Apyroro TpaHCnopT-
Horo CpCACTBa. a TaKC CBKACTCnbCTBa o6
YCIOBHaX, B KOTOPbIX TOBapI HaXOAHJnCb B
cTpaHC TpaH3Ta.

c) HJIm, B cJly4ac OTCyTCTBHS BbLUJCyXa3aHHbIX
JAOKyMeHTOB, nio6wbie pyrHe COOTBeTCTByloUHC

AOKyMCHTI.

CTaThM 5
I. Ha Tosapw co Cra-rycoM npomcxoic<eHHS
COOTBCTCTBHH CO CTaT.CR I Hac-roSuHX

flpassni pacnpOCTpaHRiOTCx npH HMnopTc B
PoccHIo KJlN (DHH1n HAM npCHMyLeCTBa B
COOTBCTCTBHH C noJ1oRwHHiMm ynOMRHyTbX
o6MeHHbix nHCeM npa flpCCTaBJlCHHH Aexnapa-
UHH o npoHcXo)KIHHH. COCTaBICHHOA -3CnOp-

TCpOM.
2. 3KcnopTep MO*eT COCTaBnTb AeKnapa-

UHIO 0 npoHCXO1ICHHH nyTeM ACXJapHpoaaHHx

Toaapa Ha C4CTC-4)aKType no o6pa3uy, yxa3aHHO-
My B npH.9O)eCHHH 3 K HaCTOUIHM IlpasinaM.

Kpome C4CTa-aKTp pb.laKapauHwo o npoHc-
XO*.3CHHH MO)KHO COCTasBITb H B YBCaoMICHHH
o6 oTnpaxe 4-im B .,lo6blX ApyrX KO MCp-
4CCKHX aOKYMCHTaX, B KOTOPbJX OnHCaHHC
ToBapoB nOCTaTO4Ho noapo6Moc ArIS HX JICJH-
TH HKaumm.

3. ieK.apauHx o npoMCXOnCeHHH COCTaB-
JlXCTCR Ha OaHOM m3 513biKOB CTpaHbI-3KcnopTepa
(Ha pYCCKOM HAH )HHCKOM MJH WuBeacKOM) MJIK
aHrJnHACKOM 93blKC.

1pM COcTaBCHHH cKjiapalHM 0 flpOHC-
XOXCACHHH OT pYKH 3anIHCH AojflXKH npOH3-
BOAHTbCg 'cpHH21aMM H nC4aTHblMH 6yisaMH.
X exuapauHa ynOCTOBepAeTCA nCeaTb)O K JIM'HOA
no:nmCbLO. :KcnOpTCp aO.I)4CeH xpaHHTb ronHIO
yKa3aHHOi .CKnapaLIHH He MCHCC AByX MAT.

4. ACeauapauks MOCT 6bmi. npeACTaBfleHa B
HCKuIO4HTC.bHOM noptoKe TaK)~e nocne 3Kcnop-
Ta COOTBeTCTBY OLHX ToBapoB. B ciny'ae
npeCTagCHHa aCK.IapaUHH o npOMCXO*eCHHN
TaMo)KCHHOMy opraHy nocne HMnOpTa TOBaPOB
co6msodaerca npoueaypa, nptaYCMOTPCHHaJ
BKoHoaaTCnbCTBOM cTpaHw m-MnOprepa.

5. 3KcnopTep o6a3a.4 no TpC6oBa.HIO KOM-
neTCHTHbiX opraHos npCAoCTaBJASTL nto6we
AionojMTJnLMHbe AOKa3areTIlcTaa, KOTOpUC MO-
ryT C4HTaTbCa HCO6XOAHMWMMH Ann nOATIepK-
ACHH npaaBJMLHOCT onpeenexns npoMc-
XOO ,aeHHR 3KcnOPTHOrO TOBapa, a TaKwe no-
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nycxaTm a 3Tmx uejixX nposepry KoMnCTeHT-
HlbIM opramaMH.

:KcnopTep aOnCH xpaHHTb 9biWeynOMX-
HyT1iC aOKyMeHTbI He Meses AYX nT.

CTaTbh 6
I. B ue.nix o6ecnelexHai Hamleatuero npm-

SICHCHH HaCTORLWHX rHpaBHJ PoccHlAca H
(DHH.' M.3CKas CTOpOHbi 6yZyT coaeACTBOBaTb
apyr apyry 'epe3 CBOM TaMo*eHHble ae3 MCT~a
B npoBCKc nOzgHHOCTH H AOCTOSCpHOCTH
aeimapauHA o npoHCxOr.eMHHH.

2. D]onoiMHTCJIbHag nposepxa aeK.lapaumA o
npOHCXO(.3eHHm npOH3BOfalTCS 5b6opO'Ho HAMl
acerna B c.ly'amx, Kora y TaMoIKemmOrO oprama
cTpaHW HMnOpTepa HMeTcR o6ocmoaaHHOe
COMeHHe a nO.IHHHOCTH aOKYMCHTa 1IIH 9
AOCTOBCpHOCTH CBe'CAHHA. KacaKo)lwxcxl npoc-
Xo*,aeHHR ,3aHHblX TOBapos.

3. B uc.*Ixx npHMeHCHHv nOilOwcHHA nyMKTa
2 HaCTORUeAe CT3TbH TaMONKeHHbIA opraH
CTpaHbl HMr1OpTepa Bo3spa.[aeT TaMoMeHHoMy

opraHy CTpaH61 3xcnopTepa ncinapaumlo o

npOHCXOAeZCHHH HIM ee KOnKO H yKa3blBaeT
BO3MOWl(HWte np4HMb, KacaowLHeca coaepca-

HHS MM (popMb H npHBeWHC K TaKOMy
o6paLueHmo.

4. Pe3ynI1.TaTbI aonoiHHTCJbHOA nposepM
,3o.I)Hbl 661b coo6LUeH6 TaMOXceMHOMy oprahy
CTpaHi HMnop1TCpa 3 BSO3MOKHO KOpOTKMA cpoK

H aO.imcHbl 6blTb iIOCTaTOHblMMH D1 npHHTHJ

PCWCHH 0 TOM. KacaloTCX JIM Bo3BpaWCHHb1C

AiOKYlIeMTbW I1aKTMICCKH BbIC3CHHblX roaapoa H
MO*eCT jim 6bTb 4ICTaKTleCKH pacnpOCTpaHCH ma
ITH TOBapi pcI(Mm, npCVCMOTpCHu~lA a ynoMx-
HyTWX O6MCHibIX ncbMax.

CTaTa 7
PoccmfcKax m 0 MHnaKicka* CTOpOHWi 6yayT

npHMCHR1Tb npe [yCMOTpeMHHbe HaUHOH~albHbIM

3aKoHO~aTCJbCTBOM caHKUHMH OTHOWUCHHH TCX

iKcnOpTCpOs. KOTOP62C nPH COCTaJ1CHHM ]cKgna-
pauHR o npOHCXO*KaCHHH alonycKalOT SHCCeMHe

B HHX HC COOTBCTCTBYIOLHX aCACTBHTC.IbHOCTH

coemHmA B ueisx cnojib3oBaHHS pcM xMa,

npelycMoTpeHHoro e ynoMsHyTLJX o6MeHHbx
nHCbmax.

CTaTbX 8

rlpHmoxeHm K HaCToRLUHM nlpaamaM mani-

IOTCN MX eOTCMICMOA '4acuo.

CTaTIA 9
ComiaaaeMax a COOTBeTCTBMH CO cTaTbCe 9

CornaWCHH Me c~y npasHMehbCTaOM POC-

CHACKOA 04CnCpaUHH H npaTenlbCTBOM OHM-

JI.lUk1CKOA Pecny6nH]H O Toprolne H 35OHO-

MH4eCKOM CoTpylMM'4CCTSC OT 20 HBaapS 1992
roma Me*npaiTenbcTSeNxaa poccxlCKo4HH-
JlaKncK ca KOMHCCHx no 3KOHOMH4eCOMy

COTpyQ1H4ecTay Mo*CeT npHMMaTb pewems no

IMeHeHIIO nOnOeCHHA maCTON WX flpaan.

CTaTIX 10
CTOpOHm 6yAyT e~cro Ho KnH no Mepe

HCo6xolHMOCTH, s pamxax MeT)npaHe.Tebcr-
BeeHxo KOMHCCHM. ynoMilxyToA a cTamte 9

maCTOSLuHX lpaaBKl, paccMaTpMa Bonpocbi
npHMCHCHx fIpaali npOHCXO*,2Ciex C UC.b o
npxcnoco6leHHsi x K Tpc6oammiM Toprosbjx

OTHOWeCHH MeeC*y PoccHeC N (D HJIAH.He14.
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fnPHJIOKEHHE Xb I

rloscHTc.h, Hue npHMe4HH

(TcKCT cor~iacyexcn no3nmce)

IPIPHJIOA(EHHE Xb 2

nlepelek onepau w O6pS6OTKHl mI nepepa-
6OTK M4aTepHLIOB 63 CTaTyca npOHCXOXAeHMS
AJn nonymex4Hmm rOTODIN4 TOsapOM CTITyCa
npOmCxO*,ieNHa.

(TeKCT cor.iayeTcm n03.IHee)

IIPH.IO)KEHHE M 3

0OpMA MeK.lapauNN 0 npOHCXONeACHHN,
cOCraLaeNofl 3xcnopTepOM

H wInOnrHcaUHm cs 3aIBJXRCT, TO npxBe-
ICHHbC a NacToWLem 2OKyMeHTC Toaapw %BInS-
WOTCR ToBapaMx poccmAcKoro/4)HH cKoro npOHC-

XO*,lCHHA I COOTBeTCTBHH C TpC6oBaHHXMH
Bi)CMeHHbix flpasKl npoHcxo*<AHexxS, npen-
yCMOTpeHxbIX pOCCHACKO4HHnAHAlCKHMH o6-

MCHH61MH nmcbmaMH OT 20 lsxapx 1992 rona.

(MecTo H aaTa)

(lolnmcb H n laTb
3xcnopTepa)
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[TRANSLATION - TRADUCTION]

AGREEMENT' BETWEEN THE GOVERNMENT OF THE REPUBLIC
OF FINLAND AND THE GOVERNMENT OF THE RUSSIAN
FEDERATION ON TRADE AND ECONOMIC COOPERATION

The Government of the Republic of Finland and the Government of the Russian
Federation, hereinafter referred to as the "Contracting Parties",

Desiring to promote the development of mutual trade and economic links and
to broaden them on the basis of equality and mutual advantage,

Convinced that a market economy strengthens the effectiveness of the national
economy, improves conditions for close cooperation and promotes the openness of
the world trade system,

Having regard to the obligations of Finland as a Contracting Party to the Gen-
eral Agreement on Tariffs and Trade (GATT)2 and noting the intentions of the Rus-
sian Federation to follow the universally recognized standards and rules of interna-
tional trade, including the standards and rules of GATT,

Proceeding from the possibilities offered by the scientific, technical, industrial
and production potential of Finland and the Russian Federation for the implemen-
tation of cooperation with a view to diversifying economic reciprocity,

Have agreed as follows:

Article 1

The aim of this Agreement is to promote trade and other forms of economic co-
operation between Finland and the Russian Federation on a mutually advantageous
and long-term basis.

Article 2

The export and import of goods and services between Finland and the Russian
Federation shall be carried out through the conclusion of contracts by individuals
and bodies corporate in accordance with the legislation in force in each country.

Article 3

The Contracting Parties shall grant each other most-favoured-nation treatment
in all matters relating to:

- Customs duties and charges levied on imports and exports, including the proce-
dures for the collection of such duties and charges;

- Regulations concerning customs clearance, transit, storage and transshipment;
- Taxes and other internal charges of any kind, levied directly or indirectly on

imported goods;

- Methods of payment and remittance of such payments;

I Came into force on 10 August 1992, i.e., 30 days after the Contracting Parties had informed each other (on 11 July
1992) of the completion of the necessary legal procedures, in accordance with article 12.

2 United Nations, Treaty Series, vol. 55, p. 187.
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- Quantitative restrictions regarding the volume of imports and exports;

- Rules concerning the sale, purchase, transportation, distribution and utilization
of goods on the domestic market.

An exchange of notes between the Contracting Parties concerning customs
duties constitutes an integral part of this Agreement.

The aforementioned most-favoured-nation treatment shall not, however, affect
those advantages which the Contracting Parties grant or may in the future grant:
- To countries with which one of the Contracting Parties participates in economic

zones, customs unions or free trade areas that already exist or that may be
established in the future,

- To developing countries on the basis of international agreements,

- To adjacent countries with a view to developing trade between border areas.

Article 4

Payments for deliveries of goods and the provision of services shall be made in
freely convertible currency.

With the aim of increasing the trade turnover and broadening the range of prod-
ucts, individuals and bodies corporate may carry out interdependent trade oper-
ations, including transactions on a quid pro quo basis, within the framework of the
legislation in force in Finland and the Russian Federation.

Article 5

The competent authorities of the Contracting Parties shall immediately grant,
within the framework of the legislation in force in each country, the necessary
authorizations for the export and import of goods and services.

Article 6

1. The Contracting Parties shall endeavour to avoid conflict situations in re-
ciprocal trade. If, however, the problems referred to in paragraph 2 of this article
arise in trade between the Contracting Parties, they shall engage in consultations no
later than 30 days after the transmission by one of them of the corresponding request
within the framework of the Commission referred to in article 9 of this Agreement.
These consultations shall be aimed at finding a mutually acceptable solution to the
problems that have arisen. Each Contracting Party shall ensure that, except in the
critical situations defined in paragraph 4 of this article, no actions shall be taken by
it until such consultations have taken place.

2. The provisions of paragraph 1 of this article shall be applied if in reciprocal
trade any product is imported into the territory of one of the Contracting Parties in
such increased quantities or on such conditions as may cause or threaten to cause
damage to domestic producers of similar or directly competing products. In that
case, the Contracting Party which requests the holding of consultations shall pro-
vide the other Contracting Party with all information necessary for a detailed study
of the situation that has arisen.

3. If, after the start of the consultations, but no later than three months there-
after, the Contracting Parties do not reach agreement concerning the actions that
will allow for the avoidance of such a situation, the Contracting Party that has
requested the holding of consultations shall have the right to limit imports of the
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goods concerned to the extent and for the period of time necessary to avert or
eliminate the damage.

4. In critical situations, when delay in taking measures may cause damage
which may be difficult to eliminate, the Contracting Party may temporarily take
defensive measures. In such an event, however, the Contracting Parties must imme-
diately engage in the appropriate consultations with a view to resolving the situation
that has arisen.

5. In choosing measures pursuant to this article, the Contracting Parties shall
accord priority to those which have the least negative impact on the attainment of
the objectives of this Agreement.

Article 7

In the implementation of this Agreement the Contracting Parties shall observe
the principles of the General Agreement on Tariffs and Trade (GATT).

Article 8

The Contracting Parties shall do their utmost to promote, on a long-term and
mutually advantageous basis, trade and other forms of economic cooperation and
their diversification, including trade between border areas, long-term project-related
supplies, and the participation of small and medium-sized undertakings in trade.
With a view to achieving this aim, they shall:

- Regularly publish laws and other enactments having the force of law, relating to
economic activity, inter alia, on questions of trade, capital investment, taxation,
banking and insurance activities and other financial services, transport and
conditions of work;

- Promote the exchange of economic information;

- Promote the development of direct trade and economic cooperation at the level
of the different regions, inter alia, in the spheres of forestry, the mining and
extractive industry, the chemical and rubber industries, ecology and environ-
mental protection, energy production, agriculture and production of foodstuffs,
and also in other spheres of mutual interest.

Cooperation at the regional level may be carried out on the basis of individual
agreements and protocols:

- Conclude agreements and protocols on questions of trade between border areas,
supplementing this Agreement;

- Promote the implementation of long-term framework agreements on industrial
cooperation;

- Safeguard capital investment and create a favourable climate for such invest-
ment on the basis of the principles of non-discrimination and reciprocity, in
particular, with regard to the remittance of profits and the repatriation of in-
vested capital;

- Ensure the necessary protection and exercise of industrial, commercial and
intellectual property rights;

- Inform one another without delay of any changes in their legislation that may
affect the implementation of this Agreement.
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Article 9

Monitoring of the implementation of this Agreement shall be carried out by a
Finnish-Russian Intergovernmental Commission on economic cooperation, spe-
cially established for that purpose.

The Commission may present recommendations concerning the application of
this Agreement and with a view to attaining its objectives.

The tasks of the Commission shall be:

- To promote the development of trade and other forms of economic cooperation;

- To formulate recommendations aimed at eliminating obstacles to trade;

- To consider questions relating to the implementation of this Agreement and
possible disputes.

The Commission shall meet alternately in Finland and the Russian Federation.
On a proposal by one of the Contracting Parties, additional meetings of the co-
presidents or their deputies may be held as expeditiously as possible.

Article 10

In developing this Agreement, the Contracting Parties may conclude agree-
ments and protocols and work out programmes of cooperation.

Article 11

In trade and economic relations between the Republic of Finland and the Rus-
sian Federation, the provisions of this Agreement shall supersede the provisions of
the following Finnish-Soviet agreements regulating the same or similar matters:

- The Treaty of Commerce of 1 December 1947,1

- The Agreement on customs matters of 24 November 1960,2

- The Agreement on the formation of the Finnish-Soviet Permanent Intergovern-
mental Commission on Economic Cooperation of 10 February 1967,

- The Agreement concerning trade and payments for the period 1991-1995 of
26 October 1989, 3

and the documents relating to these Agreements.

Article 12

This Agreement shall enter into force 30 days after the Contracting Parties have
notified one another that they have completed the legal procedures necessary for its
entry into force.

Article 13

This Agreement shall remain in force until one of the Contracting Parties de-
nounces it, giving the other Contracting Party six months' notice in writing of its
intention to do so.

I United Nations, Treaty Series, vol. 217, p. 
3
.

2 Ibid., vol. 1300, p. 3.
3 Ibid., vol. 1596, No. 1-27935.

Vol. 1691, 1-29174



United Nations - Treaty Series * Nations Unies - Recueil des Trait6s

DONE in Helsinki on 20 January 1992 in two original copies, each in the Finnish
and Russian languages, both texts being equally authentic.

For the Government
of the Republic of Finland:

KAUKO JUHANTALO

For the Government
of the Russian Federation:

P. O. AVEN
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EXCHANGE OF NOTES

Helsinki, 20 January 1992

Sir,

In connection with the signing today of the Agreement on trade and economic
cooperation between the Government of the Russian Federation and the Govern-
ment of the Republic of Finland and with reference to article 3 of that Agreement,
I confirm the agreement reached in the negotiations, as follows:

Each of the Contracting Parties shall refrain provisionally on an autonomous
basis from levying any new import duties or taxes and charges of similar effect in
reciprocal trade.

Should one of the Contracting Parties decide to levy the duties, taxes and
charges referred to in the preceding paragraph, that Contracting Party shall notify
the other Contracting Party of its decision no later than three months before its entry
into force.

If one of the Contracting Parties proposes the holding of consultations re-
garding the consequences of the implementation of such a decision, those consul-
tations shall take place without delay.

The provisions of this note shall not apply to chapters 1 to 24 in the nomencla-
ture of the Harmonized Commodity Description and Coding System.

The Contracting Parties shall, as soon as possible but not later than three
months after the signature of the aforementioned Agreement, formulate and coordi-
nate Rules concerning the origin of goods, which shall be applied for the purposes of
the aforementioned Agreement.

Accept, Sir, the assurances of my highest consideration.

KAUKO JUHANTALO

Minister of Trade and Industry
of the Republic of Finland

His Excellency
Mr. P. O. Aven

President of the Committee on Foreign
Economic Relations of the Russian
Federation

Moscow

P. AVEN
President of the Committee

on Foreign Economic Relations
of the Russian Federation

His Excellency
Mr. Kauko Juhantalo

Minister of Trade and Industry of the Re-
public of Finland

Helsinki
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PROVISIONAL RULES CONCERNING THE ORIGIN OF GOODS IN TRADE
BETWEEN THE RUSSIAN FEDERATION AND THE REPUBLIC OF
FINLAND

Pursuant to the provisions of the notes exchanged by the Russian and Finnish
parties on 20 January 1992 on the signature of the Agreement on trade and economic
cooperation between the Government of the Russian Federation and the Govern-
ment of the Republic of Finland, agreement has been reached on the following:

Article 1

For the purposes of the application of the provisions of the aforementioned
exchange of notes, the following products shall be considered as being:

1. Of Firinish origin:
(a) Products produced in their entirety in Finland, as defined in article 2 of

these Rules.
(b) Products produced in Finland, in the production of which components

other than those referred to in subparagraph (a) were utilized, provided that those
products have undergone sufficient processing or transformation, as provided for in
article 3 of these Rules. This condition shall not, however, apply to products of
Russian origin within the meaning of these Rules.

2. Of Russian origin:
(a) Products produced in their entirety in Russia, as defined in article 2 of these

Rules.
(b) Products produced in Russia, in the production of which components other

than those referred to in subparagraph (a) were utilized, provided that those prod-
ucts have undergone sufficient processing or transformation, as provided for in arti-
cle 3 of these Rules. This condition shall not, however, apply to products of Finnish
origin within the meaning of these Rules.

3. In applying the provisions of paragraphs 1 and 2 to products of Russian
origin, equal treatment shall be accorded to products originating in those States that
are members of the Commonwealth of Independent States.

Article 2

The following products shall be considered as being produced in their entirety
either in Finland or in Russia, as indicated in subparagraphs 1 (a) and 2 (a) of these
Rules:

(a) Mineral products obtained from the ground or the seabed of those
countries,

(b) Plant products gathered in those countries,
(c) Live animals born and raised in those countries,
(d) Products obtained from live animals raised in those countries,
(e) Products obtained from hunting or fishing activities carried out in those

countries,
(f) Products of sea fishing and other products obtained by their vessels,
(g) Products prepared on board their fish factory-ships, exclusively from prod-

ucts referred to in subparagraph (f),
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(h) Used products collected in those countries, suitable only for recycling,

(i) Waste obtained in the production process in those countries,

(j) Goods produced in those countries exclusively from products referred to in
paragraphs (a) to (i).

Article 3

1. For the purposes of the application of article 1 of these Rules it shall be
considered that materials not deemed to be of Russian/Finnish origin have under-
gone sufficient processing or transformation if the resulting product is classified in a
position in the customs tariff other than that of the materials not deemed to be of
Russian/Finnish origin used in its preparation, having regard to the provisions of
paragraphs 2 and 4 of this article.

2. The goods listed in columns 1 and 2 of the List in Annex 2 must conform to
the requirements set forth in column 3 of that List, rather than with the provisions
of paragraph 1 of this article.'

3. The Russian and Finnish Parties shall reach agreement regarding the con-
tent and application of paragraphs 1 and 2 at a later date, when the Russian Feder-
ation has begun to apply the customs tariff based on the Harmonized System.

4. In applying subparagraphs 1 (b) and 2 (b) of article 1, the following pro-
cessing and transformation operations shall in all circumstances be deemed insuffi-
cient for the goods to acquire the status of Russian/Finnish origin, irrespective of
whether or not their position in the customs tariff has changed:

(a) Operations to ensure that goods are maintained in good condition during
transport and storage (ventilation, weighing, drying, chilling, preserving in saline
solution, sulphur dioxide solution and other aqueous solutions, removal of damaged
parts and other similar operations),

(b) Simple operations such as: dusting, sifting, sorting, quality grading, selec-
tion (including making up sets of articles), washing, painting, cutting,

(c) (i) Repackaging, breaking down and making up of units of freight,

(ii) Bottling, repackaging in small units, packing in bags, cases or boxes, fixing
on cardboard or board, etc., and all other simple packaging operations,

(d) Attachment of tallies, labels and other similar distinguishing signs to prod-
ucts or their packaging,

(e) Simple mixing of products of one type or various types, in the event that
only one of the components of the mixture meets the requirements laid down in
these Rules permitting it to be regarded as either of Finnish or of Russian origin,

(f) Simple assembly of parts into a complete product,

(g) A combination of two or more of the operations referred to in subpara-
graphs (a) to (f),

(h) Slaughtering of livestock.

(1) Those conditions propose that the value of the materials not deemed to be of Russian/Finnish origin shall not
exceed a specified percentage of the cost of the finished products, or that those materials are processed or transformed
in accordance with the provisions of the List in Annex 2.
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Article 4

1. In order to enjoy the advantages provided for in the aforementioned
exchange of notes, the transport of goods of Russian or Finnish origin must take
place:

(a) Either without transit through the territory of other countries,

(b) Or through the territory of one or several countries, where necessary with
transshipment or temporary storage in those countries, provided that the transit is
necessitated by geographical reasons or transport requirements and that the goods
have remained under customs control and have not been marketed or consumed in
those countries, and that they have been subjected to no operations other than
unloading or transshipment or operations necessary to maintain them in good con-
dition.

2. If well-founded doubts should arise, the customs authority of the importing
country may request the presentation of the following additional documents in order
to ascertain that the aforementioned conditions have been met:

(a) Either a standard accompanying document drawn up in the exporting coun-
try, on the basis of which the transport of the goods through the transit country is
taking place,

(b) Or a certificate issued by the customs authority of the transit country, con-
taining a clear description of the goods, the date of their unloading and transship-
ment, data for the identification of the vessel or other means of transport, and evi-
dence of the circumstances in which the goods came to be in the transit country,

(c) Or, in the absence of the aforementioned documents, any other relevant
documents.

Article 5

1. Goods deemed to be of Russian/Finnish origin in accordance with article 1
of these Rules shall, on being imported to Russia or Finland, be accorded advantages
in accordance with the provisions of the aforementioned exchange of notes on pre-
sentation of a declaration of origin drawn up by the exporter.

2. The exporter may draw up a declaration of origin in the form of a declara-
tion of the goods on a commercial invoice following the model in annex 3 to these
Rules.

In addition to a commercial invoice, the declaration of origin may also take the
form of a notification of dispatch or of any other commercial document containing
a description of the goods which is sufficiently detailed to permit their identification.

3. The declaration of origin shall be drawn up in one of the languages of the
exporting country (Russian, Finnish or Swedish) or in English.

Where the declaration of origin is handwritten, it must be written in ink and in
block capitals. The declaration must be certified with a seal and a personal signature.
The exporter must retain a copy of the declaration for not less than two years.

4. In exceptional circumstances, the declaration may also be presented after
the goods have been exported. In the event that the declaration of origin is presented
to the customs authority after the goods have been imported, the procedure pro-
vided for by the legislation of the importing country shall be observed.
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5. The exporter shall be required, at the request of the competent authorities,
to make available any additional evidence that may be deemed necessary to confirm
the accuracy of the determination of the origin of the exported goods, and to permit
verification by the competent authorities for that purpose.

The exporter must retain the aforementioned documents for not less than two
years.

Article 6

1. For the purposes of ensuring the proper application of these Rules, the
Russian and Finnish Parties shall assist one another through their customs depart-
ments in verifying the authenticity and reliability of declarations of origin.

2. Additional verification of declarations of origin shall be carried out either
on a selective basis or in every case when the customs authority of the importing
country has well-founded doubts as to the authenticity of the document or the reli-
ability of the information concerning the origin of the goods.

3. For the purposes of the application of the provisions of paragraph 2 of this
article, the customs authority of the importing country shall return to the customs
authority of the exporting country the declaration of origin or a copy thereof and
shall indicate any possible reasons concerning its content or form leading to its
return.

4. The results of the additional verification must be reported to the customs
authority of the importing country as soon as possible and must be sufficient to
enable a decision to be taken as to whether the documents returned in fact relate to
the exported goods and whether the treatment provided for in the aforementioned
exchange of notes may in fact be extended to those goods.

Article 7

The Russian and Finnish Parties shall impose the sanctions provided for in their
national legislation on those exporters who, when drawing up declarations of origin,
permit the inclusion therein of information not in accordance with the facts in order
to benefit from the treatment provided for in the aforementioned exchange of notes.

Article 8
The annexes to these Rules shall constitute an integral part thereof.

Article 9

The Russian-Finnish Intergovernmental Commission on economic cooperation
established pursuant to article 9 of the Agreement on trade and economic cooper-
ation between the Government of the Russian Federation and the Government
of the Republic of Finland of 20 January 1992 may take decisions with a view to
amending the provisions of these Rules.

Article 10
The Parties shall, each year or as necessary, within the framework of the Inter-

governmental Commission referred to in article 9 of these Rules, consider questions
relating to the application of the Rules of origin with a view to adapting them to the
requirements of trade relations between Russia and Finland.
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ANNEX 1

EXPLANATORY NOTES

[Text to be agreed later]

ANNEX 2

LIST OF PROCESSING AND TRANSFORMATION OPERATIONS APPLIED TO MATERIALS NOT
DEEMED TO BE OF RUSSIAN/FINNISH ORIGIN AS A RESULT OF WHICH THE FINISHED
PRODUCTS SHALL BE DEEMED TO BE OF RUSSIAN/FINNISH ORIGIN

[Text to be agreed later]

ANNEX 3

MODEL DECLARATION OF ORIGIN DRAWN UP BY THE EXPORTER

The undersigned hereby declares that the goods listed in this document are goods of
Russian/Finnish origin within the meaning of the requirements of the provisional Rules of
origin provided for in the exchange of notes between Russia and Finland of 20 January 1992.

(Place and date)

(Signature and seal of the exporter)
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[TRADUCTION - TRANSLATION]

ACCORD' ENTRE LE GOUVERNEMENT DE LA RIPPUBLIQUE DE
FINLANDE ET LE GOUVERNEMENT DE LA FEDIRATION DE
RUSSIE RELATIF AU COMMERCE ET A LA COOPtRATION
ECONOMIQUE

Le Gouvernement de la R6publique de Finlande et le Gouvernement de la Fd-
ration de Russie, ci-apris ddnomm6s << les Parties contractantes >,

S'efforqant de contribuer au ddveloppement des relations dconomiques et com-
merciales mutuelles et de les 61argir sur la base de l'6galit6 des droits et de l'avantage
r6ciproque,

Convaincus que l'6conomie de march6 renforce l'efficacit6 de l'6conomie
nationale, am6liore les conditions d'une 6troite coop6ration et favorise l'ouverture
du syst~me de commerce mondial,

Tenant compte des engagements pris par la Finlande en tant que partie contrac-
tante de l'Accord g6n6ral sur les tarifs douaniers et le commerce (GATT)2 et consta-
tant les intentions de la Fd6ration de Russie d'observer les normes et les r~gles
universellement reconnues du commerce international, y compris les normes et
r~gles du GATT,

Inspir6s par les possibilitds du potentiel scientifique, technique, industriel et de
production de la Finlande et de la F6d6ration de Russie pour la mise en ceuvre d'une
coopdration en vue d'une diversification des activitds dconomiques mutuelles,

Sont convenus de ce qui suit:

Article premier

L'objectif du pr6sent accord est d'apporter un concours au commerce et aux
autres formes de coopdration 6conomique entre la Finlande et la Fdration de
Russie sur une base d'avantages r6ciproques A long terme.

Article 2

L'exportation et l'importation de marchandises et de services entre la Finlande
et la Fd6ration de Russie s'effectueront par la conclusion de contrats entre person-
nes morales et physiques, conformment A la l6gislation en vigueur dans chacun des
deux pays.

Article 3

Les Parties contractantes s'accordent mutuellement le rdgime de la nation la
plus favoris6e dans tous les domaines en ce qui concerne:

- Les droits et taxes de douane appliqu6s A l'6gard des importations et exporta-
tions, y compris les moyens de perception de ces droits et taxes;

I Entr6 en vigueur le 10 aolt 1992, soit 30 jours apris que les Parties contractantes se furent informes (le 11 juillet
1992) de laccomplissement des proc&Iures juridiques n6cessaires, conformdment A l'article 12.

2 Nations Unies, Recueji des Traitds, vol. 55, p. 187.
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- Les dispositions relatives au d6douanement, au transit, A l'entreposage et au
transbordement;

- Les imp6ts et autres droits intdrieurs de toutes sortes, pergus directement ou
indirectement sur les marchandises import6es;

- Les moyens de paiement et de transfert de ces paiements;

- Les limitations quantitatives relatives au volume des importations et des expor-
tations;

- Les rigles relatives A la vente, A l'achat, au transport, A la distribution et a la
consommation des marchandises sur le march6 int6rieur.

L'dchange de lettres des Parties contractantes concernant les droits de douane
est incorpor6 dans le prdsent accord.

Toutefois, le r6gime ci-dessus expos6 de la nation la plus favoris6e ne conceme
pas les avantages que les Parties contractantes accordent ou accorderont :
- Aux pays avec lesquels une des Parties contractantes participe A des zones

6conomiques, unions douani~res ou zones de libre 6change d6jA existantes ou
pouvant 8tre constitu6es dans l'avenir;

- Aux pays en d6veloppement sur la base d'accords internationaux;
- A des pays voisins aux fins de d6veloppement du commerce frontalier.

Article 4
Les paiements pour fournitures de marchandises et prestations de services s'ef-

fectueront en devises librement convertibles.
En vue d'augmenter le mouvement des marchandises et d'en diversifier la liste,

les personnes morales et physiques peuvent effectuer des op6rations commerciales
lides entre elles, y compris des transactions sur la base d'une compensation, dans le
cadre de la ldgislation en vigueur en Finlande et dans la F~d6ration de Russie.

Article 5
Les organes comp6tents des Parties contractantes d6livreront sans retard, dans

le cadre de la 16gislation en vigueur dans chaque pays, les autorisations n6cessaires
pour l'exportation et l'importation des marchandises et des services.

Article 6
1. Les Parties contractantes s'efforceront d'dviter les situations de conflit

dans le commerce mutuel. Si, n6anmoins, surgissent dans le commerce entre les
Parties contractantes, des probl~mes tels que ceux qui sont mentionn6s au point 2
du pr6sent article, elles proc6deront A des consultations au plus tard dans les
trente (30) jours qui suivront la remise d'une demande A cet effet par l'une des
Parties contractantes, dans le cadre de la Commission mentionn6e a l'article 9 du
pr6sent accord. Ces consultations auront pour but de rechercher une solution mu-
tuellement acceptable aux probl~mes qui se posent. Chaque Partie contractante fera
en sorte que, sauf dans des situations critiques pr6cis6es au point 4 du pr6sent
article, aucune mesure ne soit prise par elle avant que ne soient organis6es de telles
consultations.

2. Les dispositions du point 1 du pr6sent article seront appliqu6es si, dans le
commerce mutuel, une marchandise quelconque est import6e dans le territoire de
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l'une des Parties contractantes en quantitds tellement accrues ou dans des con-
ditions telles qu'elles constituent ou menacent de constituer un pr6judice pour
les producteurs nationaux de marchandises semblables ou directement concurren-
tielles. En pareil cas, les Parties contractantes, en prdsentant une demande pour que
soient tenues des consultations, mettront A la disposition de l'autre Partie contrac-
tante toutes les informations n6cessaires A un examen ddtaill6 de la situation ainsi
cr66e.

3. Si, au d6but des consultations, mais au plus tard dans les trois (3) mois
suivants, les Parties contractantes ne parviennent pas A un accord sur les mesures
permettant d'6viter une telle situation, les Parties contractantes, ayant prdsent6 une
demande pour que soient tenues des consultations, auront le droit de limiter l'impor-
tation de telles marchandises, dans la mesure et pour la p6riode de temps n6cessaires
afin de pr6venir ce pr6judice ou d'y mettre fin.

4. Dans des situations critiques oti un retard dans la prise de mesures pourrait
entrainer des dommages difficilement dvitables, la Partie contractante pourra entre-
prendre des actions de protection A titre provisoire. Toutefois, dans ce cas, les Par-
ties contractantes doivent imm6diatement proc6der aux consultations correspon-
dantes pour apporter une solution la situation ainsi cr66e.

5. Dans le choix des mesures L prendre conform6ment aux dispositions du
pr6sent article, les Parties contractantes donneront la priorit6 A celles qui auront
l'effet le moins n6gatif sur la r6alisation des objectifs du prdsent Accord.

Article 7

Lors de la mise en ceuvre des dispositions du prdsent Accord, les Parties con-
tractantes observeront les principes de l'Accord g6n6ral sur les tarifs douaniers et le
commerce (GATT).

Article 8

Les Parties contractantes priteront leur concours par tous les moyens, sur la
base de l'avantage mutuel et A long terme, au commerce et aux autres formes de
coop6ration 6conomique et A leur diversification, y compris le commerce frontalier,
les fournitures A long terme dans le cadre de projets, ainsi qu'A la participation au
commerce des petites et moyennes entreprises. Afin d'y parvenir, elles prendront les
mesures suivantes :

- Elles promulgueront rdguliirement des lois et autres actes normatifs relatifs Ai
l'activit6 6conomique, notamment sur les questions relatives au commerce, aux
investissements, A la fiscalit6, A l'activit6 des banques et des compagnies d'assu-
rances et aux autres services financiers, aux transports et aux conditions de
travail;

- Elles favoriseront l'6change des informations de caract~re 6conomique;

- Elles favoriseront le d6veloppement d'une coop6ration commerciale et 6cono-
mique directe A l'6chelle des diverses regions, y compris dans le domaine de
I'6conomie forestiRre, de l'industrie extractive, de l'industrie chimique et de
l'industrie du caoutchouc, de l'6cologie et de la protection de l'environnement,
de la production d'6nergie, de l'agriculture et de la production des produits
alimentaires, ainsi que dans d'autres domaines pr6sentant un intr&t r6ciproque;
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La coop6ration A l'6chelle des r6gions pourra 8tre mise en ceuvre sur la base de
divers arrangements et protocoles:

- Elles concluront pour les questions de commerce frontalier des accords et des
protocoles compl6tant le pr6sent accord;

- Elles favoriseront la conclusion d'accords-cadres A long terme concernant la
coop6ration dans le domaine de la production;

- Elles assureront la protection des investissements et cr6eront A cet effet un
climat favorable sur la base des principes de la non-discrimination et de la
r~ciprocit6, notamment en ce qui concerne le transfert des b~n~fices et le rapa-
triement du capital investi;

- Elles assureront la protection indispensable et le respect des droits en matiRre
de proprit6 industrielle, commerciale et intellectuelle;

- Elles se communiqueront imm6diatement l'une b l'autre les modifications de
leur lgislation qui peuvent avoir un effet sur l'application du present accord.

Article 9

Le contr6le du processus d'ex&cution du pr6sent accord sera effectu6 par une
commission de coop6ration 6conomique intergouvernementale russo-finlandaise
sp6cialement cr6,e A cet effet.

La Commission pourra prdsenter des recommandations relatives A l'applica-
tion du pr6sent accord et en vue d'atteindre ses objectifs.

Les tches de la Commission sont les suivantes :
- Favoriser le d6veloppement du commerce et d'autres formes de coop6ration

6conomique;

- Elaborer des recommandations en vue d'6carter les obstacles au commerce;

- Examiner les questions relatives A la mise en euvre du pr6sent accord et les
diff6rends qui pourraient surgir;

Les r6unions de la Commission auront lieu alternativement en Finlande et dans
la F6d6ration de Russie. Sur proposition de l'une des Parties contractantes, il sera
proc6d6 A des rencontres suppl6mentaires dans les d6lais les plus brefs possibles
entre les copr6sidents de la Commission ou entre leurs repr6sentants.

Article 10

Dans le cadre du d6veloppement du pr6sent accord, les Parties contractantes
peuvent conclure des arrangements et des protocoles et dlaborer des programmes de
coop6ration.

Article 11

Dans les relations commerciales et 6conomiques entre la R6publique de Fin-
lande et la Fdd6ration de Russie, les dispositions du pr6sent accord remplacent les
dispositions des accords sovi6to-finlandais ci-apr~s r6gissant les mimes questions
ou des questions analogues:

- Le Trait6 de commerce en date du 1er d6cembre 19471;

1 Nations Unies, Recueides Traitis, vol. 217, p. 3
.
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- L'Accord relatif aux questions douani~res en date du 24 novembre 19601;

- L'Accord sur la cr6ation d'une commission intergouvernementale permanente
sovi6to-finlandaise de coop6ration 6conomique, en date du 10 f6vrier 1967;

- L'Accord relatif A l'6change de marchandises et aux paiements pour les ann6es
1991-1995, en date du 28 octobre 19892; et

- Les documents relatifs auxdits accords.

Article 12

Le pr6sent accord entrera en vigueur dans les trente (30) jours apr~s la date A
laquelle les Parties contractantes se seront mutuellement notifi6es 1'ex6cution des
proc6dures juridiques n6cessaires A son entr6e en vigueur.

Article 13

Le pr6sent accord demeurera en vigueur tant que l'une des Parties contrac-
tantes ne l'aura pas d6nonc6, apr~s avoir inform6 de ce fait six mois A l'avance, par
6crit, 1'autre Partie contractante.

FAIT A Helsinki le 20 janvier 1992 en deux exemplaires originaux, en langues
finnoise et russe, les deux textes faisant 6galement foi.

Par autorisation du Gouvernement
de la R6publique de Finlande:

KAUKO JUHANTALO

Par autorisation du Gouvernement
de la Fdidration de Russie:

P. O. AVEN

'Nations Unies, Recuei des Traitfs, vol. 1300, p. 3.

2 Ibid., vol. 1596, no 1-27935.
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tCHANGE DE NOTES

Helsinki, le 20 janvier 1992

Monsieur le Ministre,

Au sujet de la signature intervenue ce jour de l'Accord entre le Gouvemement
de la F6d6ration de Russie et le Gouvernement de la R6publique de Finlande relatif
au commerce et A la coop6ration 6conomique, et me rff6rant A l'article 3 dudit
accord, j'ai l'honneur de confirmer l'entente conclue au cours des n6gociations sur
ce qui suit :

Chacune des Parties contractantes s'abstiendra provisoirement d'appliquer de
mani~re autonome de nouveaux droits d'importation ou imp6ts ou droits A effet
correspondant dans le cadre du commerce mutuel.

Dans le cas oti l'une des Parties contractantes prendrait la d6cision d'appliquer
les taxes, imp6ts et droits mentionn6s au pr6c6dent alin6a, cette Partie contractante
fera connaitre sa d6cision A l'autre Partie contractante au plus tard trois mois avant
l'entr6e en vigueur de cette mesure.

Si l'une des Parties contractantes propose de proc6der A des consultations sur
les cons6quences de l'application d'une telle d6cision, ces consultations auront lieu
imm6diatement.

Les dispositions de la pr6sente lettre ne s'appliquent pas aux postes 1-24 du
Syst~me harmonis6 de d6signation et de codification des marchandises.

Les Parties contractantes 61aboreront et approuveront d'un commun accord
dans les plus brefs d6lais, mais au plus tard dans les trois mois qui suivront la
signature dudit accord, les r~gles d'origine des marchandises, qui seront appliqu6es
aux fins de l'Accord en question.

Veuillez agr6er, etc.

Le Ministre du commerce Le Pr6sident du Comit6
et de l'industrie, des relations 6conomiques ext6rieures

de la R6publique de Finlande de la F6d6ration de Russie,

KAUKO JUHANTALO P. AVEN

A Son Excellence A Son Excellence
Monsieur P. 0. Aven Monsieur K. Juhantalo

Pr6sident du Comit6 des relations 6co- Ministre du commerce et de l'industrie
nomiques ext6rieures de la F6d6ration de la R6publique de Finlande
de Russie

Moscou Helsinki
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REIGLES D'ORIGINE PROVISOIRES DANS LECOMMERCE
ENTRE LA REPUBLIQUE DE FINLANDE ET LA FEDERATION DE RUSSIE

Conform6ment aux dispositions figurant dans les lettres 6chang6es par la Partie
russe et la Partie finlandaise le 20 janvier 1992 lors de la signature de l'Accord entre
le Gouvernement de la Fdiration de Russie et le Gouvernement de la R6publique
de Finlande relatif au commerce et A la coop6ration 6conomique, une entente a 6t6
conclue sur ce qui suit :

Article premier

Aux fins d'application de dispositions figurant dans les 6changes de lettres
susmentionn6s, les produits ci-apr~s seront consid6r6s comme:

1. D'origine finlandaise:

a) Les produits enti~rement travaill6s en Finlande, comme pr6cis6 A l'article 2
des pr6sentes Rigles;

b) Les produits travaill6s en Finlande, pour la confection desquels ont 6t6 uti-
lis6s d'autres articles que ceux qui sont indiqu6s au point a, condition que ces
produits aient subi une transformation ou un traitement suffisants, comme pr6vu A
'article 3 des pr6sentes r~gles. Toutefois, cette condition ne s'appliquera pas aux

produits d'origine russe au sens oci cette expression s'entend dans les pr6sentes
r~gles;

2. D'origine russe:

a) Les produits entirement travaill6s en Russie, comme pr6cis6 A l'article 2
des pr6sentes r~gles;

b) Les produits travaill6s en Russie, pour la confection desquels ont td utilis6s
d'autres articles que ceux qui sont indiqu6s au point a, A condition que ces produits
aient subi une transformation ou un traitement suffisants, comme pr6vu A l'article 3
des pr6sentes r~gles. Toutefois, cette condition ne s'appliquera pas aux produits
d'origine finlandaise au sens oii cette expression s'entend dans les pr6sentes r~gles.

3. Lors de l'application des dispositions des points 1 et 2 aux produits d'ori-
gine russe, les produits des Etats faisant partie de la Communaut6 des Etats ind6-
pendants seront plac6s sur un pied d'6galit6.

Article 2

Les produits ci-apr~s seront consid6r6s comme produits enti~rement soit en
Finlande, soit en Russie, comme indiqu6 aux points la et 2a de l'article premier des
pr6sentes r~gles :

a) Produits min6raux, tir6s du sous-sol ou des fonds marins de ces pays;

b) Produits v6g6taux, cueillis dans ces pays;

c) Animaux vivants, n6s et 61ev6s dans ces pays;

d) Produits obtenus A partir d'animaux vivants, 61evds dans ces pays;

e) Produits obtenus par la chasse ou la p~che pratiqu6es dans ces pays;

f) Produits de la p~che en mer et autres produits, recueillis par des navires de
ces pays;
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g) Produits pr6par6s A bord des bateaux-usines de ces pays, exclusivement A
partir des produits mentionn6s au pointf;

h) Produits utilis6s recueillis dans ces pays, bons seulement pour la r6cup6ra-
tion des mati~res premieres;

i) D6chets obtenus lors du processus de production dans ces pays;

j) Marchandises produites dans ces pays, uniquement A partir de produits indi-
qu6s aux points a Aj.

Article 3

1. Aux fins de l'application de l'article premier des pr6sentes r~gles, il est
consid6r6 que les mat6riaux sans statut d'origine ont 6t6 soumis A une transforma-
tion ou A un traitement suffisants, si le produit ainsi obtenu est class6 dans une autre
position du tarif douanier que les mat6riaux sans statut d'origine utilis6s pour sa
pr6paration, compte tenu des dispositions des points 2 et 4 du pr6sent article.

2. Les marchandises indiqu6es dans les colonnes 1 et 2 de la liste figurant A
l'Annexe 2, au lieu de correspondre aux dispositions du point 1 du pr6sent article,
doivent correspondre aux exigences indiqu6es dans la colonne 3 de ladite listel.

3. En ce qui concerne le contenu et l'application des points 1 et 2, les Parties
russe et finlandaise se mettront d'accord par la suite, lorsque la Fd6ration de Russie
commencera A appliquer le tarif douanier en se fondant sur le Syst~me harmonis6.

4. Lors de l'application des points lb et 2b de l'article premier, les op6rations
de transformation et de traitement ci-aprZs seront consid6r6es dans tous les cas
comme insuffisantes pour l'acquisition par des marchandises du statut d'origine,
que la position Ju tarif douanier ait 6t6 ou non modifi6e :

a) Op6rations visant A assurer le maintien des marchandises en bon 6tat
pendant les transports et leur conservation (ventilation, pesage, s6chage, r6frig6ra-
tion, trempage en solution saline, solution de bioxyde de soufre et autres solutions
aqueuses, enl~vement de parties git6es et autres op6rations similaires);

b) Op6rations simples telles que: d6poussi6rage, tamisage, triage, classement
par qualit6, s6lection (y compris la composition d'assortiments d'articles), lavage,
teinture, coupage;

c) i) Changement d'emballage, division et r6arrangement des charges;

ii) Transvasement, r6empaquetage, ensachage, mise en caisses ou en boites,
fixation sur carton ou planche, etc. et toutes autres op6rations simples d'empa-
quetage;

d) Apposition de marques, 6tiquettes et autres signes distinctifs semblables sur
des produits ou sur leur emballage;

e) Simple m6lange de produits, de meme nature ou de natures diff6rentes, dans
le cas oti meme un seul des composants du m6lange ne r6pond pas aux conditions
indiqu6es dans les pr6sentes r~gles, permettant de la consid6rer comme 6tant d'ori-
gine soit finlandaise, soit russe;

f) Simple assemblage de pi~ces dans un article composite;

I Ces conditions prdsupposent que la valeur des mat6riaux sans statut d'origine n'exc&de pas un pourcentage
d6termin6 du prix du produit fini, ou que les matdriaux en question ont dt6 travaillds ou trait6s conform6ment aux
dispositions de la liste figurant A I'Annexe 2.
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g) Combinaison de deux ou plusieurs op6rations mentionn6es aux points a Af;
h) Abattage d'animaux.

Article 4

1. Pour l'obtention des avantages pr6vus dans les 6changes de lettres
ci-dessus mentionn6s, le transport des marchandises d'origine russe ou finlandaise
doit 8tre effectu6:

a) Soit sans transit A travers le territoire d'autres pays;

b) Soit A travers le territoire d'un ou plusieurs pays, en cas de besoin avec
transbordement ou entreposage provisoire dans ces pays, A condition que le transit
soit justifi6 par des raisons g6ographiques ou par les exigences du transport et que
les marchandises soient rest6es sous contr6le douanier et n'aient pas 6 introduites
dans le commerce ou dans la consommation dans ces pays, et qu'elles n'aient subi
aucune op6ration autre que le d6chargement et le transbordement ou des op6rations
indispensables A leur maintien en bon 6tat.

2. En cas de soupqons fond6s, l'autorit6 douaniRre du pays importateur peut
exiger que soient pr6sent6s les documents compl6mentaires ci-apr~s aux fins de
constatation de l'ex6cution des conditions ci-dessus mentionn6es :

a) Soit le document d'accompagnement unique, 16galis6 dans le pays de
l'exportateur, sur la base duquel est effectu6 le transport des marchandises A travers
le pays de transit;

b) Soit le certificat pr6sent6 A l'autorit6 douaniire du pays de transit, sur lequel
figurent une description d6taill6e des marchandises, la date du d6chargement et du
transbordement des marchandises, les donn6es permettant l'identification du navire
ou d'un autre moyen de transport, ainsi que des attestations relatives aux conditions
dans lesquelles les marchandises se trouvaient dans le pays de transit;

c) Soit, en l'absence des documents ci-dessus mentionn6s, tous autres docu-
ments correspondants.

Article 5

1. Lors de l'importation en Russie ou en Finlande, des marchandises ayant le
statut d'origine conform6ment aux dispositions de l'article premier des pr6sentes
r6gles, les avantages pr6vus dans les dispositions des 6changes de lettres ci-dessus
mentionnds s'6tendent auxdites marchandises sur pr6sentation d'une d6claration
relative A l'origine 6tablie par l'exportateur.

2. L'exportateur peut 6tablir une d6claration relative A l'origine au moyen de
la d6claration de la marchandise sur une facture comptable du module indiqud '
r'Annexe 3 aux pr~sentes regles.

Outre la facture comptable, la d6claration d'origine peut 6galement consister en
un avis d'exp6dition ou en tous autres documents commerciaux dans lesquels la
description des marchandises est suffisamment ddtaill6e pour permettre leur identi-
fication.

3. La d6claration d'origine est 6tablie dans l'une des langues du pays expor-
tateur (russe, en finnois ou en su&Iois) ou en langue anglaise.

Lors de l'6tablissement de la d6claration d'origine, les mentions manuscrites
doivent 8tre port6es A 'encre et en lettres d'imprimerie. La d6claration est authenti-
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fi6e par un cachet et une signature personnelle. L'exportateur doit conserver une
copie de ladite d6claration pendant deux ans au moins.

4. La d6claration peut 6tre 6galement pr6sent6e, A titre exceptionnel, apr~s
l'exportation des marchandises correspondantes. En cas de pr6sentation d'une
d6claration d'origine A l'autorit6 douani~re apr~s l'importation des marchandises,
on observera la proc6dure pr6vue par la 16gislation du pays importateur.

5. L'exportateur est tenu de pr6senter, A la demande des organes comp6tents,
toutes preuves suppl6mentaires qui peuvent &re jug6es indispensables pour la con-
firmation de 'exactitude de la determination d'origine de la marchandise d'exporta-
tion, et 6galement de consentir A cet effet A une v6rification effectu6e par les auto-
rit6s comp6tentes.

L'exportateur doit conserver les documents ci-dessus mentionn6s pendant
deux ans ou moins.

Article 6

1. En vue d'assurer la rdgularit6 de l'application des pr6sentes rigles, les
Parties russe et finlandaise coop6reront mutuellement par l'interm6diaire de leurs
d6partements des douanes pour la v6rification de 1'exactitude et de l'authenticit6
des d6clarations d'origine.

2. La v6rification suppl6mentaire de d6clarations d'origine s'effectue au
choix ou toujours dans les cas oti l'autorit6 douani~re du pays de l'importateur
6prouve des doutes fond6s concernant l'exactitude du document ou l'authenticit6
des indications relatives A l'origine des marchandises en question.

3. Aux fins d'application des dispositions du point 2 du pr6sent article, l'auto-
rit6 douani~re du pays de l'importateur fera retour A l'autorit6 douani~re du pays de
l'exportateur de la d6claration d'origine ou d'une copie de ce document et indiquera
le cas 6ch6ant les raisons, relatives au contenu ou A la forme, pour lesquelles elle
aura ainsi proc6d6.

4. Les r6sultats de la v6rification compl6mentaire doivent 8tre communiques
A 'autorit6 douani~re du pays de l'importateur dans les plus brefs d6lais possibles et
doivent 8tre suffisants pour que soient prises des d6cisions sur la question de savoir
si les documents renvoy6s concernent bien les marchandises export6es et s'il est
r6ellement possible d'6tendre A ces marchandises le r6gime pr6vu dans les 6changes
de lettres ci-dessus mentionn6s.

Article 7

Les Parties russe et finlandaise prendront les sanctions pr6vues par leur 16gis-
lation nationale h l'6gard des exportateurs qui, lors de l'dtablissement des d6clara-
tions d'origine, font figurer dans ces d6clarations des indications ne correspondant
pas A la r6alit6, aux fins d'utilisation du r6gime pr6vu dans les 6changes de lettres
mentionns.

Article 8

Les annexes aux pr6sentes rigles en constituent une partie ins6parable.

Article 9

La Commission intergouvernementale russo-finlandaise cr6e conform6ment A
l'article 9 de l'Accord du 20 janvier 1992 entre le Gouvernement de la Finlande et le
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Gouvernement de la F6d6ration de Russie relatif au commerce et A la coop6ration
6conomique, peut prendre des d6cisions relatives A la modification des dispositions
des pr6sentes r~gles.

Article 10

Dans le cadre de la Commission intergouvernementale mentionn~e F'article 9
des pr6sentes r~gles, les Parties pourront, chaque annie ou dans la mesure ndces-
saire, examiner les questions d'application des r~gles d'origine en vue de les adapter
aux exigences des relations commerciales entre la Russie et la Finlande.
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ANNEXE 1

NOTES EXPLICATIVES

(Texte A convenir ult6rieurement)

ANNEXE 2

LISTE DES OPERATIONS DE TRANSFORMATION OU DE TRAITEMENT DES MATERIAUX SANS
STATUT D'ORIGINE POUR L'OBTENTION DU PRODUIT FINI AYANT LE STATUT D'ORIGINE

(Texte A convenir ultdrieurement)

ANNEXE 3

FORMULE DE DECLARATION D'ORIGINE E2TABLIE PAR L'EXPORTATEUR

Le soussign6 daclare que les marchandises indiqudes dans le pr6sent document sont des
marchandises d'origine russe/finlandaise conform6ment aux exigences des rigles d'origine
provisoires pr6vues dans les dchanges de lettres russo-finlandais en date du 20janvier 1992.

(Lieu et date)

(Signature et cachet de 1'exportateur)

Vol. 1691, 1-29174



No. 29175

FINLAND
and

RUSSIAN FEDERATION

Agreement on cooperation in the Murmansk region, the
Republic of Karelia, St. Petersburg and the Leningrad
region (with annexes). Signed at Helsinki on 20 January
1992

Authentic texts: Finish and Russian.

Registered by Finland on 20 October 1992.

FINLANDE
et

FDIERATION DE RUSSIE

Accord relatif 'a la cooperation dans la r6gion de Mourmansk,
la Republique de Car6lie, Saint-Petersbourg et la region
de Leningrad (avec annexes). Signe ik Helsinki le 20 jan-
vier 1992

Textes authentiques : finnois et russe.

Enregistri par la Finlande le 20 octobre 1992.
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[FINNISH TEXT - TEXTE FINNOIS]

SUOMEN TASAVALLAN HALLITUKSEN JA VENAJAN FEDERAA-
TION HALLITUKSEN VALINEN SOPIMUS YHTEISTYOSTA
MURMANSKIN ALUEELLA, KARJALAN TASAVALLASSA,
PIETARISSA JA LENINGRADIN ALUEELLA

Suomen tasavallan hallitus ja Venjin fede-
raation hallitus. joita jiljempinE kutsutaan
sopimuspuoliksi

ottaen huomioon maidensa kansojen h)vin
ja luottamukselliscn naapuruussuhceen.

p)rktm. cnfiin .,stakin kehiuiji yhteisen
rujansa molemmin puolin kumpaikin osapuol-
ta h%6dti j.i %,hteisty6ti.

'Akuuttuneana sttdi. ett5 1ihilueihtvst%6
aja merkitta %i mjhdollisuuksi, Murmjnskin
alucen. Karjulan tusa,.allan ja Pietarin sck.
Lenineradin Alucen kehittimiseen smon kun
Suomen Jd Vendjjn monimuotoisen kjnssjkN. -
mt!;n Iaijentamiscen.

tarkojiuksenaan rohkaisia ilueetliscen 'irun-
omaicten %hicist)6t jp kehitt]i 1Ihialuc.htces-
1.on uusmt muotoja.

oai sopineet seuraaasta:

I artikla
Sopimuspuolect kchtt . it ja laajenta'.ut ,h-

teist)&56:n Murminskin alueclia. Kdrjalan ta-
sa.allassa scki Paectarissa ja Leningradin alu-
cella tarkoituksessa edisti5 n5iden alueidcn
lusapanoista kehlttsti otticn huomioon mo-
lempten sopimuspuohen edut

2 artikla
Yhtist%.6t hjrlooictian eriti ,ti scurja.l-

La aloilla kesk.iniscn kaupan cditimmen.
tiloudelInen kehiy. luonnon~.rojen h.'.ikst-
k.i.tt6. maalalouden ja chntar ,ketuotinnon
kchitt.mien. hitkenne- ja tictohikennc hte,,ks-
en parantaminen. tiedon'aihdon parantami-
nen. ympirist6nsuojefu ja vdinvoimaloiden tur-
,.allhsuuden parantaminen. hallinnon kehittimi-
nen. terv)denhuolto ja sosiaalitura. tutkimus
ja tuotekehittely. matkailu. koulutus. kulttuuri.
ystiv)yskaupunki- ja )stivyyskuntatoiminta.
urheilu scki nuonson yhteydect Yhcst)61ti
,oidaan harjoittaa m.6s mudlla ,,htcisesti sovit-
ta,,ifla aloilla.

Yhteist)6 voi kisikttS, selhit.sten ja tutki-
musten iekemisti. hankkciden %,almistelua ja
toteutusta. koulutusta. ceknisti apua. *htvtsn-
tvsten perustamisla seki muita %hc .scsu so lt-
ta',ia yhtcist.6muotoja.

'thciscqn toteuttamista ,.arten Iajdiaan
tar,,itaessa yhtcsty6ohjclmia. jotka sislt;]%it
hiceisty6n ylciset suunta-.iiat ji joissa laajen.

netaan ,hteist%6t! uusille aloille tji mliritel.
Ia.n uusia toimntamuotoja.

3 arukla
Sopimuspuolect perustavat lIhialue.\hteist6n

kehittmisr~hmin. jonka tceht55ni on koordi-
noida yhteistyan toteutusta. Iaatia %htceisttoh-
jelmia ja paattaia taman sopimuksen hiticiden
tarkistuksista.

Kumpikin sopimuspuoh mrnmttaJ lihi.iue h.
tcittN6n kehittamsrhman omjn osipuolen j5-
-.encl. joista ne dmoittaac Ioisilleen 30 pfi%,.n
kuluessa tmin sopimukscn ,oirmjntulosta

Nhtccst,6n totcuttJmisesta %,stawat cdcll' 2
artiklassa mamitujen %htezs,6alojen toimital-
lwset %lranomjlscz. jolkj 'Oi'.t ol3 suorissI
%hlc dcssi ja sopia keken.n .mnm iopirnuk-
sen toleultamista koske':ica k.s.m.ksisti iot-
mt~jttansa ja k:tet.isi5n oleuien mjjrdri-
hojen putmeissi. Totmi'alhaiset 'irfnomaisct
)ksd6id"an sopimukien liit:eess3 I.

4 artikla
Sopimuspuolet siltoutuat edist.im.5n kah.

denihist:j ,htcest6ti alucelh:,ella ja paikallisel.
la uasolla Sopamuspuolet oat 3 .r:klian mu-
kaicsti %htcdcssi keskenjin '.armistaakseen.
ct-i aluecllisilla ja paikallhsilla ',ranoma3silla
on tarpeellisiksi katsottaat cdell.tkswt tissi
sopimukscssa tarkotcituun yhtest)6h6n.

Alucellisct ja paikaliset xlranomawst. lailok.
set. )rackset ja yhteis6t %oi'at olla suoraan
.htc)dessi kesken.in tissi sopimuksessa car-
koiectun )hteisty6n hankekohtaiseen toteutta-
miseen liittyvissi kys)m~ksissi oman maan
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laini.idinn6n ja muiden m.iriyslen pultteis-
sa. Alucelliset ja paikalliset ,iranomiset. jotka
%ksiOidM5n sopimuksen hitteessi 2. %oiat so-
pia toimialhansa ja k,,tctt.vissSin olcicn
mrinrirahojen puitteissa yhteisty6n hankekoh.
taiscsta totcuttamisesta.

5 artikla
Sopimuspuolet pyrkivit lains.dmni6ns! ja

miiriystensa puitteissa helpottamaan t.min
sopimuksen nojalla tapahtu%,an ,hteist,6n val-
misteluun ja sen toteuttamiseen hittsv t! muo-
dollisuuksia

6 artikla
Sopimuspuolet m)665,.aikuttavat t5ss5 sopi-

muksessa tarkottettujen hdnkkeiden toteuiuk-
seen yhteiscsti. Suomen tasa.allan hallitus si-
toutuu osallistumaan )hteist%6n kustannuksiin
6thin tarkoitukseen kunakin varainhoizovuon-
na varattujen mairirahojen puitteissa. Venjin
ederaation hallitus sitoutuu kaikin ta,,oin hel-

pottamaan hankkeiden toteuttamista ja erityi-
sest parantamaan suomalaisten yrilssten ja
,,hteis.jen toimintaedell-vt~ksti timin sopi-
mukscn tarkoittamidla y.hteiSN6aluellla

Yhteishjnkkelden rahoitukseen liitt''ist5 k).
s~m)ksista samoin kum oikeudestj kttii
(.uokraus-. konsessio- tat muilla ehdoinl maa-
alucita tai luonnonvaroja sopimuksen tarkoit-
timilla )htisth6alueilla so',ijan crikscen

tcle',j ,uomalanen hcnklost6 ja nihin 11itt)it
toimitukwet ja pilelukset %apautetaan koko-
nian tai ositain '.eroisea. tullista ja muistj
maksutsta timfin sopimukien tarkoittamilla
, hlcitaIueIlla. nn kum kussakin tapaukses-
sa erikwen so,,itaan.

artikia
Tjmjn sopimukien Iittet oat sen erotta-

maton osa.

8 artikia
Tamr3 sopirnus tulce ,.oimaan 30 pai',5n

kuluitua sen j5lkeen. kun sopimuspuolet oval
ilmottaneet toisdlleen. etit 'oimaantulon oi-
keudellhset edellyt)kset on tiytetty.

Sopimus on .oumassa toistaseksi. diet jom-
pikumpi sopimuspuoli irtisano siti kirjallisesti
Sopimus lakkaa olemasta voimassa kuuden
kuukauden kulultua kirjalliscn irtusanomisi-
moituksen saamisesta.

Sopimuksen %oimassaolon lakkaamnmen et
.aikuta sen nojalla aloteuihn hankkesin.
jotka saaleraan Ioppuun. kulen nmtd on so'.t-
tu

Tcht- Helsincissi 0 p.u,,5n tammikuuta
1992 kahtena suomen- ja .enij3nkiehsen: kip-
palcena molempien tekstien ollessa )hla todis-
t us ' o'ma set.

Ne hankkect. j,,tkj toteultian t.rman opi-
nuken peruslelia .,moin kun tnuusa tosken-

Suomen tasavallan
hallituksen puolesta:

PAAVO VAYRYNEN

Venajan federaation
hallituksen puolesta:

P. AVENS
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Lwie /

Tismennys 3 artiklaan

Toimivaltaisia viranomaisia o,-at

Suomen osalta

Kauppa- ja leollisuusministen6
Alcksanterinkatu 4
PI 239
00171 Helsinki

Liikenneministeri6
Eteliesplanadi 16
Pl 235
00131 Helsinki

Maa- ja met sitalousministeri6
Hallituskatu 3 A
PI 232
00171 Helsinki

Oikeusminisreri6
Eteliesplanadi 10
P1 I
00131 Helsinki

Opetusministeri6
Merihullinkatu 10
Pl 293
00171 Helsinki

Stsiasiainministeri6
Kirkkokalu 12
Pl 257
00171 Helsinki

Sosiaali- ja tere*sministe-i6
Snellmaninkatu 4-6
PI 267
00171 Helsinki

T~.6ministerid
Etelicesplanadi 4
PI 524
00101 Helsinki

LUlkoasiamnministeri6
.Merikasarmi
PI 176
00161 Helsinki

Valtio, arainministeri6
Aleksanterinkatu 3
PI 286 ja 287
00171 Helsinki

Ympirist6ministen6
Ratakatu 3
PI 399
00121 Helsinki

Venjin federaation osalta

Murmanskin alucen hallinto
183006 Murmansk
pr. Lenina 75

Karjalan tasavallan ministerineuvosto
Petroskoi
pr. Lenina 19

Pietarin kaupungin hallinto
193311 Pietari
Suvorovskij pr. 67

Ltningradin alueen hallinto
1993311 Pietan
Suvorovskij pr. 67
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Liie 2

Tismennys 4 artiklaan

Aluicllisilla ja paikallisilla viranomaisilla tar-
koiietaan

Suomen tasavallassa

lWinhailluksia. asianomaisia valtion piiri-
hallinto'iranomaisia seki kuntia ja kuntainlit-
1oja

VenaijAn rederaatiossa

's|urrnanskin alucen hallintoa
83006 Murmansk
pr. Lenna 75

Karjalan tasavallan minislenneuvostoa
Peiroskoi
pr. Ltnina 19

Pielarin kaupungin hallintoa
193311 Pietari
Su~oro~skij pr. 67

Ltningradin alueen hallintoa
19311 Pacan
Su\.orosskij pr. 67
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[RUSSIAN TEXT - TEXTE RUSSE]

COFJIAIEHI4E ME)KAY rIPAB1'TEJIbCTBOM HHJIAHCKOI
PECI-EI4K4 14 IIPAB14TEJIbCTBOM POCC1I1CKO1l FEaE-
PAIIH44 0 COTPYJHIqECTBE B MYPMAHCKO1I OB.IACT14,
PECI-IYBSII4KE KAPEJHSII, CAHKT-IIETEPBYPFE 14 JIEH14H-
FPAJaCKOVl OBJIACT14

flpasHTe.IbCTBO PHHLISHaCKOA Pecny6.HKH H
IpaaHTe.lbCTSO PoccHHcKoA OcacpauHH, HMe-
Hyembc a aa.1HcHweCm "AorosapmsawowHecv
CTOpOHbl-,

npHHHMax so HH%4aHC Tpa.3HUHH ao6poco-
Ce,3CTsa H 2OBCpHS 8 OTHOWCHHX mapo3os

CIOHX CTpaH.
MCXO,3A H3 Ha.MepeHHS H I .albHCAWC4M pa3-

I uaTb maHMosBwroaHoe COTpyaHH4CCTBO no
o6e CTOPOH61 o6we rpammuw.

6yayH y6eUAcHHWmuH I TOM. 4TO CoTpy.nHH-
'4eCTBO conpe.e.lbHwx perHOHOs 6YACT coia-
BaTb 6o.ihWHe BO3MOKHOCTH KaK nx] pE3BHTHA

MypMaHCKOA O6.1aCT. Pecny6,lixH Kape.ma.
CaHCT-ilerep6ypra m lemmmrpaicxoA o6nacT,
TaK H XiSA paciCLHpeHH4 Pa3HOCTOpOHHHX KOH-
TaKTOB MCe4Uy 0HKI.lH.3iHeA H Pocc~eR.

CTPC.Mscb lOOLUP*Tb COTpYZHH4eCTBO MClA2y
pcrHOHa.'lbHblMH oprama-14 S.1aCTH, a TaK4e

pa3BHaaTb HOBble 4lOp1lbl COTpyHH4CCT~a Mvc-

"V CO'lpe.e.lbHblMw prmOHaMH.
.3oroBopl.Cb 0 HOMec.le.aypowcm:

Ctatm I
2loroaap)lBaOWIeca CTOpOHb 6y.'yT pa3BH-

BaTh H PaCWHPRTb COTpyIHH4CCTBO & Myp-4aH-
c oA o6.iacrH. Pecnm6.IHKe Kape.iHA. CaHT-
flerep6ypre H AeHmHrpa2cxoA o6.iacTH 5 ue.Ix
COaCACTBHRI CTa6H.lbmoMy pa3BH4THO -)THX PC-
rHOaOB C y4eTOM HHTCPCCOS o6eHx RoroBapH-

saIOWHXCSI CTOpOH.

CrarbS 2

COTp)..HH4eCTmO 6yleT OCyUeCTS.STCS
npeAc.ae scero a c.i1.3y~owHx o6nacrx. co,3eAer-
sIC s3a3HMOA Topros.ie, )KOHOMH4CCKOC pa3sH.
THC. HcnO.lb3OaHHe npspOIsbHX pecypcom,
pa3BHTHC cenieKoro XO3SACTSa H nmLucsoA
npO.%-tbJ.LeHHOCTH. y.lyMuJCHHe TpamcnOpTHoro
coo6LueHHs H CpC3CTS KOMMYHHKaUHH. COSep-
WCHCTBOBaHHC o6meHa mH4opmaueg, oxpaHa
oxpy)'Kaiowue cpe hl R ycOspeWCHCTsoaaHHe

6e3onacHOCTH XZCpHWX yCTaHOSOK, COep-

WeHCT9OBame aaMHHHCTpaTHHoro ynpas.ic.
HHE. 3,apasooxpaHcs4c m couHanbHOC o6ecne-
4lHHe. Ha)',4HO-Hccne.aolaTe.iCKHe m onbITHO-
KOHCTpYKTOPCKHC pa6oTbA, TYpHIM, o6y4eHHe,

Kynbrypa, no6paTH.MCKHC CaSiH, cnOpT H KOH-

TaKTW MO.10.3C*H. COTpy3HH4eCTBO MO4(CT OCy-

LUeCTB.'1TbCX TaK*Ce a apyrHx cOBMCCTHO coria-
cyec.iwx o6oiaCTX. .

COTpyaHH4CCTSO MO4eT BKl.io'4aTh s ce6s
npOBeceHHe ay4HbxX m apyrHx Hcc leosaKuHA,

no.urOTosKY H ebm1o01HCHHc npocrroa, o6y'eHHe,
TCXHH' ICKy)O rloMoLu. Co3flaHHe COBMCCTHhIX
npen3npHATHi. a TaeKe iipyrHe COBMCCTHO coroa-
CyeVCb 4WopNbI COTpYfH.qCCrSa.

B ciy~ae HCo6XOaHMOCT1 6ynyr pa3pa6aml-
BaTCX nporpaMmb no oCyLuecTneHHIO COTpyA-
HHecrTa, 6 OTOpOWX COACepanJHCb 6bi o6w.e

HanpasJieHmw CoTpyaHH4qecTsa. pacwuptncs
Kpyr o6nacTef COTpyaHHCCTIa KJIH onpC4e-u-
.1HCU HOBWe OpMW COTpy=HHe4CCTaa.

CTaTIA 3

Jaorosapmsaowmecs CTOpOHW npHHJ1H
peWCuHHe Co3aTb rpynny pa3BHTHS COTpYAHH-
4eCTSa conpelelb.HWX permomos. KOTOpaJ 6yaeT
Koop.HHHpOsaTb XOJz OCyWtC7nBCHHX COTpyAI-
HH ICCTBa. COCTalAT1 nporpammhi COTpYAHH-

'eCl"Ba, a TaK)Ce IHOCHTb y7"O4HeHHI 8 npklo-
*CHHX K maCTOAUIC.My CornaWCHN1O.

Kawa llorosapHaaowaacx CTOpOHa H&3Ha-
4HT CBOHX ,2eHoo a rpynny pa3BHTHA COTpy.4-
HH'eCTBa conpeneniulwx perHoHOs, 0 %CM OHM
ycxoM3T npyr Apyra a Te4CHHc 30 flHCA Co AHI
aCTy'LeCHHn a civiy mac-ooulero CornaweHHX.

3a OCyWeCTO.eIHHe COTpyAHHMeCTsa OTc4a1OT
xoMneeHTHb1e opraHI a o6.naCTnX CoTpY-3HH-
4eCTBa, npc.3yCMOTpCHHbiX CTaTbeR 2 HaCTO2-

weiro CornaWeHHXi, KOTOPbWC MoryT ocyuiec--
.RTb npx.emiC KOHTaKTbl mCe*fly co6o H
noroaapHuaTbCX apyr c ApyroM B npeaenax
cBocl KoMnCTCHUHH H npeaOCTaB1RCMWJX
CpCaCTB 0 Bonpocax, CB93aHH MX C BhlnOIHcHHcM
HaCTORLu.erO CorJlawcHHX. CnHcOKc KOMnCTCHT-

HUIX opraHos npHSCACH 3 HpnO*CHHH 1 1
Mac-roin€uMy CornaWeHH O.

CTaTbR 4
-orosapmeaoweca CTopoH O63yOTCR

Co3e~CTOBaT, pa3BHTHIO ZB CTOpOHHCro cO-
tp .HH4eCTBa Ha perHoHalbHOM H MCCTHOi
.pOBHx. 'lorosapHemawoHeci CTOpOHbl OC),

WCCTSAXROT B COOTSCTCTBHH CO CTaTbcA 3
KOHTaKT6 . co6og c ue.-bio o6ecne4eHmm
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pcrHOHLabHbIM H MCCTHb1M OpraHam B.aCrH
aOCTaTOHiX npe.fnocbl.1oK Xim OCyUeCTB.1tH-

HR CoTpy.HH4CCTsa. npe.2yCMOTpCHHOrO HaCTO-

wHM Cor.iaweHHe.
PcrHOHalbHwe H MCCTHbJC oprambs B.IaCTH.

y.4pew4cHHa. npeanprrmHx H o6wecTBa moryT

OC.VLUeCTB.ARTb npsmbic KOHTaKTbl McXK.2y co6aO
usIR paccmoyapcHMR Bonpocos, cBS3aHHb#X C ocy-
LUCCTB.ICHHeM KOHKpCTHbiX npOCKTOB Corpyn-
HINCCTBa. npe>cOTpeHHOrO HaCToRLIuHM
Cor.nawcHHm. B COOTBCTCTBHH C 3aKOHaMH H
nOCTaHOB.ICHHR.MH. .nCTByWOWHMH a KaI3C0oA

H3 CTpaH. PerHOHalbHbIe H MCCTHbJC opraHbi

B.aCTH. cnHcoK KOTOphIX nfpHaaeH a flpKoi-
'*KCHHH 2 K HaCTOUICMy Cor.laWeHHIO, MOryT
B npeae.nax CBDA KoMneTCHUHH H lnPeno-
CTaB.iscM6IX CpC.ICTB, 3oroBapHaTbC% .NC3y

co6OO o6 OCyLUCCTB.'ICHHH KOHKpCTHbIX npocK-
TaB CoTpy.3HH4eCTaa.

CT3TIS 5
florosapHtaOLUHecs CTOpoHw 6ynyT CTpi.

MHTbCR B npee. ax CBOHX 3a ooS H nOCTaHas-
.71CHHA Co.3eACTBOBaTI. o6.ericHHio 0OpMa.u-
HOCTCA. CBI3aHHwlX c noroToBoA H ocy-

WICCTB.ICHHCM COTpy3HH4eCTBa 5 COOTBCTCTBHH
C HaCTORLWHM COr.'awcHHcM.

CTamE 6
,orosapHaalowHecs CTOpOHM COBMeCTHO

6y-IT CO,3eCTBOBaTb Bwl.HCHHIO npoeKToam
OpC.yCMOTpeHHbX HaCTORILUHM CornaweHHeM.
nlpaaHTenII.CTBO 4Z

0
Hm-IRH.CXOA Pccny6,tHKH

O
6

x3yeTC% y aCTBOaTh BO3MCLUCHHH pacxo-

JfaB COTpyaHHeCCTna B npe e nax aCCHrHOBaHHA,
npCe3OCTaB.RCM6bX Ha KawKlJIA 6kXWACTHbII roa

XiS )TOR UC.1H. lpaHTC.ItCT3O PoCCH CICO
0e.3epauHH O 63)cTc* COACACTBOBaTh BCCMH
803MOA(KHblIH mcpaMH o6.mcr iiH H)O OCy-
wICCTB.ICHHa npocKTOB, a OCO6CHHO yXy'WCH IM
yC.IOBH A .CRTC.'bHOCTH 4 HHCKHX 4Hp.i B npe-
lyCMOTpCHHWX HaCTORUJHM COrnaUJeHHeM

perHoHax.
Bonpoc¢l, CaS3aHH6IC c l)HHaHCHpOaaHHCM

opoCKTOB no COTpY.3HH4 ICTBy. a TagK(C Bonpocbi,

CBR3aHHbIe c npasom HcnO.lb3osaHHisi TOM
'4HCn'C Ha yC.aOBHX apeHmabi, KOHUcCCHH H,1H
flpyrHX $opm! 3Ceie.IbH X y'aCTKOB P-14H
npupoafHbx pec.pcoa m npC-lyC.%oapCHHbIX
COr.naueHeM perwoHax. 6y3nr cor.iaCoaah4I
OT.C.l.b HO.

flpOeKTw. KOTOpblC 6%.15'T OC)UlCCTB.3STbCu Ha

ocHoae HaCTORwUero Cor.aw HHs. a TaKWC

paoTavotHum Ha HHx *iHHCKHA nCpcoHa. H
C~gxaHHbic C HIIMH fnOCTaBKH H yc.1yrH ocBo-
6o*KuaIOTCX. '4aCTHM4HO HH flO.iHOCTb10, OT
Ha.'Ioro. TaMO*CeHHWX c6opo., iOoawHH H
np04Hx n.iaTc(eA @ perHoHax. npeayCMOTpCH-
HbiX B Hac-roiOuem COrn1aweHHH, Ha OCHOBC
pCWCHHI1, npHHH.MaCN4Wx a KK-aOM KOHKpCTHOM
c.1) iae.

CTaTbS 7
npH.0',OKCHHAi KHaCTOIuCMy COrIawueHIo

AU.IR)OTCSI eta HcoTn.icm.COA 4aC'tb)o.

CTaTbA 8
HacToRWCe Cor.iaweHHe 9CTynHT 5 CH1y

4cpe3 30 nHcie nocie Toro. KaK ,aoroBapH-
SatouHecA CTOpOHa YBeC3OMXT npyr apyra o
BbilnO.HCHHH IopU 3¢4CCKHX npouezyp, Ho6xo-
.3HMX .1iS BCTynLICHHa cro a cmay.

HacToaucC Cor.aLawuHHe 6yf3eT ocraaaThCR 8
C€,e JQO TeX nop. noxa OaHa m3 AIorosa-
pHBaIOUHXCX CTOpON HC leHoHCHpyeT ero,
yaoefOMHa o6 3TOM s nHCbMeHHOA 4lOpMC Apy-
ryo lorosapHaoWuZYIOC CTOpOHy 3A WeCTb
mcsgues.

IlpCKpamucHHe zleic-Ha HaCTOsu cro Cor-
.iaweHHII He 6y3eT LHTb Ha OCyWCCTB.ICHHC
npOCKTO. SblnO.HXeMWX B COOTBCTCTBHH C
HaCTORUIHM CornaaweHHCM, caiLH3aUHE KTO-
pwix 6y3eT npO.onCHA Ha cor.acoaaHHbix
yc.laOBHRX.

CoaepWeHo 8 XC.,bCHMSH 20 sHeaps 1992 roaa
a zByx nOaIHHHbIX )neMrmxRpax, Ka*Rafbi Ha
41HHCKOM H pyCCKOM 13bixax, npHeM O6a TCKCTa
HMCIOT OflHHSOBy0 Ceny.

3a IlpaBHTeJIbCTBO
(I5HHJIIHaCKOH Pecny6miHH:

-IAABO BAIIOPIOHEH

3a rIpaBHTejMCTBO

PoccnrficKo (DegepaIm.:

rI. ABEH
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flp~O*CHme 1

YTOIHCHHC K CTaTb¢ 3

KoMiIeTCHTHCJ opraHbJ BJraCTH:

B 0HHn.acx.CKoA Peco)6nHxe

%,HmHCTcpC-BO Toproa.BH m npoMJLexcHocTH

A-1cWcaHTepHxxaTy 4
flu 239
00171 Xc.nbcmH-w

M HHHCTCPCTBO TpamcnOpTa
3rTClaecrlaHa, 16
1In 235
00131 XumcHHxn

M HmTcrepcraT O (JqcKoro H iecHoro xO3Rsi-fO
XaLnHTyCKaTy 3A
I 232

00171 XeJnbcmH "

MHHHC-eCPc-lO IOCTHIUHH
:Te.Icmnfama.m 10
l i i

00131 XCne.CHHXH

,,HHHCTCpCTSO npoBeLucHH
MepHTyXlqxxa-y 10
ln 293

00171 Xc.-lbcHrm

MHHHC-T pCTBO Sa-rpHHHX aen

KMpKKoxary 12
fln 257
00171 Xc.nbCHHKH

MHHHCTCP7"TO COUa.,bHOrO o6ecne,'cHHs H

CmcnOmaHcHH~ay 4-6
ln 267

00171 XCJLCIIHCH

kf"HCTCPCIBO TPY3a
3e lIQCCn.1aHa.H 4
l., 524

00101 xc.IbcII xH

.IIIHIICTCPCTBO HHOCTpaHHbIX DeCJ
McplmacapMx
fln 176
00161 XC.1bCHHKH

NI HVICTCpCTRO $HHaHCOB

A.lcKCaHTCpHmKary 3
n"., 286 Aa 287
00171 XC.16CHHXH

MNIHHCTepCTBO oKp)-3aouUA CpeCiJ
PaTakary 3
fI. 399
00121 XC.'IbCiHKH

B PoccHA KcoA Oenepsus

AxMHHHCTpaUHQ Myp-AaHcxoR o6.iacTH
183006, r. M)pMaHCK. np. JIcHma, 75

COBCT MHHHCTpOB PeCny6..mKu Kapen
r. 'lcTpo3aso.cK, np. I1CHHHa, 19

A-i.HHHCTpaU.HR r. CaK7T.ICTep6ypra

193311, r Caxrr-l'crep6ypr
C)'BOpOBCxHg np., 67

Aa..mHHCTpauH JIcHHrpacKoA O6.naCTH
193311, r. Carr-1'eTep6ypr,
CyBopoBcKHR np., 67
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n p.I1oXH He 2

YTO'IHexHe i cTraTbC 4

PcrOHanbHbC H MecTHwc opraHbi B.,acTH:

B .mm4imaucxog Pecny6.luxe

r'y6cp HcH npaasncHH, COOTBCTCTByOwuic ro-

cyapcmaeHXble oKpy Hmbe opraHw BVaCTH,
KOM4M)'Hb H 003M KOMMyH

B PoccxACKOR OeAepatuW

AzmsiHHCTpauJmnR MypmaHcoRl o6naCTTN
183006. r. MypMa.HcV, Op. JCHHHa, 75

Coacr M.m c-rpos Pecmy6nKxH Kapenu
r. TleTpoaBo ocK. np. JcIrnHa. 19

A.,MHH c-TpaWLm r. CaHrtr-creCp6ypra
193311. r. Camxcr- rTp6ypr
CyaopoacKmA np., 67

AM.u4C-pauwa JlcHmwrpaacKoA o6,acM
193311, r. Camrr.lecTp6ypr.
Cyaopoc.lm np., 67
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AGREEMENT' BETWEEN THE GOVERNMENT OF THE REPUBLIC
OF FINLAND AND THE GOVERNMENT OF THE RUSSIAN
FEDERATION ON COOPERATION IN THE MURMANSK RE-
GION, THE REPUBLIC OF KARELIA, ST. PETERSBURG AND
THE LENINGRAD REGION

The Government of the Republic of Finland and the Government of the Russian
Federation, hereinafter referred to as the "Contracting Parties",

Bearing in mind the traditions of good-neighbourliness and trust in relations
between the peoples of their countries,

Having the intention to further develop mutually advantageous cooperation on
both sides of the common frontier,

Being convinced that cooperation between adjoining regions will create greater
opportunities both for the development of the Murmansk region, the Republic of
Karelia, St. Petersburg and the Leningrad region, and for the expansion of multilat-
eral contacts between Finland and Russia,

Desiring to encourage cooperation between regional organs of power, and also
to develop new forms of cooperation between adjoining regions,

Have agreed as follows:

Article 1

The Contracting Parties shall develop and expand cooperation in the Mur-
mansk region, the Republic of Karelia, St. Petersburg and the Leningrad region in
order to promote the stable development of these regions, taking into account the
interests of both Contracting Parties.

Article 2

Cooperation shall take place primarily in the following fields: promotion of
reciprocal trade, economic development, utilization of natural resources, develop-
ment of agriculture and the food industry, improvement of transport links and means
of communication, amelioration of the exchange of information, protection of the
environment and enhancement of the safety of nuclear installations, improvement
of administrative management, health care and social security, scientific research
and development, tourism, education, culture, fraternal ties, sport and contacts
among young people. The cooperation may also take place in other mutually agreed
areas.

The cooperation may include the conduct of scientific and other research, the
design and implementation of projects, education, technical assistance, the estab-
lishment of joint enterprises and also other mutually agreed forms of cooperation.

If necessary, programmes shall be worked out for the development of cooper-
ation containing joint schemes of cooperation, expanding the areas of cooperation
or defining new forms of cooperation.

I Came into force on 10 August 1992, i.e., 30 days after the Contracting Parties had informed each other (on II July

1992) of the completion of the required legal formalities, in accordance with article 8.
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Article 3

The Contracting Parties have decided to establish a Group for the development
of cooperation between adjoining regions which shall coordinate cooperation, draw
up programmes for cooperation and also make amendments to the annexes to this
Agreement.

Each Contracting Party shall appoint its members of the Group for the develop-
ment of cooperation between adjoining regions, and shall inform each other of the
appointments within 30 days of the date of entry into force of this Agreement.

The competent bodies in the fields of cooperation envisaged in article 2 of this
Agreement shall be responsible for developing cooperation; they may have direct
contacts with each other and reach agreement within the limits of their competence
and of the resources available on questions arising from the implementation of this
Agreement. A list of competent bodies is provided in annex 1 to this Agreement.

Article 4

The Contracting Parties undertake to promote the development of bilateral
cooperation at the regional and local levels. The Contracting Parties, in accordance
with article 3, shall develop contacts with each other in order to provide regional and
local organs of power with sufficient facilities to engage in the cooperation envisaged
in this Agreement.

Regional and local organs of power, establishments, enterprises and companies
may make direct contact with each other in order to consider questions arising from
the implementation of specific projects involving the cooperation envisaged in this
Agreement, in accordance with the laws and decisions in force in each of their
countries. The regional and local organs of power listed in annex 2 to this Agreement
may, within the limits of their competence and the resources provided, reach agree-
ment with each other on the implementation of specific cooperation projects.

Article 5

The Contracting Parties shall endeavour, within the limits of their laws and
decisions, to reduce the formalities involved in the development of cooperation in
accordance with this Agreement.

Article 6

The Contracting Parties shall jointly promote the implementation of the proj-
ects envisaged in this Agreement. The Government of the Republic of Finland
undertakes to help reimburse the expenses of cooperation within the limits of the
appropriations provided for each budget year for this purpose. The Government of
the Russian Federation undertakes to facilitate the implementation of projects in
every possible way, and in particular to improve conditions for the activity of
Finnish firms in the regions envisaged in this Agreement.

Questions linked with the financing of cooperation projects, and also questions
linked with the right to use areas of land or natural resources, including their use
under rental, concessional or other arrangements, in the regions envisaged in this
Agreement, shall be agreed upon separately.

The projects to be implemented on the basis of this Agreement, and also the
Finnish personnel working on them and the related supplies and services, shall be
partially or fully exempt from taxes, customs duties, tariffs and other payments in
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the regions envisaged in this Agreement, on the basis of decisions taken in each
individual case.

Article 7

The annexes to this Agreement shall constitute an inseparable part of it.

Article 8

This Agreement shall enter into force 30 days after the Contracting Parties
inform each other of the completion of the legal formalities required for its entry into
force.

This Agreement shall remain in force until one of the Contracting Parties
denounces it, by means of written notification to the other Contracting Party
six months before it expires.

The termination of this Agreement shall not affect the implementation of proj-
ects being carried out in accordance with this Agreement, which shall be extended
on agreed conditions.

DONE at Helsinki on 20 January 1992, in two original copies, each in the Finnish
and Russian languages, both texts being equally authentic.

For the Government
of the Republic of Finland:

PAAVO VAYRYNEN

For the Government
of the Russian Federation:

P. AVEN
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ANNEX I

SUPPLEMENTARY INFORMATION RELATING TO ARTICLE 3

Competent authorities

For Finland:

Ministry of Trade and Industry
Aleksanterinkatu 4
P1 239
00171 Helsinki

Ministry of Transport
Eteldesplanadi 16
PI 235
00131 Helsinki

Ministry of Agriculture and Forestry
Hallituskatu 3 A
PI 232
00171 Helsinki

Ministry of Justice
Eteliesplanadi 10'
P1 1
00131 Helsinki

Ministry of Education
Meritullinkatu 10
P1 293
00171 Helsinki

Ministry of the Interior
Kirkkokatu 12
P1 257
00171 Helsinki

Ministry of Social Security and Public
Health

Snellmaninkatu 4-6
P1 267
00171 Helsinki

Ministry of Labour
Eteliesplanadi 4
P1 524
00101 Helsinki

Ministry of Foreign Affairs
Merikasarmi
PI 176
00161 Helsinki

Ministry of Finance
Aleksanterinkatu 3
PI 286 and 287
00171 Helsinki

Ministry of the Environment
Ratakatu 3
PI 399
00121 Helsinki

For the Russian Federation:

Regional Government Murmansk
183006, Murmansk, pr. Lenina 75

Council of Ministers of the Republic of
Karelia

Petrozavodsk, pr. Lenina 19

Municipal Government St. Petersburg
193311, St. Petersburg
Suvorovski, pr. 67

Leningrad Regional Government
193311, St.-Petersburg
Suvorovski, pr. 67
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ANNEX 2

SUPPLEMENTARY INFORMATION RELATING TO ARTICLE 4

Regional and local government bodies Council of Ministers of the Republic of
Karelia

In the Republic of Finland: Petrozavodsk, pr. Lenina 19

Provincial governments, the respective St. Petersburg Municipal Government
district government bodies, and corn- 193311, St. Petersburg
munes and union of communes. Suvorovski, pr. 67

Leningrad Regional Government
In the Russian Federation: 193311, St. Petersburg

Murmansk Regional Government Suvorovski, pr. 67

183006, Murmansk, pr. Lenina 75
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[TRADUCTION - TRANSLATION]

ACCORD' ENTRE LE GOUVERNEMENT DE LA RE PUBLIQUE
DE FINLANDE ET LE GOUVERNEMENT DE LA FEDERATION
DE RUSSIE RELATIF A LA COOPItRATION DANS LA RItGION
DE MOURMANSK, LA REPUBLIQUE DE CARtLIE, SAINT-
PETERSBOURG ET LA REGION DE LENINGRAD

Le Gouvernement de la R6publique de la Finlande et le Gouvernement de la
F6ddration de Russie, ci-apr~s d6nomm6s << les Parties contractantes >>,

Prenant en consid6ration les traditions de bon voisinage et de confiance dans
les relations entre les peuples de leurs pays,

Anim6s de l'intention de continuer A d6velopper la coop6ration mutuellement
avantageuse des deux c6t6s de la fronti~re commune,

Convaincus du fait que la coop6ration des r6gions limitrophes ouvrira de
grandes possibilit6s tant pour le d6veloppement de la r6gion de Mourmansk, de la
R6publique de Car6lie, de Saint-Petersbourg et de la r6gion de Leningrad que pour
l'extension des divers contacts entre la Finlande et la Russie,

S'efforgant d'encourager la coop6ration entre les organes r6gionaux du pou-
voir, ainsi que de d6velopper de nouvelles formes de coop6ration entre les r6gions
limitrophes,

Sont convenus de ce qui suit:

Article premier

Les Parties contractantes d6velopperont et 61argiront la coop6ration dans la
r6gion de Mourmansk, en R6publique de Car1ie, A Saint-Petersbourg et dans la
r6gion de Leningrad en vue de contribuer au d6veloppement stable de ces r6gions,
compte tenu des int6r~ts des deux Parties contractantes.

Article 2

La coop6ration s'exercera principalement dans les domaines suivants : encou-
ragement des 6changes commerciaux r6ciproques, d6veloppement 6conomique, uti-
lisation des ressources naturelles, d6veloppement de l'agriculture et de l'industrie
alimentaire, am6lioration des liaisons de transport et des moyens de communication,
perfectionnement de l'6change des informations, de la protection de l'environne-
ment et renforcement de la s6curit6 des installations atomiques, perfectionnement
de la gestion administrative, de la protection de la sant6 et de la s6curit6 sociale,
travaux de recherche scientifique et de construction exp6rimentale, tourisme, ensei-
gnement, culture, liens de fraternisation, sport et contacts entre les jeunes. La
coop6ration pourra 6galement s'exercer dans d'autres domaines mutuellement con-
venus.

IEntrd en vigueur le 10 aoflt 1992, soit 30 jours apris que les Parties contractantes se furent inform6es (le 11 juillet

1992) de I'accomplissement des proc&lures juridiques n&essaires, conform~ment A I'article 8.
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La coop6ration pourra comprendre la poursuite de recherches scientifiques et
autres, la pr6paration et la mise en ceuvre de projets, 1'enseignement, l'assistance
technique, la cr6ation d'entreprises communes, ainsi que d'autres formes de coop6-
ration convenues d'un commun accord.

En cas de n6cessitd, il sera mis au point pour la r6alisation de cette coop6ration,
des programmes dans lesquels figureraient les tendances g6n6rales de la coop6ra-
tion, l'61argissement des domaines de coop6ration ou la d6finition de nouvelles for-
mes de coop6ration.

Article 3

Les Parties contractantes ont pris la d6cision de cr6er un Groupe du d6veloppe-
ment de la coop6ration des r6gions limitrophes, qui assurera la coordination de la
mise en ceuvre de la coop6ration, 61aborera des programmes de coop6ration, et 6ga-
lement introduira des pr6cisions dans les anndes au pr6sent Accord.

Chaque Partie contractante d6signera ses membres du Groupe du d6veloppe-
ment de la coop6ration des r6gions limitrophes, et en informera l'autre Partie dans
un d6lai de 30 jours A compter du jour de l'entrde en vigueur du pr6sent Accord.

Sont responsables de la mise en euvre de la coop6ration les organes com-
p6tents dans les domaines de coop6ration pr6vus par l'article 2 du pr6sent Accord,
qui peuvent proc6der A des contacts directs entre eux et s'entendre mutuellement
dans les limites de leur comp6tence et des moyens mis A leur disposition, sur les
questions relatives A l'application du pr6sent Accord. La liste des organes com-
p6tents figure A l'annexe 1 au pr6sent Accord.

Article 4
Les Parties contractantes s'engagent A apporter leur concours au d6veloppe-

ment de la coop6ration bilat6rale A l'6chelon r6gional et local. Les Parties contrac-
tantes proc~dent, conform6ment aux dispositions de l'article 3, A des contacts entre
elles en vue d'assurer aux organes r6gionaux et locaux du pouvoir des conditions
suffisantes pour la mise en ceuvre de la coop6ration prdvue par le pr6sent Accord.

Les organes r6gionaux et locaux du pouvoir, les institutions, entreprises et
soci6t6s peuvent proc&ier bt des contacts directs entre eux pour l'examen de ques-
tions relatives A la mise en euvre de projets concrets de coop6ration pr6vue par le
pr6sent Accord, conform6ment aux lois et r~glements en vigueur dans chacun des
pays. Les organes r6gionaux et locaux du pouvoir dont la liste figure h l'annexe 2 au
pr6sent Accord, peuvent, dans les limites de leur comp6tence et des moyens mis A
leur disposition, s'entendre entre eux sur la mise en euvre de projets concrets de
coop6ration.

Article 5
Les Parties contractantes s'efforceront, dans les limites de leurs lois et rigle-

ments, de contribuer A l'all6gement des formalit6s relatives it la pr6paration et A la
mise en oeuvre de la coop6ration conform6ment au pr6sent Accord.

Article 6
Les Parties contractantes pr~teront conjointement leur concours A l'ex6cution

des projets pr6vus par le pr6sent Accord. Le Gouvernement de la R6publique de
Finlande s'engage A participer au remboursement des d6penses de coop6ration dans
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les limites des fonds affect6s A cet effet pour chaque ann6e budg6taire. Le Gouverne-
ment de la F6d6ration de Russie s'engage A apporter son concours par toutes les
mesures possibles pour faciliter la mise en ceuvre des projets, et en particulier pour
am6liorer les conditions d'activit6 des soci6t6s finlandaises dans les r6gions vis6es
par le pr6sent Accord.

Les questions relatives au financement des projets de coop6ration, ainsi que les
questions li6es au droit d'utilisation de parcelles de terrain ou de ressources natu-
relies (y compris leur utilisation en location, concession ou sous d'autres formes)
dans les r6gions vis6es par l'Accord, feront l'objet d'accords s6par6s.

Les projets qui seront mis en ceuvre sur la base du pr6sent Accord ainsi que le
personnel finlandais travaillant ces projets et les fournitures et services y relatifs,
sont exempt6s, partiellement ou en totalit6, des imp6ts, droits de douane, taxes et
autres paiements dans les r6gions vis6es par le pr6sent Accord, sur la base des
d6cisions prises dans chaque cas concret.

Article 7

Les annexes au pr6sent Accord en constituent une partie ins6parable.

Article 8

Le present Accord entrera en vigueur dans les trente (30) jours apr~s la date A
laquelle les Parties contractantes se seront mutuellement notifi6es l'ex6cution des
proc6dures juridiques n6cessaires A son entr6e en vigueur.

Le pr6sent Accord demeurera en vigueur tant que l'une des Parties contrac-
tantes ne l'aura pas d6nonc6, apr~s avoir inform6 de ce fait six mois ih l'avance, par
6crit, l'autre Partie contractante.

La cessation de la validit6 du pr6sent Accord n'affectera pas la mise en ceuvre
des projets ex6cut6s conform6ment au pr6sent Accord, dont la mise en ceuvre sera
prolong6e A des conditions arrPt6es d'un commun accord.

FAIT A Helsinki le 20 janvier 1992, en deux exemplaires originaux, en langues
finnoise et russe, les deux textes faisant 6galement foi.

Pour le Gouvemement
de la R6publique de Finlande:

PAAVO VAYRYNEN

Pour le Gouvernement
de la Ft6dration de Russie:

P AVEN
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ANNEXE 1

PRCISIONS COMPLtTANT L'ARTICLE 3

Autoritds comptentes Ministare du travail
Eteliesplanadi 4

Du cbtg de la Finlande: P1 52400101 Helsinki
Minist~re du commerce et de l'industne
Aleksanterinkatu 4 Minist~re des affaires 6trang~res
P1 239 Merikasarmi
00171 Helsinki P1 176

Minist~re des transports 00161 Helsinki

Eteldiesplanadi 16 Ministate des finances
P1 235 Aleksanterinkatu 3
00131 Helsinki P1 286 et 287

00171 Helsinki
Ministare de l'agriculture et des forts

Hallituskatu 3 A Minist~re de 'environnement
P1 232 Ratakatu 3
00171 Helsinki PI 399

Minist~re de la justice 00121 Helsinki

Eteldesplanadi 10 Du cOtg de la Fgdration de Russie:
P1 1
00131 Helsinki Administration de la r6gion de Mour-

mansk
Minist~re de l'instruction publique 183006, Mourransk, pr. Lenina 75

Meritullinkatu 10
P1 293 Conseil des ministres de la R6publique
00171 Helsinki de Carlie

Minist~re de 'intirieur Petrozavodsk, pr. Lenina 19

Kirkkokatu 12 Administration de la ville de Saint-
P1 257 Petersbourg
00171 Helsinki 193311, Saint-Petersbourg

Ministire de la sdcurit6 sociale et de la Souvorovski, pr. 67
sant6 publique Administration de la r6gion de Le-

Snellmaninkatu 4-6 ningrad
P1 267 193311, Saint-Petersbourg
00171 Helsinki Souvorovski, pr. 67
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ANNEXE 2

PRkISIONS COMPLITANT L'ARTICLE 4

Autorits rigionales et locales

Dans la Rdpublique de Finlande:

Administrations de gouvemorat, autori-
t6s d'Etat correspondantes des arron-
dissements, communes et unions de
de communes.

Dans la Fddjration de Russie:

Administration de la region de Mour-
mansk

183006, Mourmansk, pr. Lenina 75

Conseil des ministres de la R6publique
de Car6lie
Petrozavodsk, pr. Lenina 19

Administration de la ville de Saint-
Petersbourg

193311, Saint-Petersbourg
Souvorovski, pr. 67

Administration de la r6gion de Lenin-
grad

193311, Saint Petersbourg
Souvorovski, pr. 67
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(UNITED NATIONS DEVELOPMENT PROGRAMME)

and

WORLD HEALTH ORGANIZATION

Executing Agency Agreement. Signed at New York on 17 Sep-
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Authentic text: English.
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EXECUTING AGENCY AGREEMENT' BETWEEN THE UNITED
NATIONS DEVELOPMENT PROGRAMME AND THE WORLD
HEALTH ORGANIZATION

The United Nations Development Programme and the World Health Organiza-
tion (hereinafter called the "Parties"),

Considering that the General Assembly of the United Nations has established
the United Nations Development Programme (hereinafter called the "UNDP") to
support and supplement the national efforts of developing countries to accelerate
their economic and social development,

Mindful of the desire of the General Assembly that organizations of the United
Nations system should play the role of partners in this common endeavour, and
recalling the consensus of 1970 (General Assembly Resolution 2688),2 which was
reconfirmed by the UNDP Governing Council decision 89/20 of June 1989, 3

Conscious of the readiness of the World Health Organization (hereinafter called
the "Executing Agency") to participate in technical co-operation activities of the
UNDP with recipient Governments, designed to give effect to the resolutions and
decisions of the United Nations General Assembly, the Economic and Social Coun-
cil and the UNDP Governing Council (hereinafter referred to as the "UNDP Gov-
erning Bodies"), and the Executing Agency's Governing Bodies,

Determined to enhance the effectiveness of the UNDP and the Executing
Agency as instruments of international development co-operation with developing
countries,

Reaffirming the objective of the Executing Agency and the essential role of
health in socioeconomic development,

Have agreed as follows:

Article I

SCOPE OF THIS AGREEMENT

The Parties recognize their complementary roles in the field of international
development co-operation and hereby agree to join efforts to maintain close and
continuing working relationships in order to achieve their respective mandates as
well as their individual and common purposes. The Parties further recognize that the
role of the organizations of the United Nations system in the implementation of
UNDP country programmes as agreed to by the Government concerned, shall be
that of partners, under the leadership of the Programme. The Executing Agency
agrees to participate in the execution of UNDP-funded technical co-operation activ-
ities (hereinafter referred to as "Project(s)"). The relationship between the Parties in
the execution of such Projects shall be governed by this Agreement.

Came into force on 19 October 1992 by signature, in accordance with article XVII.
2 United Nations, Official Records of the General Assembly, Twenty-fifth Session, Supplement No. 28 (A/8028),

p. 58.
3 Ibid., Official Records of the Economic and Social Council, report on the Organizational meeting for 1989, the

special session and the thirty-sixth session, Supplement No. 13 (E/1989/32), p. 58.
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Article II

CONDITIONS OF EXECUTION OF PROJECTS

The basic conditions of execution of Projects by the Executing Agency here-
under shall be those set forth in the relevant and applicable resolutions and decisions
of the UNDP and the Executing Agency's Governing Bodies and agreements such
as the Standard Basic Assistance Agreement (SBAA) as the UNDP may enter into
with recipient Governments. (Copy of the text of the Standard Basic Assistance
Agreement with Governments in current use by the UNDP is annexed to this Agree-
ment.) The UNDP and the Executing Agency will consult and agree on any sub-
stantial variation in the agreements concluded with recipient Governments directly
affecting the Executing Agency and shall provide the Executing Agency with copies
of individual signed Agreements. The particular conditions of and the specifications
relating to such Projects shall be as set forth in such Project Documents or other
similar instruments as the UNDP, the Executing Agency, and the recipient Govern-
ment may conclude (hereinafter called "Project Documents").

Article III

THE UNDP RESIDENT REPRESENTATIVE

The Parties recognize that the UNDP Resident Representative in a country has
full responsibility and ultimate authority on behalf of the Administrator of the
UNDP for all aspects of the UNDP programme in the country concerned. The
UNDP Resident Representative, in that capacity, acts as team leader in relation to
the representatives of the agencies participating in the Programme, without prej-
udice to the professional competence of the Executing Agency and its relationship
and channels of communication with the appropriate organs of the recipient Gov-
ernment. The Resident Representative also has the responsibility to assist the recip-
ient Government, as may be required, in co-ordinating the UNDP Programme with
other national, bilateral and multilateral programmes within the country. For this
purpose, the Executing Agency and UNDP will keep each other informed on project
planning and formulation.

Article IV

PROJECT CO-OPERATION

The Parties shall co-operate fully with each other and with the recipient Gov-
ernment concerned in the execution of Projects with a view to the realization of the
objectives described in the Project Documents. The Parties shall consult with each
other with respect to any matters which might affect the successful completion of
any such Projects.

Article V

INFORMATION REGARDING PROJECTS

1. The Parties shall from time to time exchange views with each other and
with the recipient Government on the progress of Projects, the cost thereof and the
benefits derived therefrom, and each shall comply with any reasonable request for
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information which the other may make in respect of such matters. The Executing
Agency shall furnish the UNDP with periodic reports on the execution of Projects
at such times and in such forms as may be agreed to by the Parties.

2. The UNDP and the recipient Government may at any time observe the
progress of any Projects carried out by the Executing Agency under this Agreement,
and the Executing Agency shall afford full facilities to the UNDP and the recipient
Government for this purpose.

Article VI

CONDITIONS OF PROJECT SERVICES

1. With a view to securing the highest standards of efficiency, competence and
integrity in the execution of Projects, the Parties shall apply the conditions of service
for project staff developed by UNDP in consultation with the organizations of the
United Nations system.

2. The Executing Agency agrees to observe to the maximum extent possible
the principles of international competitive bidding in the procurement of goods and
contracting of services for Projects. The Executing Agency shall, in that context,
give consideration:

(a) To the requirements of the UNDP Governing Bodies to allow a margin
of preference in procurement from developing countries and under-utilized major
donor countries;

(b) To the need to make use of the various currencies available to the UNDP,
provided that such requirements and use of currencies are compatible with the
Executing Agency's Rules and Regulations.

3. Experts, consultants and suppliers of goods and contractual services and in
general all persons performing services for the Executing Agency as part of a Project
shall in all cases meet the highest standards in terms of qualifications and compe-
tence.

Article VII

AGENCY STATUS AND ACCOUNTABILITY

In the execution of Projects, the Executing Agency shall have the legal status
of an independent contractor vis-i-vis the UNDP. The Executing Agency shall be
accountable to the UNDP for its execution of such Projects.

Article VIII

INTELLECTUAL PROPERTY

1. Ownership of patent rights, copyright rights, and other similar rights to any
discoveries, inventions or works resulting from execution of Projects under this
Agreement (hereinafter called the "Patent Rights") shall vest in the UNDP, in
accordance with the requirements of the Standard Basic Assistance Agreement
between the UNDP and the Government concerned.
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2. The Executing Agency shall inform the UNDP promptly of any occasion to
claim or assert ownership to such Patent Rights, and of the steps it has taken to
secure the Patent Rights. The Executing Agency agrees, at the expense of the UNDP,
to take such steps as are necessary, in consultation with the UNDP and the recipient
Government concerned, to secure the protection of such Patent Rights through reg-
istration or otherwise in accordance with applicable law, and to ensure that recipient
Governments receive such licenses as necessary, to permit them to use or exploit
such Patent Rights.

Article IX

COSTS OF PROJECTS

1. The UNDP undertakes to meet all costs directly incurred by the Executing
Agency in the execution of Projects, in the amounts specified in the project budgets
forming part of the Project Documents or as otherwise agreed between the Parties.
It further undertakes to provide the Executing Agency with advances of funds in
such amounts and currencies as will assist it in meeting current expenses of such
Projects.

2. The UNDP undertakes to share in such other costs, including undistributed
costs of execution of Projects, as the Executing Agency may incur in the provision
of services to the UNDP under this Agreement, in amounts determined in pursuance
of the resolutions and decisions of the UNDP Governing Bodies.

3. The Executing Agency shall be responsible for discharging all commit-
ments and obligations with third parties, incurred in the course of execution of
Projects pursuant to this Agreement. The UNDP shall not be responsible for any
costs other than those specified under this Agreement unless otherwise agreed upon
by the Parties.

Article X

CURRENCY AND RATES OF EXCHANGE

1. The Parties shall consult from time to time regarding the use of currencies
available to them, with a view to the effective utilization of such currencies.

2. The United Nations operational rate of exchange shall apply for currency
conversions between the UNDP and the Executing Agency under this Agreement.

Article XI

FINANCIAL RECORDS AND ACCOUNTS

1. The Executing Agency shall maintain accounts, records and supporting
documentation relating to Projects, including funds received and disbursed by the
Executing Agency, in accordance with the Executing Agency's Financial Regula-
tions and Rules insofar as applicable.

2. The Executing Agency shall furnish to the UNDP periodic reports on the
financial situation of Projects at such time and in such form as mutually agreed upon
by the Parties.
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3. The Executing Agency shall cause its External Auditor or an independent
external auditor to examine and report on the Executing Agency's accounts and
records relating to Projects, and shall submit biennial audited accounts to the UNDP
prior to 30 April of the year following the end of each biennium.

4. The Executing Agency shall close the accounts of each Project as soon as
practicable, but normally no later than twelve months after the completion of the
work set out in the Project Documents or termination of a Project. Provisions shall
be made for unliquidated obligations valid at the closing of the accounts.

Article XII

SUSPENSION OR TERMINATION OF ASSISTANCE

1. The Parties recognize that the successful completion and accomplishment
of the purposes of a Project are of paramount importance, and that the UNDP may,
in full consultation with the Executing Agency, find it necessary to terminate its
assistance to a Project, or the arrangements for execution of the Project, should
circumstances arise which jeopardize successful completion, or the accomplish-
ment of the purposes of such a Project.

2. The Parties shall consult with each other if any circumstances arise which,
in their judgement, interfere or threaten to interfere with the successful completion
of a Project, or the accomplishment of its purposes. The Parties shall promptly
inform each other of any such circumstances which might come to their attention.
The Parties shall co-operate towards the rectification or elimination of such circum-
stances and shall exert all reasonable efforts to that end.

3. UNDP may at any time after occurrence of such circumstances and appro-
priate consultations with the Executing Agency in connection therewith suspend the
execution of a Project by written notice to the Executing Agency and the recipient
Government, without prejudice to the initiation or continuation of any of the meas-
ures envisaged in the preceding paragraph. The UNDP may, following consultation
with the Executing Agency, inform the recipient Government of the conditions
under which it is prepared to authorize a resumption of execution of the Project
concerned.

4. If the cause of suspension is not rectified or eliminated within the period
mentioned in the notice of suspension given to the recipient Government and/or the
other Party:

(a) The UNDP may terminate the Project, or the Executing Agency's execution
of the Project, upon 30 days written notice, or take over its execution or entrust it to
another Executing Agency, with effect from the date specified in the written notice
from the UNDP;

(b) The Executing Agency may withdraw from the Project upon 30 days
written notice to UNDP and through them to the recipient Government.

5. (a) In case of the occurrence of any of the events mentioned under the
preceding paragraph, the Executing Agency shall take immediate steps to terminate
its execution of the Project in a prompt and orderly manner, cease all forward com-
mitments, minimize further expenditures and provide UNDP with a full accounting
of obligations already undertaken and the costs and expenses already incurred, with
proposals for an orderly conclusion of all activities for the Project. The UNDP shall
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reimburse the Executing Agency for all costs it may incur or may have incurred (and
for which provision has been made in the Project Documents) to execute the Project
concerned up to the effective date of the termination, including:

(i) Such proportion of the Executing Agency support costs allowable for the Proj-
ect (if any) as the amount expended on such Project by the Executing Agency
(counted to the effective date of termination) bears to the entire UNDP alloca-
tion on the Project (as determined in the Project Documents); and

(ii) Reasonable costs of winding up its execution of the Project, including the con-
tractual obligations which the Executing Agency has entered into.

Reimbursement to the Executing Agency under this provision, when added to
amounts previously remitted to it by UNDP in respect of a Project, shall not exceed
the total UNDP allocation for such Project.

(b) In the event of transfer of the Executing Agency's responsibilities for exe-
cution of a Project either to the UNDP or to another Executing Agency, the Exe-
cuting Agency shall co-operate with the UNDP in the orderly transfer of such re-
sponsibilities.

6. In the event of force majeure or other similar conditions or events which
prevent the successful execution of a Project by the Executing Agency, the Exe-
cuting Agency shall promptly notify the UNDP of such occurrence and may, in
consultation with the UNDP, withdraw from execution of the Project. In case of
such withdrawal, and unless the Parties agree otherwise, the Executing Agency shall
be reimbursed the actual costs incurred up to the effective date of the withdrawal.

Article XIII

WAIVER OF IMMUNITIES

The privileges and immunities accorded to operational experts, consultants,
firms, organizations and, in general, all persons performing services under the
UNDP Basic Assistance Agreement with Governments, may be waived by the Exe-
cuting Agency where, in its opinion, the immunity would impede the course of jus-
tice and can be waived without prejudice to the successful completion of the Project
concerned or to the interests of the UNDP or the Executing Agency. The Executing
Agency shall give sympathetic consideration to the waiver of such immunity in any
case in which the UNDP so requests.

Article XIV

SETTLEMENT OF DISPUTES

1. Any relevant matter for which no provision is made in this Agreement, or
any controversy between the Parties, shall be settled, in keeping with the relevant
resolutions and decisions of the appropriate organs of the UNDP and the Executing
Agency, by negotiations between the Parties or through conciliation and, failing
settlement by either or both of these means, by arbitration. Each Party shall give full
and sympathetic consideration to any proposal advanced by the other to settle ami-
cably any matter for which no provision has been made or any controversy as to the
interpretation or application of this Agreement.
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2. If the Parties agree to settlement by conciliation, either Party shall have the
right to request the appointment of a conciliator by the President of the International
Court of Justice. The procedure for the conciliation shall be fixed, in consultation
with the Parties, by the conciliator. The recommendation of the conciliator shall
contain a statement of the reasons on which it is based. The Parties shall give due
consideration to the recommendation of the conciliator.

3. In the event that the Parties fail to settle their dispute by negotiation, or
through conciliation, or both, the aggrieved Party may request the appointment of an
arbitrator by the President of the International Court of Justice. The procedure for
the arbitration shall be fixed, in consultation with the Parties, by the arbitrator. The
decision of the arbitrator shall contain a statement of the reasons on which it is
based. The Parties shall be bound by such decision and the award of the arbitrator
made in accordance with this Agreement.

4. The expenses of the conciliation or arbitration shall be borne equally by the
Parties.

Article XV

TERMINATION

1. This Agreement may be terminated by either Party by written notice to the
other and shall terminate sixty days after receipt of such notice, provided that termi-
nation shall become effective with respect to on-going Projects only with the concur-
rence of both Parties.

2. The provisions of this Agreement shall survive its termination to the extent
necessary to permit an orderly settlement of accounts between the UNDP and the
Executing Agency and, if appropriate, with each recipient Government concerned.

Article XVI

MODIFICATIONS

This Agreement may be modified by written agreement between the Parties.

Article XVII

ENTRY INTO FORCE

This Agreement shall enter into force upon signature, and shall continue in
force until terminated under article XV above. Upon the entry into force of this
Agreement, it shall supersede the Agreement signed on 25 May 1960 between the
United Nations Special Fund and the World Health Organization concerning the
execution of Special Fund Projects.1

I United Nations, Treaty Series, vol. 359, p. 375.
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IN WITNESS WHEREOF, the undersigned, being duly authorized, have signed the
present Agreement, in duplicate, on the dates and at the places indicated below their
respective signatures.

For the United Nations Development Programme:

[Signed - Signel'

Signed on: 17/9/92

For the World Health Organization:

[Signed - Signe 2

Signed on: 19/10/92

'Signed by William H. Draper III - Sign6 par William H. Draper III.

2 Signed by Hiroshi Nakajima - Signd par Hiroshi Nakajima.
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[TRADUCTION - TRANSLATION]

ACCORD' ENTRE LE PROGRAMME DES NATIONS UNIES POUR
LE DEVELOPPEMENT ET L'ORGANISATION MONDIALE DE
LA SANTE EN QUALITt D'AGENT D'EXECUTION

Le Programme des Nations Unies pour le dtveloppement et l'Organisation
mondiale de la sant6 (ci-apris dtnommds les « Parties >>),

Considdrant que l'Assemblte gdn6rale des Nations Unies a 6tabli le Programme
des Nations Unies pour le dtveloppement (ci-apr~s ddnomm6 le << PNUD >>) afin
d'appuyer et de compldter les efforts que les pays en ddveloppement dtploient sur le
plan national pour accdltrer leur dtveloppement 6conomique et leur progr~s social,

Tenant compte du dtsir de l'Assemblde gtn6rae que les organisations du Sys-
tame des Nations Unies jouent le rtle de partenaires dans cet effort commun, et rap-
pelant le consensus de 1970 (resolution 2688 de l'Assemblte gdndrale) 2, confirme, ar
la ddcision 89/20 adoptte en juin 1989 par le Conseil d'administration du PNUD ,

Conscients du fait que l'Organisation mondiale de la sant6 (ci-apris dtnomm6e
1'<< Agent d'exdcution >>) est prate h participer aux activitds de coopdration tech-
nique du PNUD avec les gouvernements btn6ficiaires, visant A donner effet aux
resolutions et decisions de l'Assemblde gtntrale des Nations Unies, du Conseil
6conomique et social et du Conseil d'administration du PNUD (ci-apr s d6nommds
les « organes de tutelle du PNUD ), comme des organes de tutelle de l'Agent d'ex6-
cution,

R~solus A accroltre l'efficacitd du PNUD et de l'Agent d'ex~cution en tant
qu'instruments de la cooperation intemationale avec les pays en d6veloppement
dans le domaine du ddveloppement,

Rdaffirmant les objectifs de l'Agent d'exdcution et le r6le essentiel que revet la
sant6 en mati~re de ddveloppement 6conomique et social,

Sont convenus de ce qui suit:

Article premier

PORT9E DU PRISENT ACCORD

Les Parties reconnaissent leurs r6les compl~mentaires en mati~re de coopera-
tion internationale dans le domaine du d6veloppement et ddcident de conjuguer
leurs efforts pour maintenir entre elles des relations de travail 6troites et continues
afin de remplir leurs mandats respectifs et d'atteindre leurs objectifs individuels et
communs. Les Parties reconnaissent en outre que le r6le des organisations du Sys-
t~me des Nations Unies dans l'ex~cution des programmes de pays du PNUD tels
qu'ils sont convenus par le gouvemement intdress&, consistera A etre en association

IEntr6 en vigueur le 19 octobre 1992 par la signature, conformbment hL I'article XVII.
2 Nations Unies, Documents officiels de I'Assemblde gdndrale, vingt-cinquiame session, Suppldment n' 28

(A/8028), p. 64.
3 Ibid., Documents officiels du Conseil 4conomique et social, rapport sur la riunion d'organisation pour 1989, la

session extrordinaire et la trente-sixiame session, Suppliment no 13 (E/1989/32), p. 59.
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sous la direction du Programme. L'Agent d'extcution accepte de participer A la
rdalisation d'activit6s de cooperation technique financ6es par le PNUD (ci-apr~s
d6nomm6es les < projets ). Les rapports entre les Parties, en ce qui conceme l'ex6-
cution de ces projets, seront regis par le pr6sent Accord.

Article H

CONDITIONS D'EXtCUTION DES PROJETS

Les conditions fondamentales de l'ex~cution de projets par I'Agent d'ex6cution
en vertu du present Accord seront celles qui sont 6nonces dans les resolutions
et ddcisions y applicables des organes de tutelle du PNUD et de l'Agent d'exdcution
ainsi que dans d'autres accords tels que l'Accord de base type d'assistance que le
PNUD pourra conclure avec des gouvernements bdndficiaires. (Le texte de l'Ac-
cord de base type d'assistance avec les gouvernements, actuellement utilis6 par le
PNUD, est adjoint au present Accord). Le PNUD consultera l'Agent d'exdcution
pr~alablement A toute modification importante aux accords conclus avec les gou-
vemements b~n6ficiaires qui aurait une incidence directe sur l'Agent d'ex6cution et
communiquera A celui-ci une copie de chaque accord sign6. Les conditions particu-
li~res et les sp6cifications relatives aux projets seront 6noncdes dans leur descriptif
ou dans d'autres documents similaires que le PNUD, l'Agent d'ex~cution et le gou-
vernement b6n~ficiaire pourront 6tablir d'un commun accord (ci-apr~s d6nomm6s
les << descriptifs de projets >).

Article III

LE REPR9SENTANT RISIDENT DU PNUD

Les Parties reconnaissent que le Repr6sentant r6sident du PNUD dans un pays
est responsable, pleinement et en dernier ressort, au nor de l'Administrateur du
PNUD, de tous les aspects du programme du PNUD r6alis6 dans ce pays. Le Repr6-
sentant rdsident du PNUD, en cette qualit6, joue le r6le de chef d'6quipe vis-A-vis
des repr6sentants des organismes qui participent au programme, sans pr6judice des
comp6tences professionnelles de l'Agent d'ex6cution et de ses relations et moyens
de liaison avec les services comp6tents du gouvernement b6n6ficiaire. Le Repr6-
sentant r6sident est dgalement charg6 d'aider le gouvernement b6n6ficiaire, le cas
6ch6ant, A coordonner le programme du PNUD avec d'autres programmes natio-
naux, bilat~raux ou multilat6raux executes dans le pays. A cette fin, l'Agent d'ex6-
cution et le PNUD se tiendront mutuellement inform6s de la planification et de la
formulation des projets.

Article IV

COOPtRATION POUR L'EX9CUTION DES PROJETS

Les Parties coop~reront pleinement entre elles et avec le gouvernement b6n6fi-
ciaire pour l'ex&cution des projets afin d'atteindre les objectifs 6nonc6s dans leurs
descriptifs. Les Parties se consulteront au sujet de toute affaire qui pourrait etre
pr6judiciable au succ~s de ces projets.
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Article V

INFORMATIONS RELATIVES AUX PROJETS

1. Les Parties proc~deront de temps A autre A des dchanges de vues entre elles
et avec le gouvemement bdn6ficiaire au sujet de l'6tat d'avancement des projets,
de leur coOt et des avantages qui en ddcoulent, et chacune d'elles satisfera A tout
demande raisonnable d'information que l'autre pourra lui adresser A ce sujet.
L'Agent d'exrcution fera pdriodiquement rapport au PNUD sur 1'exdcution des
projets, aux dates et dans la forme qui auront 6t6 convenues par les Parties.

2. Le PNUD et le gouvemement b6nrficiaire pourront s'assurer A tout mo-
ment de l'6tat d'avancement des projets rgalisds par l'Agent d'ex&cution confor-
mrment au prdsent Accord, et l'Agent d'ex6cution accordera A cette fin toutes faci-
litrs au PNUD et au gouvemement bdndficiaire.

Article VI

CONDITIONS D'UTILISATION DES SERVICES AUX FINS DES PROJETS

1. Afin de s'assurer les services de personnes poss6dant les plus hautes qua-
litrs d'efficacit6, de competence et d'intdgrit6 pour l'exrcution des projets, les Par-
ties adopteront les conditions d'emploi du personnel affect6 aux projets telles que
fixres par le PNUD, en concertation avec les organismes comprtents des Nations
Unies.

2. L'Agent d'exdcution est convenu de respecter, dans toute la mesure du
possible, les principes de la concurrence intemationale aux fins de la conclusion du
march6 pour l'acquisition des biens et des services contractuels destinrs aux pro-
jets. L'Agent d'exdcution tiendra ainsi compte :

a) Des prescriptions des organes de tutelle du PNUD tendant A accorder une
marge de prdf6rence en matiire de passation de marchds aux pays en ddveloppe-
ment et aux principaux pays donateurs sous-utilisds,

b) Du besoin d'utiliser les diverses monnaies dont dispose le PNUD, A condi-
tion que ces prescriptions comme 'utilisation des monnaies soient compatibles avec
les statuts et le r~glement de 'Agent d'exrcution.

3. Les experts, consultants et fournisseurs de biens et de services contractuels
comme en grndral toutes les personnes qui prteront des services pour le compte de
l'Agent d'exdcution dans le cadre d'un projet, devront satisfaire en toutes circons-
tances au plus haut degr6 de qualification, de competence et d'acceptabilit6.

Article VII

STATUT ET RESPONSABILIT9 DE L'AGENT D'EXtCUTION

Aux fins de l'exdcution de projets, l'Agent d'exrcution aura le statut d'entre-
preneur ind6pendant vis-A-vis du PNUD. I1 sera responsable devant le PNUD de
l'exdcution par lui desdits projets.
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Article VIII

DROITS DE PROPRIIT9 INTELLECTUELLE

1. Les droits d'exploitation de brevets, droits d'auteur et autres droits de
m~me nature sur les dtcouvertes, inventions ou travaux resultant de l'extcution de
projets en vertu du present Accord (ci-apres dtnommts les < droits de proprit6
intellectuelle >) sont dtvolus au PNUD, conformtment aux dispositions de l'Ac-
cord de base type d'assistance entre le PNUD et le gouvernement intdress6.

2. L'Agent d'ex&cution informera dans les meilleurs ddlais le PNUD de toute
occasion qui se prtsentera de revendiquer ou faire valoir ces droits de propri6t6
intellectuelle et des dispositions qu'il aura prises pour les obtenir. L'Agent d'extcu-
tion est convenu de prendre aux frais du PNUD et en concertation avec le PNUD et
le gouvernement intdressd les dispositions voulues pour assurer la protection de ces
droits de propritt6 intellectuelle par voie d'enregistrement ou autrement, confor-
mdment A la 16gislation applicable, et de veiller A ce que les gouvernements bdntfi-
ciaires se voient, selon que de besoin, drlivrer les licences qui leur permettent d'uti-
liser ou d'exploiter lesdits droits.

Article IX

COOT DES PROJETS

1. Le PNUD s'engage A prendre A sa charge toutes les ddpenses directement
engagtes par l'Agent d'extcution pour la rdalisation des projets, A concurrence des
montants fixds dans les budgets des projets, qui sont inclus dans leurs descriptifs ou
autrement d'un commun accord par les Parties. I1 s'engage 6galement A verser A
l'Agent d'ex6cution des avances 4 concurrence des montants et dans les monnaies
qui permettront A ce dernier de faire face aux dtpenses courantes afftrentes auxdits
projets.

2. Le PNUD s'engage A prendre sa part des autres ddpenses, y compris les
drpenses non imputdes relatives A l'extcution des projets, que l'Agent d'extcu-
tion pourra engager pour fournir des services au PNUD en application du prdsent
Accord, et dont le montant sera dttermin6 conformdment aux resolutions et dtci-
sions adopttes par les organes de tutelle du PNUD.

3. L'Agent d'exdcution aura la charge de rtgler tous les engagements de
drpenses et obligations contracttes vis-A-vis de tiers dans le cadre de la rtalisation
de projets en vertu du present Accord. Le PNUD n'aura A prendre en charge que les
ddpenses spdcifites dans le prdsent Accord, sauf si les Parties en conviennent autre-
ment d'un commun accord.

Article X

MONNAIES ET TAUX DE CHANGE

1. Les Parties se consulteront ptriodiquement au sujet de l'utilisation des
monnaies dont elles disposent, afin d'employer efficacement ces monnaies.

2. Le taux de change pratiqu6 par I'ONU sera appliqu6 aux conversions de
monnaies effectutes entre le PNUD et l'Agent d'extcution aux fins du pr6sent
Accord.
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Article XI

ETATS FINANCIERS ET COMPTES

1. L'Agent d'exAcution tiendra les comptes, livres et pices justificatives con-
cemant les projets, et notamment le relev6 des sommes qu'il aura reques et d6pen-
s6es, cela conform6ment A son r~glement financier et A ses r~gles de gestion finan-
ci~re dans la mesure ot ils seront applicables.

2. L'Agent d'ex6cution fera p6riodiquement rapport au PNUD sur la situa-
tion financi~re des projets, dans les formes et aux dates qui auront 6t6 mutuellement
convenues entre les Parties.

3. L'Agent d'ex6cution demandera . son commissaire ext6rieur aux comptes
ou A un v6rificateur ext6rieur ind6pendant d'apurer ses comptes et ses livres ayant
trait aux projets et d'6tablir un rapport A ce sujet, et il pr6sentera au PNUD avant le
30 avril suivant la cl6ture de tout exercice biennal les 6tats financiers certifi6s 6tablis
par p6riode biennale.

4. L'Agent d'ex6cution clora les comptes de chaque projet dans les meilleurs
d61ais possibles et normalement douze mois au plus tard apr s l'ach~vement des
travaux pr6vus dans le descriptif du projet ou la cessation de ce projet. Des cr6dits
seront r6serv6s pour couvrir les engagements non liquid6s A la cl6ture des comptes.

Article XII

SUSPENSION OU CESSATION DE L'ASSISTANCE

1. Les Parties reconnaissent que le succ~s d'un projet et la r6alisation de ses
objectifs rev&ent une importance capitale et que le PNUD peut, en plein accord
avec l'Agent d'ex6cution, juger n6cessaire de mettre fin A son assistance A un projet
ou aux modalit6s pr6vues pour son ex6cution, s'il survient des circonstances qui
compromettent son succ~s ou la r6alisation de ses objectifs.

2. Les Parties se consulteront s'il se pr6sente une circonstance qui, A leur avis,
compromet ou menace de compromettre le succ~s d'un projet ou la r6alisation de
ses objectifs. Les Parties s'informeront dans les meilleurs d6lais de toute circons-
tance de cette nature dont elles pourraient avoir connaissance. Les Parties coopt-
reront afin de rem6dier A la situation cr66e ou d'en supprimer les consdquences et
d6ploieront tous les efforts raisonnables A cette fin.

3. Le PNUD pourra, A tout moment, apr6s que les circonstances en question
se seront produites et A l'issue de consultations appropri6es avec l'Agent d'ex6cu-
tion A leur sujet, suspendre l'ex6cution d'un projet en adressant une notifica-
tion &6rite A l'Agent d'ex6cution et au gouvernement b~n6ficiaire, sans pr6judice de
l'adoption ou de la poursuite de l'une quelconque des mesures envisagees au para-
graphe pr6c&Ient. Le PNUD pourra faire connaitre A l'Agent d'ex6cution et au
gouvernement b6n6ficiaire les conditions dans lesquelles il serait dispos6 A autoriser
la remise en route du projet en question.

4. Si le motif de la suspension n'est pas rectifi6 ou 61imiin6 dans le d6lai men-
tionn6 dans la notification de suspension communiqu6e au gouvernement b6n6fi-
ciaire et/ou A l'Agent d'ex6cution:
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a) Le PNUD peut mettre fin au projet, ou At la rdalisation du projet par l'Agent
d'ex~cution, sous pr6avis de 30 jours notifid par 6crit, ou se charger lui-m~me de son
ex6cution ou la confier A un autre Agent d'ex6cution avec effet A partir de la date
indiqu6e dans ladite notification 6crite;

b) L'Agent d'ex6cution peut renoncer A l'exdcution d'un projet sous pr6avis de
30 jours notifi. par 6crit au PNUD et, par son interm6diaire, au gouvernement b6n6-
ficiaire.

5. a) Au cas oi se produirait l'une quelconque des situations vis6es au para-
graphe pr6c6dent, l'Agent d'ex6cution prendra imm6diatement des mesures en vue
de mettre fin A la r6alisation du projet de fagon rapide et ordonn6e, de cesser tout
engagement ult6rieur, de rduire les d~penses et de fournir au PNUD un relev6
complet des obligations d6jA contract6es et des ddpenses d6jA engag6es, avec des
propositions en vue d'une conclusion ordonn6e de toutes les activit6s pr~vues pour
le projet. Le PNUD remboursera 4 l'Agent d'ex6cution toutes les d6penses que
celui-ci pourra engager ou avoir engag6es (et qui auront 6t6 pr6vues dans le descrip-
tif du projet) afin d'ex6cuter le projet en question jusqu'A la date de sa liquidation, y
compris :

i) Toute partie des frais gdn6raux de l'Agent d'ex6cution imputable au projet (s'il y
a lieu) dans la mesure of6 le montant d~pens6 au titre dudit projet par l'Agent
d'ex6cution (jusqu'A la date effective de la cessation) est imputable au montant
total affect6 par le PNUD au projet (indiqu6 dans le descriptif du projet);

ii) Le coot raisonnable de la cessation de l'ex~cution du projet, y compris les obli-
gations contractuelles contract6es par l'Agent d'ex6cution.

Le montant des remboursements 4 l'Agent d'exdcution en vertu de la pr6sente
disposition, ajout6 aux montants que le PNUD lui aura d6jA versds au titre d'un
projet donn6, n'excdera pas le montant total que le PNUD aura affect6 audit projet.

b) Si les attributions d6volues A l'Agent d'ex6cution aux fins de la r6alisation
d'un projet sont transf6r6es au PNUD ou A un autre agent d'ex6cution, l'Agent
d'ex6cution cooprera avec le PNUD afin que le transfert desdites attributions s'ef-
fectue de fagon ordonn6e.

6. En cas de force majeure ou d'autres conditions ou situations analogues
qui interdisent le succ~s d'un projet confi6 A l'Agent d'exdcution, ledit Agent avi-
sera dans les meilleurs d6lais le PNUD de cette circonstance et pourra renoncer, en
concertation avec le PNUD, A la r6alisation du projet. Dans ce cas, et A moins que les
Parties nen soient convenues autrement, l'Agent d'ex cution se verra rembourser
les d6penses qu'il aura effectivement engagdes jusqu'A la date de sa renonciation.

Article XIII

RENONCIATION AUX IMMUNITES

Les privileges et immunit~s accord6s aux experts, consultants, entreprises,
organisations et, d'une mani~re g6ndrale, tous les prestataires de service op6ration-
nels, au titre de l'Accord de base type d'assistance du PNUD avec les gouverne-
ments, peuvent 6tre levis par l'Agent d'ex6cution si, A son avis, l'immunit6 entrave
le cours de la justice et peut &re levde sans nuire au succs du projet en question ni
aux int6r~ts du PNUD ou de l'Agent d'exdcution. L'Agent d'exdcution envisagera

Vol. 1691. 11-1066
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dans un esprit favorable la lev6e de ladite immunit6 dans les cas oi le PNUD en fera
la demande.

Article XIV

RtGLEMENT DES DIFF12RENDS

1. Toute question qui n'est pas pr6vue dans le pr6sent Accord, comme tout
litige ou contentieux entre les Parties, sera r~gl6, au vu des r6solutions et d6cisions
applicables des organes appropri6s du PNUD et de l'Agent d'ex6cution, par voie de
n6gociation entre les Parties ou par voie de conciliation et, si ces deux m6thodes
6chouent, par le moyen de l'arbitrage. Les deux Parties envisageront avec s6rieux
et dans un esprit favorable toute proposition avanc6e par l'autre Partie tendant A
r6gler A l'amiable toute question qui n'est pas pr6vue par une disposition du pr6sent
Accord et qui n'a pas fait l'objet d'un contentieux touchant 4 l'interpr6tation ou
l'application dudit Accord.

2. Si les Parties conviennent de r6gler leurs diff6rends par voie de conciliation,
chacune des Parties aura la facult6 de demander au Pr6sident de la Cour internatio-
nale de Justice de nommer un conciliateur. La proc6dure de conciliation sera ar-
rt6e, en concertation avec les Parties, par le conciliateur. La recommandation du
conciliateur sera motiv6e. Les Parties tiendront dfiment compte de la recommanda-
tion du conciliateur.

3. Si les Parties n'arrivent 6 r6gler leurs diff6rends ni par la n6gociation, ni par
la conciliation, la Partie 1ds6e peut demander au Pr6sident de la Cour internationale
de Justice de nommer un arbitre. La proc&lure d'arbitrage sera arr~t6e, en concer-
tation avec les Parties, par l'arbitre. L'arbitre motivera sa d6cision. Les Parties se
soumettront A ladite d6cision et A la sentence arbitrale rendue conform6ment au
pr6sent Accord.

4. Les frais de la conciliation ou de l'arbitrage seront partag6s A 6galit6 entre
les Parties.

Article XV

D19NONCIATION DE L'AccORD

1. Le pr6sent Accord pourra 8tre d6nonc6 par chacune des Parties moyennant
notification 6crite adress6e l'autre Partie et il cessera de produire ses effets 60 jours
apr~s la r6ception de ladite notification, 6tant entendu que la d6nonciation ne pren-
dra effet concemant les projets en cours qu'avec l'assentiment des deux Parties.

2. Les dispositions du pr6sent Accord continueront de prendre effet apr~s sa
d6nonciation aussi longtemps qu'il le faudra pour permettre la liquidation ordonn6e
des comptes entre le PNUD et l'Agent d'ex6cution ainsi que, s'il y a lieu, avec
chaque gouvernement b6n6ficiaire int6ress6.

Article XVI

AMENDEMENTS

Le pr6sent Accord pourra 6tre modifi6 par accord dcrit entre les Parties.
Vol 1691, 11-1066
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Article XVII

ENTRPE EN VIGUEUR

Le pr6sent Accord entrera en vigueur A la date de sa signature et le demeurera
tant qu'il n'aura pas W d6nonc6 conform6ment A l'article XV ci-dessus. Le jour de
son entr6e en vigueur, il se substituera A l'Accord sign6 le 25 mai 1960 entre le Fonds
spdcial des Nations Unies et l'Organisation mondiale de la sant6 au sujet de l'ex6cu-
tion de projets du Fonds sp6ciall .

EN FOI DE QUOI, les soussign6s, A ce dfment habilitds, ont signd le pr6sent
Accord en double exemplaire, aux dates et lieux indiquds au-dessous de leurs signa-
tures respectives.

Pour le Programme des Nations Unies
pour le d6veloppement :

[WILLIAM H. DRAPER III]

Sign6 le : 17 septembre 1992

Pour l'Organisation mondiale
de la sant6 :

[HIROSHI NAKAJIMA]

Sign6 le : 19 octobre 1992

I Nations Unies, Recueil des Trairs, vol. 359, p. 375.

Vol. 1691, 11-1066
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ANNEX A ANNEXEA

No. 4. CONVENTION ON THE PRIV-
ILEGES AND IMMUNITIES OF THE
UNITED NATIONS. ADOPTED BY
THE GENERAL ASSEMBLY OF THE
UNITED NATIONS ON 13 FEBRUARY
19461

SUCCESSION

Notification received on:

12 October 1992

CROATIA

(With effect from 8 October 1991, the date
of the succession of State.)

Registered ex officio on 12 October 1992.

'United Nations, Treaty Series, vol. 1, p. 15; for sub-
sequent actions, see references in Cumulative Indexes
Nos. 1 to 18, as well as annex A in volumes 1144, 1147,
1197, 1203, 1256, 1258, 1279, 1286, 1296, 1322, 1349, 1434,
1486, 1501, 1516, 1543, 1551, 1558, 1574, 1606, 1607, 1653,
1671, 1679, 1685 and 1689.

Vol. 1691, A-4

No 4. CONVENTION SUR LES PRIVI-
LkGES ET IMMUNITIS DES NA-
TIONS UNIES. APPROUVItE PAR
L'ASSEMBLtE GtNRALE DES NA-
TIONS UNIES LE 13 FtVRIER 1946!

SUCCESSION

Notification revue le:

12 octobre 1992

CROATIE

(Avec effet au 8 octobre 1991, date de la
succession d'Etat.)

Enregistri d'office le 12 octobre 1992.

1 Nations Unies, Recueil des Traitds, vol. 1, p. 15; pour
les faits ultdrieurs, voir les r~f~rences donn6es dans les
Index cumulatifs nos I A 18, ainsi que l'annexe A des
volumes 1144, 1147, 1197, 1203, 1256, 1258, 1279, 1286,
1296, 1322, 1349, 1434, 1486, 1501, 1516, 1543, 1551, 1558,
1574, 1606, 1607, 1653, 1671, 1679, 1685 et 1689.
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No. 221. CONSTITUTION OF THE
WORLD HEALTH ORGANIZATION.
SIGNED AT NEW YORK, ON 22 JULY
19461

ACCEPTANCE of the above-mentioned
Constitution and of the amendments to
articles 24 and 25, adopted by the Twelfth,2

Twentieth 3 and Twenty-ninth4 sessions of
the World Health Assembly, and to arti-
cles 34 and 55, adopted by the Twenty-
sixth 5 session

Instrument deposited on:

2 October 1992

AZERBAIJAN

(With effect from 2 October 1992.)

Registered ex officio on 2 October 1992.

1 United Nations, Treaty Series, vol. 14, p. 185; for the
texts of the amendments see vol. 377, p. 380; vol. 970,
p. 3 60; vol. 1035, p. 315, and vol. 1347, p. 289; for other
subsequent actions, see references in Cumulative Indexes
Nos. I to 10 and 12 to 18, as well as annex A in vol-
umes 1120, 1130, 1132, 1144, 1175, 1205, 1247, 1268, 1302,
1308, 1331, 1347, 1350, 1356, 1358, 1364, 1365, 1380, 1381,
1389, 1392, 1398, 1411,1564,1576,1639,1657,1655,1656,
1672, 1673, 1675, 1677, 1679, 1685 and 1688.

2 Ibid., vol. 377, p. 380.
3 Ibid., vol. 970, p. 360.
4Ibid, vol. 1347, p. 289.
5 Ibid., vol. 1035, p. 315.

No 221. CONSTITUTION DE L'ORGA-
NISATION MONDIALE DE LA
SANTt. SIGNIE A NEW YORK, LE
22 JUILLET 1946'

ACCEPTATION de la Constitution susmen-
tionnde et des amendements aux arti-
cle 24 et 25 adopt~s par les Douzi~me 2,
Vingti~me 3 et Vingt-neuvi~me 4 sessions de
l'Assembl.e mondiale de la sant6, et aux
articles 34 et 55 adoptds par ]a Vingt-
sixi~me session5

Instrument dposj le:

2 octobre 1992

AZERBAIDJAN

(Avec effet au 2 octobre 1992.)

Enregistri d'office le 2 octobre 1992.

1 Nations Unies, Recueil des Trazt's, vol. 14, p. 185;
pour les textes des amendements voir vol. 377, p. 381;
vol. 970, p. 

36
0; vol. 1035, p. 315, et vol. 1347, p. 289; pour

d'autres faits ultdrieurs, voir les r~f~rences donnes dans
les Index cumulatifs nOS 1 10 et 12 6 18, ainsi que l'an-
nexe A des volumes 1120, 1130, 1132, 1144, 1175, 1205,
1247, 1268, 1302, 1308, 1331, 1347, 1350, 1356, 1358, 1364,
1365, 1380, 1381, 1389, 1392, 1398, 1411, 1564, 1576, 1639,
1657, 1655, 1656, 1672, 1673, 1675, 1677, 1679, 1685 et
1688.

2 Ibid., vol. 377, p. 381.
3 Ibid., vol. 970, p. 360.
4Ibid., vol. 1347, p. 289.
5

Ibid., vol. 1035, p. 315.

Vol. 1691. A-221
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No. 521. CONVENTION ON THE
PRIVILEGES AND IMMUNITIES OF
THE SPECIALIZED AGENCIES. AP-
PROVED BY THE GENERAL ASSEM-
BLY OF THE UNITED NATIONS ON
21 NOVEMBER 19471

SUCCESSION

Notification received on:

12 October 1992

CROATIA

(With effect from 8 October 1991, the date
of the succession of State.)

Registered ex officio on 12 October 1992.

APPLICATION in respect of the World
Health Organization

Notification received on:

13 October 1992

BELARUS

(With effect from 13 October 1992.)

Registered ex officio on 13 October 1992.

I United Nations, Treaty Series, vol. 33, p. 261. For final
or revised texts of annexes to the Convention transmitted
to the Secretary-General subsequent to the date of its
registration, see vol. 71, p 318; vol. 79, p. 326; vol. 117,
p. 386; vol. 275, p. 298; vol. 314, p. 308; vol. 323, p. 364;
vol. 327, p. 326; vol. 371, p. 266; vol. 423, p. 284; vol. 559,
p. 348; vol. 645, p. 340; vol. 1057, p. 320; vol. 1060, p. 337,
and vol. 1482, No. A-521; for other subsequent actions,
see references in Cumulative Indexes Nos. I to 18, as well
as annex A in volumes 1126,1129,1143, 1144,1147,1155,
1236, 1237, 1241, 1286, 1295, 1308, 1312, 1329, 1343, 1380,
1398, 1403, 1404, 1406, 1413, 1426, 1436, 1508, 1512, 1520,
1525, 1551, 1567, 1569, 1582, 1597, 1606, 1641, 1654, 1672,
1678, 1679, 1686 and 1689.

No 521. CONVENTION SUR LES PRI-
VILlGES ET IMMUNITIES DES INSTI-
TUTIONS SPtCIALISES. APPROU-
VtE PAR L'ASSEMBLtE GItNtRALE
DES NATIONS UNIES LE 21 NOVEM-
BRE 19471

SUCCESSION
Notification revue le:

12 octobre 1992

CROATIE

(Avec effet au 8 octobre 1991, date de la
succession d'Etat.)

Enregistrd d'office le 12 octobre 1992.

APPLICATION A l'Organisation mondiale
de la sant6

Notification revue le:

13 octobre 1992

BILARUS

(Avec effet au 13 octobre 1992.)

Enregistri d'office le 13 octobre 1992.

I Nations Unies, Recueil des Traitis, vol. 33, p. 261.
Pour les textes finals ou r6vis6s des annexes commu-
niqu6es au Secr6taire g6ndral post6rieurement A la date
d'enregistrement de la Convention, voir vol. 71, p 319;
vol. 79, p. 326; vol. 117, p. 386; vol. 275, p. 299; vol. 314,
p. 308; vol. 323, p. 365; vol. 327, p. 327; vol. 371, p. 267;
vol. 423, p. 285; vol. 559, p. 349; vol. 645, p. 341; vol. 1057,
p. 322; vol. 1060, p. 337, et vol. 1482, no A-521; pour
d'autres faits ultdrieurs, voir les r6fdrences donn6es dans
les Index cumulatifs nos I A 18, ainsi que l'annexe A des
volumes 1126, 1129, 1143, 1144, 1147, 1155, 1236, 1237,
1241, 1286, 1295, 1308, 1312, 1329, 1343, 1380, 1398, 1403,
1404, 1406, 1413, 1426, 1436, 1508, 1512, 1520, 1525, 1551,
1567, 1569, 1582, 1597, 1606, 1641, 1654, 1672, 1678, 1679,
1686 et 1689.

Vol. 1691, A-521
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No. 1021. CONVENTION ON THE PRE-
VENTION AND PUNISHMENT OF
THE CRIME OF GENOCIDE.
ADOPTED BY THE GENERAL AS-
SEMBLY OF THE UNITED NATIONS
ON 9 DECEMBER 19481

No. 1342. CONVENTION FOR THE
SUPPRESSION OF THE TRAFFIC IN
PERSONS AND OF THE EXPLOITA-
TION OF THE PROSTITUTION OF
OTHERS. OPENED FOR SIGNATURE
AT LAKE SUCCESS, NEW YORK, ON
21 MARCH 19502

No. 2422. PROTOCOL AMENDING THE
SLAVERY CONVENTION SIGNED AT
GENEVA ON 25 SEPTEMBER 1926.
DONE AT THE HEADQUARTERS OF
THE UNITED NATIONS, NEW YORK,
ON 7 DECEMBER 19533

SUCCESSIONS
Notifications received on:

12 October 1992

CROATIA

(With effect fom 8 October 1991, the date
of the succession of State.)

Registered ex officio on 12 October 1992.

I United Nations, Treaty Series, vol. 78, p. 277; for sub-
sequent actions, see references in Cumulative Indexes
Nos. 1 to 11, and 13 to 17, as well as annex A in vol-
umes 1120, 1155, 1228, 1252, 1256, 1260, 1261, 1272, 1299,
1310, 1328, 1330, 1333, 1354, 1355, 1357, 1390, 1455, 1488,
1516, 1523, 1525, 1527, 1530, 1551, 1552, 1555, 1557, 1563,
1567, 1569, 1606, 1607, 1653, 1671, 1673, 1678 and 1679.

2 Ibid., vol. 96, p. 271; for subsequent actions, see ref-
erences in Cumulative Indexes Nos. 2 to 10, 13 to 15, 17
and 18, as well as annex A in volumes 1130, 1132, 1141,
1155, 1249, 1252, 1263, 1334, 1389, 1397, 1427, 1525, 1527,
1551, 1560, 1671, 1673, 1678, 1679 and 1690.

3 Ibid., vol. 182, p. 51; for subsequent actions, see ref-
erences in Cumulative Indexes Nos. 2 to 7, and 13 to 17,
as well as annex A in volumes 1249, 1256, 1334, 1338, 1360,
1388, 1417, 1427, 1516 and 1558.

No 1021. CONVENTION POUR LAPRIt-
VENTION ET LA RtPRESSION DU
CRIME DE GtNOCIDE. ADOPTVE
PAR L'ASSEMBLtE GItNPRALE DES
NATIONS UNIES LE 9 DtCEMBRE
1948'

No 1342. CONVENTION POUR LA R_-
PRESSION DE LA TRAITE DES
i-TRES HUMAINS ET DE L'EXPLOI-
TATION DE LA PROSTITUTION
D'AUTRUI. OUVERTE A LA SIGNA-
TURE A LAKE SUCCESS (NEW
YORK), LE 21 MARS 19502

No 2422. PROTOCOLE AMENDANT LA
CONVENTION RELATIVE A L'ES-
CLAVAGE SIGNtE A GENtVE LE
25 SEPTEMBRE 1926. FAIT AU SItGE
DE L'ORGANISATION DES NATIONS
UNIES, A NEW YORK, LE 7 DtCEM-
BRE 19533

SUCCESSIONS

Notifications revues le:

12 octobre 1992

CROATIE

(Avec effet au 8 octobre 1991, date de la
succesion d'Etat.)

Enregistri d'office le 12 octobre 1992.

' Nations Unies, Recueil des Traitds, vol. 78, p. 277;
pour les faits ult6rieurs, voir les rdf6rences donn6es dans
les Index cumulatifs nos I a II, et 13 A 17, ainsi que
l'annexe Ades volumes 1120, 1155,1228,1252,1256,1260,
1261, 1272, 1299, 1310, 1328, 1330, 1333, 1354, 1355, 1357,
1390, 1455, 1488, 1516, 1523, 1525, 1527, 1530, 1551, 1552,
1555, 1557, 1563, 1567, 1569, 1606, 1607, 1653, 1671, 1673,
1678 et 1679.

2 Ibid. , vol. 96, p. 271; pour les faits ultdrieurs, voir les
r6f6rences donndes dans les Index cumulatifs nOS 2 A 10,
13 A 15, 17 et 18, ainsi que l'annexe A des volumes 1130,
1132, 1141, 1155, 1249, 1252, 1263, 1334, 1389, 1397, 1427,
1525, 1527, 1551, 1560, 1671, 1673, 1678, 1679 et 1690.

3 Ibid., vol. 182, p. 51; pour les faits ultdrieurs, voir les
r6fdrences donn6es dans les Index cumulatifs nos 

2 A 7, et
13 A 17, ainsi que l'annexe A des volumes 1249,1256, 1334,
1338, 1360, 1388, 1417, 1427, 1516 et 1558.

Vol 1691, A-1021, 1342. 2422
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No. 2545. CONVENTION RELATING
TO THE STATUS OF REFUGEES.
SIGNED AT GENEVA, ON 28 JULY
19511

SUCCESSION

Notification received on:

12 October 1992

CROATIA

(With effect from 8 October 1991, the date
of the succession of State. Adopting alterna-
tive (b) under section B(l) of article 1 of the
Convention.)

Registered ex officio on 12 October 1992.

ACCESSION

Instrument deposited on:

15 October 1992

CAMBODIA

(With effect from 13 January 1993.)

Registered ex officio on 15 October 1992.

1 United Nations, Treaty Series, vol. 189, p. 137; for
subsequent actions, see references in Cumulative Indexes
Nos. 2 to 18, as well as annex A in volumes 1102, 1108,
1119, 1122, 1155, 1165, 1172, 1182, 1207, 1225, 1236, 1241,
1247, 1248, 1249, 1252, 1261, 1289, 1299, 1312, 1332, 1333,
1343, 1369, 1379, 1380, 1381, 1386, 1390, 1418, 1421, 1425,
1430, 1462, 1487, 1513, 1526, 1558, 1560, 1567, 1577, 1590,
1646, 1651, 1656, 1669, 1679 and 1685.

NO 2545. CONVENTION RELATIVE AU
STATUT DES RItFUGI-S. SIGNEtE A
GENP VE, LE 28 JUILLET 19511

SUCCESSION
Notification refue le:

12 octobre 1992

CROATIE

(Avec effet au 8 octobre 1991, date de la
succession d'Etat. Avec adoption de la for-
mule b pr6vue A la section B, paragraphe 1, de
l'article 1 de la Convention.)

Enregistrg d'office le 12 octobre 1992.

ADHIESION

Instrument diposi le:

15 octobre 1992

CAMBODGE

(Avec effet au 13 janvier 1993.)

Enregistrg d'office le 15 octobre 1992.

1 Nations Unies, Recueil des Traitis, vol. 189, p. 137;
pour les faits ultsrieurs, voir les rCfsrences donn6es dans
les Index cumulatifs nos 2 A 18, ainsi que l'annexe A des
volumes 1102, 1108, 1119, 1122, 1155, 1165, 1172, 1182,
1207, 1225, 1236, 1241, 1247, 1248, 1249, 1252, 1261, 1289,
1299, 1312, 1332, 1333, 1343, 1369, 1379, 1380, 1381, 1386,
1390, 1418, 1421, 1425, 1430, 1462, 1487, 1513, 1526, 1558,
1560, 1567, 1577, 1590, 1646, 1651, 1656, 1669, 1679 et
1685.

Vol. 1691, A-2545
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No. 2613. CONVENTION ON THE PO-
LITICAL RIGHTS OF WOMEN.
OPENED FOR SIGNATURE AT NEW
YORK, ON 31 MARCH 19531

No. 2861. SLAVERY CONVENTION,
SIGNED AT GENEVA ON 25 SEPTEM-
BER 1926 AND AMENDED BY THE
PROTOCOL OPENED FOR SIGNA-
TURE OR ACCEPTANCE AT THE
HEADQUARTERS OF THE UNITED
NATIONS, NEW YORK, ON 7 DE-
CEMBER 19532

SUCCESSIONS

Notifications received on:

12 October 1992

CROATIA

(With effect from 8 October 1991, the date
of the succession of State.)

Registered ex officio on 12 October 1992.

1 United Nations, Treaty Series, vol. 193, p. 135; for
subsequent actions, see references in Cumulative Indexes
Nos. 2 to 18, as well as annex A in volumes 1205, 1218,
1249, 1260, 1315, 1413, 1434, 1436, 1455, 1516, 1525, 1527,
1530, 1551, 1559, 1569, 1606, 1671, 1678 and 1679.

2 Ibid., vol. 212, p. 17; for subsequent actions, see ref-
erences in Cumulative Indexes Nos. 3 to 8, 10, and 13 to
17, as well as annex A in volumes 1249, 1256, 1260, 1334,
1338, 1360, 1388, 1417, 1424, 1427, 1455, 1516, 1558, 1563
and 1567.

No 2613. CONVENTION SUR LES
DROITS POLITIQUES DE LA FEMME.
OUVERTE A LA SIGNATURE A NEW
YORK, LE 31 MARS 1953'

No 2861. CONVENTION RELATIVE A
L'ESCLAVAGE, SIGNAE A GENtVE
LE 25 SEPTEMBRE 1926 ET AMEN-
DtE PAR LE PROTOCOLE OUVERT A
LA SIGNATURE OU A L'ACCEPTA-
TION AU SItGE DE L'ORGANISA-
TION DES NATIONS UNIES, NEW
YORK, LE 7 DtCEMBRE 19532

SUCCESSIONS

Notifications reues le:

12 octobre 1992

CROATIE

(Avec effet au 8 octobre 1991, date de la
succession d'Etat.)

Enregistrg d'office le 12 octobre 1992.

' Nations Unies, Recueil des Traitis, vol. 193, p. 135;
pour les faits ult6rieurs, voir les rdf~rences donnes dans
les Index cumulatifs nos 2 18, ainsi que l'annexe A des
volumes 1205, 1218, 1249, 1260, 1315, 1413, 1434, 1436,
1455, 1516, 1525, 1527, 1530, 1551, 1559, 1569, 1606, 1671,
1678 et 1679.

2 Ibid., vol. 212, p. 17; pour les faits ultrieurs, voir les
r~f~rences donndes dans les Index cumuatifs nos 3 A 8, 10,
et 13 A 17, ainsi que l'annexe A des volumes 1249, 1256,
1260, 1334, 1338, 1360, 1388, 1417, 1424, 1427, 1455, 1516,
1558, 1563 et 1567.

Vol. 1691, A-2613, 2861
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No. 2942. TREATY OF COMMERCE
BETWEEN THE UNION OF SOVIET
SOCIALIST REPUBLICS AND THE
REPUBLIC OF FINLAND. SIGNED AT
MOSCOW, ON 1 DECEMBER 19471

TERMINATION (Note by the Secretariat)

The Government of Finland registered on
20 October 1992 the Agreement on trade and
economic cooperation between the Govern-
ment of the Republic of Finland and the Gov-
ernment of the Russian Federation signed at
Helsinki on 20 January 1992.2

The said Agreement, which came into force
on 10 August 1992, provides, in its article 11,
for the termination of the above-mentioned
Treaty of 1 December 1947.

(20 October 1992)

I United Nations, Treaty Series, vol. 217, p. 3.

2 See p. 263 of this volume.

Vol. 1691, A-2942

N 2942. TRAITt DE COMMERCE
ENTRE L'UNION DES RLtPUBLI-
QUES SOCIALISTES SOVIMTIQUES
ET LA RtPUBLIQUE DE FINLANDE.
SIGNIt A MOSCOU, LE 1-r DECEMBRE
19471

ABROGATION (Note du Secritariat)

Le Gouvernement finlandais a enregistrd le
20 octobre 1992 l'Accord entre le Gouverne-
ment de la R6publique de Finlande et le Gou-
vernement de la Fdd6ration de Russie relatif
au commerce et A la coop6ration 6conomique
sign6 A Helsinki le 20 janvier 19922.

Ledit Accord, qui est entr6 en vigueur le
10 aofit 1992, stipule h son article 11, l'abro-
gation du Traitd susmentionn6 du 1er d6cem-
bre 1947.

(20 octobre 1992)

I Nations Unies, Recuei des Traitds, vol. 217, p. 3.
2 Voir p. 263 du present volume.
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No. 3822. SUPPLEMENTARY CON-
VENTION ON THE ABOLITION OF
SLAVERY, THE SLAVE TRADE, AND
INSTITUTIONS AND PRACTICES
SIMILAR TO SLAVERY. DONE AT THE
EUROPEAN OFFICE OF THE UNITED
NATIONS AT GENEVA, ON 7 SEP-
TEMBER 19561

No. 4468. CONVENTION ON THE NA-
TIONALITY OF MARRIED WOMEN.
DONE AT NEW YORK, ON 20 FEB-
RUARY 19572

SUCCESSIONS

Notifications received on:

12 October 1992

CROATIA

(With effect from 8 October 1991, the date
of the succession of State.)

Registered ex officio on 12 October 1992.

I United Nations, Treaty Series, vol. 266, p. 3; for sub-
sequent actions, see references in Cumulative Indexes
Nos. 3 to 10, and 12 to 18, as well as annex A in vol-
umes 1130, 1141, 1146, 1194, 1249, 1256, 1333, 1334, 1338,
1360, 1390, 1417, 1427, 1516, 1530, 1558, 1563, 1567, 1671,
1673 and 1769.

2 Ibid., vol. 309, p. 65; for subsequent actions, see ref-
erences in Cumulative Indexes Nos. 4 to 18, as well as
annex A in volumes 1132, 1147, 1258, 1315, 1417, 1516,
1530, 1652, 1662, 1671 and 1679.

No 3822. CONVENTION SUPPLIMEN-
TAIRE RELATIVE A L'ABOLITION
DE L'ESCLAVAGE, DE LA TRAITE
DES ESCLAVES ET DES INSTITU-
TIONS ET PRATIQUES ANALOGUES
A L'ESCLAVAGE. FAITE A L'OFFICE
EUROPtEN DES NATIONS UNIES, A
GENtVE, LE 7 SEPTEMBRE 19561

No 4468. CONVENTION SUR LA NA-
TIONALITE DE LA FEMME MARIEE.
FAITE A NEW YORK, LE 20 FtVRIER
19572

SUCCESSIONS

Notifications reues le:

12 octobre 1992

CROATIE

(Avec effet au 8 octobre 1991, date de la
succession d'Etat.)

Enregistri d'office le 12 octobre 1992.

I Nations Unies, Recueil des Traitcs, vol. 266, p. 3; pour
les faits ult6rieurs, voir les r6fdrences donn6es dans les
Index cumulatifs nos 3 8 10, et 12 A 18, ainsi que lannexe A
des volumes 1130,1141,1146, 1194,1249,1256,1333,1334,
1338, 1360, 1390, 1417, 1427, 1516, 1530, 1558, 1563, 1567,
1671, 1673 et 1769.

2 Ibid., vol. 309, p. 65; pour les faits ultdrieurs, voir les
r6f6rences donn6es dans les Index cumulatifs nos 4 A 18,
ainsi que l'annexe A des volumes 1132, 1147, 1258, 1315,
1417, 1516, 1530, 1652, 1662, 1671 et 1679.
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No. 4789. AGREEMENT CONCERNING THE ADOPTION OF UNIFORM CONDI-
TIONS OF APPROVAL AND RECIPROCAL RECOGNITION OF APPROVAL FOR
MOTOR VEHICLE EQUIPMENT AND PARTS. DONE AT GENEVA, ON
20 MARCH 19581

ENTRY INTO FORCE of Regulation No. 89 annexed to the above-mentioned Agreement

The said Regulation came into force on 1 October 1992 in respect of Italy and the
United Kingdom of Great Britain and Northern Ireland, in accordance with article 1 (5) of
the Agreement:

Requlation No. 89

UNIFORM PROVISIONS CONCERNING THE APPROVAL OF:

I. Vehicles with regard to limitation of their maximum speed.

II. Vehicles with regard to the installation of a speed limitation
device (SLD) of an approved type.

III. Speed limitation devices (SLD).

CONTENTS

REGULATION

1. Scope ...........................................
2. Definitions ............ ...........................

Part I: Aproval of vehicles with regard to limitation of their
maximum speed

3. Application for approval ....................
4. Approval . . . . . . . . . . . . . . . . . . . . . . . . . . . .
5. Requirements . . . . . . . . . . . . . . . . . . . . . .
6. Modifications of vehicle type and extension of approval .......
7. Conformity of production ....................
8. Penalties for non-conformity of production ...........
9. Production definitely discontinued ...............
10. Names and addresses of technical services responsible for

conducting approval tests and of administrative departments . .

'United Nations, Treaty Series, vol. 335, p. 211; see also vol. 516, p. 378 (rectification of the authentic English and
French texts of article 1 (8)); vol. 609, p. 290 (amendment to article 1 (1)); and vol. 1059, p. 404 (rectification of the
authentic French text of article 12 (2)); for other subsequent actions, see references in Cumulative Indexes Nos. 4 to 18,
as well as annex A m volumes 1106, 1110, 1111, 1112,1122,1126,1130,1135,1136, 1138, 1139, 1143, 1144,1145, 1146,
1147,1150,1153,1156,1157,1162, 1177,1181,1196,1197, 1198,1199,1205,1211,1213,1214,1216,1218,1222,1223,1224,
1225, 1235, 1237, 1240, 1242, 1247, 1248, 1249, 1252, 1253, 1254, 1255, 1256, 1259, 1261, 1271,1273, 1275, 1276, 1277, 1279,
1284, 1286, 1287, 1291, 1293, 1294, 1295, 1299, 1300, 1301, 1302, 1308, 1310, 1312, 1314, 1316, 1317, 1321, 1323, 1324, 1327,
1328, 1330, 1331, 1333, 1335, 1336, 1342, 1347, 1348, 1349, 1350, 1352, 1355, 1358, 1361, 1363, 1364, 1367, 1374, 1379, 1380,
1389, 1390,1392, 1394, 1398, 1401, 1402, 1404, 1405,1406, 1408, 1409,1410, 1412, 1413, 1417, 1419, 1421,1422, 1423, 1425,
1428, 1429, 1434, 1436, 1438, 1443, 1444, 1458, 1462,1463, 1464, 1465, 1466, 1474, 1477, 1483, 1484, 1485, 1486, 1487, 1488,
1489, 1490,1492, 1494,1495, 1499,1500, 1502, 1504,1505,1506,1507,1509,1510,1511,1512,1513, 1514,1515,1516, 1518,
1519, 1520, 1522, 1523, 1524, 1525, 1526, 1527, 1530, 1537, 1541, 1543, 1545, 1546,1547, 1548, 1549, 1552, 1555,1557, 1558,
1559, 1563, 1565, 1566, 1567, 1568, 1569, 1573, 1575, 1578, 1580, 1581, 1582, 1583, 1584, 1585,1589, 1590, 1593, 1597, 1598,
1605, 1607, 1637, 1639, 1641, 1642, 1647, 1649, 1654, 1656, 1658, 1664, 1671, 1672, 1673, 1678, 1685, 1686, 1688 and 1689.
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CONTENTS (continued)

Part II: Approval of vehicles with regard to the installation of
a speed limitation device (SLD) of an approved type

ii. Application for approval ...................
12. Approval . . . . . . . . . . . . . . . . . . . . . . . . . . . .
13. Requirements for installation of an approved SLD ........
14. Modifications of vehicle type and extension of approval .....
15. Conformity of production ....................
16. Penalties for non-conformity of production ...........
17. Production definitely discontinued ..............
18. Names and addresses of technical services responsible for

conducting approval tests and of administrative departments . .

Part III: Approval of speed limitation devices (SLD)

19. Application for approval of an SLD ..............
20. Approval . . . . . . . . . . . . . . . . . . . . . . . . . . . .
21. Requirements . . . . . . . . . . . . . . . . . . . . . . . . . .
22. Modification of the SLD type and extension of approval .....
23. Conformity of production ....................
24. Penalties for non-conformity of production ...........
25. Production definitely discontinued ...............
26. Names and addresses of technical services responsible for

conducting approval tests and of administrative departments . .

ANNEXES

Annex 1: Communication concerning the approval or extension
or refusal or withdrawal of approval or production
definitely discontinued of a vehicle type with
regard to the maximum speed limitation by the
vehicle's speed limiting function pursuant to
Part I of Regulation No. 89 ....... .................

Annex 2: Communication concerning the approval or extension
or refusal or withdrawal of approval or production
definitely discontinued of a vehicle type with
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device (SLD) of an approved type pursuant to
Part II of Regulation No. 89 ................

Annex 3: Communication concerning the approval or extension
or refusal or withdrawal of approval or production
definitely discontinued with regard to a type of

speed limitation device (SLD) pursuant to
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Requlation No. 89

UNIFORM PROVISIONS CONCERNING THE APPROVAL OF:

I. Vehicles with regard to limitation of their maximum speed.

II. Vehicles with regard to the installation of a speed limitation
device (SLD) of an approved type.

III. Speed limitation devices (SLD)

1. SCOPE

1.1. This regulation applies to:

1.1.1. Part I: Vehicles of categories11  M3, N2 and N3 (
2) equipped

with an SLD which has not been separately approved according to
Part III of this Regulation, or so designed and/or equipped that
its component parts can be regarded as totally or partially
fulfilling the function of the SLD.

1.1.2. Part II: The installation on vehicles of categories M3, N2 and N3
of SLDs which have been type approved to Part III of this
Regulation.

1.1.3. Part III: SLDs which are intended to be fitted to vehicles of
categories M3, N2 and N3 .

1.2. Purpose

The purpose of this Regulation is to limit to a specified value the
maximum road speed of heavy goods and passenger carrying vehicles.
This is achieved by a speed limitation device (SLD) or speed
limiting function within a vehicle system whose primary function is
to control the fuel feed to the engine.

2. DEFINITIONS

2.1. For the purpose of this Regulation:

2.1.1. "Limitation sneed V" means the maximum speed of the vehicle such
that its design or equipment does not permit a response after a
positive action on the accelerator control;

2.1.2. "Set speed Vset" means the intended mean vehicle speed when
operating in a stabilized condition;

2.1.3. "Stabilized steed Vstab" means the mean vehicle speed when
operating in the condition specified in paragraph 1.1.4.2.3. of
annex 5 to this Regulation;

(')As defined in the Consolidated Resolution on the Construction of
Vehicles (R.E.3) (TRANS/SC1/WP29/78 and Amend.1).

(2) It is recommended to apply this regulation to vehicles over 10 tonnes
for which the limitation speed is less than the general speed limitation.
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2.1.4. "Maximum speed Vmax" is the maximum speed reached by the vehicle in
the first half period of the response curve as defined in the
figure of annex 5 (para. 1.1.4.2.4.).

2.2. For the purpose of Part I of this Regulation:

2.2.1. "Aproval of a vehicle" means the approval of a vehicle type with
regard to speed limitation;

2.3. For the purpose of Part II of this Regulation:

2.3.1. "Approval of a vehicle" means the approval of a vehicle type with
regard to the installation of an SLD of a type approved in
accordance with Part III of this Regulation;

2.4. For the purpose of Part I and Part II of this Regulation:

2.4.1. "Vehicle type" means vehicles which do not differ in such essential
respects as:

2.4.1.1. The make and type of the SLD, if any,

2.4.1.2. The range of speeds at which the limitation may be set within the
range established for the tested vehicle,

2.4.1.3. The ratio of maximum engine power/unladen mass, less than or equal
to that of the tested vehicle, and

2.4.1.4. The highest ratio of engine speed/vehicle speed in top gear, less
than or equal to that of the tested vehicle;

2.5. "Unladen mass" means the mass of the vehicle in running order
without crew, passengers or load, but with the fuel tank full and
the usual set of tools and spare wheel on board, where applicable;

2.6. For the purpose of Part III of this Regulation:

2.6.1. "Speed limitation device (SLD)" means a device whose primary
function is to control the fuel feed to the engine in order to
limit the vehicle speed to the specified value;

2.6.2. "Approval of an SLD" means the approval of a type of SLD with
respect to the requirements laid down in paragraph 21 below;

2.6.3. "Tvye of an SLD" means SLDs which do not differ with respect to the
essential characteristics such as:

The make and type of the device,

The range of speed values at which the SLD may be set,

The method used to control the fuel feed of the engine.
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PART I

APPROVAL OF VEHICLES WITH REGARD TO LIMITATION

OF THEIR MAXIMUM SPEED

3. APPLICATION FOR APPROVAL

3.1. The application for approval of a vehicle type with regard to speed
limitation shall be submitted by the vehicle manufacturer or by his
duly accredited representative.

3.2. It shall be accompanied by the under-mentioned documents in
triplicate and by the following particulars:

3.2.1. A detailed description of the vehicle type and of vehicle parts
related to the speed limitation, comprising the particulars and

documents referred to in annex 1 to this Regulation;

3.2.2. A vehicle representative of the type to be approved shall be
submitted to the technical service responsible for conducting the
approval tests;

3.2.3. A vehicle not comprising all the components proper to the type may
be accepted for test provided that it can be shown by the applicant
to the satisfaction of the competent authority that the absence of
the components omitted has no effect on the results of the
verifications, so far as the requirements of this Regulation are

concerned.

3.3. The competent authority shall verify the existence of satisfactory
arrangements for ensuring effective checks on conformity of
production before type approval is granted.

4. APPROVAL

4.1. If the vehicle submitted for approval pursuant to this Regulation
meets the requirements of paragraph 5 below, approval of that
vehicle type shall be granted.

4.2. An approval number shall be assigned to each type approved. Its
first two digits (00 for the Regulation in its present form) shall
indicate the series of amendments incorporating the most recent
major technical amendments made to the Regulation at the time of
issue of the approval. The same Contracting Party may not assign
the same number to another vehicle type.

4.3. Notice of approval or of extension or refusal or withdrawal of
approval or production definitely discontinued of a vehicle type
pursuant to this Regulation shall be communicated to the Parties to
the Agreement which apply this Regulation by means of a form
conforming to the model in annex 1 to this Regulation.

4.4. There shall be affixed, conspicuously and in a readily accessible
place specified on the approval form, to every vehicle conforming
to a vehicle type approved under this Regulation an international

approval mark consisting of:
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4.4.1. A circle surrounding the letter "E" followed by the distinguishing
number of the country which has granted approval;(

3
)

4.4.2. The number of this Regulation, followed by the letter "R", a dash

and the approval number to the right of the circle prescribed in

paragraph 4.4.1.;

4.4.3. The following additional symbol: a rectangle surrounding a figure,
(or number of figures), expressing the set speed, (or range of set

speeds) in km/h (and mile/h if requested by the applicant).

4.5. If the vehicle conforms to a vehicle type approved, under one or

more other Regulations annexed to the Agreement, in the country

which has granted approval under this Regulation, the symbol

prescribed in paragraph 4.4.1. need not be repeated; in such a case

the Regulation and approval numbers and the additional symbols of

all the Regulations under which approval has been granted in the

country which has granted approval under this Regulation shall be

placed in vertical columns to the right of the symbol prescribed in

paragraph 4.4.1.

4.6. The approval mark shall be clearly legible and indelible.

4.7. The approval mark shall be placed close to or on the vehicle data

plate affixed by the manufacturer.

4.8. Models B and C of annex 4 to this Regulation give examples of

arrangements of approval marks.

4.9. In addition to the marking requirements of paragraph 4.4. above
Contracting Parties to this Regulation may require the vehicle to

be equipped with a plate which is in a conspicuous and readily
accessible position within the driving compartment and which shows

clearly and indelibly:

4.9.1. The words "SPEED LIMITER FITTED" (or other words to similar
effect),

4.9.2. The name or trade mark of the SLD calibrator (if applicable),

4.9.3. A circle surrounding the letter "E" followed by the distinguishing
number of the country which has granted approval and the number of

this Regulation, followed by the letter "R", and

4.9.4. The set speed in km/h (and mile/h if requested) at which the
vehicle is calibrated.

5. REQUIREMENTS

5.1. General

5.1.1. The speed limitation must be such that the vehicle in normal use,

despite the vibrations to which it may be subjected, complies with

the provisions of Part I of this Regulation.

(3) See note at the end of this Regulation.

Vol. 1691, A-4789

1992



358 United Nations - Treaty Series e Nations Unies - Recueil des Traitks 19

5.1.2. In particular, the vehicle's SLD must be so designed, constructed
and assembled as to resist corrosion and ageing phenomena to which
it may be exposed and to resist tempering in accordance with
paragraph 5.1.6. below.

5.1.2.1. The limitation threshold must not, in any case, be capable of being
increased or removed temporarily or permanently on vehicles in use.
The inviolability shall be demonstrated to the technical service
with documentation analysing the failure mode in which the system
will be globally examined. The analysis shall show, taking into
account the different states taken by the system, the consequences
of a modification of the input or output states on the functioning,
the possibilities to obtain these modifications by failures or by
voluntary violation and the possibility of their occurrence. The
analysis level will be always to the first failure.

5.1.2.2. The speed limitation function and the connections necessary for its
operation, except those essential for the running of the vehicle,
shall be capable of being protected from any unauthorized
adjustments or the interruption of its energy supply by the
attachment of sealing devices and/or the need to use special tools.

5.1.3. The speed limitation function shall not actuate the vehicle's
service braking system. A permanent brake (e.g. retarder) may be
incorporated only if it operates after the speed limitation
function has restricted the fuel feed to the minimum fuel position.

5.1.4. The speed limitation function must be such that it does not affect
the vehicle's road speed if a positive action on the accelerator is
applied when the vehicle is running at its set speed.

5.1.5. The speed limitation function may allow normal accelerator control
for the purposes of gear changing.

5.1.6. No malfunction or unauthorized interference shall result in an
increase in engine power above that demanded by the position of the
driver's accelerator.

5.1.7. The speed limitation function shall be obtained regardless of the
accelerator control used if there is more than one such control
which may be reached from the driver's seating position.

5.1.8. The speed limitation function shall operate satisfactorily in its
electromagnetic environment without unacceptable electromagnetic
disturbance for anything in this environment.

5.1.9. The applicant for approval shall provide documentation describing
checking and calibration procedures. It shall be possible to check
the functioning of the speed limitation function whilst the vehicle
is stationary, (e.g. for conformity of production or periodic
inspection).

5.1.10. All components necessary for the full function of the speed
limitation function shall be energized whenever the vehicle is
being driven.
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5.2. TESTS

The speed limitation tests to which the vehicle presented for
approval is submitted as well as the limitation performances
required, are described in annex 5 of this Regulation. At the
request of the manufacturer and with the agreement of the type
approval authority, vehicles whose theoretical limitation speed V
does not exceed the set speed Vset defined for those vehicles may
be exempt from the testing of annex S providing the requirements of
this Regulation are met.

6. MODIFICATIONS OF VEHICLE TYPE AND EXTENSION OF APPROVAL

6.1. Every modification of the vehicle type shall be notified to the
administrative department which approved the vehicle type. The
department may then either:

6.1.1. Consider that the modifications made are unlikely to have an
appreciable adverse effect and that in any case the vehicle still
complies with the requirements, or

6.1.2. Require a further test report from the technical service
responsible for conducting the tests.

6.2. Confirmation or refusal of approval, specifying the alteration,
shall be communicated by the procedure specified in paragraph 4.3.
above to the Parties to the 1958 Agreement which apply this
Regulation.

6.3. The competent authority issuing an extension of approval shall
assign a series number to each communication form drawn up for
such an extension and inform thereof the other Parties to the
1958 Agreement applying this Regulation by means of a communication
form conforming to the model in annex 1 to this Regulation.

7. CONFORMITY OF PRODUCTION

7.1. Every vehicle approved under this Regulation shall be so
manufactured as to conform to the type approved by meeting the
requirements set out in paragraph 5 above.

7.2. In order to verify that the requirements of paragraph 7.1. are met,
suitable checks of the production shall be carried out.

7.3 The holder of the approval shall, in particular:

7.3.1. Ensure existence of procedures for effective quality control of the
vehicle;

7.3.2. Have access to the testing equipment necessary for checking
conformity to each approved type;

7.3.3. Ensure that test result data are recorded and that the annexed
documents remain available for a period to be determined in
agreement with the administrative department;
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7.3.4. Analyse the results of each type of test, in order to verify and

ensure the consistency of characteristics of the vehicle, making
allowance for permissible variations in industrial production;

7.3.5. Ensure that for each type of vehicle sufficient checks and tests

are carried out in accordance with the procedures approved with the

competent authority;

7.3.6. Ensure that any set of samples or test components giving evidence

of non-conformity in the type of test in question shall give rise

to a further sampling and test. All necessary steps shall be taken

to restore conformity of the corresponding production.

7.4. The competent authority which has granted type approval may at any

time verify the conformity control methods applied in each

production unit.

7.4.1. At every inspection, the test records and production records shall
be presented to the visiting inspector.

7.4.2. The inspector may select samples at random to be tested in the
manufacturer's laboratory. The minimum number of samples may be

determined according to the results of the manufacturer's own
checks.

7.4.3. Where the quality level appears unsatisfactory or it seems

necessary to verify the validity of the tests carried out in
application of paragraph 7.4.2., the inspector shall select samples

to be sent to the technical service which conducted the type

approval tests.

7.4.4. The competent authority may carry out any test prescribed in this

Regulation. The normal frequency of inspections authorized by the
competent authority shall be one every two years. In cases where

unsatisfactory results are found during one of these inspections,
the competent authority shall ensure that all necessary steps are

taken to restore conformity of production as rapidly as possible.

a. PENALTIES FOR NON-CONFORMITY OF PRODUCTION

8.1. The approval granted in respect of a vehicle type pursuant to this
Regulation may be withdrawn if the requirements laid down in

paragraph 5 above are not complied with.

8.2. If a Contracting Party to the 1958 Agreement applying this
Regulation withdraws an approval it has previously granted, it

shall forthwith so notify the other Contracting Parties applying
this Regulation, by means of a communication form conforming to the

model in annex 1 to this Regulation.

9. PRODUCTION DEFINITELY DISCONTINUED

9.1. If the holder of the approval completely ceases to manufacture a
type of vehicle approved in accordance with this Regulation, he

shall so inform the authority which granted the approval. Upon

receiving the relevant communication, that authority shall inform

thereof the other Parties to the 1958 Agreement applying this
Regulation by means of a communication form conforming to the model

in annex 1 to this Regulation.
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10. NAMES AND ADDRESSES OF TECHNICAL SERVICES RESPONSIBLE FOR
CONDUCTING APPROVAL TESTS AND OF ADMINISTRATIVE DEPARTMENTS

10.1. The Contracting Parties to the 1958 Agreement applying this
Regulation shall communicate to the United Nations secretariat the
names and addresses of the technical services responsible for
conducting approval tests and of the administrative departments
which grant approval and to which forms certifying approval or
extension, or refusal or withdrawal of approval or production
definitely discontinued, issued in other countries, are to be sent.

PART II

APPROVAL OF VEHICLES WITH REGARD TO THE INSTALLATION OF
A SPEED LIMITATION DEVICE (SLD) OF AN APPROVED TYPE

11. APPLICATION FOR APPROVAL

11.1. The application for approval of a vehicle type with regard to the
installation of an SLD of an approved type shall be submitted by
the vehicle manufacturer or by his duly accredited representative.

11.2. It shall be accompanied by the under-mentioned documents in
triplicate and by the following particulars:

11.2.1. A detailed description of the vehicle type and of vehicle parts
related to the speed limitation, comprising the particulars and
documentation referred to in annex 2 to this Regulation.

11.2.2. At the request of the competent authority the type approval
communication form (i.e. annex 3 of this Regulation) of each type
of SLD shall also be supplied.

11.2.3. A vehicle representative of the type to be approved and fitted with
a type approved SLD shall be submitted to the technical service,

11.2.3.1. A vehicle not comprising all the components proper to the type may
be accepted provided that it can be shown by the applicant to the
satisfaction of the competent authority that the absence of the
components omitted has no effect on the results of the
verifications, so far as the requirements of this Regulation are
concerned.

11.3. The competent authority shall verify the existence of satisfactory
arrangements for ensuring effective checks on conformity of
production before type approval is granted.

12. APPROVAL

12.1. If the vehicle submitted for approval pursuant to this Regulation
is provided with an approved SLD and meets the requirements of
paragraph 13 below, approval of that vehicle type shall be granted.

12.2. An approval number shall be assigned to each type approved. Its
first two digits (00 for the Regulation in its present form) shall
indicate the series of amendments incorporating the most recent
major technical amendments made to the Regulation at the time of
issue of the approval. The same Contracting Party may not assign
the same number to another vehicle type.
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12.3. Notice of approval or of extension or refusal or withdrawal of
approval or production definitely discontinued of a vehicle type
pursuant to this Regulation shall be communicated to the Parties to
the Agreement whlch apply this Regulation by means of a form
conforming to the model in annex 2 to this Regulation.

12.4. There shall be affixed, conspicuously and in a readily accessible
place specified on the approval form, to every vehicle conforming
to a vehicle type approved under this Regulation an international
approval mark consisting of:

12.4.1. A circle surrounding the letter "E" followed by the distinguishing
number of the country which has granted approval;(

3
)

12.4.2. The number of this Regulation, followed by the letter "R", a dash

and the approval number to the right of the circle prescribed in
paragraph 12.4.1.

12.4.3. The following additional symbol: a rectangle surrounding a number
of figures corresponding to the range of vehicle speeds for which
the SLD may be set, expressed in km/h (and mile/h if requested by
the applicant).

12.5. If the vehicle conforms to a vehicle type approved, under one or
more other Regulations annexed to the Agreement, in the country
which has granted approval under this Regulation, the symbol
prescribed in paragraph 12.4.1 need not be repeated; in such a case
the Regulation and approval numbers and the additional symbols of
all the Regulations under which approval has been granted in the

country which has granted approval under this Regulation shall be
placed in vertical columns to the right of the symbol prescribed in
paragraph 12.4.1.

12.6. The approval mark shall be clearly legible and indelible.

12.7. The approval mark shall be placed close to or on the vehicle data
plate affixed by the manufacturer.

12.8. Models B and C of annex 4 to this Regulation give examples of
arrangements of approval marks.

12.9. In addition to the marking requirements of paragraph 12.4. above,
Contracting Parties to this Regulation may require the vehicle to
be equipped with a plate which is in a conspicuous and readily
accessible position within the driving compartment and which shows
clearly and indelibly:

12.9.1. The words "SPEED LIMITER FITTED" (or other words to similar

effect),

12.9.2. The name or trade mark of the SLD calibrator (if applicable),

12.9.3. A circle surrounding the letter "E" followed by the distinguishing
number of the country which has granted approval and the number of
this regulation, followed by the letter "R", and

12.9.4. The set speed in km/h (and mile/h if requested) at which the
vehicle is calibrated.
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13. REQUIREMENTS FOR INSTALLATION OF AN APPROVED SLD

13.1. General

13.1.1. The SLD shall be so installed as to enable the vehicle in normal
use, despite the vibrations to which it may be subjected, to comply
with the provisions of Part II of this Regulation.

13.1.2. The information document shall indicate how inviolability of the
SLD is assured. The analysis level will be always to the first
failure.

13.1.3. The speed limitation function shall be obtained regardless of the
accelerator control used if there is more than one such control
which may be reached from the driver's seating position.

13.1.4. The applicant for approval shall provide documentation describing
checking and calibration procedures. It shall be possible to check
the functioning of the speed limitation function whilst the vehicle
is stationary, (e.g. for conformity of production or periodic
inspection).

13.1.5. All components necessary for the full function of the SLD shall be
energized whenever the vehicle is being driven.

13.1.6. The speed limitation function shall not actuate the vehicle's
service braking system. A permanent brake (e.g. retarder) may be
incorporated only if it operates after the speed limitation
function has restricted the fuel feed to the minimum fuel position.

14. MODIFICATIONS OF VEHICLE TYPE AND EXTENSION OF APPROVAL

14.1. Every modification of the vehicle type shall be notified to the
administrative department which approved the vehicle type. The
department may then either:

14.1.1. Consider that the modifications made are unlikely to have an
appreciable adverse effect and that in any case the vehicle still
complies with the requirements, or

14.1.2. Require a further report from the technical service.

14.2. Confirmation or refusal of approval, specifying the alteration,
shall be communicated by the procedure specified in paragraph 12.3.
above to the Parties to the 1958 Agreement which apply this
Regulation.

14.3. The competent authority issuing the extension of approval shall
assign a series number to each communication form drawn up for such
an extension and inform thereof the other Parties to the 1958
Agreement applying this Regulation by means of a communication form
conforming to the model in annex 2 to this Regulation.

15. CONFORMITY OF PRODUCTION

15.1. Every vehicle approved pursuant to this Regulation shall be so
manufactured as to conform to the type approved by meeting the
requirements set out in paragraph 13 above.
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15.2. In order to verify that the requirements of paragraph 15.1 above
are met, appropriate checks on production shall be carried out.

15.3. The holder of the approval shall in particular:

15.3.1. Ensure existence of procedures for effective quality control of the
vehicles as regards all aspects relevant to compliance with the
requirements set out in paragraph 13 above;

15.3.2. Ensure that for every approved vehicle sufficient checks are
carried out regarding the installation of a type approved SLD, in
such a way that all vehicles in production comply with the
specifications of the vehicles submitted for type approval;

15.3.3. Ensure that, if the checks carried out pursuant to
paragraph 15.3.2. above give evidence of non-conformity of one or
more vehicles with the requirements set out in paragraph 13 above,
all necessary steps are taken to restore conformity of the
corresponding production.

15.4. The competent authority which granted type approval may at any time
verify the conformity control methods applied for each production
unit. The authority may also carry out random checks on serially
manufactured vehicles in respect to the requirements set out in
paragraph 13 above.

15.5. Where unsatisfactory results are found during verifications and
checks pursuant to paragraph 15.4. above, the competent authority
shall ensure that all necessary steps are taken to restore
conformity of production as rapidly as possible.

15.6. The normal frequency of inspections authorized by the competent
authority shall be one every two years. In cases where
unsatisfactory results are found during one of these inspections,
the competent authority shall ensure that all necessary steps are
taken to restore conformity of production as rapidly as possible.

16. PENALTIES FOR NON-CONFORMITY OF PRODUCTION

16.1. The approval granted in respect of a vehicle type pursuant to this
Regulation may be withdrawn if the requirements laid down in
paragraph 13 above are not complied with.

16.2. If a Contracting Party to the 1958 Agreement applying this
Regulation withdraws an approval it has previously granted, it
shall forthwith so notify the other Contracting Parties applying
this Regulation, by means of a communication form conforming to the
model in annex 2 to this Regulation.

17. PRODUCTION DEFINITELY DISCONTINUED

17.1. If the holder of the approval completely ceases to manufacture a
type of vehicle approved in accordance with this Regulation, he
shall so inform the authority which granted the approval. Upon
receiving the relevant communication, that authority shall inform
thereof the other Parties to the 1958 Agreement applying this
Regulation by means of a communication form conforming to the model
in annex 2 to this Regulation.
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is. NAMES AND ADDRESSES OF TECHNICAL SERVICES RESPONSIBLE FOR
CONDUCTING APPROVAL TESTS AND OF ADMINISTRATIVE DEPARTMENTS

18.1. The Contracting Parties to the 1958 Agreement applying this
Regulation shall communicate to the United Nations secretariat the
names and addresses of the technical services responsible for
conducting approval tests and of the administrative departments
which grant approval and to which forms certifying approval or
extension or refusal or withdrawal of approval or production
definitely discontinued issued in other countries, are to be sent.

PART III

APPROVAL OF SPEED LIMITATION DEVICES (SLD)

19. APPLICATION FOR APPROVAL OF AN SLD

19.1. The application for approval of an SLD must be submitted by the
manufacturer of the SLD or by his duly accredited representative.

19.2. For each type of SLD the application must be accompanied by:

19.2.1. Documentation in triplicate giving a description of the technical
characteristics of the SLD and the method of its installation on
each make and type of vehicle for which the SLD is intended to be
installed;

19.2.2. Five samples of the type of SLD: the samples must be clearly and
indelibly marked with the applicant's trade name or mark and the
type designation;

19.2.3. A vehicle or an engine (in the case of testing on an engine bench)
fitted with the SLD to be type approved, chosen by the applicant in
agreement with the technical service responsible for conducting
approval tests.

19.3. The competent authority shall verify the existence of satisfactory
arrangements for ensuring effective control of the conformity of
production before type approval is granted.

20. APPROVAL

20.1. If the SLD submitted for approval pursuant to this Regulation meets
the requirements of paragraph 21 below, approval of that type of
SLD shall be granted.

20.2. An approval number shall be assigned to each type approved. Its
first two digits (00 for the Regulation in its present form) shall
indicate the series of amendments incorporating the most recent
major technical amendments made to the Regulation at the time of
issue of the approval. The same Contracting Party may not assign
the same number to another type of SLD.

20.3. Notice of approval, or of extension or refusal or withdrawal of
approval or production definitely discontinued, of a type of SLD
pursuant to this Regulation shall be communicated to the Parties to
the Agreement which apply this Regulation by means of a form
conforming to the model in annex 3 to this Regulation.
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20.4. There shall be affixed, conspicuously and in a readily accessible
place specified on the approval form, to every SLD conforming to a

type of SLD approved under this Regulation an international

approval mark consisting of:

20.4.1. A circle surrounding the letter "E" followed by the distinguishing
number of the country which has granted approval;(

3
)

20.4.2. The number of this Regulation, followed by the letter "R", a dash

and the approval number to the right of the circle prescribed in

paragraph 20.4.1.

20.5. The approval mark shall be clearly legible and indelible.

20.6. Model A of annex 4 to this Regulation gives examples of

arrangements of approval marks.

21. REQUIREMENTS

21.1. General

21.1.1. The SLD shall be so designed, constructed and assembled as to

enable the vehicle in normal use, fitted with the SLD, to comply
with the provisions of Part III of this Regulation.

21.1.2. In particular, the SLD must be so designed, constructed and

assembled as to resist corrosion and ageing phenomena to which it
may be exposed and to resist tampering in accordance with
paragraph 21.1.6.

21.1.2.1. The set speed Vset must not, in any case, be capable of being
increased or removed temporarily or permanently on vehicles in use.

The inviolability shall be demonstrated to the technical service
with documentation analysing the failure mode in which the system
will be globally examined. The analysis shall show, taking into
account the different states taken by the system, the consequences

of a modification of the input or output states on the functioning,

the possibilities to obtain these modifications by failures or by
voluntary violation and the possibility of their occurrence. The
analysis level will be always to the first failure.

21.1.2.2. The SLD and the connections necessary for its operation, except

those essential for the running of the vehicle, shall be capable of

being protected from any unauthorized adjustments or the
interruption of its energy supply by the attachment of seals and/or
the need to use special tools.

21.1.3. The SLD shall not actuate the vehicle's service braking system. A
permanent brake (e.g. retarder) may be actuated only if it operates

after the speed limitation device has restricted the fuel feed to
the minimum fuel position.

21.1.4. The SLD must be such that it does not affect the vehicle's road
speed if a positive action on the accelerator is applied when the
vehicle is running at its set speed.

21.1.5. The SLD may allow normal accelerator control for the purposes of
gear changing.
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21.1.6. No malfunction or unauthorized interference shall result in an
increase in engine power above that demanded by the position of the
driver's accelerator.

21.1.7. The SLD shall operate satisfactorily in its electromagnetic
environment without unacceptable electromagnetic disturbance for
anything in this environment.

21.2. Tests

21.2.1. The tests to which the SLD presented for approval is submitted as
well as the performances required are described in annex 5 to this
Regulation.

22. MODIFICATION OF THE SLD TYPE AND EXTENSION OF APPROVAL

22.1. Every modification of the SLD type shall be notified to the
administrative department which approved this type of SLD. The
department may then either:

22.1.1. Consider that the modifications made are unlikely to have an
appreciable adverse effect and that in any case the SLD still
complies with the requirements, or

22.1.2. Require a further test report for some or all the tests described
in annex 5 to this Regulation from the technical service
responsible for conducting the tests.

22.2. Confirmation or refusal of approval, specifying the alteration,
shall be communicated by the procedure specified in paragraph 20.3.
above to the Parties to the 1958 Agreement which apply this
Regulation.

22.3. The competent authority issuing the extension of approval shall
assign a series number to each communication form drawn up for such
an extension and inform thereof the other Parties to the
1958 Agreement applying this Regulation by means of a communication
form conforming to the model in annex 3 to this Regulation.

23. CONFORMITY OF PRODUCTION

23.1. Every SLD approved under this Regulation shall be so manufactured
as to conform to the type approved by meeting the requirements set
out in paragraph 21 above.

23.2. In order to verify that the requirements of paragraph 23.1 are met,
suitable checks of the production shall be carried out.

23.3. The holder of the approval shall, in particular:

23.3.1. Ensure existence of procedures for effective quality control of
the SLD;

23.3.2. Have access to the testing equipment necessary for checking
conformity of each approved type;

23.3.3. Ensure that test result data are recorded and that the annexed
documents remain available for a period to be determined in
agreement with the administrative service;
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23.3.4. Analyse the results of each type of test, in order to verify and
ensure the consistency of the SLD characteristics, making allowance
for permissible variations in industrial production;

23.3.5. Ensure that for each type of SLD at least the constituent materials
and the method of assembly correspond to the SLD approved. If
necessary the tests prescribed in paragraph 1 of annex S to this
Regulation shall be carried out;

23.3.6. Ensure that any set of samples or test components giving evidence
of non-conformity in the type of test in question shall give rise
to a further sampling and test. All necessary steps shall be taken
to restore conformity of the corresponding production.

23.4. The competent authority which has granted type approval may at any
time verify the conformity control methods applied in each
production unit.

23.4.1. At every inspection, the test records and production records shall
be presented to the visiting inspector.

23.4.2. The inspector may select samples at random to be tested in the
manufacturer's laboratory. The minimum number of samples may be
determined according to the results of the manufacturer's own
checks.

23.4.3. Where the quality level appears unsatisfactory or it seems
necessary to verify the validity of the tests carried out in
application of paragraph 23.4.2. the inspector shall select samples
to be sent to the technical service which conducted the
type-approval tests.

23.4.4. The competent authority may carry out any test prescribed in this
Regulation. The normal frequency of inspections authorized by the
competent authority shall be one every two years. In cases where
unsatisfactory results are found during one of these inspections,
the competent authority shall ensure that all necessary steps are
taken to restore conformity of production as rapidly as possible.

24. PENALTIES FOR NON-CONFORMITY OF PRODUCTION

24.1. The approval granted in respect of a type of SLD pursuant to this
Regulation may be withdrawn if the requirements laid down in
paragraph 21 above are not complied with.

24.2. If a Contracting Party to the 1958 Agreement applying this
Regulation withdraws an approval it has previously granted, it
shall forthwith so notify the other Contracting Parties applying
this Regulation, by means of a communication form conforming to the
model in annex 3 to this Regulation.
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25. PRODUCTION DEFINITELY DISCONTINUED

25.1. If the holder of the approval completely ceases to manufacture a
type of SLD approved in accordance with this Regulation, he shall
so inform the authority which granted the approval. Upon receiving
the relevant communication, that authority shall inform thereof the
other Parties to the 1958 Agreement applying this Regulation by
means of a communication form conforming to the model in annex 3 to
this Regulation.

26. NAMES AND ADDRESSES OF TECHNICAL SERVICES RESPONSIBLE FOR
CONDUCTING APPROVAL TESTS AND OF ADMINISTRATIVE DEPARTMENTS

26.1. The Contracting Parties to the 1958 Agreement applying this
Regulation shall communicate to the United Nations secretariat the
names and addresses of the technical services responsible for
conducting approval tests and of the administrative departments
which grant approval and to which forms certifying approval or
extension or refusal or withdrawal of approval or production
definitely discontinued issued in other countries, are to be sent.

Note:

(3) 1 for Germany, 2 for France, 3 for Italy, 4 for the Netherlands,
5 for Sweden, 6 for Belgium, 7 for Hungary, 8 for the Czech and Slovak
Federal Republic, 9 for Spain, 10 for Yugoslavia, 11 for the United Kingdom.
12 for Austria, 13 for Luxembourg, 14 for Switzerland, 15 (vacant) , 16 for
Norway, 17 for Finland, 18 for Denmark, 19 for Romania, 20 for Poland, 21 for
Portugal, 22 for the Russian Federation and 23 for Greece. Subsequent numbers
shall be assigned to other countries in the chronological order in which they
ratify or accede to the Agreement concerning the Adoption of Uniform

Conditions of Approval and Reciprocal Recognition of Approval for Motor
Vehicle Equipment aund Parts, and the numbers thus assigned shall be
communicated by the Secretary-General of the United Nations to the Contracting
Parties to the Aqreement.
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Annex 1

COMMUNICATION

(maximum format: A4 (210 x 297 mm))

%issued by: Name of administration:

concerning: (2)

Approval No .............

APPROVAL GRANTED

APPROVAL EXTENDED

APPROVAL REFUSED

APPROVAL WITHDRAWN

PRODUCTION DEFINITELY DISCONTINUED

of a vehicle type with regard to the maximum speed limitation
by the vehicle's speed limiting function pursuant to Part I
of Regulation No. 89.

Extension No ..............

1. Trade name or mark of the vehicle .......................................

2. Vehicle type ............................................................

3. Manufacturer's name and address .........................................

4. If applicable name and address of manufacturer's representative .........

5. Brief description of the speed limiting function of the vehicle .........

6. Speed or range of speeds at which the limitation may be set .............
V = ... km /h ............................................................

7 Ratio of maximum engine power/unladen mass of the vehicle type ..........
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8. Highest ratio of engine speed/vehicle speed in top gear of the vehicle
t yp e ....................................................................

9. Vehicle submitted for approval on .......................................

10. Technical service responsible for conducting the approval tests .........

11. Date of report issued by that service ...................................

12. Number of report issued by that service .................................

13. Approval granted/extended/refused/withdrawn(
2
) ..........................

14. Position of approval mark on the vehicle ................................

15. Pla ce ........................................................... ..... ...

16. Da te .................... ......... ................. ............ .... ......

17. Signature ...............................................................

18. The list of documents filed with the administrative service which has
granted approval and available on request is annexed to this
communication.

Notes

(1) Distinguishing number of the country which has granted/extended/
refused/withdrawn approval (see approval provisions in the Regulation).

(2) Strike out what does not apply.
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Annex 2

COMMUNICATION

(maximum format: A4 (210 x 297 mm))

issued by: Name of administration:

concerning: (2)

Approval No .............

APPROVAL GRANTED

APPROVAL EXTENDED

APPROVAL REFUSED

APPROVAL WITHDRAWN

PRODUCTION DEFINITELY DISCONTINUED

of a vehicle type with regard to the installation of a speed
limitation device (SLD) of an approved type pursuant to
Part II of Regulation No. 89.

Extension No ..............

1. Trade name or mark of the vehicle .......................................

2 . Veh icle type ............................................................

3. Manufacturer's name and address .........................................

4. If applicable name and address of manufacturer's representative .........

5. Brief description of the vehicle type as regards its speed limitation
d evice (SLD ) ............................................................

6. Trade name or mark of the SLD(s) and its/their approval number(s) ......

7. Speed or range of speeds at which the limitation may be set .............

8. Ratio of maximum engine power/unladen mass of the vehicle type ..........
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9. Highest ratio of engine speed/vehicle speed in top gear of the vehicle
t y p e ....................................................................

10. Vehicle submitted for approval on .......................................

11. Technical service responsible for conducting approval ...................

12. Date of report issued by that service.......................................

13. Number of report issued by that service ...................................

14. Approval granted/refused/extended/withdrawn(
2
) ..........................

15. Position of approval mark on the vehicle ................................

1 6 . P la ce ... ...... .. .. ... .. ..... .. .. ...... .. ..... ... .. .... ... ..... .... .. ....

17 . Da te ..................... ............. ......................... ....... ..

18 . Signa tu re ...............................................................

19. The list of documents filed with the administration service which has
granted approval and available on request is annexed to this
communication.

Notes

(1) Distinguishing number of the country which has granted/extended/
refused/withdrawn approval (see approval provisions in the Regulation).

(2) Strike out what does not apply.
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Annex 3

COMMUNICATION

(maximum format: A4 (210 x 297 mm))

issued by: Name of administration:

concerning: (2) APPROVAL GRANTED

APPROVAL EXTENDED

APPROVAL REFUSED

APPROVAL WITHDRAWN

PRODUCTION DEFINITELY DISCONTINUED

with regard to a type of speed limitation device (SLD)
pursuant to Part III of Regulation No. 89.

Approval No . ........... Extension No ..............

1. Trade name or mark of the SLD ...........................................

2. Type of device ..........................................................

3. Name and address of manufacturer ........................................

4. If applicable name and address of manufacturer's representative .........

5. Brief description of the SLD ............................................

6. Type of vehicle on which the SLD has been tested .........................

7. Speed or range of speeds at which the SLD may be set within the range
established for the test vehicle ........................................

8. Ratio of maximum engine power/unladen mass of the test vehicle ..........
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9. Highest ratio of engine speed/vehicle speed in top gear of the test
v e h ic le .... ........ .. ..... .... ..... .. .... ... .... ... .. ..... ... .. .........

10. Type(s) of vehicle(s) on which the device may be installed ..............

Ii. Speed or range of speeds at which the limiter may be set within the range
established for the vehicle(s) on which the device may be installed .....

12. Ratio of maximum engine power/unladen mass of the vehicle type(s) on
which the device may be installed .......................................

13. Highest ratio of engine speed/vehicle speed in top gear of the vehicle
type(s) on which the device may be installed ............................

14. Device submitted for approval on ........................................

15. Technical service responsible for conducting approval tests .............

16. Date of report issued by that service......................................

17. Number of report issued by that service ...................................

18. Approval has been granted/refused/extended/withdrawn in respect of the
S LD (2) .. .... ....... .... ...... .. ... .. .. ..... .. .... .. ... ... ............ ...

19. Position of approval mark on device .....................................

20 . P la ce ......... ......................................... ......... ... .. ...

21 . Date ....................................................................

22 . Signature .. ..............................................................

23. The list of documents filed with the administration service which has
granted approval and available on request is annexed to this
communication.

Notes

(1) Distinguishing number of the country which has granted/extended/
refused withdrawn approval (see approval provisions in the Regulation).

(2) Strike out what does not apply.
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Annex 4

EXAMPLES OF ARRANGEMENTS OF APPROVAL MARKS

MODEL A

a a E44- 89 R - 0024396
a =8 mm min

The above approval mark affixed to an SLD shows that the SLD has been

approved in the Netherlands (E4), pursuant to Regulation No. 89 under approval
number 002439. The first two digits of the approval number indicate thA the
approval was granted in accordance with the requirements of Regulation No. 89
in its original form.

MODEL B

a a_ -E4-- R - 00243

a z 8 mm min

The above approval mark affixed to a vehicle shows that the vehicle has
been approved in the Netherlands (E4), pursuant to Regulation No. 89 under
approval number 002439. The first two digits of the approval number indicate
that the approval was granted in accordance with the requirements of

Regulation No. 89 in its original form. The figure and range of figures,
expressed in km/h, surrounded by a rectangle, show the set speed to which the
vehicle is limited,(') and the range of set speeds within which the vehicle
may be limited.
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MODEL C

2E 002439
31 011629-11

a 8 mm min

The above approval mark affixed to a vehicle shows that the vehicle has
been approved in the Netherlands (E4), pursuant to Regulations Nos. 89
and 31.(2) The first two digits of the approval number indicate that, at
the dates when the respective approvals were given, Regulation No. 31 already
included the 01 series of amendments, and Regulation No. 89 was in its
original form. The figure and range of figures, expressed in km/h, surrounded
by a rectangle, show the set speed to which the vehicle is limited, (11) and the
range of set speeds within which the vehicle may be limited.

Notes

(1)

when it

of this

type.

This figure may be inserted after application of the rest of the mark,
is known where the individual vehicle will be registered. Variations

part of the mark shall not be considered as changes in the vehicle

(2) The latter number is given as an example only.
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Annex 5

TESTS AND PERFORMANCE REQUIREMENTS

1. TESTS OF SPEED LIMITATION

At the request of the applicant for approval, tests shall be
made in accordance with either paragraphs 1.1., 1.2. or 1.3.
below.

1.1. MEASUREMENT ON TEST TRACK

1.1.1. Preparation of the vehicle

1.1.1.1. A vehicle representative of the vehicle type to be approved or
an SLD representative of the type of SLD, as appropriate, shall
be submitted to the technical service;

1.1.1.2. The settings of the engine of the test vehicle, particularly the
fuel feed (carburettor or injection system), shall conform to
the specifications of the vehicle manufacturer;

1.1.1.3. The tyres shall be bedded and the pressure shall be as specified
by the manufacturer for the vehicle;

1.1.1.4. The vehicle mass shall be the unladen mass as declared by the
manufacturer.

1.1.2. Characteristics of the test track

1.1.2.1. The test surface shall be suitable to enable stabilized speed to
be maintained and shall be free from uneven patches. Gradients
shall not exceed 2% and shall not vary by more than i% excluding
camber effects.

1.1.2.2. The test surface shall be free from standing water, snow or ice.

1.1.3. Ambient weather conditions

1.1.3.1. The mean wind speed measured at a height at least 1 m above the
ground shall be less than 6 m/s with gusts not exceeding 1d m/s.

1.1.4. Acceleration test method: (see the figure below)

1.1.4.1. The vehicle running at a speed which is 10 km/h below the set
speed shall be accelerated as much as possible using a fully
positive action on the accelerator control. This action shall
be maintained at least 30 seconds after the vehicle speed has
been stabilized. The instantaneous vehicle speed shall be
recorded during the test in order to establish the curve of the
speed versus the time and during the operation of the speed
limiting function or of the SLD as appropriate. The accuracy of
the speed measurement shall be + 1%. The accuracy of the time
measurement shall be less than 0.1 s.

1.1.4.2. The test shall be considered satisfactory if the following
conditions are met:
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1.1.4.2.1. The stabilized speed reached by the vehicle shall not exceed the
set speed (Vstab s Vset). However, a tolerance of 5% of the
Vset value, or 5 km/h, whichever is the greater, is acceptable;

1.1.4.2.2.

1.1.4.2.2.1.

1.1.4.2.2.2.

1.1.4.2.2.3.

After the stabilized speed is reached for the first time:

Vmax shall not exceed Vstab by more than 5%;

the rate of change of speed shall not exceed 0.5 m/s
2 
when

measured on a period greater than 0.1 a;

the stabilized speed conditions specified in 1.4.2.3. shall be
attained within 10 s of first reaching Vatab;

1.1.4.2.3. When stable speed control has been achieved:

1.1.4.2.3.1.

1.1.4.2.3.2.

1.1.4.2.3.3.

speed shall not vary by more than 4% of Vstab or 2 km/h
whichever is greater;

the rate of change of speed shall not exceed 0.2 m/s
2 
when

measured on a period greater than 0.1 s;

Vstab is the average speed calculated for a minimum time
interval of 20 seconds beginning 10 seconds after first reaching
Vstab;

1.1.4.2.4. Tests in acceleration shall be carried out and the acceptance
criteria verified for each gear ratio allowing in theory the set

speed to be exceeded.

Speed

1.05 Vstab

Vmax

Vstab

Vset

0.9 Vset

1.1.5.

1.1.5.1.

30 s min.

4
Max.slope 0. 2

.slopeo. m/3

.x
_Z 1 4. 1'pe. 0.2 M/S2

7 lo s max.

Vstab

Time

Vmax is the maximum speed reached by the vehicle in the first
half period of the response curve.

Ficrure

Test method at steady speed

The vehicle shall be driven at full acceleration up to the
steady speed, then shall be maintained at this speed without any

Vol. 1691, A-4789

379



380 United Nations - Treaty Series * Nations Unies - Recueil des Trait6s 1992

modification on the test basis of at least 400 metres. The
vehicle's average speed shall be measured on this test basis.
The average speed measurement shall then be repeated on the same
test basis, but run in the opposite direction, and under the
same procedures. The stabilization speed for the whole test
previously considered is the mean of the two average speeds
measured for both test runs. The whole test including the
calculation of the stabilization speed shall be carried out five
times. The speed measurements shall be carried out with an
accuracy of + 1%, the time measurements with an accuracy of
0.1 s.

1.1.5.2. The tests shall be considered satisfactory if the following
conditions are met:

1.1.5.2.1. On each test run Vstab shall not exceed Vset. However, a
tolerance of 5% of the Vset value, or 5 km/h, whichever is the
greater, is acceptable;

1.1.5.2.2. The difference between the stabilization speeds obtained during
each test run shall be equal to or less than 3 km/h;

1.1.5.2.3. Tests in steady speed shall be carried out and the acceptance
criteria verified for each gear ratio allowing in theory the set
speed to be exceeded.

1.2. TESTS ON CHASSIS DYNAMOMETER

1.2.1. Characteristics of the chassis dynamometer

The equivalent inertia of the vehicle mass shall be reproduced
on the chassis dynamometer with an accuracy of + 10%. The speed
of the vehicle shall be measured with an accuracy of ± 1%. The
time shall be measured with an accuracy of 0.1 s.

1.2.2. Acceleration test method

1.2.2.1. The power absorbed by the brake during the test shall be set to
correspond with the vehicle's resistance to progress at the
tested speed(s). This power may be established by calculation
and shall be set to an accuracy of ± 10%. At the request of the
applicant, and with the agreement of the competent authority,
the power absorbed may alternatively be set at 0.4 Pmax (Pmax is
the maximum power of the engine). The vehicle running at a
speed which is 10 km/h below the set speed Vset shall be
accelerated at the maximum possibilities of the engine by using
a fully positive action on the acceleration control. This
action shall be maintained at least 20 seconds after the vehicle
speed has been stabilized. The instantaneous vehicle speed
shall be recorded during the test in order to draw the curve of
the speed versus time during the operation of the speed limiting
function or of the SLD as appropriate.

1.2.2.2. The test shall be considered satisfactory if the provisions of
the preceding paragraph 1.1.4.2. and its subparagraphs are
satisfied.
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Test method for steady speed test1.2.3.

1.2.3.1.

1.2.3.2.

1.3.

to t I 2 t3 t t5 t6 t7 8

to - t1 , t 2 - t 3 , t 4 - ts, t 6 - t 7 : the time taken to do this operation

t- t 2 . 2 seconds

t3 - t4 = 1 second

t5 - t6 = 2 seconds

t7 - t8 = 1 second

Vol. 1691. A-4789

The vehicle shall be installed on the chassis dynamometer. The
following acceptance criteria should be met for power absorbed
by the chassis dynamometer varying progressively from the
maximum power Pmax to a value equal to 0.2 Pmax. The speed of
the vehicle shall be recorded in the full range of power defined
above. The maximum speed of the vehicle shall be determined on
this range. Test and record defined above should be made five
times.

The tests shall be considered satisfactory if the provisions of
the preceding paragraph 1.1.5.2. and its subparagraphs are
satisfied.

TEST ON ENGINE TEST BENCH

This test procedure can be used only when the applicant can
demonstrate to the satisfaction of the technical services that
this method is equivalent to the measurement on a test track.

TEST OF ENDURANCE

The speed limiting function or the SLD, as appropriate, shall be
submitted to the durability test prescribed below. However,
this may be omitted if the applicant demonstrates resistance to
those effects.

The device is cycled on a bench simulating the attitude and the
movement which the SLD would experience on the vehicle.

A functioning cycle is maintained by means of a control system
supplied by the manufacturer. The diagram of the cycle is given
below:

I cycle

/ Time

2.1.

2.2.
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Five conditionings are defined hereafter. The SLD samples of
the type presented for approval shall be submitted to the
conditionings according to the table below:

First Second Third Fourth
SLD SLD SLD SLD

Conditioning 1 X

Conditioning 2 X

Conditioning 3 X

Conditioning 4 X

Conditioning 5 X

2.2.1. Conditioning 1: tests at ambient temperature (200 C + 20 C)
Number of cycles: 50,000

2.2.2. Conditioning 2: tests at high temperatures

2.2.2.1. Electronic components

The components shall be cycled in a climatic chamber. A
temperature of 650 C + 50 C is maintained during the whole
functioning.
Number of cycles: 12,500.

2.2.2.2. Mechanical components

The components shall be cycled in a climatic chamber. A

temperature of 100o C ± 50 C is maintained during the whole

functioning.
Number of cycles: 12,500.

2.2.3. Conditioning 3: tests at low temperatures

In the climatic chamber used for conditioning 2, a temperature

of -20* C + 50 C is maintained during the whole functioning.
Number of cycles: 12,500.

2.2.4. Conditioning 4: tests in a salted atmosphere. (Only for
components exposed to the ambient road environment.)

The device shall be cycled in a salted atmosphere chamber. The

concentration of sodium chloride is of 5% and internal
temperature of the climatic chamber is of 350 C + 20 C.
Number of cycles: 12,500.

2.2.5. Conditioning 5: vibration test

2.2.5.1. The SLD is mounted in a similar way to its mounting on the
vehicle.

2.2.5.2. Sinusoidal vibrations shall be applied in all three planes.
Logarithmic sweep shall be 1 octave per minute;
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2.2.5.2.1. First test: frequency range 10-24 Hz, amplitude ± 2 mm;

2.2.5.2.2. Second test: frequency range 24-1,000 Hz for chassis and
cab-mounted components, input 2.5 g. For engine-mounted
components, input 5 g.

2.3. Acceptance criteria of the endurance teats

2.3.1. At the end of the endurance tests, no modification of the
device's performances shall be observed regarding the set speed;

2.3.2. However, if any breaking down of the device occurs during one of
the endurance tests, a second device can be submitted to the
considered endurance tests at the manufacturer's request.

Authentic texts of the Regulation: English and French.

Registered ex officio on 1 October 1992.
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ENTRY INTO FORCE of amendments to Regulation No. 161, * (Uniform provisions con-
cerning the approval of safety-belts and restraint systems for adult occupants of
power-driven vehicles) annexed to the Agreement of 20 March 1958 concerning the
adoption of uniform conditions of approval and reciprocal recognition of approval for
motor vehicle equipment and parts

The amendments were proposed by the Government of Italy and circulated by the
Secretary-General to the Contracting Parties on 4 May 1992. They came into force on 4 Oc-
tober 1992, in accordance with article 12 (1) of the Agreement.

The text of the amendments (Rev. I/Add. 15/Rev.3/Amend. I - Supplement 4 to 04 series)
reads as follows:

Paragraph 6.4.1.2.3, add at the end:

"However, if the belt adjustment device for height is constituted by the belt anchor-
age, as approved in accordance with the provisions of Regulation No. 14, the technical
service responsible for testing may, at its discretion, apply the provisions of paragraph
7.7.1 below."

Authentic texts of the amendments: English and French.

Registered ex officio on 4 October 1992.

I United Nations, Treaty Series, vol. 756, p. 232; vol. 820, p. 420; vol. 893, p. 330; vol. 1153, p. 435; vol. 1413,
No. A-4789; vol. 1499, No. A-4789; vol. 1506, No. A-4789; vol. 1527, No. A-4789, and vol. 1548, No. A-4789.

* In United Nations Treaty Series volume 756, footnote indicators which are part of the authentic text appear

as asterisks, starting with * as the first footnote indicator on a page.
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ACCESSION to the Agreement of 20 March 1958 concerning the adoption of uniform con-
ditions of approval and reciprocal recognition of approval for motor vehicle equipment
and parts

Instrument deposited on:

6 October 1992

GREECE

(With effect from 5 December 1992.)

Registered ex officio on 6 October 1992.
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No 4789. ACCORD CONCERNANT L'ADOPTION DE CONDITIONS UNIFORMES
D'HOMOLOGATION ET LA RECONNAISSANCE RCIPROQUE DE L'HOMO-
LOGATION DES EQUIPEMENTS ET PIECES DE VE-HICULES A MOTEUR.
FAIT A GENVE, LE 20 MARS 1958'

ENTRE EN VIGUEUR du R~glement no 89 en tant qu'annexe A I'Accord susmentionn6

Ledit R~glement est entr6 en vigueur le 1er octobre 1992 A 1'6gard de l'Italie et du
Royaume-Uni de Grande-Bretagne et d'Irlande du Nord, conform6ment au paragraphe 5 de
l'article 1 de 'Accord :

Rialement No 89

PRESCRIPTIONS UNIFORMES RELATIVES A L'HOMOLOGATION DES

I. V6hicules, en ce qui concerne la limitation de leur vitesse maximale.

II. V6hicules, en ce qui concerne l'installation d'un dispositif
limiteur de vitesse (DLV) de type homologui.

III. Dispositifs limiteurs de vitesse (DLV).
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Rqlement No 89

PRESCRIPTIONS UNIFORMES RELATIVES A L'HOMOLOGATION DES

I. VWhicules, en ce qui concerne la limitation de leur vitesse maximale.

II. Vihicules, en ce qui concerne l'installation d'un dispositif
limiteur de vitesse (DLV) de type homologu6.

III. Dispositifs limiteurs de vitesse (DLV).

1. DOMAINE D'APPLICATION

1.1 Le prisent Riglement s'applique

1.1.1 SECTION I : aux v6hicules des cat6gories (1) M3, N2 et N3 (2) iquip6s
d'un DLV qui n'a pas fait l'objet d'une homologation de type
s6parie, conform6ment i la Section III du pr6sent Riglement, ou qui
a 6t6 conqu et/ou 6quipi de telle sorte que ses constituants
puissent &tre consid6r6s comme remplissant totalement ou
partiellement la fonction du DLV.

1.1.2 SECTION II : l'installation sur des v6hicules des catigories M3,
N2 et N3, de DLV ayant fait l'objet d'une homologation de type,
conform6ment i la Section III du pr6sent Riglement.

1.1.3 SECTION III : aux DLV devant iquiper des vihicules des
categories M3, N2 et N3.

1.2 Objet

Le but du pr6sent Riglement est de limiter & une valeur spicifi6e la
vitesse maximale sur route des v6hicules lourds de transport de
marchandises et de voyageurs. Le moyen utilis6 est un dispositif
limiteur de vitesse (DLV) ou 1'attribution d'une fonction de
limitation de vitesse au systime du v6hicule dont la fonction
essentielle est de contr6ler l'alimentation du moteur en carburant.

2. DEFINITIONS

2.1 Aux fins du pr6sent Riglement, on entend par

2.1.1 "vitesse limit6e V", la vitesse maximale du v6hicule telle que ni
sa conception ni son 6quipement ne lui permettent de r~agir a une
pression franche sur la commande d'acc6l6rateur;

2.1.2 "vitesse fix6e Vfix", la vitesse moyenne pr6vue du v6hicule pendant
les essais i vitesse stabilis~e;

2.1.3 "vitesse stabilis6e Vstab", la vitesse moyenne du v6hicule dans les
conditions difinies au paragraphe 1.1.4.2.3 de l'annexe 5 du pr6sent
Reglement;

2.1.4 "vitesse maximale Vmax", la vitesse maximale atteinte par le
v~hicule lors de la premiere demi-p6riode de la courbe telle que
d~finie la figure de l'annexe 5 (paragraphe 1.1.4.2.4).
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2.2 Aux fins de la Section I du present R~glement, on entend par :

2.2.1 'homologation d'un vehicule", l'homologation d'un type de v~hicule
en ce qui concerne la limitation de sa vitesse.

2.3 Aux fins de la Section II du pr6sent R~glement, on entend par

2.3.1 "homologation d'un v6hicule", l'homologation d'un type de v6hicule
en ce qui concerne 3'installation d'un DLV d'un type homologu6
conform6ment i la Section III du pr6sent R~glement.

2.4 Aux fins des Sections I et II du present Riglement, on entend par

2.4.1 "type de v6hicule", des vdhicules ne pr6sentant pas entre eux de
differences essentielles, telles que :

2.4.1.1 la marque et le type du DLV, s'ils en sont 6quipds;

2.4.1.2 la plage de vitesses auxquelles il est possible de fixer la
limitation dans la fourchette d6finie pour le vehicule d'essai;

2.4.1.3 le rapport puissance maximale/masse L vide, inf6rieur ou 6gal c
celui du v6hicule d'esai; et

2.4.1.4 le rapport maximum r6gime moteur/vitesse du v~hicule sur le rapport
le plus 6lev6, inf~rieur ou egal a celui du v~hicule d'essai;

2.5 par "masse a vide", la masse du vehicule en ordre de marche sans
6quipage, passagers ni chargement, mais avec son plein de carburant,
son outillage normal de bord et la roue de secours, le cas 6cheant.

2.6 Aux fins de la Section III du present Riglement, on entend par

2.6.1 "dispositif limiteur de vitesse (DLV)", un dispositif dont la
fonction essentielle est de reguler l'alimentation du moteur en
carburant, afin de limiter la vitesse du vehicule a la valeur
prescrite;

2.6.2 "homolopation d'un DLV", ihomologation d'un type de DLV,
conform6ment aux prescriptions du paragraphe 21 ci-apres;

2.6.3 "type de DLV", des DLV ne presentant pas entre eux de differences
essentielles, telles que

- la marque et le type;

- la plage des valeurs de vitesse auxquelles ils peuvent etre
r6gles;

- le mode de regulation de l'alimentation du moteur en carburant.

Vol. 1691, A-4789

1992



390 United Nations - Treaty Series * Nations Unies - Recueil des Trait~s

SECTION I

HOMOLOGATION DES VEHICULES QUANT A LA LIMITATION
DE LEUR VITESSE MAXIMALE

3. DEMANDE D'HOMOLOGATION

3.1 La demande d'homologation d'un type de v~hicule relativement a
la limitation de vitesse doit itre prisent6e par le constructeur
du v6hicule ou par son repr6sentant accriditi.

3.2 Elle doit 6tre accompagn6e des documents mentionn6s ci-dessous,
en triple exemplaire, ainsi que des renseignements suivants :

3.2.1 une description d6taill6e du type du vihicule et des pi~ces du
v6hicule liies t la limitation de vitesse, y compris les

renseignements et les documents cit6s en annexe I du present
Riglement;

3.2.2 un vihicule repr~sentatif du type devant itre homologu6 doit
&tre present6 au service technique charg6 des essais
d'homologation;

3.2.3 un v6hicule ne comprenant pas tous les composants propres au
type peut itre admis pour les essais, i condition que le
demandeur puisse convaincre lautorit6 compitente, que labsence
des composants omis n'a aucune incidence sur les r6sultats des
v6rifications, en ce qui concerne les prescriptions du pr6sent
R~glement.

3.3 L'autorit6 compitente doit virifier l'existence de dispositions
satisfaisantes permettant d'assurer des contr6les effectifs de
la conformiti de la production, avant qua ]'homologation de type
ne soit accord6e.

4. HOMOLOGATION

4.1 Si le vehicule pr6sent6 pour homologation conform6ment au
pr6sent R~glement satisfait aux prescriptions du paragraphe 5
ci-apr~s, l'homologation de type lui est accord6e.

4.2 Un num6ro d'homologation doit 6tre attribu6 k chaque type
homologu6. Les deux premiers chiffres de ce num~ro (00 pour
le R6glement sous sa forme actuelle) doivent indiquer la s6rie
d'amendements correspondant aux modifications techniques
essentielles les plus r6centes apport6es au Riglement, i la date
de di1ivrance de I'homologation. Une Partie contractante ne peut
attribuer le m6me num6ro i un autre type de v6hicule.

4.3 L'homologation ou encore l'extension ou le refus ou le retrait
de l'homologation, ou larr~t ddfinitif de la production d'un
type de v~hicule, conform6ment au pr6sent R~glement, doit itre
communiqu6 aux Parties contractantes qui appliquent le pr6sent
Reglement, au moyen d'une fiche de communication conforme au
module present6 en annexe 1 du present Riglement.
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4.4 Une marque d'homologation internationale doit &tre appos~e dans
un emplacement visible et facilement accessible, sp~cifi6 dans
la fiche d'homologation, sur chaque v6hicule conforme un type
de vihicule homologu6 en vertu du present RLglement.
Cette marque se compose :

4.4.1 d'un cercle entourant la lettre "E", suivi du numro distinctif
du pays qui a accord6 l'homologation (3)

4.4.2 du numero du present Reglement, suivi de la lettre "R", d'un
tiret et du numero d'homologation i droite du cercle spicifi6
au paragraphe 4.4.1;

4.4.3 du symbole supplimentaire suivant : un rectangle entourant une
(ou plusieurs) valeur(s), exprimant la vitesse fixee (ou une
plage de vitesses fix6es) en km/h (et en mile/h, si le demandeur
le souhaite).

4.5 Si le v~hicule est conforme a un type de vehicule homologue,
en vertu d'un ou de plusieurs autres Riglements annexes
i l'Accord. dans le pays qui a accorde i'homologation
en application du pr~sent R~glement, il nest pas n6cessaire
de r~p~ter le symbole prescrit au paragraphe 4.4.1; en pareil
cas, le numiro du Reglement et celui de l'homologation, ainsi
que les symboles de tous les Reglements en vertu desquels
l'homologation a 6t6 accordie dans le pays qui a accorde
l'homologation en application du present Reglement, doivent etre
places dans des colonnes verticales i droite du symbole prescrit
au paragraphe 4.4.1.

4.6 La marque d'homologation doit itre nettement lisible et
indelibile.

4.7 La marque d'homologation doit itre placee a proximit6 de
la plaque signal6tique du v~hicule appos6e par le fabricant
ou sur cette derni6re.

4.8 On trouve des exemples de marques d'homologation l'annexe 4
du pr6sent Riglement (mod~les B et C).

4.9 Outre les prescriptions relatives au marquage, sp~cifides au
paragraphe 4.4 ci-dessus, les Parties contractantes l'Accord
appliquant le pr~sent R~glement peuvent exiger que le v~hicule
soit muni d'une plaque situee dans un emplacement visible et
facilement accessible a l'int6rieur de l'habitacle et indiquant
de fagon claire et ind6lbile :

4.9.1 la mention "LIMITEUR DE VITESSE INSTALLE (ou d'autres mentions
ayant une signification similaire);

4.9.2 le nom ou la marque du mat~riel d'etalonnage du DLV (le cas
6cheant);

4.9.3 un cercle entourant la lettre "E", suivi du num6ro distinctif
du pays ayant accord6 l'homologation et du num6ro du present
Riglement, suivi de la lettre "R"; et

4.9.4 la vitesse fix6e en km/h (et en mile/h sur demande) k laquelle
le v6hicule est rgl6.
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5. PRESCRIPTIONS

5.1 Gin~ralit~s

5.1.1 La limitation de vitesse doit itre telle que, en utilisation
normale et en depit des vibrations auxquelles il est susceptible
d'etre soumis, le vehicule est conforme aux prescriptions de
la Section I du present R~glement.

5.1.2 En particulier, le DLV install6 sur le v~hicule doit tre conqu,
fabrique et monti de maniire & resister aux ph~nom~nes de
corrosion et de vieillissement auxquels il est susceptible
d'Ztre soumis et itre inviolable, conform~ment au
paragraphe 5.1.6 ci-dessous.

5.1.2.1 La limite fixee ne doit, en aucun cas, pouvoir itre augment~e
ou annulie sur des vihicules en service, que ce soit de mani~re
provisoire ou permanente. L'inviolabilit6 doit 6tre d~montr~e
au service technique, en se fondant sur un dossier analysant
le mode de defaillance dans lequel le systime sera examin6 dans
son ensemble. L'analyse doit indiquer, compte tenu des
difffrents etats sous lesquels peut se presenter le syst~me,
les consequences d'une modification des etats d'entr6e et
de sortie sur le fonctionnement, les possibilit~s d'obtenir
ces modifications par des defaillances ou par une violation
volontaire et leur 6ventualit4. L'analyse doit toujours
commencer des la premiere defaillance.

5.1.2.2 La fonction de limitation de vitesse et les branchements
necessaires i sa mise en oeuvre, & l'exception de ceux qui sont
indispensables au fonctionnement du v~hicule, doivent pouvoir
6tre prot6g4s contre tout reglage non autoris6 ou contre
l'interruption de son alimentation 6lectrique, au moyen d'un
plomb et/ou d'un dispositif de fermeture necessitant
l'utilisation d'un outillage spicial.

5.1.3 La fonction de limitation de vitesse ne doit pas faire
intervenir le frein de service du vehicule. L'intervention d'un
frein permanent (par exemple un ralentisseur) n'est autoris6e
que si elle se fait une fois que la fonction de limitation de
vitesse a r~duit au minimum l'alimentation en carburant.

5.1.4 La fonction de limitation de vitesse doit etre telle que la
vitesse du v~hicule sur route ne varie pas en cas de pression
sur l'acc4lrateur alors que le vihicule roule & la vitesse
fixee.

5.1.5 La fonction de limitation de vitesse doit permettre une commande
normale de l'accl6rateur pour le changement de rapport.

5.1.6 Aucun defaut fonctionnel ni aucune intervention non autoris~e
ne doivent donner au moteur une puissance superieure a celle
correspondant & la position de la pedale d'accdldrateur.

5.1.7 La fonction de limitation de vitesse doit itre commandee
ind6pendamment de l'accdl6rateur utilise si le conducteur peut,
en position assise sur son siege, actionner plusieurs commandes
d'acc4lrateur.
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5.1.8 La fonction de limitation de vitesse doit s'exercer de fagon
satisfaisante, sans engendrer de perturbation 6lectromagndtique
intoldrable proximiti.

5.1.9 Le demandeur de i'homologation doit fournir un dossier d~crivant
les procddures de contr6le et d'6talonnage. I1 doit &tre
possible de vdrifier le bon 6tat de marche de la fonction
de limitation de vitesse alors que le vdhicule est i l'arr~t
(par exemple. lors d'un contr6le de conformiti de la production
ou d'une visite p6riodique).

5.1.10 Tous les 6lments nicessaires a la bonne marche de la fonction
de limitation de vitesse doivent fonctionner chaque fois que
le v6hicule est en marche.

5.2 Essais

Les essais de limitation de vitesse auxquels le vdhicule
present6 i'homologation est soumis, ainsi que l'efficaciti de
la limitation prescrite, sont d6crits dans l'annexe 5 du pr6sent
Riglement. A la demande du constructeur et avec l'accord de
l'autorit6 chargde de l'homologation de type, les vdhicules dont
la vitesse limit6e thdorique ne peut ddpasser la vitesse fix6e
peuvent itre dispenses des essais sp6cifis i l'annexe 5, sous
r6serve que les prescriptions du prdsent R~glement soient
satisfaites.

6. MODIFICATIONS DU TYPE DE VEHICULE ET EXTENSION DE L'HOMOLOGATION

6.1 Toute modification du type de vihicule doit 6tre signal6e au
service administratif ayant homologu6 le type de vehicule, qui
peut alors :

6.1.1 soit consid~rer que les modifications apporties ne sont pas de
nature a avoir un effet defavorable significatif et que, dans
tous les cas, le vehicule demeure conforme aux prescriptions;

6.1.2 soit exiger un nouveau proc~s-verbal d'essai de la part
du service technique charge des essais.

6.2 La confirmation ou le refus d'homologation doit itre adress6,
avec la modification, aux Parties contractantes l'Accord
de 1958 qui appliquent le prisent Reglement, conform~ment a la
procedure spicifi6e au paragraphe 4.3 ci-dessus.

6.3 L'autorit6 compdtente qui d4livre l'extension d'homologation
doit attribuer un num6ro de s6rie chaque fiche de
communication, 6tablie pour ladite extension, et elle en informe
les autres Parties h l'Accord de 1958 appliquant le pr6sent
R~glement au moyen d'une fiche de communication conforme au
module decrit a l annexe 1 du present R~glement.

7. CONFORMITE DE LA PRODUCTION

7.1 Tout v6hicule homologu6 en application du prdsent R~glement doit
etre fabriqu6 de maniere conforme au type homologu6 en
satisfaisant aux prescriptions sp~cifi~es au paragraphe 5
ci-dessus.
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7.2 Afin de v6rifier que les prescriptions sp6cifi6es au
paragraphe 7.1 sont satisfaites, il est necessaire d'effectuer
des contr6les appropriis de la production.

7.3 Le titulaire de l'homologation doit notamment

7.3.1 s'assurer qu'il existe des procidures permettant un contr6le
efficace de la qualit6 du vehicule;

7.3.2 avoir accis au materiel d'essai n~cessaire au contr6le de la
conformit6 de chaque type homologu6;

7.3.3 s'assurer que les risultats des essais sont enregistr~s et que
les documents joints demeurent disponibles pendant une p~riode
determiner conjointement avec le service administratif;

7.3.4 analyser les rdsultats de chaque type d'essai, afin de s'assurer
de la coh~rence des caracteristiques du v~hicule, en tenant
compte des variations admissibles de la production industrielle;

7.3.5 s'assurer que chaque type de v6hicule est soumis i un nombre
suffisant de contr8les et d'essais, conform6ment aux proc6dures
adopt~es en concertation avec l'autorit6 comp~tente;

7.3.6 s'assurer que tout jeu d'echantillons ou d'lezments d'essai
prouvant la non-conformit6 dans le type d'essai consid~r6, doit
donner lieu un echantillonnage et un essai suppl6mentaires.
Toutes les mesures n6cessaires doivent itre prises pour r~tablir
la conformit6 de la production correspondante.

7.4 L'autorit6 comp6tente qui a accord6 l'homologation de type peut,
h tout moment, vfrifier les m~thodes de contr6le de la
conformiti employ6es dans chaque unite de production.

7.4.1 A chaque inspection, les proces-verbaux d'essai et de production
doivent 6tre pr6sent~s i linspecteur.

7.4.2 L'inspecteur peut choisir au hasard des echantillons pour les
soumettre i des essais dans le laboratoire du constructeur. Le
nombre minimum d'6chantillons peut Ctre d~termin6 en fonction
des r~sultats des contr8les effectu6s par le constructeur
lui-mame.

7.4.3 Si le niveau de qualito ne semble pas satisfaisant ou s'il
semble n6cessaire de v6rifier la validit6 des essais effectu~s
en vertu du paragraphe 7.4.2., 3'inspecteur doit choisir des
echantillons qui sont ensuite envoy6s au service technique qui a
effectu6 les essais dhomologation de type.

7.4.4 L'autoriti comp6tente peut effectuer tout essai prescrit par le
present Reglement. La fr~quence normale des inspections permises
par lautorit6 competente doit itre d'une tous les deux ans.
Si une inspection ne donne pas de r6sultats satisfaisants,
lautorit6 comp6tente doit s'assurer que toutes les mesures sont
prises pour r~tablir, dans les plus brefs d~lais, la conformit6
de la production.
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8. SANCTIONS POUR NON-CONFORMITE DE LA PRODUCTION

8.1 L'homologation d61ivrge pour un type de vihicule, en application
du present Riglement. peut itre retirie si les prescriptions
sp6cifi6es au paragraphe 5 ci-dessus ne sont pas satisfaites.

8.2 Si une Partie contractante l'Accord de 1958 appliquant le
present Reglement retire une homologation qu'elle avait
prialablement accord6e, elle est tenue d'en aviser imm6diatement
les autres Parties a l'Accord appliquant le pr6sent Riglement,
au moyen d'une fiche de communication conforme au module de
l'annexe I du present R~glement.

9. ARRET DEFINITIF DE LA PRODUCTION

9.1 Si le titulaire de i'homologation arrite d~finitivement la
fabrication d'un type de v~hicule homologue en vertu du pr6sent
Riglement, il doit en informer l'autorit6 qui a d4livre
l'homologation, laquelle i son tour en avisera leas autres
Parties h l'Accord de 1958 appliquant le pr~sent Riglement,
au moyen d'une fiche de communication conforme au modele de
l'annexe I du pr~sent Riglement.

10. NOMS ET ADRESSES DES SERVICES TECHNIQUES CHARGES DES ESSAIS
D'HOMOLOGATION ET DES SERVICES ADMINISTRATIFS

10.1 Les Parties contractantes i l'Accord de 1958 appliquant le
pr6sent Riglement doivent communiquer au Secretariat de
l'Organisation des Nations Unies, les noms et adresses des
services techniques charg6s des essais d'homologation et ceux
des services administratifs qui d41ivrent l'homologation et

auxquels doivent itre envoyeas leas fiches d'homologation ou
d'extention, de refus, de retrait d'homologation, ou d'arrCt
definitif de la production, d41ivr6es dans d'autres pays.

SECTION II

HOMOLOGATION DES VEHICULES QUANT A L'INSTALLATION DUUN DISPOSITIF
LIMITEUR DE VITESSE (DLV) D'UN TYPE HOMOLOGUE

11. DEMANDE D'HOMOLOGATION

11.1 La demande d'homologation d'un type de v~hicule relative

linstallation d'un DLV d'un type homologu6 doit itre present6e

par le constructeur du vehicule ou par son repr6saentant
accredite.

11.2 Elle doit 6tre accompagn~e des documents mentionn6s ci-dessous,
en triple exemplaire, ainsi que des rensaeignements suivants :

11.2.1 une description d6taill6e du type du v6hicule et des piices du
vZhicule li~es a la limitation de vitessae, y compris leas
renseignements et les documents cit6s en annexe 2 du present
Reglement;

11.2.2 si l'autorit6 comp~tente le demande, il faudra aussi fournir la
fiche de communication concernant l'homologation de type (voir
annexe 3 du pr6sent Reglement) de chaque type de DLV;
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11.2.3 un vihicule repr~sentatif du type devant &tre homologui et
iquip6 d'un DLV de type homologu6 doit itre pr6sent6 au service
technique;

11.2.3.1. un v6hicule ne comprenant pas tous les composants propres au
type peut 6tre admis, i condition que le demandeur puisse
convaincre l'autoriti competente que l'absence des composants
omis n'a aucune incidence sur les r~sultats des v6rifications,
en ce qui concerne les prescriptions du present Riglement.

11.3 L'autoriti comp6tente doit v6rifier l'existence de dispositions
satisfaisantes permettant d'assurer des contr6les effectifs de
la conformit6 de la production, avant que l'homologation de type
ne soit accord6e.

12. HOMOLOGATION

12.1 Si le v~hicule pr6sent6 pour homologation conformement au
pr4sent R~glement est equip6 d'un DLV homologue et satisfait aux
prescriptions du paragraphe 13 ci-apris, l'homologation de type
lui est accord6e.

12.2 Un numero d'homologation doit itre attribue chaque type
homologu6. Les deux premiers chiffres de ce num6ro (00 pour le
Reglement sous sa forme actuelle) doivent indiquer la serie
d'amendements correspondant aux modifications techniques
essentielles les plus recentes apportees au Reglement, L la date
de d6livrance de l'homologation. Une Partie contractante ne
peut attribuer le mZme num6ro i un autre type de vihicule.

12.3 L'homologation ou encore l'extension, le refus ou le retrait de
l'homologation ou l'arrit d6finitif de la production, d'un type
de v6hicule, conform~ment au prisent Rglement, doit itre
communiqu6 aux Parties contractantes qui appliquent le pr6sent
Reglement, au moyen d'une fiche conforme au modLle presente en
annexe 2 du present Rglement.

12.4 Une marque d'homologation internationale doit 6tre apposee dans
un emplacement visible et facilement accessible, sp6cifi6 dans
la fiche d'homologation, sur chaque v~hicule conforme a un type
de v~hicule homologu6 en vertu du pr6sent Riglement. Cette
marque se compose :

12.4.1 d'un cercle entourant la lettre "E", suivi du num6ro distinctif

du pays qui a accord6 l'homologation (3)

12.4.2 du numnro du present Riglement, suivi de la lettre "R", d'un
tiret et du num6ro d'homologation droite du cercle sp~cifi6 au
paragraphe 12.4.1;

12.4.3 du symbole supplementaire suivant un rectangle entourant
plusieurs valeurs exprimees en km/h (et en mile/h, si le
demandeur le souhaite) correspondant k la plage de vitesses
auxquelles le DLV peut &tre r~gl6.

12.5 Si le v6hicule est conforme i un type de vehicule homologu4, en
vertu d'un ou de plusieurs autres Reglements annexes a l'Accord,
dans le pays qui a accorde l'homologation en application du
prisent Riglement, il n'est pas nicessaire de r6p6ter le symbole
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prescrit au paragraphe 12.4.1; en pareil cas, le num6ro du
R~glement et celui de l'homologation, ainsi que les symboles de
tous les R6glements en vertu desquels l'homologation a 6t6
accordee dans le pays qui a accordi l'homologation en
application du pr6sent Riglement, doivent 8tre plac6s dans
des colonnes verticales h droite du symbole prescrit au
paragraphe 12.4.1.

12.6 La marque d'homologation doit 6tre nettement lisible et
ind61ibile.

12.7 La marque d'homologation doit 6tre placde h proximite de la
plaque signal6tique du v6hicule appos6e par le fabricant ou sur

cette derniire.

12.8 On trouvera des exemples de marques d'homologation i l'annexe 4

du prisent Riglement (modiles B et C).

12.9 Outre les prescriptions relatives au marquage, sp6cifiees au
paragraphe 12.4 ci-dessus, les Parties contractantes h l'Accord

appliquant le pr6sent R~glement, peuvent exiger que le v6hicule
soit muni d'une plaque situee dans un emplacement visible et
facilement accessible a l'intorieur de l'habitacle et indiquant

de faqon claire et ind6l4bile :

12.9.1 la mention "LIMITEUR DE VITESSE INSTALLE" (ou d'autres mentions
ayant une signification similaire);

12.9.2 le nom ou la marque du mat6riel d'4talonnage du DLV (le cas
6cheant);

12.9.3 un cercle entourant la lettre "E", suivi du num6ro distinctif du
pays ayant accord6 l'homologation et du num6ro du pr6sent
Riglement, suivi de la lettre "R"; et

12.9.4 la vitesse fix6e en km/h (et en mile/h sur demande) h laquelle
le v6hicule est r6gl6.

13. PRESCRIPTIONS DINSTALLATION D'UN DLV HOMOLOGUE

13.1 Giniralit6s

13.1.1 Le DLV doit ftre install6 de telle sorte que, en utilisation
normale et en d6pit des vibrations auxquelles il est susceptible
d'Ztre soumis, le v6hicule soit conforme aux prescriptions de la
section II du pr6sent Riglement.

13.1.2 Le document d'information doit indiquer comment est assurge
l'inviolabilit6 du DLV. L'analyse doit toujours commencer dis la
premiire d6faillance.

13.1.3 La fonction de limitation de vitesse doit 6tre commande
ind6pendamment de l'acc6l6rateur utilis6 si le conducteur peut,
en position assise sur son si ge, actionner plusieurs commandes
d'acc616rateur.

13.1.4 Le demandeur de l'homologation doit fournir un dossier d6crivant
lea proc6dures de contr6le et d'6talonnage. Il doit itre
possible de v~rifier le bon etat de marche de la fonction de
limitation de vitesse, alors que le v6hicule est h l'arrft
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(par exemple, lors d'un contr~le de conformit6 de la production
ou d'une visite p6riodique).

13.1.5 Tous les 616ments n6cessaires i la bonne marche de la fonction
du DLV doivent fonctionner chaque fois que le v6hicule eSt en
marche.

13.1.6 La fonction de limitation de vitesse ne doit pas faire
intervenir le frein de service du v~hicule. L'intervention d'un
frein permanent (par exemple un ralentisseur) n'est autorisge
que si elle se fait une fois que la fonction de limitation de
vitesse a reduit au minimum l'alimentation en carburant.

14. MODIFICATIONS DU TYPE DE VEHICULE ET EXTENSION DE L'HOMOLOGATION

14.1 Toute modification du type de v6hicule doit 6tre signal~e au
service administratif ayant homologu6 le type de vihicule, qui
peut alors :

14.1.1 soit consid6rer que les modifications apport6es ne sont pas de
nature i avoir un effet d6favorable significatif et que, dans
tous lea cas, le v~hicule demeure conforme aux prescriptions;

14.1.2 soit exiger un nouveau procLs-verbal du service technique.

14.2 La confirmation ou le refus d'homologation doit itre adress6,
avec la modification, aux Parties contractantes k V'Accord
de 1958 qui appliquent le pr6sent Riglement, conform6ment la
proc6dure sp~cifiie au paragraphe 12.3 ci-dessus.

14.3 L'autorit6 comp6tente qui d6livre lVeztension d'homologation
doit attribuer un num6ro de s~rie k chaque fiche de
communication, itablie pour ladite extension, et elle en informe
les autres Parties l'Accord de 1958 appliquant le pr6sent
Riglement au moyen d'une fiche de communication conforme au
modile d~crit i l'annexe 2 du pr6sent Reglement.

15. CONFORMITE DE LA PRODUCTION

15.1 Tout v~hicule homologu6 en application du pr6sent R~glement doit
6tre fabriqu6 de maniire conforme au type homologu6 en
satisfaisant aux prescriptiong sp6cifi6es au paragraphe 13
ci-dessus.

15.2 Afin de v6rifier que les prescriptions sp~cifiges au
paragraphe 15.1 ci-dessus sont satisfaites. il est n6cessaire
d'effectuer des contrales appropri6s de la production.

15.3 Le titulaire de l'homologation doit notamment :

15.3.1 s'assurer qu'il existe des proc6dures permettant un contr6le
efficace de la qualit6 des v~hicules, en ce qui concerne tous
lea aspects se rapportant au respect des prescriptions 6nonc6es
au paragraphe 13 ci-dessus;

15.3.2 s'assurer que chaque v6hicule homologu6 est soumis a un nombre
suffisant de contr6les en ce qui concerne l'installation
d'un DLV homologu6, de telle sorte que tous les v6hicules
produits soient conformes aux specifications des vihicules
soumns a l'essai d'homologation;
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15.3.3 si les contr6les effectuis en application du paragraphe 15.3.2
ci-dessus montrent qu'un ou plusieurs vehicules n'est pas
conforme aux prescriptions 6nonc6es au paragraphe 13 ci-dessus,
toutes les mesures n6cessaires sont prises pour ritablir la
conformite de la production correspondante.

15.4 L'autorit6 comp6tente qui a d~livr6 l'homoloqation de type peut
a tout moment v6rifier les m6thodes de contr6le de la conformit6
appliqudes dans chaque unit6 de production. Elle peut aussi
procdder i des contr6les alatoires sur des v6hicules construits
en s~rie, pour s'assurer qu'ils sont conformes aux prescriptions
6noncies au paragraphe 13 ci-dessus.

15.5 Si ces v6rifications et contr6les ne donnent pas des rdsultats
satisfaisants conform6ment au paragraphe 15.4 ci-dessus,
l'autorit6 comp6tente veille i ce que toutes los mesures
n6cessaires soient prises pour ritablir, dans les plus brefs
d61ais, la conformit6 de la production.

15.6 La fr6quence normale des inspections permises par l'autorit6
comp6tente doit itre d'une tous los deux ans. Si une inspection
ne donne pas de r6sultats satisfaisants, 1'autorit6 compitente
doit s'assurer que toutes les mesures sont prises pour r~tablir,
dans les plus brefs d~lais, la conformit6 de la production.

16. SANCTIONS POUR NON-CONFORMITE DE LA PRODUCTION

16.1 L'homologation d~livr6e pour un type de v6hicule, en application
du pr6sent Riglement, peut 6tre retir6e si los prescriptions
sp6cifi~es au paragraphe 13 ci-dessus ne sont pas satisfaites.

16.2 Si une Partie contractante i l'Accord de 1958 appliquant le
pr6sent Riglement retire une homologation qu'elle avait
pr6alablement accord6e, elle est tenue d'en aviser imm6diatement
los autres Parties i l'Accord appliquant le present Riglement.
au moyen d'une fiche de communication conforme au module de
l'annexe 2 du present Riglement.

17. ARRET DEFINITIF DE LA PRODUCTION

17.1 Si le titulaire de V'homologation arrite d6finitivement la
fabrication d'un type de vihicule homologu6 en vertu du pr6sent
Riglement, il doit en informer 1'autorit6 qui a d6livri
l'homologation, laquelle son tour en avisera les autres
Parties k l'Accord de 1958 appliquant le pr6isent R~glement, au
moyen d'une fiche de communication conforme au modele de
l'annese 2 du prisent Riglement.

18. NOMS ET ADRESSES DES SERVICES TECHNIQUES CHARGES DES ESSAIS
DHOMOLOGATION ET DES SERVICES ADMINISTRATIFS

18.1 Les Parties contractantes k 1'Accord de 1958 appliquant le
present Riglement doivent communiquer au Secritariat de
l'Organisation des Nations Unies, les noms et adresses des
services techniques charg6s des essais d'homologation et ceux
des services administratifs qui d6livrent l'homologation et
auxquels doivent itre envoy6es les fiches d'homologation ou
d'extension, de refus ou de retrait d'homologation, ou darr!t
d6finitif de la production, dilivr6es dans d'autres pays.
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SECTION III

HOMOLOGATION DES DISPOSITIFS LIMITEURS DE VITESSE (DLV)

19. DEMANDE D'HOMOLOGATION D'UN DLV

19.1 La demande d'homologation d'un DLV doit itre prisent~e par le
fabricant du DLV ou par son reprisentant accr6dit6.

19.2 Pour chaque type de DLV, la demande d'homologation doit itre
accompagnge :

19.2.1 de documents en triple exemplaire d6crivant les caractdristiques
techniques du DLV et de la faqon dont il doit itre install6 sur
chaque marque et type de v6hicule auquel il est destin6;

19.2.2 de cinq ichantillons du type de DLV L homologuer, qui doivent
porter la mention claire et ind l6bile du nom commercial ou de
la marque du demandeur et de l'indication du type;

19.2.3 d'un v6hicule ou d'un moteur (pour les essais au banc) 6quipi
d'un DLV dont le type doit itre homologu6, choisi par le
demandeur en accord avec le service technique charg6 des essais
d'homologation.

19.3 L'autorit6 comp6tente doit v6rifier l'existence de dispositions
satisfaisantes permettant d'assurer des contriles effectifs de
la conformiti de l production avant que l'homologation de type
ne soit accord6e.

20. HOMOLOGATION

20.1 Si le DLV pr6sent6 pour homologation conformiment au pr6sent
Riglement satisfait aux prescriptions du paragraphe 21 ci-apris,
l'homologation de type lui eat accord6e.

20.2 Un num6ro d'homologation doit itre attribu6 i chaque type
homologu6. Les deux premiers chiffres de ce num6ro (00 pour le
Riglement sous as forme actuelle) doivent indiquer la sirie
d'amendements correspondant aux modifications techniques
essentielles les plus r6centes apport6es au Riglement, a la date
de d~livrance de V'homologation. Une Partie contractante ne peut
attribuer le mime num6ro un autre type de DLV.

20.3 L'homologation ou encore lextension ou le refus ou le retrait
de V'homologation, ou larrit d6finitif de la production, d'un
type de DLV, conformiment au pr6sent Riglement, doit itre
communiqu6 aux Parties contractantes qui appliquent le pr6sent
Riglement, au moyen d'une fiche conforme au modile pr6sent6 en
annexe 3 du pr6sent Riglement.

20.4 Une marque d'homologation internationale doit 6tre apposee dans
un emplacement visible et facilement accessible, sp~cifii dans
la fiche d'homologation, sur chaque DLV conforme un type
de DLV homoloqu6 en vertu du present Riglement. Cette marque se
compose :

20.4.1 d'un cercle entourant la lettre "E", suivi du num~ro distinctif
du pays qui a accord6 l'homologation(3)
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20.4.2 du num6ro du pr6sent R~glement, suivi de la lettre "R", d'un
tiret et du numdro d'homologation h droite du cercle spdcifi6 au
paragraphe 20.4.1.

20.5 La marque d'homologation doit itre nettement lisible et
ind6libile.

20.6 On trouvera des exemples de marque d'homologation a l'annexe 4
du present Reglement (mod~le A).

21. PRESCRIPTIONS

21.1 G6n6ralitis

21.1.1 Le DLV doit 9tre conqu, fabriqu6 et mont6 de telle sorte que le
vdhicule sur lequel il est install6 soit conforme, en
utilisation normale, aux prescriptions de la section III du
pr6sent Reglement.

21.1.2 En particulier, le DLV doit itre conqu, fabriqu6 et monte de
maniire i r6sister aux ph6nomines de corrosion et de
vieillissement auxquels il est susceptible d'&tre soumis et Ctre
inviolable, conformdment au paragraphe 21.1.6 ci-dessous.

21.1.2.1 La vitesse fixie Vfix ne doit, en aucun cas, pouvoir 6tre
augmentde ou annu16e sur des v6hicules en service, que ce soit
de mani6re provisoire ou permanente. L'inviolabilit6 doit 6tre
d6montr6e au service technique, en se fondant sur un dossier
analysant le mode de d4faillance dans lequel le systeme sera
examin6 dans son ensemble. L'analyse doit indiquer, compte tenu
des diffirents 6tats sous lesquels peut se pr6senter le systime,
les cons6quences d'une modification des 6tats d'entr6e et de
sortie sur le fonctionnement, les possibilitds d'obtenir ces
modifications par des difaillances ou par une violation
volontaire et leur 6ventualit6. L'analyse doit toujours
commencer dis la premiere d6faillance.

21.1.2.2 Le DLV et les branchements n~cessaires i sa mise en oeuvre, a
1'exception de ceux qui sont indispensables au fonctionnement du
vdhicule, doivent pouvoir itre prot6g6s contre tout r6glage non
autoris6 ou contre linterruption de son alimentation
6lectrique, au moyen d'un plomb et/ou d'un dispositif de
fermeture n6cessitant l'utilisation d'un outillage special.

21.1.3 Le DLV ne doit pas faire intervenir le frein de service du
vdhicule. L'intervention d'un frein permanent (par exemple un
ralentisseur) n'est autoris6e que si elle se fait une fois que
la fonction de limitation de vitesse a r~duit au minimum
l'alimentation en carburant.

21.1.4 Le DLV doit etre tel que la vitesse du vihicule sur route ne
varne pas en cas de pression sur lacc6lrateur alors que le
vehicule roule i la vitesse fixee.

21.1.5 Le DLV doit permettre une commande normale de l'acc6l6rateur
pour le changement de rapport.

21.1.6 Aucun defaut fonctionnel ni aucune intervention non autorises ne
doivent donner au moteur une puissance sup6rieure b celle
correspondent la position de la pedale d'accl6rateur.
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21.1.7 Le DLV doit fonctionner de fagon satisfaisante, sans engendrer
de perturbation i1ectromagn6tique intolerable i proximit6.

21.2 Essais

21.2.1 Les essais que doit subir le DLV pour son homologation et les
sp~cifications auxquelles ii doit satisfaire sont pr6sent~s dans
1lannexe 5 du pr6sent RLglement.

22. MODIFICATIONS DU TYPE DE DLV ET EXTENSION DE L'HOMOLOGATION

22.1 Toute modification du type de DLV doit Ctre signal6e au service
administratif qui I'a homo1oqu6, et qui peut alors :

22.1.1 soit considirer que les modifications apport6es ne sont pas de
nature avoir un effet d6favorable significatif et que, dans
tous les cas, le DLV demeure conforme aux prescriptions;

22.1.2 demander aux services techniques charg6s des essais un nouveau
procis-verbal d'essai pour une partie ou la totalit6 des essais
d~finis i lannexe 5 du prisent Riglement.

22.2 La confirmation ou le refus d'homologation doit itre adresse,
avec la modification, aux Parties contractantes I'Accord
de 1958 qui appliquent le pr6sent R~glement, conform6ment a la
proc6dure sp6cifi6e au paragraphe 20.3 ci-dessus.

22.3 L'autorit6 comp4tente qui d6livre l'extension d'homologation
doit attribuer un num6ro de s6rie chaque fiche de
communication, 6tablie pour ladite extension, et en informer
les autres Parties l'Accord de 1958 appliquant le pr6sent
Re-glement au moyen d'une fiche de communication conforme au
modele decrit a 'annexe 3 du pr6sent RLglement.

23. CONFORMITE DE LA PRODUCTION

23.1 Tout DLV homologu6 en application du pr6sent R~glement doit etre
fabriqu6 de mani~re conforme au type homologu6 en satisfaisant
aux prescriptions sp6cifi6es au paragraphe 21 ci-dessus.

23.2 Afin de v6rifier que les prescriptions sp6cifi~es au
paragraphe 23.1 sont satisfaites, i1 est nicessaire d'effectuer
des contr6les appropri6s de la production.

23.3 Le titulaire de V'homologation doit notamment

23.3.1 s'assurer qu'il existe des proc6dures permettant un contr6le
efficace de la qualit6 du DLV;

23.3.2 pouvoir acceder au mat6riel d'essai n~cessaire au contr6le de la
conformitd de chaque type homologu6;

23.3.3 s'assurer que les r~sultats des essais sont enregistres et que
les documents joints demeurent disponibles pendant une p6riode a
d~terminer conjointement avec le service administratif;

23.3.4 analyser les r~sultats de chaque type d'essai, afin de s'assurer
de la coherence des caract6ristiques du DLV, en tenant compte
des variations admissibles de la production industrielle;
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23.3.5 s'assurer que, pour chaque type de DLV, au moins les 6lments
constituants et la methode de montage correspondent au DLV
homologu6. Le cas 6ch6ant, il faut procider aux essais decrits
au paragraphe 1 de l'annexe 5 du pr6sent R~glement;

23.3.6 s'assurer que tout jeu d'6chantillons ou d'il~ments d'essai
prouvant la non-conformit6 dans le type d'essai consid6r6, doit
donner lieu un 6chantillonnage et i un essai suppl6mentaires.
Toutes les mesures n6cessaires doivent itre prises pour r~tablir
la conformit6 de la production correspondante.

23.4 L'autorit; compitente qui a accord6 V'homologation de type peut,
a tout moment, v6rifier les methodes de contr6le de la
conformiti employ6es dans chaque uniti de production.

23.4.1 A chaque inspection, les proc6s-verbaux d'essai et de production
doivent 9tre pr6sent6s h Vinspecteur.

23.4.2 L'inspecteur peut choisir au hasard des Zchantillons pour les
soumettre 6 des essais dans le laboratoire du constructeur.
Le nombre minimum d'6chantillons peut itre ditermin6 en fonction
des risultats des contr6les effectu6s par le constructeur
lui-meme.

23.4.3 Si le niveau de qualit6 ne semble pas satisfaisant ou s'il
semble n6cessaire de v~rifier la validit6 des essais effectues
en vertu du paragraphe 23.4.2, l'inspecteur doit choisir des
echantillons qui sont ensuite envoyis au service technique qui a
effectu6 les essais d'homologation de type.

23.4.4 L'autoriti comp6tente peut effectuer tout essai prescrit par le
present R6glement. La fr6quence normale des inspections permises
par l'autorit6 comp6tente doit itre d'une tous les deux ans.
Si une inspection ne donne pas de risultats satisfaisants,
l'autorit6 comp6tente doit s'assurer que toutes les mesures sont
prises pour r6tablir, dans les plus brefs d6lais, la conformit6
de la production.

24. SANCTIONS POUR NON-CONFORMITE DE LA PRODUCTION

24.1 L'homologation delivree pour un type de DLV, en application du
present Riglement, peut tre retir~e si les prescriptions
sp6cifi~es au paragraphe 21 ci-dessus ne sont pas satisfaites.

24.2 Si une Partie contractante l'Accord de 1958 appliquant le
pr~sent Reglement retire une homologation qu'elle avait
pr6alablement accord6e, elle est tenue d'en aviser immidiatement
les autres Parties i l'Accord appliquant le pr6sent RLglement,
au moyen d'une fiche de communication.conforme au module de
l'annexe 3 du pr6sent R~glement.

25. ARRET DEFINITIF DE LA PRODUCTION

25.1 Si le titulaire de l'homologation arr~te d~finitivement la
fabrication d'un type de DLV homologue en vertu du prisent
Roglement, il doit en informer l'autorit6 qui a d~livre
l'homologation, laquelle a son tour en avisera les autres
Parties a l'Accord de 1958 appliquant le present R~glement,
au moyen d'une fiche de communication conforme au module de
l'annexe 3 du pr~sent R~glement.
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NOMS ET ADRESSES DES SERVICES TECHNIQUES CHARGES DES ESSAIS
DHOMOLOGATION ET DES SERVICES ADMINISTRATIFS

Les Parties contractantes l'Accord de 1958 appliquant le
present Riglement doivent communiquer au Secr6tariat de
l'Organisation des Nations Unies, les noms et adresses des
services techniques charges des essais d'homologation et ceux
des services administratifs qui d~livrent I'homologation et
auxquels doivent itre envoyees les fiches d'homologation ou
d'extension, de refus ou de retrait d'homologation, ou d'arr~t
d~finitif de la production, d~livr~es dans d'autres pays.

(1) Telles que d6finies dans la R6solution d'ensemble
des v~hicules (R.E.3) (TRANS/SCl/WP29/78 et Amend.1).

(2) Il est recommand6 d'appliquer le prisent Riglement

plus de 10 tonnes dont la limite de vitesse est inf6rieure
vitesse g6n6rale.

sur la construction

aux vihicules de
ila limite de

(3) 1 pour l'Allemagne, 2 pour la France, 3 pour l'Italie, 4 pour les
Pays-Bas, 5 pour la Suede, 6 pour la Belgique, 7 pour la Hongrie, 8 pour
la R~publique fidirative tch6que et slovaque, 9 pour l'Espagne, 10 pour
la Yougoslavie, 11 pour le Royaume-Uni, 12 pour l'Autriche, 13 pour
le Luxembourg, 14 pour la Suisse, 15 (disponible), 16 pour la Norv ge, 17 pour
la Finlande, 18 pour le Danemark, 19 pour la Roumanie, 20 pour la Pologne,
21 pour le Portugal, 22 pour la Fid6ration de Russie et 23 pour la Grece.
Les num~ros suivants seront attribues a d'autres pays dans l'ordre
chronologique oum ils ratifieront l'Accord concernant l'adoption de conditions
uniformes d'homologation et la reconnaissance r6ciproque de J'homologation des
6quipements et pi~ces de v6hicules i moteur ou adh6reront & cet accord et
le Secr6taire g6n~ral de l'Organisation des Nations Unies communiquera les
num6ros ainsi attribues aux Parties contractantes.
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Annexe 1

COMMUNICATION

(Format maximal : A4 (210 x 297 mm))

de : Nom de 1'administration

Objet :(2) DELIVRANCE D'UNE HOMOLOGATION
EXTENSION DHOMOLOGATION
REFUS D'HOMOLOGATION
RETRAIT D'HOMOLOGATION
ARRET DEFINITIF DE LA PRODUCTION

d'un type de v6hicule en ce qui concerne la limitation de la vitesse maximale
obtenue au moyen de la fonction de limitation de la vitesse du vihicule, en
application de la section I du Riglement No 89

No d'homologation ...... Extension No ......

1. Marque de fabrique ou de commerce du v6hicule : .........................

2. Type du vihicule ........................................................

3. Nom et adresse du constructeur : ........................................

4. Le cas 6ch6ant, nom et adresse du repr6sentant du fabricant : ...........

..... .... ............................. ,.... ...............................

5. Description sommaire de la fonction de limitation de vitesse du v6hicule:

........... ... ...... ... ................ ................. .. ..... .,.........

6. Vitesse ou plage do vitesses a laquelle ou auxquelles la limitation
peut itre fix6e : V = .................. km/h ...........................

7. Rapport puissance maximale/masse ' vide du type de v6hicule : ...........

.................. ... ,.... .. °. ............ , ............... ...... , .... .. .

8. Rapport maximum rigime moteur/vitesse du vghicule sur le rapport le plus
ilev6 du type du v6hicule : .............................................

9. VLhicule pr6sentg I'homologation le : .................................
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10. Service technique charg6 des essais d'homologation : ....................

11. Date du proc;s-verbal d~livr6 par ce service .........................

12. Numiro du procLs-verbal d6livri par ce service ........................

13. L'homologation est accordie/refusie/6tendue/retir6e(2) : .................

14. Emplacement de la marque d'homologation sur le vihicule : ...............

15. Fait : ................................................................

16. Date ..................................................................

17. Signature : .............................................................

18. La liste des documents diposis aupris du service administratif qui a
d41ivri 1'homologation, qui est annexie h la prisente communication, peut
itre obtenue sur demande.

Notes

(1) Num~ro distinctif du pays qui a delivre/4tendu/refus6/retir6
l'homologation (voir leas dispositions du Riglement relatives h h'homologation).

(2) Rayer les mentions inutiles.
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Annexe 2

COMMUNICATION

(Format maximal : A4 (210 x 297 mm))

de : Nom de Vadministration

Objet :(2) DELIVRANCE D'UNE HOMOLOGATION
EXTENSION D'HOMOLOGATION
REFUS D'HOMOLOGATION
RETRAIT DHOMOLOGATION
ARRET DEFINITIF DE LA PRODUCTION

d'un type de vghicule en ce qui concerne linstallation d'un dispositif
limiteur de vitesse (DLV) homologug en application de la Section II du
Riglement No 89

No d'homologation ...... Extension No ......

1. Marque de fabrique ou de commerce du v6hicule : .........................

2. Type du vihicule : .....................................................

3. Nom et adresse du constructeur : ........................................

.... ........ ,.. ..... ,................ .............................. .......

4. Le cas icheant, nom et adresse de son mandataire : ......................

5. Description sommaire du type du vLhicule en ce qui concerne son syst~me
de limitation de vitesse (DLV) : ........................................

6. Marque de fabrique ou de commerce du ou des DLV ainsi que son ou leur(s)
numiro(s) d'homologation : ..............................................

7. Vitesse ou plage de vitesses a laquelle ou auxquelles la limitation pout
itre fix6e : ............................................................

8. Rapport puissance maximale/masse i vide du type du vahicule : ...........

9. Rapport maximum rigime moteur/vitesse du v6hicule sur le rapport le plus
61ev6 du type du v6hicule : .............................................

10. V6hicule pr6senti k l'homologation le : .................................
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11. Service technique charg4 des essais d'homologation : ....................

12. Date du proc6s-verbal d~livri par ce service : ..........................

13. Numro du proc~s-verbal d6livri par ce service : ........................

14. L'homologation est accordee/refusde/6tendue/retir6e(2) : .................

15. Emplacement de la marque d'homologation sur le vihicule ; ...............

16. Fait a : ................................................................

17 . Date : ..................................................................

18. Signature : .............................................................

19. La liste des documents ddposds auprLs du service administratif qui a

d4livri i'homologation, qui est annexee a la pr~sente communication, peut

itre obtenue sur demande.

Notes

(1) Numxro distinctif du pays qui a d4livr6/6tendu/refus6/retir6
l'homologation (voir les dispositions du Riglement relatives a 1'homologation).

(2) Rayer les mentions inutiles.
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Annexe 3

COMMUNICATION

(Format maximal : A4 (210 x 297 mm))

6> de : Nom de l'administration :

.........°°............... .

.......•..........•........

Objet: (2) DELIVRANCE D'UNE HOMOLOGATION
EXTENSION D' HOMOLOGATION
REFUS D' HOMOLOGATION
RETRAIT D 'HOMOLOGATION
ARRET DEFINITIF DE LA PRODUCTION

d'un type de dispositif limiteur de vitesse (DLV) en application de la
Section III du Raglement No 89

No d'homologation ...... Extension No ......

1. Marque de fabrique ou de commerce du DLV : ..............................

2. Type du DLV .............................................................

3. Nom et adresse du fabricant : ...........................................

................. •••.. •...................................................

4. Le cas echiant, nom et adresse du repr6sentant du fabricant : ...........

.............. °...........................................................

5. Description sommaire du DLV : ...........................................

6. Type du v~hicule sur lequel le DLV a ete essayi : .......................

7. Vitesse ou plage de vitesses a laquelle ou auxquelles le DLV peut &tre
rig16 dans la fourchette 6tablie pour le v~hicule d'essai : .............

............ ,.. ,°**° ......................................................

8. Rapport puissance maximale/masse i vide du vihicule d'essai : ...........

.................................. .o°,....................................

9. Rapport maximum r6gime moteur/vitesse du vihicule sur le rapport le plus
6lev6 du v6hicule d'essai : .............................................
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10. Type du ou de(s) v~hicule(s) sur le ou lesquels le DLV peut itre
install6 : ..............................................................

11. Vitesse ou plage de vitesses laquelle ou auxquelles le DLV peut itre
rigl dans la fourchette itablie pour le ou les v6hicule(s) sur lequel
ou lesquels le DLV peut 6tre install6 : .................................

12. Rapport puissance maximale/masse h vide du ou des type(s) de vihicule(s)
sur lequel ou lesquels le DLV peut itre installi : ......................

13. Rapport maximum rigime moteur/vitesse du v6hicule sur le rapport le plus
elev6 du type du ou des v~hicule(s) sur lequel ou lesquels le dispositif
peut 6tre install : ....................................................

14. DLV pr6sent6 a l'homologation le : ......................................

15. Service technique chargi des essais d'homologation : ....................

16. Date du procis-verbal d~livr6 par ce service : ..........................

17. Numi ro du proces-verbal di1ivri par ce service : ........................

18. L'homologation est accord6e/refus6e/6tendue/retir6e en ce qui concerne
le DLV (2) : .............................................................

19. Emplacement de la marque d'homologation sur le DLV : ....................

20. Fait : ................................................................

21. Date : ..................................................................

22. Signature : .............................................................

23. La liste des documents d6posis aupr~s du service administratif qui a
d~livr6 l'homologation, qui est annex~e la presente communication, peut
etre obtenue sur demande.

Notes

(1) Num~ro distinctif du pays qui a d61ivr6/6tendu/refus6/retir6
I'homologation (voir les dispositions du R6glement relatives I l'homologation).

(2) Rayer les mentions inutiles.
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Anneze 4

EXEMPLES DE MARQUE D'HOMOLOGATION

ModileA

a~D E44t9 R - 002439

a 8 mm min

La marque d'homologation ci-dessuso appos~e sur un DLV, indique que
ce dernier DLV a 6t6 homologu6 aux Pays-Bas (E4), en application du
Reglement No 89, sous le numro d'homologation 002439. Les deux premiers
chiffres de ce numro indiquent que i'homologation a 4t6 d61ivr6e conform6ment
aux prescriptions du R~glement No 89 sous sa forme originale.

Modele B

2 _ 4 '9 R- 002439I.30

a =8 = min

La marque d'homologation ci-dessus, appos6e sur un v~hicule, indique
que ce dernier a 6t4 homologu6 aux Pays-Bas (E4), en application du
RLglement No 89, sous le num6ro d'homologation 002439. Les deux premiers
chiffres de ce numro indiquent que i'homologation a i6t d~livr6e conform6ment
aux prescriptions du R~glement No 89 sous sa forme originale. La ou les
valeurs(l) exprim6es en kmn/h dans un rectangle indique(nt) la vitesse fixe
laquelle le vehicule est limit, et la plage de vitesses fixees auxquelles le
v~hicule peut 5tre limit6.
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Modile C

f002439_

I 31 011628-,

a = 8 mm min

La marque d'homologation ci-dessus, apposge sur un v~hicule, indique

que ce dernier a ete homologu6 aux Pays-Bas (E4), en application des

Reglements No 89 et No 31 (2) . Les deux premiers chiffres de ces num6ros

indiquent que, aux dates ou ces homologations ont 6ti accordees. le
Reglement No 31 comprenait deja la sirie 01 d'amendements et le Riglement

No 89 6tait sous sa forme originale. La ou les valeurs (1) exprim6e(s)

en km/h dans un rectangle indique(nt) la vitesse fix6e a laquelle le v6hicule

est limit6 et la plage de vitesses auxquelles le vihicule peut 6tre limite.

Notes

(1) Elle(s) peut(peuvent) Ctre inscrite(s) apris le reste de la marque,

une fois connu le nom du pays ou le v~hicule sera immatricule, et varier sans
entrainer la modification du type du vehicule.

(2) Ce num6ro n'est donne qu'a titre d'exemple.
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Annexe 5

PRESCRIPTIONS CONCERNANT LES ESSAIS ET LES PERFORMANCES

1. ESSAIS DE LIMITATION DE LA VITESSE

A la requate du demandeur, les essais doivent itre effectuis
conform6ment i l'un des paragraphes 1.1, 1.2 ou 1.3 ci-dessous.

1.1 Mesure sur piste d'essai

1.1.1 Pr6paration du v~hicule

1.1.1.1 Un vihicule repr6sentatif du type de v~hicule homologuer, ou
un DLV repr~sentatif du type de DLV, selon le cas, doit 6tre
soumis au service technique.

1.1.1.2 Les riglages du moteur du v6hicule d'essai, notamment de
l'alimentation en carburant (carburateur ou injection), doivent
etre conformes aux sp6cifications du constructeur du vihicule.

1.1.1.3 Les pneumatiques doivent itre rod~s et gonfles'a la pression
pr~conis6e par le constructeur.

1.1.1.4 La masse du v6hicule doit correspondre a la masse a vide
d6clarie par le constructeur.

1.1.2 Caract~ristiques de la Piste d'essai

1.1.2.1 Le revitement de la piste d'essai doit etre de nature i
permettre de rouler i vitesse stabilis6e et exempt de toute
irr6gulariti. Sa d~clivit6 ne doit pas d~passer 2 % et ne doit
pas varier de plus de 1 %, 1'exception des effets du bombement.

1.1.2.2 La piste d'essai doit Etre exempte d'eau stagnante, de neige ou
de verglas.

1.1.3 Conditions atmosph~rigues

1.1.3.1 La vitesse moyenne du vent, mesur~e i une hauteur d'au moins I m
au-dessus du niveau du sol, doit 9tre inferieure a 6 m/s, avec
des rafales ne d~passant pas 10 m/s.

1.1.4 Essai d'acc4liration (voir figure ci-aprs)

1.1.4.1 Alors qu'il roule a une vitesse inferieure de 10 km/h a la
vitesse fix6e, le v~hicule doit &tre acc 16r6 autant que
possible, en exergant une pression franche sur la p6dale
d'accelerateur. Cette pression doit Ztre maintenue pendant
au moins 30 secondes, apris stabilisation de la vitesse du
v~hicule. La vitesse instantan6e du vihicule doit atre
enregistr6e pendant l'essai, afin d'6tablir la courbe de
variation de la vitesse en fonction du temps, ainsi que pendant
la mise en service de la fonction de limitation de vitesse ou
du DLV, selon le cas. La vitesse doit 6tre mesuree avec une
precision de . I % et le temps 0,1 s pros.
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1.1.4.2 L'essai est consid6r6 comme satisfaisant si les conditions
suivantes sont satisfaites :

1.1.4.2.1 La vitesse stabilisde atteinte par le v6hicule ne doit pas &tre
sup6rieure i la vitesse fixee. Cependant, une tol6rance de 5 %
de la valeur de Vfix, ou de 5 km/h, si cette seconde valeur est
plus 6lev6e, est admise.

1.1.4.2.2 Quand la vitesse stabilis6e est atteinte pour la premiere fois

1.1.4.2.2.1 La vitesse maximale ne doit pas dipasser la vitesse stabilisee
de plus de 5 %;

1.1.4.2.2.2 Le gradient de vitesse ne doit pas d6passer 0,5 m/s
2 
pendant

une dur6e sup~rieure L 0,1 s; et

1.1.4.2.2.3 La vitesse stabilis~e specifiee au paragraphe 1.4.2.3 doit 6tre
atteinte au plus tard 10 secondes apres que la vitesse stablise
eut 6t6 atteinte pour la premiere fois.

1.1.4.2.3 Une fois que la stabilisation de la vitesse a 6t6 obtenue

1.1.4.2.3.1 la vitesse ne doit pas varier de plus de 4 % ou de plus
de 2 km/h, si cette seconde valeur est superieure;

1.1.4.2.3.2 le gradient de vitesse ne doit pas d~passer 0,2 m/s
2 
pendant

une dur6e supdrieure i 0,1 s;

1.1.4.3.3.3 la vitesse stabilise (Vstab) est la vitesse moyenne calcul6e
pendant une duree minimale de 20 secondes commenant 10 secondes
aprLs que la vitesse stabilis6e eut 6t6 atteinte pour la
premi;re fois;

1.1.4.2.4. les essais en acceleration doivent etre effectues et les
crit~res d'homologaton verifi6s pour chaque rapport de
demultiplication en permettant, en th~orie, le d6passement de la
vitesse limite fixee.

Vitesse

30 s m, n.

1.05 Vstab
Vmax._

0.9 V fix mx

Temps

Vmax est la vitesse maximale atteinte par le v~hicule
pendant la premiere demi-p6riode de la courbe

Figure
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1.1.5 Methode d'essai vitesse constante

1.1.5.1 Le vihicule doit itre amen6 en pleine accdliration jusqu'. la
vitesse constante, puis strictement maintenu a cette vitesse sur
un tronqon de la piste d'essai d'au moins 400 m3tres. La vitesse
moyenne du v6hicule doit itre mesurge sur ledit tronqon, la
premi6re fois dans un sens, et la seconde fois dans 1'autre sens
en suivant la mime proc6dure. Pour obtenir la vitesse stabilisde
sur l'ensemble de l'essai, on calcule la moyenne des deux
vitesses moyennes relevies. L'ensemble de l'essai, y compris le
calcul de la vitesse stabilisde doit itre r6p6t6 cinq fois. La
vitesse doit 6tre mesur~e avec une pr6cision de ± 1 % et le
temps i 0,1 3 pres.

1.1.5.2 Les essais sont juges satisfaisants si les conditions suivantes
sont remplies :

1.1.5.2.1 pendant les essais la vitesse stabilisie obtenue ne doit jamais
d6passer la vitesse fix6e. Cependant, une toldrance de 5 % de
la valeur fix6e ou de 5 km/h. si cette seconde valeur est plus
6levde, est admise;

1.1.5.2.2 1'6cart entre les vitesses stabiljsges obtenues durant les
essais doit 6tre infdrieur ou 6gal 1 3 km/h;

1.1.5.2.3 les essais vitesse constante doivent 6tre effectues et les
crit~res d'homologation varifids pour chaque rapport de
dmultiplication en permettant, en thdorie, le d6passement de
la vitesse limite fixe.

1.2 Essais au banc & rouleaux

1.2.1 Caract6ristigues du banc & rouleaux

L'inertie de la masse du v~hicule doit 6tre reproduite sur le
banc & rouleaux avec une pr6cision de + 10 %. La vitesse du
v6hicule doit 6tre mesurie avec une precision de ± 1 %, et le
temps & 0,1 s pris.

1.2.2 Mthode d'essai d'acc6l6ration

1.2.2.1 La puissance absorbie par le frein durant l'essai doit 6tre
ragl6e de maniire & correspondre & la r6sistance i l'avancement
du vahicule i la(aux) vitesse(s) d'essai. Cette puissance, qui
peut itre calcu16e, doit itre r6gl6e avec une pr6cision
de + 10 %. A la demande du constructeur sollicitant
l'homologationo et avec l'accord de l'autorit6 comp6tente.
la puissance absorbie peut aussi itre r6glge & 0.4 Pmax (Pmax
etant la puissance maximale du moteur). Alors qu'il roule a une
vitesse infarieure de 10 km/h i la vitesse fix6e, le v6hicule
doit 6tre accl6r6 au maximum des possibilit6s du moteur, en
appuyant a fond sur la pedale d'accelerateur. Cette pression
doit itre maintenue pendant au mons 20 secondes, aprLs
stabilisation de la vitesse du v6hicule. La vitesse instantan6e
du vdhicule doit itre enregistr6e pendant l'essai, afin
d'etablir la courbe de variation de la vitesse en fonction du
temps, pendant la mise en service de la fonction de limitation
de vitesse ou du DLV, selon le cas.
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1.2.2.2 Les essais sont jugs satisfaisants si les prescriptions du
paragraphe 1.1.4.2 et de ses alin~as sont satisfaites.

1.2.3 Mfthode d'essai vitesse constante

1.2.3.1 Le v4hicule doit 6tre plac6 sur le banc rouleaux. Les crit~res
d'homologation suivants devraient 6tre satisfaits pour une
puissance absorb6e par le banc rouleaux passant
progresSivement de la puissance maximale Pmax a une valeur egale
a 0,2 Pmax. Ii convient d'enregistrer les valeurs de la vitesse
dans la plage complite de la puissance definie ci-dessus. La
vitesse maximale du vehicule doit etre determinee dans cette
plage. II convient de r~peter cinq fois 1'essai et les mesures
ci-dessus.

1.2.3.2 Les essais sont jug6s satisfaisants si les prescriptions du
paragraphe 1.1.5.2 et de ses alin6as sont satisfaites.

1.3 Essai au banc d'essai pour moteur

Cette proc6dure d'essai ne peut itre utilis6e que si le
demandeur arrive i convaincre les services techniques que cette
m~thode 6quivaut aux essais sur piste.

2. ESSAI DENDURANCE

La fonction de limitation de la vitesse ou le DLV, selon le cas,
doit itre sownis i l'essai d'endurance prescrit ci-dessous.
Cependant, le demandeur peut en itre dispensi s'il est en mesure
de d6montrer que son mat~riel r6siste aux effets du
vieillissement.

2.1 Le DLV est sownis i un certain nombre de cycles de
fonctionnement sur un banc d'essai simulant la position et les
mouvements que seraient ceux du DLV sur le v6hicule.

2.2 Un cycle de fonctionnement est assur6 au moyen d'un systime de
commande fourni par le constructeur. Le diagramme du cycle est
il1ustri ci-dessous

Vitesse
(en km/h)

1 cycle

v

S temps

to ti 2 t 4 1 5 t6 C7 '8

t- t, t t t4 - t, t6 - t7  temps mis pour effectuer cette operation

tI - t2 = 2 secondes

t3 - t4 = 1 seconde

t5 - t6 = 2 secondes

t7 - t8 = I seconde
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Cinq types de conditionnement sont d~finis ci-apr~s. Les
6chantillons de DLV, du mame type que celui faisant l'objet
d'une demande d'homologation, doivent 6tre soumis aux
conditionnements, conform6ment au tableau ci-apras :

ler 2ime 3ime 46me
DLV DLV DLV DLV

Conditionnement 1 X

Conditionnement 2 X

Conditionnement 3 X

Conditionnement 4 X

Conditionnement 5 X

2.2.1 Conditionnement I essais temparature ambiante (20 C ± 2 'C).

Nombre de cycles 50 000.

2.2.2 Conditionnement 2 essais a haute temp6rature

2.2.2.1 Composants 6lectroniques

Les cycles de fonctionnement des composants 6lectroniques doivent
se d6rouler en totalitL dans une 6tuve, k une temp6rature de
65 °C + 5 *C.
Nombre de cycles : 12 500.

2.2.2.2 Composants m6caniques

Les cycles de fonctionnement des composants m6caniques doivent se
d6rouler en totalit6 dans une 6tuve, i une temp6rature de
100 *C - 5 *C.
Nombre de cycles 12 500.

2.2.3 Conditionnement 3 essais a basse tempirature

Dans 1'6tuve utilis6e pour le conditionnement 2, une temp6rature
de - 20 *C + 5 *C est maintenue pendant toute la duree des cycles
de fonctionnement.
Nombre de cycles 12 500.

2.2.4 Conditionnement 4 essai au brouillard salin.
(Ce conditionnement est r6serv6 aux composants exposas
l'environnement routier.)

Les cycles de fonctionnement du dispositif doivent se d~rouler
dans un caisson a atmosphire saline. La concentration en chlorure
de sodium est de 5 % et la temp6rature interne de 35 'C + 2 *C.
Nombre de cycles 12 500.

2.2.5 Conditionnement 5 essai de vibrations

2.2.5.1 Le DLV est mont6 de la mame fagon que sur le v6hicule.
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2.2.5.2 Les vibrations sinusoidales doivent 6tre appliqu~es dans les
trois plans. Le balayage logarithmique dolt 6tre de I octave par
minute.

2.2.5.2.1 Premier essai : gamme de fr6quence 10 - 24 Hz,
amplitude : + 2 mm.

2.2.5.2.2 Second essai : gamme de fr6quence 24 - 1 000 Hz, pour les
composants montes sur le chassis et la cabine; entr6e : 2,5 9.
Pour les composants mont6s sur le moteur; entree : 5 g.

2.3 Criteres d'homologation des essais d'endurance

2.3.1 A l'issue des essais d'endurance, le DLV ne doit rien avoir perdu
de son efficaciti en ce qui concerne la vitesse fix6e;

2.3.2 Cependant, si le DLV tombe en panne pendant les essais
dendurance, un second dispositif peut itre soumis aux essais
d'endurance consid~ris, i la requite du demandeur.

Textes authentiques du R~glement: anglais etfranais.

Enregistri d'office le Jer octobre 1992.
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ENTREtE EN VIGUEUR d'amendements au R~glement no 161, * (Prescriptions uniformes
relatives ai l'homologation des ceintures de sicuriti et syst~mes de retenue pour les
occupants adultes des v~hicules as moteur) annex6 A I'Accord du 20 mars 1958 concer-
nant I'adoption de conditions uniformes d'homologation et la reconnaissance r6cipro-
que de I'homologation des &tuipements et pi~ces de v6hicules A moteur

Les amendements avaient 6t6 propos6s par le Gouvernement italien et communiqu6s
par le Secr6taire g6ndral aux Parties contractantes le 4 mai 1992. Ils sont entr6s en vigueur
le 4 octobre 1992, conform~ment au paragraphe 1 de i'article 12 de l'Accord.

Le texte des amendements (Rev.l/Add.15/Rev.3/Amend.l - Complgment 4 g la
sirie 04) se lit comme suit:

Paragraphe 6.4.1.2.3, ajouter A la fin:

<< Toutefois, si le dispositif d'adaptation en hauteur est constitu6 par l'ancrage lui-
meme, ainsi que les dispositions du R~glement no 14 l'autorisent, le service technique
charg6 des essais peut, s'il le d6sire, appliquer les dispositions du paragraphe 7.7.1 ci-
apres >>.

Textes authentiques des amendements : anglais etfran(ais.

Enregistri d'office le 4 octobre 1992.

1 Nations Unies, Recueides Traitis, vol. 756, p. 233; vol. 820, p. 421; vol. 893, p. 340; vol. 1153, p. 436; vol. 1413,
no A-4789; vol. 1499, no A-4789; vol. 1506, no A-4789; vol. 1527, no A-4789, et vol. 1548, no A-4789.

* Dans le volume 756, du Recueil des Traitis des Nations Unies, les appels de notes faisant partie du texte
authentique sont des ast6risques, * 6tant le premier appel de note sur une page.
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ADH1tSION A l'Accord du 20 mars 1958 concernant l'adoption de conditions uniformes
d'homologation et la reconnaissance r6ciproque de I'homologation des 6quipements et
pi~ces de v6hicules moteur

Instrument diposg le:

6 octobre 1992

GRhCE

(Avec effet au 5 d6cembre 1992.)

Enregistrg d'office le 6 octobre 1992.
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No. 5158. CONVENTION RELATING
TO THE STATUS OF STATELESS PER-
SONS. DONE AT NEW YORK, ON
28 SEPTEMBER 1954'

SUCCESSION

Notification received on:

12 October 1992

CROATIA

(With effect from 8 October 1991, the date
of the succession of State.)

Registered ex officio on 12 October 1992.

I United Nations, Treaty Series, vol. 360, p. 177; for
subsequent actions, see references in Cumulative Indexes
Nos. 4, 5, and 7 to 18, as well as annex A in volumes 1334,
1341, 1516, 1530 and 1679.

No 5158. CONVENTION RELATIVE AU
STATUT DES APATRIDES. FAIT A
NEW YORK, LE 28 SEPTEMBRE 19541

SUCCESSION

Notification revue le:

12 octobre 1992

CROATIE

(Avec effet au 8 octobre 1991, date de la
succession d'Etat.)

Enregistrj d'office le 12 octobre 1992.

I Nations Unies, Recueil des Traitds, vol. 360, p. 177;
pour les faits ultArieurs, voir les r~fdrences donnes dans
les Index cumulatifs nos 4,5, et 7 A 18, ainsi que l'annexe A
des volumes 1334, 1341, 1516, 1530 et 1679.
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No. 7247. INTERNATIONAL CONVEN-
TION FOR THE PROTECTION OF
PERFORMERS, PRODUCERS OF
PHONOGRAMS AND BROAD-
CASTING ORGANISATIONS. DONE
AT ROME, ON 26 OCTOBER 19611

ACCESSION

Instrument deposited on:

6 October 1992

GREECE

(With effect from 6 January 1993.)

Registered ex officio on 6 October 1992.

United Nations, Treaty Series, vol. 496, p. 43; for sub-
sequent actions, see references in Cumulative Indexes
Nos. 7, 8, and 10 to 18, as well as annex A in volumes
1131, 1138, 1316, 1317, 1324, 1360, 1397, 1406, 1429, 1439,
1458, 1465, 1484, 1539, 1541, 1547, 1548, 1647, 1656 and
1678.

Vol. 1691, A-7247

No 7247. CONVENTION INTERNA-
TIONALE SUR LA PROTECTION DES
ARTISTES INTERPRiETES OU EXt-
CUTANTS, DES PRODUCTEURS DE
PHONOGRAMMES ET DES ORGA-
NISMES DE RADIODIFFUSION.
FAITE A ROME, LE 26 OCTOBRE 19611

ADHESION

Instrument ddposg le:

6 octobre 1992

GRACE

(Avec effet au 6janvier 1993.)

Enregistri d'office le 6 octobre 1992.

I Nations Unies, Recueil des Trairs, vol. 496, p. 43;
pour les faits ultdrieurs, voir les r6fdrences donnes dans
les Index cumulatifs nOS 7, 8, et 10 A 18, ainsi que l'an-
nexeA des volumes 1131, 1138, 1316, 1317, 1324, 1360,
1397, 1406, 1429, 1439, 1458, 1465, 1484, 1539, 1541, 1547,
1548, 1647, 1656 et 1678.
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No. 7310. VIENNA CONVENTION ON
DIPLOMATIC RELATIONS. DONE AT
VIENNA, ON 18 APRIL 19611

No. 7525. CONVENTION ON CON-
SENT TO MARRIAGE, MINIMUM AGE
FOR MARRIAGE AND REGISTRA-
TION OF MARRIAGES. OPENED FOR
SIGNATURE ATNEW YORK ON 10DE-
CEMBER 19621

SUCCESSIONS

Notifications received on:

12 October 1992

CROATIA

(With effect from 8 October 1991, the date
of the succession of State.)

Registered ex officio on 12 October 1992.

1 United Nations, Treaty Series, vol. 500, p. 95; for sub-
sequent actions, see references in Cumulative Indexes
Nos. 7 to 18, as well as annex A in volumes 1102, 1110,
1130, 1137, 1139, 1140, 1141, 1147, 1155, 1161, 1197, 1198,
1202, 1207, 1213, 1223, 1225, 1236, 1247, 1252, 1256, 1262,
1272, 1279, 1288, 1300, 1314, 1368, 1389, 1390, 1423, 1427,
1434, 1435, 1437, 1438, 1439, 1440, 1444, 1455, 1457, 1462,
1463, 1480, 1484, 1486, 1492, 1543, 1569, 1574, 1606, 1607,
1647, 1653, 1662, 1665, 1668, 1679, 1685, 1686 and 1688.

2 Ibid., vol. 521, p. 231; for subsequent actions, see ref-
erences in Cumulative Indexes Nos. 7, 9 to 12, 15, 16
and 18, as well as annex A in volumes 1146; 1297, 1300,
1315, 1455, 1516, 1639 and 1679.

No 7310. CONVENTION DE VIENNE
SUR LES RELATIONS DIPLOMATI-
QUES. FAITE A VIENNE, LE 18 AVRIL
19611

No 7525. CONVENTION SUR LE CON-
SENTEMENT AU MARIAGE, L'AGE
MINIMUM DU MARIAGE ET L'EN-
REGISTREMENT DES MARIAGES.
OUVERTE A LA SIGNATURE A NEW
YORK LE 10 DtCEMBRE 19622

SUCCESSIONS

Notifications refues le:

12 octobre 1992

CROATIE

(Avec effet au 8 octobre 1991, date de la
succession d'Etat.)

Enregistri d'office le 12 octobre 1992.

1 Nations Unies, Recueil des Trait~s, vol. 500, p. 95;
pour les faits ultdrieurs, voir les r~f6rences donn6es dans
les Index cumulatifs nos 7 A 18, ainsi que l'annexe A des
volumes 1102, 1110, 1130, 1137, 1139, 1140, 1141, 1147,
1155, 1161, 1197, 1198, 1202, 1207, 1213, 1223, 1225, 1236,
1247, 1252, 1256, 1262, 1272, 1279, 1288, 1300, 1314, 1368,
1389, 1390, 1423, 1427, 1434, 1435, 1437, 1438, 1439, 1440,
1444, 1455, 1457, 1462, 1463, 1480, 1484, 1486, 1492, 1543,
1569, 1574, 1606, 1607, 1647, 1653, 1662, 1665, 1668, 1679,
1685, 1686 et 1688.

2 Ibid., vol. 521, p. 231; pour les faits ult6rieurs, voir les
r6f6rences donn6es dans les Index cumulatifs nOS 7, 9 A 12,
15, 16 et 18, ainsi que l'annexe A des volumes 1146, 1297,
1300, 1315, 1455, 1516, 1639 et 1679.
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No. 7826. AGREEMENT BETWEEN THE GOVERNMENT OF THE UNITED KING-
DOM OF GREAT BRITAIN AND NORTHERN IRELAND AND THE GOV-
ERNMENT OF THE REPUBLIC OF FINLAND FOR AIR SERVICES BETWEEN
AND BEYOND THEIR RESPECTIVE TERRITORIES. SIGNED AT LONDON, ON
25 MARCH 1965'

EXCHANGE OF NOTES CONSTITUTING AN AGREEMENT
2 AMENDING THE ABOVE-MENTIONED

AGREEMENT (WITH ANNEX). HELSINKI, 13 APRIL AND 17 JUNE 1992

Authentic text: English.

Registered by Finland on 20 October 1992.

1

The Ambassador of Great Britain in Helsinki
to the Minister for Foreign Affairs of Finland

Helsinki, 13 April 1992

Your Excellency,

I have the honour to refer to the Agreement between the Government of the United
Kingdom of Great Britain and Northern Ireland and the Government of the Republic of
Finland for Air Services between and beyond their respective Territories, done at London
on 25 March 19651 ("the Agreement") and to discussions which have recently taken place
between representatives of the two Governments.

As a result of these discussions, I have the honour to propose that the Agreement shall
be amended by the addition, after Article 10 of the Agreement, of a new Article on Aviation
Security to be numbered Article 10 bis, the text of which is set out in the Annex to this Note.

If the foregoing proposal is acceptable to the Republic of Finland, I have the honour to
suggest that this Note, together with its Annex and Your Excellency's Reply to that effect
shall, in accordance with Article 13 of the Agreement, constitute an Agreement between our
two Governments which shall enter into force on the date of your Reply.

I avail myself of this opportunity to renew to Your Excellency the assurances of my
highest consideration.

G. N. SMITH
Ambassador

'United Nations, Treaty Series, vol. 539, p. 103.

2 Came into force on 17 June 1992, the date of the note in reply, in accordance with the provisions of the said notes.
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ANNEX

Article 10 Bis

(1) The assurance of safety for civil aircraft, their passengers and crew being a fun-
damental pre-condition for the operation of international air services, the Contracting Par-
ties reaffirm that their obligations to each other to provide for the security of civil aviation
against acts of unlawful interference form an integral part of this Agreement. The Con-
tracting Parties shall in particular act in conformity with the aviation security provisions of
the Convention on Offences and Certain Other Acts Committed on Board Aircraft, signed
at Tokyo on 14 September 1963,1 the Convention for the Suppression of Unlawful Seizure
of Aircraft, signed at The Hague on 16 December 19702 and the Convention for the Suppres-
sion of Unlawful Acts against the Safety of Civil Aviation, signed at Montreal on 23 Sep-
tember 1971.

3

(2) The Contracting Parties shall provide upon request all necessary assistance to each
other to prevent acts of unlawful seizure of civil aircraft and other unlawful acts against the
safety of such aircraft, their passengers and crew, airports and air navigation facilities, and
any other threat to the security of civil aviation.

(3) The Contracting Parties shall, in their mutual relations, act in conformity with the
aviation security provisions applicable to the Parties and established by the International
Civil Aviation Organization and designated as Annexes to the Convention on International
Civil Aviation signed at Chicago on 7 December 1944,4 and shall require that operators of
aircraft of their registry, operators who have their principal place of business or permanent
residence in their territory, and the operators of airports in their territory, act in conformity
with such aviation security provisions.

(4) Each Contracting Party shall ensure that effective measures are taken within its
territory to protect aircraft, to screen passengers and their carry-on items, and to carry out
appropriate checks on crew, cargo (including hold baggage) and aircraft stores prior to and
during boarding or loading and that those measures are adjusted to meet increases in threats
to the security of civil aviation. Each Contracting Party agrees that its airlines may be re-
quired to observe the aviation security provisions referred to in paragraph (3) required by
the other Contracting Party, for entrance into, departure from, or while within, the territory
of that other Contracting Party. Each Contracting Party shall also act favourably upon any
request from the other Contracting Party for reasonable special security measures to meet
a particular threat.

(5) When an incident or threat of an incident of unlawful seizure of civil aircraft or
other unlawful acts against the safety of such aircraft, their passengers and crew, airports or
air navigation facilities occurs, the Contracting Parties shall assist each other by facilitating
communications and other appropriate measures intended to terminate as rapidly as possi-
ble commensurate with minimum risk to life such incident or threat thereof.

(6) When a Contracting Party has reasonable grounds to believe that the other Con-
tracting Party has departed from the provisions of this Article, the first Contracting Party
may request immediate consultations with the other Contracting Party. Failure by the Con-
tracting Parties to reach a satisfactory resolution of the matter within 15 days from the date
of receipt of such request shall constitute grounds for withholding, revoking, limiting or
imposing conditions on the operating authorisations or technical permissions of an airline or
airlines of the other Contracting Party. When justified by an emergency, a Contracting Party
may take interim action prior to the expiry of 15 days.

I United Nations, Treaty Series, vol. 704, p. 219.
2 Ibid., vol. 860, p. 105.
3 

Ibid., vol. 974, p. 177, and vol. 1217, p. 404 (corrigendum to volume 974).
4 Ibid., vol. 15, p. 295. For the texts of the Protocols amending this Convention, see vol. 320, pp. 209 and 217; vol. 418,

p. 161; vol. 514, p. 209; vol. 740, p. 21; vol. 893, p. 117; vol. 958, p. 217; vol. 1008, p. 213, and vol. 1175, p. 297.
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II

The Minister for Foreign Affairs of Finland to the Ambassador
of Great Britain in Helsinki

Helsinki, 17 June 1992

Your Excellency,

I have the honour to refer to your Note number 44/92 of 13 April 1992 which reads as
follows:

[See note I]

In reply, I have the honour to confirm that the proposal in the above Note is acceptable
to the Government of the Republic of Finland, who therefore agree that your Note, together
with its Annex and this Reply shall, in accordance with Article 13 of the Agreement, consti-
tute an Agreement between our two Governments which shall enter into force on the date
of this Reply.

I avail myself of this opportunity to renew to Your Excellency the assurances of my
highest consideration.

PAAVA VXYRYNEN
Minister for Foreign Affairs
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[TRADUCTION - TRANSLATION]

No 7826. ACCORD ENTRE LE GOUVERNEMENT DU ROYAUME-UNI DE
GRANDE-BRETAGNE ET D'IRLANDE DU NORD ET LE GOUVERNEMENT
DE LA RItPUBLIQUE DE FINLANDE RELATIF AUX SERVICES AtRIENS
ENTRE LES TERRITOIRES DES DEUX PAYS ET AU-DELA. SIGNt A LON-
DRES, LE 25 MARS 19651

ECHANGE DE NOTES CONSTITUANT UN ACCORD 2 MODIFIANT L'ACCORD SUSMENTIONNE
(AVEC ANNEXE). HELSINKI, 13 AVRIL ET 17 JUIN 1992

Texte authentique : anglais.

Enregistrd par la Finlande le 20 octobre 1992.

1

L'Ambassadeur de Grande-Bretagne e Helsinki
au Ministre des affaires 6trang~res de Finlande

Helsinki, le 13 avril 1992

Monsieur le Ministre,

J'ai l'honneur de me r6f6rer i l'Accord entre le Gouvernement du Royaume-Uni de
Grande-Bretagne et d'Irlande du Nord et le Gouvernement de ]a R6publique de Finlande
relatif aux services a6riens entre les territoires des deux pays et au-deli sign6 A Londres le
25 mars 19651 (<< l'Accord >>), et aux r6cents entretiens entre des repr6sentants des deux
Gouvemements.

Suite A ces entretiens, je propose que l'Accord soit modifi6 par l'insertion, apr~s 'arti-
cle 10, d'un nouvel article sur la s6curit6 a6rienne qui sera l'article 10 bis et dont le texte
figure dans I'annexe A la pr6sente note.

Je propose que si la proposition qui pr6cbde rencontre 'agr6ment de la R6publique de
Finlande, la pr6sente note, avec son annexe, et votre r6ponse dans le mPme sens constituent,
entre nos deux Gouvernements, conform6ment A l'article 13 de l'Accord, un Accord qui
entrera en vigueur A la date de votre r6ponse.

Je saisis cette occasion, etc.

L'Ambassadeur,

G. N. SMITH

I Nations Unies, Recueil des Traitds, vol. 539, p. 103.

2 Entr6 en vigueur le 17 juin 1992, date de la note de r6ponse, conform6ment aux dispositions desdites notes.
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ANNEXE

Article 10 bis

1. La garantie de la sdcurit6 des adronefs civils, de leurs passagers et de leurs 6qui-
pages dtant une condition fondamentale de 1'exploitation des services adriens internatio-
naux, les Parties contractantes rdaffirment que leurs obligations rdciproques d'assurer la
sdcurit6 de l'aviation civile contre des actes d'intervention illdgale constituent une partie
intdgrante du prdsent Accord. Les Parties contractantes se conformeront en particulier aux
dispositions concernant la sdcurit6 adrienne figurant sans la Convention relative aux infrac-
tions et A certains autres actes survenant A bord des a6ronefs signe A Tokyo le 14 septembre
19631, de la Convention pour la rdpression de la capture illicite d'adronefs signde A La Haye
le 16 ddcembre 19702 et de la Convention pour la rdpression d'actes illicites dirigds contre la
sdcurit6 de l'aviation civile signe A Montrdal le 23 septembre 19713.

2. Chacune des Parties contractantes accordera A l'autre, sur sa demande, toute
l'aide ndcessaire afin de prdvenir les actes illdgaux visant A la capture d'adronefs civils ainsi
que les autres actes illdgaux prdjudiciables A la sdcurit6 desdits adronefs, de leurs passagers
et des membres de leur 6quipage, comme des adroports et des installations de navigation
adrienne, de mPme que toute autre menace A l'6gard de la sdcurit6 de l'aviation civile.

3. Dans leurs relations mutuelles, les Parties contractantes agiront conformdment aux
dispositions concernant la sdcurit6 adronautique - dans la mesure oi) elles sont applicables
aux Parties - adoptdes par l'Organisation de l'aviation civile internationale en tant qu'an-
nexes A la Convention relative A l'aviation civile intemationale signde A Chicago le 7 d6-
cembre 19444. Elles veilleront A ce que les exploitants d'adronefs inscrits A leur registre
national, les exploitants dont le siege principal ou la rdsidence permanente se trouve sur leur
territoire et les exploitants d'adroports situds sur leur territoire se conforment auxdites dis-
positions touchant la sdcurit6 de l'aviation civile.

4. Chacune des Parties contractantes veillera A ce que des mesures efficaces soient
prises sur son territoire afin de protdger les adronefs et de contrtler les passagers et leurs
bagages A main et de soumettre aux vdrifications voulues les membres d'6quipage, la car-
gaison (y compris les bagages de soute) et les provisions de bord avant et pendant l'embar-
quement ou le chargement, et A ce que ces mesures soient renforcdes pour faire face A l'ac-
croissement des menaces A l'6gard de la sdcurit6 de l'aviation civile. Chacune des Parties
contractantes est convenue que ses entreprises pourront 8tre tenues de respecter les dispo-
sitions relatives A la sdcurit6 adronautique - visdes au paragraphe 3 - imposdes par l'autre
Partie contractante en ce qui concerne l'entrde ou le sjour sur son territoire ou le ddpart de
ce territoire. En outre, chacune des Parties contractantes donnera une suite favorable A toute
demande de l'autre Partie contractante l'invitant A prendre des mesures de sdcurit6 spdciales
raisonnables pour faire face A une menace particuli6re.

5. En cas d'incident prenant la forme de la capture illgale d'adronefs civils, ou de tout
autre acte illdgal compromettant la sdcurit6 desdits adronefs, de leurs passagers et des mem-
bres de leur 6quipage, comme celle d'adroports ou d'installations de navigation adrienne, ou
en cas de menace de tels incidents, les Parties contractantes se pr~teront mutuellement assis-
tance en facilitant les communications et en prenant toute autre mesure appropride pour
mettre fin aussi rapidement que possible et avec le minimum de risques A l'incident ou A la
menace en question.

6. Lorsque l'une des Parties contractantes aura des motifs raisonnables de croire que
l'autre Partie contractante ne s'est pas conformde aux dispositions du prdsent article, elle
pourra lui demander d'entamer immdiatement des consultations. Si les Parties contrac-

I Nations Unies, Recueil des Traitis, vol. 704, p. 219.
2 Ibid., vol. 

860, p. 105.
3 Ibid., vol. 974, p. 177, et vol. 1217, p. 40 4 

(rectificatif au volume 974).
4 Ibid., vol. 15, p. 295. Pour les textes des Protocoles amendant cette Convention, voir vol. 320, pp. 

20 9 
et 217; vol. 418,

p. 161; vol. 514, p. 209; vol. 740, p. 21; vol. 893, p. 117; vol. 958, p. 217; vol. 1008, p. 213, et vol. 1175, p. 29 7
.
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tantes ne rdussissent pas A rdsoudre la question de mani~re satisfaisante dans les 15 jours
qui suivent la date A laquelle la demande de consultations a 6td reque, elles seront fond6es
A suspendre ou annuler les autorisations d'exploitation ou les permis techniques d'une ou
plusieurs entreprises de transport a6rien de l'autre Partie contractante ou encore A les sou-
mettre A certaines conditions ou restrictions. En cas d'urgence, une Partie contractante
pourra prendre des mesures int6rimaires avant l'expiration du dflai de 15 jours.

Vol. 1691, A-7826
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II

Le Ministre des affaires jtrangres de Finlande

a l'Ambassadeur de Grande-Bretagne ai Helsinki

Helsinki, le 17 juin 1992

Monsieur le Ministre,

J'ai l'honneur de me rdfdrer A votre note no 44/92, en date du 13 avril 1992, qui se lit
comme suit:

[Voir note I]

En r6ponse, j'ai le plaisir de vous confirmer que la proposition contenue dans votre note
rencontre l'agr6ment du Gouvernement de la R6publique de Finlande, qui par cons6quent
accepte que votre note, avec son annexe, et la pr6sente r~ponse constituent entre nos deux
Gouvernements, conform6ment A l'article 13 de l'Accord, un Accord qui entrera en vigueur
h la date de la pr6sente r6ponse.

Je saisis cette occasion, etc.

Le Ministre des affaires 6trang~res,

PAAVA VXYRYNEN

Vol. 1691, A-7826
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No. 8638. VIENNA CONVENTION ON
CONSULAR RELATIONS. DONE AT
VIENNA, ON 24 APRIL 19631

SUCCESSION

Notification received on:

12 October 1992

CROATIA

(With effect from 8 October 1991, the date
of the succession of State.)

Registered ex officio on 12 October 1992.

I United Nations, Treaty Series, vol. 596, p. 261; for
subsequent actions, see references in Cumulative Indexes
Nos. 9 to 18, as well as annex A in volumes 1108, 1110,
1136, 1137, 1139, 1141, 1155,1157,1172,1194,1198, 1242,
1252, 1279, 1288, 1310, 1314, 1332, 1333, 1365, 1366, 1413,
1423, 1434, 1444, 1463, 1464, 1479, 1480, 1481, 1484, 1486,
1509, 1516, 1526, 1529, 1540, 1543, 1549, 1583, 1591, 1606,
1607, 1647, 1651, 1653, 1662, 1665, 1668, 1674, 1679, 1685,
1686, 1688 and 1689.

No 8638. CONVENTION DE VIENNE
SUR LES RELATIONS CONSULAI-
RES. FAITE A VIENNE, LE 24 AVRIL
19631

SUCCESSION

Notification revue le:

12 octobre 1992

CROATIE

(Avec effet au 8 octobre 1991, date de la
succession d'Etat.)

Enregistrg d'office le 12 octobre 1992.

I Nations Unies, Recueil des Traitis, vol. 596, p. 261;
pour les faits ult6rieurs, voir les r~fdrences donnes dans
les Index cumulatifs nos 9 A 18, ainsi que l'annexe A des
volumes 1108, 1110, 1136, 1137, 1139, 1141, 1155, 1157,
1172, 1194, 1198, 1242, 1252, 1279, 1288, 1310, 1314, 1332,
1333, 1365, 1366, 1413, 1423, 1434, 1444,1463, 1464, 1479,
1480, 1481, 1484, 1486, 1509, 1516, 1526, 1529, 1540,1543,
1549, 1583, 1591, 1606, 1607, 1647, 1651, 1653, 1662, 1665,
1668, 1674, 1679, 1685, 1686, 1688 et 1689.

Vol. 1691, A-8638
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No. 8791. PROTOCOL RELATING TO
THE STATUS OF REFUGEES. DONE
AT NEW YORK, ON 31 JANUARY 19671

SUCCESSION

Notification received on:

12 October 1992

CROATIA

(With effect from 8 October 1991, the date
of the succession of State.)

Registered ex officio on 12 October 1992.

ACCESSION

Instrument deposited on:

15 October 1992

CAMBODIA

(With effect from 15 October 1992.)

Registered ex officio on 15 October 1992.

I United Nations, Treaty Series, vol. 606, p. 267; for
subsequent actions, see references in Cumulative Indexes
Nos. 9 to 18, as well as annex A in volumes 1102, 1108,
1119, 1122, 1155, 1160, 1161, 1165, 1172, 1182, 1202, 1225,
1236, 1241, 1247, 1248, 1249, 1256, 1259, 1261, 1289, 1312,
1331, 1332, 1369, 1379, 1380, 1381, 1386, 1413, 1418, 1421,
1430, 1436, 1462, 1466, 1487, 1526, 1530, 1567, 1577, 1646,
1651, 1656, 1669, 1679 and 1685.

Vol 1691, A-8791

No 8791. PROTOCOLE RELATIF AU
STATUT DES RP-FUGII S. FAIT A NEW
YORK, LE 31 JANVIER 19671

SUCCESSION

Notification revue le:

12 octobre 1992

CROATIE

(Avec effet au 8 octobre 1991, date de la
succession d'Etat.)

Enregistri d'office le 12 octobre 1992.

ADHESION

Instrument deposg le:

15 octobre 1992

CAMBODGE

(Avec effet au 15 octobre 1992.)

Enregistri d'office le 15 octobre 1992.

1 Nations Unies, Recueil des Traitds, vol. 606, p. 267;
pour les faits ult6rieurs, voir les r6fdrences donn6es dans
les Index cumulatifs nos 9 A 18, ainsi que l'annexe A des
volumes 1102, 1108, 1119, 1122, 1155, 1160, 1161, 1165,
1172, 1182, 1202, 1225, 1236, 1241, 1247, 1248, 1249, 1256,
1259, 1261, 1289, 1312, 1331, 1332, 1369, 1379, 1380, 1381,
1386, 1413, 1418, 1421, 1430, 1436, 1462, 1466, 1487, 1526,
1530, 1567, 1577, 1646, 1651, 1656, 1669, 1679 et 1685.



United Nations - Treaty Series * Nations Unies - Recueil des Traitis

No. 9464. INTERNATIONAL CONVEN-
TION ON THE ELIMINATION OF ALL
FORMS OF RACIAL DISCRIMINA-
TION. OPENED FOR SIGNATURE AT
NEW YORK ON 7 MARCH 1966'

No. 10823. CONVENTION ON THE
NON-APPLICABILITY OF STATU-
TORY LIMITATIONS TO WAR CRIMES
AND CRIMES AGAINST HUMANITY
ADOPTED BY THE GENERAL AS-
SEMBLY OF THE UNITED NATIONS
ON 26 NOVEMBER 19682

SUCCESSIONS

Notifications received on:

12 October 1992

CROATIA

(With effect from 8 October 1991, the date
of the succession of State.)

Registered ex officio on 12 October 1992.

I United Nations, Treaty Series, vol. 660, p. 195; for
subsequent actions, see references in Cumulative Indexes
Nos. 10 to 18, as well as annex A in volumes 1119, 1120,
1136, 1138, 1146, 1151, 1155, 1161,1205,1247,1249, 1256,
1260, 1263, 1271, 1272, 1279, 1286, 1293, 1295, 1297, 1310,
1314, 1321, 1329, 1338, 1341, 1344, 1347, 1349, 1350, 1351,
1355, 1356, 1358, 1380, 1408, 1509, 1516, 1520, 1525, 1527,
1540, 1541, 1542, 1543, 1545, 1558, 1563, 1564, 1567, 1569,
1606, 1651, 1653, 1671, 1678, 1679 and 1681.

2 Ibid., vol. 754, p. 73; for subsequent actions, see ref-
erences in Cumulative Index Nos. 12 to 14, and 16, as well
as annex A in volumes 1120,1256,1314, 1324, 1334, 1379,
1387, 1436, 1455, 1530, 1653, 1671 and 1679.

No 9464. CONVENTION INTERNA-
TIONALE SUR L'ILIMINATION DE
TOUTES LES FORMES DE DISCRI-
MINATION RACIALE. OUVERTE A
LA SIGNATURE A NEW YORK LE
7 MARS 19661

No 10823. CONVENTION SUR L'M-
PRESCRIPTIBILITt DES CRIMES DE
GUERRE ET DES CRIMES CONTRE
L'HUMANITt. ADOPTIE PAR L'AS-
SEMBLtE GtNRALE DES NA-
TIONS UNIES LE 26 NOVEMBRE 19681

SUCCESSIONS

Notifications reues le:

12 octobre 1992

CROATIE

(Avec effet au 8 octobre 1991, date de la
succession d'Etat.)

Enregistr, d'office le 12 octobre 1992.

I Nations Unies, Recued des Trairs, vol. 660, p. 195;
pour les faits ult6rieurs, voir les r6fdrences donn6es dans
les Index cumulatifs nos 10 A 18, ainsi que 'annexe A des
volumes 1119, 1120, 1136, 1138, 1146, 1151, 1155, 1161,
1205, 1247, 1249,1256, 1260, 1263, 1271, 1272, 1279, 1286,
1293, 1295, 1297, 1310, 1314, 1321, 1329, 1338, 1341, 1344,
1347, 1349, 1350, 1351, 1355, 1356, 1358, 1380, 1408, 1509,
1516, 1520, 1525, 1527, 1540, 1541, 1542, 1543, 1545, 1558,
1563, 1564,1567, 1569, 1606, 1651, 1653, 1671, 1678, 1679
et 1681.

2 Ibid., vol. 754, p. 73; pour les faits ult6rieurs, voir les
r6f6rences donn6es dans les Index cumulatifs nos 12 bi 14,
et 16, ainsi que l'annexe A des volumes 1120, 1256, 1314,
1324, 1334, 1379, 1387, 1436, 1455, 1530, 1653, 1671 et
1679.

Vol. 1691, A-9464. 10823
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No. 12310. CONSULAR CONVENTION BETWEEN THE REPUBLIC OF FINLAND
AND THE POLISH PEOPLE'S REPUBLIC. SIGNED AT HELSINKI ON 2 JUNE
19711

EXCHANGE OF LETTERS CONSTITUTING AN AGREEMENT
2 

AMENDING THE ABOVE-MEN-

TIONED CONVENTION. HELSINKI, 26 JUNE 1992

Authentic text: English.

Registered by Finland on 20 October 1992.

I

The Ambassador of Poland in Helsinki to the Minister
for Foreign Affairs

Helsinki, June 26, 1992

Your Excellency,

I have the honour to communicate that the Government of Poland, with reference to
the Agreement on Consular Relations between the Republic of Poland and the Republic of
Finland concluded on June 2, 1971,' is prepared to extend the possibilities of consular activ-
ities provided by the said Agreement and to agree that the Parties may for that purpose
accept as honorary consuls (honorary consuls general, honorary consuls and honorary vice-
consuls) also persons who are citizens of the receiving State. The provisions relating to
honorary consuls in the Vienna Convention on Consular Relations concluded on April 24,
1963, 3 shall apply to such consuls with the reservations the Parties have made.

If the above is acceptable to Your Excellency's Government, may I suggest that this
letter, together with Your Excellency's affirmative reply, constitute an agreement between
the Government of the Republic Poland and the Government of the Republic of Finland
which enters into force on August 1, 1992.

Accept, Excellency, the assurance of my highest consideration.

ANDRZEJ POTWOROWSKI

'United Nations, Treaty Series, vol. 858, p. 97.
2

Came into force by the exchange of letters, with effect from 1 August 1992, in accordance with the provisions of

the said letters.
3 United Nations, Treaty Series, vol. 596, p. 261.

Vol. 1691, A-12310
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II

The Letter of the Minister for Foreign Affairs of Finland

to the Ambassador of Poland in Helsinki

Helsinki, 26 June 1992

Your Excellency,
I have the honour to acknowledge receipt of Your letter No. 1048 92 of 26 June 1992

which reads as follows:

[See note I]

I hereby confirm that the provisions contained in the above letter are acceptable to the
Government of the Republic of Finland; thus Your Excellency's letter together with this
reply shall constitute an agreement between the Government of the Republic of Finland and
the Government of the Republic of Poland which shall enter into force on 1 August 1992.

Accept, Excellency, the assurance of my highest consideration.

PAAVO VXYRYNEN

Vol. 1691, A-12310
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[TRANSLATION - TRADUCTION]

No 12310. CONVENTION CONSULAIRE ENTRE LA RLtPUBLIQUE DE FIN-
LANDE ET LA RPUBLIQUE POPULAIRE DE POLOGNE. SIGNEE A HEL-
SINKI LE 2 JUIN 19711

ECHANGE DE LETTRES CONSTITUANT UN ACCORD 2 MODIFIANT LA CONVENTION SUSMEN-
TIONNEE. HELSINKI, 26 JUIN 1992

Texte authentique: anglais.

Enregistri par la Finlande le 20 octobre 1992.

I

Lettre de l'Ambassadeur de Pologne ez Helsinki au Ministre
des Affaires itrangeres de la R~publique de Finlande

Helsinki, le 26 juin 1992

Monsieur le Ministre,
Me rfrant A la Convention consulaire entre la Rdpublique de Pologne et la Rdpublique

de Finlande, signde le 2 juin 19711, j'ai l'honneur de vous faire savoir que le Gouvernement
de la Pologne est dispos6 A dlargir les possibilit~s d'activitds consulaires pr~vues par ladite
Convention et de convenir qu'A cet effet, les Parties peuvent 6galement reconnalitre comme
consuls honoraires (consuls g~n6raux honoraires, consuls honoraires et vice-consuls hono-
raires) des ressortissants de l'Etat de rdsidence. Les dispositions de la Convention de Vienne
sur les relations consulaires, du 24 avril 19633, s'appliqueront A ces consuls, moyennant les
r6serves formuldes par les Parties.

Si les dispositions qui prdcedent correspondent aux vues de votre Gouvemement, je
propose que la prsente lettre et la rdponse affirmative de Votre Excellence soient con-
sidr es comme constituant, entre le Gouvemement de la Rdpublique de Pologne et le Gou-
vemement de la R~publique de Finlande, un accord en la matire entrant en vigueur le
1er ao,3t 1992.

Veuillez agrder, etc.

ANDRZEJ POTWOROWSKI

I Nations Unies, Recueil des Traitis, vol. 858, p. 97.
2 Entr6en vigueur par I'6change delettres, avec effetau Ilaott 1992, conform6ment aux dispositions desdites lettres.
3 Nations Unies, Recueides Traitds, vol. 596, p. 261.
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II

Lettre du Ministre des Affaires gtrangres de Finlande
6 I'Ambassadeur de Pologne bi Helsinki

Helsinki, le 26 juin 1992

Monsieur I'Ambassadeur,

J'ai l'honneur d'accuser r6ception de votre lettre no 10 48 92 du 26 juin 1992, ainsi
conque:

[Voir note I]

Je confirme que les dispositions 6noncdes dans la lettre ci-dessus ont l'agr6ment du
Gouvemement de la Rdpublique de Finlande. En consdquence, votre lettre et la pr6sente
r6ponse constitueront, entre le Gouvernement de la R6publique de Finlande et le Gouverne-
ment de la R6publique de Pologne, un Accord qui entrera en vigueur le Ier aoct 1992.

Veuillez agr6er, etc.

PAAVO VXYRYNEN

Vol. 1691, A-12310
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No. 14531. INTERNATIONAL COVENANT ON ECONOMIC, SOCIAL AND CUL-
TURAL RIGHTS. ADOPTED BY THE GENERAL ASSEMBLY OF THE UNITED
NATIONS ON 16 DECEMBER 19661

No. 14668. INTERNATIONAL COVENANT ON CIVIL AND POLITICAL RIGHTS.
ADOPTED BY THE GENERAL ASSEMBLY OF THE UNITED NATIONS ON
16 DECEMBER 19662

No. 14861. INTERNATIONAL CONVENTION ON THE SUPPRESSION AND PUN-
ISHMENT OF THE CRIME OF APARTHEID. ADOPTED BY THE GENERAL
ASSEMBLY OF THE UNITED NATIONS ON 30 NOVEMBER 19733

No. 15410. CONVENTION ON THE PREVENTION AND PUNISHMENT OF
CRIMES AGAINST INTERNATIONALLY PROTECTED PERSONS, INCLUDING
DIPLOMATIC AGENTS. ADOPTED BY THE GENERAL ASSEMBLY OF THE
UNITED NATIONS, AT NEW YORK, ON 14 DECEMBER 19734

SUCCESSIONS

Notifications received on:

12 October 1992

CROATIA

(With effect from 8 October 1991, the date of the succession of State.)
Registered ex officio on 12 October 1992.

1 United Nations, Treaty Series, vol. 993, p. 3; for subsequent actions, see references in Cumulative Indexes Nos. 16
to 18, as well as annex A in volumes 1103, 1106, 1120, 1132, 1136, 1138, 1144, 1151, 1161, 1181, 1197, 1202, 1203, 1207,
1211, 1213, 1214, 1216, 1218, 1225, 1249, 1256, 1259, 1271, 1286, 1289, 1299, 1312, 1329, 1333, 1334, 1354, 1357, 1360,
1390, 1397, 1409, 1421, 1422, 1434, 1455, 1482, 1490, 1505, 1545, 1551, 1556, 1563, 1564, 1578, 1580, 1598, 1607, 1649,
1651, 1653, 1654, 1660, 1663, 1669, 1671, 1673, 1675, 1676, 1678, 1679, 1685, 1688 and 1690.

2 Ibid, vol. 999, p. 171; vol. 1057, p. 407 (rectification of authentic Spanish text); vol. 1059, p. 451 (corrigendum
to vol. 999); for subsequent actions, see references in cumulative Indexes Nos. 17 and 18, as well as annex A in
volumes 1103, 1106, 1120,1130, 1131, 1132, 1136, 1138, 1141, 1144,1147, 1150, 1151, 1161, 1181, 1195, 1197, 1199, 1202,
1203, 1205, 1207, 1211, 1213, 1214, 1216, 1218, 1222, 1225, 1249, 1256, 1259, 1261, 1272, 1275, 1276, 1279, 1286, 1289,
1291, 1295, 1296, 1299, 1305, 1308, 1312, 1314, 1316, 1324, 1328, 1329, 1333, 1334, 1338, 1339, 1344, 1347, 1348, 1349,
1351, 1352, 1354, 1356, 1357, 1358, 1360, 1365, 1379, 1387, 1389, 1390, 1392, 1393, 1399, 1403, 1404, 1408, 1409, 1410,
1413, 1417, 1419, 1421, 1422, 1424, 1427, 1429, 1434, 1435, 1436, 1437, 1438, 1439, 1441, 1443, 1444, 1455, 1457, 1458,
1462, 1463, 1464, 1465, 1475, 1477, 1478, 1480, 1482, 1484, 1485, 1487, 1488, 1490, 1491, 1492, 1495, 1498, 1499, 1501,
1502, 1505, 1506, 1508, 1510, 1512, 1513, 1515, 1520, 1522, 1525, 1527, 1530, 1533, 1534, 1535, 1540, 1543, 1545, 1548,
1551, 1555, 1556, 1557, 1562, 1563, 1564, 1567, 1570, 1577, 1578, 1579, 1580, 1582, 1593, 1598, 1607, 1637, 1639, 1642,
1643, 1647, 1649, 1650, 1651, 1653, 1654, 1660, 1663, 1665, 1667, 1669, 1671, 1672, 1673, 1675, 1676, 1678, 1679, 1681,
1685, 1688 and 1690.

3 Ibid., vol. 1015, p. 243; for subsequent actions, see references in Cumulative Indexes Nos. 17 and 18, as well as
annex A in volumes 1102,1106,1110,1120,1126,1138, 1146,1147,1151, 1155, 1161, 1165, 1181, 1211, 1222,1225, 1228,
1242, 1249, 1252, 1256, 1257, 1259, 1263, 1276, 1291, 1293, 1299, 1300, 1310, 1321, 1334, 1338, 1355, 1357, 1390, 1394,
1410, 1421, 1428, 1437, 1478, 1487, 1505, 1520, 1563, 1607, 1647, 1653, 1671 and 1679.

4 lbid, vol. 1035, p. 167; for subsequent actions, see references in Cumulative Indexes Nos. 17 and 18, as well as
annex A in volumes 1102, 1106, 1110,1120,1135, 1136, 1137, 1138, 1146, 1147, 1150, 1151, 1155, 1161, 1172, 1177, 1182,
1197, 1207, 1208, 1218, 1234, 1252, 1259, 1263, 1271, 1272, 1281, 1295, 1298, 1314, 1333, 1361, 1386, 1390, 1399, 1404,
1406, 1410, 1429, 1433, 1455, 1463, 1477, 1479, 1498, 1502, 1510, 1519, 1522, 1525, 1530, 1548, 1551, 1560, 1576, 1580,
1597, 1606, 1653, 1671, 1676, 1678 and 1679.

Vol. 1691, A-14531, 14668. 14861, 15410
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No 14531. PACTE INTERNATIONAL RELATIF AUX DROITS tCONOMIQUES,
SOCIAUX ET CULTURELS. ADOPTt PAR L'ASSEMBLIE GtNtRALE DES
NATIONS UNIES LE 16 DtCEMBRE 19661

NO 14668. PACTE INTERNATIONAL RELATIF AUX DROITS CIVILS ET POLITI-
QUES. ADOPTIt PAR L'ASSEMBLtE GINtRALE DES NATIONS UNIES LE
16 DECEMBRE 19662

No 14861. CONVENTION INTERNATIONALE SUR L'tLIMINATION ET LA Rit-
PRESSION DU CRIME D'APARTHEID. ADOPTIVE PAR L'ASSEMBLEE GtNI-
RALE DES NATIONS UNIES LE 30 NOVEMBRE 19733

No 15410. CONVENTION SUR LA PRIeVENTION ET LA RLtPRESSION DES
INFRACTIONS CONTRE LES PERSONNES JOUISSANT D'UNE PROTECTION
INTERNATIONALE, Y COMPRIS LES AGENTS DIPLOMATIQUES. ADOPT-E
PAR L'ASSEMBLEE GtNtRALE DES NATIONS UNIES, A NEW YORK, LE
14 DtCEMBRE 19734

SUCCESSIONS

Notifications reCues le:

12 octobre 1992

CROATIE

(Avec effet au 8 octobre 1991, date de la succession d'Etat.)

Enregistri d'office le 12 octobre 1992.

I Nations Unies, Recueil des Traitis, vol. 993, p. 3; pour les faits ultdrieurs, voir les r6fArences donn6es dans les
Index cumulatifs nos 16 & 18, ainsi que l'annexe A des volumes 1103, 1106, 1120, 1132, 1136, 1138, 1144, 1151, 1161,
1181, 1197, 1202, 1203, 1207, 1211, 1213, 1214, 1216, 1218, 1225, 1249, 1256, 1259, 1271, 1286, 1289, 1299, 1312, 1329,
1333, 1334, 1354, 1357, 1360, 1390, 1397, 1409, 1421, 1422, 1434, 1455, 1482, 1490, 1505, 1545, 1551, 1556, 1563, 1564,
1578, 1580, 1598, 1607, 1649, 1651, 1653, 1654, 1660, 1663, 1669, 1671, 1673, 1675, 1676, 1678, 1679, 1685, 1688 et 1690.

2 Ibid., vol. 999, p. 171; vol. 1057, p. 407 (rectification du texte authentique espagnol); vol. 1059, p. 451 (rectificatif

au vol. 999); pour les faits ult6rieurs, voir les r6fdrences donn~es dans les Index cumulatifs nos 
17 et 18, ainsi que

l'annexe A des volumes 1103, 1106, 1120, 1130, 1131, 1132, 1136, 1138, 1141, 1144,1147, 1150, 1151, 1161, 1181, 1195,
1197, 1199, 1202, 1203, 1205, 1207, 1211, 1213, 1214, 1216, 1218, 1222, 1225, 1249, 1256, 1259, 1261, 1272, 1275, 1276,
1279, 1286, 1289, 1291, 1295, 1296, 1299, 1305, 1308, 1312, 1314, 1316, 1324, 1328, 1329, 1333, 1334, 1338, 1339, 1344,
1347, 1348, 1349, 1351, 1352, 1354, 1356, 1357, 1358, 1360, 1365, 1379, 1387, 1389, 1390, 1392, 1393, 1399, 1403, 1404,
1408, 1409, 1410, 1413, 1417, 1419, 1421, 1422, 1424, 1427, 1429, 1434, 1435, 1436, 1437, 1438, 1439, 1441, 1443, 1444,
1455, 1457, 1458, 1462, 1463, 1464, 1465, 1475, 1477, 1478, 1480, 1482, 1484, 1485, 1487, 1488, 1490, 1491, 1492, 1495,
1498, 1499, 1501, 1502, 1505, 1506, 1508, 1510, 1512, 1513, 1515, 1520, 1522, 1525, 1527, 1530, 1533, 1534, 1535, 1540,
1543, 1545, 1548, 1551, 1555, 1556, 1557, 1562, 1563, 1564, 1567, 1570, 1577, 1578, 1579, 1580, 1582, 1593, 1598, 1607,
1637, 1639, 1642, 1643, 1647, 1649, 1650, 1651, 1653, 1654, 1660, 1663, 1665, 1667, 1669, 1671, 1672, 1673, 1675, 1676,
1678, 1679, 1681, 1685, 1688 et 1690.

3 Ibid., vol. 1015, p. 243; pour les faits ult6rieurs, voir les r6f6rences donn6es dans les Index cumulatifs n
os 

17 et 18,
ainsi que l'annexe A des volumes 1102, 1106,1110, 1120, 1126, 1138, 1146,1147, 1151, 1155, 1161,1165, 1181, 1211, 1222,
1225, 1228, 1242, 1249, 1252, 1256, 1257, 1259, 1263, 1276, 1291, 1293, 1299, 1300, 1310, 1321, 1334, 1338, 1355, 1357,
1390, 1394, 1410, 1421, 1428, 1437, 1478, 1487, 1505, 1520, 1563, 1607, 1647, 1653, 1671 et 1679.

4 lbid, vol. 1035, p. 167; pour les faits ultdrieurs, voir les r~fdrences donn~es dans les Index cumulatifs nos 
17 et

18, ainsi que rannexe A des volumes 1102, 1106, 1110, 1120, 1135, 1136, 1137, 1138, 1146, 1147, 1150, 1151, 1155, 1161,
1172, 1177, 1182, 1197, 1207, 1208, 1218, 1234, 1252, 1259, 1263, 1271, 1272, 1281, 1295, 1298, 1314, 1333, 1361, 1386,
1390, 1399, 1404, 1406, 1410, 1429, 1433, 1455, 1463, 1477, 1479, 1498, 1502, 1510, 1519, 1522, 1525, 1530, 1548, 1551,
1560, 1576, 1580, 1597, 1606, 1653, 1671, 1676, 1678 et 1679.

Vol. 1691, A-14531, 14668, 14861, 15410
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No. 15705. CONVENTION ON ROAD
TRAFFIC. CONCLUDED AT VIENNA
ON 8 NOVEMBER 19681

ACCESSION

Instrument deposited on:

19 October 1992

LATVIA

(With effect from 19 October 1993.)

With the following declaration:

"According to paragraph 4, article 45, of the
Convention on Road Traffic, the Republic of
Latvia chooses the distinguishing sign 'LV'."

Registered ex officio on 19 October 1992.

No 15705. CONVENTION SUR LA CIR-
CULATION ROUTItRE. CONCLUE A
VIENNE LE 8 NOVEMBRE 1968'

ADHtSION

Instrument d~pos. le:

19 octobre 1992

LETTONIE

(Avec effet au 19 octobre 1993.)

Avec la d6claration suivante :

[TRADUCTION - TRANSLATION]

Conform6ment au paragraphe 4 de 'ar-
ticle 45 de la Convention sur la circulation
routi~re, la R6publique de Lettonie choisit le
signal distinctif << LV >>.

Enregistrd d'office le 19 octobre 1992.

I United Nations, Treaty Series, vol. 1042, p. 17; for I Nations Unies, Recueil des Traitis, vol. 1042, p. 17;
subsequent actions, see references in Cumulative Indexes pour les faits ultfrieurs, voir les r6f6rences donn6es dans
Nos. 17 and 18, as well as annex A in volumes 1120, 1162, les Index cumulatifs noS 17 et 18, ainsi que 1'annexe A des
1183, 1202, 1207, 1223, 1242, 1247, 1283, 1296, 1365, 1391, volumes 1120, 1162, 1183, 1202, 1207, 1223, 1242, 1247,
1393, 1403, 1422, 1439, 1444, 1456, 1459, 1492, 1518, 1551, 1283, 1296, 1365, 1391, 1393, 1403, 1422, 1439, 1444, 1456,
1591, 1607, 1655, 1656, 1679 and 1686. 1459, 1492, 1518, 1551, 1591, 1607, 1655, 1656, 1679 et

1686.

Vol. 1691, A-15705
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No. 16041. AGREEMENT ESTAB-
LISHING THE INTERNATIONAL
FUND FOR AGRICULTURAL DEVEL-
OPMENT. CONCLUDED AT ROME ON
13 JUNE 19761

ACCESSION

Instrument deposited on:

16 October 1992

NAMIBIA

(With effect from 16 October 1992.)

Registered ex officio on 16 October 1992.

I United Nations, Treaty Series, vol. 1059, p. 191; for
subsequent actions, see references in Cumulative Index
No. 18, as well as annex A in volumes 1103, 1109, 1110,
1111, 1119,1120, 1122, 1126,1127,1130, 1135, 1138, 1140,
1141, 1155, 1156, 1196, 1199, 1211, 1218, 1242, 1259, 1272,
1295, 1300, 1308, 1312, 1394, 1413, 1417, 1456, 1457, 1498,
1556, 1560, 1637, 1639 and 1686.

No 16041. ACCORD PORTANT CR1tA-
TION DU FONDS INTERNATIONAL
DE DtVELOPPEMENT AGRICOLE.
CONCLU A ROME LE 13 JUIN 19761

ADHISION

Instrument diposd le:

16 octobre 1992

NAMIBIE

(Avec effet au 16 octobre 1992.)

Enregistrg d'office le 16 octobre 1992.

I Nations Unies, Recueil des Traitds, vol. 1059, p. 191;
pour les faits ultdrieurs, voir les r6fdrences donn6es dans
l'Index cumulatif no 18, ainsi que l'annexe A des volu-
mes 1103, 1109, 1110, 1111, 1119, 1120, 1122, 1126, 1127,
1130, 1135, 1138, 1140, 1141,1155, 1156, 1196, 1199, 1211,
1218, 1242, 1259, 1272, 1295, 1300, 1308, 1312, 1394, 1413,
1417, 1456, 1457, 1498, 1556, 1560, 1637, 1639 et 1686.

Vol. 1691, A-16041
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No. 16743. CONVENTION ON ROAD
SIGNS AND SIGNALS. CONCLUDED
AT VIENNA ON 8 NOVEMBER 19681

ACCESSION

Instrument deposited on:

19 October 1992

LATVIA

(With effect from 19 October 1993.)

With the following declaration under 46 (2):

"According to paragraph 2, Article 46, of the
Convention on Road Signs and Signals, the
Republic of Latvia declares that it chooses
the model B, 2a as a stop sign ... [and] the
model Aa as a danger warning sign."

Registered ex officio on 19 October 1992.

I United Nations, Treaty Series, vol. 1091, p. 3; for sub-
sequent actions, see references in Cumulative Index
No. 18, as well as annex A in volumes 1120, 1155, 1161,
1175, 1207, 1247, 1296, 1365, 1389, 1393, 1403, 1439, 1444,
1492, 1518, 1520, 1526, 1551, 1591, 1655, 1656 and 1686.

No 16743. CONVENTION SUR LA SI-
GNALISATION ROUTItRE. CON-
CLUE A VIENNE LE 8 NOVEMBRE
19681

ADHtSION

Instrument diposi le:

19 octobre 1992

LETTONIE

(Avec effet au 19 octobre 1993.)

Avec la d6claration suivante en vertu du
paragraphe 2 de l'article 46 :

[TRADUCTION - TRANSLATION]

Conform6ment au paragraphe 2 de l'arti-
cle 46 de la Convention sur la signalisation
routi~re, la R6publique de Lettonie d6clare
choisir le modele B, 2a comme signal d'ar-
ret. .. [et] le modele Aa comme signal d'aver-
tissement de danger.

Enregistri d'office le 19 octobre 1992.

1 Nations Unies, Recued des Traitds, vol. 1091, p. 3;
pour les faits ultdrieurs, voir les r6fdrences donn6es dans
l'index cumulatif no 18, ainsi que l'annexe A des volu-
mes 1120, 1155, 1161, 1175, 1207, 1247, 1296, 1365, 1389,
1393, 1403, 1439, 1444, 1492, 1518, 1520, 1526, 1551, 1591,
1655, 1656 et 1686.

Vol. 1691, A-16743
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No. 18232. VIENNA CONVENTION ON
THE LAW OF TREATIES. CON-
CLUDED AT VIENNA ON 23 MAY 1969'

SUCCESSION

Notification received on:

12 October 1992

CROATIA

(With effect from 8 October 1991, the date
of the succession of State.)

Registered ex officio on 12 October 1992.

I United Nations, Treaty Series, vol. 1155, p. 331, and
annex A in volumes 1197, 1223, 1237, 1261, 1268, 1272,
1329, 1393, 1405. 1423, 1425, 1426, 1438, 1458, 1460, 1463,
1464, 1474, 1477, 1482, 1491, 1504, 1509, 1510, 1513, 1517,
1523, 1526, 1543, 1547, 1551, 1558, 1563, 1564, 1568, 1569,
1580, 1592, 1653, 1662, 1679 and 1686.

No 18232. CONVENTION DE VIENNE
SUR LE DROIT DES TRAITtS. CON-
CLUE A VIENNE LE 23 MAI 19691

SUCCESSION

Notification revue le:

12 octobre 1992

CROATIE

(Avec effet au 8 octobre 1991, date de la
succession d'Etat.)

Enregistr' d'office le 12 octobre 1992.

1 Nations Unies, Recueil des Traitds, vol. 1155, p. 331,
et annexe A des volumes 1197, 1223, 1237, 1261, 1268,
1272, 1329, 1393, 1405, 1423, 1425, 1426, 1438, 1458, 1460,
1463, 1464, 1474,1477, 1482, 1491, 1504, 1509, 1510, 1513,
1517, 1523, 1526, 1543, 1547, 1551, 1558, 1563, 1564, 1568,
1569, 1580, 1592, 1653, 1662, 1679 et 1686.

Vol. 1691. A-18232
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No. 20378. CONVENTION ON THE
ELIMINATION OF ALL FORMS OF
DISCRIMINATION AGAINST
WOMEN. ADOPTED BY THE GEN-
ERAL ASSEMBLY OF THE UNITED
NATIONS ON 18 DECEMBER 19791

ACCESSION

Instrument deposited on:

15 October 1992

CAMBODIA

(With effect from 14 November 1992.)

Registered ex officio on 15 October 1992.

I United Nations, Treaty Series, vol. 1249, p. 13, and
annex A in volumes 1249, 1252, 1253, 1254, 1256, 1257,
1259, 1261, 1262, 1265, 1272, 1284, 1286, 1287, 1288, 1291,
1299, 1302, 1312, 1314, 1316, 1325, 1332, 1343, 1346, 1348,
1350, 1351, 1357, 1361, 1363, 1368, 1374, 1379, 1387, 1389,
1390, 1394, 1398, 1399, 1400, 1401, 1402, 1403, 1404, 1405,
1406, 1408, 1413, 1416, 1417, 1422, 1423, 1426, 1430, 1433,
1434, 1436, 1437, 1443, 1444, 1457, 1458, 1459, 1460,1477,
1484, 1501, 1518, 1522, 1523, 1525, 1526, 1527, 1530, 1542,
1549, 1551, 1555, 1566, 1567, 1568, 1569, 1577, 1591, 1598,
1606, 1607, 1639, 1642, 1651, 1653, 1660, 1669, 1671, 1673,
1676, 1678, 1679, 1688 and 1690.

Vol. 1691, A-20378

No 20378. CONVENTION SUR L'tLI-
MINATION DE TOUTES LES FORMES
DE DISCRIMINATION ,A L'EGARD
DES FEMMES. ADOPTEE PAR L'AS-
SEMBLItE GtNtRALE DES NA-
TIONS UNIES LE 18 DtCEMBRE 19791

ADHESION

Instrument ddpos6 le:

15 octobre 1992

CAMBODGE

(Avec effet au 14 novembre 1992.)
Enregistrd d'office le 15 octobre 1992.

I Nations Unies, Recueides Traitds, vol. 1249, p. 13, et
annexe A des volumes 1249, 1252, 1253, 1254, 1256, 1257,
1259, 1261, 1262, 1265, 1272, 1284, 1286, 1287, 1288, 1291,
1299, 1302, 1312, 1314, 1316, 1325, 1332, 1343, 1346, 1348,
1350, 1351, 1357, 1361,1363, 1368,1374, 1379,1387, 1389,
1390, 1394, 1398, 1399,1400, 1401, 1402, 1403,1404, 1405,
1406, 1408, 1413, 1416,1417, 1422, 1423, 1426,1430, 1433,
1434, 1436, 1437, 1443,1444, 1457, 1458, 1459, 1460, 1477,
1484, 1501, 1518,1522,1523,1525,1526, 1527,1530, 1542,
1549, 1551, 1555,1566,1567, 1568,1569, 1577,1591, 1598,
1606, 1607, 1639, 1642, 1651, 1653, 1660, 1669, 1671, 1673,
1676, 1678, 1679, 1688 et 1690.
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No. 20669. PROTOCOL TO THE AGREE-
MENT ON THE IMPORTATION OF
EDUCATIONAL, SCIENTIFIC AND
CULTURAL MATERIALS OF 22 NO-
VEMBER 1950. CONCLUDED AT NAI-
ROBI ON 26 NOVEMBER 19761

ACCESSION

Instrument deposited on:

2 October 1992

SPAIN

(With effect from 2 April 1993.)

With the following declaration:

No 20669. PROTOCOLE A L'ACCORD
POUR L'IMPORTATION D'OBJETS DE
CARACTItRE tDUCATIF, SCIENTIFI-
QUE ET CULTUREL DU 22 NOVEM-
BRE 1950. CONCLU A NAIROBI LE
26 NOVEMBRE 19761

ADHESION

Instrument ddposd le:

2 octobre 1992

ESPAGNE

(Avec effet au 2 avril 1993.)

Avec la ddclaration suivante:

[SPANISH TEXT - TEXTE ESPAGNOL]

"Espafia, acogi6ndose a lo dispuesto en el prrafo 16 del Protocolo, no se considerari
obligada por lo establecido en la Parte f y la Parte IV del Protocolo, asf como en sus Anexos
C.1, F, G y H."

[TRANSLATION]

Pursuant to article 16 of the Protocol, Spain
shall not be bound by parts II and IV and
annexes C. 1, F, G and H of the Protocol

Registered ex officio on 2 October 1992.

'United Nations, Treaty Series, vol. 1259, p. 3, and
annex A in volumes 1279, 1300, 1302, 1358, 1404, 1413,
1417, 1436, 1455, 1527, 1530, 1543, 1669, 1673, 1675 and
1679.

[TRADUCTION]

Conform6ment au paragraphe 16, l'Espa-
gne ne sera pas li6e par les parties H et IV et
les annexes C. 1, F, Get H du Protocole.

Enregistri d'office le 2 octobre 1992.

1 Nations Unies, Recuei des Traits, vol. 1259, p. 3, et
annexe A des volumes 1279, 1300, 1302, 1358, 1404, 1413,
1417, 1436, 1455, 1527, 1530, 1543, 1669, 1673, 1675 et
1679.

Vol. 1691, A-20669



446 United Nations - Treaty Series 9 Nations Unies - Recueil des Trait6s 1992

No. 21135. AGREEMENT ON COOPER-
ATION IN ASTROPHYSICS. SIGNED
AT SANTA CRUZ DE LA PALMA, CA-
NARY ISLANDS, ON 26 MAY 19791

ACCESSION

Instrument deposited with the Govern-
ment of Spain on:

27 April 1988

FRANCE

(With effect from 2 July 1992.)

Certified statement was registered by
Spain on I October 1992.

' United Nations, Treaty Series, vol. 1282, p. 2, and

annex A in volumes 1314, 1335 and 1669.

Vol. 1691, A-21135

NO 21135. ACCORD DE COOPtRATION
EN MATL RE D'ASTROPHYSIQUE.
SIGNIt A SANTA CRUZ DE LA PALMA
(CANARIES) LE 26 MAI 19791

ADHESION

Instrument deposd aupr~s du Gouverne-
ment espagnol le:

27 avril 1988

FRANCE

(Avec effet au 2 juillet 1992.)

La dclaration certife a itd enregistrie
par l'Espagne le Ier octobre 1992.

1 Nations Unies, Recueil des Traitis, vol. 1282, p. 3, et
annexe A des volumes 1314, 1335 et 1669.
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No. 21593. AGREEMENT BETWEEN
THE REPUBLIC OF FINLAND AND
THE UNION OF SOVIET SOCIALIST
REPUBLICS ON CUSTOMS MAT-
TERS. SIGNED AT MOSCOW ON
24 NOVEMBER 1960'

TERMINATION (Note by the Secretariat)

The Government of Finland registered on
20 October 1992 the Agreement on trade and
economic co-operation between the Govern-
ment of the Republic of Finland and the Gov-
ernment of the Russian Federation signed at
Helsinki on 20 January 1992.2

The said Agreement, which came into force
on 10 August 1992, provides, in its article 11,
for the termination of the above-mentioned
Agreement of 24 November 1960.

(20 October 1992)

1 United Nations, Treaty Series, vol. 1300, p. 2.
2 See p. 263 of this volume.

NO 21593. ACCORD ENTRE LA RtPU-
BLIQUE DE FINLANDE ET L'UNION
DES R1fPUBLIQUES SOCIALISTES
SOVItTIQUES RELATIF AUX QUES-
TIONS DOUANItRES. SIGNE A
MOSCOU LE 24 NOVEMBRE 19601

ABROGATION (Note du Secretariat)

Le Gouvernement finlandais a enregistrd le
20 octobre 1992 l'Accord entre le Gouverne-
ment de la R6publique de Finlande et le Gou-
vernement de la F6d6ration de Russie relatif
au commerce et ; la coop6ration 6conomique
sign6 A Helsinki le 20 janvier 19922.

Ledit Accord, qui est entr6 en vigueur le
10 aofit 1992, stipule, A son article 11, l'abro-
gation de l'Accord susmentionn6 du 24 no-
vembre 1960.

(20 octobre 1992)

I Nations Unies, Recueil des Tratds, vol. 1300, p. 3.

2 Voir p. 263 du pr6sent volume.

Vol. 1691. A-21593
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No. 21618. EUROPEAN AGREEMENT
ON MAIN INTERNATIONAL TRAF-
FIC ARTERIES (AGR). CONCLUDED
AT GENEVA ON 15 NOVEMBER 19751

ACCESSION

Instrument deposited on:

16 October 1992

TURKEY

(With effect from 14 January 1993.)

Registered ex officio on 16 October 1992.

I United Nations, Treaty Series, vol. 1302, p. 91, and
annex A in volumes 1303, 1306, 1364, 1365, 1380, 1388,
1394, 1402, 1412, 1436, 1439, 1442, 1485, 1511, 1515, 1537,
1539, 1556, 1590, 1591, 1607, 1654, 1658, 1679 and 1688.

Vol. 1691. A-21618

No 21618. ACCORD EUROPtEN SUR
LES GRANDES ROUTES DE TRAFIC
INTERNATIONAL (AGR). CONCLU A
GENkVE LE 15 NOVEMBRE 19751

ADHESION

Instrument d~posj le:

16 octobre 1992

TURQUIE

(Avec effet au 14 janvier 1993.)

Enregistr6 d'office le 16 octobre 1992.

1 Nations Unies, Recued des Traitis, vol. 1302, p. 91, et
annexe A des volumes 1303, 1306, 1364, 1365, 1380, 1388,
1394, 1402, 1412, 1436, 1439, 1442, 1485, 1511, 1515, 1537,
1539, 1556, 1590, 1591, 1607, 1654, 1658, 1679 et 1688.
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No. 22376. INTERNATIONAL COFFEE AGREEMENT, 1983. ADOPTED BY THE
INTERNATIONAL COFFEE COUNCIL ON 16 SEPTEMBER 19821

THIRD EXTENSION of the above-mentioned Agreement, as modified and extended 2 (with
effect from 1 October 1992)

By resolution No. 355, adopted on 27 September 1991, the International Coffee Council,
at its 57th session held in London, decided, as contemplated in article 68 (2) of the Interna-
tional Coffee Agreement, 1983, to further extend the Agreement, which was to expire on
30 September 1992, until 30 September 1993.

In accordance with the relevant provisions of the said resolution, the International
Coffee Agreement, 1983, as further extended, remained in force between the following Par-
ticipants, which by 25 September 1992 had deposited with the Secretary-General notifica-
tions of acceptance of the extension of the Agreement or had undertaken to apply provision-
ally the Agreement, as further extended, under paragraphs 3 or 4, respectively, of resolution
No. 355, and represented at least 20 exporting Members holding a majority of the votes of
the exporting Members and at least ten importing Members holding a majority of the votes
of the importing Members:

Participant

Zimbabwe
Mexico
Brazil
Colombia
Rwanda
Venezuela
Angola
United Republic of Tanzania
Cameroon
El Salvador
Honduras
Indonesia
Zaire
Costa Rica
Kenya
Switzerland
Guinea
Jamaica
Madagascar
Cuba
India
Guatemala
Belgium

Acceptance
of the extension
of the Agreement

as further extended
(paragraph 3

of resolution No. 355)

25 November
16 December
12 February
28 February

3 March
3 April
7 April

10 April
24 April
13 May
5 June

10 June

18 June
23 June
24 June
25 June
31 July
28 August
4 September
4 September
9 September

1991
1991
1992
1992
1992
1992
1992
1992
1992
1992
1992
1992

1992
1992
1992
1992
1992
1992
1992
1992
1992

Provisional application
of the Agreement

as further extended
(paragraph 4

of resolution No. 355)

12 June 1992

17 September 1992

I United Nations, Treaty Series, vol. 1333, p. 119, and annex A in volumes 1334,1338,1342,1344,1345,1346,1347,
1348, 1349, 1350, 1351, 1352, 1356, 1358, 1359, 1363, 1367, 1372, 1379, 1380, 1388, 1390, 1393, 1406. 1410, 1423, 1436, 1466,
1482, 1522, 1546,1547, 1548,1549,1550, 1560,1562, 1567, 1569,1571, 1573, 1579,1589,1590,1601, 1651, 1652,1653, 1654,
1655, 1658, 1662, 1665, 1669, 1677, 1681, 1686 and 1690.

2 Ibid., vol. 1547, No. A-22376, and vol. 1651, No. A-22376.
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Participant

Denmark 1
(With a declaration of non-
application to the Faeroe
Islands and Greenland.)

European Economic Community 1
France 1
Ghana
Germany 1
Greece 1
Ireland 1
Italy 1
Luxembourg
Netherlands

(For the Kingdom in Europe.)
Portugal
United Kingdom of Great Britain

and Northern Ireland
(For the United Kingdom
of Great Britain and Northern
Ireland, St. Helena, the Bailiwick
of Jersey and the Bailiwick
of Guernsey.)

Burundi 2
Malawi 2
Uganda 2
Finland 2
Norway 2
Sweden 2
Thailand 2
United States of America 2
C6te d'Ivoire 2
Dominican Republic 2,
Japan 2,

(With a declaration)*
Nigeria
Sierra Leone 2,
Spain
Viet Nam 2
Bolivia 2
Cyprus 2
Ecuador 2
Ethiopia 2
Papua New Guinea 2
Philippines 2
Sri Lanka 2
Togo

Acceptance
of the extension

of the Agreement
as further extended

(paragraph 3
of resolution No. 355)

7 September 1992

7 September 1992
7 September 1992

7 September
7 September
7 September
7 September

1992
1992
1992
1992

7 September 1992

2 September
2 September
2 September
3 September
3 September
3 September
3 September
3 September
4 September
4 September
4 September

4 September

4 September
5 September
5 September
5 September
5 September
5 September
5 September
5 September

1992

1992
1992
1992
1992
1992
1992
1992
1992

Provisional application
of the Agreement

as further extended
(paragraph 4

of resolution No. 355)

7 February 1992

17 September 1992
17 September 1992

17 September 1992

24 September 1992

24 September 1992

25 September 1992

* "In applying the provisions of the further extension of the International Coffee Agreement 1983, the Government

of Japan will implement the further extended said Agreement in accordance with the laws and regulations of Japan".
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RESOLUTION NUMBER 355

(APPROVED AT THE SIXTH PLENARY MEETING, 27 SEPTEMBER 1991)

International Cooperation on Coffee

Whereas:

Noting that 29 years of existence of international coffee agreements have demonstrated
that they have been useful and positive instruments for international cooperation;

Noting that a number of new proposals and ideas have been put forward both by Pro-
ducers and Consumers with respect to dealing both with the immediate market situation and
with the development of measures for the future organization of the market;

Noting that the political will and constructive spirit exist to examine all possible bases
for a new International Coffee Agreement to be negotiated in the near future; and

Noting that the International Coffee Agreement 1983 as extended by Resolutions num-
bers 3471 and 3522 is due to expire on 30 September 1992 and that in order to give sufficient
time both to study and implement such new proposals and ideas and to ensure that the
forum of the International Coffee Organization be maintained, it is necessary that the Inter-
national Coffee Agreement 1983 be further extended,

The International Coffee Council

Recognizes:

That the continuation of the present market situation, with real prices of coffee at their
lowest levels since the 1930s, is having a highly damaging impact on the economies of the
coffee producing countries and is jeopardizing future prospects for maintaining production
and quality, and

Resolves:

1. That the International Coffee Agreement 1983 as Extended shall be further
extended for one additional year from 1 October 1992 to 30 September 1993.

2. To establish a Working Group, open to all Members, to carry out a wide-ranging
review of all proposals and ideas on future international cooperation on coffee matters and
to report to the first ordinary session of the Council in coffee year 1991/92 and in any case
not later than the first week of April 1992. On the basis of this report the Council shall decide
on the negotiation of a new International Coffee Agreement with a view to completing it not
later than 31 December 1992.

3. That the International Coffee Agreement 1983 as Extended shall continue in force
as from 1 October 1992 in accordance with the provisions of paragraph 1 of this Resolution
among those Contracting Parties which have notified their acceptance, in accordance with
their laws and regulations, of such further extension to the Secretary-General of the United
Nations by 25 September 1992, if on that date such Contracting Parties represent at least
20 exporting Members holding a majority of the votes of the exporting Members, and at least
10 importing Members holding a majority of the votes of importing Members. The votes for
this purpose shall be calculated as at 1 July 1992. Such notifications shall be signed by the
Head of State or Government, or Minister for Foreign Affairs, or made under full powers
signed by one of the foregoing. In the case of an international organization, the notifica-
tion shall be signed by a representative duly authorized in accordance with the rules of the
Organization, or made under full powers signed by such a representative.

4. That a notification by a Contracting Party containing an undertaking to continue to
apply provisionally, in accordance with its laws and regulations, the Agreement as Extended,

I United Nations, Treaty Series, vol. 1547, No. A-22376.
2 Ibid., vol. 1651, No. A-22376.
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which is received by the Secretary-General of the United Nations not later than 25 Sep-
tember 1992, shall be regarded as equal in effect to a notification of acceptance of the further
extension of the International Coffee Agreement 1983 as Extended. Such Contracting Party
shall enjoy all the rights and assume all the obligations of a Member. However, if formal
notification of acceptance of the further one-year extension of the International Coffee
Agreement 1983 as Extended is not received by the Secretary-General of the United Nations
by 31 March 1993 or such later date as the Council may determine, such Contracting Party
shall as of that date cease to participate in the Agreement.

5. That any Contracting Party to the International Coffee Agreement 1983 as
Extended which has not made the notifications of acceptance provided for in paragraphs 3
and 4 of this Resolution, may accede to the Agreement by 31 March 1993 or such later date
as the Council may determine on condition that on depositing its instrument of accession
such Contracting Party undertakes to fulfil all its previous obligations under the Agreement
with retroactive effect from 1 October 1992.

6. That if the requirements for the continuation in force for a further period of one
year of the International Coffee Agreement 1983 as Extended have not been met in accord-
ance with the provisions of paragraphs 3 and 4 of this Resolution, those Governments which
have notified acceptance or provisional application of such further extension shall meet to
decide:

(a) Whether the Agreement should continue in force among themselves, and, if so, to
establish the conditions for the continued operation of the Organization; or

(b) Whether to make arrangements for the liquidation of the Organization in accord-
ance with the provisions of paragraph (4) of article 68 of the Agreement.

7. To request the Executive Director to convey this Resolution to the Secretary-
General of the United Nations.

Authentic texts: English and French.

Registered ex officio on 1 October 1992.

Vol 1691, A-22376
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ACCESSION to the International Coffee Agreement, 1983. Adopted by the International
Coffee Council on 16 September 1982, as further extended by the International Coffee
Council by Resolution No. 355 of 27 September 1991

Instrument deposited on:

19 October 1992

EQUATORIAL GUINEA

(With retroactive effect from 1 October 1992.)

Registered ex officio on 19 October 1992.
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No 22376. ACCORD INTERNATIONAL DE 1983 SUR LE CAFt. ADOPTE, PAR LE
CONSEIL INTERNATIONAL DU CAFt LE 16 SEPTEMBRE 19821

TROISIkME PROROGATION de l'Accord susmentionn6, tel que modifi6 et prorog62 (avec
effet au Ier octobre 1992)

Par r6solution no 355, adopt6e le 27 septembre 1991, le Conseil international du caf6,
A sa 57e session tenue h Londres, a d6cid6, conform6ment au paragraphe 2 de l'article 68
de l'Accord international sur le caf6, 1983, de proroger h nouveau l'Accord, lequel devrait
expirer le 30 septembre 1992, jusqu'au 30 septembre 1993.

Conform6ment aux dispositions pertinentes de ladite r6solution, l'Accord internatio-
nal sur le caf6, 1983, tel que prorog6 A nouveau, est rest6 en vigueur entre les Participants
suivants, lesquels au 25 septembre 1992 avaient d6posd aupr~s du Secr6taire g6n6ral des
notifications d'acceptation de la prorogation de l'Accord ou s'6taient engag6s h appliquer
provisoirement I'Accord, tel que prorog6 A nouveau, en vertu des paragraphes 3 ou 4, res-
pectivement, de la r6solution no 355, et lesquels repr6sentaient au moins 20 Membres expor-
tateurs ayant la majorit6 des voix des Membres exportateurs et au moins dix Membres
importateurs ayant la majorit6 des voix des Membres importateurs:

Participant

Zimbabwe
Mexique
Brdsil
Colombie
Rwanda
V6n6zuela
Angola
R6publique-Unie de Tanzanie
Cameroon
El Salvador
Honduras
Indon6sie
Za'fre
Costa Rica
Kenya
Suisse
Guin.e
Jamalque
Madagascar
Cuba
Inde
Guatemala
Allemagne

Acceptation
de la prorogation

de l'Accord
tel que prorogd
(paragraphe 3

de la rdsolution no 355)

25 novembre
16 d6cembre
12 f6vrier
28 f6vrier

3 mars
3 avril
7 avril

10 avril
24 avril
13 mai

5 juin
10 juin

18 juin
23 juin
24 juin
25 juin
31 juillet
28 aofit
4 septembre
4 septembre
9 septembre

17 septembre

1991
1991
1992
1992
1992
1992
1992
1992
1992
1992
1992
1992

1992
1992
1992
1992
1992
1992
1992
1992
1992
1992

Application provisoire
de l'Accord

tel que prorogd 6t nouveau
(paragraphe 4

de la risolution no 355)

12 juin

I Nations Unies, Recueil des Trairis, vol. 1333, p. 119, et annexe A des volumes 1334,1338,1342,1344,1345, 1346,
1347, 1348, 1349, 1350, 1351, 1352, 1356, 1358, 1359, 1363, 1367, 1372, 1379, 1380, 1388, 1390,1393, 1406, 1410, 1423, 1436,
1466, 1482,1522,1546,1547, 1548, 1549,1550,1560,1562, 1567,1569,1571, 1573,1579, 1589,1590,1601, 1651, 1652, 1653,
1654, 1655, 1658, 1662, 1665, 1669, 1677, 1681, 1686et 1690.

2 Ibid., vol. 1547, n
0 

A-22376, et vol. 1651, no A-22376.
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Participant

Belgique
Communaut6 6conomique

europ6enne
Danemark

(Avec une d6claration de
non-application aux iles Fdro6
et au Groenland.)

France
Ghana
Grace
Irelande
Italie
Luxembourg
Pays-Bas

(Pour le Royaume en Europe.)
Portugal
Royaume-Uni de Grande-Breta-

gne et d'Irlande du Nord
(Pour le Royaume-Uni de
Grande-Bretagne et d'Irlande
du Nord, Sainte-H61;ne,
le bailliage de Jersey et le
bailliage de Guernesey.)

Burundi
Malawi
Ouganda
Etats-Unis d'Am6rique
Finlande
Norv~ge
Su~de
Tha'lande
C6te d'Ivoire
Espagne
Japon

(Avec d6claration*)
Nig6ria
R6publique dominicaine
Sierra Leone
Viet-Nam
Bolivie
Chypre
Equateur
Ethiopie
Papouasie-Nouvelle-Guin6e
Philippines
Sri Lanka
Togo

Acceptation
de la prorogation

de IAccord
tel que prorogd
(paragraphe 3

de la rdsolution n° 355)

17 septembre 1992
17 septembre 1992

17 septembre

17 septembre
17 septembre
17 septembre

1992

1992
1992
1992

17 septembre 1992

22 septembre
22 septembre
22 septembre
23 septembre
23 septembre
23 septembre
23 septembre
23 septembre
24 septembre

24 septembre

24 septembre
24 septembre
24 septembre
25 septembre
25 septembre
25 septembre
25 septembre
25 septembre
25 septembre
25 septembre
25 septembre

1992
1992
1992
1992
1992
1992
1992
1992
1992

1992

1992
1992
1992
1992
1992
1992
1992
1992
1992
1992
1992

Application provisoire
de lAccord

tel que prorogO 4 nouveau
(paragraphe 4

de la rsolution no 355)

17 septembre 1992

7 f6vrier 1992

17 septembre 1992
17 septembre 1992

17 septembre 1992

24 septembre 1992

24 septembre 1992

* [TRADUCTION - TRANSLATION] En application des dispositions relatives A la nouvelle prorogation de 1'Accord
international de 1983 sur le caf6, le Gouvernement japonais appliquera ledit Accord tel que prorog, conform6ment aux
lois et ri~glements du Japon.
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R9SOLUTION NUMERO 355

(ADOPTfE , LA SIXIPME SEANCE PLNIhRE, LE 27 SEPTEMBRE 1991)

Coopiration intemationale en matikre de cafg

Le Conseil international du caf6

Consid6rant :

Que les accords internationaux sur le cafM, au cours des 29 ann6es de leur existence, ont
d6montr6 qu'ils constituaient des instruments utiles et positifs de coop6ration internatio-
nale;

Qu'un certain nombre de propositions et ides nouvelles ont 6t6 formuldes tant par les
Producteurs que par les Consommateurs au sujet de la maninre de r6pondre A la situation
du march6 dans l'imm6diat et de prendre des mesures en vue de l'organisation future du
march6;

Qu'il existe la volontd politique et l'esprit constructif pour examiner toutes les bases
possibles d'un nouvel Accord international sur le Caf6 A n6gocier dans le proche avenir; et

Que l'Accord international de 1983 sur le Caf6 tel que prorog6 par les R6solutions
num6ros 3471 et 3522 viendra A expiration le 30 septembre 1992 et que, afin de laisser suf-
fisamment de temps tant pour 6tudier et mettre en ceuvre ces propositions et ides nouvelles
que pour assurer le maintien du foyer constitu6 par l'Organisation internationale du Caf6, il
est n6cessaire que l'Accord international sur le Caf6 soit A nouveau prorog6,

Reconnait:
Que la poursuite de la situation actuelle du march6, dans laquelle les prix r6els du caf6

sont A leur niveau le plus bas depuis les ann6es trente, a des incidences hautement domma-
geables pour les 6conomies des pays producteurs du caf6 et menace les perspectives futures
de maintien de la production et de la qualit6, et

D6cide:
1. Que l'Accord international de 1983 sur le Caf6 tel que prorog6 sera prorog6 A nou-

veau pour un an, c'est-A-dire du ler octobre 1992 au 30 septembre 1993.
2. D'dtablir un groupe de travail ouvert A tous les Membres pour proc6der A un exa-

men approfondi de toutes les propositions et ides sur l'avenir de la coop6ration internatio-
nale en matinre de caf6 et faire rapport au Conseil A la premiere session ordinaire de l'ann6e
cafMinre 1991/92 et, en tout cas, au plus tard pendant la premiere semaine du mois d'avril
1992. En se fondant sur ce rapport, le Conseil prendra une d6cision sur la n6gociation d'un
nouvel Accord international sur le Caf6 en vue d'achever cette derninre au plus tard le 31 d6-
cembre 1992.

3. Que l'Accord international de 1983 sur le Caf6 tel que prorog6 restera en vigueur A
partir du Ir octobre 1992, conform6ment aux dispositions du paragraphe 1 de la pr6sente
R6solution, entre les Parties Contractantes qui auront notifi6 leur acceptation, conform6-
ment A leurs l6gislations et b leurs r6glementations respectives, de cette nouvelle prorogation
au Secr6taire g6n6ral de l'Organisation des Nations Unies au 25 septembre 1992 si, b cette
date, ces Parties Contractantes reprdsentent au moins 20 Membres exportateurs ayant la
majorit6 des voix des Membres exportateurs et au moins 10 Membres importateurs ayant la
majorit6 des voix des Membres importateurs. Les voix i cette fin seront calcul6es b la date
du lerjuillet 1992. Ces notifications seront sign6es par le Chef de l'Etat ou du Gouvernement
ou par le Ministre des Affaires 6trang~res ou par un mandataire ayant requ les pleins pou-
voirs pour ce faire sign6s par l'un des prdcit6s. Dans le cas d'une organisation internationale,

Nations Unies, Recuei des Traitds, vol. 1547, no A-22376.

2 Ibid., vol. 1651, no A-22376.
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la notification sera sign6e par un repr6sentant dfiment mandat6 aux termes du r~glement de
l'Organisation ou par un mandataire ayant requ les pleins pouvoirs pour ce faire signds par
ce repr6sentant.

4. Qu'une notification, par une Partie Contractante, qu'elle s'engage h appliquer provi-
soirement, conform6ment A sa 16gislation et A sa rdglementation, les dispositions de I'Accord
tel que prorog6, qui sera recue par le Secr6taire g6n6ral de l'Organisation des Nations Unies
au plus tard le 25 septembre 1992, sera consid6r6e comme de m~me effet qu'une notification
d'acceptation de la nouvelle prorogation de l'Accord international de 1983 sur le Caf6 tel
que prorog6. Ladite Partie Contractante aura tous les droits et assumera toutes les obliga-
tions d'un Membre. Toutefois, si le Secr6taire g6n6ral de l'Organisation des Nations Unies
n'a pas requ une notification officielle d'acceptation de la nouvelle prorogation d'une ann6e
de l'Accord international de 1983 sur le CafM tel que prorog6 au 31 mars 1993 ou A toute date
ult6rieure que le Conseil pourra arr~ter, ladite Partie Contractante cessera d'8tre Partie A
l'Accord A cette date.

5. Que toute Partie Contractante A l'Accord international de 1983 sur le Caf6 tel que
prorog6 qui n'a pas fait les notifications d'acceptation pr6vues dans les paragraphes 3 et 4
de la prdsente R6solution pourra adh6rer h l'Accord jusqu'au 31 mars 1993 ou jusqu'A toute
date ult6rieure que le Conseil pourra arrter A la condition que, en d6posant son instrument
d'adh6sion, cette Partie Contractante s'engage A remplir toutes les obligations pr~cddem-
ment contract6es aux termes de l'Accord, avec effet r6troactif A compter du ler octobre 1992.

6. Que, si les conditions pour le maintien en vigueur pendant une nouvelle p6riode
d'une ann6e de l'Accord international de 1983 sur le Caf6 tel que prorog6 n'ont pas td
remplies conform6ment aux dispositions des paragraphes 3 et 4 de la pr6sente R6solution,
les gouvernements qui auront notifi6 'acceptation ou l'application provisoire de cette nou-
velle prorogation se r6uniront pour d6cider:

a) Si l'Accord restera en vigueur entre eux et, dans l'affirmative, pour 6tablir les con-
ditions dans lesquelles l'Organisation continuera A fonctionner; ou

b) Pour prendre des dispositions en vue de la liquidation de l'Organisation aux termes
du paragraphe 4) de l'article 68 de l'Accord.

7. De demander au Directeur ex6cutif de transmettre la pr6sente R6solution au Secr6-
taire g6n6ral de l'Organisation des Nations Unies.

Textes authentiques: anglais etfrangais.

Enregistri d'office le Jer octobre 1992.

Vol. 1691, A-22376
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ADHtSION A l'Accord international de 1983 sur le caf6. Adoptd par le Conseil international
du caf6 le 16 septembre 1982, tel que prorog6 A nouveau par le Conseil international du
caf6 par sa r6solution no 355 du 27 septembre 1991

Instrument d6posd le:

19 octobre 1992

GUINIE IQUATORIALE

(Avec effet r6troactif au ler octobre 1992.)

Enregistr6 d'office le 19 octobre 1992.

Vol 1691, A-22376
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No. 23317. INTERNATIONAL TROPI-
CAL TIMBER AGREEMENT, 1983.
CONCLUDED AT GENEVA ON 18 NO-
VEMBER 19831

ACCESSION

Instrument deposited on:

7 October 1992

GUYANA

(With provisional effect from 7 October
1992.)

Registered ex officio on 7 October 1992.

I United Nations, Treaty Series, vol. 1393, No. 1-23317,
and annexAin volumes 1394,1397,1399,1401,1404,1408,
1411, 1417, 1419, 1421, 1422,1423, 1426,1427, 1429, 1457,
1463, 1491, 1492, 1510, 1516, 1525, 1530, 1540, 1563, 1564,
1566, 1568, 1583, 1639 and 1684.

No 23317. ACCORD INTERNATIONAL
DE 1983 SUR LES BOIS TROPICAUX.
CONCLU A GENItVE LE 18 NOVEM-
BRE 1983'

ADH1SION

Instrument ddposi le:

7 octobre 1992

GUYANA

(Avec effet A titre provisoire au 7 octobre
1992.)

Enregistrd d'office le 7 octobre 1992.

I Nations Umes, Recuei des Traitds, vol. 1393,
n* A-23317, et annexe A des volumes 1394, 1397, 1399,
1401, 1404, 1408, 1411, 1417, 1419, 1421, 1422, 1423, 1426,
1427,1429,1457,1463,1491,1492,1510,1516,1525,1530,
1540, 1563, 1564, 1566, 1568, 1583, 1639 et 1684.

Vol. 1691, A-23317
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No. 23431. CONVENTION ON SPE-
CIAL MISSIONS. ADOPTED BY THE
GENERAL ASSEMBLY OF THE
UNITED NATIONS ON 8 DECEMBER
19691

SUCCESSION

Notification received on:

12 October 1992

CROATIA

(With effect from 8 October 1991, the date
of the succession of State.)

Registered ex officio on 12 October 1992.

I United Nations, Treaty Series, vol. 1400, p. 231, and

annex A in volumes 1463, 1492, 1653 and 1679.

Vol. 1691. A-23431

No 23431. CONVENTION SUR LES
MISSIONS SPtCIALES. ADOPTtE
PAR L'ASSEMBLtE G1tNItRALE DES
NATIONS UNIES LE 8 DtCEMBRE
19691

SUCCESSION

Notification regue le:

12 octobre 1992

CROATIE

(Avec effet au 8 octobre 1991, date de la
succession d'Etat.)

Enregistr6 d'office le 12 octobre 1992.

I Nations Unies, Recuei des Traitis, vol. 1400, p. 231,
et annexe A des volumes 1463, 1492, 1653 et 1679.
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No. 23432. CONSTITUTION OF THE
UNITED NATIONS INDUSTRIAL DE-
VELOPMENT ORGANIZATION. CON-
CLUDED AT VIENNA ON 8 APRIL
19791

ACCESSION

Instrument deposited on:

1 October 1992

BOSNIA AND HERZEGOVINA

(With effect from 1 October 1992.)

Registered ex officio on 1 October 1992.

I United Nations, Treaty Series, vol. 1401, p. 3, and
annex A in volumes 1401, 1402, 1403, 1404, 1405, 1406,
1410, 1411,1412, 1413, 1417, 1419, 1421, 1423, 1425, 1426,
1427, 1428, 1434, 1436, 1437, 1439, 1441, 1458, 1478, 1484,
1488, 1491, 1501, 1504, 1563, 1564, 1647, 1653, 1660, 1674,
1676 and 1677.

No 23432. ACTE CONSTITUTIF DE
L'ORGANISATION DES NATIONS
UNIES POUR LE DtVELOPPEMENT
INDUSTRIEL. CONCLU A VIENNE
LE 8 AVRIL 1979'

ADHtSION

Instrument diposg le:
l er octobre 1992

BOSNIE-HERZ9GOVINE

(Avec effet au Ier octobre 1992.)

Enregistrj d'office le Jer octobre 1992.

1 Nations Unies, Recueil des Traits, vol. 1401, p. 3, et
annexe A des volumes 1401, 1402,1403, 1404, 1405, 1406,
1410, 1411, 1412, 1413, 1417, 1419, 1421, 1423, 1425, 1426,
1427, 1428, 1434, 1436, 1437, 1439, 1441, 1458, 1478, 1484,
1488, 1491, 1501, 1504, 1563, 1564, 1647, 1653, 1660, 1674,
1676 et 1677.

Vol 1691, A-23432
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No. 24841. CONVENTION AGAINST
TORTURE AND OTHER CRUEL, IN-
HUMAN OR DEGRADING TREAT-
MENT OR PUNISHMENT. ADOPTED
BY THE GENERAL ASSEMBLY OF
THE UNITED NATIONS ON 10 DE-
CEMBER 19841

SUCCESSION

Notification received on:

12 October 1992

CROATIA

(With effect from 8 October 1991, the date
of the succession of State. With a declaration
recognizing the competence of the Commit-
tee against torture, in accordance with arti-
cles 21 and 22.)

Registered ex officio on 12 October 1992.

ACCESSION

Instrument deposited on:

15 October 1992

CAMBODIA

(With effect from 14 November 1992.)

Registered ex officio on 15 October 1992.

1 United Nations, Treaty Series, vol. 1465, No. 1-24841,
and annex A in volumes 1477, 1480,1481,1482,1484,1486,
1487, 1499, 1505, 1508, 1509, 1510, 1511, 1512, 1514, 1515,
1520, 1522, 1523, 1525, 1527, 1530, 1541, 1543, 1545, 1546,
1547, 1548, 1551, 1554, 1557, 1560, 1566, 1577, 1578, 1579,
1582, 1588, 1606, 1607, 1642, 1644, 1649, 1651, 1653, 1654,
1656, 1669, 1671, 1673, 1676 and 1678.

Vol. 1691, A-24841

No 24841. CONVENTION CONTRE LA
TORTURE ET AUTRES PEINES OU
TRAITEMENTS CRUELS, INHU-
MAINS OU DEGRADANTS. ADOPTIVE
PAR L'ASSEMBLIE GtN1tRALE DES
NATIONS UNIES LE 10 DtCEMBRE
19841

SUCCESSION

Notification revue le:

12 octobre 1992

CROATIE

(Avec effet au 8 octobre 1991, date de la
succession d'Etat. Avec d6claration recon-
naissant la comp6tence du Comit6 contre la
torture, conform6ment aux articles 21 et 22.)

Enregistr4 d'office le 12 octobre 1992.

ADHtSION

Instrument diposi le:

15 octobre 1992

CAMBODGE

(Avec effet au 14 novembre 1992.)

Enregistri d'office le 15 octobre 1992.

1 Nations Unies, Recueji des Traitis, vol. 1465,
n

0 
1-24841, et annexe A des volumes 1477, 1480, 1481,

1482, 1484, 1486, 1487, 1499, 1505, 1508, 1509, 1510, 1511,
1512, 1514, 1515, 1520, 1522, 1523, 1525, 1527, 1530, 1541,
1543, 1545, 1546, 1547, 1548, 1551, 1554, 1557, 1560, 1566,
1577, 1578, 1579, 1582, 1588, 1606, 1607, 1642, 1644, 1649,
1651, 1653, 1654, 1656, 1669, 1671, 1673, 1676 et 1678.
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No. 25822. INTERNATIONAL CON-
VENTION AGAINST APARTHEID IN
SPORTS. ADOPTED BY THE GEN-
ERAL ASSEMBLY OF THE UNITED
NATIONS ON 10 DECEMBER 19851

SUCCESSION

Notification received on:

12 October 1992

CROATIA

(With effect from 8 October 1991, the date
of the succession of State.)

Registered ex officio on 12 October 1992.

I United Nations, Treaty Series, vol. 1500, No. 1-25822,
and annex Ain volumes 1502,1509,1516,1519, 1520,1522,
1523, 1525, 1546, 1547, 1552, 1559, 1567, 1574, 1578, 1580,
1587, 1604, 1639, 1653 and 1671.

No 25822. CONVENTION INTERNA-
TIONALE CONTRE L'APARTHEID
DANS LES SPORTS. ADOPTIE PAR
L'ASSEMBLtE GtNtRALE DES NA-
TIONS UNIES LE 10 DtCEMBRE 19851

SUCCESSION

Notification reue le:

12 octobre 1992

CROATIE

(Avec effet au 8 octobre 1991, date de la
succession d'Etat.)

Enregistri d'office le 12 octobre 1992.

1 Nations Unies, Recueil des Traits, vol. 1500,
no 1-25822, et annexe A des volumes 1502, 1509, 1516,
1519, 1520, 1522, 1523, 1525, 1546, 1547, 1552, 1559, 1567,
1574, 1578, 1580, 1587, 1604, 1639, 1653 et 1671.

Vol. 1691, A-25822
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No. 26164. VIENNA CONVENTION
FOR THE PROTECTION OF THE
OZONE LAYER. CONCLUDED AT
VIENNA ON 22 MARCH 19851

ACCESSIONS

Instruments deposited on:

2 October 1992

EL SALVADOR

(With effect from 31 December 1992.)

Registered ex officio on 2 October 1992.

9 October 1992

NIGER

(With effect from 7 January 1993.)
Registered ex officio on 9 October 1992.

16 October 1992

BARBADOS

(With effect from 14 January 1993.)

Registered ex officio on 16 October 1992.

20 October 1992

ALGERIA

(With effect from 18 January 1993.)

Registered ex officio on 20 October 1992.

1 United Nations, Treaty Series, vol. 1513, No. 1-26164,
and annex Ain volumes 1514,1515,1516,1518,1521,1522,
1523, 1524, 1527, 1530, 1535, 1540, 1541, 1543, 1545, 1546,
1547, 1551, 1552, 1555, 1557, 1560, 1562, 1563, 1564, 1568,
1570, 1573, 1576, 1579, 1580, 1583, 1590, 1596, 1598, 1642,
1644, 1650, 1656, 1667, 1676, 1678, 1679, 1681, 1684, 1685
and 1689.

Vol 1691, A-26164

No 26164. CONVENTION DE VIENNE
POUR LA PROTECTION DE LA
COUCHE D'OZONE. CONCLUE A
VIENNE LE 22 MARS 19851

ADHtSIONS

Instruments diposis le:

2 octobre 1992

EL SALVADOR

(Avec effet au 31 d6cembre 1992.)

Enregistri d'office le 2 octobre 1992.

9 octobre 1992

NIGER

(Avec effet au 7 janvier 1993.)

Enregistri d'office le 9 octobre 1992.

16 octobre 1992

BARBADE

(Avec effet au 14 janvier 1993.)

Enregistro d'office le 16 octobre 1992.

20 octobre 1992

ALGtRIE

(Avec effet au 18 janvier 1993.)
Enregistr,6 d'office le 20 octobre 1992.

I Nations Unies, Recueil des Traitds, vol. 1513,
nOI-26164, et annexe A des volumes 1514, 1515, 1516,
1518, 1521, 1522, 1523, 1524, 1527, 1530, 1535, 1540, 1541,
1543, 1545, 1546, 1547, 1551, 1552, 1555, 1557, 1560, 1562,
1563, 1564, 1568, 1570, 1573, 1576, 1579, 1580, 1583, 1590,
1596, 1598, 1642, 1644, 1650, 1656, 1667, 1676, 1678, 1679,
1681, 1684, 1685 et 1689.
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No. 26369. MONTREAL PROTOCOL ON
SUBSTANCES THAT DEPLETE THE
OZONE LAYER. CONCLUDED AT
MONTREAL ON 16 SEPTEMBER 19871

ACCESSIONS to the above-mentioned Pro-

tocol of 16 September 1987, as amended2

Instruments deposited on:

2 October 1992

EL SALVADOR

(With effect from 31 December 1992.)

Registered ex officio on 2 October 1992.

2 October 1992

NIGER

(With effect from 7 January 1993.)

Registered ex officio on 9 October 1992.

16 October 1992

BARBADOS

(With effect from 14 January 1993.)

Registered ex officio on 16 October 1992.

20 October 1992

ALGERIA

(With effect from 18 January 1993.)

Registered ex officio on 20 October 1992.

1 United Nations, Treaty Series, vol. 1522, No. 1-26369,
and annex A in volumes 1522, 1523,1525,1527, 1530,1535,
1540, 1541, 1543, 1546, 1547, 1548, 1551, 1552, 1555, 1557,
1562, 1564, 1568, 1570, 1573, 1576, 1578, 1579, 1580, 1583,
1590, 1596, 1598, 1642, 1644, 1650, 1656, 1658, 1667, 1675,
1676, 1678, 1679, 1681, 1684, 1685 and 1689.

2 Ibid., vol. 1522, No. 1-26369, and annex A in vol. 1684,
No. A-26369.

3 Ibid., vol. 1684, No. A-26369.

No 26369. PROTOCOLE DE MONT-
RtAL RELATIF A DES SUBSTANCES
QUI APPAUVRISSENT LA COUCHE
D'OZONE. CONCLU A MONTRtAL
LE 16 SEPTEMBRE 19871

ADHtSIONS au Protocole susmentionn6
du 16 septembre 1987, tel qu'amend62

Instruments diposis le:

2 octobre 1992

EL SALVADOR

(Avec effet au 31 d6cembre 1992.)

Enregistr6 d'office le 2 octobre 1992.

2 octobre 1992

NIGER

(Avec effet au 7 janvier 1993.)
Enregistr d'office le 9 octobre 1992.

16 octobre 1992

BARBADE

(Avec effet au 14 janvier 1993.)
Enregistr6 d'office le 16 octobre 1992.

20 octobre 1992

ALG9RIE

(Avec effet au 18 janvier 1993.)

Enregistrg d'office le 20 octobre 1992.

I Nations Unies, Recueil des Traitds, vol. 1522,
no 1-26369, et annexe A des volumes 1522, 1523, 1525,
1527, 1530, 1535, 1540, 1541, 1543, 1546, 1547, 1548, 1551,
1552, 1555, 1557, 1562, 1564, 1568, 1570, 1573, 1576, 1578,
1579, 1580, 1583, 1590, 1596, 1598, 1642, 1644, 1650, 1656,
1658, 1667, 1675, 1676, 1678, 1679, 1681, 1684, 1685 et
1689.

2 Ibid., vol. 1522, no 1-26369, et annexe A du volume
1684, no A-26369.

3 Ibid., vol. 1684, no A-26369.

Vol. 1691, A-26369
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ACCEPTANCE (A) and ACCESSIONS (a)
to the amendment to the Montreal Protocol
of 16 September 1987 on Substances that
Deplete the Ozone Layer, as amended,2

adopted at the Second Meeting of the Par-
ties at London on 29 June 19903

Instruments deposited on:

1 October 1992 (A)

BRAZIL

(With effect form 30 December 1992.)

Registered ex officio on 1 October 1992.

20 October 1992 (a)

ALGERIA

MAURITIUS

(With effect from 18 January 1993.)

Registered ex officio on 20 October 1992.

I United Nations, Treaty Series, vol. 1522, No. 1-26369,
and annex A in vol. 1684, No. A-26369.

2 Ibid, vol. 1684, No. A-26369.

Vol. 1691, A-26369

ACCEPTATION (A) et ADHItSIONS (a) A
l'amendement au Protocole de Montr6al
du 16 septembre 1987 relatif b des substan-
ces qui appauvrissent la couche d'ozone,
tel qu'amend62, adopt6 A la deuxi~me R6u-
nion des Parties A Londres le 29 juin 19903

Instruments ddposgs le:
ler octobre 1992 (A)

BRSIL

(Avec effet au 30 d&cembre 1992.)

Enregistri d'office le 1er octobre 1992.

20 octobre 1992 (a)

ALGtRIE

MAURICE

(Avec effet au 18 janvier 1993.)

Enregistrd d'office le 20 octobre 1992.

I Nations Unies, Recueil des Traitds, vol. 1522,
no 1-26369, et annexe A du volume 1684, no A-26369.

2 Ibid., vol. 1684, no A-26369.

1992
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No. 27531. CONVENTION ON THE
RIGHTS OF THE CHILD. ADOPTED
BY THE GENERAL ASSEMBLY OF
THE UNITED NATIONS ON 20 NO-
VEMBER 1989'

SUCCESSION

Notificatidn received on:

12 October 1992

CROATIA

(With effect from 8 October 1991, the date
of the succession of State.)

With the following reservation:

"The Republic of Croatia reserves the right
not to apply paragraph 1 of article 9 of the
Convention since the internal legislation of
the Republic of Croatia provides for the right
of competent authorities (Centres for Social
Work) to determine on separation of a child
from his/her parents without a previous judi-
cial review."

Registered ex officio on 12 October 1992.

ACCESSION

Instrument deposited on:

15 October 1992

CAMBODIA

(With effect from 14 November 1992.)

Registered ex officio on 15 October 1992.

I United Nations, Treaty Series, vol. 1577, No. 1-27531,
and annex A in volumes 1578, 1579, 1580, 1582, 1583, 1586,
1587, 1588, 1590, 1591, 1593, 1594, 1598, 1606, 1607, 1637,
1639, 1642, 1643, 1647, 1649, 1650, 1651, 1653, 1655, 1656,
1658, 1664, 1665, 1667, 1668, 1669, 1671, 1672, 1676, 1677,
1678, 1679, 1681, 1684, 1685, 1686 and 1690.

No 27531. CONVENTION RELATIVE
AUX DROITS DE L'ENFANT. ADOP-
TIE PAR L'ASSEMBLtE GtNRALE
DES NATIONS UNIES LE 20 NOVEM-
BRE 19891

SUCCESSION

Notification revue le:

12 octobre 1992

CROATIE

(Avec effet au 8 octobre 1991, date de la
succession d'Etat.)

Avec la rdserve suivante:

[TRADUCTION - TRANSLATION]

La R6publique de Croatie se r6serve le
droit de ne pas appliquer le premier para-
graphe de l'article 9 de la Convention dtant
donn6 que la l6gislation de ]a R6publique de
Croatie pr6voit le droit pour les autorit6s
comp6tentes (Centres de travail social) de se
prononcer sur la separation d'un enfant de
ses parents sans examen pr6alable par les
autorit6s judiciaires.

Enregistrd d'office le 12 octobre 1992.

ADHSION

Instrument dpos le:

15 octobre 1992

CAMBODGE

(Avec effet au 14 novembre 1992.)

Enregistri d'office le 15 octobre 1992.

1 Nations Unies, Recueil des Traitis, vol. 1577,
n- 1-2753 1, et annexe A des volumes 1578, 1579, 1580,
1582, 1583, 1586, 1587, 1588, 1590, 1591, 1593, 1594, 1598,
1606, 1607,1637, 1639, 1642, 1643, 1647, 1649, 1650, 1651,
1653, 1655, 1656, 1658, 1664, 1665, 1667, 1668, 1669, 1671,
1672, 1676, 1677, 1678, 1679, 1681, 1684, 1685, 1686 et
1690.

Vol. 1691, A-27531
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No. 27627. UNITED NATIONS CON-
VENTION AGAINST ILLICIT TRAF-
FIC IN NARCOTIC DRUGS AND
PSYCHOTROPIC SUBSTANCES. CON-
CLUDED AT VIENNA ON 20 DE-
CEMBER 1988'

ACCESSIONS

Instruments deposited on:

15 October 1992

BARBADOS

(With effect from 13 January 1993.)

Registered ex officio on 15 October 1992.

19 October 1992

KENYA

(With effect from 17 January 1993.)

Registered ex officio on 19 October 1992.

' United Nations, Treaty Series, vol. 1582, No. 1-27627,
and annex A in volumes 1587,1588,1589,1590, 1593,1597,
1598, 1606, 1639, 1641, 1642, 1649, 1653, 1654, 1655, 1656,
1658, 1660, 1662, 1663, 1665, 1671, 1672, 1676, 1677, 1679
and 1690.

Vol. 1691, A-27627

No 27627. CONVENTION DES NA-
TIONS UNIES CONTRE LE TRAFIC
ILLICITE DE STUPtFIANTS ET DE
SUBSTANCES PSYCHOTROPES.
CONCLUE A VIENNE LE 20 Dt-
CEMBRE 1988'

ADH1tSIONS

Instruments diposds le:

15 octobre 1992

BARBADE

(Avec effet au 13 janvier 1993.)

Enregistrg d'office le 15 octobre 1992.

19 octobre 1992

KENYA

(Avec effet au 17 janvier 1993.)

Enregistr6 d'office le 19 octobre 1992.

I Nations Unies, Recueil des Tratls, vol. 1582,
no 1-27627, et annexe A des volumes 1587, 1588, 1589,
1590, 1593, 1597, 1598, 1606, 1639, 1641, 1642, 1649, 1653,
1654, 1655, 1656, 1658, 1660, 1662, 1663, 1665, 1671, 1672,
1676, 1677, 1679 et 1690.
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No. 27935. AGREEMENT BETWEEN
THE REPUBLIC OF FINLAND AND
THE UNION OF SOVIET SOCIALIST
REPUBLICS ON THE EXCHANGE
OF GOODS AND PAYMENTS IN THE
YEARS 1991-1995. SIGNED AT HEL-
SINKI ON 26 OCTOBER 19891

TERMINATION (Note by the Secretariat)

The Government of Finland registered on
20 October 1992 the Agreement on trade and
economic cooperation between the Govern-
ment of the Republic of Finland and the Gov-
ernment of the Russian Federation signed at
Helsinki on 20 January 1992.2

The said Agreement, which came into force
on 10 August 1992, provides, in its article 11,
for the termination of the above-mentioned
Agreement of 26 October 1989.

(20 October 1992)

I United Nations, Treaty Series, vol. 1596, No. 1-27935.

2 See p. 263 of this volume.

No 27935. ACCORD ENTRE LA RtPU-
BLIQUE DE FINLANDE ET L'UNION
DES RPUBLIQUES SOCIALISTES SO-
VIIPTIQUES RELATIF A L'UCHANGE
DE MARCHANDISES ET AUX PAIE-
MENTS POUR LES ANN9ES 1991-1995.
SIGNt A HELSINKI LE 26 OCTOBRE
19891

ABROGATION (Note du Secrdtariat)

Le Gouvernement finlandais a enregsitr6 le
20 octobre 1992 l'Accord entre le Gouverne-
ment de la R6publique de Finlande et le Gou-
vernement de la F6d6ration de Russie relatif
au commerce et h la coopdration 6conomique
sign6 A Helsinki le 20 janvier 19922.

Ledit Accord, qui est entr6 en vigueur le
10 aoit 1992, stipule b son article 11, l'abro-
gation de l'Accord susmentionnd du 26 oc-
tobre 1989.

(20 octobre 1992)

I Nations Unies, Recuetl des Traitds, vol. 1596,
no 1-27935.

2 Voir p. 263 du pr6sent volume.

Vol. 1691, A-27935
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No. 28911. BASEL CONVENTION ON
THE CONTROL OF TRANSBOUN-
DARY MOVEMENTS OF HAZARD-
OUS WASTES AND THEIR DIS-
POSAL. CONCLUDED AT BASEL ON
22 MARCH 19891

ACCESSION (a) and RATIFICATION

Instruments deposited on:

1 October 1992

BRAZIL (a)

(With effect from 30 December 1992.)

Registered ex officio on I October 1992.

15 October 1992

BAHRAIN

(With effect from 13 January 1993.)

Registered ex officio on 15 October 1992.

No 28911. CONVENTION DE BALE
SUR LE CONTROLE DES MOUVE-
MENTS TRANSFRONTIPERES DE
D12CHETS DANGEREUX ET DE
LEUR tLIMINATION. CONCLUE A
BALE LE 22 MARS 19891

ADHtSION (a) et RATIFICATION

Instruments djposs le:
ler octobre 1992

BRKSIL (a)

(Avec effet au 30 d6cembre 1992.)

Enregistr d'office le Ier octobre 1992.

15 octobre 1992

BAHREYN

(Avec effet au 13 janvier 1993.)

Enregistri d'office le 15 octobre 1992.

IUnited Nations, Treaty Series, vol. 1673, No. 1-28911, I Nations Unies, Recuei des Traitds, vol. 1673,
and annex A in volumes 1678, 1681, 1684, 1686, 1688 and n

° 
1-28911, et annexe A des volumes 1678, 1681, 1684,

1689. 1686, 1688 et 1689.

Vol. 1691, A-28911
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Ratifications, accessions, subsequent agreements, etc.,

concerning treaties and international agreements

filed and recorded

with the Secretariat of the United Nations

ANNEXE B

Ratifications, adhesions, accords ultirieurs, etc.,

concernant des traitis et accords internationaux

classejs et inscrits au ripertoire

au Secretariat de l'Organisation des Nations Unies
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ANNEX B ANNEXE B

No. 568. AGREEMENT BETWEEN THE
UNITED NATIONS SPECIAL FUND
AND THE WORLD HEALTH ORGAN-
IZATION CONCERNING THE EXE-
CUTION OF SPECIAL FUND PROJ-
ECTS. SIGNED AT GENEVA, ON
24 MAY 1960, AND AT NEW YORK, ON
25 MAY 19601

TERMINATION

The above-mentioned Agreement ceased
to have effect on 19 October 1992, the date of
entry into force of the Executive Agency
Agreement between the United Nations De-
velopment Programme and the World Health
Organization signed at New York on 17 Sep-
tember 1992 and at Geneva on 19 October
1992, in accordance with article XVII of the
latter Agreement.2

Filed and recorded by the Secretariat on
19 October 1992.

I United Nations, Treaty Senes, vol. 359, p. 375.

2 See p. 325 of this volume.

Vol. 1691, B-568

No 568. ACCORD ENTRE LE FONDS
SPtCIAL DES NATIONS UNIES ET
L'ORGANISATION MONDIALE DE
LA SANTP_ AU SUJET DE L'EXE-
CUTION DE PROJETS DU FONDS
SPECIAL. SIGNIt A GENEVE, LE
24 MAI 1960, ET A NEW YORK, LE
25 MAI 19601

ABROGATION

L'Accord susmentionn6 a cess6 d'avoir
effet le 19 octobre 1992, date de 1'entr6e en
vigueur de l'Accord en qualit6 d'agent d'ex6-
cution entre le Programme des Nations Unies
pour le d6veloppement et l'Organisation
mondiale de la sant6 signd b New York le
17 septembre 1992 et A Gen~ve le 19 octobre
1992, conform6ment l'article XVII de ce
dernier Accord2.

Class et inscrit au repertoire par le Secrg-
tariat le 19 octobre 1992.

1 Nations Unies, Recueji des Traitis, vol. 359, p. 375.
2 Voir p. 325 du present volume.



ANNEX C

Ratifications, accessions, etc.,

concerning treaties and international agreements

registered

with the Secretariat of the League of Nations

ANNEXE C

Ratifications, adhsions, etc.,

concernant des traitis et accords internationaux

enregistris

au Secritariat de la Socijtj des Nations
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ANNEX C ANNEXE C

No. 1414. SLAVERY CONVENTION.
SIGNED AT GENEVA, SEPTEMBER 25,
19261

SUCCESSION

Notification received on:

12 October 1992

CROATIA

(With effect from 8 October 1991, the date
of the succession of State.)

Registered by the Secretariat on 12 October
1992.

1 League of Nations, Treaty Series, vol. LX, p. 253; for
subsequent actions published in the League of Nations
Treaty Series, see references in General Indexes Nos. 3
to 9, and for those published in the United Nations Treaty
Series, see references in Cumulative Indexes Nos. 3, 5, 6,
and 13 to 17, as well as annex C in volumes 1146, 1249,
1256, 1334, 1338, 1388, 1427, 1516, 1558 and 1673.

No 1414. CONVENTION RELATIVE A
L'ESCLAVAGE. SIGNIE A GENEVE,
LE 25 SEPTEMBRE 19261

SUCCESSION
Notification revue le:

12 octobre 1992

CROATIE

(Avec effet au 8 octobre 1991, date de la
succession d'Etat.)

Enregistri par le Secrtariat le 12 octobre
1992.

I Soci&t6 des Nations Unies, Recueil des Traitis,
vol. LX, p. 253; pour les faits ult6rieurs publits dans le
Recueil des Traitifs de la Socitt6 des Nations, voir les
rdftrences donnes dans les Index gdntraux n- 3 8 9, et
pour ceux publits dans le Recueil des Traitds des Nations
Unies, voir les rtftrences donnes dans les Index cumu-
latifs nos 3, 5, 6, et 13 A 17, ainsi que l'annexe C des
volumes 1146, 1249, 1256, 1334, 1338, 1388, 1427, 1516,
1558 et 1673.

Vol. 1691, C-1414
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